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 LOK  SABHA  DEBATES

 Thursday,  April  12,  979/Chaitra  22,
 90]  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 महाराष्ट्र  सरकार  से  नई  रेल  लाइनों  के  लिए
 श्रर्ताथ

 *792.  थी  गंधाधर  प्रप्पा  ब्रांड
 रेल  मंत्री  यह  बताते  की  कुषा  करेंगे  कि  :

 क्‍या

 (क)  क्‍या  उन्हें  महाराष्ट्र  सरकार  से  नई  रेल
 लाइन!  की  कोई  सूची  प्राप्त  हुई  है  ; ४ %

 (@)  यदि  हा,  तो  तत्सम्बन्धी  ब्यौरा  क्‍या  है;
 और

 (  गे)  उस  पर  सरकार  का  विचार  क्या  कार्यवाही
 करने  का  है  ?

 रेल  मंत्री  ग्रो०  मधु  दण्डकते)  :  के  से  (  ॥).
 एक  विवरण  सप्रा-पटल  पर  रख  दिया  कृपा

 है:

 विवरण

 (क)  से  (ब).  पिछल  दा  बे  के  दौरान
 समप-समय  पर  महाराष्ट्र  सरकार  द्वारा  नीच  लिखी
 नई  लाइनों  के  निर्माण  के  लिए  सुझाव  दिये  गये  है

 t.  बाणी--बनाका
 2.  मानिकगढ़--चान्दू  र
 3.  झामला--पुल  गांव
 4.  घुले--वारदाना
 5.  भ्रमशवती--नरखेड

 8.  कोल्हापुर--पणजी
 7.  घुगु स--प्रादिलाबाद

 490  LS—I.
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 याणी--चनाका  रेल  लाइन  का  निर्माण-कार्य

 पहले  ही  शुरू  कर  दिया  गया  है  जब  कि  मानिकगढ़
 ओर  चान्दूर  के  बीच  नई  रेल  लाइन  बिछाने  का  काम
 चालू  बित्त  वर्ष  में शुरू  कर  दिया  जायेगा  व  अन्य
 प्रस्तावों  पर  विचार  किया  गया  है,  लेकिन  धन  की
 कमी  तथा  प्रस्तावित  लाइनों  पर  संभावित  यातायात
 को  ध्यान  में  रखते  हुए  फिलहाल  उन्हें  निर्माण-
 कार्यक्रम  में  शामिल  करने  का  विचार  नहीं  है  ।

 जिन  रेल  लाइनों  के  निर्माण  का  काम  तेजी  से
 चल  रहा  है,  वे  हैं  :--पश्चिमी  धाट---कोंकण  रेलवे
 के  एक  भाग  के  रूप  में  श्राप्टा  से  रोहा  तक  नई  बड़ी
 लाइन  और  बसई  रोड--दीवा  बड़ी  लाइन  |  _  मराठ-
 वाड़ा  क्षेत्र  में  मनमाइ-परभनो-पूरली  बैजनाथ  खण्ड
 के  अमान  परिवर्तन  की  व्यापक  योजना  के  एक  भाग
 के  रूप  में,  मनसाड-ओ्रंगाबाद  मोटर  लाइन  के  आमान
 परिवर्तन  के  काम  में  भी  तेजी  लायी  जा  रही  है  ।

 श्रो.  गंगाधर  झप्या  ब्रांहे  :  अघ्यक्ष  महोदय,
 विवरण  पढ़ने  के  बाद  ऐसा  मालूम  होता  है  कि  सभागूह
 और  महाराष्ट्र  क ेएम०  पोज  को  ग्मराह  करने  के  वास्ते
 यह  विवरण  दिया  गया  है  7  महाराष्ट्र  गवर्नमेंट  ने
 गत  दो  सालों  में  जो  वहां  के  एम०  पीज  के  साथ  मीटिंग
 की  है  द्रौर  हम  को  जो  यादी  दी  है,  उसमें  28  नई
 रेलवे  लाइनों  का  सुआव  दिया  गया  है  जब  कि  इस
 विवरण  में  मिनिस्टर  साहब  ने  7  नई  रेलवे  लाइनों  का
 सुझाव  दिया  है  y  में  ऐसा  ममझता  हूं  कि  मिनिस्टर
 साहब  का  स्टेंटमेंट  मेम्बर  को  डिकटेट  नहीं  कर  सकता  A
 यह  उन  की  झ्राजादी  का  सवाल  है।  तो  मैं  मिनिस्टर
 साहेब  को  यह  याद  दिलाना  चाहता  हूं,  शौर  क्‍या
 यह  सही  है,  कि  मिनिस्टर  बनने  के  बाद  हाऊस  के
 सामने  जो  उन्होंने  अपना  पहला  स्टेटमेंट  दिया  था,
 उस  में  नई  रेलवें  लाइनों  को  लेने  का  एक  काइटीरियन
 दिया  था  1  वह  क्राइटीरीयन  अगर  उनको  याद  है,  तो
 महाराष्ट्र  में  कया  कोई  भी  पिछड़ा  हुआ  विभाग  ऐसा  नहीं
 है,  जहां  पर  इण्डिपेंडेंस  के  बाद  रेलवे  लाइन  नहीं  भाई
 रैसा  कोई  विभाग  महाराष्ट्र  के  मराठवाड़ा  विभाग  में, है  ?
 इस  के  बारे  में  मैंने  गत  दो  वर्षों  में  मेमोरेण्डम  दिया
 है  और  साथ  ही  क्वेंश्चन  भी  दिया  है  और  एक
 ग्रनस्टाई  क्वेश्चन  के  बारे  में  मंत्री  महोदय  का  रप्लाई
 है  कि  मराठवाड़ा  के  बीड  हल्के  में  इण्डिपेंद्रेंस  के  बाद
 एक  भी  नई  रेलवे  लाइन  नहीं  आई  है,  एक  भी
 किलोमीटर  रेलवे  लाइन  नहीं  है।  वह  पिछड़ा  ह.
 इलाका  है,  इण्डस्ट्रियेली  बैकवर्ड  है  7  केवल  फाइनेन्स
 नहीं  है,  इस  वास्ते  नई  रेलवे  लाइन  नहीं  ला  सकते  ॥+
 इस  के  माइने  यह  है  कि  जी  क्राइटीरियन  दिया  है,
 उस  का  कोई  मतलब  नहीं  है।  अगर  प्रापको  काइटी-
 रियम  के  लिहाज  से  फाइनेन्स  कर  के,  जमा  कर  के
 वहां  रेलवे  लाइन  आनी  है  और  झाप  के  पास  फाइ-

 नस  नहीं  है,  तो  फिर  जो  क्राइटीरयन  आप  ने
 दिया  है,  उसका  क्‍या  मतलब  है,  इस  का  जवाब
 मंत्री  महोदय  दे
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 प्रो०  मधु  दण्डघते  :  पहले  तो  में  माननीय
 सदस्य  को  यह  बताना  चाहता  कि  महाराष्ट्र  के मान-
 नीय  मदस्य  को  गे  मराह  बारने  कत  कोई  सवाल  नहीं  है  ।
 में  महाराष्ट्र  से  आता  ं  और  में  जानता  हूं  कि  महा-
 राष्ट्र  के  लोग  कभी  नी  गुमराह  नहीं  डो  सकते  शौर
 श्राप  भो  नहीं  होंगे  ।  साभागृद  को  भो  गुमराह  रहीं
 कर  सकता  क्योंकि  इस  में  क्रविलेज  का  इशू  दन  जाएगा।
 माननीय  सदस्य  की  जा  फैटरस्स  प्रश्न  के  जवाब  में
 दी  है,  प्रगर  उस  को  ठीक  ढंग  से  वे  पढ़ें,  तो  पाएंगे  कि

 हाराष्ट्र  का  जो  पिछड़ा  हुआ  इलाका  है,  बहाँ  हम
 लोगों  ने  प्राथमिकता  दे  दर  काम  we  किया  है  ।
 महाराष्ट्र  में  मराठवाडा  प्रोर  कोंकण  का  जा  हलका
 विदर्भ  का  जो  हलका  है,  यह  बैकवर्ड  एरिया  हैं  और
 जिन  लाइन्स  का  मेंने  जिन्  किया  है  जैसे  वाणी  से
 बनाका,  वहां  काम  शुरू  कर  दिया  गया  है  ।  वहां

 पर  सीमेण्ट  के  प्लाण्ट  शुरू  करने  के  लिए  दाम  हो  रहा
 है  श्रीर  मानिकड़-चान्दूर,  यह  भी  विद  का  हलका
 है,  चन्द्रपुर  का  हलका  हैं.  जा  पिछड़ा  समझा  जाता  हैं
 और  वहां  पर  आदिवाधिपों  की  काफ़ी  तादाद  है  |
 बढ़ां  पर  तीन  सोमेप्ट  प्लाण्ट  बन  जाते  हैं,  तो  लोगों  को
 काफ़ी  फ़ायदा  होगा  ।  उस  को  भी  हम  लांगों  ने
 प्राथमिकता  दी  है  भौर  धुगुस  से  श्रादित्राबाद  के  बारे
 में  भी  हम  लोगों  ने  कुछ  फ़ैसला  किया  है  ।  जाये
 चल  कर  यह  भी  बताना  चाहता  हूं  कि  आप्टा-रोहा  शोर
 बसाई  रोड  से  दीवा  में  साध  टी  साथ  गाज  कन्वर्णन  भी
 करेंगे  और  वहां  पर  बड़ी  लाइन  बनाई  जाएगी।  इस
 के  प्रलावा  मनमाइ-प्रोरंगाघ्राद  लाइन  के  आमन
 परिवर्तन  के  काम  को  भी  प्राथमिकता  दी  हैं।  हम
 लोगों  की  नीति  यह  नहीं  रही  है  कि  बहुत  बढ़े  पैमाने
 पर  परियोजना  ले  लें  शीर  छोटी  सी  राशि  हर  योजना
 में  लगाएं  श्रौर  जिन्दगी  भर  इन्तज्ञाम  करते  रहें  कि  काम
 पूरा  हो  जाए।  हमारी  नीति  यह  है  कि  जिन  चीज़ों
 को  सलेक्ट  करें,  उस  पर  पैसा  खर्च  कर  के  जल्‍दी
 से  जल्दी  उस  को  पूरा  करें,  उस  के  लिए  टाइम  लिमिट
 फिक्स  करें  भी  र  ईन  पिछले  22  महीनों  में  में  मय  के  साथ
 यह  कह  सकता  हूं  कि  जितनी  योजनाएं  हमने  रेलवे  की
 लीं,  उन  के  लिए  जो  तारीख  तय  की  थी,  उस  के  तीन
 महीने  पहले  ही  हम  से  उन  को  पूरा  किया  है  शौर  इस
 डे  से  हम  काम  करने  वाले  है  1

 श्री  गंगाधर  श्रप्पा  बुरा :  जो  जबाब  श्राया
 उस  से  ऐसा  मालूम  होता  है  कि  मंत्री  महोदय
 सराठवाड़ा  पिछड़ा  हुआ  है  और  खास  कर
 उस्मानाबाद  डिस्ट्रिटस  झौर  भो  पिछड़ा  हुआ  है,
 यह  मानने  को  प्रभी  तैयार  नहीं  हैं।  श्रगर  तैयार
 होते  तो  ओ  नई  रेलवे  लाइनें  ली  हैं  उन  में  उस  को
 प्रिफ़ेस  दिया  जाता  t  उस  के  बाद,  छोटी
 लाइन  जहां  तक  हो  सकें,  लाने  को  उन्होंने
 फहा  है  ।तो  मैं  मंत्री  महोदय  से  पूछना
 बहता  हूं  कि  लाटोर  से  परली  बिल्कुल  छोटी
 लाइन  है  और  महाराष्ट्र  गवर्नमेंट  ने  श्रपने

 अब
 में  उस  को  दिया  ह््भा  है।  हमको

 सूची  दीहै,  उस  में  वह  लाइन  है,  हो
 सकता  है  कि  मिनिस्टर  साहब  को  बह  a  मिली
 हो  तो  लाटोर  से  परलो  वाया  भ्रम्बोजोगा  यह जो  छोटी  लाइन  है  भौर  हस  का  सर्वे भी  हो

 चुका
 है,

 तो  क्‍या  इसको  लेने  को  मंजी  जी  तैयार हैँ  साथ
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 ही  यह  भी  पूछना  चाहता  हूं  कि  इस  साल  जो
 स्पीच  हाऊस  के  सामने  मिनिस्टर  साहब  ने  दी  थी,
 उस  में  पेज  is,  पैरा  36  में  कहा  ह्झा  .  है
 कि  पहले  तो  जो  प्रोजेक्टेड  रेलवे  लाइन  थीं,  वे
 इंडस्ट्री-प्ोरियेन्टेड  रेलवे  लाइन  होती  थीं,  लेकिन
 ब  एग्रीकल्चर  ओरियेन्टेड  रेलवे  लाइन  होंगी  t
 इस  लिहाज  से  बीड  डिस्ट्रिक्ट  और  उस्मानाबाद
 डिस्ट्रिक्ट  जो  हैं,  वे  एग्रीकल्बर-झोरियेन्टेड  इलाके
 हैं  ।  तो  इस  पैरे  के  तहत  क्या  मिनिस्टर  साहब
 यह  सोचना  चाहते  हैं  कि  एग्रीकल्चर  झ्रोरियेन्टेड
 लाइंस  के  लिहाज  से  जो  सुझाव  दियें  हैं  उन  लाइंस
 को  वे  प्रेफरेंस  देंगे,  झौर  शोलापुर-उस्मानाबाद--
 बीड़-ओरंगाबाद,  परलीबीड़-तगर-बोम्बे,  लातूर
 से  परली  वाया  अ्रम्बा  जोगाई  लाइनों  को  अ्रहमियत
 देंगे  ?

 Mo  मधु  दच्डचते  :  श्लीमन,  जैसा  मैंने  पहले  कहा
 कि  मूल  प्रश्न  जो  पूछा  गया  बह  नयी  लाइनों
 के  बारे  में  पूछा  गया  है  ny  श्रभी  उन्होंने  कई
 लाइनों  का  जिक्र  किया  ny  मराठबाड़ा  एक  पिछड़ा
 हुआ  हल्का  माना  गया  है  t  इसको  पिछड़ा
 हुआ  मानने  के  बाद  अगर  इस  रीजन  को  छोड़कर

 में  यकीन  दिलाना  चाहता  हूं  कि
 जो  आपने  अपने  सुझाव  दिये  हैं  हम  उन  पर  जरूर
 ख्याल  करेंगे  1

 श्री  केशवराव  चोंडगे :  सदर  साहब,  मैं  आनरेबल
 रेलवे  मिनिस्टर  साहब  से  पूछना  चाहता  हूं  कि
 पिछले  दो  साल  के  पहिले  महाराष्ट्र  गवर्नमेंट  ने
 जिन  28  नयी  रेलवे  लाइनों  की  सिफारिश  भेजी
 है  उस  के  बारे  में  क्‍या  कार्यवाही  की  गयी?
 इस  के  बारे  में  श्रापन  जबाब  नहीं  दिया  t  इसी
 तरह  में  वहां  के  लोगों  की  मनमाड़  से  मुदखेड़  ौर
 भादिलाबाद  तक  ब्राडगेज  लाइन  की  मांग  के  बारे
 में  श्राप  क्या  करने  जा  रहे  हैँ  ?  दूसरे  गंगाख्ेड़  से बोधन
 और  नान्देड  से  उदगीर  की  नई  रेलवें  लाइनों  के
 बारे  में  जो  कई  सालों  से  वहां  के  लोगों  की
 न्यायिक  मांग  है  उन  के  बारे  में  उस  पिछड़े  इलाके
 में  क्या  काम  शुरू  करके  श्राप  वहां  के  लोगों  को
 इन्साफ  देने  वाले  हैं?  वहां,  के  लोगों  के  इस  बारे  में
 छवाब  को  पग्राप  कब  तक  पूरा  करने  वाले  हैं?

 ब्ो०  मध  वण्डबते  :  श्रीमन्‌,  केशवराव  जी  जय  खड़े
 होते  हैं  तो  वे  जो  सवाल  पूछने  वाले  हैं  उस  को  में
 पहले  ही  जान  लेता  हूं  1,  उन्होंने  आाज  भी  वही
 सवाल  पूछा है।  जो  सबाल  उन्होंने  पूछा  है
 उसका  जवाब  मेरा  वही  रहेगा  t  जिस  परि-
 योजना  को  हम  ने  हाथ  में  लिया  ह्भा  है  पहले
 उसको  पूरा  करने  दीजिए  ।  उस  के  बाद  अन्‍य
 लाइनों  के बारे  में  सर्वे  करने  पर  विचार  करेंगे  t
 ऋरमश:  हमको  काम  झपने  हाथ  में  लेना  है  |  जो
 काम  हाथ  में  है  उसको  पूरां  करने  के  बाद
 दूसरा  काम  हाथ में  लेना  है  ॥
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 SHRI  R.  K.  MHALGI:  May  I
 know  from  the  hon.  Minister  when
 the  various  new  constructions  taken
 in  hand  will  be  completed?

 PROF.  MADHU  DANDAVATE:  As
 far  as  construction  of  new  railway
 lines  is  concerned,  we  fix  up  the  time
 target  for  every  line.  Ang  so  far,  for-
 tunately  for  us  and  unfortunately  for
 our  critics,  we  have  been  able  to
 complete  all  the  projects  in  time.  For
 instance,  there  is  one  particular
 route  i.e.  Apta—Roha  line.  By  com-
 ing  March,  we  will  be  able  to  com-
 plete  jt  upto  pen.  As  far  as  Basai
 and  other  areas  are  concerned  which
 fall  in  the  constituency  of  the  hon.
 Member,  the  work  is  going  on  ex-
 peditiously.  In  fact,  it  is  going  on  at
 a  higher  speed  than  hag  been  pres-
 cribed  and  I  can  assure  him  that
 within  the  time  table  that  we  have
 fixed,  we  will  be  able  to  complete
 that.

 ad  3979  के  दौरान  हड़तालें  तथा  तालांबन्दियां

 +204.  थ्री  अनन्तरास  जायसवाल:
 श्री  दुर्गा  सम्द :.

 कया  संसदीय  कार्य  तथा  श्रम  मंत्रों
 निम्नलिखित  जानकारी  दनि  वाला  एक

 ड
 सभा  पटल  पर  रखने  की  कृपा  करेंगे
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 (=)  1  पैल,  i978  से  28  फरवरी,
 3979  तक  सरकारी  और  गैर-सरकारी  क्षेत्र  के
 किन  उद्योगों  में  हड़तालें  श्रौर॒तालाबंदियां
 की  गई  ;  शौर

 (ख)  वर्ष  1978-79  में  श्रमिक  संबंधों  को

 सुधारने  के  लिये.  क्या  उपाय  किए  गए  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 Complete  information  on  strikes  and
 lockouts  for  the  entire  period,  of

 Ist  April,  978  to  28th  February,  979
 is  not  available.  On  the  basis  of  pro-
 visional  information  received  so  far
 the  total  number  of  strikes  occuring
 from  April,  978  to  February,  i979  is
 2009  strikes  ang  263  lockouts.  A  state-
 ment  showing  the  names  of  those
 public  and  private  sector  establish-
 ments,  where  strikes  and  lockouts  ac.
 counted  for  a  time  loss  of  50,000
 mandays  or  more,  is  laid  on  the  Table
 of  the  House.

 (b)  The  situation  is  under  the
 constant  watch  of  the  Government.
 The  Industrial  Relations  Machinery
 both  at  the  Centre  and  in  the  States,
 continues  to  make  efforts,  to  minimise
 work  stoppages,  through  informal
 mediation,  conciliation,  adjudication
 or  arbitration,  as  necessary,  under  the
 existing  statutory  provisions  and
 voluntary  arrangements.

 Statement
 Names  of  establishments  where  ‘major  strikes/lockouts  (continuing  or  terminated  during  .8t  April,  1078  to
 28th  February,  7979)  invelring  a  time  loss  of  50,000  or  more  mandays  since  the  beginning  of  the  dispute.

 [ene

 's
 Name  of  State/Union  Territory/Sphere/Establishment  Sector

 dae  ;

 i  (A)  Ast  April,  1978  to  December,  7  078  (P)

 Andhra  Pradesh  (Central  Sphere) Chief  Executive,  Nuclear  Fuel  Complex,  Moulali,  Hyderabad  Publ'c
 Bihar  (Central  Sphere) Amlabad  Colliery  of  M/s.  B.C.C.L.,  P.O.  Bhowra  (Dhanbad)  Public.

 tty
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 Bihar  (State
 Ta. 3  Bata  India  Ltd.,  Mokama,  Patna  Private

 4  Rohtas  Industries  Ltd.,  and  Ashok  Cement  Ltd.,  Dalmianagar  :  Private

 5  Abrak  Establishment,  Giridih  Private

 Karnataka  (State  Sphere)
 6  The  Devangere  Cotton  Mills  Ltd..  Post  Box  No.  t5,  Pala  Badam  Road,

 Gadog  =  मु  हा  हि  मे  है  Private

 Kerala  (State
 a

 )
 7

 8

 27

 28

 a9

 Muppilkundai  Estate,  Trichur  sew  ‘Private

 Maharashtra,  (Central  Sphere) The  Chairman,  Dock  Labour  Board,  Bombay  and  Chairman,  Bombay  Port
 Trust.  €  मु  हे  +  Public

 Maharashtra  (State  Sphere)
 Cable  Corporation  of  India  Ltd.,  Bombay  Private
 Carbide  chemical  Co.,  Bombay  Private
 The  Premier  Automobiles  Ltd.,  Thana  .  Private
 The  Central  India  Spg.  &  Wvg.  Mfg.  Co.  L.td.,  and  the  Empress  Mills,

 Nagpur  Private

 Bajaj  Auto  Ltd.,  Akurdim,  Poona.  Private
 Parle  Products  Pvt.  Ltd.,  Tajpal  Road,  Near  North  Crossing,  Vile  Parle

 (East),  Bombay  .  *  ?  Private
 The  Premier  Automobile  Ltd.,  (Kurala  and  Wadlashed),  Bombay  .  .  Private

 Rajasthan  (Central  Sphere)
 Khetri,  Dariba,  Chandamari  &  Kolihan  Mines  of  H.C.  Ltd.,  Khetrinagar  Public

 eee  olen  dram  मु  है  Private

 Tiruppur  Cotton  Spg.  &  Wvg.  Mills,  Tiruppur  :  Private
 Ten  Textile  Mills  in  Coimbatore  zy  Public
 Southern  Switchgear  Ltd.,  Madras  7  ete  5  Private
 All  Bleaching  and  Dyeing  Factories  in  Farur  Taluk  .  Private
 Sun  Paper  Mills  Ltd.,  Cheranmahadevi  .  .  मु  Private

 Uttar  Pradesh  (State  Sphere) All  Hosiery  Units  at  Kanpur  +  Private

 Mjs.  Hind  Lamps  Ltd.,  Shikohbad  7  :  नि  Private

 M/s.  Jain  &  Super  Tube  Co.  Ltd.,  Ghaziahad  है  नि  Private

 45  units  of  Bangle  Industries  in  Ferozatiad  है  डे  हे  Private

 M/s.  Swadeshi  Cotton  Mills.  Kanpur  नि  Private

 ba  Collies  under  M/s  E.G.Led,  Pali

 Goapele  oie  Lak,  Durgapur—s  ,  Burdwan  Private
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 Hind  Refractories  Ltd.,  Durgapur-:  डे  डे  .  Private
 Bata  India  Ltd.,  Bata  Nagar,  24  Pgs,  4  वि  हि  डे  Private

 Marwari  Relief  Society,  Ravindrasharam,  Calcutia->  Private
 Vhe  Shalimar  Rope  Works  Ltd.,  39,  Shalimar  Roa  t  Howrah  Private
 Hindustan  Motors.  Uttarpara,  Hooghly  हे  Private
 Reddar  Rubber  Mig.  Co.,  92,  Main  Road,  Caleutta—.  49  @  2  Private
 Aukland  Jute  Co..  Jagadal,  २4  Pgs.  ड़  मी  Private
 Mis.  Usha  Sewing  Machine  Works,  183,  Prince  Anwarsha  Road,  Calcutta-68  Private
 Prern  Chand  Jute  Mills,  Changail.  Howrah.  +  मु  Private

 Nakarapara  Jute  Mills,  Ghusury,  Howrah.  हे  है  Private
 National  Iron  &  Steel  Co.  Ltd.,  Belur,  Howrah  —  ‘.  Private

 Howrah  Jute  Mills,  493,  G.T.  Road,  Howrah  7  Private

 Ly  ox  Machinery  Ltd.  104s  Vitanagar  Main  Road,  Calcutta—67  .  Private

 Kolay  Iron  &  Steel  Co.  Ltd.,  Kankinara,  24  Pgs.  e  न  Private

 Meghna  Mills  Ltd.,  Jagadal,  24  Pgs.  +  +  नि  Private
 Naithati  Jute  Mills,  Co.,  Nuihati,  24-Pgs.  ;  2  द  Private
 lisha  Automobile  Engg.  Ltd.,  2,  Ram  Gopal  Ghose  Road,  Calcutta—-2—.  Private
 Kastern  Spinning  Mills,  Pirgacha,  Kadambagachi,  24~-Pgs.  Private

 M/s.  Kannoria  Jute  Mills,  Howrah  :  Private
 Stone  Plant  Electrical  (P)  Ltd.  36,  Taratolla  Road,  Calcutta-53  .  Private

 G.E.C.  &  A.E.T.  Works—-I,  Taratolla  Road,  Caleitta  डे  क्र  Private
 National  Co.  Ltd.,  Sainkrail,  Howrah  °  =  .  Private

 North-Brook  Jute  Mill,  Baidyabati,  Hooghly  मु  Private

 Weaverlv  Jute  Mill  (K.B.L.)  Sec.  Shamnagar,  24  —Pgs.  Private

 Kinson  Jute  Mills,  Titagarh  हि  नि  Private
 M/s.  Usha  Fan  Industries,  Bansdrani,  24—Pgs.  +  :  Private

 Wool  Combers  of  India  Ltd.,  Jagadal,  24——Pgs.  :  =  Private

 Kessoram  Refractorics,  Kulti,  Burdwan  2  ब्  A  .  Private

 Small  Tools  Co.  of  India  Ltd.,  A.D.C.  Bangalor:  Road,  Calcutta—54  Private

 Orient  Steel  and  Industries  Ltd.,  6,  G.T.  Road,  Lilloah,  Howrah.  Private

 Farwnagar  Jute  Factory,  Baranagar,  24-—  Pgs.  Private

 National  Pipes  &  Tube  Co.  Ltd.,  Shamnagar,  24-—Pgs.  Private
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 Dethi  (State  Sphere)

 62  Metal  Forging  (P)  Ltd.,  Ph.  iL  B-r7,  Mayapuri  Indl.  Area,  New  Delhi  Private

 (8)  January  @  February,  979  (P)
 Kerala  (State  Sphere)

 t=  Coir  Spinning  Establishment  in  Trivandrum  District.  +  है  Private
 West  Bengal  (Centrai  Sphere)

 2  Eastern  Coalfields  Ltd...  Dighergerh,  Burdwan.  (All  the  —  establidnwent
 numbcring  about  324)  Public

 (P)-—Provisional  and  based  on  the  returnsfinformation  received  in  the  Labour  Bureau
 upto  162-79  for  4978  and  upto  81-38-79  for  1979.

 श्री  ग्रनस्तराम  जायसवाल  :  आपको  मालूम  होगा
 कि  पोर्ट  स्ट्राइक  हुई  जिस  में  करीब  पांच  भ्रब  का  हमारी
 'एक्सपोटेस  को  नुक्सान  हुआ  और  अनिग्ज्ञ  को  देखा  जाये
 तो  50  करोड़  हो  जाएगा।  फिर  जूट  की  स्ट्राइक  हुई
 झ्ौर  पचास  करोड़  का  नुक्सान  हुआ  ny  कोल  बैल्ट  में,
 बिजली कं  क्षेत्र  में  सब  में  स्ट्राइक्स  हुई  हैं।  श्रभी  भ्रभी
 इत्तिला  मिली  है  कि  एक  तरफ  तो  आप  फश्लिाइजर
 इम्पोर्ट  करते  हैं  और  दूसरी  तरफ  हालत  यह  है  कि
 मामरूप  कारखाना  जो  फर्टिलाइजर  कारपोरेशन  का  है
 उसके  ग्रोदाम  भर  गए  हैं  माल  से  और  उसको  प्रोडक्शन
 बन्द  करना  पड़  गया  है  शौर  चार  पांच  दिन  से  उसका
 प्रोडक्शन  बन्द  पड़ा  है।  जूट  की  हालत  यह  हो  गई  है
 कि  बोरे  किसानों  को  अप्रनाज  भरने  के  लिए  नहीं  मिल
 रहे  [हैं।  न  मालूम  वह  कहां  चला  गया  है  भौर
 बोरे  बन  भी  रहे  हैं  या  नहीं  बन  रहे  हैं  in  सारी
 स्थिति  को  देखते  हुए  क्‍या  झापने  उन  कारणों
 की  जांच  की  है  जिन  की  वजह  से  स्ट्राइक्स  की
 नौबत  श्राती  हैं  ?  क्या  यह  भी  सच  है  कि  उन  में  से
 एक  कारण  यह  भी  है  कि  एक  दफ़ा  एजीटेशन  होता  है,
 कुछ  मांगों  के  बारे  में  एग्रीमेंट  हो जाता  ह ैऔर  उस  पर
 ्रमल  नहीं  होता  है  भ्ौर  एग्रीमेंट  को  एक्सीक्यूट  कराने
 के  लिए,  उस  पर  इम्प्लेमेंटेशन  करवाने  के  लिए  मजदूरों
 को  फिर  स्ट्राइक  करनी  पड़ती  है  t  पोर्ट  वगैरह  में  ऐसा
 ही  हुभा  है।

 एक  ही  इंडस्ट्री  के  अन्दर  चाहे  प्राइवेट  सैक्टर  की
 हो  या  पब्लिक  सैक्टर  की  जैसे  जमशेदपुर  भौर  राउरकेला
 हैं,  मैनेजमेंट  भौर  साधारण  वर्कर  के  एमालुमैंट्स,  वेजिज
 बगैरह  में  ज़मीन  प्रासमान  का  फर्क  होता  है  भौर  पाम्पस
 लिविंग  जो  है  उसकी  वजह  से  हार्ट  बनिंग  होती  है  क्या
 यह  भी  सही  नहीं  है  ।  वर्क  पाटिसिपेशन  की  बात  भी  है
 मैनेजमेंट  में।  मजदूरी  बगेरह  बढ़ानें  की  बात  भी  है  ये
 सब  कारण  हैं  ।  मेरा  सवाल  यह  है  कि  क्‍या  भापने
 इन  सब  कारणों  की  जांच  फी  है  और  क्या  ये  सब  कारण
 झापके  ध्यान  में  झाए  हैं  जिन  की  वजह  से  स्ट्राइक  होती
 है  यदि  हां  तो  झापने  कया  कार्रवार्द  की  है  स  तरह  के
 कारणों  को  दूर  करने  के  लिए  ?

 MR.  SPEAKER:  Broad  policy
 Questions  should  be  reserved  for
 other  debates,  not  in  the.  Question
 Hour.

 SHRI  RAVINDRA  VARMA:  _  Sir,
 the  hon.  Member  referred  to  some
 strikes  and  stoppages  of  work  which
 have  taken  place  in  the  recent  past.
 In  answer  to  his  main  question  I
 did  refer  to  the  total  loss  in  terms  of
 mandays.  His  Supplementary  ques-
 tions  primarily  referred  to  the  causes
 of  such  stoppages  of  work  and
 strikes.  I  can  assure  him,  Sir,  that
 the  Government  is  constantly  study-
 ing  the  causes  of  industrial  unrest.
 As  the  hon.  Member  said,  the  causes
 mainly  relate  to  demands  for  in-
 ercase  in  wages  or  dearness  allowance
 and  complaints  regarding  comditions
 of  work.  There  are  also  occasions
 where  delay  in  the  implementation

 of  awards  leads  to  unrest.  The  hon.
 Member  also  referred  to  the  disparity
 of  wages  and  ostentatious  living
 being  one  of  the  causes  for  unrest.
 Sir,  as  far  as  the  last  point  he  men-
 tioned  ig  concerned  I  have  already
 stated  in  the  House  that  the  Tripar-
 tite  Committee  which  wag  appointed
 to  study  the  question  of  workers’
 participation  in  management  has
 completed  its  work  and  on  the  basis
 of  the  recommendations  of  this  Com.
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 mittee,  the  Government  proposes  to
 introduce  the  necessary  legislation  to
 ensure  effective  participation  of
 workers  in  management.

 श्री  झनन्त  राम  लायसबाल :  मैंने  पूछा  था  कि
 राउरकेला  और  जमशेदपुर  दोनों  में  एक  ही  तरह  का
 उत्पादन  द्वोता  है  और  मैनेजमेंट  भी  दोनों  का  मिलता
 जुलता  है  1  लेकिन  एक  तरफ  मैनेजमेंट  श्रौर  दूसरी  तरफ
 बेंज  की  तनख्वाहों  में  जमीन  प्रासमान  का  फर्क  है,
 एमालमेंट्स  में  जमीन  भ्रागमान  का  फर्क  है  ।  इसकी  वजह
 से  बड़ी  हार्ट  बनिय  होती  है  ।  इसको  घटाने  के  लिए  क्‍या
 कोई  कार्रवाई  की  जाएगी  ?

 जापान  जैसे  देश  को  आप  लें।  बहां  पर  स्ट्राइक
 नाम  की  कोई  चीज़  नहीं  रह  गई  है  ।  वहां  के  मजदूरों
 के  मन  में  यह  बाल  बैठ  गई  है  कि  पैदाबार  बढ़ा  कर  ही
 उनकी  हालत  में  सुधार  हो  सकता  है।  मजदूर  पैदावार
 बढ़ाने  में  भ्रपता  प्रैस्टोज्  समझते  हैं  1  अगर  वे  लाल  फीता
 भी  जाजू  पर  बांध  वर  आय  जाते  है  तो  मैने  जमेंट  वहां  का
 इतना  संवेदतशील  है  कि  बट  फंस  नहीं  करता  है  श्र
 शर्म  के  मारे  भाग  जाता  है।  में  जानना  चाहता  हूं  कि

 कुछ  दस्ते  साल  में  एक  दो  बार  क्या  आप
 जापान  भेजेंगे  बाकि  वे  वहां  को  हालत  देख  कर  माएं
 और  इस  गरीब  देश  का  ये  मजदूर  लीदर  कुछ  भला  कर
 सके  ध

 SHRI  RAVINDRA  VARMA:  Sir,  I
 have  already  answered  his  question
 about  disparities  in  wages  and  _  in-
 comes.  This  is  a  matter  which  is  en-
 gaging  the  attention  of  the  Govern-
 ment  as  is  known  to  the  hon.  Mem-
 bers  and  efforts  are  being  made  to
 ensure  that  the  disparities  are  re-
 duced  and  the  proportion  between
 the  minimum  and  the  maximum  is
 such  as  does  not  lead  to  further  un.
 rest.

 On  he  second  point  that  the  hon.
 Member  raised  about  the  situation  in
 Japan,  it  is  well-known  that  strikes
 afte  very  uncommon  in  Japan  and
 there  is  a  feeling  among  the  workers
 there  that  work  is  necessary  to  in-
 crease  productivity  and  wealth,  and
 to  have  their  legitimate  share  jn  the
 profits  that  accrue  from  increase  in
 productivity.  I  am  not,  however,  sure
 whether  a  very  big  country  like
 Indig  with  such  a  large  number  of
 workers  can  solely  depend  on  send-
 ing  a  number  of  workers  from  here
 to  Japan  so  that  they  may  come
 back  imbued  with  the  same  ideas
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 and  inspired  by  the  same  ideals.
 SHRI  A.  K.  ROY:  Mr.  Speaker,

 Sir,  for  every  question  hour  hon.  Mi-
 nister  hag  answers,  but  no  action
 and  perhaps  no  remedy.  For  ex-
 ample,  he  has  never  realised  that  the
 effectiveness  of  constitutional  ma..
 chinery  in  resolving  the  labour  dis.
 putes  reached  so  jow.  For  example,
 in  Dhanbad  we  have  got  the  Central
 Labour  Ministry  as  the  biggest  es-
 tablishment  and  you  will  be  surpris-
 ed  to  know  that  out  of  three  tri-
 bunals—tribunals  are  meant  for  re-
 solving  strikes  and  lock_-outs—one  is
 a  national  tribunal  and  only  —  one
 has  sot  no  judge.  I  have  referred  the
 matter  several  times...

 MR.  SPEAKER:  Kindy  come  _  to
 the  question.

 SHRI  A.  K.  ROY:  They  have  got
 the  Mines  Safety  Department.  No
 officer  is  there.  The  Regional  Labour
 Commissioner’s  Department  is  there,
 but  two  of  the  Assistant  Labour
 Commissioners  are  absent.  So,  in  view
 of  all  these  things,  may  I  know  from
 the  hon.  Minister  what  action  e  is
 going  to  take  so  that  all  his  consti-
 tutional  machineries  for  resolving  la-
 bour  qgisputes  operate  well?  He
 should  not  give  only  answers,  but
 he  should  take  action  and  find  some
 remedy.

 MR.  SPEAKER:
 suggestion  for  you.

 SHRI  RAVINDRA  VARMA:  If  you
 rule  so,  Sir,  I  wil  not  answer.

 This  will  be  2

 MR.  SPEAKER:  If  you  don’t  ans-
 wer,  I  won’t  come  in  your  way.

 SHRI  RAVINDRA  VARMA:  No,
 Sir.  The  hon.  Member  _  started  by
 saying  that  I  only  answer.  I  do  not
 know  how  to  answer  without  ans-
 wering.  Sir,  there  ig  no  doubt  that
 the  Government  must  take  steps  to
 ensure  that  the  facilities  provided  by
 the  constitutional  machinery  are
 fully  available  to  the  workerg  to
 settle  their  disputes,  However,  Sir,

 the  hon.  Member  was  not  right  in
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 saying  that  in  the  Directorate  Gene-
 ral  of  Mines  Safety  there  are  no  peo-
 ple  and  in  the  Industrial  courts  there
 are  no  judges.  This  is  a  total  exagge-
 ration.  There  may  be  go0me  occa-
 sions  when  vacancies  arise  and  they
 are  not  filed  up  immediately  because
 there  are  due  processes  which  have
 to  be  gone  through.  There  may  be
 delay

 SHRI  A.  K.  ROY:  Out  of  _  three
 tribunals,  one  has  got  no  judge.

 MR.  SPEAKER:  He  cannot  either
 way  admit  or  deny.

 SHRI  A.  K.  ROY:  He  knows  it.
 I  talkeg  to  him  and  he  gave  the
 answer.  He  expressed  his  inability
 and  regret  and  helplessness.  What
 more  do  you  want?  And  now  he  is
 side-tracking  it.  For  two  years,  cut
 of  three  tribunals  one  hag  no  judge.
 Ig  there  any  explanation  for  that?

 SHRI  RAVINDRA  VARMA:  The
 hon.  Member  said  that  I  gave  ex-
 pression  to  my  regret  and  helpless-
 ness,  and  the  hon.  Member  has  given
 expression  to  his  anger  and  jndigna.
 tion.  But,  Sir,  the  matter  is...

 SHRI  A.  K.  ROY:  I  want  to  know
 whether  it  is  a  fact  or  not.

 (Interruptions)
 SHRI  RAVINDRA  VARMA:  The

 fact  can  only  be  stated  if  an  answer
 is  given.  Sir,  this  question  about
 tribunals  has  been  raised  in  this
 House  before  and  answered  in  this
 House  before  and  it  has  been  admitt-
 eq  that  there  have  been  occasions
 when  there  has  been  delay,  but  at
 the  moment  it  is  wrong  to  say  that
 the  tribunals  are  not  manned.

 SHRI  M.  R.  LAKSHMINARA-
 YANAN:  Sir,  the  hon.  Minister  has
 given  the  reply  to  question  704.  As
 far  ag  Tamil  Nadu  is  concerned,  there
 is  a  factory  in  my  constituency,  the
 South  India  Sugars  Ltd.,  which  was
 closed  for  more  than  one  month  due
 to  labour  dispute.  I  don't  find  that
 name  in  this  list.  I  would  like  to
 know  vhy  it  has  been  deleted.
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 SHRI  RAVINDRA  VARMA:  I  said
 in  answer  to  the  question  that  there
 have  been  more  than  2,000  cases  of
 strikes.  It  was  not  obviously  the
 expectation  of  hon.  Members  that
 2,000  names  would  be  given.  There-
 fore,  I  used  my  discretion  and  gave
 the  list  of  cases  where  more  than
 50,000  mandays  have  been  lost.  Per-
 haps  the  strike  that  the  hon.  Mem-
 ber  refers  to  does  not  qualify  to
 come  under  this  category.

 MR.  SPEAKER:  Question  No.  705—
 Mr.  Harj  Vishnu  Kamath.

 SHRI  HARI  VISHNU  KAMATH:
 The  Senior  Minister  is  not  here,  Sir.
 T  hope  the  Junior  Minister  will  do
 well  enough.

 MR.  SPEAKER:  He  is  not  well.
 He  has  sent  me  a  letter.

 SHRI  HARI  VISHNU  KAMATH:
 l  hope  he  will  get  well  soon.

 Namibian  Independence

 *705.  SHRI  HARI  VISHNU  KA-
 MATH:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleaseg  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  Reuter
 report,  datelined  New  York  that  the
 U.N.  Plan  for  Namibia’s  indepen-
 dence,  negotiated  by  USA,  UK,  Ca-
 nada,  France  and  West  Germany  is
 on  the  verge  of  collapse,  and  that
 talks  to  overcome  hurdles  in  the  way
 of  implementation  of  the  Plan  would
 be  held  shortly  in  New  York

 (b)  the  detailed  contents  and  pro-
 visions  of  the  aforesaid  Plan;

 (c)  whether  India  has  been  invit-
 ed  to  the  talks

 (da)  if  so,  who  will  represent  our
 country  at  the  talks;

 (९)  whether  a  cease  fire  has  been
 declared  in  Namibia  es  a  prelude  to
 pre-independerée  elections;  and

 (f)  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  to  (f).  A  Statement  is
 laid  on  the  Table  of  the  House.

 Statement

 Government’s  atention  hag  been
 drawn  to  press  reports  suggesting  a
 possible  collapse  of  the  Namibia’s
 Settlement  Plan  authored  by  the  five
 Western  Powers,  namely,  the  USA,
 and  U.K.,  Canada,  France  and  West
 Germany,  Details  of  the  Plan  are  set
 out  in  U.N.  Security  Council  docu-
 ment  No.  §$/l2636  dated  0th  April
 1978,  a  copy  of  which  is  available  in

 the  Lok  Sabha  Library  and  a  gist  of
 which  was  widely  publisheg  in  the
 press.

 The  U.N.  Secretary-General  has
 been  making  energetic  efforts  with  a
 view  to  implementing  the  Plan  on
 the  basis  of  the  relevant  U.N.  Re.
 solutions.  However,  progress  in  re-
 gard  to  implementation  of  the  Plan
 has  been  obstructed  by  the  intransi-
 gent  and  unreasonable  attitude  of  the
 Pretoria  regime.  The  main  hurdles
 in  the  way  of  implementation  of  the
 Plan  are  believed  to  be  differences
 among  the  parties  concerned  on  the
 question  of  composition  of  the  United
 Nations  Transition  Assistance  Group
 (UN'TAG)  and  the  question  of  moni-
 toring  of  SWAPO  bases  outside  Na-
 mibia,  With  a  view  to  resolving  the
 differences  on  these  and  other  pend-
 ing  issues  the  Western  five  proposed
 the  so-called  “Proximity  Talks”  in
 New  York  to  which.  they  invited  the
 Foreign  Minister  of  South  Africa,  the
 President  of  SWAPO  and  the  Fore-
 ign  Ministers  of  the  Frontline  States
 of  Southern  Africa  and  Nigeria.  One
 round  ‘of  talks  took  place  on  the
 9th  and  20th  March,  979  and  further
 talkg  are  expected.  The  question  of
 India  being  invited  to  these  talks
 does  not  arise

 Permding  the  resolution  of  the  out-
 standing  issues  in  regard  to  the  im-
 plementation  of  ‘the’  U.N.  Plan  for
 Namibia,  ino  cease-fire  has.  yet  been
 declared  in  Namibia.
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 SHRI  HAR]  VISHNU  KAMATH:
 The  South  African  regime,  on  this
 issue  of  Namibian  independence,  nas
 petuistently  been  recalcitrant,  re-
 fractory  and,  as  the  statement  says
 intransigent’  also.  Is  it  not  a  fact

 that  over  a  year  ago  the  United  Na.
 tiative  of  India,  adopted  a  Resolu-
 ber  aright)  at  the  instance  and  ini-
 tiative  of  India,  adopted  a  Resoiu-
 tion  calling  for  oil  and  arms  sanc-
 tions  against  this  regime

 MR.  SPEAKER:  Embargo.

 SHRI  HARI  VISHNU  KAMATH
 Yes,  embargo.  But  it  proved  ineffec-
 tive  because  certain  western  powers, in  cover,  collusion  with  South  Africa,
 sabotaged  and  scuitled  those  sanctions,
 and  even  the  Soviet  Union,  the  self.
 styled  leader  of  the  so-caled  socialist

 ..  camp  or  bloc  of  the  world,  has  been
 carrying  on,  in  Crypto  Communist
 rather  pseudo-communist  fashion,  a
 flourishing  diamond  business  with
 South  Africa?  If  50,  what  action  "do
 the  Government  propose  to  take  in
 the  United  Nations  to  get  that  Re-
 solution  implemented?

 SHRI  SAMARENDRA  KUNDU:
 I  may  assure  the  distinguished  M:m-
 ber  of  this  House  Mr.  H.  तप  Kamath
 from  Hoshangabad  that,  to  the  best
 of  my  ability,  I  will  try  to  satisfy
 him,  but  I  do  not  know  how  far

 MR.  SPEAKER:  Preliminaries  are
 meant  only  for  questions,  not  for
 answers!

 SHRI  SAMARENDRA  KUNDU:
 The  Hon.  Member  from  Hoshanga-
 bad  would  kindly  remember  that  at
 that  important  meeting  of  the  Secu-
 rity  Council,  when  the  Resolution
 was  passed,  calling  for  arms  embargo
 I  was  also  present  there,  within  the
 periphery  of  the  United  Nations.  It
 was  a  great  day  of  joy  and  satis-
 faction,  particularly  for  the  Govern-
 ment  of  India,  though  the  Resolution
 was  not.  complete,  according  to  ur  |
 wishes  as  entbargo  on  trade  was  not
 accepted.  We  wanted  that  it  should
 be  much  more  stronger  and  wider
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 The  Hon.  Member  also  knows  that
 the  Resolution  which  was  passed  by
 the  Security  Council  suffers  from  a
 lot  of  infirmities  and  one  of  the  in-
 firmity  is,  as  he  says,  the  absence  of
 an  implementing  machinery.  But  this
 is  a  fact:  this  is  the  situation,  So,
 ali  along,  the  Government  of  India
 and  also  able  Members  like  him,  of
 the  delegation  to  the  United  Nations—
 the  team  of  the  Government  of
 India—have  been  constantly  cham-
 pioning  the  cause  of  the  liberation
 movement  and  freedom  of  the  Sou-
 tictrn  African  countries,  and  880  try-
 ing  40-introduce  drastic  measure;  so
 teat  embargoes  on  sale  of  arms,  oil,
 svicntific  and  nuclear  cooperation,
 .rade  ang  economic  cooperation  are
 imposed  and  implemented  ruthlessly.
 But,  as  the  Hon.  Member  knows—
 and  I  agree  with  him—thic  has  not
 been  the  case  so  far.  But,  at  the
 same  time,  we  should  not  lose  hope.
 We  will  continue  or  renew  our  eiforts
 with  doubled  vigour.  _f  \

 SHRI  HARI  VISHNU  KAMATH:
 The  first  cuestion  jtself  has  not  been
 answered  as  to  which  are  the  west-
 ern  powers  which  have  sabotaged
 these  sanctions  and  also  about  the
 Soviet  Union  carrying  on  a  diamond
 business  with  South  Africa.

 MR.  SPEAKER:  He  either  does
 nat  know  or  does  not  want  to  say.

 SHRI  HARI  VISHNU  KAMATH:
 Ts  it  not  a  fact  that  today  Scuth
 Africa  is  economically  and  militarily
 the  strongest  power  on  the  African
 continent,  is  also  on  the  verge  of
 nuclear  capability  and,  as  such,  it  is
 intoxicated  with  power  and  is  carry-
 ing  on,  and  indulging  in  severe  re-
 pression,  brutal  repression  of  the
 freedom-fighters  in  Namibia?  ‘4nd
 that  being  so,  has  the  Government
 got  the  facts  with  regard  to  the  re-
 pression  carried  out  by  the  coloni-
 alist,  fascist,  racist  regime  of  South
 Africa  in  Namibia  with  regard  to  the
 persecution  of  freeiom  fighters?  Waat
 steps  Government  proposes  to  take
 in  concert  with  the  other  like-mind-
 ed  nations  to  arrest  the  process  and
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 then  accelerate  the  pace  of  holding
 the  United  Nations  supervised  pre-
 independence  electiong  in  Namubia
 scheduled  for  this  year?

 SHRI  SAMARENDRA  KUNDU:
 The  hon.  Member  knows  that  the
 elections  were  actually  scheduled  for
 last  year,  not  this  year.  And  that
 was  on  the  basis  of  the  agreement
 arrived  at  between  the  5  Western
 Powers,  the  Secretary-General  and
 also  the  representative  of  South  Af.
 rica  and  SWAPO.  But  unfortuna-
 tely  the  racist  regime  in  South  Africa
 is  opposing  the  agreement  on  points
 and  interpretation  on  one  pretext  or
 the  other.  On  9th  and  20th  March,
 1979,  the  UN  Secretary-General  had
 evailed  again  a  meeting  and  the  meet-
 ing  was  initiated  by  some  of  6
 Western  Powers—of  those  powers
 who  were  party’:  this  agreement.
 The  meeting  was  held  between  those
 5  Powers,  the  President  of  SWAPO,
 The  Foreign  Minister  of  South  Africa
 and  Foreign  Minister  of  Frontline
 State  of  South  Africa  and  Nigeria.

 SHRI  HARI  VISHNU  KAMATH.,
 India  wes  not  there.

 SHRI  SAMARENDRA  KUNDU:
 India  cannot  be  there  because  India
 was  not  a  Frontline  State.  The  ialks
 took  place  on  9th  and  20th  March
 979  and  further  talks  are  expected.
 The  outcome  of  this  talk  ig  not
 known.  We  have  got  the  latest  infor-
 mation  which  says  that  nothing  very
 positive  has  emerged  from  this  qis-
 cussion.  But  at  the  same  time  we  are
 informed  that  the  South  African
 Foreign  Minister  has  gone  back  to
 South  Africa  and  later  he  will  in.
 form  the  Secretary-General  about
 his  country’s  views  on  the  meeting
 which  took  place.

 DR.  BALDEV  PRAKASH:  The
 hon.  Minister  has  just  now  said  that
 the  agreement  to  hold  the  election
 was  between  SWAPO  and  the  Wes-
 tern  Powers  and  the  U.N.  Secre-
 tary-General.  SWAPO  was  all  the
 time  pressing  for  holding  the  elec-
 tions  but  he  Pretoria  regime  was
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 against  that  and  the  Government  of
 Pretoria  had  said  that  no  _  election
 should  be  held  unilaterally.  But  in
 spite  of  the  resolutions  passed  by  the
 United  Nations  in  regard  to  arms
 embargo  and  for  economic  sanction,
 they  have  not  been  implemented  but
 they  have  flouted  the  resolutions  with
 the  help  of  Western  Nations.  In
 view  of  the  stalemate  which  is  going
 on  for  the  last  one  year,  whether  the
 Government  of  India  proposes  to  take
 any  jnitiative  under  the  provisions  of
 the  U.  N.  Charter  to  precipitate  this
 matter  so  that  an  early  decision  is
 taken?

 SHRI  SAMARENDRA  KUNDU:  As
 the  hon.  member  is  aware,  the  Gev-
 ernment  of  India  is  not  Josing  any
 initiative  on  this  matter.  Though  we
 are  not  a  member  of  the  Security
 Counc],  we  have  taken  part  in  the
 debate  of  the  Security  Council.  We
 have,  a  number  of  times,  said  that
 some  drastic  measures  need  to  be
 taken,  because  we  feel,  as  the  trend
 goes,  that  thé  recist  regime  in  South
 Africa  is  not  inclined  to  come  to  any
 reasonable  settlement  in  that  area.
 Therefore,  we  are  taking  the  initia-
 tive  and  will  continue  to  take  it.  We
 have  also  created  world  opinions.
 The  multinationals  who  are  invest-
 ing  tonnes  of  money  they  should  be
 stopped  from  doing  that  also.

 SHRI  SAUGATA  ROY:.  It  is  quive
 clear  that  in  spite  of  all  these  talks
 about  mediation  by  the  western  na-
 tions  on  Namibia,  there  is  going  to  be
 no  ordinary  political  solution  to  the
 problems  of  Namibia.  It  is  quite
 clear  that  the  talks  are  on  the  verge
 of  the  point  of  collapse  and  the
 SWAPO  has  said  that  it  will  step
 up  its  liberation  struggle  in  the
 guerilla  fashion.  I  would  like  to
 Know  whether  the  Government  of
 India  is  going  to  give  both  moral  and
 material  support  to  the  SWAPO  gue-
 Yillas  fighting  for  the  indepenidence
 of  Namibia  from  the  racist  regime
 of  Mr,  Vorster.

 SHRI  SAMARENDRA  KUNDU:
 These  questions  have  been  replied,

 [PAR  AMENT LIBRARY |
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 and  answered  in  this  house,  a  num.
 ber  of  times.  Once  again,  I  would
 like  to  inform  the  hon.  member  that
 India  ig  committed  to  give  full  sup-
 port:  moral,  political,  material  and
 financial  for  the  liberation  movement
 of  Southern  Africa  and  the  liberation
 forces  who  are  in  the  Front  Line
 States.

 ओर  गौरी  शंकर  राय  :  मान्यवर,  मैं  सरकार  से
 जानना  चाहता  हूं  कि जबकि  सरकार  ने  साऊथ  अफ्रीका
 के  लोगों  की  आजादी  के  लिए  सभी  प्रयास  किये  तो
 क्या  सरकार  नयी  परिस्थिति  में  जबकि  सिक्‍योरिटी
 कांउंसिल  के  सारे  प्रयास  विफल  हो  गये  हैं,  उसका
 कोई  आड्डर  ' एक्जीक्यूट  नहीं  हो  सका  है,  उस  स्थिति
 में  इस  बात  की  अगुग्ाई  करेगी  कि  युनाइटेड  नेशंस  की
 जनरल  भप्रसेम्बली  का  विशेष  अधिवेशन  बुलाया  जाए  ?
 क्योंकि  श्रब  तक  जो  समय  निर्धारित  था  इस  माभलें  में,
 बह  समाप्त  हो  गया  है  o  क्या  सरकार  इस  बारे  में  प्रयास
 करेगी  कि  इस  मामले  में  युनाइटेड  नेशंस  का  विशेष
 अधिवेशन  हो  और  वह  गौर  करे  क्‍योंकि  सिवयोरिटी
 काउंसिल  का  ार  एक्जीक्यूट  नहीं  हो  सका  है?

 श्री सरेन्द  कुण्डू  :  यह  बात  एक  सुझाव  के  स्तर
 पर  है।  माननीय  सदस्य  को  मालूम  ही  है  कि  भागे  दो
 स्पेशल  भ्रधिवेशन  हो  चुके  हैं  1  ब  इस  के  बारे  में  झाग
 अल  कर  देखा  जाएगा  कि  क्‍या  होगा।

 Displaced.  Employees  of  Centra]  Road
 Transport  Corporation

 *707.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  had  Government  issued  any
 directive  to  all  the  Government  and
 Semi-Government  departments  and
 organisations  to  absorb  displaced  em-
 ployees  of  Central  Road  ‘Transport
 Corporation;  and

 (9)  is  Government  aware  that
 most  of  the  employees  of  Central
 Road  Transport  Corporation  are  still
 unemployed?

 THE  MINISTER  OF  STATE  _IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  and  (b).  All
 State  Governments,  Public  Sector
 Undertakings  umiler  the  Ministry  of
 Shipping  and  ‘Transport  and  State



 23  Oral  Answers

 Road  Transpor,  Undertakings  were
 requested  to  absorb  the  former  em-
 ployees  of  CRTC.  As  a  result  of
 Government  efforts  588  employees
 out  of  a  total  of  7708  employees  have
 already  been  rehabilitated.

 ओमतो  मृणाल  योरे  :  श्रीमन्‌  यह  सबाल  बहुत
 महत्वपूर्ण  है।  इस  सदन  को  पता  होगा  कि  सेन्ड्रल  रोड
 ट्रांस्पोटे  कारपोरेशन  के  बारे  में  चौथी  सोक  सभा
 की  पब्लिक  प्रण्डरटेकिंग  कमेटी  ने  भ्रपनी  रपट  दी  थी
 जिस  में  यह  बताया  गया  था  कि  उस  में  काफी  लासिज
 और  मिसमेनेजमेंट  है  ।  इस  के  बारे  में  आलोचना
 भी  की  थी।  i969-70  में  यह  रिपोर्ट  झायी  थी।
 उसके  बाद  एक्शन  टेकन  रिपोर्ट  भी  भायी  थी।  मैंने

 न्दने  दोनों  रिपोर्ट  को  देखा  है।  उनमें  ज्यादातर  इस्टर्न
 सेक्शन  के  बारे  में  कमेटी  ने  नुक्ताचीती  की  है।  977
 के  शुरू  में  भर  जनवरी  क॑  भन्त  में  सेन्ट्रल  रोड  ट्रांसपोर्ट
 कारपोरेशन  भंग  करने  के  बाद  यह  नोटिस  निकाल
 दिया  गया  कि  तीस  तारीख  से  यह  कारंपोरेशन  बंद
 होग़ी  -  26  तारीख  को  यह  बात  बतायी  गयी,  यानी
 चार  दिन  का  ही  नोटिस  दिया  गया  ।  इस  कारपोरेशन
 के  बन्द  करने  से  बहां  काम  करने  वाले  सब  मजदूर
 बेकार  होने  मे  झा  गये  हैं  ।  बम्बई  के  बैस्टने  जोन  में  कोई
 लासिज  नहीं  थे  ।  वहां  के  मजदूर  लेबर  कोर्ट  में  गये  श्र
 वहाँ  से  29  तरीख  को  हंजैक्शन  शार  ले  भ्राये  ।  इस

 इंजैक्शन  ज्ार्डर  के  बावजूद  यह  बन्द  करने  में  श्रायी
 है।  मैं  जानना  चाहूंगी  कि  जब  वेस्टर्न  सेक्शन  में  फिसी
 प्रकार  के  लासिज्ञ  नहीं  थे  वह  श्रच्छी  तरह  से  चल
 रही  थी,  so  पण्डेक्ल्सि  वहां  पोष  ने  डोनेट  किये  हुए
 जो  कि  प्रच्छी  कंडीशन  में  वहां  मौजूद  थे,  तब  भी  इसे
 क्यों  बन्द  कर'  के  वहां  के  मंकदूरों  को  श्रनएम्प्लाइड
 कर  दिया  गया  ?  डिसप्लेंस  कर  दिए  गए  ।  उन  मजदूरों
 का  जो  बकाया  है,  उनको  जो  ओवर  टाइम  का  पैसा
 नहीं  मिला  है  या  बाकी  बकाया  पड़ा  है  उसके  बारे  में

 'प्रभी  तक  कुछ  क्यों  नहीं  किया  गया  है  ?  छः  सौ  एम्प्ला-
 यीज़  अपनी  भी  हैं  जित  को  एम्प्लायमेंट  नहीं  मिला  है,
 उनके  बारे  में  सरकार  क्‍या  कर  रही  है?

 शी  चांद  राम  :  यह  बात  कि  कमेटी  धान  पब्कि
 झंडरटेकिरज  ने  यह  सिफारिश  की  थी  मुझे  मालूस  नहीं
 है.कि यह  सही  बात  है।  जहां  तक  मुझे  मालूम  है
 सिफारिश  यह  थी  कि  इस  कम्पनी  को  वाइंड  झप  कर  दिया
 जाए  और  जहां  तक  हो  सके  उसके  स्टाफ  को  रिहैबिलि-
 टेट  किया  जाए।  मैंने  फिगज  दे  दी  है।  08  में से
 588  का  पहले  ही  परनर्वास  कर  दिया  गया  है  1  बाकियों

 .के  बारे  में  भी  हम  ने  लिखा  है  कि उनको  मामलों  पर
 भी  गौर  किया  जाए।

 जहां  तक  इंटेरिम  रिलीफ़  या  दूसरे  रिलीफ  का  सवाल
 है  जिन  को  ्क्त्शा  के

 झ
 दिया  जा  सकता  था

 छतको  दिया  गया  है  शौर  जिन  को  नहीं  दिया  जा
 सकता  था  उनकों  नहीं  दिया  गया  है।  हमने  यह  भी
 लिखा  है  कि  झगर  यह  मामला  एडजड़िकेशन  में  ले

 हे
 हों

 तो  इसके  बारे  में  एग्रीमेंट करें  ड्राफ्ट
 Bitte

 नकी
 नियंन का,  दियां  गया  .लेकिन  उन्हींने  कोई

 जुबाब  दिया।  कम्पेनी  बाइंडिंग  झप  स्टेज  में
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 है  a  कलकत्ता  हाई  कोर्ट  के  सामने  यह  मामला  पेश
 है। भ्ॉठं  केसिस  यूनियन  के  लीडर्ज  ने  फ़ाइल  किए  थे  ।
 शार  कैसिस  उनके  खिलाफ  और  कम्पनी  के  हक  में  चले
 गए  हैं  ।  बाकी  चार  कैसिंस  श्रभी  पैंडिंग  हैं  + जाहिर  बात
 है  कि  उनके  साथ  कानूत  या  रूल्ज  के  हिसाब  से  कोई
 ज्यादती  नहीं  हुई  है।

 श्रीमती  सणाल  गोरे  :  वेस्ट  जोन  में  किसी  प्रकार
 के  लासिस  नहीं  थे।  वहां  पर  पचास  बोहिकल्स  गुड
 कंडिशन  में  थे  और  उनको  चालू  करने  के  लिए  मजदूर
 आग्रह  करते  हैं।  यहां  नई  सरकार  बनने  के  बाद  29
 अप्रैल  को  हम  बम्बई  के  पांच  एम  0पीज्ञ0  ने  लिखकर
 पैटोशन  दी  थी  कि  बैस्टने  ज्ञोन  के  बारे  में  विज्ञार  किया
 जाए  a  पैटीशन  का  कोई  जवाब  मिनिस्टर  की  तरफ
 से  नहीं  भाया  ।  प्रभी  दो  महीने  पहले  एक  जवाब  झाया
 है  बैस्ट  जोन  लौसिस  में  नहीं  था,  तब  उसको  बन्द
 क्यों  किया  गया  ?

 967  से  उनका  ओवर  टाइम  का  बकाया  पहा.
 कुभा है  ।  कोर्ट  में  जब  मामला  गया  तो  हाई  कोर्ट  ने  कहा
 कि  कागजात  लाए  जाएं  ।  इसके  जवाब  में  कहा  गया  कि
 कलकत्ता  के  कागजात  थे  |  फिर  इंसिस्ट  किया  गया  तब
 बताया  गया  कि  में  खो  गए  हैं।  रिकार्ड  ही  श्रवेलेबल  नहीं
 है।  यह  सैंद्रल  गवर्नेमेंट  का  कारपोरेशन  है।  क्‍या  यह
 सरकार  की  जिम्मेदारी  नहीं  है  कि

 मजदूरों
 तें  का  पूरा

 बकाया  उसको  दिया  जाए  t  साथ  साथ  छ:  सो  मजदूर  जो
 डिसप्लेस्ड  हैं,  आपने  बताया  है  कि  छः  सौ  नहीं  520
 मजदूरों  को  रिहैबिलिटेट  करना  बाकी  है,  उनको
 श्राप  कब  तक  रिहैबिलिटेड  कर  देंगे  ।  जो  पचास  वीहि-
 कल्ज़  भच्छी  हालत  में  थे  उनको  तोड़  तोड़  कर  स्क्रैप
 के  रूप  में  बेचा  गया  है  और  अभी  हमारी  पैटीशन
 जाने  के  बाद  चार  महीने  पहले  बेचा  गया  है।  ऐसा
 क्यों  किया  गया  है  ?  ऐसा  करते  के  बजाय  इन  छ:  सो
 लोगों  को  काम  दिया  जा  सकता  था  ।  क्‍यों  सरकार  उनकी
 बकाया  उनको  नहीं  देती  है?  जिन  को  श्रभी  तक
 रिहैबिलिटेट  नहीं  किया  गया  है,  दो  साल  हो  गए  हैं
 उनके  बारे  में  श्राप  क्या  करन  जा  रहे  हैं  ?

 क्रो  चांद  राम  :  में  मानता  हूं  कि  वैस्टर्न  जोन  में
 मुनाफा  हो  रहा  था  शौर  इसलिए  हो  रहा  था  कि  कांडला
 और  बम्दई  पोर्ट  में  जो  फूड  हैंड  लिंग  था  वह  कास्ट  प्लस
 ब्रेसिस  पर  होता  था।  इस  वास्ते

 ्  ट्
 मुनाफा  ही

 रहा  था  i  किसी  भी  कारपोरेशन  की  टोटल  हालत  देखी
 जाती  है  न  कि  ज्ञोन  की  ।  जब  टोटल  हालत  देखी  गई
 तो  पता  चला  कि  लगातार  966  से  इस  में  नकक्‍्सान
 होता  आया  है।  भाखिरी  नुक्सान  मेरे  क्याल  में  कोई
 38  लाख  का  था।  7966—67  में  |  6  लाख  नुक्सान

 हुप्ला।  1967-679  76  लाख  69  हजार हम  ।  फिर
 24  लाख  80  हजार  हुझा  -  फिर  2i  लाख  हुभा  t

 झाखिर  में  975-76  में  38  लाख  6  हेजार  का

 कुश्शन
 कारपोरेशन  को  हु  प्रा  a wa  208  ब्हीकल  इसमें

 जिसमें  से  207  बेची  जा  चुंकी  हैं।  1  का  मामला
 हाईकोटे  में  रुका  हुआ  है  बौर  इसमें  जो  कर्मचारी  हैं,
 उनको  झौष्णन  दी  गई  कि  झाग  लेना  चाहो  हों  ले
 लो,  पनी  कोप्मापरेटिव

 ल
 बना  लो।  उनकी

 यूनियन  को  लिखा  गया  कि  बनाकर
 अला  सकते हो  ।  उनको  हमने  कत्सैशन  भी दिया.कि  भगर
 तुम  500  रूपये  नेस्ट  मनी थ्री भी  न  दो  भौर  हायर
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 बिड  8.0  परसेंट  कम  भी  दोग़ों  तो  झापको  दे  दी
 जायेगी  ।

 बैस्टर्न  जोन  की  शाखा  मुनाफ  में  चल  रही  थी,
 तो  उस  वक्‍त  वह  चला  सकते  थे  t

 मानसीया  सदस्या  मेरे  से  मिल  चुकी  हैं,  i6
 जनवरी  को  इनका  लैटर  झाया  था,  मार्च  में  डिटेल
 में  जवाब  दे  दिया  गया  है  कि  यह  ही  सकता  है  या
 नहीं  हो  सकता  हैं।

 ओऔमतो  मुणाल  गोरे  :  ०20  लोगों  को  श्रमी  एम्प-
 लायमेंट  नहीं  ु  गई  है,  इसके  बारे  में  बताइये,  दो  साल
 हो  गये  हैं।

 Permission  for.  Musical.  Concerts  in
 South  African  Towns

 *"0g,  SHRI  P.  K.  KODIYAN:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 noted  Indian  play  back  singers  had
 been  given  permission  by  Government
 to  organise  music  concerts  in  South
 African  towns;  and

 (b)  if  so,  on  what  grounds  the  per-
 mission  was  given  to  Indian  nationals
 to  have  cultural  performance  in  a
 country  with  whom  India  has  no  dip-
 lomatic  relations  because  of  its  hated
 apartheid  policy?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  and  (b).  Yes,  Sir.
 Some  Indian  artistes  visited  South
 Africa  privately  at  the  invitation  of
 cultural  organizations  of  persons  of
 Indian  origin  there.  Endorsements
 for  South  Africa  restricted  for  @
 period  of  three  months  were  granted
 on  the  passports  of  the  artistes  on
 the  basis  of  a  written  undertaking
 that  the  visit  was  non-commercial,
 intendeq  to  meet  the  cultural  needs
 of  the  people  of  Indian  origin  in
 South  Africa  and  that  any  cultural
 performances  that  might  be  given  in
 South  Africa  would  be  open  to  Af-
 ricans.

 Occasional  private  visits  to  South
 Africa  by  Indian  citizens  for  cultural
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 or  religious  purposes  had  been  per-
 mitted  since  many  years  on  a  very
 restricted  basis.  The  policy  of  the
 Government  in  this  regard  is  how-
 ever,  to  continue  to  ensure  that
 nothing  js  done  to  dilute  or  even  give
 the  impression  of  diluting  the  Gov-
 ernment’s  unqualifieg  opposition  to
 the  policy  of  apartheid  practised  by
 the  minorty  regime  of  South  Africa.

 SHRI  P.  K.  KODIYAN:  In  the
 statement  it  is  said:

 ‘Endorsements  for  South  Africa
 restricted  for  a  period  of  three
 months  were  granted  on  the  pass-
 ports  of  the  artistes  on  the  basis  of
 a  written  undertaking  that  the  visit
 was  non-commercial,  intended  ६०
 meet  the  cultural  needs  of  the  peo-
 ple  of  Indian  origin  in  South  Africa
 and  that  any  cultural  performances
 that  might  be  given  in  South.  Africa
 would  be  open  to  Africans.”

 our  policy  towards  South  Africa  is
 not  decided  on  the  basig  of  the  people
 of  Indian  origin  in  South  Africa  and
 also  by  their  cultural  requirements.
 Our  policy  towards  South  Africa  is
 determined  by  some  fundamental
 principles  and  values  for  which  this
 country  has  stood  i.e.  our  total  oppo-
 sition  to  the  racial  policy  ang  policy
 of  apartheid.  This  kind  of  occasional
 permission  to  our  artistes  for  cultural
 purposes,  to  go  and  get  visas  from  the
 South  African  Government,  which  is
 a  racist  Government,  igs  the  dilution
 of  our  basis  foreign  and  fundamental
 policy.  Therefore,  how  do  the  Gov-
 ernment  justify  this  kind  of  dilution
 in  the  foreign  policy?

 SHRI  SAMARENDRA  KUNDU:
 The  hon.  Member  hag  said  that  endo-
 rsement  to  some  of  the  artistes  to
 visit  South  Africa  for  cultural  per-
 formances  ig  dilution  of  policy.  I
 strongly  oppose  it.  It  is  not.

 (Interruption)

 SHRI  C..  K.  CHANDRAPPAN:
 This  is  a  surrender  of  our  basic  policy.
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 SHRI  SAMARENDRA  KUNDU:
 It  is  nice  to  see  hon.  Shri  Ravi  spring
 up  on  such  emotional  issues  but  I
 think,  the  memory  is  not  very  short.
 He  knows  that  there  are  about  7,50,000
 people  of  Indian  origin  in  South  Afri-
 ca  and  the  policy  wags  made  by  the
 former  Government  of  which  Hon.
 Ravi  was  a  member.

 SHRI  C.  N.  VISVANATHAN:  They
 are  very  fond  of  seeing  dances?..

 (Interruptions)
 SHRI  SAMARENDRA  KUNDU:

 Sir,  they  have  their  relations  here,  they
 have  their  old  parents  left  here.  They
 want  to  visit  them.  They  with  to
 have  cultura)  contact  with  India.  Sir,
 about  the  endorsement,  it  is  not  that
 for  the  first  time  that  the  Janata  Gov-
 ‘ernment  is  giving  endorsement  to  the
 people  of  Indian  origin  in  South
 Africaswho  wish  to  visit  India  and
 vice-versa.

 (Interruptions)

 MR.  SPEAKER:  He  said  it  has
 been  done  right  from  the  past.  Why
 don’t  you  allow  him  to  say  that?  He
 has  a  right  to  say  that.  It  may  be
 justified  or  not  justified.  I  am  not
 concerned  about  this.

 SHRI  SAMARENDRA  KUNDU:
 Sir,  this  matter  has  been  sosidered
 for  a  long  time  and  for  many  years
 these  endorsements  are  given  to  cul-
 tural  artistes  and  other  religious  teams

 or  their  relatives  or  their  parents  who
 wish  to  visit  them  in  South  Africa.
 And  this  is  not  a  new  thing.  I  can  tell
 this  House  here  that  after  the  new
 Government  has  come,  it  has  enforc-
 ed  strict  vigilance  on  it.  We  have
 been  examining  them  carefully  and  in
 ‘very  rare  cases  We  are  allowing.

 SHRI  P.  K.  KODIYAN:  Mr.  Spea-
 ker,  Sir,  we  are  agitated  over  .  this
 issue  because  some  disturbing  reports
 had  appeared  recently  in  the  foreign
 papers  and  also  in  our  countries  news-
 papers  that  Centurion  tanks  which
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 India  sold  to  some  other  countries
 in  Europe  had  found  their  way  to
 South  Africa,  particularly  Namibia,
 about  which  hon.  Member  Shri
 Kamath  had  already  put  a  question.
 Now,  in  the  face  of  these  reports,  he
 has  given  this  kind  of  explanation  that
 it  ig  to  meet  the  cultural  requirements
 of  the  people  of  Indian  origin  in
 South  Africa  that  we  are  allowing.  I
 want  to  ask  the  hon,  Minister  what
 are  the  reactions  among  the  indepen-
 dent  African  countries  and  African
 people  who  are  fighting  against  the
 racist  regime  in  South  Africa  in
 Namibia  as  well  as  in  Zimbabwe.  Has
 the  Government  taken  into  considera-
 tion  their  reaction  and  feelings?  Why
 the  Government  is  allowing  itself  to
 be  misunderstood  by  the  whole  range
 of  freedom  fighters  in  South  Africa
 and  other  parts  of  Africa?

 SHRI  SAMARENDRA  KUNDU:
 I  can  assure  the  hon.  Member,  howso-
 ever  much  he  tries  to  see  that  our
 Government  is  misunderstood  by  the
 freedom  fighters,  the  Government
 will  never  be  misunderstood.  Our
 role  in  the  liberation  movement  in
 Southern  Africa  is  very  well  appreci-
 ated  by  the  liberation  forces  there  and
 after  the  new  Government  had  come,
 in  a  much  better  way  they  have
 understood  our  role  in  this  regard.
 India  is  one  of  their  greatest  friends
 and  they  can  expect  all  sorts  of  help
 from  India  in  their  freedom  move-
 ment  and  regarding  graftting  endodse-
 ment  to  visit  South  Africa,  as  I  said
 it  is  not  a  new  policy.  Here  we  are
 actuated  by  nothing  else  except  our
 noble  intentions,  In  rare  cases  we
 allow  the  people  from  here  to  visit
 South  Africa,  as  I  said  earlier,  for
 cultural  purposes  or  to  meet  some  of
 their  relatives,  old  parents,  see  reli-
 gious  places  and  all  that.  About
 tanks,  it  is  not  related  to  the  main
 question.  However,  I  would  like  to
 Strongly  refute  any  such  suggestion.
 that  we  have  sold  any  tanks  to
 Namibia  or.  other  countries.  7
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 SHRI  VAYALAR  RAVI:  Mr.
 Speaker,  Sir,  I  am  prepared  to  accept
 the  assertion  of  the  Minister  that
 there  is  no  dilution  in  the  policy  to-
 wards  South  Africa.  But  at  the  same
 time,  he  can  create  an  apprehension
 in  the  minds  of  the  Indian  people  as
 well  as  the  people  in  other  countries
 that  even  exchange  of  cultural  troupes
 itself  can  be  counted  as  the  beginning
 of  a  kind  of  dilution  which  you  have
 now  taken  up  as  a  kind  of  adjustment
 with  racist  regime  or  with  people
 who  support  the  regime.  Will  you
 make  it  categorically  clear  that  in
 future  also  there  is  no  question  of
 any  king  of  exchange  of  cultural
 troupes  between  South  Africa  and
 India  and  that  anybody  going  there
 will  not  make  any  kind  of  impression
 in  any  way  that  we  are  friendly
 with  any  of  these  countries?

 SHRI  SAMARENDRA  KUNDU:
 As  I  said  in  the  beginning  in  reply
 to  the  question...

 MR.  SPEAKER;  His  Question,  ig  in
 future  will  you  sent  cultural  troupes.

 SHRI  SAMARENDRA  KUNDU:
 What  I  am  trying  to  submit  is  that
 the  present  policy  of  giving  parmis-
 sion  to  the  people  of  India  going  to
 South  Africa  was  decided  -by  the
 Congress  Government  long  back.  I
 have  said  that  after  the  Janata  Gov-
 ernment  has  come,  we  are  screening
 all  the  cases  and  only  in  very  rare
 cases  we  are  allowing.  We  are  con-
 cious  of  the  feelings  of  the  Hon'ble
 Members  and  the  Members  can  be  rest
 assured  that  we  wilt  not  do  anything
 which  will  tarnish  the  image  of  India
 in  any  way.  oe

 PROP.  R.  K.  AMIN:  May  I  know,
 how  many  people  of  Indian  origin,
 living  away  from  India,  in  South
 Africa  hanker  after  culture  and  reli-
 Sion  more  than  the  people  of  India?
 Why  should  we  deprive  these  people of  their  cultural  association  when
 they  are  -  not  themselves  at  fault.
 (Interruptions)  How  is  it  that  goods
 from  Communist  countries  .  and
 African  countries  are  being  sold  in
 South  Africa  despite  the  boycott  de-
 clared  by  the  Communist  countries?

 SHRI  SAMARENDRA  KUNDU:
 This  question  is  not  related  to  this.

 MR.  SPEAKER:  Yes.

 SHRI  SAMARENDRA  KUNDU:
 How  the  goods  of  some  Communist
 countries  are  being  sold  in  South
 Africa—how  can  I  reply  to  that?

 PROF.  R.  K.  AMIN:  What  about
 the  first  question?

 MR.  SPEAKER:  That  is  only  a
 suggestion.

 SHRI  Rk.  VENKATARAMAN:
 Three  classes  of  people  get  visas:

 (i)  relatives  of  peeple  of  Indian
 origin  in  South  Africa,

 (ii)  Cultural  troupes  which  go
 from  India  for  entertainment  or
 for  religious  propaganda,

 (iii)  Others  coming  under  the
 category  of  public  men.  They  have
 also  been  allowed.  So  far  as  the
 first  category  is  concerned,  there  is
 no  objection.  As  far  as  the  second
 category  is  concerned  i.e.,  as  far  as
 the  people  who  are  going  there  for
 religious  propaganda  are  concerned.

 MR,  SPEAKER:  Time  is  about  to
 be  over.

 SHRI  R.  VENKATARAMAN:
 The  point  is,  cultural  relationship  and
 exchange  is  done  only  between  ‘tw
 friendly  countries.  Do  you  regard
 South  African  Government  as  a
 friendly  Government  and  that  is  why
 you  allow  cultural  relationship  with
 them.

 SHRI  SAMARENDRA  KUNDU:
 Before  the  time  is  over,  I]  would  like
 to  say  that  we  strongly  refute  any
 suggesion  that  South  Africa  is  a
 friendly  country  and  shall  say  that
 Africa  is  not  a  friendly  country  to
 India.

 SHRI  R.  VENKATARAMAN:
 My  question  has  not  been  answered.

 MR.  SPEAKER:  He  has  said  that
 South  Africa  is  not  a  frendly  country;
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 but  people  of  Indian  origin  living
 there  are  our  friends.

 (Interruptions)
 SOME  HON.  MEMBERS:  rose—
 MR.  SPEAKER:  Order,  order.  So

 far  ag  Jamshedpur  is  concerned,  it  is
 a  very  important  and  very  serious
 matter.

 Three  questions  have  come  before
 me.  One  is  an  adjournment  motion,
 where  I  have  called  for  the  facts  from
 the  Government.  Secondly,  the  Lea-
 der  of  the  Opposition  has  asked  for
 permission  to  request  the  Govern-
 ment  to  make  a  statement.  I  have
 permitted  it.  The  third  is  a  state-
 ment  under  rule  387..  It  is  a  very
 smal]  matter  and  I  have  allowed  it,
 but  that  does  not  come  in  the  way
 of  further  steps  being  taken.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Immediately,  to  stop  the
 riots,  a  parliamentary  team  snuuld
 go,  because  people  are  dying  on  the
 spot.  Six  people  are  reported  to  have
 died.  (Interruptions)

 MR.  SPEAKER:  I  am  not  allowing
 any  debate  at  this  stage.  Merely  the
 Leader  of  the  Opposition  asked  for
 permission  to  request  the  Government
 to  make  a  statement  on  the:  subject.
 Thereafter  we  can  have  a  discussion.
 What  manner  of  discussion  we  should
 have,  we  shall  consider.  ¥

 SHRI  C.  M.  STEPHEN  =  (Idukki):
 There  is  a  very  serious  situation  in
 Jamshedpur  and  you  are  aware

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Let  me  rise  on  a  point
 of  order.  The  Short  Notice  Question
 should  be  taken  up.

 Sale  of  a  Plot  of  Lang  by  Auction
 Rajendra  Place,  New  Delhi

 S.N.Q.  No  3.  SHRI  JYOTIRMOY
 BOSU:

 SHRI  CHANDRA
 SHEKHAR  SINGH:

 छुएफा  AND AND  SURELY  ai  RE-
 HABILITATION  be  pleased  to  state
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 (a)  whether  a  plot  of  end.  at
 Rajendra  Place,  Pusa.Road,  New  Delhi
 measuring  about  667  square  onietres
 has  been  or  is  being  sold  by  auctica;

 (b)  if  so,  particulars  of  the  owner
 or  owners  of  the  land;

 (c)  whether  the  price  of  this  land
 is  about’  Rs.  1,32,37,000  and

 (d)  whether  one  bidder  offered
 Rs.  1,31,00,000,  for  this  plot  and  if  sc,
 the  name,  address  and  particulars  of
 this  bidder?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT);:  (a)  to  (d).  A  statement  is
 laid  on  the  Table  of  the  Sabha.

 Statement

 (ay  A  plot  of  land,  measuring
 677.24  square  metres  in  Rajendra
 Place,  Pusa  District  Centre  was  auc-
 tioned  by  the  Delhi  Development
 Authority  on  17th  January  979  for  a
 sum  of  Rs.  1,32,37,000/-.

 (b)  Land  is  owned  by  the  Dethi
 Development  Authority  and  has  been
 disposed  of  through  auction  on  lease
 hold  basis.

 (c)  Yes,  Sir.

 t(d)  Delhi  Development  Authority
 has  informed  that  details  of  only  the
 successful  bidder  are  recorded  after
 completion  of  the  auction.  A  copy  of
 the  relevant  entires  recorded  in  the
 Bid  Register  is  annexed.

 ©
 It  has  been  brought  to  notice  by  the

 DDA  that  a  note  was  prepared  seek-
 ing  the  sanction  of  the  Chairman  of.
 the  DDA  for  the  disposal  of  4  plots  in
 a  similar  fashion,  instead  of  carrying
 on  construction  in  accordance  wifh
 approved  proposal.  In  Note,
 which  ig  not  a  part  of  the  auction  re-
 cord  of  the  plot  in  question,  it  has
 been  mentioned  that  about  500  per-
 sons  were  present.in  the  auction  pan-
 dal,  from.  out.of  wham,  the  DDA  offt-
 cials  could  identify  5  prominent  buil.  ~
 ders  of  Delhi.  It  has  also  been  men-
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 tioned  in  this  note  that  a  few  new
 builders  also  participated  in  the  auc-
 tion,  from  out  of  whom  one  young
 man  gave  an  intermediate  bid  of
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 Rs,  L3l  crores.  Details;  including  the
 address,  of  this  bidder  were  not  col-
 leted/recorded,  ag  his'  wag  not  x  the
 highest.  bid.

 Extracts  from  aution  bid  Register  of  DDA

 Auction  of  Commercial  Plot  in  Rajendra  Place  (Pusa)  Distt.  Centre  on  Up1-79,  at  1.00.  A.M.

 $i.  Plot  No.  of  Dimen-  Areain  Reserve  Bid  Amount  Name  and
 No.  No.  stareyes  =  sions  Sq.  Mtrs.  price  Address  of  the

 allowed  Highest  Bidder

 Rs.
 |  22  ID  i8-5:6x  677-24.  77s15,000,  Rs.  +1,32,37,000/-  M/s  Bhatia

 96576  M  200  Sg  oe  Cons-
 |  )  Crore  thirty  two  —truction  Corpo-

 go")  lakhs  and  thirty  ration,  48-A,
 seven  thousand  Jorbag! £
 ony  New  Deii.

 Sd/  Sdj-
 e  Chakrabarty)  (B.S.  Agarwal)

 T7+t-79  rp-t-70)

 SHRI  IYOTIRMOY  BOSU:  maintaining  the  list  of  bidders,  those
 Sir,  this  igs  not  an  ordinary  Short
 Chief  Minister  of  8  Stateingn-ii,  an
 ug  charge  of  impropriety  has  a  sitting
 Notice  Question  because  a  very  seri-
 ous  charge  of  impropriety  has  been
 levelled  through  this  Short  Notice
 Question  against  a  sitting  Chief  Min-
 ister  of  a  State.  Therefore,  we  have
 to  be  extremely  cautious  and  go
 through  the  facts  as  seen  in  the  docu-
 ments.

 From  9th  April,  I  have  been  strug-
 gling  hard  through  your  Reference
 Section  to  get  all  relévant  public  do-
 cumentg  governing  the  rules  of  auc-
 tion  in  DDA.  They  have  tried  their
 best  to  evade  giving  the  replies  and
 the  Minister,  unfortunately—I  have
 nothing  personal  against  him—is  des-
 perately  trying  to  cregte  “make
 belief  documents”.  I  am  in  possession
 of  those  documents,

 The  Hindustan  Times.  story  given
 by  DDA  this  morning  is  a  planted
 atory..  Thig.is  to  make  people  believe
 that  ‘now,  ‘thenceforth,  they  shall  be

 450  i8-2
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 who  bid,  first  five  or  ten  or  twenty,
 whatever  it  is.  The  Minister  is  try-
 ing  to  escape  desperately  a  privilege
 issue  which  may  come  in  the  other
 House  ang  shield  a  questionable  ope-
 ration  of  a  RSS  Chief  Minister’s  son
 and  who  has  committed  serious  im-
 proprieties  as  far  as  the  U.P.  Finan-
 cil  Corporation  is  concerned,  the  sup-
 ply  of  electrical  goods  to  Madhya
 Pradesh  Government.

 This  is  what  the  Nepal  Khabar
 newspaper  says:

 “Madhya  Pradesh  Chief  Minister
 of  India  came  to  Kathmandu  in  a
 mysterious  manner  by  a  special
 aircraft....”

 (Unterruptions)

 SHRI  KANWAR  LAL  GUPTA:  Is  it
 relevant  what  he  is  saying?

 SHRI  JYOTIRMOY  BOSU:
 It  ig  a  very  serious  charge,  This
 newspaper,  Nepal  Khabar,  in  the
 issue  of  August,  ‘1978,  has  published
 that  a  Chief  Minister  has  deposited,.
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 -if  I  have  read:  properly,  the  money  in
 a  Special  Account  in  the  Bank  of
 Nepal.  I  require  the  Government  to
 inquire  into  the  whole  matter  care-
 fully  and  properly.

 My  question  has  several  parts  and
 would  like  to  have  specific  answer
 truthfully  for  every  part  of  the  ques-
 tion  for  the  proper  understanding  of
 the  House.  After  the  Minister  has
 answered  my  first  supplementary,
 then  I  will  put  my  second  =  supple-
 mentary.

 SHRI.SIKANDAR  BAKHT:  The
 question  may  be  asked  one  by  one.

 SHRI  JYOTIRMOY  BOSU:
 Whether  it  is  a  fact  that  in  case  of
 sale  of  lands  and  plots  of  DDA,  the
 minimum  deposit  of  the  security  is
 necessary  before  a  person  becomes
 eligible  to  participate  in  the  auction.
 Is  jt  not  nesessary  to  ensure  the  sol.
 vency  and  genuineness  of  the  bidder?

 SHRI  SIKANDAR  BAKHT:  No.

 SHRI  JYOTIRMOY
 T  will  be  guided  by  you,  Sir.

 MR.  SPEAKER:  How  many  (a),
 (b),  (c)  parts  you  have  got?  I  will

 not  allow  many.  Only  two  or  three
 parts  I  will  allow,  not  more  than  that.
 Otherwise,  he  will  get  confused.

 SHRI  JYOTIRMOY  BOSU:
 This  is  a  very  serious  matter.

 BOSU:

 MR.  SPEAKER:  That  is  true.  But
 that  is  a  different  matter.  Even
 serious  matters  must  go  through  the
 procedure

 SHRI  JYOTIRMOY  BOSU:  Who
 were  the  participants  in  the  auction
 for  the  land/plot  in  question?  I  also
 want  to  know  the  names  and  address-
 es  of  minimum  and  maximum  bidders
 as  recorded  by  the  DDA  and  the  auc-
 tioneer.  I  also  want  the  names.  and
 designationg  of  DDA  officers  and  auc-
 tioneers,  if  any,  who  conducteq  the
 auction.

 MR.  SPEAKER:  One  question  is
 enough.
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 SHRI  JYOTIRMOY  BOSU:  I.  am
 concluding,  Sir.  Also  I  want  the
 names  ang  addresses  of  the  next
 below  of  the  highest  bidder  and  the
 amount  of  the  bid  made  by  him.  the
 highest  bidder.  If  the  higher  bidder
 fails  to  deposit  the  requisite  25  per
 cent  of  the  bid  money  and/or  backs
 out,  ho  wdo  the  auctioneers  ascertain
 if  there  is  no  record  of  the  bidders
 as  to  who  was  the  next  highest  bidder
 on  whom  the  auctioneer  can  fall  back
 upon?

 It  is  also  said...

 MR,  SPEAKER:  No,  no.  Let  him
 reply.

 SHRI  SIKANDAR  BAKHT:  I  am
 absolutely  prepared  to  answer  all  the
 questions  that  the  hon.  Member  has
 in  mind.  There  is  absolutely  no  in-
 tention  to  keep  back  any  information
 from  anybody.  He  began  his  long
 speech  with  the  expression  that  there
 was  a  ‘serious  charge’.  That  was
 what  I  had  been  looking  for  all  along
 as  to  what  was  the  ‘charge’.  But  is  has
 Not  yet  been  put  forward.  I  will  ans-
 wer  the  questions,  whatever  I  have
 been  able  to  take  down.

 Regarding  the  deposit  before  the
 final  bid  is  accepted,  there  is  no  such
 condition  for  participation  in  these
 things.  No  solvency  certificate..
 (Interruptions)  I  will  read  out  the
 conditions  which  have  been  conveyed
 to  me  by  the  DDA—what  are  the  con-
 ditions.  (Interruptions)  I  think,  the
 hon.  Members  will  definitely  like  to
 hear  the  answers  ‘to  the  questions
 put  by  the  Hon.  Member.

 SHRI  JYOTIRMOY
 (Interruptions)

 The  names  of  all  the  bidders  were
 not  recorded  till  a  new  office  order
 was  issued  on  8th/Sth  February  1979,
 T  have.  been  given  to  understand  that
 there  has  been  no  auction  since  this
 new  order  was  isued  by  the  Vice-
 Chairman,  DDA.

 The  DDA  hag  furnished  the  follaw-
 ing  further  information  in  connection
 with  the  question:  the  auction  was
 conducted  on  the  27th  January,  ‘1979

 BOSU:
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 at  3]  a.m.  under  the  supervision  of
 the  Director  (Land  Management),
 DDA.  The  hon.  Member  wanted  to
 know  the  names  of  the  Members.  The
 Finance.  Member,  the  Executive  Offi-
 cer  (Commercial),  the  Accounts  Offi-
 cer  (F&E)  and  the  Accounts  Officer
 (C&D)  were  also  present.  A  record

 of  the  highest  bid  of  all  the  auctions
 is  kept  in  a  register  which  igs  main-
 tained  by  the  Programme  Assistant.
 Only  the  name  and  address  of  the
 highest  bidder  and  the  amount  of  the
 highest  bid  are  mentioned  in  the  re-
 gister.  No  list  of  bidders  is  main-
 tained.  Therefore,  the  list  of  bidders
 of  this  particular  auction  was  not
 maintained.  (Interruptions)

 MR.  SPEAKER:  Second  supple-
 mentary.

 An  HON.  MEMBER:  He  has  not
 answered  al]  the  questions.

 MR.  SPEAKER:  He  has  answered
 all  the  questions.  I  have  noted  down
 here.  The  first  wag  the  minium  de-
 posit,  The  second  was  about  names
 and  addresses  of  the  bidders.  The
 third  was  the  names  of  DDA  officers,
 The  fourth  was  the  next  highest
 bidder.

 SHRI  VAYALAR  RAVI:  Whether
 there  was  compulsion  to  produce  the
 solvency  certificate  is  the  point  (In-
 terruptions).

 MR.  SPEAKER:  He  has  not  fini-
 shed..One  more  Supplementary.  There
 are  two  questions  asked,

 SHRI  JYOTIRMOY
 Which  is  the  part  of  the
 answered?

 MR.  SPEAKER:  Only  the  Solvency
 Certificate  part  of  your  question  has
 to  be  replied  to  by  him.

 SHRI  SIKANDAR  BAKHT:  Sol-
 vency  certificate  is  not  required.

 MR.  SPEAKER:  You  put  -your
 second  supplementary.

 SHRI  JYOTIRMOY
 Sir,  I  shall  read:  out

 BOSU:
 question

 _what  the  hon.
 BOSU:
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 Minister  said  in  the  other  House,  He
 said:

 “I  am  not  evading  the  answer.  |
 have  been  asked  to  produce...

 MR.  SPEAKER:  Is  that  your.,se-
 cond  supplementary?

 SHRI  JYOTIRMOY
 He  said:

 “I  had  been  asked  to  produce
 that.  And  I  am  producing  the  facts.
 The  D.D.A.  does  not  keep  any  re-
 cord  of  any  particular  person,  of
 the  highest  bidder”.

 Here,  to-day,  he  has  come  down.  The
 Delhi  Development  Authority  has  in-
 formed  him  of  the  details  of  only  such
 bidders.  Here  he  says  this  whereas
 he  said  there  that  the  D.D.A.  does  not
 keep  any  record  of  the  bidder.  (Inter.
 ruptions)  Now,,  Sir,  I  am  very  sorry
 that  in  spite  of  the  fact  that  your
 Reference  Section  has  asked  for  a  cer-
 tificate  on  my  behalf.  to  certify  that
 all  the  relevant  public  documents
 governing  the  rules  of  auctions  of  the
 D.D.A.  were  to  be  provided,  they  had
 deliberately  withheld  one  document,
 which  is  the  Delhi  Development
 Authority’s  regulations.  What  does  it
 say  I  will  come  to  that,  Sir,  you  were
 the  judge  ang  you  will  understand  it

 BOSU:

 if  I  give  you  thedocument,  Mr.
 Speaker,  to  you,

 MR.  SPEAKER:  It  is  difficult  to
 understand  you.

 SHRI  JYOTIRMOY  BOSU:  I  was
 at  the  point  of  saying  ‘My  Lord’  Sir,
 Section  8  reads  as  under:—

 “When  a  property  is  disposed  of
 by  sale,  every  applicant—mark  the
 word  ‘every  applicant’—shal]  depo-
 sit  a  sum  equal  to  20  per  centum  of
 the.  disposal  prize  of  the  property
 ete.  etc.”.,

 (interruptions).  Sir,  it  is  ‘by.  auction.
 What  does  it.  say?  I  have  got.  the
 other  document  also.  Why  worry?
 That  is  Why  they  are  withholding  this
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 document.  Then,  Sir,  sub-para(4)  of
 Section  8  says:

 “In  the  case  of  such  applicants
 as  having  not  been  allotted  any
 property,  the  deposi  it  specified  in
 Sub-Regulation  (l)  shall  be  re-
 funded”.

 Now,  I  will  come  to  the  document
 that  has  been  provided.  I  have  a
 serious  suspicion  that  this  is  a  make-
 belief  document.  I  will  certify  later
 and  lay  it  on  the  table  of  the  House.
 This  is  No.  PA|VCj79|66-W  dated
 9th  February  1978.  It  says:

 “In  a  recent  auction,  it  has  been
 noticed  that  proper  bid  lists  are
 not  maintained.  In  future,  the  bid
 list  in  the  form  to  be  prescribed  by
 the  Finance  Department  must  be
 maintained  for  all  auctions.  The
 signatures  of  the  three  highest  bid-
 ders  must  also  invariably  be  ob.
 tained  on  the  bid  list.  The  bid  list
 will  form  a  part  of  the  official  re-
 cord  of  the  case.”

 After  this,  the  Minister  comes  and
 tells  us  this  cock  and  bull  story  that
 there  is  no  list.  I  have  had  a  near
 glimpse  of  the  file.  The  file  says—
 this  is  a  two-sheeted  file.  On  the
 first  page  it  says  667.24  sq.  metres.
 Then  the  names  given  are:  Ansal
 Industries  Pvt.  Ltd.,  United  Towers
 Pvt.  Ltd;  Skipper  Towers  Pvt.
 Ltd.;  Om  Apartments  Pvt.  Ltd  and
 Bhatia-Sehgal  Construction  Corpora.
 tion  and  date  of  auction  l7th  Janu-
 ary,  1979.  On  page  2  name  of  Om
 Saklecha  age  20  years  has  been  shown.
 I  am  told—stbject  to  correction—a
 Yetter  has  gone  from  DDA  to  a
 Rajya  Sabha  member  that  Om  Sak-
 Jecha’s  bid  was  for  Rs.  .30  crores
 and  he  brought  cash  ‘to  the  tune  of
 Rs.  25  lakhs.

 Sir,  I  am  asking  the  hon’ble  Mi-
 nister  to  tell  the  House  once  again
 whether  these  facts  that  I  have  gtated
 are  corre,  or  not  and  whether  all
 the  names  that  have  been  indicated
 as  obligatory  in  the  rules  have  been
 maintained  or  they  have  been  Gestroy_
 ed...
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 SHRI  SIKANDAR  BAKHT:  Sir,
 yesterday  I  came  to  know  of  the.
 fact  that  he  wanted  certain  papers...

 SHRI  JYOTIRMOY  BOSU:  I  had.
 a  talk  on  the  telephone  wita  you  and
 you  said  that  I  am  sending  in  the  af--
 ternoon.

 SHRI  SIKANDAR  BAKHT:  I
 think  the  hon’ble  Member  must  have
 the  patience  to  listen.  Sir,  yesterday
 when  I  came  to  know  that  he  wants
 some  information,  I  ordered  that
 whatever  information  he  wants  should
 be  provided.

 SHRI  JYOTIRMOY  BOSU:  Why
 did  you  not  give  this?
 (Interruptions)

 SHRI  SIKANDAR  BAKHT:  The
 hon’ble  Member  has  Sust  now-  read
 out  a  recent  order  of  the  Vice  Chair-
 man  of  the  DDA.

 SHRI  JYOTIRMOY  BOSU:  It  is
 not  recent.  It  is  one  year  and  two
 months  old,  It  is  February,  1978,

 SHRI  SIKANDAR  SBAKHT:  |  Sir,
 it  is  very  unfair.  The  hon‘ble  Mem-
 ber  has  put  the  question  and  now  I
 must  be  allowed  to  answer.  (Inter-
 ruptions).

 Sir,  this  order  was  issued  after  the
 auction  had  taken  place.  I  may  as-
 sure  the  House  that  even  this  was
 brought  to  my  notice  only  last  even-
 ing.  There  is,a  factual  error.  It  is
 February  1979.  (Interruptions)

 .MR.  SPEAKER:  There  seems  to  be
 some  mistake  somewhere.  The  order
 number  is:  PA/VC/79/68-N  but  the
 date  typed  _as  he  says  is  1978.  The
 order  number  makes  it  clear  that  it
 is  1979.

 SHRI  SIKARDAR  BAKHT:  Sir,  on
 the  typed  sheet  in  my  file  it  is  alse
 wrongly  put  as  498  pt  the  fact  is
 that  it  ip  979  and  I  have  just  now
 been  informed  by  the  officialg  from
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 the  Gallery  that  it  is  dated  8/9th
 February,  19%,  रा

 Sir,  ag  regards  the  note  I  will  read
 out  the  relevant  part  of  this  note
 which,  in  fact,  is  not  connected  with
 the  auction  record,  Unfortunately,
 the  five  names  that  have  been  men-
 tioned  were  also  mentioned  by  an-
 other  hon’ble  Member  under  Rule
 377  but  that  particular  statement
 made  was  inaccurate  in  its  most  vi-
 ta]  part.  The  note  says:

 “Ag  per  schedule  the  auction  of
 tower  plot  22  in  Rajindra  Place  was
 held  today  the  l7th  January,
 1979....

 There  was  gq  very  enthusiastic  res-
 ponse  and  a  great  competition.  There
 were  about  500  persons  present  in
 the  Pandal.  The  main  competition
 was  among  the  five  prominent  buil-
 ders  of  Delhi,  namely,—

 (i)  M/s  Ansal  Industries  Private
 Limited;

 (ii)  M/s  United  Towers  Private
 Limited;

 (iii)  M/s  Skipper  Towers  Private
 Limited;

 (vi)  M/s  Om  Apartments  Private
 Limited;

 (v)  M/s  Bhatia  Sahgal  Construc-
 tion  Corporation.”

 Here,  under  Rule  377,  5  names
 Were  mentioned  by  $im.  4  were  all
 right.  In  regard  to  the  Fifth  name,
 in  place  of  Bhatia  Sahgal  Construc-
 tion  company,  the  name  of  Om  Pra-
 kash  Saklecha  was  introduced.  It  is
 not  right.  A  few  new  builders  were
 also  very  eager  to  have  the  plot.  The
 note  says:

 “One  young  boy  of  20  years  who
 Was  being  called  by  the  name  of
 Mr.  Om  Saklecha  gave  bid  up  to
 the  extent  of  Rs,  1,31,00,000  where-
 as  the  highest  bid  fetched  in  auc-
 tion  was  Rs.  1,82,87,000.
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 This  note  relates  to  four  plots  which
 are  in  the  same  area  and  about  which
 the  proposal  of  the  DDA  was  to
 undertake  construction  on  its  own.
 But  because  this  other  plot  fetched
 a  high  amount  by  auction,  90,  a  case
 was  put  up  for  auctioning  these
 four  plots  also.  (Interruptions)  I  have
 to  say  about  facts  only.  I  am  stating
 the  facts.  I  have  them  before  me.
 The  details  ef  these  five  bidders  were
 also  not  recorded.  (Interruptions)

 MR.  SPEAKER:  He  asked  you
 about  Regulation  8(3)  and  8(4)  og  the
 Tegulations  of  the  DDA.  Would  you
 like  to  say  anything?

 SHRI  SIKARDAR  BAKHT:  I  don't
 know  whether  the  hon,  Member  has
 read  it.  I  have  not  read  it.  I  will  read
 it  and  then  I  can  offer  my  opinion.

 श्री  चन्द्रशेशर  सिह  :  झध्यक्ष  महोदय,  मंत्री
 महोदय  ने  जो  यह  जवाब  दिया  है,  उससे  लगता  है
 कि  वह  हिचक  कर  जवाब  देता  चाहते  हैं-कभी  कुछ
 तथ्यों  को  छिपाना  चाहते  हैं,  भौर  जब  दबाब  पड़ता
 है,  तो  उन्हीं  तथ्यों  को  किसीं  न  किसी  रूप  में  रखना
 चाहते  हैं  Y  भ्राज  इस  देश  में  राजनिति  शौर  व्यापार
 का  खुला  गठबंधन  चल  रहा  है  भ्रौर  मध्य  प्रदेश  के
 राष्ट्रीय  स्वयं  सेवक  संघ  के  चीफ  मिनिस्टर  के  द्वारा
 राजनिति  और  व्यापार  का  खुला  गठबंधन  चल  रहा
 है।  यह  में  नहीं  कहता  हूं,  प्रगस्त  978  का.
 सेपाल  खबर  कहता  है  :

 “काठमाष्डू  के  ही  दिन  भ्रधि  भांरत  को  मध्य
 प्रदेश  का  मुख्य  मंत्री  रहस्यमय  ढ़ंग  से  विशेष  वायु-
 यान  हारा  काठमाण्डू  शाद  फकेको  घटना  को  प्रसंग
 का  एउटा  बिल्कूले  नया  किसम  का  समाचार  था
 हा  पाइए  को  छ।  भनिन्‍्छ  उनले  यहां  शाई  कराड़ों
 को  (  व्यापारिक  कारोबार  )  गरेर  गये  का
 छन  in  नेपाल  बैंक  लिमिटेडमा  कुनै  खाता  विशेषमा
 उगले  प्रसस्त  रुपियां  जमा  गरेको  भनने  कुशा  पति
 प्रसस्त  चर्चा  मा  झाइकों  छ  a

 यह  नैपाल  गये  शौर  वहां  जा  कर  रुपया  जमा  किया
 यह  भी  ध्यान  देने  की  बात  है  कि  श्री  सकलेचा  जैनी
 &  झर  जैनी  लोग  शिव  के  मंदिर  के  दर्शन  करने  नहीं
 जाते  हैं।  यह  विशेष  विभान  से  भूपाल  से  दिल्ली
 भाये  झौर  दिल्‍ली  से  काठमाण्डू  गये  यह  भी  एक
 बहुत  बड़ा  सवाल  है।  उनके  पूल,  झोम  प्रकाश  सकलेचा
 @.3:  करोड़  रुपये  की  जो  बोली  बोली,  उसका
 पैसा  उसी  नैपाल  के  बैक  में  था  |

 सबसे  पहले  तो  भें  यह  जानना  चाहता  हुं  कि
 आक्शन  का  ऋडटेरियन  क्या  था  ।  उसमें  योग्यता
 क्वालिफाइंग  अलाज,  क्या  था  ?  झन्िम  धनराशि,  प्ररमेस्ट
 मनी,  कीमत  क्या  निश्चित  की  गई  थी  ?  श्री  श्रोम  प्रकाश
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 सकलेत्रा  ने  जो  1.31  करोड़  रुपये  की  बोली  बोली-
 जिम के  बारे  में  मन्ती  महोदय  ने  भपने  बयान  में  कहा  है

 सौजबाने  झादमी  था,  जिसने  .3  करोड़

 निश्चित  की  जाय  उस  का  20  परसेंट  जमा

 श्री सकलेचा  के  धर  की  सम्पत्ति  का  कया
 मामला  है  भौर  दूसरे,  वह  भपायकर  देते  हैंया
 नहीं  मैं  ऐसा  समझता  कि  चुंकि  झाय
 कर  का  सवाल  वित्त  विभाग  से  सम्बन्धित  है  तो
 इतनी  बड़ी  जहां  बोलियां  बोली  गई  वहां
 वित्त  विभाग  का  कोई  न  कोई  भ्रादमी  मौजूद  रहा
 होगा  क्योंकि  आखिर  i  करोड़  3:  लाख  की  बोली
 बोली  जाय  और  25  परसेंट  उस  का  जमा
 किया  जाय,  उस के  बाद.  भी  बित  विभाग  का
 झादमी  वहां  पर  न  हो,..  .  (  )  इसी
 दृष्टि  से  मैंने  भापको  चिट्ठी  भी  लिखी  थी  कि  उस
 समय  षित्त  मंत्री  भी  वहां  उपस्थित  रहें।  संग्रोग
 से  विश  मंत्री  भ्रादरणीय  चरण  सिह  जी  भी
 उपस्थित  हैं।  मैं  कहना  चाहता  हूं  कि  सारी
 थीजें  छिपाई  जा  रही  हैं  ।  दूसरा  नाम  झाम
 प्रकाश  सकलेचा  का  है  जिन्होंन  करोड़  3
 लाख  को  बोली  बोली।  तो  i  करोड़  3
 लाख की  बोली  बोली  तो  इस  पर  झाय  कर  का  भी
 सवाल  उठता  है  ,  इसलिए  वित्त  विभाग  का  भी
 सवाल  है  ।  मेरा  निश्चित,  सवाल  है
 (व्यवधान)

 झंत  में  मैं  यह  जानता  चाहता  हूं  कि  प्रग्मिम
 धन  राशि  जमा  की  या  नहीं,  प्राय  कर  चुकता
 का  प्रमाणपत्र  दिया  या  नहीं,  झाधिक  स्थिति
 के  संबंध  में  उन  की  क्षमता  थी  या  नहीं,
 रंगुलेशन  8  के  मुताबिक  20  परसेंट  जमा  किया
 या  नहीं

 *
 राज  भारायण  :  भौर  वह  उन  के  लड़क  हैं  या

 शी  अनाशेखर  सिह:  हां,  भौर  वह  उनके
 लड़के  हैं  या  नहीं  ?  ,

 चौधरी  साहब  श्यूंकि  हैं,  शायद  बिस
 मंत्रालय  को  इस  पांछों  प्रादमियों  की  सूची
 इसलिए  में  चाहता  कि  पझ्ादरणीम  वित्त
 जी  भी  इस  संबंध  में  प्रपना  उत्तर  देंगे  t

 तु
 2

 SHRI  SIKANDAR  BAKHT:  As
 much  as  I  could  hear  from  what  the
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 hon.  Member,  Shri  Jyotirmoy  Bosu
 was  reading  from  the  .  regulations,
 those  ‘Tegulations  geem  ‘to  relate  to
 sale  and  not  to  auction.  I  have  already
 said  that  ng  earnest  money  ig  taken
 from  the  bidders.  It  is  an  open
 (Interruptions)

 MR.  SPEAKER:  Not  in  the  middle.

 SHRI  RAJ  NARAIN:  Should  I  sit
 in  the  House  or  go...  oe  (Interrup-
 tions),  Sale  includes  auction  also.
 You  are  a  judge.**

 MR.  SPEAKER:  You  cann‘t  say
 that.  I  will  expunge  this.  It  is  un-
 parliamentary...

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order.  He  is  dragging  my
 name  and  he  thinks  that  we  are  all
 nitwits.  I  want  to  say  something.

 MR.  SPEAKER:  No;  let  the  Minis-
 ter  complete.

 SHRI  SIKARDAR  BAKHT:  It  was
 an  open  auction.  Anybody  could  par-
 ticipate  in  that  auction.  The  only
 condition  which  governs  the  auction
 is  that  the  highest  bidder  is  requir-
 ed  to  deposit  25  per  cent  of  the  bid
 amount.

 The  other  question  relates  to  the
 accountability  of  (Interruptions).

 As  regards  the  question  of  account-
 ability  of  the  money,  I  am  not  con-
 cerned  with  that  and  the  D.D.A.  is
 also  not  concerned  with  that.  It  is
 the  appropriate  Department  who
 should  take  706  of  it.  The  most
 wonderful  part  of  it  is  that  unfortu-
 nately  all  of  us  want  to  cross  the
 bridge  before  we  get  to  it.  The  ques-
 tion  would  have  arisen  if  he  was  re-
 quired  to  deposit  the  money.  If  he
 had  deposited  25  per  cent  of  the  bid
 amount,  the  question  of  accountabi-
 lity  would  have  arisen.  We  cannot  go
 on  presumption.  Then  the  appropri-
 ate  department,  viz  the  revenue  de-
 artment  will  take  notice  of  it,  How

 «*Expunged  as  ordered  by  the  Chair,
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 is  the  DDA  concerned?  DDA  is  con-
 cerned  with  the  fact  that  somebody
 gives  the  bid.  He  is  the  highest  bid-
 der,  and  285  per  cent  of  his  bid  amount
 should  be  deposited  by  him,  like
 Messrs,.  Bhatia,  Sehgal  Construction
 Corp.  deposited  Rs.  34  lakhs,  from
 out  of  which  Rs.  27  lakhs  were  shown
 by  way  of  loang  obtained  from  the
 banks  and  Rs.  7  lakhs  were  provided
 from  his  own  source,

 MR.  SPEAKER:  Mr.  Raj  Narain.
 (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  I  am
 on  a  point  of  order.  First  of  all,  kind-
 ly  enlighten  us  whether,  as  a  Judge,
 you  consider  the  sale  by  auction  as
 a  sale  or  not.

 MR.  SPEAKER:  I  don’t  give  any
 opinion.  I  don’t  express  any  opinion.
 (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  Is  that
 the  reason  why  they  have  withheld
 the  document  yesterday?

 MR.  SPEAKER:  Mr.  Bosu,  these
 are  not  points  of  order,

 क्री  राज  सारायण  श्रीमन्‌  ,  मैं  भ्रापके  द्वारा
 सरकार  से  यह  जानना  बाहता  हूं  कया  सरकार  को
 यह  जानकारी  है  कि  4  अप्रैल,  को  377  के
 तहत  हमने इस  मामले  को  उठाया  था  भर  उसकी
 बहुत  सी  जानकारी  मांगी  थी?  तो  मंत्री  महोदय
 का  यह  कहना  कि  हन्होंन  कबल  कल  रात  को
 फ़ाइल  देखी--यह  सत्य  है  ?  मंराएक  प्वाइन्ट
 यह  है  ।

 MR,  SPEAKER:  Not  about  the  file;
 but  he  said  about  the  circular,

 की  राज  भमारायण  :  दूसरी  बात  यह  है  कि  कल
 मेरे  पास  भोपाल  से  एक  झादमी  झाया  शीर  उस
 झावभी  ने  यह  कहा  कि  शीषास  की  सरकारी  फाइल
 से  इस  बात  की  जानकारी  हो  रही  है  कि  दिल्‍ली  से
 यहाँ  पर  तेबन्यु  डिपाटमेंट  शौर  फाइनेंन्स  डिपार्ट-
 मेंट  ने  भोपाल  सरकार को  सूचित  किया है  कि
 झोम  प्रकाश  सकलेचा  बिडर्स  में  how  में  कोई  शक
 नहीं  है  1  मेँ  चाहता  हूँ  कि  जो  दिल्ली से,
 डिपार्टमेंट  स ेभोपाल  सरकार  को  खबर  गई  है
 उस  को  मंगायें  झौर  देखें  क्या  भोम  प्रकाश

 सन  झाफ  बीरेन्द्र  कमार  सकलेचा,

 नही  ट  उन्होंने  वह  पी  कहा... है,  भोपाल यह  भी  कहा  मु  गल
 मेंभी कहा कहा  है  कि  अमेरालंडका  थाहीनहीं  t
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 तीसरी
 ते

 यह है  कि
 का  हम ,  यह  जासका

 1-3  जो  मिली  वह
 इस  से  सीज कर  t  यह  फाइल  मेरे
 पास  कहां  से  भाई  कि  इस  तारीक्ष  को  बोली
 बोली  गई  ?  37  तारीश्ष  को  पांच  माम  है।
 Wotro to mre 00  ट्वारा  ले0  गवनेर,  दिल्‍ली को  20
 फ़रवरी को  एक  नोट  भेजा  गया  जिस  पर
 उन्होंने  दस्तखत  किए  ।  यह  क्या  कोई  बनावट
 कर  सकते  हैं  ?  यह  जो  फाइल  थी  रेबन्यु
 डिपार्टमेंट  के  पास  उस  से  यह  चीजें  हमन  लो  Y
 इस  तरह  से  प्राजलक  संसदीय  जीवन  में
 इतना  असत्य  बोलने  वाला  मुझे  कोई  मंत्री  मिला
 नहीं  (व्यवधान

 MR.  SPEAKER:  The  words  ‘lie’
 and  falsehood’  are  not  allowed.

 SHRI  RAJ  NARAIN:  I  am  not  go-
 ing  to  cal)  it  as  ‘lie’.  I  am  telling  that
 it  is  ‘untrue’.

 झूठ  झनपाले  मैन्टरी  है  और  भसत्य  पालेमैन्टरी  है।
 (व्यक्षान)  :  यह  ऐसा  क्यों  हो  रहा  है  ?

 MR.  SPEAKER:  Mr.  Raj  Narain,
 you  have  put  the  question  all  right.
 You  cannot  go  on.  This  is  not  a
 speech.  Let  the  Minister  answer.

 ्  राज  माशयण  :  क्‍या  मंत्री  जी  को  इस
 बात  की  जानकारी  है  कि  गह  बातें  क्यों  हो  रही
 हैं.  ?  राष्ट्रीय.  स्वयं  सेवक  संघ  के  नेता  यह
 लिखते  हैं  (व्यवधान  )

 श्री.  चन्द्र  शेखर  सिह:
 प्रश्न  है

 MR  SPEAKER:  No  further  ques-
 tion  you  have  put  your.  question.

 मेरा  ध्यवस्था  का

 Don’t  record  anything.  (Interrup-
 tions)  *

 श्री  सिकन्दर  क  में.  .  भ्रानरविल  मेम्बर
 श्री  राज  नाराणः  का  बहुत  झाभारी  हूं  कि
 उन्होंने  जो  बयान  मैंने  यहां  दिया  है,  उस  को
 झसत्य  कहां  |  आभारी इसलिये  हूं  कि  जब  तक  भरी

 की  जवान  से  पनकाम्पलीमेंटरी राज  तारायण
 झल्फाज  सुनता  तो  जो  कुछ  भी  मेरा
 अमल  है,  उसके  दुरुस्त  भर  सच्चा  होने  पर  मुझे
 यकीन  रहता  है.  ।  इसलिए  जिस  दिन  श्री  राज
 नारायण  मुझे  सच्चा  बहने  होंगे  उस  दिन  मुझे
 अपने  सच  पर  शक  होने  लगेगा

 *Not  recorded.
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 उन्होंने  जो  संबालात  रखे  हैं,  में.  फिर  कहना
 आहता  हूं  कि  भे  सवासात  सियासी  तौर  पर

 श्री  राख  नाराप्रण  :  #4

 शी  सिकल्‍दर  बदते  में  यहां  पर  रिकार्ड  के
 झाधार  पर  जवाब  देना  चाहता  हूं  ।  झौर  रेबन्यू
 क मामलात  पर  में  जबाब  नहीं  दे  सकता  शोर
 न  बहु  मेरा  काम  है  ।  राष्ट्रीय  ध्वज  को  जो
 बात  उन्होंने  कही  है,  वे  जिस  सोहबत  में  हूँ
 जिस  फोरम  पर  चाहे  सवाल  करें,  मैं  उसका,
 जबाब  दे  सकता  .  हूं.  यहां पर  नहीं  ।  मैं  दोहराना
 चाहता  हूँ  कि  उन्होंने  जो  नोट  के  बारे  में
 कहा  है  कि  वह  लेपटीनेन्ट  गवर्नर  को  भजा  गया
 वह  दृसस्त  है  ।  मैं  उसी  नोट  का  एक  एक्स-
 ट्रक्ट  फिर  से  पढ़  कर  सुनाता  चाहता हूं  t

 श्री  शाज  मारामण  :  पूरा  पढ़िये  v

 झो  सिकम्दर  बद्त  :  मैं  दोबारा  पढ़ता  हूं प्राप
 की  इजाजत  से  ।

 What  he  wants  me  to  read  ig  not
 connected  with  the  auction  record;  it
 ig  connected  with  the  four  other
 plots.  I  am  prepared  to  read  it  all
 over  aguin.

 MR,  SPEAKER:  If  you  have  read
 it  once,  I  will  not  allow  it.

 SHRI  SIKANDAR  BAKHT:  I  have
 read  it;  I  would  like  to  read  it:  “...
 one  young  boy  of  about  20  years  who
 was  being  called  by  the  name  of
 Om  Saklecha...”  Father’s  name  is
 not  given.  He  can  be  the  son  of  the
 Chief  Minister  of  Madhya  Pradesh.
 I  can  give  a  reply  on  the  floor  of  the
 House  only  on  the  basis  of  the  record
 that  I  have...  (Interruptions)

 MR.  SPEAKER:  Shri  Gopal,

 SHRI  K.  GOPAL:  Mr.  Speaker,  I
 am  really  sorry  for  the  Minister.  He
 ir  obviorsly  struggling  and  gives  the
 impression  that  there  is  some  skele-
 ton  in  the  cupboard.  During  his  re-
 ply  he  has  stated  that  there  are.  cer-
 tain  matters  in  which  he  is  not  con-
 cerned,  for  instance  revenue  intelli-
 gence.  Fortunately  the  Deputy
 Prime  Minister  and  the  Finance  Mi-
 nister  is  present  ‘here.  Will  the  hon.
 Deputy  Prime  Minister  tell  us  whe-
 ther  he  erill  order  a  CBI  enquiry  in-
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 to  the  whole  episode  so  :that  truth
 can  come  out;  otherwise  this  wilj.re-
 main  q  matter  like  at  present.  Accord-
 ing  to  them  there  is  nothing  wrong.
 They  can  clear  themselves,  Will  the
 Deputy  Prime  Minister  tell  the  House

 MR.  SPEAKER;  ‘The  question  re-
 lates  to  some  other  Minister.

 SHRI  K.  GOPAL:  He  says  that
 there  are  certain  matters  involving
 revenue  intelligence.

 MR.  SPEAKER:  I  have  no  objec-
 tion  if  the  Prime  Minister  or  the
 Deputy  Prime  Minister  iy  making  a
 statement.  But  under  the  rules  the
 question  can  be  addressed  to  the
 Minister  concerned.

 SHRI  K.  GOPAL:  The  Prime  Mi-
 nister  can  always  do  it;  he  can  ans-
 wer  any  question...  (Interruptions)

 MR.  SPEAKER:  If  the  proceedings
 do  not  go  on  in  an  orderly  manner,
 I  cannot  go  on  with  the  question,  The
 hon.  Minister.

 SHRI  SIKANDAR  BAKHT:  I
 have  already  submitted  answers  to
 the  question  that  related  to  my  Mi-
 nistry  and  the  DDA.  How  can  I  ans-
 wer  about  other  things?

 MR,  SPEAKER  :
 nandan  Mishra.

 Shri  Shyam-

 (Interruntions)

 SHRI  K.  GOPAL:**
 MR.  SPEAKER:  Mr.  Gopal,  don,t

 use  such  a  word  in  Parliament.  You
 completely  lose  yourself.  Such  ex-
 pressions  are  not  used  in  Parliament.
 Don,t  record  it.

 SHRI  SHYAMNANDAN  MISHRA:
 It  does  appear  to  me,  as  it  would  ap-
 pear  to  the  entire  House  that  there
 is  something  very  fishy,  something
 very  shady,  about  this  whole  busi-
 ness.  J  must  say  that  the  hon.  Minis-
 ter  has  not  minded  his  task  very
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 well.  (Interruptions).  Shri  Jyotirmoy
 Bosu  referred  to  a  particular  com-
 munication  or  the  order  on  the  ‘file.
 That  is  before  you.  What  does  it  say?
 I  am  leaving  aside,  Mr.  Speaker,  all
 political  aspects  of  the  matter.  I  am
 also  leaving  aside  the  question  of
 controversy  about  the  date.  But  I
 ask  your  indulgence  about  the  second
 line  in  that  order  which  says:

 “,...it  has  been  noted  that  pro-
 per  bid  lists  are  net  maintained.”

 I  lay  stress  on  the  word  ‘proper’.  It
 means  that  while  it  is  proper  to
 maintain  the  list,  it  has  been  impro-
 per  not  to  do  80.  Otherwise,  there  is
 no  sense.  Anybody  with  the  least
 knowledge  of  these  affairs  or  about
 the  law  in  this  matter  would  readily
 concede  that  while  it  was  proper  to
 maintain  the  list,  that  was  not  done
 in  the  recent  case.  (Interruptions).
 It  has  to  be  read  along  with  Regula-
 tion  8,  as  has  been  printed  out  by
 the  hon.  Member,  Shri  Jyotirmoy
 Bosu.  Every  applicant  has  to  make  a
 deposit  and  in  the  case  of  such  appli-
 ecants  as  have  not  been  allotted  any
 property,  the  deposit  specified  in  the
 said  regulation  shall  be  refunded.
 So,  it  becomes  meaningful.  Other-
 wise,  if  the  land  has  not  been  allot-
 ed  to  a  particular  person  and  if  he  is
 not  the  bidder....

 MR,  SPEAKER:  Kindly  come  to
 the  question.

 SHRI:  SHYAMNANDAN  MISHRA:
 So,  poth  of  them  rea@  together.  I
 would  inevitably  lead  us  to  the  con-
 clusion  that  the  list  ought  to  be
 maintained;  probably  it  has  been
 maintained  in  the  past,  but  in  this
 case  the  list  has  been  withheld  from
 the  hon.  Minister.  This  is  the  point
 which  seems  to  me  to  be  quite  clear
 from  the  record  that  is  available
 with  us.

 The  gecond  point  is  that it  has
 come  to  our  knowledge  that  the  infor-
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 mation  was  indeed  ‘made  available
 to  the  central  intelligence—revenue
 intelligence  in  this  matter—and  we
 had  also  requested  you  through  a
 letter—one  of  the  hon.  members  re-
 quested  you—that  the  hon.  Minister
 of  Finance  and  Deputy  Prime  Minis-
 ter  should  also  be  asked  to  be  pre-
 sent.  Why  I  am  saying  80  is  because
 in  this  very  House  a  question  was
 answered  by  the  Minister  of  State
 for  Finance  and  the  question  was:
 like  this:  Whether  income-tax  autho-.
 rities  keep  a  watch  on  the  bidders
 at  the  auction  of  plots  by  DDA  in
 Delhi.  The  word  is  not  ‘bidder’,  but
 ‘bidders’,  The  answer  of  the  Minis-
 ter  of  State  was,  “Yes,  Sir.”  If  that  is
 so  they  keep  a  watch  on  al]  the  bid-
 ders  and  that  is  expected  of  the  in-.
 come.tax  department,  Otherwise,.
 even  if  the  second  bid  is  lower:  by:
 only  Rs,  5,  how  does  it  matter  from,
 the  point  of  view  of  income-tax.

 So,  the  House  is  quite  in  order  to
 demand  an  answer  from  the  hon.
 Minister  of  Finance  so  that  we  need
 not  waste  any  further  time  of  the.
 House  on  a  future  occasion  to  raise
 this  question.  The  answer  given  by
 the  Finance  Department  is  to  this
 effect  and  we  are  also  informed  that
 the  Finance  Ministry  was  informed
 about  the  bidders.  So,  the  hon.  Depu-
 ty  Prime  Minister  and  the  Minister
 of  Finance  should  inform  the  House
 whatever  intelligence  had  been  con-
 veyed  to  him  or  to  his  department  in
 this  matter,  These  are  the  two  ques..
 tions  which  I  wanted  to  put.

 श्री  सिकंदर  भक्त:  दसरे  हिस्सेका  जहाँ  तकतहल्लुक
 हैं  जो  Ge  उनको  कहना  हरेगा  कहगे  ।

 Some  parts  of  the  question  raised  by-
 the  hon.  Member  are  directed  towards
 me.  The  word  “fishy”  and  “shady”
 were  referred  to.

 SHRI  SHYAMNANDAN  MISHRA:
 I  have  gone  on  record  that  the  infur-
 mation  given  by  the  DDA  was  stu-
 pid  and  dishonest,
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 SHRI  SIKANDAR  BAKHT:  The
 tragedy  of  the  hon,  Member  seems  to
 ‘be  that  he  wants  to  look  at  every
 thing  with  his  own  sense  of  judge.
 ment.  The  fact  is  that  ...  (Interrup-
 tion)

 SHRI  SHYAMNANDAN  MISHRA:
 If  your  own  judgement  agrees  with
 ‘tthe  judgement  of  the  DDA,  my  infe-
 rence  is  ...  (Interruptions)

 SHRI  SIKANDAR  BAKHT:  It  is  a
 question  of  providing  information.

 Now,  if  the  word  “proper”  has  been
 «sed  in  that  order  by  the  Vice-Chair-
 man,  and  it  is  definitely  of  979  be-
 cause  if  it  were  of  8th  of  February
 1978.  Therefore,  he  could  not  have

 ‘signed  by  Shri  M.  N.  Buch,  who  is
 the  present  Vice-Chairman,  and  he
 joined  only  on  the  4th  February
 4978  (Interruptions),  This  order  is

 ‘signed  an  order  on  the  Sth  February
 ‘1978,  It  appears  to  be  a  typographi-

 fal  error.

 The  hon.  Member  has  referred  to
 the  wording  “not  proper”  in  this
 particular  order.  As  to  whether  the
 practice  of  the  DDA  is  wrong
 (Interruptions).  What  I  am  concerned
 with  ig  only  giving  information  to
 the  House  according  to  what  was  the
 practice  of  the  DDA.  Whether  it  is
 ‘wrong,  or  bad  according  to  the.  hon.
 Member,  is  not  the  question.  The
 question  is  what  was  the  practice  of
 ‘the  DDA  at  the  time  when  the  auc-
 ‘tion  took  place.  Whether  it  wa
 proper  or  not,  whether  it  was  bad  or
 not.  this  is  the  practice  that  was
 followed  by  the  DDA

 MR.  SPEAKER:  Now.  Shri  Kanwar
 ‘Lal  Gupta.

 SHRI  SHYAMNANDAN  MISHRA:
 Sir,  I  have  directeq  a  question  against

 ‘the  Deputy  Prime  Minister..

 MR.  SPEAKER;  I.  have  already
 told  the  House  that  during  the  Ques-
 tion  Hour  you  address  it  to  the

 “Minister:  it  is  not  addressed  to  the
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 Government.  So,  I  cannot  ask  any
 Minister  to  answéit:”  कि  I  would  vot
 come  in  the  way.  of  their  answering
 it  either.  So,  I  cannot  request  a
 Minister  to  answer  because  the  ques-,
 tion  is  addressed  to  another  Miriister..

 SHRI  SHYAMNANDAN  MISHRA:
 Of  his  own,  he  should  enlighten  the
 House.

 et  कंवर  लाल  गुप्त:  जो  सवाल  यहां  पर  पूछा
 जा  रहा  है  यह  पोलिटिकली  मोटिवेटिड  है  ।  एक  व्यक्ति
 को  मैलाइन  करने  की  यह  कैलकुलेटिड  कोशिश  है  t
 मैं  इससे  भी  ज्यादा  कहना  चाहता  हूं---

 SHRI  K.  GOPAL:;  What  about  the
 CBI  inquiry?

 aft  कंबर  लाल  गृप्त  :  जनता  पार्टी  की  जो
 इनफाइटिंग  है  उसकी  झगली  तसवीर  यह  चोज
 दिखाती  है,  भद्वरी  तसबीर  दिखाती  है  t  aa
 यह  मान  भी  लिया  जाये  कि  श्री  वीरेन्द्र  कुमार
 सखलेया  का  लड़का  बिडर  था,  यह  में  मानकर  भी
 अगर  चल,  तो  मैं  माननीय  मंत्री  से  पछना  चाहता
 हैं  कि  क्या  उनके  कानून  में,  उनके  मंत्नालय  के  भ्रन्दर
 कोई  ऐसी  पाबंदी  है  या  कोई  क्राइम  यह  है  कि  कोई
 भी  सिटीजन,  (व्यक्षणान)  चाहे  कोई  भी  हो,  वह  बोली
 दे  सकता  है  या  नहीं  ?  क्‍या  यह  कोई  क्राइम  है,  श्रगर

 टन
 है  तो  बह  बतायें  ?  या  किसी  के  लिए  कोई  छूट

 जहां  तक  इनकम  टैक्स  का  सवाल  है,  इन्कम-
 टैक्स  @  मंत्री  हैं,  वह  उस  पर  हन्कवारी  करा  सकते
 हैं,  हमें  कोई  एतराज  नहीं  है  ।

 थी  सिफन्‍दर  नक्त  यह  खुला  भ्रौकशन  है,  इसमें
 हर  शख्स  हिस्सा  छे  सकता  है।  किसी  भौकशन  में  किसी

 1" 1
 लेने  पर  कोई  पाबंदी  नहीं  है,  यह  कोई  जुर्म

 न  '

 MR.  SPEAKER:  The  Question  is
 over.

 SHRI  C.  M.  STEPHEN:  rose~

 MR.  SPEAKER:  You  did  not.  rise
 in  time.

 SHRI  0.  M.  STEPHEN,  I  want  to
 put  a  question.
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 MR.  SPEAKER:  Certainly  I  would
 heve  preferred  you  if  you  had  risen
 earlier,  a

 SHRI  C.  M  STEPHEN;  By  tne
 ‘time  I  rose,  you  said  “no  no”.  It  is
 very  important.  You  must  permit
 me.

 MR.  SPEAKER;  No.  I¢  I  permit
 you,  I  will  have  to  permit  others.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 were  setter  लाइन  का  फिर  से  बिछाया  जाता

 703.  नीं
 ्

 चम  कछवाय :  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  झागरा  और  उज्जैन  के  बीच  68
 किलोमीटर  लम्बी  छोटी  ला  इस  भलाभप्रद  होने
 के  तर्क  पर  आपातकाल  के  दौरान  उखाड़  दी  गई

 ,

 (@)  क्‍या  यह  सच  है  कि  यह  लाइन  किसानों
 और  श्रमिकों  के  लिए  परिवहन  का  सस्ता  साधन
 थी  झौर  क्‍या  यह  भी  सच  है  कि  गूजरात  में  50  किलो-
 मी८र  से  कुछ  कम  लम्बो  ऐसी  ही  L0  लाइनें  इस  तर्क
 पर  नहीं  उखाड़ी  गयीं  ;

 (ग)  यदि  हां,  तो  क्या  सरकार  भागरा  उज्जैन
 लाइन  को  फिर  से  बिछाने  के  लिए  प्रबंध  करेगी;  भौर

 (थ)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 रेख  मंत्री  (प्रो०  मधु  वष्डवते  ss  (क)
 जो  हां,  संभवत:  झाकश्य  उज्जैम-प्रागरा  (न
 कि  झागरा  -  उज्जैन)  रेलवे  लाइन  को  बन्द
 किये  जाने  से  है।  बह  साइन  इसलिए  बन्द  कर  दी  गयी
 थी  क्योंकि  इसके  परिचालन  में  रेलों  को  भारी  हानि
 हो  रही  भी  ny

 (ख)  इस  तथ्य  को  ध्यान  में  रखते
 हर

 कि
 सड़क  हांरा  परिवहन  के  पर्याप्त  तींत्रभामी,  वैकल्पिक
 साधन  उपल्ब्ध  हैं,  मह  समझा  गया  था  कि

 इस  झलाभप्रद  शाखा  लाइन  पर  होने  वाले  समग्र
 खर्च  को  देखते  हुए  यह  लाइन  राष्ट्र  के लिए  परिथहन
 का  पउ्रपेक्षाकृत  सस्ता  साधन  नहीं  है  1  छोटे  झामान  की
 उज्जैन  आागेरां  लाइन  को  मध्य  देश  सरकार  की
 सहमति  से  अन्द  किया  गया  थी  |  लेकिन,  गुजरात
 राज्य  में भय  अलाभप्रद  शाखा  लाइनों  के  मामले

 34
 में,  कूछ  प्रलाभप्रद  शाला  लाइसों  को  बन्द  किये  जाने

 हे
 प्रस्ताव  को  गुजरात  सरकार  ने  'भभी  तक  नहीं  माना

 '

 (7)  भ्रौर  (ष),  जी  नहीं  झागरानउजजन जन

 नम
 को  फिर  सै  बिछाने का  कोई  प्रस्ताव  नहीं

 है,  क्योंकि  इस  प्रलाभप्रद  शाखा  लाइन  के  परिचालन
 में  र्लों  को  भारी  हानि  हो  रही  थी  ।

 राष्ट्रीय  श्रम  संल्वान  में  रिक्त  स्थानों का  भ्शा  जाना

 *706.  ब्य  wry  कुमार  शारजों  :  क्‍या  संसदीय कार्य  तथा  भ्रम  मेंज्ञी  यह  अताने  की  कृपा  करेंगे  कि  :

 '  (क)  क्या  मंत्रालय  ने  राष्ट्रीय  श्रम  संस्थान
 में  रिक्त  पदों  को  भरमे  के  लिए  कोई  प्रभावी  कार्यवाही
 की  है  ;  भौर

 (&)  यदि  हां,  तो  तत्सम्बंधी  ब्यौरा  क्‍या  है पौर  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं?

 असम  तथा  संसदीय कार्य  मंत्रालय  में  राज्य  मंत्री
 (भी  लारंग  साथ):  (क)  भौर  (क) «
 राष्ट्रीय.  श्रम  संसथान  एक  स्वायस
 संगठन  है  भौर  इसने  विभिन्न  बर्गो  को  पदों

 .  में  रिक्तियों  को  भरते  के  लिए  पहले  ही  कार्यवाही
 शुरू  कर  दी  है।  हाल  ही  में  संकाय  (फैकल्टी  साइड  ) के  सात  पदों  को  समाचार  पत्नों  में  विशापित  किया  गया
 झौर  6  तथा  7  प्रप्रैल,  979  को  साक्षात्कार  किए
 गए  और  उम्मीदवारों  का  चयन  कर  लिया  गया  है  ।

 Posting  of  SC/ST  Employees

 *7l0.  SHRI  SOMJIBHAI  DAMOR:
 Will  the  Minister  of  RAYEWAYS  be
 pleased  to  state:

 (a)  whether  Railway  Board  has.
 issued  certain  instructions  for  the
 posting  of  Scheduled  Caste  and  Sche-
 duled  Tribe  employees  at  the  initial
 stage  of  their  posting  or  on  promotion
 to  the  station  nearer  to  their  native
 place;  ;

 (9)  if  so,  the  details  of  such  in-
 structions  issued  by  the  Board;

 (c)  whether  these-  instructions  ere
 being  followed  by  the  Railways;  and

 (d)  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  and  (b).  Yes,  Sir.  As  per  extent
 instructions,  the  transfer  of  Sche-
 duleq  Caste  ang  Scheduleq  Tribe
 employees  is  to  be  confined  to  their
 native  districts  or  adjoining  districts
 or  places  where  the  Administration
 can  provide  quarters.  Instructions
 also  exist  that  subject  to  the  exigen-
 cies  of  work  these  instructions  should
 be  followed  to  the  maximum  extent
 possible.  These  instructions  are  ap-
 Plicable  at  the  initial  stage  uf  their
 posting  as  well  as  on  their  promotion
 tion.

 (c)  and  (d).  These  instructions  are
 being  followed  subject  to  the  exigen-
 cieg  of  service,  provided  posts  are
 available.

 Raising  expenditure  on  Medica]  Care

 *7ll.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  PAR-
 LIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  whether  Government  propose  to
 raise  the  expenditure  on  Medical  Care
 of  the  Workers  covered  by  Employees’
 State  Insurance  Scheme  in  the  country;

 (b)  the  financial  impiications  there-
 o:;  and

 (c)  how  far  a  worker  will  be  bene-
 fited  by  this  additional  expenditure?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 The  Employees’  State  Insurance
 Corporation  has  already  raised  the
 ‘earlier  ceiling  on  expenditure  on
 medical  care  and  also  on  drugs  and
 medicines  from  1-4-1979,

 (b)  The  additiona]_financial  liabi
 lity  on  account  of  increase  in  ceiling
 on  expenditure  on  medical  care  is
 estimated  at  Rs.  42.69  lakhs,  whilo
 that  on  drugs  may  come  to  abour
 Rs.  280  lakhs  per  annum.

 (c)  The  quality  of  medical  care  is
 expected  to  improve,
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 International  Commission  fer  Border
 Disputes

 *72,  SHRI  CHITTA  BASU:
 SHRI  A.  R.  BADRI.

 NARAYAN:

 Wili  the  Minister  of’  EXTERNAL
 AFFAIRS  be  pleased  to  gtate:

 (a)  whether  the  attention  of  Gov-
 ernment  has  since  been  drawn  to
 the  proposal  mooted  by  Sri-Lanks
 for  setting  up  an  International  Com~
 mission  to  médiate  in  the  settlement
 of  border  disputes;  and

 (b)  if  so,  reaction  of  Government
 thereto?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  Government  have
 seen  newSpaper  reports  that  the
 Foreign  Minister  of  Sri  Lanka  had
 proposed  the  establishment  of  a  5-
 member  Parliament  Member  Commis-
 sion,  drawn  from  the  non-aligned

 Movement  for  the  settlement  of  bor-
 der  disputes  between  non-aligned
 nations.  However,  no  proposal  has
 as  yet  been  formally  mooted  by  Sri
 Lanka.

 (b)  Does  not  arise.

 Development  of  Birth  Control  Vaccine

 #713,  SHRI  SARAT  KAR:
 SHRI  ISHWAR  CHAUDHRY:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased.  to
 atate-  .

 (a)  whether  it  is  a  fact  that  a
 birth  control  vaccine  for  men  has
 recently  been  developed  by  the  All
 India  Institute  of  Medical  Sciences;  .

 (b)  if  so,  whether  any  progress  has
 also  been  made  in  the  development  of
 vaccine  for  women  also;  and

 (c)  if  so,  the  details  thereof?
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  The  birth  control.  vaccine
 for  men  is  in  the  process  of  being
 developed  by  the  All  India  Institute
 of  Medical  Sciences.

 (b)  Yes,  Sir.

 (c)  A  statement  is  laid  on  the
 Table  of  the  Sabha.

 Statement

 Progress  made  so  far  in  the  research
 Project:

 The  following  information  in  regard
 to  the  progress  of  the  research  pro-
 ject  has  been  obtained  from  Prof.
 G.  P.  Talwar,  ‘Department  of  Bio-
 chemistry,  All  India  Institute  of
 Medical  Sciences,  New  Delhi:

 A  major  breakthrough  ig  the  dis-
 covery  of  a  way  by  which  anti-body
 response  can  be  generated  to  a  ‘self’
 protein  or  hormone.  A  vaccine  has
 been  developed  which  produces  anti-
 bodies  against  a  pregnancy  hormone.
 This  hormone  is  produced  ag  and
 when  a  woman  gets  pregnant.  The
 hormone  serves  as  a  signal  vf  the
 pregnancy  and  is  responsible  for  her
 missing  the  cycle.  Anti-bodies  against
 this  hormone,  ig  present  in  blood,
 intercept  this  signal  and  thereby  pre-
 vent  the  settlement  of  pregnancy
 with  the  result  that  the  woman  gets
 her  menstrual  cycle  in  the  expected
 manner  even  in  a  month  when  she
 was  pregnant,

 The  vaccine  has  been  demonstrated
 to  produce  anti-bodies,  not  only
 agsinst  hCG  but  also  against  tetanus,
 imparting  thus  an  additional  immuno-
 prophytaictic  benefit  to  the  receipient
 against  tetanus.  Tetanug  is  still  a
 ‘widespread  problem  and  isthe  cause
 of  many  deaths  of  the  mother  and
 the  new-born.

 The  efficacy  of  the  vaccine  has
 been.  tested  in  baboons.  It  has.  fur-
 ther  been  confirmed  by  direct  experi-

 mentg  Where  an  injection  of  anti-
 hCG  ‘anti-bodies  to.  baboons  in  early
 pregnancy  caused  a.loss  pf  pregnancy.
 Fairly  extensive  toxicology  and
 safety  studies  have  also  been  carried
 out  with  thig  vaccite  in  a  number  of
 anima)  species.

 Phase-I  clinical  trialg  with  this
 vaccine  have  been  conducted  in  63
 wemen  in  six  centres,  namely  Delhi,
 Bombay,  Helsinki,  Upsala  (Sweden),
 Santiago  (Chile)  and  Bahia  (Brazil).
 In  each  case,  these  were  conducted
 under  world-renowned  clinicians  and
 scientists  on  a  protoco]  developed  by
 the  International  Committee  on  Con-
 traception  Research  of  the  Population
 Council,  New  York  (USA).  Immuni-
 zation  with  the  vaccine  has  been  ob-
 served  to  be  devoid  of  any  side-
 effects  in  all  the  subjects  irivestigated
 upon  in  different  centres.  Besides
 clinical  examination,  laboratory  in-
 vestigations  on  56  different  parame-

 ters  were  carried  out  to  check  the
 normally  of  body-functions.

 The  present  problem  with  this
 vaccine  ig  the  variability  in  the
 amount  of  anti-bodies  produced  from
 individual  to  individual.  Several  give
 good  anti-body  response,  others  give
 moderate  response  and  still  others
 give  poor  response.  Researches  are
 currently  going  on  at  the  AITMS  to
 develop  immuno-potentiating  agents
 fit  for  human  usage  aS  well  as  to
 develop  new  nove]  strategies  to
 bypass  the  constitutional  differgnces.

 Meanwhile,  researches  have  also
 progresseq  on  three  other  vaccines.
 One  of  them  is  designed  for  male
 usage.  It  stops  spermatogenesis  with-
 out  affecting  libido)  and  hormone
 levels.  Tes ing  with  this  vaccine  is
 being  carried  out  in  a  number  of

 animal  species,  including  the  mon-
 keys.  The  second  vaccine  is  design-
 ed  for  the  female  use.  Its  principle
 is  to  prevent  the  fertilisation  of  the
 female  egg  without  disturbing  ovula-
 tion  and  norma]  cycles.  The  third
 vaccine  is  usable  for  both  males  and
 females  and  is  meant  primarily  for
 application  in  animals.  —
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 Reservation  of  seats/berths  at  Big

 *7l4.  SHRI  G.  NARASIMHA
 REDDY:

 DR.  RAMJI  SINGH:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  ‘state:

 (a)  whether  the  Railway  Ministry
 is  aware  that  there  is  one  invisible
 Counter  Big  racket)  at  all  big  sta-
 tions  other  than  the  Railway  Counter
 for  reservation  of  seats  and  berths  of
 all  classés

 (b)  whether  the  Ministry  is  also
 aware  that  whenever  a  person  goes  to
 the  Railway  Counter  for  reservation
 in  most  cases  he  is  disappointed  and
 thereby  he  approaches  the  persons  in-
 charge  of  invisible  counter  and  gets
 his  reservation  for  any  class  for  any
 train  and  for  any  date  he  requires  on
 payment  of  extra  money  which  is
 demanded  by  the  person;  and

 (c)  if  80,  what  steps  the  Govern-
 ment  have  taken  to  overcome  this
 racket?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Some  reports
 of  unauthorised  persons,  touts  and
 other  anti-social  elements  purchasing
 tickets  and  securing  reserved  accom.
 modation  in  big  cities  like  Bombay,
 Delhi,  Calcutta  and  Madras  and  then
 selling  the  same  cilandestinely  at
 premium  to  the  willing  and  needy
 passengers  have  come  to  the  notice
 of  the  Railway  adminisfration,  spe_
 cially  during  the  periods  of  holiday
 rush

 (b)  Reservation  of  accommodation
 in  trains  is  made  on  ‘First  come,  first
 served’  basis  on  purchase  of  journey
 and  reservation  tickets  upto  the
 limit  of  reserved  accommodation
 available  in  trains.  After  the  avail-
 able  accommodation  on  a  train  |  is
 fully  booked,  persons  are  kept  on
 the  waiting  list,  if  so  desired  by  them
 so  that  they  could,  in  accordance
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 with  their‘turn  in  the  waiting”  lst,
 get  accommodation  ~  subsequently
 agains,  canceHations  ete.  Analysis
 made  of  the  availability  of  accom.
 modation  at  important  reservation
 points  has  revealed  that  barring  rush
 periods,  accommodation  ig  available
 in  almost  all  the  trains  4-5  days  in
 advance.  However,  persons  who  are
 not  able  to  secure  reserved  accom-
 modation  across  the  counter  in  a
 normal  way,  do  approach  the  anti-
 social  elements  and  are  exploited  by
 them.  Whenever  any  specific  com.
 plaint  is  received  about  the  func-
 tioning  of  any  unauthoriseq  agency  or
 other  anti-social  elements  with  07
 without  the  connivance  of  railway
 staff,  detailed  investigations  are
 made  and  appropriate  action  is  caken,
 in  conjunction  with  CBI,  to  contain
 the  activities  of  such  elements.

 (c)  The  question  ‘being  basically
 one  of  demand  and_  supply,  endea-
 vours  have  been  made  and  are  being
 made  to  reduce  the  gap  between  the
 demand  and  supply  by  introducing
 new  trains,  augmenting  the  loads  of
 existing  trains,  extending  their  runs,
 increasing  the  frequency  of  weekly
 biweekly  trains,  and  running  holiday
 specialg  on  important  routes  (०  clear:
 the  rush  of  traffic.  During  1977-78,
 307  additional  trains  were  introduced
 and  the  run  of  777  trains  were  ¢x-
 tended.  2|I22  New  Delhi-Madras
 Tamil  Nadu  Express  trains  have
 been  double-headed  recently  witt
 2]  bogie  load.  The  increased  clear-
 ance  capacity  provided  on  these  trains
 has  eased  the  position  significantly
 on  North  South  route.

 A  special  squad  has  been  set  up
 in  the  Ministry  of  Railways  pcimarily.
 to  deaj..with:  malpractices  .jn  .  reser:
 vations.  Thig  squad  has:  s  intensified
 the  checks  and  worked  effectively  in
 curbing  the  activities  of  anti~
 elements  and  containing  the  various
 irregularities  prevalent  in  the  Book-
 ing|Reservation  of  tickets  Theee
 checks  have  “created  an  imoa.  on
 staff  and  on  antisocial  elements
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 thereby  discouraging  their  activities
 to  a  large  extent.

 It  is  also  proposed  to  amend  the
 Indian  Railways  Act  suitably  to  make
 procurement  and  transfer  of  reserved
 accommodation  by  unauthorised
 agents  a  cognizable  offence,

 By-product  of  Durgapur  Coke  Plant

 *715,  SHRIS.  R.  DAMANI:  Will
 the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 monthly  quota  of  00  wagons  of  By-
 Product  Hard  Coke  from  Loyabad  and
 75  wagons  from  Durgapur  Coke  Plant
 was  fixed  by  Director,  Rail  Movement
 for  the  year  978  for  the  State  of
 Maharashtra  but  the  actual  despatches
 were  less  than  50  per  cent  of  the  quota
 fixed;

 (b)  if  so,  the  reasons  thereof;

 (c)  whether  it  is  a  fact  that  the  Chief
 Minister  of  Maharashtra  had  brought
 this  matter  to  his  notice;  and

 (d)  the  measures  proposed  by  Gev-
 ernment  to  be  taken  with  regard  to  the
 improved  despatches  so  ag  to  meet  the
 requirements  of  the  foundries  in  Maha-
 rashtra  State?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  During  the  year  1978,  a  quota

 of  00  wagons  per  month  was  fixed
 for  movement  of  by-product  hard
 coke  besides  permitting  movement  of
 50  wagons  of  coke  per  month  from
 Durgapur.  Coke  Oven  Plant.  The
 actual  allotment  during  the  year
 978  was  84  wagohs  per  month,  in-
 cluding  39  wagong  from  D.C.O.P,

 (b)  Wagons  were  allotted  as  per
 availability  of  hard  coke.

 (ce)  Yes,  Sir..

 (d)  The  Railways  are  maintaining.
 close  liaison  with  Ministry  of  Energy
 (Dept.  ०९  Coal)  in  order  to  maximise
 avalability  and  movement  of  hard
 coke  by  rail.

 Acquisition  of  Land  for  National
 Highways  in  Kerala

 *716,  SHRI  C.  K.  CHANDRAP-
 PAN:  Will  the  Minister  of  SHIPPING:
 AND  TRANSPORT  be  pleased  to-
 state:

 (a)  whether  Government  are  aware:
 that  in  several  places  in  Kerala  includ-
 ing  the  Municipal  towns  of  Alleppey,
 land  has  been  frozen  for  the  purposes-
 of  construction  of  National  Highways.
 but  still  not  acquired  and  it  causes.
 hardship  to  the  people;

 (b)  if  so,  the  details  thereof;  and

 (०)  whether  Government  will  soon.
 take  steps  to  acquire  these  lands  and
 help  its  owners  to  move  out  to  new"
 places  to  settle  and  work?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  (a)  to  (c).
 The  following  statement  gives  the:
 various  reacheg  where  the  Govern-
 ment  of  Kerala  have  issued  orders
 for  freezing  the  land  value  in  con-
 nection  with  the  construction  of  Na-
 tional  Highways  in  Kerala  ang  the
 ‘steps  taken  or  proposed  to  be  taken.
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 by  Government.  for  acqisition
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 of  land:

 National  Reach  Date  of  orders  Steps  taken  or  proposed  to  be  taken
 ‘Highway  freezing  by  Government  for  acquisition  of  land

 No.  land  value

 47  (i)  Chalakudy  byepass m.  298  -4  to  gog  6)
 (ii)  Alleppey  byepass

 (Km,.  4094  to  436  -2)

 7  (i)  K.M.  452  to  152/800
 (ii)  KM.  t6a/o  to  r7I/o

 April,  7976

 July,  7975

 October,
 3976

 November,
 1976,

 The  land  acquistion  estimate  for
 Chalakudy  byepass  amounting  to
 Rs.  37,96,500/-  was  sanctioned  in

 Feburary,  1974  The  acquisition
 proceedings  are  in  progress.  The
 Land  Acquisition  —  estimate  of
 Alleppey  byepass  received  recently
 from  the  Government  of  Kerala  is
 being  processed,  in  consultation  with
 the  financial  authorities.  The  land
 owners  whose  Jand  may  be  ulti-
 mately  acquired  for  the  Byepases
 will,  no  doubt,  be  paid  due  com-
 pensation  as  decided  by  the  State
 Revenue  Authorities  Ucfore  the  land
 is  actually  acquired

 There  is  no  proposal  for  the  acquisi- tion  of  land  in  these  reaches  in  the
 near  future

 Bridges  over  Brahamaputra

 11,  SHRI  PURNANARAYAN
 ‘SINHA:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased

 ‘to  state:

 (a)  whether  the  Government  of
 Assam  has  requested  to  sanction  and
 construct  one  bridge  at  Gogighopa-
 Puncharatna  in  Goalpara  district  and
 one  other  at  BAGIBIL  near  Dibrugarh
 across  the  river  Brahmaputra;

 (b)  whether  North  Eastern  Council
 also  has  made  a  similar  request  to  the
 ‘Government  of  India  for  sanction  of
 these  two  bridges  over  the  Brahama-
 putra  in  order  to  lessen  the  transport
 ‘bottleneck  of  the  whole  region;

 (c)  leaving  aside  these  demands,
 whether  Government  propose  to  pro-
 vide  these  two  bridges  to  the  people  of
 the  North  East  as  part  of  development
 work  necessary  for  the  sensitive  area;
 sand

 (a)  i  not,  what  are  the  constraints?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  and  (d).  (i)  The  proposed
 bridge  at  Gogighopa-Pancharatng  in
 Assam  would  connect  N.H.  38  with
 N.H.  37.  In  view  of  the  gigantic
 nature  of  the  project  which  will  in-
 volve  huge  investment,  it  would  be
 necessary  to  ¢arry  out  pre-invest.
 ment  detailed  surveys  and  investiga-
 tions  to  ‘settle’  al]  technical  issues
 like  siting  of  the  bridge  provision  of
 guide  bunds  etc.  As  such,  it  is  pro-
 posed  to  provide  for  survey  and  in-
 vestigation  for  this  bridge  during  the
 Sixth  Plan.

 (ii)  The  proposed  ‘bridge  at  BAGI-
 BIL  near  Dibrugarh  would  fall  on  a
 State  Road.  Ag  such  the  State  Gov-
 ernment  are  primarily  responsible  for
 its  construction  from  their  own  re-
 squrces.
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 Converting  ‘3-Pler  Steoper  into  2-Tier
 Sleeper  Coaches

 *7i8.  SHRI  C.  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government  realise  the
 inconvenience  that  the  passengers  of
 three-tier  sleeper  coaches  are  put  to  as
 a  result  of  shortage  of  space  for  move-
 ment  or  sitting  particularly  for  long
 journe,  >  and

 (b)  whether  Government  would  con-
 sider  converting  the  existing  three.
 tier  sleeper  coaches  into  two-tier
 sleeper  coaches  in  order  to  ensure  more
 hygienic  and  comfortable  travel  in  the
 sleeper  coaches?

 THE  MINSTER  OF  STATE  १32
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (b).  3.tier  second  class  sleeper  coa-

 ches  provide  sitting  accommodation  for
 75  passengers  during  the  day  and
 equal  number  of  berths  for  sleeping
 during  night.  During  the  day  time
 the  middle  berth  is  foldeqd  downward
 to  enable  the  passengers  to  sit  in
 comfort  on  the  lower  seats  and  thus
 there  is  no  difference  betweea  two-
 tier  and  three-tier  secor’  class
 sleeper  coaches  88  far  as  sittin;  ac-
 commodation  is  concerned.  There  is
 no  proposal  at  present,  to  convert
 these  3-tier  coaches  into  2_tier  coa-
 ches,

 Strike  by  Doctors  of*  Safdarjung
 Hospital

 “719,  SHRI  JANARDHANA
 POOJARY:

 SHRI  P.  M.  SAYEED;

 Will  the  Minister  of  HEALTH  AND

 oo
 WELFARE  be  pleased  to

 State:

 (a)  whether  the  Safdarjung  Hospi-
 tal  doctors  have  again  gone.  on  strike;

 (b)  if  BO,  whether  the  two  days  st-
 rike  by  them  on  the  8th  and  9th  March
 7979  had  greatly  affected  the  working
 of  the  hospital;

 (९)  what  is  the  reason  for  not  accept-
 ing  their  demand;  and

 (d)  when  the  demand  is  likely  to  be
 met?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  The  resident  doctors  of
 Sefdarjang  Hospital  went  on  q  48
 hour  strike  starting  from  9  A.M.  on
 9th  March,  1979,

 (b)  It  has  been  ascertained  from
 the  Medical  Superintendent  of  the
 Hospital  that  the  services  were
 maintained  by  the  senior  doctors;
 however,  the  OPD  attendence,  as  well
 as  operations  performed  were  affect.
 ed  adversely  by  the  strike.

 (९)  and  (d).  The  doctors  of  the
 Safdarjang  Hospital  had  themselves
 no  demand  to  make  on  the  Govern-
 ment.  They  only  went  on  a  sym-
 pathetic  strike  for  an  early  solution
 of  the  problems  of  the  medical  stu-
 dents  of  the  University  College  of
 Medical  Sciences.

 2.  The  students/interns  of  the  Uni-
 versity  College  of  Medical  sciences
 who  went  on  an  indefinite  strike  from
 9th  February,  979  and  launched  a
 hunger  strike  from  30th  March,  979
 have  withdrawn  their  agitation  from
 the  night  of  5th  April,  979  and  have
 resumed  their  work/studies  from  6th
 April,  1979.

 8.  Government  have  given  the  fol-
 lowing  assurances  to  the  students/
 interns  of  the  college: —

 (i)  as  clearly  stated  in  the  state-
 ment  of  the  Union  Health  Minister
 made  in  the  Lok  Sabha  on  the  5th
 March,  1979,  the  Union  Health
 Ministry  have  decided  to  take  over
 the  University  College  of  Medical
 Sciences,  and  the  necessary  action
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 in  punsuance  thereof  shall  be  taken
 after  finally  ascertaining  the  deci-
 sion  of  the  University  of  Delhi  to
 transfer  the  College  to  Government;

 (ii)  The  Dharamshala  now  under
 construction  in  the  Safdarjung
 Hospital  will  be  made  available  for
 temporary  use  as  hostel  accommo-
 dation  by  18th  June,  979  at  the
 latest

 (iii)  some  of  the  barracks  of  the
 Ministry  of  Defence  which  have
 been  vacated  will  be  repaired  and
 made  ready  for  occupation  as  hostel
 accommodation  by  ist  week  of  Dec-
 ember,  1979.  As  regards  the  re-
 maining  barracks,  the  matter  will
 be  vigorously  pursued  so  that  their
 vacant  possession  is  obtained  and
 necessary  work  carried  out  as  early
 as  possible;

 (iv)  the  play  ground  will  Le
 ready  by  the  end  of  June,  1979,

 (v)  Government  will  take  urgent
 Measure  to  provide  adequate  and
 qualified  staff  for  the  clinical  teach-
 ing  and  ensure  satisfactory  teach-
 ing  arrangements;  and

 (vi)  the  Government  will  not
 victimise  the  students  and  the  in-
 terns.  The  Government  will  re-
 quest  the  Delhi  University  that
 there  should  be  no  victimisation  of
 the  students/interns  of  the  Univer-
 sity  College  of  Medical  Sciences.

 The  matter  in  para  (vi)  above  was
 also  discussed  with  the  Vice-Chan-
 eellor  of  the  Delhi  University  who
 has  kindly  agreed  to  sympatheticall:
 consider  the  request  of  the  students/
 interns  regarding  full  condonement
 of  the  strike  period  and  no  cut  in  the
 interns’  stipend

 Indian  Workers  for  Saudi  Arabia

 *720.  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether.  there  is  any  request  for
 permissior  to  recruit  4000  Indian  wor-

 April  12,  1979  Written.  Answers.  68

 kers  through  an  Indian  agency  for.
 deployment  on  a.  Saudi  Arabian  defence
 project  a

 (b)  if  80,  the  particulars  thereof  and
 action  taken  thereon;  and

 (०)  whether  Government  are  seized
 of  the  complaints  of  low  wages  and
 bad  living  conditions  in  the  project
 area  while  considering  such  requests?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  and  (b).  In  August
 1978,  such  a  request  was  received  by
 the  Ministry  of  Labour  and  process-
 ed  by  them,  since  they  were  then
 dealing  with  the  subject.  However,
 with  the  decision  of  the  Supreme
 Court  in  March  i979,  making  this
 matter  a  responsibility  of  the  Pro-
 tector  of  Emigrants,  it  is  necessary
 that  an  application  be  made  to  this
 authority.  Whenever  the  application
 is  received  by  the  Protector  of  Emi-
 grants,  requisite  action  will  be  taken
 thereon.

 (c)  Before  granting  emigration
 clearance  to  intending  emigrants,  the
 Protector  of  Emigrants  scrutinises  the
 terms  and  conditons  of  the  contract
 of  employment  offered,  to  ensure  that
 workers  are  not  emploved  on  low
 wages  under  sub-standard  living  con-
 dition:  which  violate  norms  of  human
 dignity.

 National  Seminar  on  Breast  Cancer

 *72l.  SHRIMATI  MOHSINA  KID-
 WAI:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  observations  made  at  the
 two-day  national  seminar  held  at
 Varanasi  regarding  spread  of  breast
 cancer  among  women  folk  of  the
 country;  °

 (9)  if  so,  what  are  hig  reactions  to
 the  alarming  revelations;  and:
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 (०)  the  measures  proposed  to  be
 adopted  as  an  adequate.  counter

 checks?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  Yes,  Sir,

 (b)  and  (०).  The  details  of  the
 Seminar  are  being  obtained  from  the
 -Government  of  Uttar  Pradesh

 Ship  Afire  at  Hindustan  Shipyard,
 Visakhapatnam

 *722.  SHRI  NATHU  SINGH:
 SHRI  BAGUN  SUMBRUT:

 Will  the  ‘Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  fire
 broke  out  on  the  l6th  March  this  year
 on  the  ship  in  the  final  stages  of  cons-
 truction  at  the  Hindustan  Shipyard,
 Visakhapatnam;

 (b)  whether  any  enquiry  has  been
 conducted  into  the  ‘cause  of  fire  and
 damage  occurred;  and

 (c)  the  details  thereof?

 THE  MINISTER  OF  STATE  _IN-
 CHARGE  OF  THE  MINISTRY  OF

 ‘SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 (b)  and  (c).  Yes,  Sir,  The  Enquiry
 Commitiee  has  not  come  to  any  defi-
 nite  conclusion  about  the  cause  of
 the  fire.

 ‘Indo-Bangladesh  Joint  River
 Commission

 680l;  SHRI  JANARDHANA  POO-
 JARY:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a).  whether  Bangladesh  has  asked
 India  for  an  immediate  meeting  of
 the  Joint  River  Commission;  and

 (b)  if  so,  Government's  reaction  on
 it?

 THE  MINISTER  OF  STATE  IN
 ‘THE:  MINISTRY  OF  ‘AL

 é

 AFF,  (SHRI  SAMARENDRA
 KUNDU):  (a)  and  (b).  The  Indo-
 Bangladesh  Joint  Rivers  Commission
 generally  meets  four  times  a  year.  Its
 ३850  meeting  was  held  in  November/
 December,  978  in  Dacca  and  its  next
 meeting  is  likely  to  be  held  in  April.
 1979,  in  Delhi.

 Appointment  of  doctors  on  ad  hoc  basis
 under  CGHS

 6802.  SHRI  MOHAN  LAL  PIPIL:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  medical  doctors  have  been  ap-
 pointed  on  ad  hoc  basis  under  CGHS,
 if  so,  their  number  category-wise,
 number  of  those  who  have  put  in
 more  than  5  years  of  service  and
 number  of  those  who  have  post-gra-
 duate  qualifications;

 (b)  what  was  the  criteria  for  the
 selection  of  these  persons  as  medical
 doctors  on  ad  hoc  basis  and  whether
 all  of  them  hold  minimum  qualifica-
 tions  for  appointment  to  these  posts;
 and

 (c)  whether  it  is  a  fact  that  there
 is  a  proposal  under  the  consideration
 of  Government  to  revert  these  per-
 sons  from  their  present  posts,  if  so,
 the  reasons  thereof?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  As  on  Ist  March,  4979  the
 number  of  medical  officers  working
 on  ad  hoc  basis  against  the  posts  of
 Junior  Medical  Officers  is  All,  The
 other  category  of  posts  to  which
 direct  recruitment  is  made  is  Specia-
 list  Grade  II  in  CHS  41  officers  were
 appointed  on  ad  hoc  basis  in  these
 posts,  Of  these  723  officers  have  put
 in  more  than  $-years  of  service.  In-
 formation  ‘regarding  -possession.  of
 post-graduate  qualifications

 potas
 is  not

 readily  available.  All.  Specialist
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 Grade  doctors’  hold  post-graduate
 degrees.

 (b)  and  (c).  Ad  hoc  appointments
 are  made  against  temporary  or  casual
 vacancies,  making  it  clear  to  the  ad
 hoc  appointees  that  their  services  are
 purely  temporary  and  such  appoint-
 ments  will  not  confer  upon  them  any
 right  for  regular  appointment  in  the
 Central  Health  Service.  No  set  uni-
 form  procedure  for  making  these  ap-
 pointments  was  followed  but  it  was
 ensured  that  all  such  ad  hoc  appoin-
 tees  possessed  the  minimum  qualifi-
 cations  prescribed  for  appointment  to
 the  post.

 Such  of  the  ad-hoc  appointees  who
 have  not  been  able  to  qualify  in  the
 written  examination  or  interviews
 held  by  the  UPSC  for  regular  ap-
 pointments  have  to  be  ultimately  re-
 placed  by  regular  officers.

 Indians  in  Pakistani  Jails

 6803.  SHRI  AMARSINH  V.  RATH-
 AWA:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  refer
 to  the  reply  given  to  Part  (d)  of
 Unstarred  Question  No.  3575  on  the
 l4th  December,  978  and  state:

 (a)  the  names  of  the  persons  held
 in  Pakistan  and  since  when  and  un-
 der  what  charges;

 (b)  whether  Government  is  aware
 that  certain  persons  are  locked  up  in
 Pakistani  Jails  particularly  in  Mul-
 tan  Jail  for  the  last  5-6  years  without
 putting  any  charge  on  them;  and

 (c)  ~whether-  the  Hon'ble  Minister
 will  look  into  the  matter  ‘personally

 =
 get  those  persons  transferred  to

 ia?

 THE  MINISTER.  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL  AF.

 DU)  (a)  and  (9).  While  replying
 to.  ‘the  “Unstarred  Question  No.  3675
 dated  4th  December,  ‘1978,  I  had
 atated  that  about  250  Indians  were

 April  12,  799  Written  Answers  ye

 still  in  Pakistani  jails  according  to
 information  received  from  Govern-
 ment  of  Pakistan  and  other  sources.
 Meanwhile,  we  have  received  infor-
 mation  regarding  some  more  petsons
 reportedly  detained  in  Pakistan.  Ac-
 cording  to  qur  present  information,
 280  Indian  nationals  are  stated  to  be
 in  Pakistani  jails.  .This  number  in-
 cludes  88  names  conveyed  to  us  by
 the  Pakistan  Government.  The  natio-
 nality  of  some  of  these  persons  is  in
 the  process  of  being  verified  through
 the  State  authorities.  The  remaining
 names  are  based  on  information  re-
 ceived  from  relatives  etc.  of  the  de-
 tainees  and  conveyed  to  the  Pakistan
 Government,  While  we  do  not  have
 precise  information  in  regard  to  the
 dates  since  when  they  are  under
 detention  and  also  the  charges  under
 which  they  have  been  detained,  their
 names  and  parentage  as  well  as  the
 names  of  the  jails  in  which  some  of
 them  are  reportedly  held  are  given
 in  the  attached  list  of  280  persons.
 [Placed  in  Library.  See  No.  LT-
 4298/79).

 (c)  We  are  in  constant  touch  with
 the  Government  of  Pakistan  through
 their  Embassy  in  New  Delhi  and  our
 Embassy  in  Islamabad  for  the  release
 and  repatriation  of  the  Indian  detai-
 nees.

 ‘Developnient  of  Indigenous  System
 6804,  SHRI  AHMED  HUSSAIN:

 SHRI  ह:  K.  KODIYAN:

 Wij,  the  Ministey  ‘of  HEALTH  AND

 poral
 WELFARE  be  pleased  to

 sta

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decideg  to  give
 priority  to  the  development  of  indi-
 genous...systems  of  medicine  and
 Homoeopathy  to  provide  extensive
 health  care;  and

 0b).  if  so,  the  .  details  ~  thereof
 alongwith  its  modernisaficn  and
 future  research  schemes  20  far  pre-
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 pared  and  the  amount  proposed  to  be

 spent?

 THE  MINISTER  OF  HEALTA
 AND  FAMILY  WELFARE  (SHRI
 RABI  RAY):  (a)  Yes.

 (b)  Four  separate  research  Coun-
 cils  have  been  set  up  as  autono-
 mous  Organisations  registereq  under
 the  Societies  Registration  Act  for
 giving  impetus  to  research  in  Ayur-
 veda  and  Siddha,“Unani,  Homoeo.
 pathic  Systems  of  Medicines  and
 yoga  and  naturopathy.  These
 Councils  have  drawn  up  Plans  for
 considerably  expanding  and  augment-
 ing  their  research  schemes/units  in
 various  parts  of  the  country.
 National  Institutes  have  been  set  up
 in  Ayurveda  and  Homeopathy  ana
 another  Nationa  Institute  in  Unani
 is  propose?  to  be  established.  All
 these  institutes  are  meant  to  provide
 facilities  for  post-graduate  education
 and  res:arch  of  the  highest  order  in
 these  system  of  medicine.  Schemes
 for  financial  assistance  to  (i)  Ayur-
 vedic,  Unani  &
 Colleges  for  improving  the  standards
 of  under-graduate  and  Post.graduate
 teaching  in  these  systems  and  (ii)
 for  setting  up  Pharmacies  of  Indi-
 genous  Systems  of  Medicine  includ-
 ing  Herbal  farms  &  Drug  Testing
 laboratories  in  varioug  States  are  in
 progress.  A  provision  of  about  Re.  60
 crores  has  been  tentatively  earmarked
 in  the  Five  Year  Plan  period  ‘1978-79
 to  1982-83  for  the  development.  of
 indigenous  system,  of  medicine  and
 Homoeopathy  in  both  the  Central  and
 State  sectors

 Homoeopathic

 Eevision  of  Minimum  Wages

 6805.  SHRI  MANORANJAN
 BHAKTA:  Will  the  Minister  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  what  are  the  minimum  daily
 wages  of  the  workers  in  West
 Bengal,  Kerala  and  Union  Territories
 of  Delhi  and  Andaman  ang  Nicobar
 Islands  and  since  when  last  revised

 (b)  in  view  of  the  increase  of
 price  level  throughout  the  country
 and  further  increase  of  D.A.,  whether
 the  Government  of  India  feels  neces-
 sary  to  increase  these  wages;  and

 (c)  if  so,  what  action  Government
 propose  to  take?

 THE  MINISTER  *OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 The  State  Governments  as  well  as
 the  Centra]  Govevrnment  have  fixed
 minimum  wages  in  a  number  of  sche-
 duled  employments  covered  under
 the  Minimum  Wages  Act,  948  in
 their  respective  spheres.  <A_  state-
 ment  giving  the  rates  of  minimum
 wages  in  respect  of  employments  for
 which  Central  Government  is_  the
 appropriate  Government  is  attached.
 These  rates  are  applicable  in  all
 Stataes/Union  Territories.  The  rates
 of  wages  fixed  by  the  States/Union
 Territories  in  their  respective
 spheres  are  notifled  in  their  Gazettes
 from  time  to  time.

 (b)  and  (c).  Under  Section  3  of  the:
 Minimum  Wages  Act  the  appropriate
 Government  is  required  to  review  at
 such  intervals  as  it  may  think  fit,
 such  intervals  not  ‘exceeding  five
 years,  the  minimum  rates  of  wages
 so  fixed  and  revise  the  minimum
 pates,  i¢  necessary.  While  revising
 the  minimum  wages,  rise  in  the  cost
 of  living  in  generally  kept  in  view.  |
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 Statement

 Date  of  Rates  of  wages  per  day
 No.  Name  of  the  employment  (Part  ty  fixation/

 revision  =  Unskilled  Semi  Skilled
 lowest  skilled  (Rs.)

 paid  (Rs.)
 workers

 (Rs.)

 I  2  3  4  5  6

 7  Employment  in  the  construction  or  mainte-  16-12-78  5  5°56  479
 nance  of  roads  or  building  operations.  to

 Biz  70  140°
 (according  to  areas)

 a  a
 in  stone  breaking  orstone  16-12-78,  Do.  Do.  Do.

 3  ployment  in  the  of  building:  16-12-78  Do.  Do.  Do.

 4  Employmefit  in  the  construction  and  main-
 tenance  of  runways  =  16-12-78  Do.  Do.  Do.70

 5  Employment  in  Gypsum  mines  हु  126-76,  580  7°25  8*«

 6  Employment  in  Barytes  mines.  7  126-76  5°80,  7°25  840°

 9  Employment  in  bauxite  mines.  196-76  5°80  7°45  8-70
 8  Employment  in  Manganese  mines  Fi  12-6-76  5°80  2  8-70.

 atove  shove
 5

 above”
 ground  =  ground  ground

 6-96  870,  30  ‘ee
 under  under  under

 ground  ground  ground

 9  Employment  in  china  clay  mines  नि  12-46-76.  ‘5°80  *25  8-70
 i0  Employment  in  Kyanite  mines.  7  9-10-76,  590  7°25  8-70-
 x:  Employment  in  Copper  mines.  12-6676  5°80  नम्  B70

 72  Employment  in  clay  mines  196-76  5°80  7°25,  8-90

 38  Employment  in  stone  mines  मु  gro-76  5°80  97°25  8-70

 t4  Employment  in  white  clay  mines  19-6076  5°80  7°25  8-70

 45  Employment  in  Fire  clay  mines  8  9-10-76  5.80  :  ह  8-70

 ‘6  Employment  in  Ochre  mines  97०76  +80  7085,  “8.70

 का.  Employment  in  Steatite  (imeluding  soapstone  Se  veo
 gave  tale)  mi  7  ‘910-76  5°80"  785,  8-70

 38  Employment in  Asbeitos  mines  “9920-76  $B 78h  8-70
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 I  a  ‘3  4  5  6

 ag  Employment  in  Chromite  mines  19-6-76  5-80  7°25  8-70

 go  Employment  in  Quartizite  mines  © 198-97  580  7°25  B-70

 a}  Employment  in  Qartz  mines  AQ°8-77  5°80  7:85  8-70

 22  Employment  in  Silica  mines  19-77  580  ह  8°70

 E  {in  Mi  ine!  196-76.  6-96  8.70  70  AA 23  Employment  in  Mica  mincs
 596  td  Ris

 ground  ground  =  ground

 5780  795  8-7०
 above  above  above

 ground  ground  =  ground

 24  Employment  in  Magnesite  mines  24°2°79  5°80  ह  8.9०

 25,  Employment  in  Graphite  mines  411-78  5°80  7°25  8-70
 26  Agriculture  (Part  II)  :  ७  18-9-76,  4°45  5°56  7I2 to  ta  to

 6:50  cory  10°40
 (According  to  areas)

 Smoking  in  D.T.C,  Buses

 6806.  SHRI  PIUS  TIRKEY:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  most  of  the  conductors
 and  drivers  of  D.T.C.  as  well  as
 private  buses  smoke  in  the  buses
 frequently  without  any  restriction:

 (b)  if  so,  is  it  meaningful  to  write
 the  instruction  ‘No  SMOKING’  in
 the  buses;

 (c)  whether  Government  propose
 to  implement  the  instruction  strictly:
 and

 (d)  if  .  80,  how  and  if  not,  will
 Government  delete  this  instruction
 from  the  buses?

 THE  .  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF

 iG  RT
 (SHRI  QHAND  RAM):  (a)  to  (d)

 to.  the  _iseved

 ductors  are  not  permitted  to  smoke
 in  the  buses.  If  any  breach  of  the
 instructions  is  brought  to  the  notice
 of  the  DTC  Management,  disciplinary
 action  ig  taken  against  the  defaulter..

 Since  smoking  in  the  buses  is  an
 offence  punishable  under  Section  772
 of  the  Motor  Vehicle  Act,  1989,  the
 display  of  the  notice  such  ag  “Smok-
 ing  is  prohibited”  on  the  buses  of  the
 Corporation  has  been  written  for  the
 information  of  passengers.

 Driverg  and  Conductors  of  the  DTC
 have  standing  instructions  not  to
 smoke  in  buses.  These  instructions
 ate  periodically  repeated.  On  receipt
 of  some  complaints  recently.  whit
 were  of  general  nature  about  smok
 ing  in  the  buses,  fresh  instructions
 have  been  issued  by  the  Corporation
 on  80-i-79.  The  inspectoral  ste
 has  been  directed  to  ensure  .  strict
 compliance:
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 Benefit  of  P.F.  to  Employees  of
 M/s,  Auto  Continent,  Calcutta

 6807.  SHRI  DHIRENDRA  NATH
 BASU:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  statae;

 (a)  whether  M/s  Auto  Continent
 of  106,  B.T.  Road,  Calcuppa-35  does
 not  give  the  benefits  under  Provident
 Fund  Act  to  their  employees:

 (b)  whether  Government  propose
 to  take  action  against  the  firm  by
 enquiring  into  entire  facts  and  if  80,
 by  what  time;  and

 (९)  whether  the  firm  is  employing
 child  labour  in  violation  to  law  and
 if  so,  whether  Government  propose
 to  take  action  against  the  firm?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 The  Employees  Provident  Fund
 Authorities  have  reported  that  the
 establishment  is  not  coverable  under
 the  Employees’  Provident  Funds  and
 Miscellaneous  Provisions  Act,  4952  as
 it  is  not  employing  the  requisite
 mumber  of  employees.

 3)  Does  not  arise.

 (c)  The  matter  falls  in  the  State
 Sphere  and  the  Central  Government
 has  no  informataion  to  furnish.

 Job  of  level  crossings  entrusted  to
 State  Governments

 6808.  SHRI  KISHORE  LAL:  Will
 the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  is  it  a  fact  that  Railways  give
 the  job  of  Level  Crossings  to  the
 State  Governments;

 (b)  is  it  also  a  fact  that  State
 Govyvernment,  disburse  the  money
 spent  by  them  of  construction  of
 such  level  Crossings:  and

 (6)  if  80  why  cannot  the  Railways
 do  ‘this  type  of  jobs  without  waiting
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 for  the  State  Governtient,  and  will
 that  no  expedite?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN);  (a)  The
 work  of  provision  of  new  local  cross-
 ings  is  carried  out  jointly  by  the
 Railways  and  the  State  Governments
 concerned.  The  Railways  carry  out
 all  works  within  the  Railway  limits.
 The  State  Governments  do  the  works
 outside  the  railway  limits.

 (b)  When  8  level]  crossing  is  re-
 quired  to  be  provided  as  an  addi-
 tional  facility  as  a  result  of  changes
 brought  about  after  opening  of  a
 railway  line,  fie  tharges  (both  initial
 and  recurring)  are  required  to  be
 borne  entirely  by  the  State  Gov-
 ernment.

 (ce)  Doeg  not  arise  in  view  of  wx
 position  explained.

 Selection  Grade  Assf&Tant  Scheme  in
 Railway

 6809.  SHRI  L.  L.  KAPOOR  Will
 the  Minister  of  RANLWAYS  be
 pleased  to  state

 (a)  whether  the  Selection  Grade
 Assistant  Scheme  has  been  imple-
 mented  in  the  Railway  Boarg  Office;

 (b)  ig  so,  the  date  in  which  the
 office  order  had  been  issued  and  the
 number  of  resultatit  vacancies  occur-
 ing  on  that  date;

 (c)  the  reasons  for  the  delay  in  fil-
 ling  up  the  resultant  vacancie,  when
 a  clear  decision  has  already  been  ta-
 ken  in  an  Inter-Ministerial  meeting
 determining  the  ‘beds,  for.  promotion
 to  this  grade:  and

 (१)  what  further  time  ig
 por  22 be  taken  for  filling  yp  all  resultant

 vacancies?  ,  ee,
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes.

 (b)  69  posts  of  Assistants  were  al-
 lotteq  the  Selection  Grade  of  Rs.  650-
 960  wef.  1-8-1376,  Appointments

 to  these  poSty  of  the  eligible  Assis-
 tants  were  notified  on  2-2-I979.  Ap-
 pointments  of  another  28  eligible  Asis-
 tants  against  the  vacancies  of  those
 who  were  either  on  deputation  or
 working  in  higher  grade,  posts  on
 ‘1-8-76  were  also  notified  on  9-3-97Y
 Still  about  26  vacancies  in  the  Selec-
 tion  Grade  remain  fo  be  filled.

 (०)  No  delay  has,  so  far,  taken
 Place  in  notifying  the  appoinments  to
 the  selection  grade  posts.  But  recent-
 ly  a  suggestion  wag  made  by  the  Rail-
 way  Board  Ministerial  Staff  Associa-
 tion  that  the  appointments  to  the  sel-
 ection  grade  against  the  maintenance
 vacancies  may  be  made  from  amongst
 those  who  were  eligible  for  such  ap«
 pointments  on  1-8-1976  alone  and  not
 those  who  became  eligible  subsequ-
 ently  and  senior  inter-se  should  be
 considered,  In  view  of  the  importance

 of  the  point  raised  which  might  con-
 Cern  the  Assistants  working  in  tne
 other  Ministries  also,  the  advice  of
 the  Department  of  Personnel  &  Ad-
 Ministrative  Reforms  has  been  sought.
 However,  pending  receipt  of  the  ad-
 vice,  aq  hoc  appointment,  are  being
 made  against  the  aforesaid  26  vacan-
 cies  strictly  on  the  basis  of  seniority-
 cum-fitness  from  amongst  the  éligible
 Assistants,  the  eligibility  of  an  indi-
 vidual  to  be  determined  on  the  date
 on  which  a  particular  vacancy
 became’  available.

 (d)  Ad  oc  appointments  referred  at
 (c)  above  will  be  notified  soon  after
 the  suitability  of  the  eligible  staff  is
 adjudgeq  by  a  Departmental  Promo-
 tion  Committee.

 Promotion  to  Class  Ii  Posts

 68i0.  SHRI  MADAN  LAL  SHU-
 Will  ‘the  Minister  of  RAIL WAYS  ‘be  pleased  ‘to  state:

 (a)  is  it  a  fact  that  on  the  3lst
 August,  978  the  Railway  Boarg  have
 issueq  clarifications  regarding  promo-
 tions  to  the  Class  II  posts  to  be  made
 on  the  basis  of  integrated  seniority
 of  different  categories  of  class  Il

 (b)  if  so,  is  it  also  correct  that  the
 Electrical  Department  og  5000  Cen-
 tral  Railway  is  still  continuing  the  old
 practice  in  contravention  of  the  said
 clarifications;  and

 (c)  what  is  the  number  of  such
 promotions,  ad  hoc  or  otherwise
 ordered  without  drawing  integrated
 seniority  after  ‘11-7-19772

 .~HE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes.

 (b)  No.

 (c)  Instruction,  regarding  integrat-
 ed  seniority  of  Class  III  staff  or  pro-
 motion  to  Class  II  service  were  issued
 on  ALTT7.  These  instructions  were
 modified  on  318.78  following  consi-
 deration  of  a  number  of  represerta-
 tions.  The  instructions  issued  on
 31.8.78  have  been  further  clarified  on
 26.2.79

 Four  promotions  wére  made  to
 Class  II  service  on  ad  hoc  basis  in  the
 Electrical  Department  in  June,l978.
 The  integrated  seniority  list  prepared
 for  these  ad  hoc  promotions  conforms
 to  the  instructions  as  clarified  sub-
 sequently.  Four  more  promotions  to
 Class  If  service  were  ordered  on  ad
 hoe  basis  in  February,  ‘1979,  These
 promotions  also  were  made  based  on
 integrated  seniority  drawn  as  per  the
 latest  instructions  /clarifications,

 Out-Agency  in  Jhalawar  City
 8811  SHRI  CHATURBHUJ:  Will

 the  Minister  of  RAILWAYS  be  pleased
 to.  state

 (a)  whether  there  was  a  proposal
 for  setting  up  a  out  agency  in  Jhala-
 war  City  served  by  Jhalawar  Road
 Station  on.  the  Kota  Division  of  the
 Western  Railway.
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 (b)  if  80,  the  reasons  for  giving  up
 the  proposal;

 (९)  whether.  it  is  also  a  fact  that
 the  project  was  abandoned  even  after
 the  tenders  were  invited  for  the  pur-
 pose  if  so,  the  reasong  thereof;  and

 “(ay  whether  in  view  of  the  setting
 up  of  a  district  industries  Centre  and

 the  picking  up  of  industrial  activities
 in  the  areas  Government  propose  to
 consider  the  opening  up  of  a  railway
 out-agency  in  Jhalawar  city  as  a  step
 towards  the  removal  of  backwardnes:
 and  incentive  for  entrepreneurship  in
 this  long  overlooked  area  with  the
 detail,  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes.  There  was
 8  proposal  to  shift  the  Out-Agency

 pad
 at  Jhalarapatan  to  Jhajawar

 (ty  and  (e),  It  was  dropped  after
 tenders  were  invited  because  of
 representations  from  the  Chairman  of
 dhalarapatan  Nagar  Palika.

 (d)  Proposal  to  open  a  Railway
 Out-Agency  at  Jhalawar  City  can
 be  considered  on  public  demand  pro-
 vided  there  is  traffic  justification  for
 two  Out  Agencies.

 गुजरात  में  खालों  हुई  जमोत

 68i2.  भी  धर्मांसह भाई  पटेल  :  जिया  ल  मंत्री
 यह  बताने  कि  कपा  करेंगे  कि  :

 (क)  गुजरात  के  सोराष्ट्र  प्रदेश  में  जाममगर  (बड़ी
 शल  लाइन  उखाड़ने  के  बाद  इनकी  खाली  पड़ी  हुई
 शमीन  झौर  दूसरी  बातों  के  लिय  जामतगर  कलक्टर
 के  कार्यालय  में  so

 चूत,
 ,  7978  को  हुईं  बैठक  में

 पश्चिम  रेखबे  के  डिवोजन  के  डिविजनल

 ः
 ौर  डिविजनल  इंजिनियर  राजकोट  भी

 बे

 (a)  कलेक्टर  जामगगर  शोक  निर्माण,  विभाग
 के  कार्पपालक  इंजीनियर,  जामगगर  म्भरपालिका  के
 एडमिनिस्ट्रेटर,  बाणिस्य  मंडल  के  सचिव  कौर  यक्चिम
 रेलच  के  राजकोट  डिवीजन  के  प्रधिकारियों  की  30  जू
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 978  को  हुई.  संयुक्त  बैठक  में  लिये  गये  निर्भयों  का
 ब्यौरा  क्‍या  है;  »ध

 (ग)  रेलवे  को  फितनी  औरे  किस.  किस
 प्रकार  की  जमोन  छोड़नी  होंगी  तथा  एलाइस्मेंट  डाय

 का
 करने  के  लिए  कितनी  जमीन  की  जरूरत  पड़ेगी,

 4

 (3)  जामनगर  शहर  के  बीच  रेलवे  की  लाली
 पड़ी  जमीन  के  बारे  में  झम्तिम  निर्णय  कब्र  तक  किया
 जाएगा  और  इस  समस्या  को  किस  प्रकार  ह: द  किया
 जाएगा  ?

 रेल  मंत्रालय में  राज्य  मंत्री  (भो  शिव  नारायण )  a
 (क)  जी  हां  t

 (@)  यह  विनिश्चय  किया  गया  था  कि  रेलें
 परित्याज्य  भूमि  का  ब्यौरा  राज्य  सरकार  को  देंगी
 शौर  तब  वह  झागे  कार्यवाही  करेंगी  )

 (ग)  जिस  भूमि  को  रेलबे  द्वारा  सोपे  जाने  का
 प्रस्ताव  है,  वह  लगभग  47  हैक्टेयर  है  भौर  बैकल्पिक,

 हि
 लाइन  लिए  प्रपेक्षित  भूमि  लगभग  35  हैबध्यर

 !

 (8)  परित्याज्य  भूमि  भोर  बैकल्पिक  रेंल  लाइन
 के  लिए  भ्रपेक्षित  भूमि  का  ब्यौरा  राज्य  सरकार  को
 दें  दिया  गया  है।  भ्रथ  उसपर  कार्रवाही  करना  राज्य
 सरकार  का  काम  है  '

 झायुवे दिक  डिप्रियां

 68i3.  श्री  शाजीबा  देसाई  :  गया  स्वास्थ्य  ौर
 परियार  कल्याण  मंत्री  धरायूवेंदिक  डिप्रियों  के  बारे
 में  ग्रतारांकित  प्रश्न  संख्या  2726  दिनांक  7  दिसम्भर,
 i978  8  उत्तर  के  संबंध  में  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  ब्या  राज्यों  एवं  संघ  राज्य  क्षेत्रों  स ेभ्पेक्षित
 जानकारी  दस  बीच  एकत्र  कर  ली  गई  है  भौर  यदि  हां,
 तो  तस्संबंधी  ब्यौरा  क्‍या  &  5

 (खत)  सेंट्रल  कॉन्सिल  एक्ट  4970  के  अन्तगेत
 967  तक  ली  गई  परीक्षाशों  को  मान्यता  देता  कहां
 तक  न्यामोत्ित  है  जबकि  नियमों  के

 ह
 कर  केवल

 उन्हीं  परिक्षाध्रों  की  मान्यता दी  जानी  जो  उस

 अप
 शौर  ह. ह  में  हुई  हों  जिसमें  भ्रश्तितियम  बना  हों;

 र॒

 (ग)  क्या  भारतीय  कंसीय  चिकित्सा  परिवद
 उन  झायुबंदयरत्नों  और  वैद्य  सिशारद  चिकित्सकों
 को  पंजीकरण  की  इनमति  देवी  जिन्होंने  श्र  पी  .डिव्रियां
 070  4  पर्,  उससे  पूर्व  प्राप्त  कर

 दी
 थी  शौरंगो

 १४४
 पंजीकृत  विंकित्सक.  के  रुप  में.  काम.

 कर
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 स्वास्थ्य  और  परिधार  कल्याण  मंत्री  (ओ  रवि  राय
 के)  प्रेपेक्षित

 हु
 अभी  फेबल  27  राज्यों/

 सध  शासित  क्षेत्रों  से  ही मिली  है  '  एक  विवरण  जिसमं
 प्राप्त  सुचना  का  श्यौरा  दिया  गया  है,  सभा  प्रटल  पर
 रखा  1  भिंघालय  में  रखा  गया/देजिए  संख्या
 LT/  4294/79)

 (ख)  शिक्षा  के  स्‍तर  बौर  इस  डियी  के  बार
 में  परीक्षा  प्रादि  को  ध्यान  में  रखने  टुए  यह  निण॑य  किया
 गया  कि  ्द्पे  केन्द्रीय  परिषद  भ्रपश्तेनियणम  =  970
 के  लागू  होने  की  तारीख  को  मान्यता  म  दी  जाये  |
 बसे  जिन  व्यक्तियों  ने  इस  भ्रधिनियम  से  लाग  होने
 होने  से  पहले  उक्त  परीक्षापें  पास  कर  ली  थीं,  वास्तव
 &  उन्हें  कोई  करिनाई  न  हो  हस  पझ्रभिआय  है  1967
 तक  १६  वहली  परीक्षात्रों  को  मान्यता  दे  दी  गई  ।

 ")
 जी  नगीं  ।  जिन  चिकित्सकों  के  पास  7967

 तक  हिन्दी  साहित्य  सम्मेलन  प्रयाग  द्वारा  प्रदान  की  गई
 वैद्य  विशारद  और  झआायुववेदरत्स  की  भ्रईतायें  थीं
 केबल  उन्हें  ही  पंजीकरण  की  प्ननुमति  दी  जायेगी  ।

 Agricultural  Workers  killed  while
 spraying  Pesticides

 66i4.  SHRI  BHAGAT  RAM:

 6814,  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased

 .to  state:

 (a)  how  many  Agricultural  workers
 were  killed  and  handicapped  by  acci-
 dents  and  spraying  pesticides  etc.,
 during  agricultural  process  in  diffe-
 rent  States  for  the  last  three  years;

 (b)  whether  any  compensation  was
 paid  to  the  concerned-by  any  agency;
 and

 (ce)  whether  Government  intend  to
 introduce  a  Bill  for  this  purpose?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (SHRI
 LARANG  SAI):  (a)  and  (b).  Informa-
 tion  ig  being  collected  and  will  be  laid
 on  the.  Table  of  the  House.

 (९)  The  workers  employed  in  farm-
 ing  by  tractors  or  other  contrivances

 driven  by  steam  or  other  mechanical
 power  or  electricity  already  covered
 by  the  Workmen’s  Compensation  Act,
 1923,  The  State  Governments  have
 also  been  advised.  to  extend’  the  provi-
 sions  of  the  Act  to  persons  employed  in.
 spraying  and  dusting  of  insecticides  or
 pesticides  in  agricultural  operations.

 Unauthorised  Journey  in  2nd  Class.
 Reserved  Compartments

 6815.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  on  fast/super  fast
 traing  from  Delhi  towards  Bombay/
 Madras,  passengers  board  into  2nd.
 class  reserved  compartment  and  create
 congestion  for  the  reserved  passengers
 and  all  this  happens  with  the  conniv-
 ance  of  the  conductorg  and  other  rail-
 way  employees;

 ,
 (b)  if  so,  whether  Government

 would  conduct  a  surprise  check  to
 ascertain  extent  of  unauthorised  travel
 by  short  distance  passengers  and  take
 effective  measure  to  stop  such  practice;

 (c)  whether  on  these  trains  some
 trader,  dump  their  unbooked  luggage
 in  connivance  with  rail  staff  ang  block
 the  passage  of  reserved  compartments
 causing  lot  of  inconvenience  to  the
 II  class  passengers  and  that  this  has
 become  a  regular  feature;  and

 (d)  will  Government  take  necessary
 steps  to  check  such  raketeering  on  the
 railways  and  details  of  action  taken
 recently  and  the  results  achieved?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI.
 SHEO  NARAIN):  a)  to  (d).  Cases  of
 commuters  entering  second  class  reser-
 ved  coaches  around  metropolitan  cities
 and  at  important  gtations  have  come
 to  the  notice  of  the  Railway  Adminis-
 tration.

 Staff  manning  reserved  cosche,  have
 instructions  to  ensure  that  unautho-
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 rised  passengers  do  not  enter  these
 coaches,  At  times,  however,  it
 becomes  difficult  to  control  guch
 passengers.  Surprise  check,  are  con-
 ducted  and  cases  of  unbooked  luggage

 and  unauthorised  passengers  travelling
 in  these  coaches  are  dealt  with  as  per
 rules.  Cases  of  deliberate  negligence
 on  the  part  of  staff  manning  reserved
 coaches  are  viewed  seriously  and
 appropriate  action  is  taken  against

 ‘em.

 दिल्‍ली  परिवहन  निगम  के  शेड
 66i7.  of  कृपा  राम  शाक्य  :  क्‍या  नौबहम  शोर

 यरिवहस  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 कर
 दैनिक  यात्रियों  को  घूप  भर  वर्षा  से  बचाने

 हेतु  परिवहन  निगम  की  बसों  के  स्टापों  पर  शेडों
 के  बारे  में  क्‍या  व्यवस्था  की  गई  हैं;

 (ख)  कुल  कितने  बस  स्टापों  पर  शेडों  की  व्यवस्था
 की

 च्
 झौर  बिना  शेड  वाले  स्टापों  की  संख्या  कितनी

 है;  भौर

 (ग)  उक्त  कार्य  पर  सरकार  ने  977  शौर
 978  में  कितनी  राशि  खर्च  की  ?

 सोबहन  धौर  परिवहन  संत्रालम  में  प्रभारी  राज्य
 मंजी  यो  चांद  राम):  (क)  वर्ष  ‘1977,  में  दिल्‍ली
 संगर  निगम  और  दिल्‍ली  परिवहन  निगम  के  बीच
 एक  समझौता  हुआ  था  जिसके  अनुसार  दिल्‍ली  नगर
 निगम  को.  भपने  इलाके  में  शेड़  बनाने  थे  i  नई  दिल्ली
 तगर  पालिका  के  इलाके  “में,  नगर  पालिका  दिल्‍ली
 परिवहन  निगम  के  स्टापों  पर  इस  तरह  के  शेडों  की
 व्यवस्था  करती  है।

 (@)  दिल्‍ली  संध  राज्य  क्षेत्र  में  3500  बस
 स्टापों  में  से  644  बस  स्टापों  पर  शेड  बने  हुए  हैं।

 (ग)  बर्ष  i977-78  श्रौर  1978-79  के  दो
 बचों  की  झबधि  के  लिए  रखे  गये  कुल  86  लाख
 रुपयों  में  4  लाख  रुपये  बास्तत्रिक रूप  से  खर्च  किए  जा

 ह
 हैं  भौर  इन  पर  बाकी  रकम  भी खर्च हो  रही  है
 इस  सम्जत्य.में  निर्माण  सम्बंधी  दावों  का  निगम

 ह्वारा  भुगतान  किया  जो  रहा  है।

 Non-mechaniseg  country  crafts

 6818.  SHRI  BAPUSAHEB  PARULE-
 ‘KAR:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  number  of  non-methanised
 country  crafts  operating  on  West  Coast
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 between  Bombay  and  Mangalore  and
 approximate  number  of  sailors  work-
 ing  on  them;  =

 (b)  accident,  and  mishaps  occurred
 and  number  of  persong  who  died  in
 such  accidents  in  the  last  three  years,
 year-wise;  and

 (९)  whether  it  is  a  fact  that  compul-
 sory  insurance  scheme  is  not  made
 applicable  to  such  sailors  and  if  yes,
 whether  Government  propose  to  make
 thig  scheme  compulsory  and  if  not,  the
 reasons  therefor?  .

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  According  to  the
 information  available,  roughly  over  500
 sailing  vessels  have  been  operating  in
 978  with  30  to  5  members  of  sailors
 working  on  each  of  them,

 (b)  According  to  Casualty  Reports
 received  so  far  in  respect  of  sailing
 vessels,  the  total  number  of  casualties
 which  occurred  to  sailing  vessels  and
 the  loss  of  lives  involved  in  such
 casualties  during  the  last  three  years
 is  as  follows:

 Total  Loss  of
 Year  nutnber  Hives

 of
 casualtics

 976  36  9

 1977 ©  wg  37

 i978  .  go  77

 (०)  Yes,  Sir.  Efforts  made  to  per-
 Suade  sailing  vessels’  owners  :tor
 taking  crew  irisurance  ihvariably  have
 not  been  succeasful.  These  efforts  will
 be  continued,

 =
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 7  tani feus  iy

 60i9.  SHRIMATI  MOHSINA
 KIDWAI: i  ate  Pie  se  ६

 SHRI.  MUKHTIAR  SINGH
 MALIK:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 4a)  whether  hig  attention  hag  been
 drawn  to  the  recent  news  reports
 where  the  Pakistan  /President  has
 again  raised  the  bogey  of  Kashmir  by
 saying  that  this  question  is  the  only
 hinderance  in  the  normalisation  of  the
 relations  between  the  two  countries;

 )  if  so,  his  reaction  in  the  matter;
 and

 (c)  whether  in  the  changed  political
 set  up  in  the  country  some  quick  steps
 are  contemplated  to  be  taken  to  solve
 the  Jong  outstanding  problem?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 ‘SHRI  SAMARENDRA  KUNDU):  (a)
 Yes,  Sir,

 (b)  This  is  not  the  first  time  that  the
 Pakistani  leaders  have  made  state-
 ments  relating  to  Kashmir.  Govern-
 Ment’s  position  on  the  subject  is  well-
 known.  The  whole  of  Jammu  &  Kash
 mir  ig  constitutionally  and  legally  an
 integral  part  of  India

 (c)  Government  fee]  that  the  ques-
 tion  of  Jammu  &  Kashmir  should  be
 discussed  ...bilaterally,  in,  accordance
 With  the  Simla  Agreement,

 Research  é4i  Malafia  by  Dr.  Sidiqui  at
 University  wai

 6620,  SHRI  PABITRA  MOHAN
 PRADHAN:;..Will  the  Minister  of

 AND:  FAMILY  WELFARE
 be  pleased  to  state

 fa)  whether  Government,  are  aware
 that  ong  ‘iiqal  a  research  bio-
 chemist  at  the  University  of  Hawai,  an
 inhabitant  of  Allahabad,  U.P.  (India)

 hay  been  awarded  »  million  dollars  by
 the  World  Health  Organisation  for  his
 successfu]  experiments  in  immunising

 car  abaeail
 monkeys  against  Malaria;

 ai

 (b)  if  so,  whether  Government  will
 ms&ke  use  of  pr.  Sidiqui’s  experiment
 in  our  country  (ag  and  when  he  nmiakes
 his  further  and  fullest  researches  in
 the  matter)?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  Government  have  seen  a
 press  report  to  this  effect.

 (b)  Director,  National  Institute  of
 Communicable  Diseases,  Delhi  nas
 written  to  Dr.  Wassim  A.  Siddiqui  for
 a  copy  of  his  published  work.  He  has
 also  been  requested  tp  demonstrate  his
 work  .before  the  Nationa]  Institute  of
 Communicable  Diseases  faculty.
 According  to  information  received
 earlier  from  the  Vice-Chancellor,
 Ahgarh  Muslim  University  Dr.  Sidiqui
 plans  to  collaborate  in  Malaria
 research  programme  with  that  univer-.
 sity.

 Arbitrary  charging  of  Bus  Fares

 6821,  SHRI  SHYAMLAL  DHURVE:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  wheter  it  is  a  fact  that  DTC  has
 recently  increased  the  bus  fareg  on  the
 basig  of  kilometres;

 (b)  whether  it  is  also  a  fact  that
 there  are  colonies  like  Mayapuri  MIG/
 LiG.  Flats  and  Hari  Nagar  Clock  Tower
 where  the  Bus  fares  are  being  charged
 not  according  to  the  distance  involved;

 (७)  if  so,  the  reééons  thereof  and
 whether  thesg  réatong  were  made
 public  through  newspapers  etc.;  and

 (व)  if  tot,  whether  DIC  proposcs
 to  charge  these  fares  according  te  the
 distance  involved?
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 THE  MINISTER  OF  STATE  IN-
 CHARGE  GF  THE  MINISTRY  OF

 G  AND  TRANSPORT
 (SHR]  CHAND  RAM);  (०)  Yes,  Sir.
 For  the  purpose  of  charging  bus  fare,
 the  distance  is,  however,  calculated
 from  a  fare  stage  to  a  fare  stage  and

 ‘not  between  actual  bug  stops,  travel-
 led  by  a  passenger.  To  this  extent

 “marginal  adjustments  are  made.

 (b)  No,  Sir.

 ‘(c)  and  (d).  Does  not  arise.

 Thums  Up
 6822.  SHRI  BIRENDRA  PRASAD:

 SHRI  RAMJI  LAL  SUMAN:
 SHRI  SURENDRA  JHA

 SUMAN:

 ‘Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  what  objection  his  Ministry  has
 ‘to  the  advertisement  of  ‘Thums  Up’
 ag  a  “Refreshing  Cola”;  and

 (b)  what  rules  and  regulations  of
 the  Ministry  concerned  with  the
 advertisement  of  ‘Thumg  Up’?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  and  (b).  The  definition  of
 cola  drinkg  has  not  been  laid  down
 under  the  provisions  of  the  Preven-
 tion  of  Food  Adulteration  Act.  The
 matter  regarding  definition  of  such
 drinks  is'  under  consideration  of  the
 concerned  technical  committee  and
 until  and  unless  Cola  is  defined  under
 the  said  Act,  the  Ministry  of  Health
 and  Family  Welfare  have  no  strong
 views  on  the  use  of  the  word  “Refre
 shing  Cola”  to  describe  ‘Thums  Up’
 in  the  advertisemerits.

 Classification  of  Employees  under  SPE

 6823.  SHRI  DINEN  BHATTA-
 CHARYA:.  Will  the  .  Minister  of
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 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased te  state:

 (a)  is  it  in  the  knowledge  .of  Gay:
 ernment  that  the  -classification  of
 Employeeg  based  gn  remuneration  has
 a  great  discrepancy  ‘as  by
 SPE  Act  (Wage  Ceiling  of  Rs.  750/-)
 and  Employees  State  Insurance  Sche-
 me  (Wage  Ceiling  of  Rs:  1000/-)  and

 (b)  what  remedia]  measures  are
 intended  for  correction  of  this
 anomaly?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  Different  remuneration
 criteria  have  been  laid  down  in  diffe-
 rent  lafour  laws  to  serve  the  purposes
 thereunder.  However,  the  Industrial
 Relations  Bill,  1978,  now  before  Par-
 liament,  inter  alia,  proposes  to
 remove  the  wage  limit  for  sales  pro-
 motion  employees.

 Causing  Lacuna  to  SPE  Act  by
 Manufacturers

 6824,  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  ig  it  in  the  knowledge  of  Gov-
 ernment  that  the  various  manufac-
 turers  have  taken  shelter  by  causing
 Jacuna  to  Sales  Promotion  Employees
 Act  by  causing  a  bi-cameral  system
 as  manufacturers  and  distributors;
 and  है

 (b)  if  so  reaction  of  Government
 thereto?

 THE  MINISTER  OF  PARLIAMEN:
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  No,  Sir.’  The  Sales  -Promo-
 tion.  Employees  (Cénditiong  of
 Service)  Act,  976  doeg  not  mike  any’
 distinction  ‘between  ‘manufacturers’
 and  ‘distributors’  ag  implied.  in  the
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 conditions  of  service  of  sales  promo
 tion  employees  in:  establishments?’-~+  Railways
 engaged  in:the  Pharmaceutical  indus-
 try  or  in  any  notify  industry.

 Lien  to  Officers  of  Family  Planning
 Set  Up

 6825,  SHRI  MOHD.  SHAMSUL
 HASAN  KHAN:  Will  the  Minister  of
 RAILWAYS  be  pleaseg  to  state

 (a)  Why  no  paper  lien  hag  been
 given  to  the  officers  and  staff  working
 in  Family  Planning  set  up  of  the
 Board  Office  of  Railway  Ministry;

 (b)  why  the  effect  og  paper  lien
 has  been  given  to  the  staff  of  Zonal
 Railways  from  976  (date  of  issue  of
 the  letter  of  paper  lien  and  not
 from  the  date  of  their  joining  in
 service;

 (c)  what  is  the  effective  value  of
 paper  lien  from  the  confirmation
 point  of  view  of  the  staff  working  on
 Zonal  Railways;

 (a)  that  is  the  fault  of  these  staff
 for  being  deprived  of  their  past  ten
 to  twelve  years  of  service;

 (e)  wil)  he  look  into  the  above
 matters  and  do  justice  to  these  staff
 and  officers  engaged  in  the  most  im-
 portant  programme  of  the  nation;

 (£)  if  so,  by  what  time:  and

 (g)  if  not,  why?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  It  has
 Not  been  possible  to  provide  paper-
 lien  to  the  offfcerg,  recruited  directly

 7  specific  ‘posts  in  the  Family  Wel-
 fare  Wing.  of  the  Railway  Ministry  as
 the  posts.held  by  them  are  isolated
 €x-cadre  and  are  being  continued  on
 year  to  year  basis  with  the  con-
 Currence.  of  Ministry  of  Health  &
 Family:  Welfare’  who.  bear,  the  entire
 expenditure  on  .-Family  acl Welfare

 Organisation  in  the  Ministry  of
 The  -conversion  of  the

 temporary  posts,  held  by  them,  into.
 permanent.  once  is,  however,  under
 consideration  in  -consultation  with
 the  Ministry  of  Health  &  Family
 Welfare.

 (b)  to  (g).  The  cost  of  the  Family
 Welfare  Organisation  on  the  Rail-
 ways  is  also  borne  by  the  Ministry
 of  Health  &  Family  Welfare.  The
 posts  are  extended  from  year  to  year
 with  their  concurrence.  Staff  drafted
 to  this  organisation  from  other  de-
 partments  of  the  Railways,  have  theiz
 liens  in  their  parent  cadres.  In  the
 case  of  =  staff  directly  recruited
 following  the  prescribed  procedure,
 Railways  have  been  asked  to  give
 them  paper  lien  in  equivalent  or  near
 equivalent  gradeg  from  the  date  of
 issue  of  orders.  Normally,  staff
 who  are  rendered  surplus  get  bene-
 fit  of  seniority  ang  confirmation  only
 from  the  date  of  absorption.  In  the
 case  of  direct  recruits  of  the  Family
 Welfare  Organisation  a  special  dis-
 pensation  has,  however,  been  given
 to  provide  paper  lien  from  the  date
 of  issue  of  instructions  and  they
 would  be  eligible  for  confirmation
 against  those  posts  ag  and  whén  they
 are  due  for  the  same.

 विशेष  गाड़ियां

 6826.  श्री  सोतो  भाई  झ्ार०  चौधरी  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  978-79  में  कितनी  विशेष  गाड़ियां
 लाने  क  बारे  में  मांग  प्राप्त  हुई  शौर  उनमें  से  कितनी
 मांगें  ट्रेवल  एजेंटों  सेईप्राप्त  हुई  श्रौर  कितती  झन्य
 संस्थाओं  से

 ख)  उनमें  से  कितने  एजेंदों  की  मांग  पर  मंजूरी
 दी  गई  शौर  कितनी  झन्य  संस्थाशों  की  मांग  पर;

 (ग)  क्‍या  सरकारी  क्षेत्र,  किसान,  संगठनों,  भ्रादि
 की  मांगों  को  प्राथमिकता  देने  के  आरे  में  कोई  उपबन्ध
 हीं  है  शौर  यदि  नहीं,  तो  इस  वर्ष  के  रेल  बज़द  में
 विकास  कार्य  को  देखते  हेतु  किसानों  को  दिये  गये  रिमायती
 टिकटों  को  ध्यान  में

 हुए
 उनको  प्राथमिकता  देते

 के  सिंगे  बया.  कार्मजाही



 MADHAVRAO  SCIN-
 RAIL-

 6327."  SHRI
 DIA:  Will  the  Minister  of
 WAYS  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  fruit
 industry  particularly  of  Banang  and
 Orange  hes  suffered  a  heavy  loss
 during  the  recent  months  due  to  in-
 adequate  availability  of  railway
 wagons  in  Western  Zone;

 (b)  if  so,  total  number  of  wagons
 Made  available  to  Western  Zone
 against  its  actual  demands;  and

 (c)  steps  taken  or  proposed  to  be
 taken  to  make  sufficient  wagons
 available  to  the  industry  in  the
 region?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  to  (०).

 Plantain  traffic  in  marginal  quantity
 are  offered  from  stationg  on  the
 Western  Railway.  During  the  period
 from  September  November  978
 a  total  of  285  wagons  were  loaded
 with  plantain  from  the  Western  Rail-
 way  stations  meeting  the  require-
 ments  adequately.

 The  bulk  of  the  plantain  traffic  is
 offered  from  Stationg  on  Bhusaval—
 Khandwa  section  of  the  Central
 Railway.  The  season  starts  in  July
 with  a  peak  during  October  to  De-
 cember  and  then  tapers  off  arid  clones
 in  March
 quota  had  to  be  imposed  from  Oc-

 In  the  1978-79.  season  a
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 ह.  .978  in  order  to  eliminate  heavy
 fluctuation  in  the  day-to-day  loading.
 and  also  .in:  factiitate  w  operational
 fludity,  However,  despite  the  im-
 position’  of  this  qudta,  a  total  of
 25i62  wagohs  was  ‘ldadeq  from:
 July,  2978  to  March  1979  meeting  the
 demands  registered  with  the  railway
 in  full—as  compared  to  20838  wagons
 during  the  corresponding  period  of
 the  previoug  year  marking  an  in-
 crease  of  about  22  per  oent.  346
 specials  were  run  to  New  Dethi
 during  1978-79  as  compared  to  302
 specials  during  1977-78

 Ag  regards  movement  of  orange:
 traffic,  it  is  reported  that  during
 1078-79,  there  was  a  failure  of  the.
 crop  due  to  untimely  heavy  rains:
 and  hailstorm  in  January  and  Febru-
 ary,  979  and  as  such,  demands  were
 also  less.  A  total  of  268  wagons
 were  loaded  during  February  and
 March,  1979  There  were  no  out-
 standing  demands  at  the  end  of
 March,  1979,

 Nature  Cure  Centres/Hospitals

 6828.  SHRI  MAHI  LAL:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  refer  to  the
 Teply  given  to  Unstarreq  Question
 No,  3320  on  the  5th  March,  979  re-
 garding  Nature  Cure  Centres / Hospitals  and  state:

 (a)  whether  anv  decisions  on  the
 recognition  of  some  of  the  Nature
 Cure  Hospitals  for  purposes  of
 CGHS  has  since  been  taken:

 (b)  whether  +  Goverrithent  will
 meanwhile  allow  such  chronic  Pa-
 tients,  who  being  the  CGHS
 beneficiariés  want  to  take  imme-
 diately  the  last  chance  of  treatment
 by  way  of  Naturopathic  treatment

 (०)  if  not,  the  reasons  therefor  in
 view  of  the  fact  that  the  Ife  of  suck
 patients  ig  at  stake;  and

 @  whit  ‘is  the  .  statis  of  Visve
 yatan  Yogashram  (s  Yogic  .exercives
 and  treatment.  centre),  Gol  .  Dak-
 khana,  New  Delhi,  in  this  context?
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 ‘THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  and  (b).  Yes,  Sir.  It  has

 ‘been  decided  to  recognise  Nature
 ‘Cure  Ashram  at  Hyderabad  and
 -  Prakritik  Chikitsalya  at  Jaipur  under

 the  C.G.H:  Scheme.

 (c)  Does  not  arise

 (a)  The  Vishwayatan  Yogashram
 is  a  registéreg  body  under  the  So-
 ciety  Registration  Act,  1860.  The
 management  of  the  Vishwayatan
 Yogashram  was  taken  over  by  the
 Government  of  India  under  an  Act
 of  Parliament  with  effect  from  24th
 May,  1977.  The  broad  object  of  the
 Society  are:

 (i)  to  promote  and  provide  for
 the  study  and  teaching  of  the
 Science,of  Yoga  in  its  manifold
 aspects;

 (ii)  to  undertaké  ‘and  facilitate
 bractica]  courses  and  training  of
 instructors  as  well  as  fundamental
 research  in  the  fleld  of  Yoga  and
 its  application  to  the  well  being
 ang  upliftment  of  humanity;

 (ii)  to  organise  conferences,
 lectues  and  seminars  and  set  up
 study  groups  and  training  prug-
 rammes  in  the  field  of  Yoga.

 This  Yogashram  is  not  recognised
 under  the  CGHS.

 बॉलर  नियंत्रण  परियोजना,  तिेंद्रम

 6829.  ओ  सुरेश  wr  सुमम  ॥  क्या  स्वास्थ्य  झौरें
 कल्याण  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 ~  ,(*)  डब्स्यू  ०एच  ०्झो०  दल  ने,  जिसने  i976
 में  कैंसर  नियंत्रण  परियोजना  के  सुचारू  रूप  से  चलाने के  उद्देश्य  से  मैडीकल  कालेज,  ब्र  बेगम  का  दौरा  किया 7),  क्या

 सिफारिशों  की  हूँ;  और

 कह  o  7  ५ ५
 काय  4977

 78  द्वारा  की  गई  सिफारिशों  के
 प्रनुसार  किया  गेया  था

 "ला
 cree

 ्
 फी  है

 धौर  सु  भो
 पटल  पर  रख  दी  जाएगी।
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 Shifting  of  Dispensary  in  Mayapuri
 6830.  SSRI  T.  8.  NEGI:

 SHRI  PIUS  TIRKEY;:
 Will  the  Minister  of  HEALTH  AND

 FAMILY  WELFARE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  404  on  the  22nd  Feb-
 ruary,  4979  regarding  shifting  of
 dispensary  in  Mayapuri  ang  state:

 (a)  whether  the  dispensary  pro-
 posed  to  be  shifted  from  Hari  Nagar
 to  Mayapuri  has  since  been  shiffed;

 (b).  if  so,  when:  and

 (c)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  HEALTH
 AND  FAMILY  WELFARE  (SHRI
 RABI  RAY):  (a)  and  (b).  No
 Sir.

 (c)  Some  alterations  and  modifica-
 tions  were  to  be  carried  out  on  the
 flats  to  make  the  place  suitable  for
 CGHS  dispensary.  The  dispensary
 will  be  shifteq  shortly.

 Internal  Audit  Department  of  Ship-
 ping  Corporation  of  India

 6831,  DR.  VASANT  KUMAR
 PANDIT:  Wil}  the  “Minister  of
 SHIPPING  AND  TRANSPORT  be
 pleased  to  state:

 (a)  whether  Internal  Audit  De-
 partment  of  Shipping  Corporation  of
 India  works  directly  under  the  orders
 of  Financial  Adviser;

 (b)  if  so,  whether  it  is  according
 to  the  normg  followed  in“  public
 sector  and  Government  Coftafions;
 and

 (c)  whether  Government  propose
 to  take  away  the  Shipping  Corpora-
 tion  of  Inéfe’é*  3inteFnbF)  Audit
 Department

 lopli  ne  ्
 d-

 viser  and  teite  d
 accounting’  ae  eee  ह...  by

 WEEP ER  O- ‘PubligiBector  wmErGoveriaaltLaEpo- rations?  _
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 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  TYE  TRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  (a)  Yes,  Sir.

 (9)  Thi,  is  according  to  the  norms
 generadjy  followed  in  wublic  sector
 and  Government  Corporationg  and
 is  in  accordance  with  the  recommen-
 dations  of  Hie  Committee  on  Public
 Undertakings.

 (c)  Does  not  arise.

 Liberalisation  of  Driving  Licensing
 Policy

 eaten
 K.  PRADHANI;  Will

 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  have
 liberalised  driving  licensing  policy  re-
 garding  the  persong  either  suffering
 from

 As
 polio,  paralysis  or  having  lost

 all  ibs  except  one  arm  with  the
 help  of  a  device  developed  by  a  re-
 tired  army  doctor:  aig  7

 (b)  if  80,  the  detail,  thereof?
 THE  MINISTER  OF  STATE  IN

 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  (a)  No,  Sir.
 This  Ministry  is  not  awar  of  any
 such  device  developed  by  a  retired
 army  doctor.  However,  driving
 licence  to  drive  an  invalid  carriage,
 specially  designed  and  constructed
 for  such  a  person,  ig  permissible.

 (b)  Does  not  arise

 जोगस  प्राक्ार  पर  रेल  सुरक्षा  बल  एसोसियेशन
 को  सान्यता

 6833.  शी  |...  तिवारी  :  क्‍या  रेल  संत्री
 यह  बताने  की.  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  रेल  सुरक्षा  बल
 सियेशन  को  जोनल  झाधार  पर  मान्यता  प्रदान  ्

 7
 (स्व)  क्या  मह  भी  सच  है  कि  सभी  नौ  जोनल

 एसोसियेशनों मे  ि  जोनल  रेलवे  भाधार  पर  मान्यता
 प्रदान

 UL  ae  ater  ह  te
 शत

 et  फैडरेशन  के  रूप
 सुरक्षा

 APRIL  12,  979

 दें  मात्यता  दी  जाग  ;  भर
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 t)  aft  हां,  तो  फैडरेशन  को  सान्यता  व
 देने  के  क्‍या  कारण  है?  |

 रेल  मंत्रालय  में  राज्य  संत्री  (भी  शिव्ष  भाराफल):
 (क)  भौर  व).  जी  हां।

 (ग)  झखिल  भारतीय  रेल  सुरक्षा  बल  एसोसि-
 बेशन  को  मान्यता  नहीं  दी  गयी  है  क्योंकि  यह  समझा-
 जाता  है  कि  यदि  रेल  सुरक्षा  वल  के  खिल  भारतीय
 संगठन  को  मान्यता  दी  जाती  है  तो  गृह  मंत्रालय  हारा
 निय॑त्षित  झन्य  झखिल  भारतीय  संगठनों  जैसे  सीमा
 सुरक्षा  बल,  केन्द्रीय  भारक्षित  पुलिस  बल  भ्रादि  न्य
 अखिल  भारतीय  बलों  द्वारा  गम्भीर  प्रतिक्रिया  होगी।
 इसलिए,  बल  में  भनुशासन,  चरित्र  और  कार्मकुशलता
 बनाये  रखने  के  लिए  यह  विनिश्वय  किया  गया  है  कि
 इन  बलों  के  भ्रधिकारियों  शौर  कर्मचारियों  में  बल
 के  कल्याण  तथा  सेवा  की  शर्तों  के मामलों  पर  विचार
 विमर्श  के  लिए  कर्मचारी  परिषद्‌  के  भ्रखिल  भारतीय
 स्तर  के  एक  मंत्र  का  गठन  किया  जाये  ताकि  समस्याझों
 का  संतोषजनक  समाधात  निकाला  जा  सके।

 खाम-गांव  जालना  लाइन

 6834.  भी  डो०  जी०  गवई  :
 मंत्री  यह  बताने  की.  कृपा  करेंगे  कि:

 क्या  रेल

 (क)  क्या  उन्हें  वर्ष  i934-35  में  खामगांव-
 जालना  रेलवे  लाइन  के  निर्माण  पर  किये  गये  कार्य  की
 जानकारी  है,  यदि  हां,  तो  कितना  कार्य  किया  गया.  धौर
 उस  पर  कितना  व्यय  हुआ  ;

 (@)  इस  लाइन को  बिछाने  के  लिए  कब  की  गयी
 सामग्री  के  बारे  में  ब्यौरा  क्‍या  है  ;

 (ग)  कया  मराठवाड़ा  विकास  मंडल  ने  इस
 लाइन  के  शीघ्र  पूरे  किये  जाने  की  मांग  की  है,  यवि  हां,
 तो  इस  दिशा  में  क्‍या  कार्यवाही  की  ययी  है;  भौर

 (घ)  क्‍या  सरकार  का  विचार  इस  लाइन  पर
 शीघ्र  कार्य  शुरू  करने  का  है  भौर  यदि  हां,  तो  कब  तक
 झौर  यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं?

 रेल  संदालय  सें  राज्य  मंतो  (भी  शिव  गारायण):
 (क)  खामगांव-जालना  छोटी  लाइन  के  मिरमाणि  के
 लिए  सिट्टी  डालन  का  कुछ  काम  वर्ष  900  में  प्रकाल
 राहुत  उपाय  के  रुप  में  क़ैया  गया  था  इस  परियोजना
 की  वर्ष  1931,  में  फिर  से  स्वीकृति  दी  शयी,  भी,  परन्तु
 घनराशि  की  तंगी  के  कारण  इसे  छोड़  दिसा  गया  भा  1

 (ख)  निर्माण  स्थल  पर  कोई  सामग्री हक  नहीं  की
 गयीबी।  =  :
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 (+)  ौर  ().  खामगांव  भौर  जालता  के  बीच
 नयी  शाइल  ब्रिछान  को  लिए  मांग  की  शयी  है।  चूंकि
 इस  क्षेत्र  में  झच्छी  सड़क  सुविधाएं  उपलब्ध  हैं  शौर  नयी
 लाइनों  कौ  निर्माण  के  लिए  धनराशि  का  नियतन  सीमित
 मात्रा  में  किया  गया  ्,  इसलिए  इस  लाइन  के  निर्माण
 के  लिए  विचार  करना  संभव  नहीं  है  1
 Memorandum  from  Employees  of
 Drugs  and  Pharmaceutical  industry

 6835.  SHRI  K.  A.  RAJAN:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 ceived  a  memorandum  on  various  is-
 sues  confronting  the  workers  and
 employees  in  the  Drugs  ang  Pharma-
 ceuticals  Industry  through  their
 federation;

 (b)  if  so,  what  steps  have  been
 taken  to  meet  their  grievances;  and

 (c)  whether  any  Nationa)  level
 tripartite  meeting  was  held  and  if  80,
 the  details  thereof?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 Yes,  Sir.  A  number  of  memoranda
 regarding  the  service  conditions  of
 Medical  and  sales  representatives
 employed  in  the  pharmaceutical
 industry  in  India  have  been  received
 from  the  Federation  of  Medical  Rep-
 resentatives’  Association  of  India.

 (b)  Cases  of  alleged  victimisation
 of  medical  and  sales  representatives,
 Pointed  out  by  the  Federation,  have
 been  referred  to  the  State  Govern-
 ments  concerned  for  appropriate
 action.

 (ey  A  national  tripartite  meeting
 to  discus,  the  problems  faced  by  the
 Medical  ang  sales  representatives  is
 Proposed.  to  be  convened  shortly.
 डाकररों

 के
 बेंतनभानों

 श्रौर  सेवा  शर्तों
 में  एककपता

 6536. थी
 ह... उ  यादव  :  ब्या  और

 परिया  बाण  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  कोमतियं  सरकार  का
 हि  कार

 राज्य
 सरकारों  ऑदु्ीविंक  ता  दुपिचिक

 02

 प्रणालियों  के  हाकटरों  के  बेतनमानों  शौर  सेवा  शर्तों
 में  एकरूपता  लाने  का  सुझाव  देने  का  है

 (@)  यदि  हां,  तो  कब  तक  ;  भौर

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं?

 स्वस्थ्य बौर  परिधार  कल्याण  मंत्री  (भी  रवि
 राब) :  (क)  से

 (गए).  भावुक
 युरवेदिक  पौर

 2 चिकित्सा  पतियों के  के  वेतनमानों  में  भन्दरों
 को  कम  करने/टूर  करने  के  प्रश्न  पर  सिम्नलिखित
 बैठकों/सम्मेलनों  में  विचार  किया  गया

 की  हि
 राज्यों  के  स्वास्थ्य  मंत्रियों,  भौर  स्वास्थ्य
 सम्मेलन में  जो  28  शौर  29  जुलाई,  077

 को  बुलाया  गया  था  ;

 (2)  केन्द्रीय  स्वास्थ्य  परिषद्‌  ौर  केन्द्रीय
 परिवार  कल्याण  परियद्‌  के  चौथे  संयुक्त  सम्मेलन  में
 जो  नई  दिल्‍लो  में  i8--978  से  21-1-78
 तक  हुआ  था  ;

 antes)  शारतीय  चिकित्सा  पद्तियों  के  राज्य
 निदेशकों  की  बैठक  में  जो  नई  दिल्‍ली  में  2  भौर  22
 सितम्बर,  978

 ्
 थी  |  इस  बैठक  की  सिफारिशों

 पर  केन्द्रीय  स्वास्थ्य  शौर  कन्दीय  प्रिवर  कल्याण
 परिषद्‌  क  पांचवें  संयुक्त  सम्मेलन  में  विचार  किया  गग्रा
 जो  नई  दिल्ली  में  6  से  8  प्रब्तूबर,  978  तक  हुमा
 था।

 इन  दोनों  चिकित्सा  पड़तियों  के  चिकित्सा  भ्रधि-
 फारियों  के  वेतनमानों  में  झम्तरों

 हु
 कम/हूर  करने  के

 लिये  उपयुक्त  सभी  मंचों  से  सिफारिश  को  गईं।  इन
 सिफारिशों  को  राज्य  सरकारों  के  पास  समुँचित  कारेगाई
 करने  की  लिये  भेज  दिया  गया  था।

 Amendment  of  rules of  Central  Engi-
 neetlig  Service  (Roads)  and  Contral

 Engineering  Pool

 6837.  SHRI  SIDRAMESHWABRA
 SWAMI:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  whether  the  Roadg  Wing  of  the.
 Ministry  is  amending  the  rules  of
 Central  Engineering  Service  (Roads)
 and  Central  Engineering  Poo]  to  count
 ad  hoc  séryice  for  promotion,  to  high-
 er  posts)  ,
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 (b)  if  so,  is  this  amendment  intend-
 ed:  to’  promote  officers  of  Centrai
 Engineering  Service  (Group-A)  who
 were  recruited  as  AEEs  in  1965-66  to

 leaving
 aside  the  claim  of  officers  recruited
 as  Executive  Engineerg  during  1964-
 65;  and

 (¢)  why.  are  the  vacant  posts  not
 isolated  whereby,  promotion  could  be
 effected  observing  seniority  on  the
 basis  of  date  of  recruitment  and  length
 of  service?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  A  proposal  is
 under  consideration  to  amend  the
 Rules  with  a  view  to  making  promo-
 tiong  to  the  grades  of  Superintending
 Engineer  and  Chief  Engineer  (Level
 It),  for  a  specified  period,  on  the  basis
 of  combined  length  of  service  in  the
 Jower  and  the  next  lower  grades.

 (b)  and  (c).  The  posts  in  the  vari-
 ous  grates  have  been  allocated  to  the
 two  Services  and  promotions  within
 each  Service  are  made  according  to
 the  qualifying  length  of  service  as
 provided  in  the  Recruitment  Rules
 of  these  Services  excepting  in  the
 case  of  posts  operated  as  -  ‘isolated
 posts’.  in  which  case  appointments  are
 made  from  an  integrated  list  of  ofti-
 cers  working  in  the  lower  grade  in
 the  two  Services  drawn  up  on  the
 basis  of  the  length  of  their  regular
 continuoug  service  in  that  grade,  The
 rules  provide  for.  operating  certain
 posts  ag  ‘isolated  posts’  in  consultation
 with  U.PS.C.  and  do  not  permit
 treating  all  vacant  posts  ag  ‘isolated
 posts",  .

 Rall  link  upto  super  thermal  power
 station  at  Singrauli

 6838.  SHB]  R.  P.  DAS:.  Will  :  the
 Minister  of  RAILWAYS  be  pleased
 fo.  state:

 (a)  ‘how:  do  the  lack  of  communi-
 ation  ‘Hinks  stand  in  the  way  of
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 commissioning  of  the  country’s:  first
 super  thermal  project.  at.  Singrauli  -in
 time;  and

 (b)  why  the  distance  of  40  Km.
 between  the  Project-site  and  =  the
 nearest  rail  head  remains  uncovered
 by  new  construction  of  railways?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (b).  A  new  Railway  Line  of  33  Kms
 length  is  under  construction  to  con-
 nect  Singrauli  super  thermal  power
 station  with  existing  Obra-Singrauli
 Railway  line.  Completion  of  the  line
 has  been  targetted  to  suit  the  pro-
 gramme,  for  commissioning  of  the
 thermal  plant  in  1980.  There  has.  been
 no  set  back  to  the  progress  of  super
 therma]  plant  on  account  of  the
 Railway  project.

 Propaganda  against  consumption  of
 R.B.D.  palm  Oil  by  Vanaspati  Produ-

 cers  AssOciation

 6839.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 State

 (a)  whether  he  has  seen  a  widely
 publicised  advertisement  issued  by
 Indian  Vanaspati  Producers  Associa-
 tion  making  adverse  propaganda
 against  consumption  of  R.B.D,  Palm
 Oil  in  order  to  expand  their  market;

 (b)  whether  there  is  any  real  truth
 in  what  has  been  published;

 (c)  what  are  the  adverse  effects
 that  Vanaspati  creates  in  the  human
 system

 (d)  what  ‘it  is  the  fact  that  certain
 Vanaspati  manufacturers  including’
 Hindustan  Levers  .are  not  .  adding
 Vitaming  as  per  specification;  and

 (e)  whether  there  are.  numerous
 _  08888  where  Vanaspati,  manufacturers
 have  beéh  ‘caught’  using  ‘harmful  ‘and
 unapproved.  cheap..cils  for  manufac-
 turing  Vaneapati  as  adulterates?
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  Yes

 (b)  The  statement  that  RBD  palm
 oi}  has  melting  point  around  44°c
 does  not  appear  to  be  correct.  The
 melting  point  of  various  fractigns  of
 palm  oi]  varies  from  3i  to  44°c,  The
 Prevention  of  Food  Adulteraticn
 Rules  do  not  allow  the  use  of  such
 fractions  of  palm  oil  as  have  a  melt-
 ing  point  above  37°c  for  human  con-
 sumption.  Therefore,  that  portion  of
 palm  oil,  which  has  melting  pvint
 within  37°c,  is  permissible  to  be  used
 ag  edible  oil

 (c)  No  adverse  effects  of  vanaspati
 in  human  system  have  been  reported.

 (d)  No  such  complaint  has  come  to
 our  notice.

 (e)  The  Directorate  of  Vanaspati,
 Vegetable  Oils  and  Fats,  who  are
 concerned  in  the  matter,  have  receiv-
 ed  no  report  about  the  use  of  harmful
 and  unapproved  cheap  oils  in  the
 manufacture  of  Vanaspati  during
 1978-79,

 rromotion  of  8.0,  and  S.T.  Railway
 employees

 6840.  SHRI  RAM  DENI  RAM:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  how  many  Scheduled  Caste
 and  Scheduled  Tribe  Railway  emplo-
 yeeg  have  been  promoted  to  the  rank
 of  Section  Officer,  Inspector  of  Stores
 Accounts,  Inspector  of  Traffic  Acco-
 unt  and  Accountg  Officer,  in  all  Zonal
 Railways  including  Diesel  Locomvtive
 Works  Chittaranjan  Locomotive
 Works.  and  Integral  Coach  Factory
 during  the  last  three  years;  and

 (by  what  action  has  been  taken.  by
 Railway  Administration  to  All  up  re-
 Served  posts  ‘of  Scheduled  Caste  and
 Scheduled  Tribe  for  Section  Officer,
 Inspector  of  Stores  Accounts,  Inspec-
 078  “of  “Trafic“Acéourit  and  Accounts
 Officer

 ing.  out  standing  water  there;  te  fe

 THE.  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  |

 -(a)  Section  Officer  1s8.c.
 os  I  hv

 Inspector  of
 Stores  Accounts  uae  Nil

 Inspector  of  Sta-.
 tion  Accounts  Nil

 Accounts  Officer  “18  sc.
 3ar

 (b)  Promotion  to  these  posts  is
 subject  to  qualifying  in  Appendix  3
 (IREM)  examination  held  by  Ministry
 of  Railways.  In  order  to  improve  the
 percentage  of  S.C./S.T.  candidates
 passing  the  examination  the  perfor-
 mance  of  unsuccessful  §.C./S.T.  can-,
 didates  in  Appendix  3(IREM)  exami-
 nation  ig  reviewed  so  as  to  give  a
 few  grace  marks  to  such  of  them  who
 may  be  failing  marginally  before  ‘the
 results  are  announced.  No  qualified
 hands  in  S.C./S.T,  categories  for  pro-
 motion  as  Section  Officer  (Accounts),
 Inspector  of  Stores  Accountg  and  Ins-
 pector  of  Station  Accounts  are  avail-
 able.  Successful  candidates  in  these
 categories,  will  be  promoted  against
 the  vacancies  reserved  for  them  after
 the  results  of  the  Appendix  3(IREM)
 examination  held  in.  November  978
 are  declared.

 No  candidate  in  the  zone.  of  consi-
 deration  for  promotion  as  Accounts
 Officer  is  also  available.

 Malaria  in  Trans-Yamuna  colonies

 6841,  SHRI  RAM  VILAS  PASWAN.
 Will  the  Minister  of  HEALTH  -AND
 FAMILY.  WELFARE  .  be.  pleased  .  to
 state

 (a)  whether  the  Ministry  will  suc-
 ceed  in  its  efforts  to  check  the  spread’
 of  malaria  mosquitoes  in  trans-
 yamuna  colonies  without  making  ‘ar-
 rangements  for  cleanliness  and  drain-

 (b)  if  not,  the  reasons  for'not-pay-,  .
 ing  attention'to  this  so  far;  ‘and
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 (c).  whether  Health  Department  has
 made  consultation/co-operated

 pat  Municipal  Corporation/
 Delhi  Development  Authority  for
 making.  a  success  of  malaria  eradica-
 tion  programme  in  these  colonies  and
 if  so,  the  details  thereof?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  Anti-malaria  work  in  the
 trans-yamuna  colonies  ig  the  respon-
 sibility  of  the  Municipal  Corporation
 of  Delhi.  They  are  making  all  efforts
 to  contro]  malsria  and  mosquite-
 Benic  conditions  in  such  colonies  by
 the  follewing  methods:—

 (i)  Adequate  arrangements  for
 cleaning  of  drains  and  Nallas
 have  been  made  by  the  Con-
 servancy,  Sanitation  and  En-
 gineering  Department  of  the
 MC.D.

 (ii)  Deweeding,  desilting  and
 channelisation  so  as  to  faci-
 litate  the  flow  of  stagnant
 water  by  Anti-Larve]  staff  of
 M.C.D.

 (iii)  Weekly  spray  of  larvicides
 like  M.L.O.  Baytex  etc.  as
 anti-larve]  measure.

 (iv)  Arrangements  have  been
 made  to  contro]  Malaria  by
 collection  of  blood  slides  from
 all  fever  cases  and  _  radical
 treatment  to  ‘positive  caves  by
 establishing  45  Fever  Treat-
 ment  Depots  and  7  Malaria
 Clinics,

 (b)  Does  not  arise.,

 (९)  The  Chief  Secretary,  Delhi  Ad-
 ministration  hndlds  weekly  meetings
 with  a  view  to  co-ordinating  anti-
 malaria  measures  amongst  various
 agencies  in  Dellii  including  the  MCD
 and  DD.A.

 Stagnation  in  Ministry  of  External

 6842.  SHRI  KUMARI  ANANTHAN
 inister  of  EXTERNAL

 AFPATBA  be  pleased  to  state:

 APR  12,  t9%9  Written  Answert  08

 (a)  whether  the  Assistants  recruit-
 ed  by  the  UPSC  as  early  as  7987  and
 employed  in  the  Ministry  since  053
 have  been  stagnating  without  any
 promotion  in  the  normal]  course  for
 more  than  70  years  whereas  in  the
 Centra}  Secretariat  Services  such  pro-
 motions  have  been  quicker;

 (b)  if  go,  the  number  of  such  cffi-
 cials;  and

 (c)  the  steps  being  taken  to  reverse
 the  imbalance  and  to  remove  the
 frustration  and  discontent  among
 them?

 THE.  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  and  (b).  Out  of  20
 Assistants  recruited  through  UPSC  in
 1958,  0  have  been  promoted  to  higher
 Grades,  one  has  resigned,  one  died
 and  the  remaining  §  Assistants  are
 yet  to  be  promoted.  In  the  Central
 Secretariat  Service  the  promotions
 have  been  relatively  quicker  because
 of  proportionately:  larger  cadre.

 (c)  The  Cadre  Review  of  the  IFS
 (B)  hag  been  initiated  among  the
 Objectives  of  which  is  to  ensure  that
 stagnation  is  minimised  and  greuter
 opportunities  for  advancement  are
 provided  for  the  meritorious  at  all
 levels,  _

 tat  के  शतरंज  के  खिलाड़ी

 6843.  भी  रवींह  महाप  सिह:  क्या  रेल  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि

 नि  श  ञ
 सेशनेल  चैस

 हे  उस  बे  हु
 में  भाग,

 एसोसिएशन्स के  हुए  ज़िला:
 ड़ियों  को  जो  रेल  कर्मचारी  भी  हैं

 कड
 पास  ौर  भत्त

 ि  ह।  सुंविधाएं
 द्

 जाती  हैं  ो  झम्य  खेलों  के
 माम

 ,  तो  क्या  twee i  इस  हव्य:
 (ब करि दों  जारी  किये  हैं  शौर  यदि  हां,

 तो  तत्सम्बस्धी ब्यौरा  क्‍या  है;  भौर  .

 (ग)  क्यो  सबे  सें  इस  खेल की  कोई  भ्रति-
 योगिता  है?  be
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 :
 के)  और  ्)  मात्यता  प्राप्त  खलों  में  भाग  लेने  के

 लिए  रेल  कर्मचारियों  को  विशेष  नैसित्तिक  छुट्टी,  पास
 भादि  जैसी  सुविधाएं  दी  जाती

 ह
 परन्तु  में  सुविधाएं

 शतरंज  के  खल  में  भाग  लेने  वाले  को  इसलिए
 नहीं  दी  जाती  हूं  क्योंकि  फिलहाल  शतरंज  का  खेल  रेलों
 द्वारा  मान्यता  प्राप्त  खलों  म  शामिल्र  नहीं  है।

 रेलों  पर  सरकारी  तौर  से  शतरंज  की  कोई  प्रति-
 योगिता  नहीं  हीती  है  t

 Primary  Health  Centres  in  West
 Bengal

 6844,  SHRI  SACHINDRA  JLAL
 SINGHA:

 SHRI  M.  A.  ‘HANNAN
 ALHAJ:

 .  Will  the  Minister  of  HEALTH  AND
 “FAMILY  WELFARE  be  pleased  to
 state;

 (a)  the  details  of  the  location  of
 Primary  Health  Centre  in  West  Ben
 gal  and  North  Eastern  Region  States,
 State-wise  F

 (b)  the  details  of  the  required  and
 actual]  staff  position  of  each  of  the
 Centres,  Centre-wise,  State-wise;

 (ec)  the  number  of  Primary  Health
 Centres  increased  in  these  States,
 State-wise  during  the  last  three
 years,  year-wise,  with  the  location  of
 Centres

 (d)  no.  of  persons  benefited  by  the
 Primary  Health  Centres,  Centre-wise
 during  the  last  three  years,  year-wise
 in  these  Statés,  State-wise;  and

 (e)  the  details  of  the  proposed  Pri-
 Mary  Health  Centres  in  thése  States
 during  the  ‘year’  979-80,  State-wise
 with  the  location?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  .  (SHRI-  RABI

 nae)  (a)  to  (e)  Thé  information  is
 ing  collected  from  the  State’  Gov=

 €tnments/Union  Territories  and  अंग
 be  laid  oh  the  ‘Table  af  the  Btw

 received. When

 हरियाणा  आझौर  उत्तर  प्रेदेश  के  dhe  संपर्त  के  लिए
 _ बल

 6845.  शी  लदान  क्यां
 और  परिवहंत  मंत्री  यह  बा  ह  करेंगे  के

 (क)  ष्यां  हरियाणा  श्रौर  उत्तर  प्रदेश  के  बीर्च
 संपर्क  स्थापित  करने  के  लिए.  पलवल  में  बनाये  जाने
 वाले  कुल  का  स्थान,  जिसका  शिलान्यास  वर्तमान  प्रधान

 ह
 किया  था;  बाढ़  से  बचाने  के  लिए  बदला  जा

 रहा  है;

 (ल)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्या  है;

 (ग)  इस  पुल  के  निर्माण  में  क्या  प्रगति  हुई

 (%)  इस  योजना  पर  कितनी  धनराशि  व्यय

 1
 जाने  का  विचार  है  भ्लौर  यह  कब  तक  पूरी  होगी  ;

 zz

 (७)  योजना  की  रूपरेखा  क्‍या  है  भौर  इस  बारे
 में  मुख्य  ब्यौरा  क्या  है

 (ग)  भौर  (घ).  यह  पुल  राज्य  की  सड़क  पर
 पड़ता  है।  इसलिए  निर्माण  झादि  से  संबंधित
 मामले  का  संबंध  मुख्य  रूप  से  हरियाणा
 हरियाणा  सरकार  ने  सूचना  दी  है  कि  जो  टेंडर

 हैं  उनको  सय  किया  जा  रहा  झौर  इसका  निर्माण हो
 7

 पांच  फीट  चौड़े  रास्ते  की  व्यवस्था  होसी  t  इसकी  मीब
 को  काफी  गहरी  रखते  का  विचार  है  बौर  इसके  गाइड
 बन्धों  की  लम्बाई,  विस्यास  झौर  डिजाइन  ह. अ  978
 में  भारी  बाढ़  को  ध्यान  मैं  रखते  हुए

 1  की
 आप

 प्रध्ययर्थ के  प्राधार  पर  तय  किए  गये  हैं

 सुरक्षा  सुनिश्चित  की  जा  सके।

 बुलभौर  Ahh
 इस  पर  दोनों!  झोर  से  भाने  बसी  सड़कों  के  हिस्से  की...
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 ‘Number  of  ‘vehicles  departing  in  the
 country

 6846,  SHRI.  GOVINDA  MUNDA:
 Will  the.  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  the
 number  of  vehicles  operating  in  the
 varioug  parts  of  the  country,  category
 and  State  wise?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  The  term  ‘vehicles’
 include  all  type  of  vehicles  such  as
 bicycle,  tricycle,  bullock-carts,  cars,
 trucks,  etc.  These  statistics  are  not
 maintained  by  this  Ministry.  A  state-
 ment  showing  the  number  of  regis-
 tered  motor  vehicles  in  various  States
 in  India  in  1975-76  is,  nowever,  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No,  LT-4295/79],

 Diversion  of  trains  Vig  Mathura  and
 Agra

 6847,  SHRI  SHAMBHUNATH
 CHATURVEDI:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  number  of  East  bound  trains
 from  Delhi  and  New  Delhi  via
 Mathura,  Agra  route  have  remained
 at  4  since  independence,  while  the
 number  has  gone  up  to  73  on  the
 Aligarh  and  Tundla  route;

 (9)  wil]  Government  urgently  con-
 sider  the  advisability  of  diverting  two
 fast  Expresg  trains  via  Mathura  and
 Agra  ta  relieve  congestion  on  the
 Aligarh  Tundla.  route  and  provide
 additional  and  much  needed  facility
 to  the  travelling  public  on  the  Mathure
 Agra  Section?  mo,

 THE  MINISTER  OF  STATE  IN
 Ez

 pe  Li
 Y  OF  .  RAILWAYS

 SHRI
 Of  the  trains.  originating  from  ‘Delhi/
 New:  Delhi/Hazrat,  _Nizamuddin,  7/3
 Tobfan  Express,  63/64  -Avadh.  Expréss;
 149/180  Qutab  Narmada.  Express,  -

 (weekly), 48/i44  Kalinga  Express
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 TUT  Utkal  Express  (four.  days  a
 week)  and  137/138  Chhatisgarh  Ex-
 press  run  over  the  Mathura-Agra
 route  and  cater  to  the  needs  of  »as-
 sengers  going  towards  east.  In  addi-
 tion,  two  Metre  Gauge  Express  trains
 viz.  13/14  Agra-Fort  Lucknow  Ex-
 press  and  17/18  Vaishali  Express  also
 provide  transport  to  passengers  going
 east  from  Agra.  No  further  east-
 bound  trains  from  Delhi/New  Delhi/
 Hazrat  Nizamuddin  can  be  routed
 via  the  Mathura-Agra  route  because
 this  is  the  only  route  available  for
 trains  towards  Rajasthan  and  Gujarat
 on  the  Western  Railway  and  Madhya
 Pradesh,  Maharashtra  and  other  states
 in  the  south  over  the  Central  Railway.
 Already  there  are  20  pairs  of  Mail/
 Express  trains  running  over  the  New
 Delhi-Mathura-Agra  route,  There  are
 also  9  short  distance  pussenger  trains
 running  on  the  New  Delhi-Mathura-
 Agra  section,  some  upto  destinations
 short  of  Mathura  and  some  over  the
 entire  section.  The  available  section-
 al  capacity  on  the  New  Delhi-
 Mathura-Agra  route,  therefore,  does
 not  make  it  operationally  feasible  at
 Present  to  divert  any  fast  train  which
 ig  now  running  over  the  Aligarh-
 Tundla  route  via  the  Mathura-Agra
 route.  Moreover  the  section  between
 Agra  and  Tundla  is  single  line  section.
 The  Mathura-Agra  route  is  algo  not
 electrified.  Diversion  of  any  fast  train
 from  the  Aligarh-Tundla_  electrified
 route  to  the  Mathura-Agra  route  will
 therefore,  result  in  deceleration  of  the
 train  which  js  not  desirable,

 Vacant  land  in  possession  of  Railways in  Olavakode  pivision/Salem  District

 6848.  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 (a)  the.  extent  of  vacant  land  in
 the  possession  of  Railways  in  Olava.-
 kode  Division  and  Salem  District  in
 Tamil  Nadu;

 (b)  the  proposals  for  use  ‘of  the
 ting?
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 (c)  whether  the  land  can  be  profit-
 ably  utilised  “for  social  utilities  like
 housing,  schools,  hospitals  etc.?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  (i)  Olavakkot
 Division—767  acres.

 (ii)  Salem  District  in  Tamil  Nadu
 447  acres.

 (b)  and  (c).  The  above  railway  land
 may  be  required  for  Railway’s  own
 developmental  works,  repairs  and
 maintenance  and  stacking  of  Railway
 materials,  etc.,  and  hence  it  is  not
 surplug  to.  the  railways  requirements
 for  the  present.

 It  cannot  be  spared  for  provision  of
 social  utilities  such  as  _  housing,
 schools,  hospitals  for  general  public.
 These  amenities  are,  however,  pro-
 vided  by  railway  administration  for
 their  own  staff  wherever  considered
 necessary.

 Reservation  if  Muslims  in  Railway
 Service

 6849.  SHRI  HALIMUDDIN  AHA-
 MED:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  to  give  reservation  specially
 for  Muslims  for  Railway  service;  and

 (b)  If  not,  the  seeps  Government
 propose  to  give  employment  to  poor
 Muslims?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  No.

 (b)  No  suecial  steps  are  proposed  to
 be  taken  in  thi,  connection.

 Conductors  gnd  Drivers  of  p.T.C.
 6880  SHRI  Ss  R  REDDY:  Will  the

 Minister  of  SHIPPING  AND,  TRANS-.. PORT  be  pleased  to  state:  ce
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 (a)  whether  it  is  a  fact.  that  gene-
 rally  the  conductors  of  the  DTC  buses
 in  the  capital  issue  tickets  to  the
 passengers  from  their  seats  causing
 inconvenience  to  passengers;

 (9)  whether  it  ig  also  a  fact  that
 buses  starting  from  the  terminal
 generally  are  packed  to  capacity  and
 do  not  stop  at  intermediary  stops  to
 carry  passengers;

 (e)  whether  it  is  also  g  fact  that  on
 some  routes  it  is  the  habit  of  the
 drivers  to  stop  the  buses  after  passing
 the  stoppage  and  only  on  the  request
 the  drivers  allow  the  passengers  to
 get  down  on  the  road  or  on  the  next
 stoppage;  and

 (d)  if  so,  the  steps  Government
 propose  to  take  in  this  regard?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Since  973  the
 conductors  issue  tickets  to  the  passen.
 gers,  seated  on  such  buses  where
 provision  has  been  made,  with  a  view
 to  check  the  chances  of  cheating  the
 Corporation  from  its  legitimate
 revenue  by  both  the  passengers  and
 conductors.  This  system  some  times
 does  cause  inconvenience  to  the
 passengers  during  peak  hours,

 (b)  No,  Sir.  During  peak  periods,
 the  buses  skip  some  stops  due  to  runn-
 ing  with  full  load.  During  rest  of  the
 day,  the  passengers  face  no  such
 problem,

 (c)  Occasionally  complaints  are
 received  for  non-stoppage.  of  the
 ‘buses  at  the  proper  stops.  Sometimes
 drivers  of  DTC  buses  are  not  in  a
 position  to  stop  the  bus  at  the  proper
 stop  dug  to  unauthorised  parking  by.
 other  vehicles  like  scodters,  tongas
 rickshaws  etc,  at  the  DTC  stops.

 (a)  During  peak  periods  when  there
 is  rush  of  passengers  at  terminal
 points  a  large  number  of  special  trips.
 are  operated.  from  important  inter-
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 mediate  points.  In  order  to  augment
 the  services  in  the  city  there  was  a
 provision  for  acquisition  of  237  new
 buses  during  1978-79.  and  another  236
 during  1979-80.  The  addition  would
 improve  the  transportation  problem
 substantially  in  the  city.  To  check
 the  practice  of  non-stoppage  of  the
 buses  at  the  proper  stops,  supervi-
 sory  staff  are  deputed  at  important
 stops  during  peak  periods.  If  any
 Specific  instances  are,  however,
 brought  to  the  notice  of  DTC/Govern-
 ment,  these  are  being  looked  into.

 स्लगाड़ियों  में  डकंतियां

 6851.  भरी  गंगा  झक्त  सिह  :
 शनी  चला  शेखर  सिह  :

 क्या  रेल  मंत्री  यह  बताने  की  कुपा  करेंगे  कि  :

 (क)_कया  यह  सच  है  कि  रेल  गाड़ियों  में  डकैतियों
 की  धटनायें  दिन  प्रतिदिन  बढ़ती  जा  रही  है  भौर  उन्हें
 झभी  तक  नियंत्रित  नहीं  किया  जा  सका  है;

 (दब)  यदि  हां,  तो  उत्तर  रेलवे  की  उन  गाड़ियों  के
 नाम  क्या  हैं  जिसमें  मार्च  i978  से  3:  मार्च,  i979
 के  बीच  डकीतियां  हुई  तथा  क्‍या  इन  गाड़ियों  में  रेलवे
 सुरक्षा  बल  के  दस्ते  तैनात  नहीं  किये  गये  थे  ;  भौर

 (ग)  यात्रियों  की  सुरक्षा  के  लिये  सरकार  का
 विचार  कया  उपाय  करने  का  है  ?

 रेख  मंजञालय में  राज्य  मंत्री  (भी  शिव  नारायण)  :

 |
 भारतीय  रेलों  में  समग्र  रुप  से  मार्च  978%  3

 ,  7979  तक  पिछले  वर्ष  की  तदनुरूपी  प्रवधि  की
 घुलना  थें  डकीतियों  में  भामूली  वृद्धि  हुई  है।  लेकिन,
 इस  अवधि  के  दौरान  पिछले  बर्ष  की  तदनुरूपी  अवधि
 की  सुलना  में  लूट-पाट  की  घटनाओं  में  पर्याप्त  कमी  हुई

 ६
 1  इन  भ्पराधों  की  काफी  नियंत्रित  कर  लिया  गया
 '

 ख)  मार्चे  t978%  31  मार्च,  979  तक  की
 झषधि  के  दौरान  उत्तर  रेलवे  में  जिन  गाड़ियों  में  डकैतियां
 हुई  उनके  नाम  नीचे  दिये  गये  हैं  _—

 Le  जीन्द-पानीपत-रोहतक  सवारी  गाड़ी
 2.  कांशी-विश्यनताथ  एक्सप्रेस
 3.  वरवाडढीह-फैजाबाद  सवारी  गाड़ी
 he  सहारनपुर  एक्सप्रेस
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 8.  सहारनपुर-मुशदाबाद  सवारी  गाड़ी
 9.  अमृतसर-नयी  दिल्‍ली  सवारी  गाड़ी

 l0.  लखनऊ-कानपुर  सवारी  गाड़ी
 LL.  कानपुर-रायबरेली  सवारी  गाड़ी
 12.  भ्रासनसोल-वाराणसी  सवारी  गाड़ी

 उत्तर  रेलवे  में  इस  अवधि  में  पिछलें  वर्ष  की  तद-
 नुरूपी  अवधि  के  i2  मामलों की  में  डकैती के
 12 मामले  हुए  थे,  ro  मामलों  में  में  रेलवे  सुरक्षा

 बल  के  कर्मचारी  भनुरक्षी  के  रूप  में  नहीं  चल  रहे  थे।
 यात्रियों  की  सुरक्षा  तथा  उनके  सामान  की

 द" सुनिश्चित  करने  का  उत्तरदायित्व  सरकारी
 पुलिस  पर  है  जो  राज्य  सरकारों  के  झघीन  काम  करती
 है।  रेलवे  सुरक्षा  बल  के  भनुरक्षियों  की  व्यवस्था  मुख्यतः
 रेल  सम्पत्ति  की  सुरक्षा  तथा  भ्रपराधियों  की  रोकथाम
 करने  के  लिए  की  जाती  है।

 (ग)  यात्रियों  की  सुरक्षा  के लिए  निम्निलिरि  त
 उपाय  किये  गये  हैं  _

 .  भेद्य  खंडों  पर  रात  के  समय  सभी  प्रभावित
 गाड़ियों  में  राज्य  सरकारों  के  सरकारी  रेलवे
 [रेलवे  पुलिस  के  कमंचारी  भनुरकी  के  रूप  में
 "चलते  हैं।

 अतिरिक्त  उपाय  के  रूप  में,  मुख्यतः  रेल
 सम्पत्ति  की  सुरक्षा  तथा  यात्तियों  में  विश्वास

 की  भावना  जागृत  करने  के  लिए  रेलवे  सुरक्षा
 बल  के  कर्मचारियों  को  भी  अनुरक्षी  के  रूप  में
 तैनात  किया  जाता  है।

 3.  प्रपराधियों  की  गतिविधियों  के  सम्बन्ध  में
 आसूचना  एकत्रित  करने  के  लिए  गाड़ियों  में

 सरकारी  रेलवे  पुलिस  के  कर्मचारी  सादे  वेष
 [में  तैनात  किये  जाते  हैं।

 4  झपती  झोर  से,  रेलें  सम्बन्धित  राज्य

 द्र
 प्राधिकारियों  के  साथ  सभी  स्तरों  पर

 हट  सम्पर्क  बनाये  रखती  है  भौर  उन्हें  प्राव-
 द श्यक  सहायता  प्रदान  करती  है।

 Lad

 नाड़ी  परीक्षा”  पद्धति

 6852.  थमी  छोत  भाई  भाभित  :
 थ्यो  एस०  एस०  सोभानी  :
 शो  के०  सास्ना

 क्या  स्वास्थ्य  झोर  परिवार  कल्याण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  "नाड़ी  परीक्षा”  पद्धति 5B  विल्सी-मुरादाबाद  एक्सप्रेस
 6:  इंदाबां-कामपुर  सबारी  गाड़ी

 7.  संगम  एक्सरेस
 एक  अमूल्य  विधा है  जिसके  द्वारा  देश  में  | |  जौर  हकीम  |

 काल  से  मरीज  की  बीसारी  का  पता  लगाते  रहे
 हैं  तथा  पब  इसका  लोप  होता  जां  रहा  है  ;
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 (a)  क्या  हाल  ही  में  इस  विषय  पर  कोई
 सेमिनार  हुआ  था  जिसमें  हस  नाड़ी  परीक्षा  पर  कोई

 नह
 हुआ है  धौर  यदि  हो,  तो  उसका  ब्यौरा  क्या

 है;  at

 (ग)  क्या  भारत  सरकार  भी  इस  विधा  को  जीवित
 रखने  के  लिए  प्रयास  कर  रही  है?

 स्थास्थ्य  शौर  परिवार  कल्याण  संत्रो  (श्री
 र्खि  राय:  (क)  जी,  नहीं  |

 (सं)  भारत  सरकार  के  पास  इसकी  कोई  सूचना
 नहीं  है।  तथापि,  5-6  मार्च,  1979  को  नई  दिल्‍ली
 में  मध्यकालीम  भारत  के  विकिर्सा  इतिहास  पर  एक
 राष्ट्रीय  विचार-गोष्ठी  का  पध्रायोजन  हुआ  था  छोर  इस
 विचार  गोप्ठी  में  “मध्यकालीन  भारत  में  ताड़ी-परीक्षा
 का  उद्भव  झौर  विकास”बिषय  पर  एक  लेख  प्रस्तुत
 किया  गया  था।

 इस  लेख  के  उद्धरण  अनुबंध  में  दिए  हैं।

 (ग)  जी,  हां  1  इस  पद्धति  को  भारतीय  विकित्सा
 पद्धतियों  के  पाठमक्रमों  में  शामिल  कर  सुरक्षित  रखा
 जा  रहा  है  जिसे  भारतीय  चिकित्सा  की  केन्द्रीय  परिषद
 ने  तैयार  किया  है।

 चिई  रण

 मध्यकालीन  भारत  में  ताड़ी-परीक्षा  का  उद्भव  भौर
 विकास---डा०  एन०  पी०  राय,  डा०  एस०  के०  तिवारी

 और  प्रोफेसर सर  जी  0 एन  0  चतुर्वेदी,  वाराणसी  ।

 मध्यकालीन  भारत  में  भायुबंद  और  यूनानी  दोनों
 ही  चिकित्सा  पद्धतियों  ने  एक  दूसरे  से

 जो  डु
 छ  ग्रहण

 किया  उसमें  नाड़ी  परीक्षा  महत्वपूर्ण  है।  भारत
 के  शास्त्रों  में  नाड़ी-परीक्षा  का  बहुत  ही  कम  उ्ल्ले
 मिलता  है।  किन्तु  मध्यकालीन  भारत  में  नैदानिक  प्रगो-
 जनों  के  लिए  नाड़ी  परीक्षा  का  भ्रत्मधिक  उपयोग  किया
 भौर  उसमें  बहुत  शान  हासिल  क्रिया  गया।

 इस  लेख  में  यह  बताया  गया  है  कि  यूनानी  धौर
 पायुवेदिक  चिकित्सा  पद्धतियों  में  शैक्षिक  भ्रादान-प्रदान
 कैसे  होता  'रहा।  माड़ी-परीक्षा  का  सर्वप्रथम  उल्लेख

 बी  की  शारंगधर  संदिता  पुस्तक  में  मिलता
 समम  मध्यकालीन  भारत  द द  ताड़ी  परीक्षा

 विशेष  पुस्तकें  प्रकाश  में  झाई  1  ये  हैं---

 सक
 कृत  ताड़ी  परीक्षा;  ौर  कपाद  रचित  नाड़ी

 +:
 गु

 लल्

 विज्ञ  1 ह

 इस  लेख  में  भागे  यह  भी  बतलाया  गया  है  कि  मध्य-
 आरत  में  नाड़ी-परीका  के  विकांस  में  क्या-क्या

 त
 बाएँ

 :
 1. इसके  साथ  ही

 =
 में  महू

 ं  प्रभागित
 चिकित्सा

 किया  भर  इसका.
 वपड़ा। -

 स्  क्वा

 “4  |

 गए

 Espionage  activities  by  Russian
 Diplomat,

 6853.  SHRI  ८.  छू.  CHANDRAPPAN;

 meat  22
 SHRI  P.  VENKATA-

 SUBHIAH:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of
 Government  have  been  drawn  to  the
 scandalous  news  appeared  in  the
 ‘Indian  Express’  group  of  news-
 papers  on  the  9th  March,  1979,  the
 day  when  the  Soviet  Prime  Minister
 arrived  in  India,  alleging  that  some
 of  the  Soviet  diplomats  involved  in
 activities  of  espionage  and  were
 declared  persona  non-grata  by  the
 Government  of  India;

 (b)  whether  it  is  also  a  fact  that
 this  news  has  been  denied  by  the
 Foreign  Ministry;

 (c)  in  view  of  the  fact  that  this
 monopoly  press  hag  misused  the  press
 freedom  with  a  malicious  political
 purpose,  whether  Government  will
 take  up  this  serious  case  with  the
 Press  Council  of  India;  and

 (a)  whether.  any  other  action  can
 be  taken  by  Government  against  these
 presg  barong  who  are  utilising  the
 press  owned  by  them  to  sell  their
 views  ang  influence  the  public  opinion
 by  totally  misusing  freedom  of
 press?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 to  (d),  Yes,  Sir,  St

 The  Government  of.  India  have
 seen  the  news  reports,  This  matter:
 is  already  under  consideration  of  a
 Court  of  Law.  It  is,  however,  not  in
 public  interest  to  divulge  any  further
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 details  of  thig  matter  on  the  floor  of
 the  ‘House

 Progtesg  of  Delhi  Ring  Railway

 6854.  SHRI  KANWAR  LAL
 GUPTA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  what  is  the  progress  made  so
 far  for  constructing  a  Ring  Railway
 in  Delhi;

 (b)  ig  it  a  fact  that  the  work  has
 not  even  started  though  the  proposal
 has  been  going  on  for  the  last  2  years,

 (९)  when  the  construction  of  the
 Ring  Railway  will  be  started  and
 which  are  the  areas  which  will  be
 covered  by  the  Ring  Railway;

 (d)  have  Government  consulted  the
 Members  of  Parliament  in  this  con-
 nection;

 (e)  is  it  a  fact  that  the  residents
 of  West  Delhi  colonies  and  Kingsway
 Camp  have  demanded  that  these  areas
 should  be  linked  with  the  Ring  Rail-
 way;  and

 (f)  if  so,  what  is  the  reaction  of
 Government  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (c).  A  pro-
 ject.  for  providing  electrified  rail
 commuter  services  along  the  Ring
 Railway,  together  with  spurs  to
 Tughlakabad  and  Shakurbasti,  has
 been  included  in  1979.80.  Works  Pro-
 gramme  with  the  proviso  that  it  is
 to  be  taken  up  only  after  clearance
 has  been  given  by  the  Planning  Com-
 mission.  The  services  have  been  pro-
 posed  for  operation  along’  the  exist-
 ing  railway  alignments  viz,  |New

 elhi-Tilak  Bridge—Nizamuddin—
 Lajpat  Nagar-Lodi  Celony-Safdar-
 jung-Sardar  Patel  .Marg-Brar
 Square.Patel  Nagar-Dayabasti

 Ganj-Sadar  Bazar-New Kishan

 APRIL  i2,  979
 *

 Written  Answers  420

 Delhi,  with.  some  trains  extended  to
 Shakurbasti  in  the  west  and  to  Okhia
 and  Tughlekabad  in  the  south.

 (d)  No.

 (e)  and  (f).  Populated  areas  along
 the  routes  mentioned  above  wil]  be
 served  directly  by  the  rail  service,
 while  those  which  are  far  off  from
 the  railway  alignment  are  proposed  to
 be  served  by  improving  bug  transport
 and  providing  feeder  services  by  bus
 to  railway  stations  where  necessary.

 The  provision  of  direct  rail  connec-
 tions  to  areas  outside  the  existing
 railway  alignments  will  substantially
 increase  the  cost  of  the  project,  which
 is  being  kept  ag  low  ag  possible  due
 to  the  paucity  of  funds.

 Cases  pending  in  Labour  Courts

 6855.  SHRI  SUSHIL  KUMAR
 .  DHARA:

 SHRI  AMARSINH  पर.
 RATHAWA:

 Wil,  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  how  many  Central  Government
 Industrial  Tribunals/Labour  |  Courts
 are  functioning  in  different  parts  of
 India  under  the  LD.  Act;

 (b).  how  many  industria]  disputes
 are  pending  each.  of  the  aforesaid
 Industrial  Tribunal/Labour  Courts  at
 present

 (c)  what  was  the  average  monthly
 disposal  of  each  of  them  jn.  the  pre-
 ceding  six  months;  and

 (d)  what  steps  Government  propose
 to  expedite  hearing  and  disposal
 all  pending  cases?

 THE  MINISTER  Of  PARLIAMEN:
 TARY  -  AFFAIRS  LABOUR
 (SHRI  RAVINDRA.  VARMA):
 Right.
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 (b)  and  (ce).  As  on  I-8-i979,  the
 number  of  ‘  disputes  (cases  under
 Section  70  of  the  ID.  Act,  947)
 pending  and  the  monthly  average  of
 disposal  of  each  of  the  Industrial
 Tribunal/Labour  Court  is  ag  under:

 Name  of  the  Central  No.  of
 Governm  ‘nt  Industrial  disput:  s
 Tribunal  cum  Labour  pending  of  dis-

 Court  posal
 from

 Sept.
 3978  to

 Feb.
 979

 No.  Dhanbad  97  28
 No,  2,  Dhanbad  2  70
 No.  3,  Dhanbad  103  ae
 No.  ty  Bombay  62  rg
 No,  2,  Bombay  46  7
 New  Delhi  201  55
 Jabalpur  37  23
 Calcutta  757  77

 @  No  Prising  officer  was  in  posi- tion  till  ‘18-1-1979,

 *No  Presiding  Officer  ig  in  Position.

 (१)  Monthly  progress  reportg  are
 obtaineq  from  each  Tribunal  where
 necessary  .instructiong  are  issued  for
 expeditious  disposal  of  the  disputes,
 Suitable  provisions,  to  ensure  speedy
 disposal  of  disputes,  have  been  made 4n  the  Industrial  Relation,  Bill,  ‘1978,

 ‘Stock  of  Tickets  at  Stations
 6856.-DR.  LAXMINARAYAN  PAN-

 DEYA:  Yill  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  wheter  it  is  a  fact  that  huge Stock.  of  tickets  is  kept  at  stations  and
 the  ariount  is  realised  by  sale  of
 tickets,  ete;  oo

 (b)  if  go,  details of  ticket’  stock  ‘and
 ;

 cash’
 received

 at  Ratiam,  Ujjain,  In-
 fore,  Mhow,  Dahed,  Nimach  and:
 Bhilware:  stations  on’  Ratlam  division

 of  Western  Railway  for  the  year  978
 month-wise;

 (c)  Staff  provided  at  present  for
 above  purpose  and  staff  required;  and

 (d)  deficiency  if  any,  with  reason
 therefor  and  steps  taken  to  fill  up
 the  vacancies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  to  (d).
 The  information  is  being  collected
 and  will  be  laid  on  the  table  of  the
 House,

 Sneed  restrictions  in  Assam

 6857,  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  Railway  movement
 in  Assam’  is  hampered  in  its  service
 due  to  the  existence  of  numerous  per-
 manent  speed  restriction  all  over  the
 track;

 (b)  whether  these  restrictions  are
 special  for  Assam,  and  are  not  found
 in  other  parts  of  India  to  the  same  ex-
 tent  or  to  any  extent;

 (c)  the  reasons  for  these  restric-
 tions;

 (d)  whether  any  action  has  been
 taken  to  remove  these  restrictions  in
 a  phased  way;  and

 (e)  whether  the  converted  B.G.  line
 from  New  Bongaigaon  to  Gauhati  will
 also  suffer  from  these  restrictions?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and  (b),
 Speed  restrictions  are  imposed  keep-
 ing  in  view  safety  of  train  operation.
 Such  speed  restrictions  are  not.  spe-
 cial  tothe  railway  lines  serving  the
 ‘Assam  region  but  speed  restrictions
 are  imposed  on  all  the  Railways  from
 time  to  time  as  required,

 (c)  Speed  restrictiohs  are  imposed
 due:  to:

 (i)  specia)  features  of  track  align.
 ment,  such  as  sharp  curves,:  steep
 gradients,  ‘turnouts  in’  yards  and
 standards  of  signalling  and  inter-
 locking  adopted  where  full  sanction-
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 ed  speed  cannot  be  permitted  on
 safety  considerations,

 (ii)  temporary  arrangements
 made  for  construction  of  bridges
 and  in  connection  with  execution  of
 various  track  works  including  track
 renewals,

 (iii)  weak  bridges  and  worn  out
 track  till  such  time  as  the  bridges
 are  rebuilt/strengthened  and  track
 is  replaced,

 (d)  Action  is  always  taken  to  re.
 build/strengthen  weak  bridges  and
 replace  the  track  ete.  to  remove  the

 peed  restrictions  on  programme  basis
 depending  upon  the  availability  of
 funds

 <e)  Proposed  B.G.  line  from  New
 Bengaigaon  to  Gauhati  will  not  have
 any  speed  restriction.

 ईरान  के  साथ  आर्थिक  सहयोग

 6858.  आओ  यमुना  प्रसाद  शास्त्री  :
 करी  शंकर  सिह  जो  बाधेला  :

 क्या  विदेश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  ईरान  की  वर्तमान  सरकार  ने  सैनिक
 संगठन  'सेंटो'  के  साथ  झपने  सम्बन्ध  तोड़  लेने  के  पश्चात
 भारत  तथा  भफगानिस्तान  के  साथ  आथिक  सहयोग
 करने  की  झपनी  इच्छा  व्यक्त  की  है  ;  भर  भदि  हां,  तो
 इस  संबंध  में  सरकार  द्वारा  भर  तक  क्या  कार्यवाही  की
 गई  है

 (ख)  क्‍या  ईरान  की  वर्तमात  सरकार  ने  गुट
 देश  एक  संगठन  बनाने  की  भी  झपनी  इच्छा

 व्यक्त  की  है;  भौर

 (ग)  यदि  हों,  तो  इस  संगठन  में  ईरान  को  भी
 शामिल  करने  के  लिये  भारत  द्वारा  क्‍या  प्रयास  किये  जा
 रहे हैं?

 चिदेश  मंत्रालय  में  शस्य  मंत्री  (की  समरेखा
 कुण्ड)  :  (क)  ईरान  के  विदेश  मंत्री  ने  फ्रेंच  दैनिक,
 जल  मौन्‍्दे  को  दी  गई  एक  भेंट  में  यह  बाणों  व्यक्त  की  थी
 कि  विकास  संबंधी  क्षेत्रीय  सहयोग  का  विस्तार  किया
 जाएगा  ताकि  उसमें  इराक,  प्रफगानिस्तान  तथा  भारत
 भी  झा  सकें।  ’

 (am)  ate  (ग).  ईरान  की  सरकार  ने  भ्रपनी  यह
 इच्छा  व्यक्त  की  है  कि  बैदेशिक  मामलों  में  वह  गुट-
 निरपेक्षता  की.  नीति  पर  अलती  रहेगी।  उम्मीद  को
 जाती  है  कि  गुंट  किरपेंक्ष  प्रांदोलन में.  ईरात के  शामिल
 होने  के  प्रश्व  पर  गट  चिरेल  देश  बसने  समन्वय  ब्यूरो
 की  प्गसी,  बड़क  में  विचार  करेंगे
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 Veneral  diseases  in  Bombay

 6859,  SHRI  NATVERLAL  8,  PAR-
 MAR:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the  city
 of  Bombay  is  the  largest  distributor
 of  veneral  diseases  in  the  country:

 (b)  whether  it  is  also  a  fact  that
 this  city  has  the  largest  number  of
 women  suffering  from  sexually  trans-
 mitted  diseases  and  youngmen  catch-
 ing  V.D.;  and

 (९)  what  effort  Government  propose
 to  check  the  spread  of  these  diseases
 anil  othe:  preventive  and  curative
 steps  are  proposed?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  and  (b).  No.  Veneral
 Disease  (sexually  transmitted  disease)
 is  not  a  notifiable  disease  and  as  such
 adequate  data  on  the  incidence  of  the
 disease  in  big  cities  like  Bombay  is
 not  available.

 (c)  A  statement  indicating  the  steps
 to  contro]  the  sexually  transmitted

 iseases  is  attached

 Statement

 The  following  steps  have  been  taken
 for  control  of  S.T.D,  menace:

 lL  Under  the  Centrally  Sponsor.
 ed  Scheme  of  S.T.D,.control,  drugs
 are  supplied  free  of  cost  ‘the
 States/Union  Territories  for  the
 treatment  of  patients  suffering  ‘from
 STD

 4
 2.  For  providing  better  diagnositic

 and  therapsutic  services,  in-service
 medical  personnel  from  the  States/
 Union  Territories  .  are  .  imparted
 training  at.  the.  Institute  of  -S:T.D.
 Madras  and  the  STD,  Training-:

 cum-Demonstration  Centre,  Safdar.
 jang  Hospital,  New  Delhi.  The  Gove:
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 ernment  of  India  pays  stipend  at
 fixed  rates  to  the  Medical  Officers
 and  the  para  medical  staff.

 3.  In  order  to  understand  the  epi-
 demiological  aspects  like  biological,
 sexual,  sociological,  ecological,  an
 ST.D.  Survey-cum-Detection  team
 has  been  established  at  the  National
 Institute  of  Communicable  Diseases,
 Delhi,

 Rate  of  divideng  in  Railways  for  6th
 Plan  period

 6860.  SHRI  P,  RAJAGOPAL
 NAIDU:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  rates  of  dividend  in
 Railways  have  been  formulated  for  6th
 Plan  period;  and

 (b)  if  so,  how  much?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN).  (a)  Pending
 formulation  of  the  detailed  proposals,
 Railway  Convention  Committee  has
 recommended  continuance  of  the
 existing  rate  of  dividend  for  the  first
 two  years  of  the  6th  Plan.

 (b)  Does  not  arise.

 Representation  from  temporary
 Employees

 6861,  SHRI  6.  MALLIKARJUNA
 RAO:  Will  the  Minister  of  RAIL.
 WAYS  be  pleased  to  state:

 (a)  whether  Government  received
 any  representation  from  the  tempo-
 tary  employees  from  Engineering  De-
 partment,  construction  and  mainte-
 nance  from  Khojipet  Depot:  request-
 ing  to  absorb  them  into  permanent
 cadre;  and

 tb)  if  so,  the  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  (‘MINISTRY  OF  RAILWAYS
 (SHRI-.SHEO  NARAIN).  (a)  No.

 (०)  ‘Doeg  nog:  arise,

 Lower  Marks  to  S.C.  and  S.T.
 6862.  SHRI  MAHENDRA  NARAYAN

 SARDAR.  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Sche
 duled  Caste  and  Scheduled  Tribe  em-
 ployees  are  knowingly  failed  by  award-
 ing  them  lower  marks;

 (b)  if  not,  how  many  grace  marks
 or  relaxations  are  given  to  them,
 whether  grace  marks  are  given  either.
 in  one  paper  or  all  papers;

 (c)  whether  any  action  has  been
 taken  by  Railway  Administration  to
 declare  maximum  candidates  of  Sche-
 duleq  Caste  and  Scheduled  Tribe
 successful  in  Appendix  III-A  Examina-
 tion  held  jn  November,  ‘1978;  and

 (d)  is  it  a  fact  that  S.C.  and  ST.  in-
 formations  are  asked  by  Railway
 Board  to  fill  up  paper  formality  only?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  No.

 (b)  Before  the  results  of  the  App.
 3(IREM).  Examination  are  announced,
 performance  of  unsuccessful  Schedul-
 ed  Castes/Scheduleq  Tribes  candidates
 is  reviewed  so  to  give  grace  marks
 to  such  of  them  who  may  be  failing
 marginally  in  one  or  more  subjects.

 (c)  No  action  other  than  that  as
 stated  against  part  (b)  above  has
 been  taken.  The  result  of  App,  3
 (IREM)  Examination  held  in  Novem-
 ber  78  is,  however,  under  compila.
 tion.

 (d)'  No.  This  is  to  facilitate  award-
 ing  of  grace  marks  in  deserving  cases,

 New  Nursing  College.  at  AILM.S.
 6863,  SHRI’  SHYAM  SUNDER

 GUPTA:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE

 -be  pleased  to  state:
 (a)  whether  it  is  proposed  to  set  up

 new  Nursing  College  at  AIIMS.,
 New  ‘Delhi;  and
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 (b)  if  80,  broad  details  of  the  scheme?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  The  All  India  Institute  of
 Medical  Sciences  has  intimated  that  a
 proposal  to  set  up  a  new  Nursing
 College  at  the  Institute  is  under  con-
 sideration  at  present,

 (b)  The  details  of  the  scheme  are
 being  worked  out,

 Gangmen  on  domestic  work  of  Officers

 6864.  SHRI  A.  K.  ROY:  Wil]  the
 Minister  of  RAILWAYS  be  pleased  to
 state;

 (a)  whether  his  attention  has  been
 drawn  to  the  system  of  “Begari”  in  the
 Danapur  Division  of  the  Eastern  Rail-
 way  where  the  gangmen  are  to  do
 domestic  work  of  their  officers  while
 showing  their  booking  !o  somewhere
 else;

 (b)  whether  the  casual  gangmen  are
 to  work  there  as  a  “bonded  labour”  as
 ‘a  personal  servant  fearing  retrench-
 ment;  and

 ©  if  80,  steps  taken  thereon?

 _THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI.  SHEO  NARAIN);  (a)  No.
 specific  complaint  in  this  regard  from
 any  gangman/casual  labour  has  been
 received.  However,  the  Hon’ble  Mem-
 tober  has  recently  forwarded  a  repre-
 sentation  from  the  President,  Eastern
 Railway  Engineering  Kamgar  Union,
 Garhara  Branch  complaining  about
 utilisation  of  gangmen/casual  labour.
 ers  by  their  officers  for  their.domestic
 work  in  Danapur  Division  of  Eastern
 Railway.

 (b)  Gangmen  are  not  required  to
 do  domestic  work  of  their  officers  and
 and  ae  required  to.  perform  their
 scheduled  work  only.  ‘for  which:  they

 _  are  appsinted  on  “proper  justification,
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 (c)  The  representation  from  the
 President,  Eastern  Railway  Engineer-
 ing  Kamgar  Union,  Garhara  Branch
 forwarded  by  the  Hon,  Member  is
 under  investigation  and  suitable  action
 will  be  taken  after  the  investigation
 is  over

 Milk  Tankers  from  Miraj  to  Bombay
 6865.  SHRI  ANNASAHEB  GOT.

 KHINDE;  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  there  is  a  railway  siding
 from  Miraj  Station  S.C.  Railway  to  the
 nearly  Government  milk  dairy;

 (b)  whether  the  railways  carry  the
 milk  from  the  said  dairy  by  tankers
 to  Bombay;

 (c)  whether  the  ‘time  required  for
 carrying  those  tankers  from  Miraj  to
 Bombay,  at  a  distance  of  less  than
 300  miles,  is  about  5  to  6  days;

 (d)  the  full  facts  regarding  the
 same;  and

 (e)  the  steps  proposed  to  be  taken
 to  carry  the  said  milk  with  utmost
 speed  to  Bombay?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (b),  Yer.

 (०)  No.  The  time  taken  for  move-
 ment  of  the  tankers  from  Miraj  to
 Byculla  is  about  24  hrs.

 (d)  and(e).  The  milk:  tankers  after
 having  been  loaded  by  Dairy  authori.
 ties  at  Miraj  are  hauled  by  passenger
 trains  nos,  36  &  324  from  Miraj  te
 Byculla  station,  The  possibility  of
 hauling  these  tankers  .  by  express
 trains  was  not  foutid  feasible  ag  there
 was  no  roonr  available  of  the  express
 trains.  There  is  no  detention  to  the
 milk:  texikers  during’  transit  ae
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 Doubling  of  Dum-Dum-Bongaon
 Section

 6866,  SHRI  MUKUNDA  MANDAL:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  difficulties  faced  by  the  com-
 muters  due  to  the  absence  of  double
 line  in  the  Dum-Dum-Bongaon  section.
 Eastern  Railway;

 (b)  if  so,  the  fact  thereof;

 (c)  what  measures  have  so  far  been
 adopted  by  Government  to  remove  the
 difficulties  of  the  commuters  and  for
 the  doubling  of  the  Dum-Dum-Bongaon
 Section;  and

 (a)  what  is  the  tentative  time  of
 star‘ing  the  project  if  at  all  accepted
 by  Government?

 THE  MINISTER  OF  STATE  IN
 THD  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Yes.

 (by  to  (da),  Doubling  of  Dum  Dum-
 Barasat  section  has  been  included  in

 he  ‘1979.80,  Budget  along  with  con-
 version  of  three  flag  stations  to  cross-
 ing  stations  and  other  signalling  im.
 provements  on  Habra-Bongaon  sec-
 tion.  The  work  on  this  Rs.  7,77  crore
 project  will  start  soon.

 National  Highways  in  Assam

 6867.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state,

 (a)  whether  there  is  any  proposal  to
 declare  some  roads  in  Assam  and  Aru-
 nachal  as  National  Highways;  and

 (b)  if  80,  details  about  the  same?

 wit  MINISTER  OF  STATE  IN

 SHARE  ‘OF,  THE  MINISTRY  OF
 HIPPING  AND.  TRANSPORT  (SHRI.

 CHAND:  RAM);  (a)  No,  Sir.

 (by  Does’  net

 Projects  under  International  Techni-
 eal  and  Economic  Co-operation

 6868,  SHRI  PURNA  NARAYAN
 SINHA:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  is  it  a  fact  that  certain  projects
 under  the  International  Technical  and
 Economic  Co-operation  have  been
 undertaken  by  the  Government  of
 India;

 (b)  if  so,  what  are  those  projects
 and  where  they  are  located  in  India;
 what  are  the  major  items;  and

 (c)  how  much  money  has  been
 spent  in  last  3  years;

 (d)  whether  more  projects  of  the
 ITEC  are  being  launched  in  the  coun-
 try  in  the  near  future;  and.

 (e)  if  so,  what  are  they  and  how
 soon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNATs
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  The  Government  of
 India  have  no  programme  being  im-
 plemented  known  as  International
 Technical  and  Economic  Cooperation.
 However,  they  have  a  scheme  for
 offering  technical  assistance  including
 setting.up  of  projects  under  «the
 Indian  Technical  and  Economic  Co-
 operation  Programme.

 (b)  and  (c).  The  Projects  ete.  under
 the  Indian  Technical  and  Economie
 Cooperation  Programme  are  not:  locat-
 ed  in  India.  The  assistance  is  extend-
 ed  to  developing  countries  of  Asia,
 Africa  and  Latin  America  in  economie
 and  technical  fields,

 (a)  Does:  not’  arise.

 ©  Does  not  arise,  7
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 6869  SHRI  SHANKERSINHJI
 VAGHELA:  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to
 state:

 —  (a)  whether  his  attention  has  been
 drawn  to  the  reported  statement  of
 Sheikh  Abdullah  for  opening  Rawal-
 indi  Road;

 (b)  whether  Government  have  gince
 studied  the  implications  of  such  a
 move;  aud

 (९)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):
 fa)  Yes,  Sir.

 (b)  For  the  time  being  no  such  pro-
 posal  is  under  consideration  of  the
 Government,

 (c)  Does  not  arise.

 ‘Consumption  of  Calories

 6870.  SHRI  DHARMA  VIR  VAS-
 ISHT:  Wil)  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  it  is  g  fact  that  the
 Nutrition  Society  of  India  conducted
 survey  of  Calories  consumed  per  head
 ‘fn  various  States;

 (b)  if  so,  the  details  of  the  same;

 (c)  whether  the.  rice  eating  areas
 Jagged  betiind  in  the  Calories  consum-
 ed;  and"

 Ad)  it.  40,  action  if  any  proposed  to
 improve  the  position?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI.  RABI
 WRAY):  (a)  and  (b).  The  National

 "  Nutrition  Monitoring.  Bureau  attached
 tg.  thy  National  Institute  of:  Nutrition,
 Hyde\abad,  of  the  ICMR  has:  been
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 conducting  surveyg  of  ‘calories  -  con-
 sumed  per  head  “in  9  States,  .  viz.
 Andbra  Pradesh,  Gujarat,  Karnataka,
 Maharashtra,  Madhya  Pradesh,  Kerala,
 Tamil  Nadu,  Uttar  Pradesh  and.  West
 Bengal  since  i972.  Baséd  upon  this’
 survey  average  calorie  intake  per
 pergon  (adult)  per  day  in  these  9
 Stateg  is  as  under:—

 Average
 intake  of

 calorie
 State  per

 consump-
 tion  unit
 per  day

 i,  Andhra  Pradesh  .  ५  2665
 a  Gujarat.  +  297

 3  Karnataka  .  2583

 4.  Kerala  4722

 5.  Maharashtra.  2407

 6.  Madhya  Pradesh  ’  2045

 9.  Tamil  Nadu.  Fi  :  2477
 8.  Uttar  Pradesh,  .  नि  2292

 9.  West  Bengal  .  238i

 (c)  No.  The  available  data  does
 not  indicate  that  the  rice  eating  areas
 consume  less  calories  as  compared  to
 other  areas  in  ‘the  country.

 (d)  Does  not  arise..

 Bias  against  Indian  Immigrants  in
 Britain  :

 687.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  ७९  pleased  to.  state:

 (a)  whether  Government  is  aware
 that  the  British.  and.  other.  foreign  TV

 ‘net  works’  has  “been  -consistently:
 semninating  racist  -  ideas.  -and:  its  pro-
 gramme  often  show  -a  definite,  bias
 against’  immigrants.  from  the  Indian
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 (by)  if  so,  what  steps  have  Govern-

 ment’  taken  in  this  regard?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU)
 (a).  and  (b).  No  such  TV  network  has
 come  to  notice.  There  was.  a  report
 in  the  British  newspaper,  The  Obser-
 ver,  on  l8th  March,  £979,  relating  to
 a  new  illegal  or  “pirate”  radio  station
 in  Britain  called  “Enoch”.  This  sta-
 ‘tion  is  ‘said  to  have  broadcast  political
 and  racist  propaganda  about  once  a
 month.  The  British  authorities  gre
 understood  to  be  investigating  the
 matter  with  a  view  to  taking  neces-
 ‘sary  lega]  action.

 Orientation  to  AIIMS  Services
 6872.  SHRI  G.  M.  BANATWALLA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleaseq  to
 state:

 (a)  whether  Government  have  in-
 troduced  new  orientation  in  AIIMS
 services;  and

 (b)  if  so,  broad  details  of  the  changes
 ‘so  effected?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  In  so  far  as  ALILMS.  is
 concerned,  it  is  understood  that  the
 hospital  charges  have  been
 alised  w.ef.  1-4-1979

 (b)  The  broad  details  of  the  chang-
 ‘es  so  effected  are  as  under: —

 (i)  Status-quo  will  continue  in
 case  of  patients  admitted  in  the  pri-
 wate  wards

 (ii):  the  system  of  levying  charges
 ‘on  the  basis  of  ‘income  of  the
 Patients  has  been  dispenseq  with
 from  ‘l-4-79  .in.  respect  of  the
 patients  treated  in  O.P.D.  and
 General.  Wards;

 (iiiy,  no  charges  will  be  Jevied  in
 the.case  of  patients  admitted  in  the

 Jt.  the  °  patient  is  trans-

 ration--

 ‘tered  General  Ward,  Rs.-8/-
 per  will  ‘becharged  from  the.

 date  the  patient  is  transferreg  to
 the  General  Ward:

 (iv)  foreign  patients  will  be
 treated  at  par  with  the  Indian
 nationals  for  the  purpose.  of  treat.
 ment  in  O.P.D.  and  General  Ward;
 and

 (v)  A  sum  of  Rs.  50/- ig  to  be
 deposited  in  advance  for  admission
 in  General  Wards  and  Rs,  30/-  after

 a  week's  stay  in  the  Hospital.

 Death  due  to  Cholera  in  Karnataka
 6873.  SHRI  6.  Y.  KRISHNAN;  Will

 the  Minister  of  HEALTH  AND  FAMI-
 LY  WELFARE  be  pleased  to  state:

 (a)  whether  Government  is  aware
 that  35  people  had  died  in  the  State
 of  Karnataka  due  to  cholera  during
 the  last  few  days;

 (०)  whether  it  is  a  fact  that  several
 thickly-populated  localities  in  the  city
 of  Bangalore  haq  been  affected;  and

 (c)  if  so,  the  details  regarding  the
 measures  Government  have  taken  in
 this  regard?,

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  No.  Informatio  available
 for  the  year  979  upto  week  ending
 10-3-79  shows  that  there  has  been
 only  one  death  in  Mysore  out  of  36
 cases  reported  from  Karnataka  as
 under:

 District  Week  Cases  Deaths
 ending

 Hassan  6-i-79  3)  o-
 Bangalore  20-T-79  ae  oo

 Bangalore  27-179  on)

 ‘Bangalore  .  B°3°79  3  *

 Mysore.  a  =
 ‘Bangalore  108-79  ह  o
 Myre  2 toga,  _
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 (b)  Yes.  The  incidence  of  cholera
 cases  in  Bangalore  is  more  as  com-
 pared  to  other  districts  in  Karnataka.

 (c)  Health  is  a  State  subject.  How-
 ever,  under  National  Cholera  Control
 Programme  the  Central  Government
 provides  material  and  equipment  such
 as  vehicles,  laboratory  equipments,
 vaccines,  bleaching  powder  and  other
 rehydration  fluid  and  chemical  rea-
 gents.  Four  cholera  combat  teams
 have  been  established  by  the  State  of
 Karnataka  during  Fifth  Five  Year
 Plan,

 ्ाम्य  स्वास्थ्य  कार्यकर्ता  योजना

 6874.  भी  लुखेला  सिह  क्या  स्वास्थ्य  झर
 वश्थिर  कल्याण  मंत्ती  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  सरकार  ने  भ्राम्य  स्वास्थ्य  कार्ये-
 कर्ता  योजना  के  कार्यनिष्पान  का  कोई
 मूल्यांक।  किया  है  ;

 (ख)  यदि  हां,

 (ग)  क्या  सरकार  का  ध्यान  इंडियन  मैडिकल
 एसोसियेशन  के सचिव  डा0.  एस0  सी0  गर्ग  के
 यवत्तव्य  की  झोर  गया  है  जिस  में

 तो  उसका  ब्यौरा  क्‍या  है  ;

 उन्‍होंने  योजना  को  अश्रव्यवहायें  और  भ्रपर्याप्त
 बताया  है  ;

 *
 (3)  यदि  हां,  तो  सरकार  का  विक्षार

 योजना  को  छोड़  देने  अ्रथवा  इस  में  कछ  सुधार
 करने  का  है

 (३)  यदि  सुधार  कर  के  योजना  को  चालू
 रखने  का  विचार  है  तो  उसका  ब्यौरा  क्‍या
 'है  भौर  उस  के  लिये  छठी  योजना  में  क्‍या  उपबंध
 किया  गया  है

 स्वास्थ  और.  परियार  कल्याण  मंत्री
 16 / |  रवि

 भू
 जीहां  ।  इस  योजना

 का  मूल्यांकन  फिया  गया  ।  दूसरा
 मूल्यांकन  भी  किया  जा  रहा  है  प्रौर  क्‍झाशा  है
 कि  हसकी  रिपोर्ट  सितम्बर,  79  तक  मिल
 जाएगी  ।

 (ख)  एक  विवरण,  जिस  में  ब्यौरा  दिया  गया
 Ps  ik  पर  है  ।

 (ग)  शुरू-शुरू  में  भारतीय  .  चिकित्सा  संघ
 स  स्कीम  बारे  में  कुछ  उदासीनता

 परन्तु  बाद में  जब  उन  शो  साथ  बात-
 |

 चीत हुई  तो  वेइसयोजना  के  उद्देश्यों  को
 अ  ली.  प्रकार  :समझने  झौर  मानने  लगे  V  ,
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 (a)  प्रौर  (४).  महू  योजना  चल  रही  है  +
 के  पहले  मूल्यांकन  च्  बाद

 इस  योजना  में  जो  सुधार  किए  गए  उन  का  विवरण

 फ्र

 घन2  पर  है  t  यदि  ग्रावश्यक  हुभा तो तो
 मूल्यांकन  की  रिपोर्ट  मिलते  क  बाद  इस

 में  भौर  सुधार  करने।के  बारे  में  भी
 विचार  किया  जाएगा  t  हस  योजनावधि  प्र्थात्‌
 i978-834%  इस  थोजना  के  लिए  .  अस्थाई  रूप

 से  200  करोड़  रुपये  का  श्रावंटन  किया
 गया  ै।  वैसे,  राष्ट्रीय  विकास  परिषद्‌  क
 हाल  ही  के  निर्णयों  को  देखते  हुए  इस
 प्रावधान  में  संशोधन  किये  जाने  की  संभावना
 है

 विवरण

 राष्ट्रीय  स्वास्थ्य  और  परिवार  कल्याण  संस्थान्‌,
 नई  दिल्‍ली,  अखिल  भारतीय  स्वास्थ्य.  विज्ञान
 झौर  जन  स्वास्थ्य  संस्थान  ,  कलकत्ता,
 भारतीय  प्रबन्धक  संस्थान  ,  भ्रहमदाबाद,  जन-
 संध्या  झध्ययन  का  भारतीय  संस्थान  ,  बम्बई
 भारतीय  आयुविज्ञान  अश्रनुसधान  परिपद्‌  ,  नई
 दिल्ली  झौर  ग्राम  स्वास्थ्य  एवं  परिवार  कल्याण  के
 गांधीग्राम  संस्थान  ,  गांधीग्राम  तमिलनाडु  के
 पारस्परिक  सहयोग  से  जन  स्वास्थ्य  रक्षक
 योजना  का  मूल्यांकन  किया  गया  ।  इस  मुल्यांकन
 के  झस्तगत  इस  योजना  के  निम्नलिखित  पहन-
 लुभों  को  लिया  गया  a

 (क)  स्थवीकार्येता;

 (ख)  इस  योजना  के  उद्देश्यों  तथा  जन-
 रक्षकों  के  योगदान  और  दायित्वों  को स्वास्थ्य,

 समझना  ;

 (ग)  चयन  प्रक्रिया  ;

 (घ)  प्रशिक्षण  ;

 (४)  प्रशासन  झौर  लाजिस्टिक्स  ;  भौर

 (च)  कार्य-निष्पादनद

 2.  इस  मूल्यांक+  की  मुख्य-मुस्य  बातें  दस
 प्रकार  हैं:--

 (i)  लगभग  सभी  वर्गों  के  लोगों  से  अत  स्वास्थ्य रक्षक  योजना  को  बहुत  .  बड़ा  समर्थन
 प्राप्त  होता  रहा  है  लगभग
 सभी  लोग  इस  योजेना  को  बलाते  रहने
 के  पक्ष  में  थे  श्र  उसका  कारण यह  था  .
 कि  ग्रह  योजना  धर  के  एब्ार  पर

 सुविधाएँ  समय  पर  उपलब्ध

 (2)  भिन्न-सिन्ष  स्तरों  पर  कर्मचारियों
 बीच  सौर  स्वयं  जम  स्वास्थ्य रक्षकों  के
 उद्देश्यों.  की

 आ्रष्ति  को...  भाता
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 ह॒ंद  तक  उन  के  योगदान  में  तथा
 बहुत  हद  तक  उन  के  उत्तरदायित्वों  में
 भिन्नता  पाई  गई  ;

 (3)  अधिकांश  सामुदायिक  नेताओं  के  जन
 स्वास्थ्य.  रक्षकों  के  चयन  पर  संतोष
 व्यक्त  किया  ।  यह  सुझाव  दिया
 गया  किजन  स्वास्थ्य  रक्षकों  के  चयन
 के  निर्देशक  सिद्धान्तों  में  व्यक्ति  की  आयु,
 लिंग  और  उस  के  व्यवसाय  जैसी  कुछ
 विशेषताओं  को  भी  शामिल  किया  जाना
 चाहिए

 |
 (4)  कुछ  एक  स्थानों  पर  जन  स्वास्थ्य  के  लिए

 प्रशिक्षण  सुविधाओं  को  अपर्याप्त
 पाया  गया  ;

 (5)  कुछ  स्थानों  पर  भारतीय  चिकित्सा
 |  पद्धतियों  के  अहँता  प्राप्त  प्रशिक्षक

 उपलब्ध  नहीं  थे  ;

 (6)  प्रशिक्षण  अवधि  में  मैनुआअलों  और
 किटों  को  उपलब्ध  कराने  की  जरूरत
 पर  बल  दिया  गया  है  ;

 (7)  अधिकांश  जत  स्वास्थ्य  रक्षक  प्रतिदित
 स्वास्थ्य.  कार्य  क ेलिए  2-3  घन्टे  का
 समय  लगा  रहेहैं  ;  और

 (8)  एक  अच्छे  जन  स्वास्थ्य  रक्षक  का  विकास
 करने  के  लिए  कम  सेकम  दो  वर्ष
 की  अवधि  जरूरी  है  और  उस  के
 काम  काज  का  समय  मूल्यकिंत
 उस के  बाद  ही  किया  जासकता  है।

 3.  इस  योजना  का  मूल्यांकन  डेमोग्राफिक
 अनुसन्धान  केन्द्र  और  आधिक  विकास  संस्थान,
 +दिली,  विश्वविद्यालय,  दिल्‍ली  द्वारा  भी  किया

 गया  ।  वैसे,  इन  संस्थाओं  कॉ  समीक्षा  कार्य

 #
 केवल  कछ  ही  खास  खास  प्राथमिक  स्वास्थ्य

 तक  सी  सीमित  रहा,  जबकि  राष्ट्रीय
 हवास्थ्य  और  परिवार  कल्याण  संस्थान  ने
 श्रपन  अध्ययन  में  देश  भर  में  फैले  हुए  42
 प्रावमिक  स्वास्थ्य  केन्द्रों  को  लिया  था  1

 विवरण  IT

 जन  स्वास्थ्य  रक्षक  योजना  के  मूल्यांकन
 की  रिपोर्टों  के  तिष्कर्षों  पर  जो  कारेवाई  को
 वाई,  वहुसंक्षेप  में  इस्तप्रकार  Bic

 (4)  जंन  रक्षकों  जो चबत  के  लिग्रै  बनागे  गयें
 भिर्देशक  छिड़ांबों  का  संपधनब्व  किया
 गया  जिस  में  वह  ज्नकित  क्रिया  आया
 कि  जत  स्वाच्थ्य  रक्षकों  के  स्प  F
 प्रशिक्षण  डे  ने  हेतु  चने  गसे  ब्यकित्तयों
 को  30वर्षों  से  कम  आयु  का  नहीं
 होना  चाहिये  और  उत्त  की  ग्राय/
 कमाई  का  कोई  निश्च्रित]  साधन  होना
 चाहिए

 (2)  प्रार्थमक  स्वास्थ्य  केन्द्रों  के  डाक्टरों  कों
 यह  सलाह  दी  गई  है  कि  यदि  चुने
 गये  जन  स्वास्थ्य  रक्षक  निर्धारितमाप-
 दण्ड  के  अनुसार  अपना  काम  पूरा
 नहीं  करता  तो  उसे  प्रशिक्षण  के  लि
 स्वीकार  नहीं  किया  जाना  चाहिए  और
 ग्राम  समुदाय  को  यह  सलाह  दी  जाए  कि
 वे  किसी  और  व्यवित्त  को  च्चुने  जो
 निर्धारित  मापदण्ड  को  पूरा  करता
 हो;

 (3)  सरकारी  कर्मचारियों  और  जन  स्वास्थ्य
 रक्षकों  के  सम्बन्ध  को  स्पष्ट  कर  दिया
 गया  है  a  प्राथमिक  स्वास्थ्य  केन्द्र  का
 चिकित्सा  अधिकारी  जन  स्वास्थ्य
 रक्षकों  क ेकाम  की  देख  रेख  कर  सकता
 और  उन  के  खिलाफ  मिली  शिकायतों
 की  जांच  कर  सकता  है  ।  वैसे,  वह  जन
 स्वास्थ्य  रक्षक  के  विरुद्ध  कोई  अनु-
 शासनिक  कारवाई  नहीं  करेगा,  किन्तु
 केवल  निष्कर्षों  के  बारे  में  स्थानीय
 पंचायतों  को  सूचना  देगा  जिससे  वह
 जन  स्वास्थ्य  रक्षक  पर  सामाजिक
 दबाव  डाल  सके  कि  यह  अपना  काम
 निर्धारित  निर्देशों  के  अनुसार  करे  ;

 (4)  यह  सुनिश्चित  करने  के  लिए  प्रयास  किये
 गये  हैँ  कि  जन  स्वास्थ्य  रक्षकों  को
 उन  के  प्रशिक्षण  के  दौरान  किरदें  और
 मैनुअल  दिये  जाएं;

 (5)  लोगों  को  यह  जानकारी  देने  के  लिए  भी
 प्रयासों  को  तेज़  किया  गया  है  कि  इन
 जन  स्वास्थ्य  रक्षकों  से  लोग्रों  को  कहां
 तक  और  क्या  क्‍या  सेवाएं  लेने  की  अपेक्षा
 कर  सकते  हैं  ;  और

 (6)  जन  स्वास्थ्य  रक्षकों  को  प्रशिक्षण  देने
 के  लिए  आयुर्वेद  और  होम्योपै  थ  केप्राइबेट
 डाक्टरों  कौ  सेवाओ्रों  का  उपयोग  करने  के
 अनुदेश  जारी  कर  दिये  गये  हँ।

 Train  Services  with  Bangladesh

 6875.  DR.  BUOY  MONDAL:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  te  state;

 (a)  whethe¢  Government  proposes  te
 start  thorough  train  service  to  Bangla-
 desh  from  India  like  that  of  Pakistan
 for  improving  relations,

 (b)  if  so,  by  which  time  the  proposed
 services  are  likely  to  be  started;  and
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 (c)  if  not,  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):
 (a)  to  (c)  At  present,  a  proposal  to
 introduce  passenger  train  service  is
 under  examination  of  the  concerned
 Ministries.

 हुकों  के  लिए  राष्ट्रीपपरमिष्ट

 an  aft  शाधवली :  क्‍या  मौजहुन  झीर
 बरिचहुत  मंत्री  यह  बताने  की  कृपा  क रेंग्र ेकि  :

 (क)  ढ््कों  के  लिए  राष्ट्रीय  परमिट  जारी
 करने के  मानदंड  कया  हैं;

 (छा)  कपा  हस  बारे  में  उदार  नीति  झपनाने  के
 लिए  सरकार  का  कोई  प्रस्ताव  है;  झौर

 (ग)  गत  दो  वर्षों के  बौरान  दुकों के,  लिये
 राज्यवार,  जारी  किए  गए  राष्ट्रीय  परमिटों  की
 खंकया  कितती  है  ?

 नौबहन  श्लौर  बहुन  मंज्नालय
 में  ज्भारी  राज्य  मंती  (थी  are  राम):  (क)

 मोहर गात  प्रधभियम  i959  की  धारा  55  पभौर
 जौर  63  में  निदिष्ट  मासलशों  झौर  भिम्तलिखित
 भाषलों  को  ह्याध  में  रखते हुए  बाध्य  /क्षेत्रीय
 परिबहत  .  अ्रप्तिकारी  राष्ट्रीय  परमिट  जारी

 ६.

 (i)  शोक  ह्ति्में  राज्यों  के  बीच: मास  की
 बुलाई  कैलिए  आवेदक  का  1 संजदान

 (ii)  रोजतल,  .  राज्य  झौर

 करो  Tabet  कां भगुभन 1
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 (iti)  अझन्तरॉम्यीय.  .परमिंद  धारियों  .  को
 राष्ट्रीय  परंसिट  देन ेके  मामले  मेंचाहें.
 उन्होंने  बाद  के  परमिट  झपेकिंत  .  संक्गा
 में  भ्रभ्यपित  किए  हों  .  या.  सहीं,.
 ताकि.  बे  घाशा  a

 समय
 3)

 में  निर्धार्ति  सीमामें  जा.  क

 झधिनियम  में  यह  भी  व्यवस्था  है  कि.  इन  परमि  हों
 के  दिए  जाने  के  मामले  में  जहांतक  व्यवहार  हो.
 भतपूर्व  सैनिकों  या  जिनके  पास  परिकह्तन  गाड़ियों
 के  ड्राइविंग  लाइसेंस  हों,  उन्हें  तरंजीह  दी  जाए।

 बड़े  बड़े  परिचालकों  के  पास  अधिक  परमिट  जमा
 मे  हो  पायें  इसलिए  कानून  में  यह  भी.  व्यवस्था
 यदि  किसी  के  पास  3यां  इस  से  अधिक
 बैध  राष्ट्रीय  अथवा  अन्तर्राज्यीय  परमिट  हो,  तो  उस
 एक  मालिक  को  कोई  राष्ट्रीय  परमिट  नहीं  दिय  T
 जाएगा  ।  किसी  कंपत्री  कैमामले  में  भ्रधिकत्न
 सीमा  7  है  a

 aw  भ्रप्ती  मोटर  गाड़ी  भ्रधिकियम  i939  7
 यह  व्यवस्था  भी  की  गई  है  कि  राष्ट्रीय  परमिट
 जारी  करने  के  लिए  कछ  प्रतिशत  कोटा

 फ सूचित  जाति  व  झनृसूचित  जभजाति  के  लिए
 रखा  जाए।

 (ख)  इस  में  परिवतेन  कर  तेंपर  विभार  किया!
 नहीं  जा  रहा  है  |

 (7)  अ्रपेक्षित  सूचना  सभी  राज्य  सरकारों
 झौर  संघ  राज्य  प्रशासनों  से  एकल्लित  की.जा  रही  हैं
 ौर  प्राप्त  होने  पर  इसे  सभा  पटल  पर  रख  दिया
 जाएगा  |

 Crossing  of  346  DN.  and  23  UP  Trains
 at  Narendrapura  Station  7

 6877.  SHRI  M.  RALYANASUNDA
 RAM:  Will.-the  Minister.  of  RATL-
 WAYS  be  pleased  to  state

 (a)  whether  the  346  DN  Bhatinda
 Jind  Express  and  है...  UP.  Jatate
 Express  ctosa.  at  Narenidrapura  Rafl-
 way  Station;

 {b)  whether  Narendrapura..  Railwar
 Station  48  situated  in  an  isolated’  and
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 Bhatinda  suggesting  that  the  crossing
 should  take  place  at‘  Budhiada  Rail-
 way  ‘Station;  and

 (a)  if  s0,  steps  being  taken  to  meet
 this  demand?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  346Dn  Firoz-
 pur-Jind  Passenger  and  23Up  Janata
 Express  are  scheduled  to  cross  at
 Mansa  around  9.5  hours.  However,
 in  case  of  late  running  of  23Up,  the
 crossing.  of  these  trains  take  place  at
 Narindrapura

 (b)  Narindrapura  station  is  a  small
 roadside  ‘station  provided  with  electri-
 city  on  Bhantinda-Jakhal  section.  No
 case,of  harassment  or  threatening  to
 passengers  has  been  reported.

 (c)  and  (d)  The  question  of  shift-
 ing  the  crossing  of  346Dn  and  2809  to
 Budhlada  has  been  examined  but  not
 found  feasible  with  the  present  sche-
 Gules  as  this  will  result  in‘  decelera-
 tion  ‘of  2809  Express  ang  consequent
 later  arrival‘  at'  Firozpur  by  about  45
 minutes  which  is  not  desirable.

 Poor  beget  more  Children  in  Rural
 pani

 6878,  SHRI  K.  S,  VEERABHA-
 DRAPPA:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  ६०  state:'

 (a)  whether  Government  have  stu-
 died  the  circumstances  why  do.  the
 poor,  particularly  im  orural  apesa,
 ‘beget  more  children;

 be)
 2

 it  is  a  fact  that  ‘middle:

 142
 of  the  poor  in  Bombay,  however  is
 high?

 FAMILY  WELFARE  (SHRI  RABI
 wees;  (a)  No  particular  study  ‘has
 been  carried  out  at  National  level  by
 the  Government  of  India:  to  study  the
 circumstances  responsible  for  the  poor
 begetting  more  children,

 (b)  Adequate  data  are  not  available
 to  establish  this  fact,

 (c)  No  information  ig:  availeble  on
 the  contribution  of  childrén  ‘te  the
 family  income  of  the  poor  in  rura’:
 areas.  As  such  it  is  not’  possible  to
 offer  comments.

 Rules  for  making  L.D.C.  Quasi:
 Permanent/Permanent

 6879.  SHRI  K,  LAKKAPPA:  Will
 the  Minister  of  HEALTH AND  FAS&EL-
 LY  WELFARE  be  pleased.  ta  state:

 (a)  whether  there  are  rules  to  the
 effect  that  Clerks  in  the  Central  Gov-
 ernment  service  have  to  be  declared
 quasi-~permanent/permanent  after

 sembleting
 2  years  satisfactory  ‘B2p6

 ;

 (b)  whether  there  are  staff  m
 working  under  the  Ministry  of  te
 and  Family  Welfare  who  have  npt  been
 declared  quasi-permanent/  permanent
 despite  the  fact  that  they  have  -put  its
 more  than  5  years  service;

 (¢)  if  8०,  the  number  of  such  persons
 and  reasons  for  not.  declaring.  they
 quasi-permanent/permanent'

 (9)  by  what  ‘time  they  are  likely  to
 be  confitrned;  and

 (e)  if  not,  the  reasons.-therefor?

 sapitary').  Service): 40५५
 Rute’,  eclekoid  the!Centeat  Govern

 déclexee  qudel-perimenent ment  can
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 miter  he  ‘hag  been  in  continuous  tem-.
 porary  service  for  more  than  3  years
 and  has  satisfactory  record  of  service,
 conduct  and  character.  They  can  be
 declared  permanent  subject  to  the
 availability  of  permanent  posts  and
 subject  to  their  suitability  for  confir-
 mation.

 (b)  to  (d)  64  clerks  of  the  Ministry
 of  Health  and  Family  Welfare  who
 had  put  in  more  than  5  years  service
 as  On  Ist  January,  979  could  not  be
 considered  for  confirmation,  since
 they  had  not  passed  the  typewriting
 test  within  the  stipulateq  period.
 Since  confirmation  also  depends  on
 the  availability  of  substantive  vacan-
 cies,  34  of  these  clerks  who  are  eligi-
 ble  are  being  confirmed  as  clerks.

 (e)  Does  not  arise

 Refugee  Influx  from  Bangladesh

 6889.  PROF.  SAMAR  GUHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state;

 9)  whether  the  minorities  of  Bang-
 ludesh  have  crossed  into  neighhouring
 areas  of  India  in  large  number  during
 the  last  several  months;

 (b)  if  so,  facts  thereabout;

 (©)  wh  her  Government  have  taken
 up  the  rn  ‘ter  with  the  Government  of
 Bangladeth

 १६9)  if  5०,  -the  nature  of  the  taiks  held
 or  communications  exchanged  on  the
 issue  between  the  two  Governments;
 and

 garding  the  basic  causes  resulting  in
 exodus  ‘of  the  ‘minorities  of  Bangla-
 desh  into  India?

 “THE:  MINISTER  07  STATE  INTHE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 .  tinuing  phenomenon  for  the  past
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 (०)  the  reaction  of  Bangladesh  re

 SAMARENDRA:.  KUNDY):.
 ag.  cand:  (b)  Sidega)  immigration  ine  -
 elyding.:  that,  of  othe.  minorities,  trom:
 ‘Bangladesh  ‘into  India.  has  beens  con--

 several  years  and  has.  continued.  in
 recent  months  as  well...  A  large  group.
 of  Chakma  tribals  from  Bangladesh
 side  entered  Mizoram  illegally  during
 the  first  two  months  of  979

 (c)  and  (d)  The  question  of  the
 condition  of  the  minorities  in  Bangla-
 desh  as  well  as  the  allied  problem  of
 illegal  immigration  has  been  taken  up
 with  the  Bangladesh  Government  on
 a  number  of  occasions  and  at  different
 levels.  The  question  of  influx  of
 Chakmas  was  taken  up  with  the
 Bangladesh  authorities  both  in  Delhi
 and  Dacca  with  a  view  to  working  out
 arrangements  for  their  return  to
 Bangladesh.  The  Bangladesh  Gov-
 ernment  has  agreed  to  take  back  all
 the  Chakma  tribals.

 (e)  Our  concern  regarding  the  con-
 tinuation  of  this  problem  is  conveyed
 On  all  appropriate  occasions  to  Bangla-:
 desh  authorities.  It  is  hoped  that
 remedial  action  would  be  taken  by
 Bangladesh  authorities  and  exodus  of.
 minorities  will,  progressively  diminish.

 Punctuality  of  Arunachal  Express
 688t.  SHRI  R.  K,  KHRIME:  Will

 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state

 (a)  whether  Government  are  aware
 of  unusual  delay  of  Arunachal  Express.
 causing  much  inconvenience  to  the
 long  distance  passengers;  and

 “(b)  the  steps  being  taken.by  Govern-
 ment  to  improve  this  service?  2

 THE.  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS.  (SHRI
 SHEO.NARAIN):.  (a):  The  punctuali-
 ty  performante  of  9Up/l0Dn.  Aruna-  .
 cha].  Fast  Passenger  has  not  been  satis-
 factory  since  introduction  of,.the  iew
 timings  from  i-iJ-78  which  had.  to  be

 in  order  to  provide  con-  7 introduced
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 (b)  ‘With  the  revision  of  the  time
 schedule  of  BG  Tinsukia  Mail  from
 1-479  the  timings  of  9Up/l0Dn
 Arunachal  Fast  Passenger  traing  have
 also  been  revised  which  is  expected
 to  improve  the  punctuality  perfor-
 mance  of  this  train  substantially.

 Presence  of  Chinese  Forces  in  occupied
 Kashmir

 6882,  SHRI  छू,  MALLANNA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  any  presence  about  the
 Chinese  forces  have  been  noticed  by
 the  Government  of  India  in  the  occu-
 pied  Kashmir;

 (9)  whether  this  matter  was  taken
 up  with  the  Chinese  Government  to
 find  out  the  reasons  for  their  presence
 in  such  a  sensitive  area;  and

 (c)  it  so,  the  details  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISYRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):
 (a)  Government  have  not  come  across
 any  information  to  suggest  the  pre-
 sence  of  Chinese  military  forces  in
 Pakistan-occupied  Kashmir.  Govern-
 ment  are,  however,  aware  that  Chinese
 persontiel  had  entered  -certain  areas
 of  Kashmir  illegally  occupied  by  Pak-
 istan  for  the  construction  of  the  Kara-
 koram  Highway.

 “(by  and  (cy  Government-have  con-
 veyed  to  the  Chinese  Government  that
 We  ,cannot  acquiesce  in  the  illegal
 construction  of  the  Karakoram  High-
 way  in  a  territory  which  is  an  integral
 part  of  India,  This  was  conveyed  to
 the  Chinese  Government  at  the  highest

 brine
 curing  Foreign  Minister’s  recent

 Will  ‘the..Minister  ‘of  RAIL-- KHAN
 WAYS  ‘be  ‘pleased  to  state  namely,

 (a)  whether  country  is  seli-sufficient
 in  Loco  Diesel  Engines  uptil  now;  and

 (b)  if  not,  whether.  Government  are
 going  to  export  more  Diesel  Engines?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes.

 (b)  Does  not  arise.

 Seminar  on  Anti-apartheid  Policy

 6884,  PROFESSOR  P.  G.  MAVA-
 LANKAR  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to
 state

 (a)  whether  he  recently  inaugurated
 8६  New  Delhi  a  two-day  Seminar  on
 Anti-apartheid  Policy;

 (छ)  if  so,  broad  outline  of  his  speech
 at  the  said  seminar;

 (c)  who  sponsored  the  said  seminar
 and  who  organised  and  financed  it

 (a)  who  attended  the  said  seminar;

 (९)  whether  any  resolutions,  etc.
 were  passed  at  the  said  seminar  and
 if  so,  whether  they  were  forwarded  to
 Government;  and

 (f)  whether  Government  gave  any
 financial  and  other  assistance  to  the
 said  seminar  and  if  so,  full  facts  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  to  (f)  The  Minister
 of  _  External  Affairs  inaugurated  a
 seminar  on  the  “International  Struggle
 Against  Apartheid”  which  wag  held
 in  New  Delhi.  from  the  l6th  to,  7809
 March;  1979,  In  hig  inaugural  speech
 he  reaffirmed  India’s  well-known
 policy  of  giving.all  possible.  political,
 moral:  and  material  .support.to  the,.
 liberation  struggle.  in  Southern  Africa,

 Zimbabwe,  Namibia  ‘and
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 South  Africa.  The  Seminar  was
 organised  under  the  auspices  of  the
 Indian  National  Committee  for  the
 Observance  of  the  United  Nations
 International  Anti-Apartheid  Year
 ist  Maren,  3978  to  2lst  March,  1979.
 The  Indian  National  Committee  of
 which,  Shri  Asoka  Mehta  is  the  Chair_
 man,  Was  appointed  by  the  Govern-
 ment  in  pursuance  of  the  United
 Nations  General  Assembly  proclaima-
 tion  of  the  Internationa]  Anti-
 Apartheid  Year  which,  intey-alia,
 called  upon  all  governments  to  esta-
 blish  National  Committees  for  the
 observance  of  the  Anti-Apartheid
 Year.  The  Indian  Committee  has
 drawn  up  a  vrogramme  of  activities
 aimed  to  mobilise  public  opinion
 against  apartheid.  The  Indian  Coun-
 cil  for  Cultural  Relations  has  been
 designated  as  the  implementing
 agency  of  the  programme  and  the
 Gevernment  has  placed  a_  special
 grant  at  the  disposal  of  the  I.C.C.R.
 for  the  purpose.  The  seminar  was
 funded  from  this  grant.  Among  the
 participants  in  the  Seminar  were  about
 60  professors  and  scholars  on  Africa
 from  the  various  Indian  universities,
 Members  of  Parliament  and  represen-
 tatives  of  the  liberation  movement  of
 South  Africa.  A,  the  conclusion  of
 the  Seminer,  a  resolution  was  passed,
 inter-alia,  acknowledge  India’s  con-
 sistent  and  resolute  support  and  com.
 mitment  to  the  liberation  struggle  in
 South  Africa.

 Salt  pile  up  in  Kutch  District

 6885.  SHRI  ANANT  DAVE:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 eq  to  state:

 (a)  whether  it  js  a  fact  that  huge
 stock  of  salt  has  piled  up  in  the  salt-
 producing  area  of  Kutch  District,  (Gu-
 farat)  due  to  non  availability  of  rail-
 way  wagons,  thus  affecting  the  pro-
 ducers  there;

 (b)  whether  it  is  a  fact  that  middle
 men  have  come  in  the  way  of  salt  pro-
 ducers  who  are  getting  the  railway
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 wagons  through  underhand  dealings.
 meant  for  salt  transportation;  and

 <c)  if  so,  what  steps  Government  pro-
 pose  to  take  for  the  availability  of
 railway  ‘wagons  and  =  stopping  mal
 practice  by  ~he  middle  men?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS:
 (SHRI  55506  NARAIN):  (a)  to  (ce).
 The  supply  of  wagons  is  made  accord-
 ing  to  the  seniority  and  priority  of
 indents.  During  the  period  trom  Jan-
 uary  to  March,  1979,  2720  Broad  Gauge
 and  665  Metre  Gauge  wagons  were
 leaded  with  salt  from  Gandhidham
 area  as  compared  to  2666°/2  Broad
 Gauge  ani  1410  Metre  Gauge  wagons
 during  the  corresponding  period  of
 last  year.  Thus,  the  loading  during
 the  current  year  ig  more  and  every  |
 effort  is  also  being  made  to  step  it  up
 further.

 Jobless  Technicians

 6886.  SHRI  VIJAY  KUMAR  WN.
 PATIL:  Wil]  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  attention  of  Government
 has  been  drawn  to  the  News  report
 appearing  in  the  ‘Statesman’  dated  the
 i4th  March,  979  under  the  caption
 “250,000  technicians  jobless”;

 (b)  if  so.  what  is  the  reaction  of
 Government  to  the  various  observa-
 tions  made  therein;

 (c)  facts  of  the  matter  and  details
 of  steps  taken/proposed  for  utilisation
 of  this  technical  manpower  lying  waste
 for  want  of  any  opportunity  and  re-
 sults  achieved  so  far;  and

 (d)  details  of  break-up,  State-wise,
 of  technical  youngmen  unemployed  by
 their  broad  categories  as  on  the  3ist
 March,  979  and  what  action  is  taken
 to  provide  immediate  relief  and  suit:
 able  jobs  opportunities  to  these  young
 technicians?



 149.
 THE  MINISTER  OF  PARLIAMEN.

 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA.  VARMA:)  (a).
 Yes,  Sir

 (b)  Government  are  already  siez-
 ed  of  the  problem.  The  News  re-
 port  referred  to  in  (a)  above  is,  in
 fact,  based  on  the  information  pub-
 lished  in  Draft  Five  Year  Plan  978—
 83.

 (९)  The  Draft  Five  Year  Plan
 (978—83)  has  been  formulated  with
 a  high  employment  content,  The
 employment  strategy  of  the  Plan  is
 to  adopt  an  employment  intensive
 sectora]  planning;  utilise  and  regulate
 technological  changetoenhance  em-
 ployment  and  to  promote  area  plann-
 ing  for  full  employment  which  covers
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 technically  quwlified  persons  also.
 The  absorption  of  graduates,  includ-
 ing  technical  personnel  is  generally
 related  to  the  development  of  the
 organised  sector,  On  the  basis  of
 the  present  trends  the  expected  ad-
 ditional  employment  in  the  next  five
 years  is  likely  to  be  of  the  order  of
 9.5  lakh.  If  the  rate  of  growth  in
 the  organised  sector  improves,  for
 which  effortg  are  being  made,  this
 May  increase  to  2l  lakh.

 (d)  Available  information  is  furni-
 shed  in  the  statement  attached.  De.
 tails  of  the  programmes  to  provide
 immediate  relier  and  suitable  job  op-
 portunities  to  the  educated  unem-
 ployed  have  already  been  published
 in  the  Draft  Five  Year  Plan  978—~
 83.

 Statement
 Number  of  graduate  (including  post-graudate)  job-seskers  in  Science,  Engineering,  Medicine  and  Agriculture
 and  Diploma  holders  in  Engineering  on  the  Live  Register  of  Employment  Exchanger  at  the  end  of  June,  t  a7

 Graduates  and  Post-graduates  in  Di oe State/Union  Territory  h
 Science  Engineer-  Medi-  Agri-  in  Engi-

 ing  cine  =  culture  —  neering

 1  ‘  2  3  4  5  6

 24,090  a4  2,579  040  6,gr8
 .  4076  76  हा  I  470

 +  +  go,716  4455  7st  14196  ‘10,295

 +  6,742  138  765  580  3.505

 2293  995  398  64  73900
 .  7४०64  954  8  nm  1,001

 न  2423  2ag  8  6  aay
 +  +  49887  9236  725  a6  gt

 oe  T,807  558  49  4687
 a  a  ee

 +  75945  ५  986  248  ars)

 ss  08  55  to  go.
 ee  ee  cee
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 wy.  Orisa  et.  2795
 16.  Punjab  el  9472,  234  709  225  740°

 Wy  Rajasthan  :  #  ५]  418  220  28a  1166

 18,  Sikkim  *

 9  Tamilnadu  =»  29,959  2,466  1346  203  0590

 ao.  ‘Tripura.  sO  543  24  3  9  7989

 at.  Uttar  Pradesh.  ?  2051  79  486  322  2,947 7  79049

 aa,  WestBengal  49,886,  ¥,506  794  304  7879

 93.  Andaman  &  Nicobar  Islands  a6  I  a  कक

 24.  Arunachal  Pradesh*

 25.  Chandigarh  Fi  नि  1,285,  206  176  23  456
 26.  Dadra  &  Nagar  Haveli*

 27.  Delhi  +»  10,164.  9,70  1,58  644  3.488
 28.  Goa  509  34  45  62

 ay.  Lakshadweep.  ‘  20  4  6

 “Oe  Mizoram  .  8

 gt.  Pondicherry  59r  90  63  39  54

 _  all  India  Total  2,90,842  2७077  4  9,831  10,765,  74H  Ie

 Note:—i.  *No  Employment  Exchange  is  functioning  in  these  State/Union  Territories.
 a.  Exclude  figures  in  respect  of  University  Employmen  and  Guidance

 Bureaux  except  for  Delhi  Maharashtra.  7
 g.  All  the  job-seekers  registered  with  the  Employment  Exchanges  are  not  necestarily

 unemployed. 4.  Registration  being  voluntary,  all  the  unemployed  persons  may  not  register  with  Em-

 5
 ployment  Exchanges
 Information  by  educational  levels  is  collected  at  half-yearly  intervals  as  at  the.  end

 of  June  and  December  each  year,  the  latest  available  being  as  on  goth  June,  1978.

 - झाये दिक,  होम्योपैथिक  जौर  हस्पतालों  भौर  ग)  वर्ष  1979-60  में  कितने  नये  भ्रस्पताल
 ०५६५०  को  प्राधुलिक  भौर  डड  बर्न्  ग्  है  धौर  इतको  किन  स्थानों

 6888.  भर  राजेद  कुमार  शर्मा:  क्‍या  स्वास्थ्य  पर  छोलने  काप्रस्ताव  है  7

 न  =.
 मंत्री यह यहू  बताते  की

 etre.  1  win  (at  -
 a

 उामु्गक,
 रथि  राय  k

 (=)
 शौर

 {*).
 मच्चपि

 हे
 क्  ज

 ह
 क  घोर  परौषधालयों  को

 भायुर्वेद,  होम्योपैथी
 शर

 यूतारी
 लोकप्रिय,

 प्रस्पतातों/.

 अक  भौर
 शोक  पिय  बनाने  की  कोई

 भौषघालयों
 भय

 होकप्रिम मत्राते  NEE

 ier  ;
 (a)  यंदि  हां,  ती  इस  बारे  में  अबतक  क्‍या

 कार्मबाही की की  गई  समि य
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 कराई  जायें,  .जिस  से  इन  चिकित्सा  पद्धतियों  का
 इस्तेमाल,  करने  वालों  के  बीच  उनकी  लोकप्रिय  ता

 ्,  जाये ४ है.  अं
 (4)  1979-80  के  बीच  प्रायुर्वेद,  होम्यो-

 पैथी  और  यूनानी  के  नये  भ्रस्पताल  खोलने  के  लिये
 भारत  सरकार  कीकोईयोजना  सहीं  है  ny

 Medica)  Colleges
 6889.  DR.  P.  ५.  PERISAAMY:  Will

 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to  state:

 (a)  the  number  of  medical  colleges
 and  their  location,  whose  recognition
 has  been  threatened  to  be  withdrawn
 by  the  Indian  Medical  Council  because
 of  the  States  not  fulfilling  the  require-
 ments  prescribed  by  the  Council;

 (b)  the  number  of  cases  and  the
 Stateg  whose  proposals  for  equipment
 have  been  turned  down  by  the  Indian
 Council  on  the  above  ground;  and

 (९)  the  number  of  seats  in  medical
 colleges  and  the  names  of  States,  that
 have  not  been  approved  by  the  I.M.C.
 because  of  the  above  reasons?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  Medical  Council  of  India
 have  not  recommended  the  withdra.
 wal  of  recognition  of  any  medical.  col-
 lege  in  India  u|s  9  of  the  Indian
 Medical  Council  Act,  1956.

 (b)  The  question  of  providing
 equipment  etc.  in  the  medical
 colleges  is  the  concern  of  State  Gov-
 ernments  and,  therefore,  the  Medical
 Council.  of  India  is  in  no  way  con-
 cerned  with  any  proposal  in  this

 regard,

 (०)  Does  not  arise.

 ‘the  last  3  years  in  all  the

 (a)  whether  it  is  a  fact  that  ship  de-
 tention  and  berthing  delays  plague-
 Haldia  Port;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  and  (b).  There
 876९  only  two  berths  for  handling  gene.
 ral  cargo  at  Haldia.  There  have  been
 some  berthing  delays  and  detention  of
 ships  at  Haldia  in  the  recent  past.

 Main  reasons  for  delays  were  large
 imports  of  coking  coal,  cement,  fer-
 tilizers,  occasional  labour  trouble  etc.

 Open  Heart  Surgery

 6891,  SHRI  KUSMA  KRISHNA
 MURTHY:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  whether  he  is  aware  of  the  asser-
 -ion  that  India  did  not  need  to  provide
 the  facilities  for  open  heart  surgery;

 (b)  if  so,  what  is  the  reaction  of
 Government  to  this  assertion  of  the
 Director  of  the  All  India  Institute  of
 Medical  Sciences;  and

 (c)  how  many  cases  of  open  heart
 surgery  have  been  taken  up  during.

 Centres
 exclusively  meant  for  open  heart  sur-
 gery  in  India  and  out

 beo--4
 them  how

 many  have  been  exclusiv¥%“‘Tiandled
 by  the  AIIMS  during  the  period?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  No.  5

 _ Ob).  Does  not  arise,

 (cy  Governinent  of  India  are  not.
 .  aware  of.  the  total  number  of  open
 heart  operations  done  in  India.  How.
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 .  “ever,  the  number  of  open  heart  opera-
 tions  done  in  the  AITMS  are  as  under  7

 976  350
 j977  ;  I50
 1978  66

 सांस  सेथा  श्रारभ  करता

 6892.  खी बागुन  सुम्बकूई  :  क्या  लौबहण  बर 'यरिवहन  संत्री  यह  बताने  की  कृपा  करेंगे कि  कमा भारतीय  नौवहन  निगम  का  विचार  खाड़ी  के देशों  क ेलिए  कोचीन  से  नियमित  माल  सेवा  आरम्भ करने  का  है  ौर  उसका  ब्यौरा क्या  है  ?.
 मोवहन  धौर  परिवहन  सत्रालय  भू  प्रभारी राज्य  मलरी  (श्री  चांद  राम  ):  भारतीय

 नौवहन  निगम  का  फिलहाल  कोचीन  से  खाड़ी बाल  देशों  तक  तियमित  रूप  से  कारगों  संविस
 शुरू  करने  का  कोई  इरादा  नहीं  है  t

 Survey  on  Roag  ‘Transport
 6893.  SHRI  F.  P.  GAEKWAD:  Will

 ‘the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government’s  attention
 bas  teen  drawn  to  a  Survey  conducted
 by  the  Nationa}  Council  of  Applied Economic  Research  about  road  trans- port  in  the  ‘country;

 (b)  whether  the  Survey  has  suggest- “-@d  ‘setting  up  of  Road  Transport
 Finance  Corporation  at  the  National
 and  State  levels  for  the  benefit  of  trans.
 porters  facing  financial  shortages;
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 --.(e)  whether  sit  /is-a-fact  ¢hat  due-to
 low  profitability  and  high  default:  ten-
 dency  among  the  transporters;  the-Na-
 tiona:  Banks  have  of  late  slowed  down
 or  even  stopped  advances  for:  purchase
 ot  trucks;  and  =

 (d)  if  so,  measures  proposed  to  be
 taken  to  revitalise  the  growth  of  road.
 transport  industry  in  the  country?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  and  (9),  A  sur-
 vey  conducted  by  the  National  Coun-
 cil  of  Applied  Economic  Research
 about  road  transport,  while  dealing
 with  the  subject  matter  of  finances
 for  the  purchase  of  trucks,  makes
 a  mention  ag  under:—

 “Perhaps,  creation  of  a  Transport
 Finance  Corporation  for  road  trans-
 port  at  National  and  State  level
 which  will  ensure  credit  facilities
 at  reasonable  rates  for  the  purchase
 of  trucks  has  been  suggested  by  the
 representatives  of  Industry  will
 solve  the  problem  of  financing.”

 (०)  and  (d).  The  following  table summarises  the  position  regarding borrowing  by  transport  operators:—

 No.  of  borrowsl-  Accounts  (Units)
 Amount  outstanding  in  Rs.  crores

 June  June  June
 ‘r976  1977  3978

 .  ot  07,895  a  70d,  8°"  193,  2

 “98  66  as  a
 0  रत  हैं।  (कई

 (The  above  figures  are  inclusive  of.
 borrowings  by  Water  Transport’  Ope-
 80008  since  separate  figures.for  only

 Dfoad,  transport  are  not  available.)  a  _-substaritial  ineresse  the
 t

 aanker

 As  can  be  seen  fromthe  above  table, theres  no  slowing  down’:
 palate

 advances...
 by  the  Banks  to  the  transport  opera ‘tors.  On  .the  ‘contrary,

 ie
 =
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 units  ‘Borrowing  and  the  amount.  ad-  'अम्तबंत  झ्गभग  2i.5  करोड़  रुपये की  लागत
 vanced,  The.  term  lending  _institu-  से  कूल  2125  कि०  मी०  लम्बाई  की  सड़कों  का
 tions.  and  ‘banks,  who-have  since  built  विकास  किया  ग्या  था  t  इस  के  भसिरिक्स
 up.  necessary  expertise  have  .  been  शजस्थामन  के  रेतीले  क्षोत्तों  मे ंसीमा.  सड़क  विकास
 meeting  the  requirements  of  the  In-  बोर्ड  कार्यक्रम  के  अधीन  कई  सड़कों  का  भी
 dustry.  विकास  कियाजा  रहा  है  ।

 Attaching  2nd  Class  compartment  to  (@)  धौर  (ग).  राजस्थान  11 जिलों
 Kashnsir  Mail  and.  Srinagar  Express  को  प्रर्थात्‌  गंगा  नगर,  बोकानेर,  जैसलमेर,  बाडमेय,

 from.  Pathankot  नागौर,  चूरू,  ुनभुनू,  «=  जोधपुर,  सीकर,
 जालौर,  और  थाली  को  मरूस्थल  विकास

 6894.  SHRI  GANGA  SINGH;  Will  कार्यक्रम  म  शामिल  किया  गया  3  +  यह ‘the  Minister  og  RAILWAYS  be  pleased  फार्यक्ष  1977-78  से  शरू  किया  गया  था।
 to  state:  सड़कों का  विकास  कार्य  मरुस्थल  विकास  कार्यक्रम

 (8)  whether  ‘his  Ministry  has  received  में
 शामिल  नहों  किया  गया  है  ।

 any  proposals  for  attachment  of  addi-
 tional  Second  Class  compartments  to  2.  गंगानगर  झौर  सीकर  जिलों  को  छोड़
 Kashmir  Mail  and  Srinagar  Express  राजस्थान  के  प्रधिकांश  मरुस्थल  क्षेत्र  एक  अलग
 from  Pathankot;  and  कार्यक्रम  के  अन्तरगत  जाते  हैं  जिसे  “सूखा”

 हि  हु  ग्रस्त  क्षेत्र  कार्यक्रम  कहा  जाता  है  इस
 (b)  if  so,  the  reasons  for  not  acced-  कार्यक्रम  के  अधीन,  विद्वेष  मामले  फे  रूप  में

 ट्ट  to  the  request?  ge  मार्गों  को  शामिल  किया  गया  है  ताकि
 गांवों  से  दृध  इकट्ठा  कर  के  शीतकेन्द्रों  में  ले  जाये

 THE  MINISTER  OF  STATE  IN  THE  जाने  में  सुविधा  हो  ।  इस  कार्यक्रम  में  शामिल
 MINISTRY  OF  RAILWAYS):  (SHRI  की  जाने  वाली  सड़कों  को  लम्बाई  प्रति  माग  25

 ‘SHEO  NARAIN):  (a)  and  (b).  Yes.  कि०्मों०  से  झषिक  नहीं  है  ।  इन  सड़कों को
 One  3-tier  sleeper  and  one  2-tier  शामिल  किए  जाने  के  लिये  यह  शत  भी  है  कि
 sleeper  by  VMI  Jhelum.  Express  राज्य  सरकार  सड़क  कार्यक्रम  -के  भ्रधीन-  सड़कों
 and  one  ordinary  second  class  coach  के  सिये  उनके  प्रावधानों  में  कमी  नहीं  करेगी।
 by  33/94,  Jammu  Tawi  Mail  are,  at
 present,  provided  for  passengers  from
 pathankot.  _  Provision  of  additional

 ‘slip  coaches  from  Pathankot  by  these
 trains  is  not  feasible  for  want  of  room
 on  these  trains

 Ambassadors  Conference  fa
 New  Delhi

 6896.  SHRI  YADVENDRA  DUTT:
 राजस्थान  के  मदस्थली  केलों  में  लड़कों  का  SHR  RATANSINGH  RAJDA:

 FL.
 6४७६.  थी  राम  क्या  यौबहन  झौर  Ss

 a
 NARAYAN

 परिषहन  मंजी  यह  बताने  की  कपा  करेगे  कि
 (क)  क्‍या.  गह  सच्चः  हैकि  राजस्थान  के  Will  the  Minister  of.  EXTERNAL.

 मरस्थली
 गा

 |
 सन

 का  विकास  समुचित  AFFAIRS  be  pleased  to  state: रूप  से  ह्भा  oe  Le
 (a)  whether  it  is  a  fact  that  a  Con.

 f  (a).  यदि  हां,  तो  क्‍या  केन्द्रीय
 हम  ३  ference  of  several  Ambassadors  addres- are  ससंस्थल  विकास  कार्येक्रम  ged  the  Press-in  New  Delhi  on  the  sth सड़कों  का  निर्माण  आस्म्म  करने

 का  है; बौर  March,  ‘1979;
 श  बंदि  के  क्‍या  कारण  हैं? (ग)

 रद
 ि  इस

 बंगालप में
 t  (by.  whether  these’  Ambassadors.  and.

 'पंरिवहन  मंत्रालय  प्रभारी  Cherges  d’Affairs  condemned:  and  dé-
 राज्य  welt  {aft  arte:  ae) (8)  संभवतया  nounced  ‘the  aggression  07  ‘China’  on संदस्प  मन्तोदय  का  ाशय  राजस्थात  में  रेतोले  क्षेत्रों में.  Vietnam:
 कैवोय ेस  कार्यक्रम:  के  अवीत  सहकों  के  विकास...
 करने  -  से  Ef  मार्ग  asarcia..  (0)  whether.  Government  -haye  come"

 राजस्थान  <®  :  sidered’  this  Press  Conference  49.
 /  क्रोर्यक्रम  के  gondemn  the  Chirrese  attack-on  Vietnam
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 @g  act  of  preach  of  diplomatic  norms;
 aad

 (a)  if  so,  what  action  has  been  taken
 in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 ang  (b).  Yes,  Sir.

 (९)  and  (d).  It  hag  been  suitably
 conveyed  to  a  representative  of  the
 group  of  countries  that  holding  of
 such  a  Press  conference  was  not  in
 accordance  with  the  accepted  inter-
 natidnal  practices  and  diplomatic  con.
 vention.  We  expect  accredited  mis-
 sions  to  refrain  from  open  Press
 interviews  against  third  countries
 who  also  have  diplomatic  relations

 with  India,

 Permits  for  Buses

 6897.  SHRI  AGHAN  SINGH  THA-
 KOR:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  number
 of  permits  for  buses  will  be  increased
 in  between  Dethi  and  neighbouring
 cities  of  Haryana  State  only  after  a
 reciprocal  agreement  between  these

 States,
 a  if  so,  since  when  this  agreement

 ig  pending  and  the  reasons  thereof;

 (ce)  whether  Government  is  receiv-
 ing  representations  to  introduce  more
 buses  in  between  Haryana  and  Delhi
 States  from  public,  M.Ps,  etc,  and

 (नें)  the  action  taken  by  Government
 in  this  regard?

 THE  MINISTER  OF  STATE  IN
 ‘CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir

 )  |The  draft  agreement  between
 Haryana  and  Delhi  formulated  in
 Octeber,;975.  wag  not  ratified  due
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 to  objections  received  by  the  Delhi
 Administration  from  Delhi  Operators,
 when  it  wags  published  as.  requiréd
 under  Section  63  of  the  Motor  Vehi-  ©
 cles  Act,  ‘1939,  The  matter  ig  under
 consideration  of  Delhi  Administra.
 tion  in  consultation  with  Government
 of  Haryana.

 (c)  and  (d).  The  Delhi  Administra-
 tion  has  stated  that  the  representa-
 tions  will  Be  taken  due  note  of  while
 formulating  the  reciprocal  agreement,

 Derailment  of  Tinsukia  Mail

 6898.  SHRI  BIREN  SINGH  ENGTI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  there  was  derailment  of
 Tinsukia  Mail  om  the  22nd  March,
 979  between  Auguri  and  Jagiroad,
 NF.  Railway  stations;

 a)  if  so,  number  of  persons  killed
 or  injured;  and

 (c)  to  what  extent  the  Railway  pro-
 perty  had  been  damaged?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes.

 (b)  Killed-Nil.
 Injured-i2  (simple  injuries)

 (c)  Rs.  41,300/-  approximately.

 Electrification  of  Railway  lines  of  U.P.
 6899.  SHRI  ROOp  NATH  SINGH

 YADAV:  Will  the  Minister  ‘of  RAIL.
 WAYS  be  pleased  to  state

 (a)  whether  the  electrification  .  of
 railwa  lines  from  Kanpur  Unchahar’
 to  Allahabad  and  Lucknow  and  Allaha-
 bad  via  Pratapgarh  which  is  a  back--.
 ward  area  of  Uttar  Pradesh;  is  ‘pro-.
 posed  to  be  made  during.  the:  curtent:
 financial  year;  es

 (b)  if  not,  whether  survey:  hi
 been  conducted



 ducting  a  srvey?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS.  (SHRI
 SHEO  NARAIN):  (a)  and  (b),  No

 4¢)  Does  not  arise.
 (4)  The  density  of  traffice  on  Kan-

 pur-Unchahar-Allahabad  and  Luk-
 now-Allahabad  via  Pratapgarh  is  not
 sufficiently  high  at  present  as  com.
 pared  to  other  sections  included  in  the
 proposals  for  electrification  in  the
 Corporate  Plan  (974—89)  of  Indian
 Railways.  Further,  the  direct  route
 between  Allahabad  and  Kanpur  is  al-
 ready  electrified.  As  such  there  is  at
 present  no  proposal  to  electrify  Kan-
 pur-Unchahar.Allahabad  ang  t  Luck-
 now-Allahabad  via  Pratapgarh
 tions.  '

 wait  दिहली  स्टेशन  के  लिये  बेंडरों  की  नियुक्ति
 6900.  श्री,  छवि  राम  र्गल  कया  रेल

 संत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  कया  कुछ  समय  पहले  नई  दिल्‍ली  रेलवे
 स्टेशन  के  लिये  कमीशन  के  स्‍ाधार  पर  बेंडरों  की
 नियुक्ति  के  लिये  विशापन  विया  गया  था  5

 ख)  यदि-हां,  तो  क्‍या  अभ्याययों  को  is
 ,  1979  को  साक्षात्कार  के,  लिये  बुलाया

 गया  था

 (ग)  कया  इस  प्रकार  चुने  गये  प्रभ्यक्रियों  को
 रोजगार  दे  दिया  गया  है  :  और

 (थ)  यदि  नहीं, तो  इस  के  क्‍या  कारण  हैं?

 रेल  मंत्रालय  में  राज्य  मंत्री  (भी  शिव
 बाशमथ )  (क),  जी,हां  t  |

 (@)  16-1-1979,  भौर  49-I-I979  |
 के  बीच...  उत्मीदवारों  का  साक्षात्कार  किया  गया

 Pa  bia
 not,  ‘the  ‘objection  to  Govern-

 the  Railways.
 _Volve.  larger  outlays  6  same.

 oe provésséd:  through  ‘tig:  Annual  Wi

 7
 Gj).  Weltien  dAnevers:  CRAITRA  23,  290)  (SARA)  Written  Anewere  16  |

 विभिश्वथ  .  क्रिया  गया.  fe  बिल्ली:  जोज में
 विंभागीर  खान  पान  स्थापनाओ्ों  में  भ्रतिरिक्त
 कमीशन  बेंडरों  को  ग्रोयश्यकता  करने  के
 लिए  ह  झोवेदय  पंत  सॉमलित  जाद  |

 Watering
 पि  (न

 nm  for  Carriage  and

 6901  SHRI  SURAJ  BHAN:  Will.the
 Minister  of  RAILWAYS  be  pleased to  State

 (a)  whether  it  is  a  fact  that  few
 years  tack  a  Watering  Committee  for
 Carriage  and  Wagon  Department  was.
 constituted  by  the  Railway  Board

 (b)  if  so,  what  recommendations
 were  made  by  the  Committee

 (c)  whether  the  recommendations
 made  vy  the  Committee  including
 those  regarding  provision  of  adequate
 stafl  and  stoppage  to  trains,  have  been
 implemented

 (d)  if  not,  the  reasons  thereof,  and

 (e)  by  what  time  Government  pro-
 pose  ta  implement  the  recommenda-
 tions  of  the  Committee?

 THE  MINISTER  OF  STATE  IN  THE"
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN);  (a)  Yes.

 (b)  A  statement  is  attached.

 (०)  Yes.  Appreved  recommenda-
 tions.  of  the  committee  on  Carriage
 Watering  Arrangements  have  been
 implemented.  by  the  Railways,  Water.
 ing  arrangements  need  to  be  ‘and  are
 reviewed  periodically  to  ensure  that
 changes  in  Time  Table  are  adéquately
 covered.  If  any  additional  facilities
 are  found  necessary  at  such’  reviews,
 arrangements  ate  made  .to  carry.  out
 such  works  under  powers.  vested:  with  rs
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 dy  ‘and  (e).  90  not  arise.  |  overtiesd’  watering  ani  2.7  metres.  tor
 ee  .  ws  groung  hydrants.

 SUMMARY  OF  RECOMMENDA-  abe  The  requirements  of  watering
 TIONS  staff  should  be  based  on  है  man-mi-  *

 LL  The  existing  capacity  of  water
 tanks  in  current  builds  of  BG  and  MG
 coaches  is  considered  adequate

 2.  The  Jocation  watering  stations
 should  permit  refilling  of  water  in
 coaches  after  an  approximate  inter-
 val  of  4  hours,

 3.  To  permit  slow  trains  being
 watered  at  reasonable  interwals,  the
 distance  between  two  watering  sta-
 tions  should  be  in  the  region  of  200
 KMs  on  BG  and  350  KMs  on  MG.

 4.  The  minimum  quantity  of  water
 to  be  catered  for  trains  at  watering
 halts,  should  be  as  follows:

 48000  litres  for  a  BG  main  line
 train.

 48000  ‘litres  for  a.  BG  branch  line
 train.

 2000  litres  for  an  MG  main  line
 train

 7000  litres  for  an  MG  branch  line
 train.

 8  The  minimum  halt  for  a  pas-
 >  senger  train  at  a  water  filling  station
 should  be  0  minutes.

 6.  The  rate  of  flow  at  the  delivery
 -end  of  a  hydrant  should  not  be  less

 than  00  litres/minutes,  This  may
 be  ensured  by,  changing  pipe  layouts,
 or  inereasing  pipe  diameters  or  pro-

 :  vision  of  booster  pumps  as  necessary.
 7.  The  maximum  distance  between

 :  hydrants  for  overhead  watering  shoul
 »  be  30  metres

 -  8  The  maximum  distance  between
 |  ground  hydrants  for  side  filling  should
 ‘be  3  metres,

 eg  Water  Slling  hose  pipes  should  be

 permanently  connected  to  hydrants.
 10.  The  length  of  the  water  filling

 "hose  pipes  should  be 8  metres’  for

 nutes  per  coach  for  the  scheduled  :
 train  halts

 12,  Watering  arrangements  on  plat-_
 form  should  cater  for  the  maximum
 langth  of  trains  running  on  the  880०
 tion.

 13,  The  water  supply  arrangements
 for  trains  should  be  isolated  from
 general  water  supply.

 14,  Adequate  static  water  storage
 capacity  should  be  provided  at  water-
 ing  stations.

 स्टेशनों  के  गलत  मास

 6902.  श्री  केशवराव  धोंडगे  :  क्‍या  रेल  मंत्री
 यहू  अताने की  कृपा  करेंगे  कि  ::

 (क)  क्‍या  यह  सच  है  कि  महाराष्ट्र  राज्य  की
 मनमाड:  लाइन,  परली-हैदराबाद  लाइन,
 परम  मपयरला  ्  थ  लाइन  झादि  के  बीच  पड़ने
 वाले  अनेक  स्टेशनों  के  गलत  नाम  भी  भी
 प्लेटफामों  में  लिखे  जा  रहे  हैं;  भौर

 (ख)  नामों  को  ठीक  न  करने  के  क्या  कारण

 रेल  मंत्रालय  में  राज्य  संत्री  (भो  शिष्,
 भाशयण  ):  (क)  जी,  नहीं  t

 (ख)  प्रश्न  नहीं  उठता.।

 परिवार  नियोजन  कार्यक्रम  को  लोकप्रिय  बनता
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 स्वास्थ्य  बौर  परियार  कल्याण  मली  (थी
 राव  )  :  (क)  एक  चिस्तत  मोड  संलग्  हैं।

 (w)  शझादिवासी  क्षेत्रों  में  प्रसूति  भौर  बाल
 स्वास्थ्य.  सेवाशों  जैसी

 दुद
 की  बड़ी  भारी  जरूरत

 t  इस  आंत पर  बल  देते  के  लिए  क्षादिवासी  केलों
 इस  पहलू  को  मजबूत  अनाने  की  भोर  विशेष ध्यान  दिया  जा  रहा  है  भौर  गर्भ-रोधन  के  तरीकों  का

 प्रचार  तभी  किया  जाता  है  जब  लोग  इन  तरीकों  की
 विधेष  रुप  से  मांग  करते  हु  ।  राज्य  सरकारों  को
 तदनुसार  सलाह  दी  गई  है  t

 आदिवासी  क्षेत्रों  में  इस  कार्यक्रम  को  लोकप्रिय
 बनाने  के  लिए  कोई  विशेष  प्रनुदान  नहीं  दिये  गये
 हैं,  पैसे,  दाइयों  को  इस  कार्य  में  लगाने  तथा  परिवार
 कल्याण  झौर  जज्चा-बच्चा  स्वास्थ्य  के  ढांचे  में
 सुधार  लाने  की  योजनायें  उन  इलाफों  के

 मकुर
 र

 कर  दी  गई  हैं  जो  पिछड़े
 ु

 दें  भौर  जहां  स्वास्थ्य
 परिवार  कल्याण  की  काफी  नहीं  हैं  ।  इनके
 साथ-साभ  राज्यों  शौर  भ्रादिवासी  क्षेत्रों  में  जक्बा-
 बच्चा  स्वास्थ्य  की  गतिविधियों  को  तेज  करने  के  लिए
 सामान  के  रूप  में  भी  सहायता  दी  जा  चुकी  है  1

 ‘1978-79  के  बीच  मध्य  प्रदेश  सरकार  को
 दी  गई  कुल  सहायता  झौर  सामान  के  रूप  में  जो  सप्लाइयां
 की  गई,  उनका  मूल्य  हस  प्रकार  है

 लाख  रुपये

 1)  1978-79  का  प्ा्ंटन  633,95

 A)
 i978-79  के  दौरान  किस्तों..  684.  83

 मंजूर  किया  गया  |  झनन्तिम

 रग (iii)  सामान  के  रूप  में  दी  गई
 सप्लाइयों  का  मूल्य

 रुपये
 (8)  अचलित  गर्भ  निरोधक  1385,192
 (ु)  खाई  जाने  वाली  गोलियां  29,000
 (ग)  कापर-टी-200.  42,780
 (भ)  जच्वा-अच्चा  स्वास्थ्य  सप्लाई  22,59,087
 (छ)  दाइयों  के  किस...  99,480
 (चर)  बाहत  “703,654

 योग :  45,  19,193

 छोटे  परिवार  के  पिद्धान्त को  क्वेच्छा  े. झपना  ज्।

 निरोधन  &  तरीकों  €  इस्तेमाल  के  बारे  के  जानकारी
 दी  जाती  है।  सिका  भौर  प्रेरणा  सम्बन्धी  कार्यकलापों.
 के  लिए  वित्तीय  झाजंटनों  में  काफी  |.  कर  दी  गई.
 है  राज्यों  के  मुख्य  मंत्रियों  भौर  स्वास्थ्य  मंलियों
 मे  राज्य  के  विधान  सभाधों  के  सदस्यों
 तौर  पर  पत्ष  लिखे  हैं  जिसमें  उन्होंने  उनसे  इस
 क्रम  में  भ्रपना  सहयोग  देने  का  झनरोध  किया  हैं
 ही  भरपीलें  केन्द्रीय  मंत्रालय  से  संसद्‌  सदस्यों  से
 हैं।  मात  झौर  शिशु  देखरेख  योजनाभों  को
 देने  की  भोर  विशेष  ध्यान  दिया  जा  रहा  है  ny
 टीका  कार्यक्रम  को  तेज  कर  दिया  गया  है।  “चाल  वर्ष
 के  दौरान  झ्तिरिक्त  दाइयों  को  उसकी  कार्यकूशलता
 को  बढ़ाने  के  लिए  प्रशिक्षित  किया  जा  रहा  हैं  ताकि
 ग्रामीण  क्षेत्रों  में  प्रसूति  देख  रेख  सुविधाशों  के  स्तर  कोः
 सुधारा  जा  सके  ।  इन  प्रशिक्षित  दाइयों  को  उप-
 करण  भी  दिये  जा  रहे  हैं  धौर  उन्हें  प्रामीण  क्षेत्रों  में
 मातृ  एवं  शिशु  देख  रेख  सम्बन्धी  कार्य  में  श्रधिका-
 चिक  कार्य  सोंपा  जा  रहा  है।  जिन  सहायक  नर्स
 मिडवाइफों  को  प्रामीण  उप-केन्द्रों  में  हैनात  किया
 जाता  है,  उनके  लिए  प्रशिक्षण  की  सुविधाएं  बढ़ा  दी
 गई  हैं।  राज्य/संघ-शासित  क्षेत्रों  तथा  गैर-सरकारी
 संगठतों  के  बीच  स्वास्थ्य  होड़  को  बढ़ाबा  देने  के  लिए
 एक  राष्ट्रीय  पुरस्कार  योजना  भी  झारम्भ  कर  दी
 गई  है।  जनवरी,  1979  से  माचे  1979  की
 तिमाही  के  दौरात  परिवार  नियोजन  भौर  जच्चा-
 बच्चा  स्वास्थ्य,  कार्यकलापों  के  झम्तर्गत  झच्छा

 का  के
 के  लिए  विशेष  पुरस्कार  भी  घोषित  किये

 गये  हैं।

 द
 Land  near  Hubli  Railway  Station  on

 lease

 6904.  SHRI  F.  H.  MOHSIN:  Wilk
 the  Minister  of  RAILWAYS  be  pleas~
 ed  to  state

 (a)  whether  it  is  a  fact  that  a  large
 area  of  railway  land  near  Hubli  Rail
 way  Station  on  the  Station  Road  have
 been  given  on  lease  to  various  persotis;

 (b)  if  so,  the  names  of  the  lessees
 and  the  terms  of  agreement

 (०)  since  how  long  they  are  in  pos-
 session  of  the.  Jand,  a.

 (d)  whether.  tenders  were  called  be-
 fore  giving  .the  land  on  lease  and:  if

 not,  the  reasons  therefor;
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 (६)  whether  some  of  the  tenants
 cOiistructed  permanent  structures

 (f)  whether  the  land  is  not  required
 for  ‘the  purpose  of  railway  tse  for
 extending  ‘the  Tonga  and  Scooter  Stand
 ahd  for  other  amenities  to  the  railway
 users;  and
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 i)  what  action  has  been.taken  pn  ४
 :

 THE  MINISTER  OF  STATE  पा  oon
 THE  MINISTRY  OF  RAILWAYS  a
 (SHRI  SHEO  NARAIN):.  (a)  to  (c).  .

 9  plots  ag  per  details  below,  mea-
 suring  a  total  area  of  2595  aq.th.  have
 been  licensed  opposite  Hubli  Railway
 Station

 sl.  Name  of  the  licencee
 No.

 Area  Date  of
 licensed  in  initial

 Sq.  m.  licence

 «  Commissioner,  Hubli-Dharwar  Municipal  Corporalion
 (for  Octroi  post)  .

 2  Mis.  Mudugal  Bhimasnappa  &  Bros.  (for  storage  and  supply  of
 of  Godrej  &  other  products)

 95°68  ‘1O-12-194t

 :  *  492°09,  19-10-1963
 3  M/s.  Indian  Oil  Corporation  Ltd.  (for  a  petrol  pump)  949°20  0  =  o6-2-968

 i"  4  Smt.  Mohinibai  Vedhuraal  (for  a  cloth  shop)  72°60  29-90-1968

 5  Dr.  Suresh  M.  Kini  for  a  dental  clinic  i68°75  ©  24-18-1973,
 @  Shri  8.  प्र,  Tatuskar  for  a  ready-made  clothing  shop  65°00  =  ‘27-12-1973,

 ad
 pom  tere  Handloom  =  hil  =  handloom  Bog  a-6-975

 8  Shri  T.  R.  Jituri  (for  an  Ice  Cream  shop)  64  89  19-8-1978

 हि  Shri  Venkatesh  ५,  Kamat  (for  preparation  of  swerts)  87I-96  =  1-10-1978

 The  above  railway  plotg  dre  licens-
 ed  under  standard  term,  and  condi-
 tions,  viz.  the  Iicenceg  are  renewable
 every  year,  no  permanent  structures
 altould  ‘be  erected,  the  Rallway  Ad-
 tinistration  have  the  right  to  take
 back  the  land  whenever  required  for
 their  own  works  and  payment  of
 licence  fee  at  6  per  cent  of  the  market
 value  of  land  a,  assessed  by  the  local
 ¥pvenue  authorities  “subject  to  revi-
 ghon..after  every  five  years...

 a)  No.,The  practice  of  ‘calling  ten-
 ls  not  in  vogue,

 :  (७)  Only  temporary  gtructure,g  have
 Seen  put  up  by  the  Hcerices,  in:  ac-

 eordancte  with  the  agreementy  entered
 licencees  have

 (f)  This  area  i,  not  immediately
 required.

 (g)  Does  not  arise,

 Nagaland  Territory  under  occupation
 of  Burma

 6905.  DR.  VASANT  KUMAR  PAN-
 DIT

 SHRI  MUKUNDA  MANDAL
 SHRI  CHITTA  BASU.
 SHRI  SARAT  KAR

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 S

 (a)  whether  jt  is  a  fact  that  15000"
 sq.  kilometre  of  Border  territory  of
 Tuensang  District  now  under  .Bur-'
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 India  have  urged  to  Government  to
 ‘isis  that  area  from  Burt

 (c)  whether  his  Ministry  has  ever
 take,  up  this  matter  with  the  Gov-
 ernment  of  Burma,  if  so,  with  what
 results;  and

 (d)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SAMARENDRA

 KUNDU)
 :  (a)  No,  Sir,

 (b)  to  jd).  The  demarcation  of
 boundary  between  India  and  Burma,

 which  was  carried  oUt  in  accordance
 with  the  India—Burma'  Boundary
 Agreement  of  1967,  only  confirmed
 the  well-known  traditional  boundary
 existing  between  the  two  countries.
 A  representative  of  the.  Nagaland
 Goverament  was  associated  with  ine
 border  demarcation  work  in  the
 Nagaland  gector  ang  their  views  were
 given  due  consideration,  Since  no
 part  of  India  territor.  hag  been
 transferred  to  Burma,  the  question  of
 taking  up  this.  matter  with  the  Gov-
 ernment  of  Burma  does  not  arise,

 Railway  quarters  at  Katihar

 6906.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  North  Eastern  Rail-
 way  has  handed  over  the  railway  quar-
 ters-at.  Katihar  to  North  East  Frontier
 Rallway  for  housing  the  optees  as  per
 the  understanding  at  the  time  of  the

 division  of  the  Railways;

 (h)  ig  it-a  fact  that  the  optees  are
 being  given  quarters  at  the  expense  of

 othe  original  staff;  and

 (e)  it  so,  What.  ig  fhe  difficulty  in
 gotistructing.  new.  quarters  at  Katihar
 tot  the:  purpose,  of  Housitig  the  optees?

 (SHRI  SHEO  NARA):  ta)  ©  Before
 bifurcation  of  North  Wastern  Railway,
 Katihar  “wi,  a  ‘Diztriet  of  Pandu  re-
 gion.  After’  divisioiy  of  North  Exatem
 Railway  into  North  Eastern  Railway
 std  Northeast’  Frontier:  Railway  on
 16-1-58  Katihar  Diétriet  ag’  a  whole
 formeg  a  ‘part  of  Northéaet  Prottfer
 Railway,  There  was,  however,  a  Dib-
 trict  office  at  Katihar  of  North  Eas~
 tern  Railway  which  was  |  accommo-
 dated  in  the  same  building  in  whith
 Northeast  Frontier  Railway  _Digtrict
 offleeg  were  located  with  Jurisdicélan upto  Katihar  (excluding)..  With  the
 divisionalisation  of  North
 Rallway  on  1-5-69  the  District  office
 at  Katihar  has  been  shifted  to  Sama-
 stipur.  The  quarters  that  were  in
 occupation  of  the  staff  of  North  Eas-
 tern  Railway  District  office  at  Katihar
 belonged  to  the  Northeast  Frontier
 Railway  even  prior  to  ‘1-5-69.,  There-
 fore  the  question  of  transfer  of  quar-
 ters  at  Katihar  does  not  arise.

 (b)  and.  (९),  Doeg  not  arise,

 Trains  cancelled  in  Trichy  Diviston

 6907.  SHRI  G.  BHUVARAHAN
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  gtate:

 (8)  how  many  traing  were  can-
 celled  and  how  many  ran  late  during
 the  year  978  in  Trichy  Division;  and

 (b)  if  go,  the  reasong  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYB
 (SHRI  SHEO  NARAIN):  (a)  and
 (b).  During  “1978,  in’  “‘Tiruckiea-
 palli  Division,  98  trains  were  ‘chnce?.
 leg  fully/partially  due  to  coal  shor-

 tage  and  26  trains  dug  to  breaches.

 Ont  of  428]  trips  of  passenger  carry<
 ing  traing  rin  during  उशह  i,  Tirk-
 chirappalli.  Division,  6893  trips  .  ran.

 Yate  dug  ह.  heavy.  rains,”  accidents,
 agitatians:  etc,  sn
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 fet we  Care  के  he  ee  की  नई...
 रेहयाड़ियां

 यह

 )  क्‍या  i978  में  दिल्‍ली  शौर  पंजाब
 मेक  रेलसाड़ियां  द  कर  दी  गई  थीं  भौर

 परिणामस्वरूप  जनता  को  बड़ी  कठिनाइयों
 सामसा  करना  पढ़ा  था;  प्ौर

 पक

 उसके
 का

 (खत)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्‍या  है
 प्रौर  उससे  रेलवे  को  कितनी  हामि  हुई

 रेल  मंश्रालय  में  राज्य  मंत्री  (ली  शिव  भारायण)
 (क)  जौंर  (ब)  मई  से  दिसम्बर,  i978  की
 सबिरामी  अवधियों  के  लिए  दिल्‍ली  शौर  पंजाब
 के  बीच  चलने  343/344,  331/332,
 983/354,  337/338,  /  डी0  Wo  /2  बी0  बी0
 369/370  सवारी  गाड़ियों  धौर  45/46  जनता
 एक्सप्रेस  नामक  छः  जोड़ी  गाड़ियों  को  मुख्य  रूप  से
 भाप  कोयले  की  कमी  के  कारण  रह  करना  पड़ा  भा  )
 इस  कारण  राजस्व  की  लगभग  200.  36  लाख  रुपये
 की  धरनुमानित  हानि  हुई  है  ।

 Bonus  to  P  &  T  Employees

 6909,  SHRI  AMAR  ROY  PRA-
 DHAN:  Will  the  Minister  of  PAR-
 LIAMENTARY  AFFAIRS  AND  LA-
 BOUR  be  pleased  to  state:

 (e)  whether  Government  have  de-
 eided  to  grant  bonug  for  the  Posts  and
 Telegraphs  employees;  and

 "  Oo  if  so,  what  are  the  details  in  this
 gegurd  and  if  not,  the  reasons  therefor?

 “THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 {SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  Several  suggestions  have

 been  made  for  amending  the  Bonus
 Act.  One  of  these  suggestiong  relate

 ‘40  the  extension  of  bonug  to  P  &  T,
 Railways  etc.  All  these  suggestions

 vate  being  examined.

 रेलवे  में  विलस्य  शुरक  लेने  को  कसौटी

 69th  wen  ie
 Ree  यह  बताने  को  कृपा  करेंगे  कि  4

 7  के)  रेले  वैगनों  से  चिभिल  बस्तुओं
 हट  ननि  म  िन  दत  ौर  कित  कसौदी  से  विशस्म

 शुल्क.  सबागा  जाता  है
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 (a)  विलम्य  शुल्क  म्राफ  करते का  धंधिकार
 किस  स्तर  के  प्रध्िकारियां  को  है  तथा.  वे.  किस
 सीमा  .तक  इसे  माफ  कर  सकते  हैं;  .

 (ग)  लगभग  कितने  बैगनों  बिलम्ब
 शुल्क  बसूल  किया  जाता  है  भौर  को  कितनी
 झाय  फेली  हैं

 रेल  मंत्रालय में  राज्य  मंत्रों  (सी  विश  नारायण)
 (क)  भौर  (ख).  एक  विवरण  संलग्न  है।

 (7)  सूचना  इकट्ठी  की  जा  रही  है  भशौर  सभा
 पटल  पर  रख  दी  जायेगी  a

 विवरण

 प्रति  घण्टा  भथवा  उसके  किसी  भाग  पर  प्रति
 मीटरिक  टन  झथवा  मीटरिक  दम  उसके  किसी  भाग
 पर  बिलम्ब  शुल्क  की  दर  1

 (क)  खाली  समय  समाप्त  होने  पर  पहले
 25  पैसे  |  खाद्य  तेल  टंकी 24  घण्टों  के  लिये

 अगले  24  घण्टे  क ेलिए  30  पैसे  |  माल  डिब्बों  कौ
 अनुवर्ती  अवधि  के  लिए.  40  कैसे  |  छोड़  कर  सभी

 माल  डिब्बों  के
 लिए  ।

 पहले  25  चण्टों  के  लिए  60  पैसे)  खाद्यतेल  2  की प्रगले  24  घण्टों  के  लिए  1 ह  रुपया  |  माल  डिब्बों
 प्रनुव्ती  भ्रवधि  के  लिए.  2  रुपये  |  के  लिए

 माल  उतारने  के  काम  के  लिए  माल  डिब्बों
 विभिन्न  कोटियों को  भनुमेय  खाली  ससय  की  समाप्ति.  अ
 बिलम्ब  शूल्क  प्रारम्भ  हो  जाता.-है

 (ख)  बिलम्ब  प्रभारों  को  समाप्त  करते
 के  लिए  विभिन्न  के  झधिकारियों को  किये गये

 टूगकिंग
 अधिकारों  की  सीमा  भौचे  दिखाई  गई

 l.  महाप्रवन्धक  पूर्ण  भ्रप्तिकार

 2.  मुख्य  बाणि्य  प्रधीकक  10,680
 3.  झपर  मुख्य  वाणिज्य  प्रधीक्षक  7,800
 ry  मंडल  भ्रधीक्षक  6,009 8.  सुब्यालयों धौर  मंडलों  में  कनिष्ठ  a

 प्रशासनिक  ग्रेड  के  अधिकारी  :  4,000  tee
 c  वरिष्ठ  जेततमात  झनिकारी'  4000 7.  सहायक  प्रषिकारी ह.  800  ©:
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 Civil  suit  in  Bombay  High  Court.  of

 \  @  Grade  Clerks  of  Government  Moe-

 dical  Store  Depot:  Bombay

 601L,  SHRI.  A,  MURUGESAN:  Wilh
 the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  it  is  a  fact  that  former  ‘B’  Grade
 Clerks  of  Government  Medical  Store
 Depot,  Bombay,  had  filed  a  civil  guit
 in  Bombay  High  Court  for  the  re-
 fixation  of  their  pay  and  payment  of
 arrears;

 (b)  is  it  also  a  fact  that  Bombay
 High  Court  had  delivered  their  judg-
 ment  in  favour  of  the  Employees,  if
 so,  what  is  the  detail  thereof  and  how

 many  employeeg  in  all  the  Medical
 Store  Organisation  in  India  have  been
 paid  their  arrears  as  per  the  Court
 Judgment;  and

 (c)  if  paid,  the  depot-wise  details
 and  if  not,  why  this  discrimination
 was  made  in  respect  of  the  ‘B’  Grade
 Clerks  of  Medical  Store  Depot  of
 Madras?

 THE  MINISTER  OF  HEALTH  AND

 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  to  (०),  A  former  ‘B’

 Grade.  Clerk  in  the  Government
 Medical  Store  Depot,  Bombay  had

 filed  a  guit  in  the  City  Civil  Court
 for  the  grant.  of  80.36  of  Upper  Divi-
 sion  Clerk  .as.  per  the  recommenda-
 tions  of  the  First  Pay.  Commission.
 The  judgement  was:  given  ‘in  his.
 favour,  ‘The  appeal,  preférred  by  the

 Government  in  the  Bombay  High
 Court  of  Judicature  wag  dismissed.  As
 the  benefit  of  the  Court's  judgement
 wag  given  to  this  employee  only,  the
 remaining  85  ‘B’  Grade  employees  of

 the  Government  Medical  Store  Depot,
 Bombay,  filed  a  special  civil  applica-
 tion  in  the  Bombay  High  Court  of
 Judicature  praying  for  the  extension
 of  the  benefit  of  the  judgement  given
 by  the  Civil  Court  in  favour  of  their

 colleague.  The  Bombay  High  Court
 delivereq  the  Judgement  in  favour  of
 the  petitionefg  on  21-3-1978,,

 As  the  judgement  was  applicable
 only  to  those  employees  wlio  had  filed
 the  suit,  the  question  of  payment  of
 arrears  to  the  employees  in  other
 Governfnent  Medical  Store  Depots  did
 not  arise,

 The  total  number  of  beneficiaries  of
 the  Court's  judgement  in  the  Govern-
 ment  Medical  Store  Depot,  Bombay  is
 36  and  the  amount  of  arrears  to  ०९

 paid  to  them  comes  to  Rs,  4,55,535.80
 paise.  A  sum  of  Rs.  4,22,869.55  paise

 has  already  been  paid  to  38  employees

 and  the  balance  of  Rs.  $2,666.25"  paise
 hag  to  be  disbursed  to  the  legal  heirs

 of  the  three  employees,  who  have
 since  expired,  after  completion  of
 certain  formalities,  a

 The  question  of  extending  the
 benefit.  of  the  Bombay  High  Court’s

 -fudgent  to  other  similar  employees
 in  other.  Depots  is  under  considera~
 ‘ton.  4478  opiate  Yay
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 2  ह  [|
 के  लिए  चिशेष,  हबास्थ्य योलिगा

 Pe  Se  at:  तया  स्थास्थ्य

 ह
 प्रियार  कायाण  मंत्री  यह  बताने  की  कृपा
 कि

 anit
 (क)  कया.  ,सरकार ने  दिल्ली  की  पुनर्वास

 हालोनियों  में  गरीव  अच्चों  के  लिए  कोई  विशेष
 स्वास्थ्य  बीजना  बमाई  है  ;

 ()  यदि  हों  तो  तत्सम्बन्धी  ब्यौरा  क्या  है

 र
 किन  किन  कालोंनियों में  इसे  लागू  किया  जायेगा;

 रु

 (ग)  यदि  नहीं,  तो  “उसके  क्‍या  कारण  हैं  ?

 oO  स्थास्थ्य  ौर  परिधार  कल्याण  संत्रो  (भो  रवि
 बाय ) :  (क)जी  हां।

 (@)  दिल्ली  नगर  निगम  ने  मानवीकरण
 सम्बन्धी  विस्तृत  कार्यक्रम  के  प्रन्तर्गंत  समस्त  पुनर्वास
 अस्तिमों  में  सभी  शिक्िभों/  बच्चों  |को  टीका  लगाने
 की  एक  विशेष  योजना  तैयार  की  है।  स्कूल  स्वास्थ्य
 योजना  के  प्रेतर्गतप्राथमिक  स्कूलों  [के  सभी  अच्चां  को
 प्री-पूरी  चिकित्सीय  जांच  करने  को  एक  विशेष
 योजना  बनाई  गई  है  1  जो  बच्ले  रोगी  पाये  जाएंग्रे
 उन्हें  नजदीक  की  अस्पताल  में  भंज  दिया  जाएगा  ।

 (ग)  यह  प्रश्न  नहीं  उठता  ।

 सड़कों  और  पुलों  के  सुधार  के  लिए  राज्यों  को  केन्द्रीय
 अनुदान

 oo  जी
 2०

 देव  नाशयण  याद  :  क्‍या
 हि

 जोखन  भर  परिषहन  मंत्री  यह  बताने  की  कृपा

 (क)  जनता  सरकार  बनने  के  पश्चात्‌  बिहार
 राज्य  मं  जो  स्थाई  रूप  से  बाढग्रस्स  रहता  है  प्ृन्‍्य

 सज्यों  को  सड़कों  के  लिए  दी  गई  धनराशि  की  तुलना :  मं  सड़कों  के  सुधार.  के  लिए  कितना  केन्द्रीय  प्रनुदान :  दिया  ग्रया  है;  भौर
 =

 (@)  झन्य  राज्यों  में  गगा।  पर  बनाए  गए।  बनाये
 जा  रहे बुलो  की  संदया  की  तुलना  में  बिहार  में  जागा.
 पर  कस््रीम  सहायता  से  बनाए  गए  /  बनाये

 :  जा  रहे  पुलों  की  संख्या  कितनी  है  तथा  इस  कार्य
 :  के  सिए  दिये  ग्रये  भौर  दिये  जा  रहे  केन्द्रीय  भ्रमुदान

 की  तुलनांत्मंक  प्रतिशतता  क्‍या  है  ?

 भोवहन  शोर  परिजहन  मंज्ालग्र  में  प्रभारी  राज्य
 ce  al  (ली  चांद  राम):  (क)  संवैधानिक रूप  से  केन्द्रीय

 .  सरकार  राष्ट्रीय  राजमार्गों  के  ही
 ड

 और
 गुरण:  एवं  मरम्मत  के  लिए  हूँ  भौर

 RE  किया  गया  सभी  ष्यय  केंद्रीय  सरकार  द्वारा
 "बहन:  किया  जाता है  भौर  इस  कार्य  के  लिए  राज्य,

 ५
 शूल

 दि 4  कोई  भनुदान  नहीं  दिए  जाते  1  .  बिहार
 '. ष्ट्रॉम  राजमांगी  के  विकास  |... उ  सुधार  के  लिए.
 AC  सरकार को  (10,70  करोड़  ्  को  राशि हग
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 &  ae  ह  क
 4

 जेड  |. ड
 thetic:

 क् है  o78-79  नद  के  लिए  ह  पी  'करोढ़
 रुपये  की  शाशि-निर्धारिश थी  ce:  sh  करोंड  बपयें . .
 की  राशि

 स न 11
 दीगई  थी  जो  कि

 राज्य  में  राष्ट्रीय  राजम
 *

 ण  _ दुधार
 के  लिए  थी  बे  कि  46  भ्रवेधि  में  सारे  भारतवर्य
 के  लिए  75  करोड़  रुपये  की  राशि  रखी  गई  थी  ४

 राष्ट्रीय  राजमार्णों  के  श्तिरिक्त  सभी  सड़कों
 की  जिम्मेदारी  सम्बन्धित  राज्य  सरकारों  की  है  ।
 परन्तु  राज्य  सरकारों  को  सहायता  देने  के  लिए  केम्द्रीय
 सरकार  राज्य  सरकारों  को  वित्तीय  संहायंता  देती  है
 जो  ऋण  के  रूप  में  होती  है  इसेके  साथ  साध  राज्य
 सरकारों  को  कुछ  चुनी  हुई  भन्तर्राज्पीम  प्ौर  आर्थिक
 महत्व  की  सड़कों  के  लिए  जो  कि  केन्द्रीय.  सड़क  निधि
 से  वित्तपोषित  किए  जाने  वाले  कार्यों  के  लिए

 ुमुसक सहायता  भी  देती  है  1  अन्तराज्यीयं  अथवा
 महत्व  की  सड़कों  के  लिए  बिहार  सरकार  को  42
 लाख  रुपये  का  ऋण  मुक्त  किया  गया  था  जब  कि
 1976-778  1978-79  भ्रवधि  के  लिए  सारे  देश
 #5.43  करोड़  रपये  की  राशि  रखी  गई  थी  +
 इसी  प्रकार  बिहार  को  1.78  करोड़  रुपग्रे  को
 राशि  मुक्त  की  गई  थी  जब  कि  सारे  भारत  में  976—
 77  से  978-79  %  केन्द्रीय  सड़क  निधि  कार्यों  के

 कल
 कुल  28.  53  करोड़  की  राशि  रखी  गई

 ॥

 (ख)  प्प्नैल  i976%  3:  मार्च  i979
 तक  की  अवधि  में  केन्द्रीय  वित्तीय.  सहायता  से  गंगा
 पर  पुल  की  स्वीकृति  प्रदान  की  गई  है  +

 Rate  of  interest  on  P.F.  of  Teachers
 of  Aided  Schools,  ‘Delhi

 69i4.  SHRI  SHIV  NARAIN  SAR-
 SONIA:  Will  the  Minister.  of  PAR-
 LIAMENTARY  jiAFFAIRS  AND  "LA+
 BOUR  be  pleased  tp  state;

 (a)  whether  the  Ministry  of  Labour
 has  announced  8.50  per  cent  as  rate  of
 interest  on  the  Provident  Fund  of

 yarious
 categories  of  employees  in

 india;  ce

 (b)  whether  the  rate  of.interest  als
 lowed  on  the  provident  7  fund:  .of teachers  of  Aided  Schools  of  Delhi  is
 only  4.50  per  cent;  9  ees

 ceived  any  representation  on.  the
 (0)  whether  Governinént  hava.  re

 above  subject;  and
 nly

 (d)  if  so,  what’  action
 taken

 in  he
 matter”
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 thebydat  1978-79,  $  ‘rate  of  interest
 of  8.25  per  cent  was  declared  for:  sub:
 seriberg'  covered  by  the  Provittent
 Find  ‘Schéme  under  Employees  Pro-
 vident  Funds  and  Miscellaneous  Pro-
 visiong  Act,  1952.  In  addition  a  50008
 of  0.5  per.  cent  was  payable  to  sub-
 seriber,g  not  making  withdrawals  for
 two  years.

 by  to  (d).:  Representations:  have
 been  received  that  the  aided  schools
 in  Delhi  are  paying  a  lowe;  rate  “of
 interest,  However,  they  are  not  en-
 titled  to  thé  rate  of  interest  payable
 under  the  Employee,  Provident  Fund
 and  Miscellanéous  Provisions  Act,
 1952,  as  they  are  not  covered  by  it.

 News  item  captioned  “Coal  Units
 Lethargy  may  hit  Supply”

 6915.  SHRI  M.  V.  CHANDRA-
 SHEKHARA  MURTHY:

 SHRI  P.  M.  SAYEED,
 SHRI  A.  R,  BADRI

 NARAYAN;

 Will  the  Minister  of  RAILWAYS
 be  pleased  t®state

 (a):  whethér  attention  of  Govern-
 ment  has  been.  drawn  ip  the  press
 report  in  Hindustan  Times  dated
 ‘18-2-79°  under  the  heading  “coal  units
 lethargy  may  hit  supply”;

 (9)  ig  so,  whether  allotment  of
 wagong  for  soft  coke  hag  been  stopped
 from  February  7,  1978:

 (०)  if  30  whether  Railways  ‘have
 said  this.  decision  shows  the  inability
 of  the:  nationalised  coal  companies  to
 load  ‘rakeg  in  time;  and

 @  if  go;  what  48  the  actual  position?
 THE  MINISTER  OF  STATE

 i78

 (a).  The  ovarall.  level.  of  availability
 of.  soft.  coke:  ig  les,  than  the  demand
 that  hag  been  received  from  the  -vari-
 Ug,  States.  .  However,  in  close  -  co-
 ordination  with  the  Ministry  of
 Energy  (Department  of  Coal),  arran-
 gement  has  been.  made  to  move.  spee-
 dily  the  available  coke  to  variqus
 States.  ae:

 कलकता  में  रूसी  राशनयिक  की  मृत्यु  क॑  बारमें  ण्

 60i6,  r)  बबारास  शाक्य  :  क्या  चिंदेंश  मी
 बह  बताने  की  कृपा  करेंगे  कि  ।:

 कलकत्ता  में  रूसी  राजनयिक  की  मृत्यु  के  कया
 कारण  थे  और  इस  बारे  में  की  गई  जांच  के  कमा
 परिणाम  निकले  और  इस  सम्बन्ध  में  क्रितने:  व्यक्तियों
 के  विरुद्ध  कार्यवाही  की  गई  है i

 विदेश  मंत्री  (भी  झल  बिहारी  बाजपेयी  )
 विक्टर  कोलोली  स्नोकोव  नामक  एक  रूसी  राजनंयिक

 L  सार्च  979  को  कलकत्ता  में  रूसी  व्यापार  प्रति-
 निधि  के  कार्यालय  के  एक.  कमरे  में  मृत  पाया
 गया  था  एव  परीक्षा  की  ,रिपोर्ट,  से  पता  चला  किं

 किरीट  भ्रधिधारण  (कारोनरी  झाक्लूक से  हुई
 टद्  ज

 गति  रुक  जाना  (|
 हैं।  “विसंरा'  की  जांच  की  रिपोर्ट  की

 तीक्षा  की  जा  रही  है  L
 किसी  व्यक्ति  के  जिरुद्ध  किसी  प्रकार  की  कार्रभाई

 का  प्रश्न  नहीं  उठता  ।

 Reversion  of  Doctors

 6917.  SHRI  MOHAN  LAL  PIPIL:
 Will  the  Minister.  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  thou-
 Bands  of  qualified  medical  doctors  are
 under  threat  of  reversion  from  their
 present  posts;

 (७)  whether  it  is’@lso  @  fact  that  the
 criterion  adopted.  by  Government  for
 their  initia]  gppoititment  ‘to:  the  posts

 5  पड़  20  longer  acceptable  to:  Government;  =

 (e)  whether  it  ig-aléo-a  fact  that  te
 ‘appointments  ‘of  these:  doctors

 ete  Bea  lang  ४६५
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 not  been  regularised  purely  due  to  ad-
 ministrative  reasons;  and

 (d)  whether  it  is  also  a  fact  that.
 these  doctors  have  rendered  service
 for  a  number  of  years  to  the  entire
 satisfaction  of  Government  as  well
 as  the  public?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  No;  but ag  per  the  nomi-
 nations  received  from  the  UPSC  for
 appointment  of  473  regular  G.D.M.O.
 Gr.  IE  on  the  basis  of  a  combined
 examination  held  by  them  in  the
 year  978  and  also  250  doctgrs  gelect-
 ed  by  them  by  the  method  of  inter-
 view  alone,  some  of  the  doctorg  ap-
 pointed  purely  on  an  ad-hoc  and  tem-
 porary  basis,  may  have  to  be  replaced
 by  these  regular  officers  nominated
 by  the  UPSC.  The  total  number  of
 such  replacements  at  present  is  not
 likely  to  exceed  150,

 (b)  and  (c).  Such  of  the  ad-hoc
 appointees  who  have  not  been  able  to
 qualify  in  the  written  examination  or
 interviews  held  by  the  U.PS.C.  for
 regular  appointments  have  to  be  ulti-
 mately  replaced  by  regular  officers.
 Geveral  chances  were  available  to  the
 ad-hoc  appointees”  to  appear  for  re-
 gular  selections  of  the  U.P.S.C.  and
 qualify  for  regular  appointmentg,

 (da)  Regular  recruitment  to  fhe
 civil  posts  and  seTVices  is  done  only
 through  the  U-P.S.C.“in  accordance
 with  the  constitution®!  provisions  and
 the  same  cannot  be  circumvented,  and

 ag  guch  the  rendition  of  satisfactory
 service  cannot  be  the  criteria  for  re-

 -gularising  ad-hoc  appointments,

 ;  Rebablitation  of  Bangladesh  Railway

 e018.  SHRI  AHMED  HUSSAIN:
 By  Will.  the  Minister  of  RAILWAYS  be

 7  pleased  to  state  the  number  of  Rail-
 way  Experts,  Engineers  and  other
 ५  Worker,  wito'  are  likely  to  be  deploy-

 April  12,  979  Written  Answers...  78०  है

 ed  by  the  Government  of  India:  in’.
 rehabilitation  of  railway  gystem  in
 Bangladesh  and  the  procedure  that
 may  be  followed  in  ‘selecting.  such
 workers,  etc?  Lot

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  There  8
 no  direct  request  from  Bangladesh
 Railways  for  the  rehabilitation  of
 their  railway  aystem  and  ag  such  the
 Ministry  of  Railways  are  not  consider.
 ing  secondment  of  railway  experts,
 engineers  and  Other  workers  direct

 to  the  Bangladesh  Railway  ag  such,

 Apprenticeship  Trades

 6919,  SHRI  AHMED  HUSSAIN:
 Will  the  Minister  af  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 Pleased  to  state:

 (a)  whether  Government  give  due
 consideration  to  the  weaker  section  on
 various  apprenticeship  trades;  and

 (b)  what  is  the  number  of  persons
 trained  in  each  trade,  State-wise  in
 North,  Eastern  Region  and  the  figures
 of  Scheduleq  Castes|Tribes,  Minorities,
 Physically  handicapped  and  women
 etc.  separately  in  1976  977  anki  19787

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 Yes.  Under  the  Apprentices  Act  296
 reservation  of  training  places  for  the
 Scheduled  Castes/Scheduleq  Tribes  in

 the  designated  trade,  have  been  made
 having  regard  to  the  population  of  the
 Scheduled  Castes  and  Scheduled
 Tribes  in  the  State  concerned.  How-
 ever,  in  case  of  other  categories  viz.”
 Minorities,  Women,  -Physically  Handi-
 capped  persons  administrative  .  ins.
 tructions  have  been  issued  to  all  con-
 cerned  to  give  proper  opportunities  to
 them  for  apprenticeship.  training

 (9)  The  ‘information  ‘ig  not  ‘readily
 available  and  .is

 er
 collected,  It.

 wn
 be  placed  on  table’  of  the

 Se,
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 " nformation  to  Kmployment  Exchange
 mn  pe  Vacnacleg

 6020.  SHRt  AHMED  HUSSAIN:
 Will.  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  the  employerg  of  va-
 rious  sectors  who  are  required  to  sup
 ply  certain  information  to  the  em-
 ployment  exchanges  in  accordance
 with  the  Employment  Exchange  (Com-
 pulsory  Notification  of  Vacancies)  Act,
 959  are  not  furnishing  the  same  regu-
 larly;

 (9)  if  so,  the  actual  number  of  em-
 ploying  organisations/offices,  State
 and  U.T.-wise  required  to  furnish  the
 information  in  pursuance  tp  the  above
 in  the  Country  and  the  actual  number
 in  geriatim  who  have  not  supplied
 such  information  timely  and  regularly
 or  totally  during  the  last  3  years  end-
 ing  3h4st  December  1978;  and

 (९)  what  are  the  nameg  of  such  ins-
 titutions/offices  who  are  required  to
 furnish  this  information  in  the  ‘North/
 Eastern  Region  (State-wise)?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  to
 (c).  The  implementation  of  the  Em-
 ployment  Exchanges  (Compulsory
 Notification  of  Vacancies)  Act,  1959,
 falls  under  the  jurisdiction  of  the
 State  Government,  through  their  Em-
 Poyment  Exchanges..  According  to
 the  Employers’  register  maintained  by
 the  State  Governments,  1.81  lakhs
 establishments  in  the  country  are  re-
 quired  to  furnish  the  information  in
 Purguance  of  the  Act,  out  of  which
 87  per  cent  to  80  per  cent  have  sup-
 plied.  thi,  inforriation  during  the  last
 three  years:  ‘The  actual  number  of
 employing:  organisations/offices  which
 have..not  supplied  such  information
 during’  the  last  three’  years’.  as-  also

 the  ‘names  of  guch  organisations  in  the
 *  North/Bastern  ‘Regioh  who  are  re-

 quired  to  furnish  such  information  is  the  ‘bug  stands  relaxed.

 avatiable  only  with  the  State  Govern.
 ments

 Harassment  of  DTC  Passengers

 6021  SHRI  PIUS  ‘TIRKEY:  Will
 the  Minister  of  SHIPPING.  AND
 TRANSPORT  be  pleased  to  stata

 (a)  whether  Government  are  aware
 of  the  fact  that  late  in  the  night  when
 there  is  no  conductor  for  advance
 booking  of  tickets  for  DTC  buses  and
 passengers  take  their  seats  in  the
 buses,  the  conductor  of  the  bus  comes
 at  the  time  of  departure  and  sits  in
 his  chair  and  asks  the  passengers  to
 come  to  him  for  purchase  of  the
 tickets,  thug  causing  great  difficulty
 to  passegers  who  have  taken  their
 seats;

 (b)  whether  Government  propose
 to  issue  instructions  to  the  authori.
 ties  not  to  haragg  the  passengers  in
 thig  way  ang  ensure  that  passengers
 get  their  tickets  at  their  seats  in  such
 cases;

 (c)  whether  it  is  a  fact  that  conduc-
 ६078  start  the  buses  before  taking  all
 the  passengers  even  at  the  starting
 points  because  of  the  fact  that  all
 passengers  cannot  accommodate  in  the
 space  between  his  seat  (from  where
 he  issues  tickets)  and  the  gate  of  the
 bus;  and

 (d)  if  80,  steps  to  be  taken  to  check
 the  same?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE.  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  to  (9).  Conduc-

 torg  have  standing  instructions  that
 they  must  issue  tickets  to  all  the
 passengers  on  board  before  the  bus
 leaves  the  starting.  point.  However,
 with  the  advent  of  advance  booking

 ‘system.  and  provision  of  a.  seat  for
 conductors  on  buses,  the:  bus  conduc-

 ‘tor  hag  got  the  impression  that  the
 ‘eondition  of  pre-bodking  of  passen-
 gers  by  issuing.  tickets  by.  moving  in

 Instructions
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 to  the  conductors  are  being  issued  that
 where  there  is  no  advance  booking  it
 would,  be  their.  responsibility  to.  issue
 tickets  to  all  tHe  passengerg  on  their
 seats  before  the  bus  takes  its  trip
 from  the  starting  point.  Thig  ‘will
 also  remove  the  possibility  of  buses
 starting  from  the  terminal  points,
 without  accommodating  all  the  pass-
 engers,  due  te  crowd  around  the  con~-
 ductor’s  seat.

 Rupsa-Bangriposl  Narrow  Gauge  Line

 6922.  अप्तन्ता  L,  L.  KAPOOR:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  engineering  survey
 of  Rupsa-Bangriposi  narrow  gauge
 line  has  been  ordered;

 (b)  if  so,  the  details  thereof;

 (c)  whether  the  proposed  line  is
 likely  to  be  broad  gauge  and  extend-
 ed;  and

 (d)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY”  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  to  (d).

 A  Reconnaissance  Engineering-cum-
 Traffic  Survey  for  conversion  of  Rupsa-
 Talband  narrow  gauge  line  into  Broad
 gauge  and  it,  extension  to  q  suitable
 point.g@n  Tatanagar-Kharagpur  ,ec-
 tion  is  being  carried  out  by  the  South
 Eastern  Railway.  The  survey  ig  ex-
 pected  to  be  completed  shortly.

 फरीदाबाद  में  कॉत्रीय  स्वास्थ्य  सेथा  योजना

 6923.  श्री  हुकस  द... क  कलाय  क्या
 हयास्प्य  धौर  परियार  कल्याणे  मंत्री  यह  अताने  की
 कृपा  करेंगे  कि

 रैक)  क्या  महू  सच  है  कि  मज्ालव  मे  फरीदा ae  घोर  गाजियाबाद  में  रहते  वाले  केम्ीय  सरकार
 :  के  कर्मचारियों  के  लिए  के्लीय  सरकार  स्वास्थ्य  योजना

 oo  आादम्भ:करना  सिद्धान्त  रूप  में  स्वीकार  कर  लिया

 April  12  979

 अ्न्म,..बातें,.  समान  11 . दी जाती  म्
 होते,

 पर
 खडे

 Written

 gather और  फरिभार  een  सकी  भी  रणिराप)
 (क)  जो|  हां  ३

 (ख)  केन्रीय..  सरकार  स्वास्थ्य  योजना  के
 झ्रधीन  फरीदाबाद  और  गांजिमांबाद  में  अाँषघालय
 खोलने  क  लिए  मंजूरियां  पहले  ही  दी  जा  चुकी  हूँ  7
 ज्यों  ही  इन  पग्रौषधालंगों  के  लिए  उपयुक्त  भंग
 मिल  जाएँगे,  त्योंही  इन्हें  चालू  कर  दिया  जाएगा

 पूर्वोत्तर  लबे  में  दिये  गये  ललपान  1... उ

 6924.  भरी  हुकस  बष्द  कछबाय:.  :  बया
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  गत  लीन  वर्षों  के  दौरान  पूर्वोत्तर  रेलवे
 के  प्रत्येक  डिवीजन  में  जलपान  के  लिए  छोटे  बड़े
 कितने  ठेफे  दिये  गये  ;  शौर

 (ख)  क्‍या  जलपान  तथा  अन्य  स्रोतों  के  30
 प्रतिशत  ठेके  लियमानुसार  अनुसूचित  जातिमों  _  तथा
 अनुसूचित  जनजातियों  के  लोगों  को  दिये  गये  भौर
 यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 रेल  मंत्रालय  में  रज्प  मंत्री  1९३  शिव  माशायण)
 (क)  पिछले  तीन  वर्षों  के  दौरान  पूर्वोत्तर  रेलवे  .में
 भत्पाहारग़  ग्रह  के  लिए  चार  ठेके  जावंदित  किये
 गये  हैं  जिनका  मंडलवार  ब्यौरां  इस  प्रकार  है

 मण्डल  का  नाम  प्रावंदित  ढेकों
 |

 की  संख्या

 इज़्जतनगर  '
 लखनऊ  जे
 वाराणसी  i
 सोनपूर  nal

 समस्तीपुर  2

 (ज)  भनुसूचित-  जाति

 के  हम्बन्ध म  किसी.  (2043.
 *. महीं  किया  यया  ha  संशीवित

 धाधा  यूनिट  तक  खानपान॑,
 केवल  पनुसूचित  जालि/गं
 को  ही.  आ्रावंडित  किये.
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 मंत्री  यह  बताने  की  कपा  करेंगे

 ि
 लीन  वर्भों  के  बौरान  दृक्षिण

 लें  विवीजन-बार  छोटे.  तथा  गई  प्रस्पाहार
 स्‍्टालों  के  लिए  कितने  ठेकें  दिये  तने  i

 (ल)  कया  निग्रमो ंके
 भन्म  स्टालों के लिए' के  लिए'  io  ae

 ye  कित
 तत

 जातियों  तथा  जन  जातियों के  लोगों  को  दिये  गये  है;
 शौर

 प्रश्याहार  तथा

 (ग)  बदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 रेल  मंत्रालय  में  राज्य  मंत्री  (श्री  शिव  भारामण)  :
 (=)  पिछले  हीन  वित्त  के  दौरान  इक्षिण
 लवें  के  प्रत्येक  मंडल में  छोटे  और  बड़े  जलपान  सवालों
 के  लिए  विये  गये  नये  ठेकों  की  संक्या  इस  प्रकार  है

 sei  की  संख्या

 बड़े  छोटे

 मदास  li  l
 झलवक्को्ड  5  3
 बंगलूद  सिटी  2  5
 मैसूर  8  L
 तिदच्चिरापलली  3  6

 मदूर  3

 a)  झौर  (7).  पक्‍नुसूचित  जाति/ (
 गल  §  के  लिए  ह
 ठेकों  का  किसी  प्रकार  झारक्षण  नहीं  होता

 है  7  केकित  i-778  से  लागू  सरकार  की
 बर्तमान  नीति  के

 है
 झ्राधा  यूनिट  तक  खानपान/

 विक्रम  के  सन्नी  जाति।  प्रमुसूतित

 कल
 के  अ्एक़ितयों  के  [लिए  ही  भरक्षित  रहते

 1

 ere  teen  देखने  में  जलपात  स्दाल

 6926.  ो हुकम चस्च |... क  wT  :  कया  रेल  मंत्री
 पह  बताने  की  कृपा  करेंगे  कि  :

 है."
 सोगाना  रेलवे  के  प्रत्येक  डिघीजन  मे

 हिन के  जालभात  ्टाजोों  के  कितते  छोटे
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 शल  में  दिमे  भत्माह्वार  सवाल  हि  दि

 odes,  pee  WN  wong:  mn  रेल:

 (प)  यदि  नहीं,  शो  इसके  क्‍या  कारण  हूँ?

 रेल  संत्रालय  तंम्य  1, ६  थी  &....  चाशबणो
 (8)  सूचना  इकट्ठी  की  जा.  रही  हैं  धौर  सभा

 पदल  पर  रख  ही

 (थ)
 हॉ  (=).  ि

 जआाति/भनुसूचित

 जम
 आह
 डड कर 7  तगपाहे।  क्र

 आधा  निट  तक  खातप्रात/विक्रय  के  भी
 पुपुक

 भाति  मिनूवात
 जनणाति  के  व्यक्तितयों  को  ही

 हूँ  बड़े  ठेकों  के  संबंध  में  अन्य  बातें  समा
 दोने  पर  उन्हें  सर्वोच्च  प्राथमिकता  दीं  जाती  है  a

 अखिल  भारतोय
 ै”  प्  घ्

 ले
 झाते  बाले  को  कठिनाइयों

 6927.  भी  +  क्या  स्वाएआ  कौर  परिवार
 कल्याण  मंत्री यह  की  कृपा  करेंगे  कि

 (क)  क्या  सरकार को  पता  है  कि  अखिल  भारतीय
 झ्रायुविज्ञान  संस्थान  में  उपचार  के  लिए  दिल्‍ली  से
 बाहर  से  जाने  वाले  रोगियों  के  शिक्तेवारों  को  बैठने,
 सोने  प्रथवा  भाराम  करने  के  लिए  प्रस्पताल  में  कमरों.
 के  प्रभाव  के  कारण  अ्रसीमित  कठिताइसों  का  सामवा
 करना  पड़ता  हैं  भौर  उन्हें  बाहर  षुले  में  ढहना
 पढ़ता है,  जाहें  गर्मी  हो  झथवा  सर्दी  ;

 दख)  क्‍या  इस  बारे  में  कोई  कार्यवाही
 की  जा  रही  है;  गौर

 (ग)  यदि  हां,  तो तत्सम्बन्धी  व्यौरा  क्‍या

 ह्वास्य  झौर  परिवार  amt  (et
 रब  राय  )  :  (क)जी  हो।

 a)  और  (ग  भारतीय  भामुविज्ञान
 क  (ी  ्  िन  कदम  उठाए

 (i)-  विश्ञाम  सघन  जो  “राजगढ़िया
 चिश्ाम

 ध्यक्तियों  के  हज  की  दुर
 पहले

 00  जयह
 उपलब्ध  कर  दिया  है।  संस्थान  म्ह
 रोगियों,  को  के  रिश्तेदारों  झौद  परिचारकों  को  इस
 धरमेंशाला  में  ठहूराया  जाता  है  |

 (2)  उक्त  धर्मशाला  का.  विस्तार  करने  सम्बस्ी
 एक  .  प्रस्ताव  .पर  विचार  किया  जा  रहा  है;  “भर
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 More  Steamers  between  Lakshadweep
 and

 6928.  SHRI  ए.  K.  CHANDRAPPAN:
 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  it  is  8  fact  that  the
 two  steamers,  now  plying  between
 Lakshadweep  and  mainJang  are  not
 enough  to  meet  adequately  to  the
 requirement  of  transport  between  Is-
 land  to  Island  in  Lakshadweep;

 (b)  whether  Government  intend  to
 put  more  all  weather  ships  ६०  meet
 this  requirement;  and

 (९)  if  so,  the  steps  taken  in  that
 direction  and  the  results  so  far?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  No,  Sir.

 (b)  and  (ec).  A  suggestion  for  acqui-
 sition  of  an  all  weather  Amindivi  type
 ship  in  replacement  of  the  smaler
 vessel  M.V,  ‘Laccadives’  hag  been
 made.  Investment  decision  will  de-
 pend  on  financial  constraints  and

 other  priorities,

 mo  प्रेड  &  गाई

 6929.  श्री.  चतूर्भज
 यह”  बतान  को  कपा  करेंग  कि  :

 क्या  रेल  मंत्री

 (क)  कया  दुंडला  के  सी-प्रेड  के  गा्डों  का  उनकी

 पुविधा
 के  लिए  कानपुर  तबादला  करने हेतु  प्राथमिकता

 आधार  पर  पहले  कोई  सूची  तैयार  की  गई  थी  ;

 (ख)  यदि  हां,  तो  सूची  का  उल्लंघन  करके

 बन
 तबादले  किये  गये  भ्रौर  उसके  क्‍या  कारण  हैं;

 z

 (गे)  क्‍या  भिष्य  में  दूंडला  से  कानपुर  को
 सी-ग्रेड  के  बाड़ों  का  तबादला  प्राथमिकता  सूचो  के
 झाधार  पर  किया  जायगा  ?

 रेल  भंत्रालत में  राज्य  मंत्री  (ओो  शिव  नरायण):
 (क)  जी  हां  a
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 (छ)  प्रेड  'सी'  के  तीस  गा्ढ़ो ंको  झमुंकम्पा
 के  आधार  पर  डूण्डला  से  कानपुर  बिता  बारी  के.
 स्थानान्तरित  किया  गया  है  t

 (a)  जी  हां  1  भारी  कठिनाई  वाले  मामलों
 को  छोड़  कर  झन्य  मामलों  में  प्राथमिकता  का  पहले.
 से  ही  भनुपालन  किया  जा  रहा  है  ।

 डिवीजनल  रेलवे  of  मेजर

 6930.  श्री  चतुर्भज  :  क्‍या रेल  मेंत्री  यह
 बतान  की  कृपा  करेंगे  कि  :

 (क)  क्या  कोटा-मुख्यालय,  राजस्थान  में
 डिवीजनल  सुपरिटेण्डेंट  के  स्थान  पर  डिबीजनल
 रेलवे  प्रबन्धक  की  नियुक्ति  की  गई  है  ;

 (ख)  यदि  हां,  तो  उसे  क्‍या  भ्रतिरिक्त  भ्र्तिकार
 दिये  गये  हैं;  ौर  व

 (ग)  रेलवें  में  कुल  कितने  डिवीजन  हैं  भौर
 53  डिवीजन  रेलवे  मैनेजर  के  भ्रतिरिक्त  सब  डिवीजनों

 में  डिवीजनल  रेलवे  मैनेजरों  की  नियुक्ति  कब  तक
 की  जायेगी  शौर  इस  बारे  में  ब्यौरा  क्या  है  ?

 रेल  मंत्रालय  में  राज्य  मंत्री (भी  शिव  वारायण)  :
 (क)  जी  हां  ।

 (ख)  मंडल  प्रशासनिक  स्थापना  को  मजबत  करने
 से  रेल  प्रशासनों  को  मंडलीय  रेलवे  प्रबन्धकों  को  प्रत्या-
 योजित  किये  गये  भ्रधिकारों  की  व्यापक  समीक्षा  करने
 के  लिए  कहा  गया  है  ताकि  यह  सुनिश्चित  किया  जा
 सके  कि  उनके  स्तर  पर  दिन  प्रतिदिन  लिये  जाने  वाले
 निर्णयों  के  लिए  प्रत्यायीजित  किये  गये  उतके  प्रधिकार
 पर्याप्त  हैं।

 (ग)  मण्डलों  को  कुल  संख्या  (तितसुकिया  को
 छोड़  कर  जो  कि  एक  परिश्रालनिक  मंडल  हैं  52  है  t
 36  मंहलों  के  लिए  मंडलीय  रेलवे  प्रबन्धकों  को
 तैनाती  के  झादेश  जारी  कर  दिये  गये  हैं  ।  वरिष्ठ
 प्रशासनिक  ग्रेड  के  पदों  की  उपलब्धता  के  झाधार  पर
 यथा  समय  शेष  मंडलों  में  भी  यह  व्यवस्था  कर  दी.
 जायेगी  ।  रा
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 Nutees  Training  in  G.  B.  Pant  Hos-

 6931.  SHRI  MANORANJAN  BHAK-~
 TA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  gtate:

 (a)  whether  it  is  fact  that  there
 ‘was  a  proposal  to  start  nurseg  train-
 ing  in  G,  B.  Pant  Hospital,  Port  Blair
 (Andaman  &  Nicobar  Islands)  by
 January,  1979;

 (b)  if  so,  what  are  the  detailed
 reasons  for  not  starting  the  said
 course;  and

 (c)  whether  Government  is  willing
 to  open  the  Nurses  Training  Courses
 at  G,  8,  Pant  Hospital  by  next  year
 if  not;  why  not?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  There  js  a  proposal  for
 establishment _of  a  Héalth  Tastitute  at
 Port  Blair  which  envisageg  esablish-
 ment  of  a  training  centre  for  imparting
 training  to  Basic  Health  Workers,
 Laboratory  Technicians  and  Nurses.
 both  fresh  recruits  and  in-service  per-
 sonnel.

 (b)  and  (c).  Full  adjustification  in
 regard  to  the  scheme  which  was  not
 initially  furnished  by  the  A.  &  N.  ad-
 ministration  has  since  been  received
 and  is  under  consideration.

 उत्तर  सीमाम्त  रेलवे  बैगन

 6932.  श्री  धर्मसिह भाई  पटेल  :  क्‍या  रेल  मंत्री
 यह  बतलाते  की  कृपा  करेंगे  कि  :

 (क)  गुजरात  राज्य  में  सौराष्ट्र  की  पोरवन्दर-
 जेतलसर  रेलबे  लाइन  के  उपलेटा  स्टेशन  पर
 kepvze

 ah  a
 I-3-79  को  उत्तर  सीमान्त

 तप  शह  ्  ि
 थी  भौर

 a  न  वस्तुओं  के  परिवहन  के
 लिए  मांगे.  गये  थे  ;

 लिखित
 (ख)  उनमें  से  कितने  बैगों  क्री  मांग  निम्न-

 लिंखित.  प्रत्येक  उधोग  द्वाराकी  गई  थी;

 (Q).  कृष्णा  मायल  केक  इच्बस्ट्रीज,  उपलेटा;

 (2)
 कट

 इण्डिया.  इष्डस्ट्रीज,  उपलेटा;
 tv

 3)  मनदीप  इण्डस्ट्रीब,  उपलेटा;  और  हन (3)
 बैगनों  की  मांग  माल  को  किन-किन
 स्थानों  पर  ले  जाने  के  लिए  की  गई
 है  तथा  छचस  मांग  कब  तक  पूरी  कर
 दी  जाएगी;  शौर

 (ग)  इन  उद्योगों  को  वैगनों  की  नियमित
 सप्लाई  करने  में  कया  कठिनाई  हो  रही  है?

 रेल  मंत्रालय  में  राज्य  मंत्री  0  शिव  नारायण)  :
 (क)  ट्लौर  (@).  i-279  भौर  I-3-79

 के  दिन  पूर्वोत्तर  सीमा  रेलवे  के  उपलेटा  स्टेशन
 पर  बकाया  मांगों  की  संख्या  इस  प्रकार  है  el

 पण्य  12-79  I-3-79

 (i)  मूंगफली  का  तेल  37...  92

 (ii)  प्याज.  286  345
 ft  eet  -_

 (323  437

 उपर्युक्त  मांगों  में  से,  पूर्वोत्तर  रेलवे  के  लिए
 मैसर्स  कृष्ण  झायल  केक  इडस्ट्रीज  हारा  i-2-79
 को  37  माल  डिब्बों  और  i-3-79  को  92  माल
 डिब्बों  की  मांग  थी  a  dad  बेस्ट  प्रायल  इंडस्ट्रीज
 अपलेटा  बौर  मैसर्स  मानदीप  इंडस्ट्रीज,  अपलेटा  की

 कोई  मांग  बकाया  नहीं  थी  ।  इस  समय,  पूर्वोत्तर
 सीमा  रेलवे  को  भेजे  जाने  वाले  माल  डिव्यों  के
 यातायात  पर  प्रतिबन्ध  है  प्रतिबन्ध  उठाये
 जाते  ही  इस  यातायात  की  निकासी  के  लिए  प्रयास

 किए  जायेंगे  ।

 (ग)  इस  समय,  पूर्वोत्तर  सीमा  रेलबे  पर
 माल-डिब्यों  की  भीड़  लग  गई  है  भौर  संचलन
 में  भारी  गतिरोध  उत्पंन  हो गया  है  भौर  इसके  परि-

 णामस्वरूप  पूर्वोत्तर  सीमा  रेलवे  पर  स्थित  गन्‍्तव्य
 स्टेशनों  के  लिए  बुकिंग  पर  प्रतिबन्ध  लगा  दिया
 गया  ।  जैसे  ही  पूर्वोत्तर  सीमा  रेलवे  के  गम्तव्य
 स्टेशनों  पर सें  संचलन  के  प्रतिबन्ध  हटाये  जायेंगे,
 मातायात  की  तिकासी  के  लिए  प्रयास  किए  जायेंगे।
 भावसगर  मण्डल  के भत्य  स्टेशनों  को  तुलना  में
 झपलेटा  स्टेशन  पर  ब्रातायात.  की  तिकासी  eT
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 संतोषणनम  स्तर  बनाये  रखा  जा  रहा  है  ny  travellers  during  summer  months.

 Urine  Therapy.
 6933.  SHRI  DURGA  CHAND:  Will

 the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  there  ig  any  proposal
 under  Government  consideration  to
 conduct  research  on  urine  therapy  for
 diseases  such  as  blood  cancer;  and

 (b)  if  so,  what  are  the  details
 thereof?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABY
 RAY);  (a)  and  (b).  While  no  specific
 research  is  being  done  on  urine
 therapy  for  diseases  like  blood,  cam
 cer,  general  research  on  urine  the-
 rapy  is  being  conducted  by  the  Cen-
 tral  Council  for  Research  in  Ayur-
 veda  &  sidha

 Arrangements  for  Summer  Rush

 6934.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  Railway  have  made
 adequate  arrangements  to  meet  sum-
 mer  rush  and  special  leave  travel  con-
 cessiong  available  to  the  Centra]  Gov-
 ernment  employees  up  to  June,  79;

 (b)  if  so,  furnish  details  of  the
 arrangements  made  zone-wise,  num-
 ber  of  additional  specials  arranged
 from  important  stations,  additional
 traffic  proposed  to  be  met  and  other
 important  new  arrangements,  facili-

 _ties  provided/propased  during  the
 Summer  months  and  how  do  they

 .  sompare  with  the  arrangements  made
 during  the  last:  summer;

 (ec)  -  whether  Government  have
 .  received  various.  suggestions  regard

 ing.  provision  of  additional  facilities  to

 important  details  thereof  and  the  sug-:
 gestions  accepted  for  implementation.
 by  the  various  zones  especially  sug-
 gestions  from  the  Zonal  Consultative
 Committees;  and

 (d)  details  of  the  facilities  provid-
 ed  from  important  Railway  Stations
 in  Maharashtra?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes.

 (b)  A  statement  indicating  the
 particulars  of  speCia]  trains  planned
 to  run  during  the  ensuing  summer
 months  is  attached.  73  special  trains
 ‘were  run  during  the  summer  of  1978,
 and  as  against  this,  about  700  special
 trains  have  been  planned  for  the
 ensuing  summer  season.  Special  ar-
 rangements  like  additional  booking
 windows  and  facilities  for  drinking
 water  etc.  have  been  made  this  year
 like  previous  years.
 :

 (c)  No  specific  suggestion  for  pro-
 viding  additiona,  amenities  to  pas-
 sengers  at  stations  during  the  sum-
 mer  months  have  been  received
 through  Zonal  Consultative  Com-
 mittees.  However,  any  suggestion
 received  in  this  regard  by  the  rail-
 Ways  from  various  sources  will  be
 duly  considered  and  suitable  action
 taken.

 (dy  A  total  of  59  special  traing  arc
 proposed  to  be  run  from  Bombay  VT
 to  different  destihations  .  during  the
 period  Apriy  to  June  1978.  In  addi-
 tion,  special  trains  have  also  been
 planneq  between  Madras-New  Delhi,
 Secunderabad-New  Delhi,  Bombay
 Central-Nizamuddin/  Jammu  Tawi,
 Bombay  Central-Gandhidham/Ahme-
 dabad  which  will  also  serve  .Maha-
 rashtra  area.  Adequate  quotas  have
 also  been  allottea  on  the  -  special
 trains  for  important  intermediate.
 stations  in  Maharashtra.
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 Statement

 List  of  special  trains  planned  during  different  periods  from  April  to  July  for  clearance  of  Simmer  Rush  979

 Route  Frequency

 New  Delhi-Madras  8  Biweekly:
 Secunderalad-New  Delhi.  न  हे  हे  Weekly

 Madras-Secunderabad  eo  के  .  Weekly/Biweekly

 Bombay-Trivandrum  .  Fi  नि  ०  .  .  -  Weekly

 Bombay  Central-Jammu  Tawi  Weelly
 Bombay  Central-Hazrat  Nizamuddin  न  »  Triweekly/  5  days  in  the  week.  2

 Bombay  VT-Madras  .  Fi  नि  Weekly

 Bombay  VT-Vascodagama'  ,  *  *  .  :  हे  Biweekly

 Bombay  VT-Pune  .  द  मन  .  हे  Daily

 Bombay  VT-Hyderabad  .  5  नि  न  न  .  Weekly
 Howrah-Delhi  ,  a  हल  हर  हे  5  &  5  -  Triweckly
 Sealdah-New  Jalpaiguri  नि  न  Triweekly
 Sealdah-Barauni,  ww  Biweekly

 Dhanbad-Mughalsarai  .  नि  न  05  alternate  dates.

 Bombay  Central-Gandhidham  वि  न  न  Biweekly

 Bombay  Central-Ahmedabad  °  .  .  Daily
 Ahmedabad-Marwar?,  wwe  CO aily

 Viramgam-Jamnagar  न  न  Biweekly

 Dombay  VT-Varanasi  ।  ‘  &  *  :  Triweckly
 New  DelhiJammuTawi  .  »  +»+.  06  daysiin  the  week.

 Howrah-Mughalsarai  (via  Patna)  eee  Weekly
 Howrah-Madras  ,  .  .  .  नि  Weekly
 Howrab-Bombay  VT.  .  oe  6  "५  Weekly
 Madras-Trivandrum  .  ww  eee  «Biwerekly

 Madras-Bangalore  हे  नि  .  .  न  Weekly
 Madras-Tirunelveli  ७  हे  .  हे  Weekly

 Madras-Rameswarami
 °

 .  .  «  Weekly

 Bombay  VT-Lucknow  days  from  April to  June.
 Howrah-Puri  .  नि  नि  .  .  .  Biweekly

 Ahmedabad-Delhi  wee  Weekly

 Howrah-Jammu  Tawi  “ee  नि  ee  Biweekly

 450  LS—7



 39६  Written  Answers

 Closure  of  Factories  due  to  Strike

 6935.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  in  the  year  978  how  many
 factories  remained  closed  due  to
 workmen  strike  and  for  how  many
 days;

 (b)  how  many  factories  have  re-
 started  production  after  strike  in  978
 and  on  what  terms  the  strikes  was  set-
 tied;  and

 {c)  what  were  the  reasons  of  strike
 in  individual  factory?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 During  1978,  the  number  of  strike
 due  to  which  factories  remained

 closed  was  ‘1,379.  The  provisional
 mumber  of  mandays  lost  in  these
 strikes  was  7.82  millions,

 (b)  In  ,32l  cases  it  is  presumed
 that  the  workers  have  resumed  work
 ‘on  the  termination  of  strikes.  Infor-
 mation  regarding  the  terms  of  set-
 tlement  in  each  such  strike  is  not
 available.  In  the  remaining  58  cases
 the  strikes  were  reported  to  be  conti-
 nuing  at  the  end  of  the  year.

 (c)  The  main  causes
 strikes  were  ‘Wages  and  Allowances’
 and  ‘Personnel’  and  ‘Bonus’.

 Railway,  siding  of  Synthetics  and
 Chemicais  Ltd,  Bareilly

 6936.  SHRI  SURENDRA  BIKRAM:
 ‘Will  the  Minister  of  RAILWAYS  be
 pleaseq  to  state:

 (a)  how  the  Railway  ensure  that
 the  private  Railway  siding  of  Synthe-
 tics  and  Chemicals  Ltd,  Bareilly  is
 fit  for  taking  load  of  heavy  railway
 engines  and  wagons;

 (b)  ig  it  not  a  fact  that  although
 the  track  of  private  siding  of  the
 above  company  is  very  week,  still
 factory  ig  manipulating  with  Railway
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 Authority  for  taking  heavy  engine.
 and  loaded  wagong  on  this  track;  and

 (c)  will  Railways  immediately
 depute  a  senior  Safety  and  Technical
 Officer  on  the  private  siding  of  this
 factory  to  find  out  whether  Railway
 should  send  its  engines  and  wagons
 or  not?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  By  conducting
 periodical  inspections  of  the  siding
 by  the  maintenance  staff,  the  Railway
 Administration  ensure,  that  the  track
 of  the  siding  conforms  to  the  requi-
 site  standards  to  take  the  locomotives
 and  wagons.

 (b)  The  present  condition  of  the
 siding  is  suitable  for  moving  loaded
 wagons  and  shunting  engines  which
 go  on  this  siding.

 (c)  Does  not  arise.

 Strike  of  Merchant  Navy  Officers

 6937.  SHRI  JANARDHANA  POOJ-
 ARY:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:  '

 (a)  whether  Merchant  Navy  Officers
 went  on  indefinite  strike  w.e.f,  8th
 March,  1979;  and

 (b)  if  so,  what  are  the  demands  and
 Government’s  reaction  on  it?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE.  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  The  Merchant
 Navy  Officers  went  on  indefinite
 strike  from  2  without  giving  any
 regular  notice.  The  strike  was,  how-
 ever,  called  off  on  16-3-79.,

 (b)  The  demand.  of  striking  Mer-
 chant  Navy  Officers  was  that  Mer-
 chant  Shipping  (Amendment)  Bill
 though  passed  by  both  the  “Houses  of
 Parliament,  should  not  be  brought
 into  force  and  should  be  withdrawn.

 It  is  not  possible  to  accept  these
 with  detriment  to  interests  of  Ship-
 ping.  -
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 Nationa]  Shipping  Board

 6938.  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  names  of  the  persong  on  Nation-
 al  Shipping  Board  who  are  not  Mem-
 bers  of  Parliament  and  the  State  from
 which  they  hail;

 (b)  whether  any  qualifications  or
 experience  ig  necessary  for  the  per-
 song  to  serve  on  this  Board  who  are
 not  Members  of  Parliament;  and

 (९)  the  qualifications  and/or  experi.
 ence  of  those  who  are  taken  on  the
 Board  and  reasons  if  they  do  not  pos-
 sess  yequisite  qualification?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM)  (ay  to  fe)  The  Na
 tional  Shipping  Board  was  establish-
 ed  under  the  Merchant  Shiping  Act

 t.  Seeretary
 Ministry  of  Shipping  and  ‘Transport  or
 nat  below  the  level  of  Joint  Seerctary

 a.  Seeretary
 ME  sistry  of  Conuncre
 fevel  of  Juint  Secretary

 Ministry  of  Defence

 y  Financial  Adviser.
 Ministry  of  Shipping  and  Transport,

 a  Mirector  General  of  Shipping,  Bombay.
 Gi  Shri  Raghunaih  Singh,

 Chairman,
 Saipping  Corporation  of  India  Ltd.

 7  Shri  N.  HH.  Dhanjibhoy,
 Managing  Director,
 South  East  Asia  and  President,
 Shipowners’  Association.

 Ba  Capt.  J.  C.  Anand
 Chic  Exerutive,
 India  Steamships  Company.

 gq.  Shri  kK.  P.  Kolah,
 Genera}  Sevetary,
 Maritime  Union  of  India.

 Shri  Leo  Barnes,
 General  Secretary

 Indian

 ao.

 National  Union  of  Seafarers  of  India,  Bombay.
 Shri  Asit  Mitra, an.
 G'neral  Secretary,
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 or  his  numines  not  below  the

 3.  Deputy  Chief  of  Naval  Staff,  Naval  Headquarters,

 |
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 1958  The  strength  of  this  Board  is
 governed  by  Section  4(2)  of  this  Act,

 hich  stipulates  that  in  addition  to
 the  Members  qf  Parliament,  the  Cen-
 tral  Government  may  appoint  such
 number  of  other  Memberg  not  ex-
 ceeding  sixteen,  as  they  think  fit  to
 appoint  to  the  Board  to  represent: —

 (i)  the  Central  Government,

 (ii)  Shipowners,
 (iii)  Seamen,  and
 (iv)  Such  other  interests  as,  in

 the  opinion  of  the  Centra]  Govern-
 ment,  ought  to  be  represented  on
 the  Board
 Provided  that  the  Boarq  shall  in-

 clude  an  equal  number  of  persons
 representing  the  shipowners  ang  sea-
 men.  Keeping  in  view  this  provision
 of  the  Act,  the  following  persons,
 other  than  Members  of  Parliament
 have  been  appointed  to  the  National
 Shipping  Board

 AUsnomimnet

 Central  Government
 senlalives.

 repre

 4
 |
 |  Representatives  of  Shipowners,

 i |

 National

 i  Representatives  fScanen,  —

 «Aetna

 National  Union  of  Seafarers  of  India,  Calcutta.  J
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 12.  Shri  V.  D.  Chowgule,
 Chairman,
 Chowgule  Steamships  and  President,  A!
 Shippers  Councl

 13.  ShriD.  M.  Parekh,
 President,

 All-India  Industries  Association.
 4

 34.  Shri  K.  K.  Birla,
 Chairman  and  Managing  Director,  India  Steamships

 is.  Shri  Madhavarao  A.  Wagh
 Advacuate  of  Bombay  High  Court  and  hails  from
 Dhulia  District  in  Maharashtra

 16.  Shri  Romesh  Kumar  Jaidka,
 Jaidka  Exports,  Ludhiana.

 Chartering  out  of  two  V.L.C’s.

 6939.  SHRI  R.  K.  MHALGI:  Wiil
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  is  it  a  fact  that  the  Shipping
 Corporation  of  India  Ltd,  had  char-
 tered  out  its  two  V.L.C.C’s  (very  large
 crude  carriers)  to  one  M/s.  Motor
 Oil  Co.  in  978

 (b)  what  are  the  terms  and  other
 salient  features  of  the  said  charter-
 party  agreement;

 (c)  is  tt  a  fact  that  the  said  com-
 pany  (Motor  Oil)  had  defaulted  in
 honouring  its  commitments  a  few
 yearg  back;

 (d)  whether  the  SCI  has  received
 all  the  dues,  06  and  as  per  the  new
 contract,  from  the  said  company;

 (e)  whether  Government's  atten-
 ‘tion  hag  been  drawn  to  the  article
 about  this  matter  published  in  Cur-
 rent  (Weekly)  Bombay,  dated  the
 lth  November,  1978;  and

 (£)  what  is  Government's  reaction
 ,  about  the  same?

 THE  MINISTER  OF  STATE  IN-
 :  CHARGE  OF  THE.  MINISTRY  OF
 .GHIPPPIG  AND  TRANSPORT  (SHRI
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 All-India  Shippers  Council.
 India

 Sailing  Vessels  Industry

 Federation  of  Indian  Chambers  of
 sommerc  and  Industry.

 Public  men.

 ee

 —+——~

 CHAND  RAM):  (a)  to  (da).  In  1972.
 the  Shipping  Corporation  of  India

 Ad,  chartered  its  vessel  ‘Moti  Lat
 Nehru”  to  M/s.  Motér  Oil  Co.  a
 Greek  firm  arid,  subsequently,  a  dis-
 pute  arose  between  the  two  Parties
 As  per  the  contract,  the  case  was
 taken  in  arbitration  in  London.  The
 SCI  was  advised  by  tH€ir  solicitors
 that  ag  commercial  settlement  will  be
 Preferable,  as  the  enforcement,  even.
 of  a  favourable  award  in  Greece,
 will  take  several]  years.  A  commer-
 cia,  settlement  was  reached  in  July
 978  on  the  disputes  in  respect  of
 Charter  Agreement  of~  “Moti  Lat
 Nehru”  between  Shipping  Corpora-
 tion  of  India  and  M/s.  Motor  Oil
 Hellas  Corinth  Refineries  for  pay-
 ment  of  compensation  of  US  $45
 million  to  Shipping  Corporation  of
 Indig  in  full  settlement  of  claimg  and
 counter  claims  of  both  the  Parties.
 provides  for  the  following;

 (i)  Motor  Oil  would  charter  two
 VLCCs  of  Shipping  Corporation  of
 India  for  four  consecutive  voyages
 with  option  of  further  four  conse-
 cutive  voyages  at  agreed  charter
 rate;  based  on  the  prevalent  mar~
 ket  rates  at  that  time  of  agree-
 ment.  Simultaneously,  with  pay-
 ment  of  freight  for  each  voyage
 under  this  charter,  Motor  Oi]  Com-
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 pany  will  pay  to  Shipping  Corpo-
 ration  of  India  US  oa,  000,  This
 -will  provide  a  total  payment  of
 US  $3.024  millon  for  eight  voyages
 for  each  VLCC  to  Shipping  Corpo-
 ration  of  India.

 (ii)  Shipping  Corporation  of
 India  woulgq  charter  one  medjum
 range  tanker  from  Motor  Oil  Com-
 ‘pany  for  two  years  at  a  certain

 agreed  charter  rate,  which  will
 also  be  the  prevalent  markct  rate.

 ‘Out  of  the  charter  hire  payable  to
 Motor  Oil.  Shipping  Corporation  of
 India  would  retain  US  $  one  per
 DWT  per  month,  This  will  bring.
 in  a  vayment  of  US  $0.836  million

 ‘to  Shipping  Corporation  of  India.

 (iii)  The  balance  of  US  $0.64  mil-
 lion  will  be  paid  by  Motor  Oil  to
 Shipping  Corporation  of  India  by
 ‘continuing  the  payment  of  US
 $189,000  until  the  balance  amount
 of  US  $0.64  million  Ts  paid.  Ag  per
 ‘the  terms  of  settlement,  SCI  has
 received  so  far  US  $839,927.50.

 (ey  Yes,  Sir.

 (f)  The  present  arrangement  is  a
 modification  of  the  earlier  contract.
 It  is  a  compromise  solution  of  the
 dispute  which.  had  arisen  28  a  result
 of  thé  earlier  contract  ang  the  Ship-
 ping  Corporation  of  Indig  has  pro-
 ‘tected  its  interest  to  the  maximum
 possible  extent.

 Ad  hoc  Employeeg  of  Shipping  Cor-
 poration  of  India

 6940.  SHRI'R.  K.  MHALGI:  Will
 the  Minister  “of  “SHIPPING  AND
 ‘TRANSPORT  56  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 Shipping  Corporation  of  India  Ltd.
 ‘has  0७  itg  pay  roll  about  50  emplo-
 yees  in  Class  ITI  &  IV  category,  on
 ad.  hoc  salary  basis;

 ‘(b)  how  many  of  these  employees
 “are  working  in  SCI  for  a  period  of  reo
 ‘more  than  two  years,  (2)  lesg  than

 “two  years  but  more  than  8  months,

 (3)  less  than  8  monthg  but  more  than
 one  year;  (4)  less  than  one  year  but
 more  than  6  months;  and  (5)  less  than
 6  months;

 (c)  what  is  the  sum  paid  as  “salary”
 per  month  to  such  ad  hoc  employees
 and  what  is  the  minimum  amount
 they  could  have  received  had  they
 been  given  their  salary  as  per  the
 scales  prevalent  in  SCI  Bombay;

 (d)  what  are  the  specific  reasons
 for  keeping  these  many  employees,
 for  such  a  long  period  on  ad  hoc  basis,
 denying  them  all  the  benefits  and
 salary  available  to  permanent  emplo-
 yees;  and

 (९)  how  many,  (and  which)  other
 “Government  of  India  Enterprises”
 are  having  such  ad  hoc  employees?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  79)  Yes,  Sir

 (b)  to  (e).  The  information  ts  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 Reservation  of  seat  in  a  Train

 6941.  SHRI  R.  K.  MHALGI:  Wii!
 the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  is  it  a  fact  that  a  person  who
 has  reserved  a  seat  in  a  particular
 train  can  not  travel  by  another  train
 of  the  same  class,  on  that  ticket;  and

 (b)  if  so,  what  are  the  difficulties
 in  allowing  him  to  trave]  by  another
 train  by  forfeiting  the  reservation
 charges  only?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  ‘and  (9).  If  a
 person,  having  reserved  berth  or  svat
 in  &  particular  train,  applies  for  re-
 servation  in  the  same  class  in  any
 other  train  on  the  same  date  or  in  —
 any  train  on  any  other  date,  the
 change  is  already  permitted  without ;  .  Fs
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 levy  of  any  cancellation  charges,  pro-
 vided  the  following  Unditions  are
 fulfilled:

 (i)  that  room  is  available  in  the
 train  in  which  the  change  of  reser-
 vation  is  asked  for;  and

 Gi)  Application  for  the  change
 of  reservation  is  made  to  the  Sta-
 tion  Master  not  less  than  24  hours
 before  the  scheduled  departure  of
 the  train  in  which  the  reservation
 hag  already  been  made.
 The  condition  og  2  Tours  has  been

 imposed  to  ensure  that  the  accommo-
 dation  already  reserved  does  not  go
 waste  thus  causing  not  only  hari-
 ship  to  the  passengers  on  the  waiting
 list  but  also  resulting  in  loss  of  rail-
 Way  revenues

 Synthetics  and  Chemicals  Limited
 Bareilly

 6043.  SHRI  SURENDRA  SBIKRAM!:
 Will  the  Minister  of  RAILWAYS  be:
 pleased  to  state:

 (a)  is  the  Minister  aware  that
 Synthetics  and  Chemicals  Limited,
 Bareilly,  has  been  appointing  senior
 railway  officers  retired  from  Morada-
 bai  Division  and  these  officers  use
 their  influence  and  pressure  on
 Moradabad  Division  Authorities  to  get
 undue  advantages  for  this  company;

 (b)  ig  it  not  a  fact  that  these  reti-
 red  officers  enter  into  various  railway
 cfices  at  Bareilly,  Moradabad,  Izat-
 nager,  Lucknow  and  Varanasi  and  get
 inside  information  of  railways  because
 of  their  being  retired  railway  officers
 just  to  help  the  company;  and

 (c)  will  he  take  immediately  neces-
 sary  steps  to  disallow  entry  of  such
 retired  persons  engaged  by  thig  com-
 pany.  into  .railway  offices  and  their
 visits  to  these  offices  be  closely
 watched?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN);  fa)  No.  In  fact
 only  the  Railway  officers  holding
 Group  A  posts  immediately  before
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 retirement  are  required  to  obtain
 permission  before  taking  up  employ-
 ment  in  any  private  firm  within  two
 years  of  retirement.  No  such  Rail-
 way  officer  has  been  permitted  to

 take  up  employment  after  retirement
 in  this  firm  during  the  last  two  ycars.

 (b)  No  such  information  is  avail-
 able  and  in  the  absence  of  specific
 complaints  the  matter  could  not  be
 enquired  into.

 (c)  Does  not  arise.

 Coal  Rakes  moved  to  Synthctics  and
 Chemicals  Ltd.,  Bareiily

 6943.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  RAILWAYS  be
 please:  to  state:

 (a)  is  it  a  fact  that  the  Coal  rakes
 moved  from  coal  mines  to  Synthetics
 and  Chemicals  Limited,  Bhitaura,
 Bareilly  through  qirecter  of  move-
 ments,  Caicutta,  are  unloaded  during
 the  day  time  which  is  allowed  by  the
 ruilways  or  thesa  are  slso  unloaded
 during  night  unpermitted  hours;

 (b)  if  they  are  unloading  the  rakes
 in  nights,  why  this  has  gon  unnoticed
 during  the  last  ten  year:  and  why
 serioug  action  wag  not  taken  against
 all  the  defaulting  officers  of  railways:
 and

 (c)  in  the  process,  how  much  re-
 venue  the  railways  have  Jost  in  giving
 them  free  night  unloading  of  coal
 rakes  which  ig  against  the  railway
 rules?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  The.  coal  rakes
 are  uMloaded  in  the  factory  siding

 and  not  in  the  goodg  shed.  The  sys-
 tem  of  free  time  for  calculation  of
 demurrage  for  a  large  number  of
 sidings  on  the  Indian  Railways  is
 governed  by  the  pilot  to  pilot.  system
 of  working,  As  per  this  system,
 wagong  are  placed  in  the  sidings  by
 the  pilot  engine  and  free  time  for
 loading  or  unloading  is  upto  the  ar-
 rival  of  the  subsequent  pilot,  when
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 the  wagons  must  be  made  available
 for  removal.  In  the  case  of  M/s.
 Synthetics  and-Chemicals  Ltd.  Bhit-
 aura,  the  pilot  arrives  Bhitaura  at
 2.00  hrs.  and  leaves  at  6.5  hrs.
 every  day,  Thus  demurrase  charges
 will  accrue  on  the  wagons,  placed  in
 the  siding  by  the  pilot  the  previous
 day  at  2.00  hrs,  if  they  are  not
 available  for  the  subsequent  piiot
 which  leaves  at  36.5  hrs.  the  next
 day.

 (b)  and  (c).  In  view  of  the  reply
 to  para  (a)  above,  the  question  docs
 not  arise.

 Recommendations  of  smal  scale  indus-
 tries  Conference

 6944.  SHRIKUMARI  ANANTHAN:
 Will  the  Minister  of  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  the  principal  conclusions  arr-
 ived  at  the  two-day  Sixth  fmdustrial
 Relations  Conference  held  in  Bombay
 on  369  and  1%th  February,  979
 organisd  by  the  Council  of  Employers;
 and

 (b)  the  action  taken  thereon  in
 order  to  ensure  better  industrial
 relations  between  the  employers  and
 the  employees?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 Government  has  ‘Rét  yet  received  any
 report  from  the  Council  of  Employers
 on  the  principal  conclusions  arrived
 at  the  conference.

 (b)  Does  not  arise.

 Construction  of  missing  Links  in
 Various  National  Highways  i,  the

 Country
 6045,  SHRI  P.  K.  KODIYAN:  Will

 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  missing  links;  in
 the  varioug  national  highways  in.  the
 country  have  been  constructed  ‘by now;
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 (b)  if  80,  what  other  types  of  work
 remain  to  be  completed  in  the
 national  highway  system;  and

 (९)  whether  remaining  works
 expected  to  be  completed?

 are

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  to  (c).  Missing
 links  are  actually  direct  short-cut
 lengths  in  th®National  Highway
 system.  Their  construction  is  a  part
 of  our  continuing  programmes  for
 improving  the  National  Highway
 system.  As  we  go  in  adding  new
 National  Highways  to  our  system,
 the  total  length  of  missing  linkg  also
 goes  on  increasing  and  gets  progres-
 sively  reduced  on  their  completion.
 It  is  thus  a  continuing  feature  of  our
 improvement  programmes  in  the
 Centra]  Sector.  It  may,  however,  be
 added  that  through  traffic  on  the
 National  Highway,  hag  never  been
 held  up  due  to  ‘non-completion  of
 these  missing  links  because  tempo-
 rary  detour  routes  are  always  avail-
 able  to  traffic.

 In  a  total  length  of  24,000  Kms.  of
 National  Highways  jn  the  country  at
 the  beginning  of  Fourth  Plan  ie.  on
 i-4-969,  the  total  length  of  missing
 links  in  it,  which  was  fentified  for
 construction,  was  487  Kms.  Since
 then,  new  National  Higthways  total-
 ling  4,819  Kms.  have  been  added  to
 the  system  in  which  the  total  length
 of  missing  links  has  been  identified
 to  be  53  Kms.

 ‘The  work  on  “first  set  of  missing
 links  namely,  487  Kms.  mentioned
 above,  is  in  progress  and  effort,  are
 being  made  to  expedite  their  comp-
 letion  in  shortest  possible  time  and
 the  latest  assessment  ig  that  these
 missing  links  are  -expacted  to  be
 completed  by.  June,  7984  after  taking
 due  consideration  “difficulties  being
 faced  by  the  Executive  authorities.  in
 land  acquisition,  Axing  of  suitable
 contractors,  financial  constraints,  etc..
 Till  December,

 wv
 3,  204  Kms.  of  mis-

 sing  links  have  ‘been  completed  and
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 the  programme  for  completing  the
 balance  length  of  283  Kms,  is  as
 under:

 Total  length  expected  to  be  completed
 by  December,  1979.  304  Kms.

 Do.  by  December,  980  424  Kims.

 Do.  by  June,  79987  487  Kms,

 Ag  regards  the  second  set  of  mis-
 sing  links,  namely,  53  Kms.  men-
 tioned  above,  the  work  on  them  has
 not  yet  been  sanctioned  and  these  are
 expected  to  be  taken  up  in  the  cur-
 rent  and  subsequent  5  Year  Plan
 Periods,

 Relaxation  of  Labour  Laws  on  Smail
 Scale  Industries

 6946.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  gtate:

 (a)  whether  the  attention  of  Gov-
 ernment  has  since  been  drawn  to
 the  recent  recommendation  made  by
 the  Smal]  Scale  Industries  Board,  to
 the  effect  that  burden  of  labour  laws
 on  Small  Scale  Industries  should  be
 relaxed  and  reduced;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;

 (c)  whether  it  does  not  encourage
 to  develop  ‘islands  of  low  wage  and
 Sweated  labour’  in  our  country;  and

 (d)  if  so,  the  attitute  of  Govern-
 ment  to  this  problem?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 The  All  India  Smal]  Scale  Industries
 Board  at  its  meeting  held  on  the  4th
 and  l5th  February,  1979  recommend-
 ed  inter-alig  that  a  Study  might  be
 made  of  the  existing  labour  legisla- tion  in  terms  of  procedures  and  re-
 turns  to  be  submitted  by  the  amall-
 scale  sector  without  adversely  affect-
 ‘ing  the  wages  and  terms  of  work.
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 (b)  The  question  of  simplification
 of  forms  and  registers  to  be  main-
 tained  under  the  various  Labour
 Laws  by  small  business  and  indus-
 trial  establishments  is  under  review
 by  Government.

 (e)  and  (d),  The  question  does  not
 arise  as  Government  have  not  relax-
 ed  or  reduced  the  application  of
 labour  lawg  to  small  scale  industries.

 Derecognition  of  British  Degree

 6947.  SHRI  DHIRENDRA  NATH
 BASU:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  in  spite
 of  the  derecognition  of  British  Degrees
 such  as  MRCP,  FRCS,  MRCOG,
 FFARCS  by  the  Indian  Medical  Coun.
 cil  last  year,  the  UPSC  in  their  fre-
 quent  advertisements  mention  those
 degrees  as  required  qualifications  for
 various  jobs;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  and  (b).  Educational  quali-
 fications  ete.  indicated  by  the  U.P.S.C.
 for  posts  advertised  by  them  are
 invariably  those  mentioned  in  the
 notified  Recruitment  Rules  for  the
 respective  posts.  As  stich  the  qualifi-
 cation  like  MRCOG,  FRCS  etc.  mien-
 tioned  by  the  UPSC  in  their  adver-,
 tisements  are  those  indicated  in  the
 Notified  Rules.  Whenever  any  change
 is  required  to  be  made  in  the  educa-
 tional  qualifications  ete.  for  posts
 advertised  by  the  U.P.S.C.,  these
 changes  are  in  the  first  instance  to
 be  duly  notified  mf  the  Recruitment
 Rules.  Only  after  such  changes  are.
 duly  notified,  the  Commission  ‘indi-
 cate  in  their  advertisement,  stich  ‘re-
 vised  qualifications  etc:  ta

 In  the  case  of  the  British  degrees,
 such  as  MRCP,  PRCS  ete.  a  notifica-
 tion  was  issued  on ©  20-8-I978  that
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 such  medical  qualificatidns  are  to  be.
 treated  ag  recognised  qualifications
 when  granted  on  or  before  the  11th.
 November,  1978  .  In  other  words
 such  qualifications  acquired  after  this

 -erucial  date  are  not  to  be  treated  as
 gnised  under  the  Indian  Medical

 Council  Act,  1956,  Necessary  action
 has  been  initiated  to  -amend  the
 Central  Health  Service  Rules,  1986.
 suitably.  Pending  formal  amend-
 ment  to  the  C.H.S.  Rules  the
 U.PS.C.  ig  being  “informed  of  this
 fact  whenever  a  requisition  for  re-
 cruitment  ig  sent  to  them,  However,
 no  candidate  who  acquired  the  said
 qualifications  after  the  crucial  date
 viz.  llth  November,  1978  has  been
 offered  appOintmient  in  the  Central
 Health  Service.

 राष्ट्रीय  श्रस  स  स्थान  सें  “डोस' को  नियुक्ति

 6948.  श्री  भानकमार  शास्त्री  :बया  संसदीय
 कार्य तथा  श्रम  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि

 (क)  क्या  यह  सच  है  कि  राष्ट्रीय  श्रम  संस्थान
 में  गत  एक  वर्ष  से  “डीन”  के  पद  पर  नियुक्त  नहीं
 हुई  है  ;  श्रौर

 ख)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं  ?

 अस  तथा  संसदीय  कार्य  संत्रालयों  में  राज्य  संत्रो
 (भी  लारंग  साथ)  :  (क)  और  (ख).  राष्ट्रीय

 श्रम  संस्थान  में  वरिष्ठ  फेलो  (प्रनुसन्धान)  i9
 जनवरी,  979  अपने  कार्यों  के  अतिरिक्त
 संस्थान  के  डीन  का  कार्य  भी  कर  रहे  हैं  ।  डीन
 के  पद  पर  नियमित  पदधारी  नियुक्त  करने  के  प्रश्न

 चर  सरकार  ध्यान  दे  रही  है।

 हिन्दुस्तान  एलुमोनियस  लिगस  द्वारा  कर्मचारियों
 को  भौकरी  पर  बहाल  किया  जाना

 6949.  शी  चामुकूमार  शासजी  :  क्‍या  संसवीय
 कार्य  तथा  अम  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि

 (क)  हिन्दुस्तान  एलूमीनियम  निमभम,  ह
 मिर्जापुर  है  के  ४3
 की.  संख्या  कितनी  है,  जिन्हें  वर्ष  .974 मे  नौकरी
 से  'हठाया  गंवा.  था;

 (ख)  इसके  या  मुख्य  कारण  है;  भौर

 (ग)  इस  कर्मबारियों  को  नौकरी  पर
 करने  के  लिए  सरकार  हारा  कया  कार्यवाही
 का.  रही  है?

 संसदोय  कार्य  तथा  श्रम  ंत्री  भी  विस  बर्मा)  :

 (क)  संभवत:  आशय  हिस्कुस्तान  एल्यूमीनियम
 निगम  के  प्रवन्धक  द्वारा  माच,  i974  भें

 लि  की  सेवा  समाप्ति  से  है  |

 ख  यह  सूचित  किया  गया  है  कि  नियमा-
 नुसार  कार्म'  आन्दोलन  और  पेन-डाउन  हड़ताल  में
 भाग  सेने  के  कारण  17  इंजीनियरों  की  सेवाए
 समाप्त  की  गई  थी  (12  इंजीनियरों  की  सेवाएं
 9  माचे,  :974  को  झौर  5  इंजीनियरों  की  सेवाएं
 i4  मार्च,  i974  को  समाप्त  की  गई)  t

 (ग)  यह  सामला  भअनिवार्यता  राज्य  क्षेत्रा
 घिकार  में  आता  है  ।  उपलब्ध  सूचना  के  अनुसार,
 इस  विषय  पर  विवाद  को  पंच-निर्ण  के  लिए
 श्री  एस०  क०  वर्मा,  भृतपूर्व  मुख्य  न्यायाश्रीश,
 इलाहाबाद  उच्च  न्यायालय  को  भेजा  गया  था  ।
 सूचित  किया  गया  है  कि  यह  मामला  मध्यस्थ  के
 सामने  श्निर्णीत  पड़ा  है  t

 Private  Builder  for  Office  Premises

 6950,  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state;

 (a)  is  the  Government  aware  that
 Scindia  Steam  Navigation  Company
 hag  allowed  a  private  builder  to  build
 a  multi-storeyed  building  in  South
 Bombay  for  office  premises;

 (b)  is  it  a  fact  that  this  particular
 Plot  was  given  to  Scindia  with  the
 terms;  and  conditions  that  this  plot
 will  be  utilized  for  their  own  office
 premises;  and

 (c)  would  Government  explain  why
 this  plot  was  handed  over  to  a  pri-
 vate  builder?

 THE  MINISTER  OF  STATE  iN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  to  (७),  Rslease
 ably  the  Question  refers  tg  Bombay
 Port  Trust  plot  at  Elphistone  Estate
 at  F  D’Mello  Road.  This  plot  was
 originally  leased  out  to  Bombay
 Steam  Navigation  Conipany  Limited
 &  subsidiary  of  Scindia  Steam  Navi-
 gation  Company.  Later  on  Bombay
 Steam  Navigation  Company  Limited
 ‘was  amalgamated  with  the  Scindia
 Steam  Navigation  Company  Limited
 and  the  plot  wai  in  the  name  of
 Scindia  Steam  Navigation  Co.  Ltd.
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 Bombay  Port  Trust  have  instituted
 lega}  proceedings  against  the  Scindia
 Steam  Navigation  Co.  Ltd.  The  mat-
 ter  is  sub-judice.

 Petition  on  behalf  of
 Led  ०३७९७

 of
 Central  Road  Transport  Corporation

 6951.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  plcased  to  state:

 (a)  whether  it  is  a  iuct  that  five
 Members  of  Parliament  suomitted  a
 petition  on  behalf  of  600  Employees
 of  the  Central  Road  Transpert  Cor-
 poration  Ltd.;

 °

 (b)  if  so,  what  action  Government
 Propose  to  take  on  this  petition;

 (0)  is  Government  prepared  to
 settle  the  dues  of  the  employees  out
 of  the  court;  and

 (d)  is  Government  considering  re-
 ovcning  of  the  Corporation  sr  setting
 up  a  similar  undertaking?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM:  (a)  to  (d).  Yes,  Sir.
 The  petition  of  the  Bombay  Labour
 Union  of  the  erstwhile  employees  of
 Central  Road  Transport  Corporation,
 was  forwarded  by  the  Hon’ble  Mem-
 bers  of  Parliament.  It  asked  for  re-
 vival  of  the  company,  out-of-court
 settlement  of  the  alleged  ducs  of
 workers  part  of  which  could  be  utilis-
 ed  for  expansion  programmes  and
 suggesting  not  to  sell  the  vehicles
 till  final  decision  on  revival  of  the
 company.

 The  Central  Road  Transport  Cor-
 poration  closed  its  business  on  1-2-77
 Que  to  incurring  of  losses  year  after
 year.  The  decision  was  taken  in
 pursuance  of  the  recommendations  of
 the  Parliamentary  Committee  on
 Public  Undertakings  ang  after  explor-
 {ng  all  possibilities  of  continuance  of
 operations.  It  is  not  possible  to  re-
 open  it  at  this  stage  or  start  a  simi-
 Jar  undertaking.  All  the  vechicles
 have  already:  been  disposed  off.  The
 ‘winding  up  proteedings  have  also
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 been  already  filed  in  the  Calcutta.
 High  Court  and  are  on  its  Cause
 list.  9

 AS  regards  alleged  dues,  the  CRTC
 management  had  indicated  that  no
 dues  are  outstanding.  As  some  ot  the
 workers  have  gone  to  the  court,  the
 matter  is  now  sub-judice.

 Maintenance  and  repairs  of  Nationat
 Highways

 6952.  SHRI  R.  K.  MHALGI:  Will
 the  Minister  89f  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Maharashtra  demand
 every  year  Rupees  four  crore;  for  the
 maintenance  and  repairs  to  nine
 National  Highways  in  Mahara«nira
 anc  the  Central  Government.  sanc-
 tions  only  two  crores  for  the  same;

 th)  whether  it  is  not  a  fact  that
 the  National  Highways,  in  the  State
 of  Maharashtra  traverse  through
 black  cotton  soil  areas  in  ‘“Vidarbh’,
 Hiliy  and  heavy  rainfall  areas  in
 Kehan  Region  carry  very  heavy
 traffic;

 te)  if  so,  what  are  the  norm:  for
 sanctioning  the  amount  on  mainten-
 ance  and  repairs  of  National  High-
 ways;

 (ad)  whether  it  is  a  fact  that  the
 Committee  to  revise  these  norms  ap-
 proved  in  969  was  appointed  by  the
 Government  of  India  and  if  so,  when;
 and

 (९)  what  are  the  recoramendations
 of  the  said  Committee?

 ह
 THE  MINISTER  OF  STATE  IN-

 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  to  (e),  Release
 of  funds  to  State  Governments  for
 maintenance  of  National  Highways
 depends  on.  the  abstract-estimates
 covering  normal  maintenance  -opere-.
 tions  and  detailed  estimate;  for  flood.
 damage  and  special  repairs  ag:  ‘rece~_
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 ived  from  the  State  Government;  on
 the  7968  Norms’  brought  upto-date
 in  respect  of  prices  and  wages;  on  the
 condition  of  the  highways  and  pro-
 gress  of  the  ‘on  geing’  improvement
 works;.  on  the  allocations  available;
 and  on  the  “All  India”  picture.  The
 abstract-estimates  and  the  Norms.
 which  form  their  basis,  take  into  ac-
 count  the  terrain,  the  soil-tpye,  the
 the  rainfall,  the  traffic  and  the  prevail-
 ing  prices  ang  wages,  The  amounts
 released  to  Maharashtra  in  the  past
 two  years  and  the  actual  expenditure
 have  been  as  under:

 Amount  Actual
 Year  eelegsed  exnenditire

 (Rs.  lakhs)  िरे९,  lakhs)

 1977-78  270°76  227706

 1978-79  ate  or  ॥09*  04.
 Cito  ater-raza)

 No  Committee  hag  been  appointed!
 for  revision  of  the  968  Norms’,  The
 Norms,  however,  are  up-dated  prac-
 tically  every  year  in  respect  of  prices
 and  wages  for  estimating  the  outlay
 required.  The  actual  ailocation,
 however,  because  of  financial  cons-
 traints  never  equal,  the  full  require-
 Ments.

 Diversion  of  U.S_-  aid  to  Pakistan
 earmarked  for  India

 6953.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  SHANKERSINHJI
 VAGHELA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  news
 item  published  in  the  ‘Blitz’  dated
 the  11th  March,  979  wherein  it  has
 been  stated  that  the  85  million  dol-

 Jars  earmarked  as  aid  for  India  by
 the  United  States  wilh  now  be  diver-
 ted  for  ‘use  in  Pakistan;  and

 274

 4b)  if  so,  whether  Government  is
 keeping  itself  abreast  of  the  latest
 development?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  Government  have  seen
 the  news  item  in  the  ‘Blitz’  of  7th
 March,  1979.

 (b)  The  issue,  whether  $135  million
 earmarked  as  aid  for  Indig  by  the
 United  States  was  to  be  divertig  to
 Pakistan,  was  raised  with  the  U.S.
 authorities,  They  have  denied  the
 report.

 Visit  of  Mauritius  Prime  Minister

 6954.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Mau-
 ritius  Prime  Minister  visited  India
 recently;  and

 (0),  if  so.  the  details  of  agreements
 signed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SAMARENDRA.

 KUNDU):  (a)  Yes,  Sir.  The  Prime
 Minister  of  Mauritius  visited  India  tn
 January  979  to  exchange  views  on
 matters  of  mutual  interest,  in  parti-
 cular  ways  and  means  of  further
 strengthening  all-round  coaperation
 between  the  two  countries.  He  again
 visited  India  for  a  day  on  17th
 March,  979  to  receive  the  Honorary
 Fellowship  of  the  All  India  Institute
 of  Medical  Sciences.

 (b)  No  forma]  agreement  was
 signed  during  the’  above  visits  of  the
 Prime  Minister  of  Mauritius,

 Economic  Assistance  to  Vietnam

 6955.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state:
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 (a)  whether  India  has  offered
 _assistance  to  Vietnam  for  economic
 reconstruction;

 (b)  if  so,  what  sort  of  help  she  has
 ‘sought  after  the  Chinese  attack  on
 that  country;  and

 fe)  details  of  help  India  had  given
 to  that  devastated  country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  As  a  result  of  the  ap-
 ‘proaches  made  by  the  Vietnamese
 after  the  present  Government  took
 office  and  the  discussions  held  during
 the  visit  of  the  Minister  of  State  to
 Hanoi  and  of  the  Vietnamese  Prime
 Minister  to  India  in  February,  1978,
 India  started  a  programme  of  assis-
 tance  to  Vietnam  for  economic  re-
 construction.  This  programme  is
 still  under  implementation.

 (9)  The  Vietnamese  have  not
 sought  help  from  us  after  the  Chinese
 ‘attack  on  theiy  country.

 (c)  Does  not  arise.

 Emp'‘oyment  of  Women

 6956.  SHRI  ISHWAR  CHAUDHRY:
 Will  the  Minister  of  PARLIAMEN-
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 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  the  number  and  percentage  of
 women  workers  employed  in  each  trade
 and  industry  of  organised  sector  during
 the  last  three  years,  year-wise;  and

 (b)  the  facts  responsible  for  the  in-
 erease/decrease  in  their  number  in  or-

 ganised  sector?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRL  RAVINDRA  VARMA)  :  (a)

 The  number  of  women  employed  and
 their  percentage  to  totg)  employment
 in  different  industries  in  the  organis-
 ed  sector  of  the  economy  for  the  last
 three  yers  is  indicated  in  the  attach-
 ed  statement.  Trade-wise  details  for
 the  last  three  years  are  not  available.

 (b)  Rise  in  their  number  is  due  to
 growth  in  the  level  of  employment
 in  general  in  various  industries  of
 the  organised  sector  and  increased
 participation  of  women  in  economic
 activity  with  the  spread  of  education.

 Statement

 Exaplayment  of  Women  in  the  organised  sector*  during  the  years  1976-78

 Employment  (in  00७99)
 at

 Indusiry  the  end  of  Marc

 7970  7977  1978(P)

 if  a  3  +

 i.  Agriculture,  Honting,  Forestry  and  Fishing  449°5  483-8  5५5  9
 (36-6)  (36-8)  (ghia)

 2.  Mining  and  Quarrying...  89-7  924  iG
 (10-5)  (to  दो  (70  +4)

 3.  Manufacturi  an 3.  Manufacturing  .  5i4°4  525°9  y  जक +7
 (9-8)  (9°8)  4  ह।

 4.  Electsicity,  Gasand  Water.  .  70  5  “Weg  {
 न
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 bad  3  4 ह

 हे  my
 a  Construction  _  s  &  596  57°6  58-4

 न  हि  (5-4)  (3).  (5-4)
 6.  Wholesale  &  Retail  ‘Trade  &  Restaurants  and  Hotcls  Ihr  r6+9  Ba

 (4  4)  (4:8)  (5-4)
 *  9.  Transport,  «orage  and  Communication  56-7  Go-t  64-7

 (2-9)  (2-3)  {a-5)
 §.  Financing,  Insuranee,  Real  Estate  and  Business  Services.  4g  47°6  59  “9

 (6-2)  (6-6)  (pr)

 Commanity,  Social  and  Personal  Services  7259°8  4108-5  I950-t
 (tht)  (15°3)  (15-8)

 Toran  Qgo7r  2494-0  2653°" .  (tr-g)  (gro)  (2  4)

 Nore.—  Figures  in  brackets  are  percentages  of  women  to  total  employment  in  the  industry  con-

 Pay
 cerned,

 ‘Organised  Sector  covers  all  establishments  in  the  Public  Sector  and  those  non-
 agricultural  establishments  in  the  Private  Scctor  employing  25  and  above  persons
 under  the  provisions  of  Employment  Exchanges  (Compulsory  Notification  of  Vacanc-
 cits)  Act,  1959,  &  non-agricultural  establishments  «employing  70  to  24  persons  in  the
 Private  Sector  on  a  voluntary  basis,

 Figures  for  March,  1976,  exclude  Manipur.

 co  Figures  for  Nagaland  have  been  included  for  the  first  time  from  March,  roy.

 ae  These  figures  do  not  cover  Sikkim,  Arunachal  Pradesh,  Andaman  Nicobar  Islands,
 Lakshadweep,  Dadra  &  Ni
 so  far  been  extended  to

 6.  (P)  Provisional.

 Officials  serving  In  Centra]  Inland
 Water  Transport  Corporation

 .
 6957,  SHRI  BAPUSAHEB  PARU-

 LEKAR:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 fa)  number  of  officials  serving  in
 Central  Inland  Water  Transport  Cor-
 Poration  at  present;  and

 (b)  whether  any  officials  of  Cen-
 ntral  Inland  Water.  Transport  Corpora-

 Haveli  as  the  EMI  data  collection  programme  has  not.

 tion  have  been  replaced  since  26th
 April,  978  and  if  so,  their  names  and
 reosong  for  replacement?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY,  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  The  number  of
 the  officers  serving  in  the  Corpora-
 tion  is  143.

 (b)  Yes,  Sir,  The  details  are  as
 follows:—
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 Name  of  Officers

 Shri  K.N.  Banerjec  न

 Shri  R.N.  Mullick  :

 Shri  M.  Yusuf  Khan  .  .  .

 Shri  M.L.  Roy  .

 Shri  P.G.  Biswas.  .

 Shri  S.  Sen.  oe

 Shri  S.  Das  Gupta

 Designation  Reason  for  replace~ ment

 Senior  Accounts  Offi-  Promoted  as  Deputy
 cer.  Financial  Adviser.  &

 Chief  Accounts  Offi-
 cere

 Deputy  Financial  Retired.
 Adviser  &  Chief

 Accounts  Officer,

 Chairman-cum-Man-  Retired,
 aging  Director,

 Deputy  Chief  Ac-  Reverted  to  his
 counts  Officer.  parent  Department.

 Financial  Adviser  &
 Chief  —  Accounts
 Officer,

 Under  suspension.

 General  Manager  Qn  his  own  request.
 Rajabagan  Dock,
 yard.

 Assistant  Foreman  Resigned.

 This  does  not  include  the  details
 of  officers  who  have  vacated  their
 posts  during  this  period,  but  have  not
 yet  been  replaced  because  the  vacan-
 cy  has  nat  yet  been  filled.

 Institutions  Imparting  ‘Diploma|Degree
 Course  in  Pharmacy

 6953.  SHRI  S.  R,  DAMANI:  Will
 the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  how  many  institutions  are  im-
 parting  Diploma/Degree  courses  in
 Phermacy  in  the  country,  State-wize;

 (b)  which  are  the  States  needing
 more  attention  for  the  establishment
 of  institutions  for  imparting  Phar-
 macy  courses;  and

 (c)  whether  Government  proposes
 to  increase  the  number  by  opening
 new  institutions  or  by  introducing  of
 Pharmacy  course  in  the  existing  ins-
 titutions,  in  view  of  great  demand
 existing  in  the  country  and;  if  so,
 the  detail;  thereof?

 THE  MINISTER  OF  HEALTH
 AND  FAMILY  WELFARE  (SHRI
 RABI  RAY):  (a)  The  number  of
 institutions  imparting  Diploma/De-
 gree  courses  in  Pharmacy  States-
 wise)  in  the  country  is  given  in  the
 attached  statement.

 (b)  and  (e).  No  recent  man-power
 survey  has  been  conducted  with  re-
 ard  to  the  requirements  of  Diploma
 and  Degree  holderg  in  Pharmacy.  The
 Pharmacy  Council]  had  made  a  study
 during  the  year  97l  and  according
 to  that  study  the  State  of  Andhra
 Pradesh,  Assam,  Bihar,  Gujarat,
 Himachal  Pradesh,  Nagaland,  Megha-
 laya,  Orissa,  Uttar  Pradesh,  Madhya
 Pradesh,  Rajasthan,  Tamil  Nadu,
 Tripura,  West  Benga]  and  the  Union
 Territories  of  Delhi,  Pondicherry,
 Lakshadweep,  Arunachal  Pradesh  and
 Mizoram  may  have  to  pay  more
 attention,  to  establish  institutions  for
 imparting  Diploma  courses  in
 Pharmacy.  The  expansion  of  facili-
 ties  for  Technical  Education  ‘is.  con-
 sidered  by  the  All  India  Council  of
 Technical  Education.  The  Council
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 -has  stipulated  that  all  new  educa-
 tional  programmes  should  be  based
 on.  well-defined  and  well.  established
 ‘manpower  needs.  The  State  Govern-
 ments  have  already  been  advised  to
 approach  Government  for  necessary
 ‘clearayice  for  the  introduction  of  new
 ‘Courses,  after  they  are  convinced
 about  the  additional  manpower  neads.
 Request  for  expansion  cf  existing
 facilities  in  Pharmacy  as  and  when
 received  will  be  given  due  cons‘dera-
 tion  by  the  All  India  Council  for
 Technical  Education  and  its  regional
 committees.

 Statement

 Diploma  Degree  or
 ee  Cane

 Andhra  Pradesh  7  l
 Assam).  7
 Bihar.  +  2  I

 Gujarat  x  3  2

 Haryana  4  ory
 Kerala.  5  t

 Karnatrke  I0  3
 Maharashtra  ह 2  6

 Madhvra  Pradesh.  |  ।  2

 Orissa  हि  |

 Punjab  .  3
 Rajasthen  7  I
 Tamil  Nadu  Pa  2  2

 Tripura  .  7  I
 Uttar  Pradesh  हे  6  t
 West  Bengal.  ,  2  |

 ‘Chandigarh.  r  t
 Delhi.  we,  2  2

 ‘Goa  7  द  :  I

 64  25

 Fare  structure  in  ships  in  Lakshadweep
 Islands

 6959,  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 are  two  types  of  fare  structure  for  the

 people  belonging  to  Lakshadweep
 and  those  not  belonging  to  the  Island,
 in  the  ships  plying  between  tne  Lak-
 shadweep  and  the  main  land;

 (b)  if  so,  what  are  the  details
 thereof,  and  what  is  the  rationale
 behind  this  dua]  fare  system;  and

 (c)  whether  the  Government  would
 consider  to  introduce  a  uniform  fare
 structure  for  all?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 (b)  The  details  ४7०९  giver  in  the
 attached.  Untijy  March

 ‘1975,  there  was  only  a  uniform  fare
 Mainland~~Laksha-

 dweep  Service.  It  was  considered
 that  tourists  and  visitors  should  pe
 charged  higher  fares—more  nearer
 break  even.  The  rationale  being  that
 those  who  as  a  class  can  afford  to  pay
 should  be  charged  as  near  break  even
 fare  as  possible.

 statement

 structure  in  the

 (०)  No,  Sir.
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 Statement
 Statement  showing  the  present  passenger  fares  charged  belween  Mainland  and  Lakshadweep  .Jslands?

 Cochin-Agathi  (250  miles)  Cochin-Kavaratti  (220  miles)

 Accommodation  *Regular  **Visitors’  Break-even  *Regular  ¢*Visitors’  Break-cven.
 Fare  Fare  Fare  Fare.  Fare  Fare

 Rs  Rs.  Rs.  Rs.  Rs.  Rs.

 Deluxe  Cabin.  I47°20  505°00  «=:  7589  १2०  03°75  385  00  1400°75.

 ‘A’  Class  Cabin  93°75  430°00°  7265  *75  82-50  330-00  IZ +50:

 a  Class  Cabin  70°30,  365-00  949°30  62°50  275°00  849  "50

 Bunk  Class  oo  न  46-90  230-00  632  190  4r-25  375°00  =  557  125.
 Deck  Clas  www  595  180-00,  49495  r  3125  13500,  42  725,

 *Being  changed  for:

 ं)  Islanders.

 (i)  Govt.  Employces  working  in  the  Islands  and  their  dependen  s  (parents,  brothers.
 nd  sisters,

 (iii)  Central/Siate  Govt.  employecs  and  non-oflicials  given  assignments  by  Lakshadweep-
 Administration  or  the  Central  Government,

 5%  concession  in  visitor’  fare  is  given  to
 (a)  Members  of  educational  tours.
 (B)  Domestic  servants  of  Government  employees.

 Cannanore  Railway  station

 6960.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  RAILWAYS  be
 pieused  to  state:

 (2)  whether  Government  are  aware
 of  the  fact  that  the  platform  uf  Can-
 nancre  Railway  Station,  one  of  the
 most  important  stations  in  Kerala,  is
 still  not  fully  covered  and  causes  in-
 numerable  hardships  to  people  dur-
 ing  monsoon;

 (b)  whether  Government  37९  also
 ware  of  the  fact  that  people  in  Can-
 nanore  are  to  take  a  very  round  about
 and  circuitous  route  to  reach  the
 civil  station,  stadium  and  various  im-
 Pportunt  offices  situated  across  the
 rails  from  the  busy  centres  in  the
 town,  In  the  absence  of  a  foot  bridge
 aeros:  the  railway  station;  and

 (c)  if  so,  whether  Government
 would  take  immediate  steps  to  re-
 move  these  hardships?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Plat-
 form  at  Cannanore  station  is  557
 metre  long  on  which  a  platform  shel-
 ter  is  already  provided  for  a  length
 of  259  metres.  The  shelter  is  further
 being  extended  by  50  metres,

 (b)  and  (c).  Cannanore  Munici-
 pality  has  requested  the  Railway  Ad-
 ministration  for  provision,  at  their
 cost,  of  a  foot  over  bridge  across  the
 railway  track  for  the  convenience  of
 public  to  cross  from  one  side  to  ano-
 ther.  The  lang  and  ‘estimates  are
 under  preparation  after  completion
 of  which  this  work  will  be  taken  in
 hand  when  requisite  funds  are  depo-
 sited  with  the  Railway  Administra~
 tion.
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 Publicity  expenditure  en.  Family

 6961.  SHRI  SACHINDRA  LAL
 SINGHA:

 SHRI  M.  A,
 ALHAS:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state

 HANNAN

 (a)  the  details  of  the  publicity  ex-
 penditure  made  for  Family  Welfare
 during  the  last  three  years,  year-wise:

 (b)  the  names  of  the  news  dailies
 utilised  for  advertisement  language-
 wise,  State-wise  during  the  last  three
 years,  year-wise;

 (c)  the  details  of  the  action  taken
 by  the  Publicity  Department  of  the
 Ministry  to  publicise  the  programme  in
 the  rural  areas;

 (d)  whether  the  Ministri®  contem-
 plating  to  organise  a  seminar  on
 family  welfare  and  the  rural  press;
 and.

 (९)  if  so,  the  details  thereof?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  The  details  are  88  follows:

 (Rs.  in  lakhs)

 1976-7  206  ar

 1977-78  282-25,

 1978-79,  370-18
 (estimated)

 (b)  The  statements  giving  informa-
 tion  pertaining  to  the  years  1977-78
 (Annexure  I)  and  =  1978-79  =(Annex-
 ure  II)  is  placed  on  the  table  of  the
 House,  [Placeq  in  Library.  See
 No  4296/79.)  Information  re-

 une
 to  1976-77,  is  not  readily  avail-

 able

 (९)  All  media  having  reach  in  rural

 tion.  and  group  communication
 through  the  organisation  of.  orienta-
 ‘tion  camps  of  opinion  leaders  in
 villages.

 (d)  No,  Sir.

 (९)  The  question  does  not  arise.

 Expenditure  on  Publicity  by  Central
 Inland  Water  Transport  Corporation

 6962.  SHRI  SACHINDRA  LAL
 SINGHA:

 SHRI  M.  A.  HANNAN
 ALHAJ:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  the  details  of  expenditure  on
 publicity  during  the  last  three  years,
 made  by  Central  Inland  Water  Ser-
 vice  Corporation:

 (b)  the  names  of  the  news  dailies
 and  periodicals  utilised  for  advertise-
 ments  during  the  last  three  years,
 (year-wise.  language-wise  and  State-
 wise);

 (c)  the  details  of  the  policy  of  pub-
 licity  of  this  unit;  and

 (d)  the  attitude  towards  the  langu-
 age  dailies  of  the  backward  area  of
 these  units?

 THE  MINISTER  OF  STATE  IN-
 (CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  The  details  of
 the  expenditure  are  as  shown  below:

 (Rs  in  lakhs)

 1975-76  ¥-03

 1976-77  नि  4+92

 97778  है  3  22

 (०)  The  information  is  being  com-
 piled  by  the  Corporation  will  be
 laid  on  the  Table  of  the  Howse  as

 soon  as.it  becomes  available.
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 (c)  Publicity  is  made  by  the  Cor-
 poration  generally  through  the  Pub-
 lication  Division  of  the  Ministry  of
 Information  and  Broadcasting  and
 Orient  Publicity  Service  who.  pub-
 lishes  advertisements  through  States-
 man,  Amrit  Bazar  Patrika  Jugantar
 Dainik  Viswamitra,  Hindu,  Times  of
 India,  Rooprekha,  Asregadad,  Dainik
 Sambad,  Navyug,  etc.

 (d)  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  soon  as  it  becomes  avail-
 able.

 Expenditure  on  Publicity  by  Calcutta
 and  Haldia  Port  Trusts

 8963,  SHRI  SACHINDRA  LAL
 SINGHA:

 SHRI  M.  A.  HANNAN
 ALHAJ:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  the  details  of  the  expenditure  on
 publicity  by  Calcutta  Port  Trust  and
 Haldia  Port  Trust  during  the  last
 three  vears.  year-wise:

 (b)  the  details  of  the  Publicity  De-
 partment  official  staff  siructure  of
 these  two  organisations,

 (c)  the  names  of  dailies  ang  perio-
 dicals  that  are  utilisei  for  advertise-
 ments  by  these  two  organisations  dair-
 ing  the  last  three  years,  year-wise;

 (d)  whether  it  is  a  fact  that  no
 language  news  dailies  of  Bihar  and
 North  Eastern  Region  States  hag  been
 utilised  for  advertisement  though  ‘the
 constitution  of  these  places  for  these
 ports  are  not  less  important;  and

 (९)  if  so,  the  detailed  reason  thereof?

 THE  MINISTER  OF  STATE:  IN-
 CHARGE  OF  THE  MINISTRY  OF

 pape
 [PPING  AND  TRANSPORT  (SHRI
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 incurred  on  publicity  by  Calcutta
 Port  Trust/Haldia  Dock  Project  -dur-
 ing  the  last  thfee  Years  was:—

 Rs.

 1975-75  35577036

 1976-77  “56

 1977-78  98,240  ry

 (b)  Calcutta  Port  Trust
 Chief  Public  Relations  Officer  1
 Information  Assistant
 Lower  Division  Clerk  i
 Stenographer  !
 Peon  ५

 Haldia  Dock  Project

 Public  Relations  Office:

 (c)  During  last  three  years  Jisplay
 advertisements  were  released  to

 l.  Marine  Times  (A  fortnightly  in
 nglish)

 2.  Calcutta  Port  Annual  (Annual
 Publication  in  English).

 3.  Merchant  Marine  Directery
 (Annual  Publication  by  Dir-

 ectorate  General  of  Shipping,
 Government  of  India).

 4.  Speciaj  issue  of  All-India  Radio
 Bulletin  (In  English).

 5.  Indian  Shipping  and  Ship-
 building  (Quarterly  in  Eng-
 lish).

 6.  Indian  Sea  Cadet  (Yearly  Pub-
 lication  in  English)

 7.  Indian  Ports  (Quarterly  in
 English  by  Indian  ‘Ports  Aso:
 sociation).

 8.  Commerce  .  (Monthly  in.  Eng-
 lish)

 9.  Transport  (Monthly  in  Eng
 lish)

 10  Amrit  Bazar  -  :-Patrike—Haldis
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 In  addition,  classified  advertise
 gaents  for  inviting  tenders  for

 ‘Work/procurement  of  mate.
 wial/fequipment  are  issued  in

 “eading  daily  newspapers  such
 “as  the  Businesg  Standard,  the
 Keonomic  Timeg  etc,  the
 Jugantar,  the  Statesman  etc
 Whenever  wider  publicity  is
 required  advertisements  —  are
 released  in  the  Hindu  ang  the
 Times  in  India.

 (a)  and  (e).  The  advertisements
 have  not  been  released  to  the  lan-
 guage  newspapers  in  the  areas  refer-
 red  to,  as  coverage  presently  obtain-
 ed  has  been  considered  adequate  by
 the  Port  Frust  for  its  purpose.

 Criteria  for  Selecti  of  Personne!  in
 Indian  Foreign  Scrvice

 6964.  SHRI  PURNANARAYAN
 SINHA:  Will  the  Ministér  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  is  it  a  fact  that  there  are  two
 A  and  B  categories  of  posts  in  the
 Indian  Foreign  Service;

 (b)  what  are  the  criteria  for  re-
 cruitment  and  selection  for  appoint-
 ments  to  these  posts

 (c)  how  many  officer,  of  the  I.F.S.
 (total)  are  members  of  the  Scheduled
 Castes  and  Scheduled  Tribes;

 (9)  how  many  (i)  Scheduled  Cas-
 tes  and  (ii)  Scheduled  Tribes  have
 been  recruited  by  Government  after
 23rd  Marth,  977  to  the  Indian  Foreign
 Service  and  all  other  categorie;  |  for
 services  outside  India  under  the  Min-
 istry  of  External  Affairs;  ani

 (e)  how  many  sectional  officers  of
 the  Scheduled  Caste/Tribe  communi-
 ties  have  been  promoted  to  become
 Under.  Secretaries  in  the  External
 Affairs  Ministry’s  Secretariat  after
 l-4-77  to  date  and,  what  is  the  total
 number  of  Sectional  Officers  who  were
 promoted  during  this  period?

 MINISTER  OF  “STATE  IN
 fe  viiierry  OF  E£XTERNAL
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 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  The  Indian  Foreign
 Service  is  divided  into  two  branches:
 The  Indian  Foreign  Service  ang  In-
 dian  .Foreign  Service,  Branch  ‘B’.

 (b)  .Recruitment  for  posts  in.  the
 Indian  Foreign  Service  is  based  on
 the  results  of  an  open  competitive
 examination  held  by  the  WPSC,:  and
 also  by  promotion  of  officerg.of  the
 Indian  Foreign  Service,  Branch  ‘SB’
 as  provided  in  the  recruitment  rules.

 Recruitment  for  posts  in  the  In-
 dian  Foreign  Service,  Branch  ‘B’  is
 done  by  open  competitive  examina-
 tiong  through  the  UPSC  and.the  Staff
 Selection  Commission  at  the  grades
 of  Section  Officer,  Assistant,  LDC  and
 Grade  II  Personal  Assistant.  Part  of
 the  selection  to  these  categories  of
 posts,  as  also  the  selections  to  posts
 in  other  Grades  of  the  IFS,  Branch
 ‘B’  is  done  by  promotion  from  lower
 Grades,  as  provided  in.  the  recruit-
 ment  rules,  ~

 (c)  There  are  at  present  267  offi-
 cerg  belonging  to  the  Scheduled  Cas-
 tes  and  Scheduled  Tribes  in  the  In-
 dian  Foreign  Service  and  Indian
 Foreign  Service  Branch  ‘B’,  together.

 (d)  After  23,3.1977,  44  and  9  offi-
 cers  belonging  to  Scheduled  Castes
 and  Scheditled  Tribe,  ‘respectively
 have  been  recruited  to  the  Indian
 Foreign  Service  and  all  other  catego-
 ries  of  India  based  employees  in  India
 as  well  as  outside  India

 (e)  Out  of  a  total  of  37  vacancies  for
 promotion  to  Under  Secretary  (Grade
 I  of  the  IFS-B)  which  arose  after
 14.1977,  six  have  been  set.  aside  for
 Scheduled  Caste/Scheduled.  Tribe
 candidates,  which  are  proposed  to  be
 filled  through  a  Limited  Departmental
 Competetive  Examination  for  promo-
 tion  to  under  Secretaries  ‘from  among
 the  Scheduled  Caste/Scheduleg  Tribe
 candidates;  8  proposal  for  amending
 the  IFS  “B’  (RCSP)  Rules,  We  in  this
 regard  is  under  finalisation
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 Tour  of  M.Ps.  und  State  Legislators
 to  East  Asia  to  study  Family

 Planniitg  Progtamme

 6965,  SHRI  PURNANARAYAN
 SINHA:  Wil)  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  which  Government  or  body
 sponsored  the  tour  of  a  team  of  M.Ps.
 and  State  Legislators  healed  by  a
 Union  State  Minister  and  a  ह.  Stale
 Minister  which  toured  South  Thailand,
 Fast  Asia  to  study  family  planning  pro-
 gramme  in  some  countries  and  what
 were  the  reference  of  the  tour  and  who
 selected  the  Members  of  team/teams;

 (b)  what  were  the  cumulative  re-
 sult  of  the  tour  and  what  benefit  India
 has  derived  from  the  visit  of  import-
 ant  people  to  several  countries  of
 South  East  Asia  and  it,  contribution
 to  the  explosion  of  population  in  this
 vast  country;  and

 (ce)  whether  Govern:nent  propose  to
 sponsor  similar  teams  to  tour  other
 countries  of  the  world  on  other
 studies  and  if  so,  when?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  The  observation  tour  of
 Ministers,  Parliamentarians  and  senior
 officials  to  some  South  East  Asian
 countries  was  sponsored  by  the  Unit-
 ed  Nations  Fund  for  Population  Acti--
 vities  (UNTPA)  2  United  Nations
 body,  The  purpose  of  the  tour  was

 to  enable  these  persons  to  observe  the
 manner  in  which  some  of  the  neigh-
 bouring  countries  were  successfully
 tunning  their  family  planning  pro-
 frammes.  The  selection  of  members
 of  the  team  was  done  by  the  Ministry of  Health  and  Family  Welfare.  While
 making  the  selection,  care  was  taken
 to  see  that  the  States  where  the  per- formance  in  the  field  of  family  wel-

 fare  was  poor,  were  sufficiently  repre-
 sented  so  as  to  enable  the  public
 leaders  and  senior  officials  to  observe

 the  manner  in  which  some  of  the
 developing  countries  had  overcome
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 the  difficulties  in  the  successful  im-
 plementation  of  thé  programme.

 (b)  The  team  found  the  visit  quite
 useful  and  informative.  The  experi-
 ence  gained  from  this  observation
 tour  has  proved  helpful  in  reviving
 the  interests  of  the  State  Governments
 and  Parliamentarians  in  furtherance
 of  the  family  welfare  programmes  in
 India.

 (c)  The  possibility  of  arranging  a
 similar  tour  during  979  is  being
 considered  in  consultation  with  the
 ULNLEP.A.

 Development  of  Baroda  Railway
 Station

 c¥66,  SHRI  AMARSINH  ्य  RATHA-
 WA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  te
 develop  Baroda  Railway  Station;

 (b)  if  so,  the  details  thereof:

 (c)  whether  Government  have  re-
 ceived  any  representation  for  construc-
 ting  enquiry  cabin  at  Baroda  Railway
 Station;  and

 (१)  if  so,  the  action  taken  by  Gov-
 ernment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and  (०).
 An  engineering-cum-traffic  survey
 has  been  sanctioned  during  1979-80  to
 assess  the  line  capacity  and  terminal
 facilities  on  Bombay  Central-Ahme-
 dabad  Section.  The  survey  of  Baroda
 Station  yard  wil{  also  be  carried  out
 as  a  part  of  this  scheme.  Only  after
 the  surveys  is  completed,  it  will  be
 possible  to  assess  the  .  requirement  of
 additional  facilities  at  Baroda  Station.

 (c)  Yes,

 (d)  The  work  of  Enquiry.  -cum-Re- servation  Office  is  in  progress...
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 Baroda-Indore  Line

 6967.  SHRI  AMARSINH  V,  RATHA-
 WA:  Will  the  Minister  of  RAIL-
 WAYS  he  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  construct  a  new  railway  line  bet-
 ween  Baroda-Chhota  Udepur-Indore
 via  Alirajpur  Dher;

 (b)  if  so,  whether  the  survey  has
 been  conducted;  and

 (९)  if  so,  the  time  by  which  the
 construction  will  start?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  to  (c).
 No  survey  has  been  conducted  for  a
 new  railway  Mne  between  Vadodara
 and  Indore  via  Chhota  Udepur.
 There  already  exists  a  Narrow  Gauge
 line  between  Vadodara  (Pratap
 Nagar)  and  Chhota  Udepur  which  is
 adequate  to  handle  the  existing  traffic
 Jevel.  In  view  of  number  of  new
 line  projects  already  in  hand,  there
 is  no  proposal  to  take  up  the  cons-
 truction  of  new  ling  between  Vado-
 dara  and  Indore.

 Cargo  and  passenger  Vessel,  plying  in
 Mainiang  Andaman  Service

 6968.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  SHIPPING
 AND  ‘TRANSPORT  be  pleased  to
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 (a)  how  many  cargo  and  passenger
 vessels  are  plying  in  mainlang  Anda-
 man  service  by  Shipping  Corporation
 of  India  since  last  two  years,  state  the
 names  of  vessels,  date  of  built,  when
 brought  into  operation,  passenger  and
 cargo  capacity  separately  vessel-wise:

 (b)  how  many  trips  made  by  ‘the
 vesse]  as  per  Andaman  and  Mainland
 service  since  last  one  year  ang  the
 number  of  passengers  and  cargo  car-
 ried  by  each  vessel,  state  separately;

 (०)  whether  for  want  of  life  jacket
 “M.V.  HARSHAVARDHANA”  |  sailed
 under  capacity  and  if  80,  what  action
 S.C.I.  has  taken,  state  details  of  such
 voyackes;

 (d)  what  ig  the  total  amount  of  re-
 pairing  charges/dry  docking  charges
 of  the  vessels  as.per  part  (a)  of  the
 question,  state  vessel-wise  separately
 for  the  last  two  years;  and

 (e)  what  are  the  Port  charges  paid
 by  each  of  the  vessels  as  per  (a)  of
 the’question  state  separately  since  last
 two  years?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  The  following
 cargo  and  passenger  vessels  are  being
 operated  in  mainland  Andaman  ser-
 vice  by  Shipping  Corporation  of  India

 state:  H  Limited  during  the  last  two  years:—

 Name  of  vessels  Date  of  When  Capacity
 built  brought

 4  into  Passenger  Cargo
 operation

 (Tons)

 Cargo-cumsPassenger  Vessels  +
 t.  MLV.  HARSHVARDHANA  .  7974  7975  749  १570
 a  SS.  NANCOWRY:  ‘i  4948  7978  goo  2000
 3  MV.  ANDAMANS  ra  हि  द  1957  957  618  550
 Cargo  Vassals:  :

 '.MV.SHOMPEN,  ५»  6  +»  6  7968  १  8570

 5900 2.  M.V,  DIGLIPUR  OTT
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 (b)  to  (७).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Foot  Bridge  in  Olavakkode  Railway
 Station

 6969.  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  public  representations  regarding
 the  foot  bridge  in  Olavakkode  Rail-
 way  Station;

 (b)  the  nature  of  the  representa-
 tions  and  action  taken  thereon;  and

 (९)  the  date  of  completion  of  the
 foot  bridge,  the  estimated  cost  and  the
 incOMe  accrued  expected?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (b).  No.  Passenger  platforms  at
 Olavakkode  Railway  Station  are  al-
 ready  connected  by  a  foot-over-bridge.

 (९)  Does  not  arise.

 Bridges  on  National  Highways  No.  47

 6970,  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 {a)  the  number  of  overbridges  and
 underbridges  sanctioned  for  construc-
 tion  and  further  proposed  on  the
 National  Highway  No.  47;

 (b)  the  names  ang  number  of  such
 bridges  taken  up  for  construction  in
 Tamil  Nadu  and  the  reasons  for  de-
 lay,  if  any;  and

 (c)  the  reasons  for  delay  in  com-
 mencement  of  construction  of  over-
 bridges  between  Salem  and  Erode  and
 for  delay  in  constructing  approach  road
 indicating  probable  dates  of  commen-
 cement  of  work?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF

 ‘SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):
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 (a)  No.  of  overbridges/underbridges
 sanctioned.  3

 No.  of  overbridges/underbridges
 proposed  :

 in  Tamil  Nadu  portion  of  N.H.  47
 No.  of  overbridges/underbridges

 sanctioned.  3
 No.  of  overbridges/underbridges

 proposed  Nil

 in  Kerala  portion  of  NH,  47.

 (b)  and  (c).  Three  overbridges  have
 been  taken  up  for  construction  as
 under:

 (i)  Road  overbridge  at  Km,  29/4
 of  N.H.  47  (Salem-Cochin  Section).

 (ii)  Cut  and  cover  tyPe  structura  at
 Km,  605/5  of  N.H,  47  (Kerala  border-
 Kanyakumari  Section).

 (iii)  Road  overbridge  at  Km.  630/6
 near  Parvethipuram  on  N.H.  47  (Kera-
 la  border-Kanyakumari  Section)

 The  bridges  have  to  be  ocnstructed
 by  the  Railways  and  the  approaches
 by  the  Road  authorities.  Ag  regards
 the  Road  over  bridge  at  SL  No.  (i)
 above,  this  work  is  likelv  to  be.  taken
 up  by  May,  1979.  State  authorities
 have  been  requested  to  expeitite  the
 commencement  of  the  work.

 Ag  regards  the  road  overbridges  at
 Sl.  No.  (ii)  and  (iii)  above,  the  work
 is  already  taken  up.  During  the  re-
 cent  inspection  by  the  Officers  of  this
 Ministry,  the  State  authorities,  have.
 been  requested  to  expedite  the  com-
 pletion  of  these  works.

 राज्यों  हारा  बेरोजगारी  ते  को  भुंगताव

 6971.  श्री  लाल जी  जाई  क्यों  संसदीय  कार्य:
 तथा  अस  मंत्री  यह  बताने  की  ह्षपा  करेंगे  कि

 (क)  उन  राज्यों  के  नाम  क्या  है.  जिन्होंने
 ग्रेरोजगार  व्यक्तियों  के  लिए  रोजगार  भत्ता
 किया  है;  अर  द्  L

 (@)  उन  राज्यों  के  नाभ

 में  संन्तिंम  सिणेय  कर्ण  कंर
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 wre

 ph
 vos

 ज्
 eet  ६  का जि

 प्  तब  मन  महा.  (सी  इर्माण  wed)

 (5)  मशक
 भगुसाएं  पंजाब,  केरल,  पश्चिम झौर  महाराष्ट्र  सरकारों  ने  बेरोजगारी  भत्ता

 देने  की  उव्यवस्था  कर:  दी  है  t
 (ख)  सूचना  उपलब्ध  नहीं  है  1

 राजस्थाम  में  विदेशी  छात्रों  को  चिकित्सा
 शिक्षा  बने  को  सुवधिा

 6972.  श्री  मा  क्या  ह्वहस्थ्य'  और
 वरियार  कल्याण  मं
 ह

 (क)  क्या  मध्य  पूर्व  के  कुछ  देशों  नें  राजस्थान
 में  उनके  छात्रों  को  चिकित्सा  सम्बन्धी  शिक्षा.  की
 सुव्रिक्ला,  दिए  जाने  का  भ्रनुरोध  किया  है  भर  इस
 सम्बन्ध  में  वित्तीय  सहायता  देने  के  लिए  भी  झपनी
 सहमति  ब्यक्त  की  है;  और

 वि  (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्‍या

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री  (श्री
 वि  राय)  :  (क)  जी,  नहीं  ।

 (%)  यह  प्रश्न  नहीं  उठता  |

 Nationa:  Highways  in  Rajasthan

 6973,  SHRI  NATHU  SINGH:  Will.
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  the  details  of  the  national
 Highways  lying  within  and  passing
 through  the  State  of  Rajasthan;  and

 (b)  the  estimated  outlay  for  the

 development  and  maintenance  of  these
 roads?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  There  are  four
 National  Highways  ‘passing  through
 Rajasthan  and  their  length  is  as
 under:—

 Total  length  passing  Status  of  the  road *  N.H.  No. i  "No
 through  Rajasthap

 |  (Krms.)
 |
 |  wn

 3  «»  28-29
 है  2

 length  is  double

 75  kms.  is  single  lane an  00038
 &  and  rest  is  double

 Jane.

 aie  350  kms.  is  single  lane "  sense  &  rest  is  double  lane,

 We.  ee  «  876-20  Batre
 length  is  single

 meee  _—  oe mmc

 (b)  The  estimated  ..qutlay  for  the
 year  979.80  is  ag  under:—..  oa

 ()  Development
 (ti)  Maintenance

 Raciaj  Diserkmination  in  Britain

 6974,  SHRI  KANWAR  LAL  GUPTA
 SHRI  EDUARDO  FALEIRO

 Wik,  the  Minister  og  .  EXTERNAL
 AFFAIRS
 he  pleased  to  state

 (a)  ig  ita
 Fatal

 Government  an- :
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 decided  to  move  the  United  Nations
 Human  Rights  Commission  about  the
 racial  discrimination  exercised  by  the
 British  Immigrants  authorities  in  res-
 pect  of  the  virginity  tests;

 (b)  if  yes,  has  there  been  any
 progress  in  this  connection;

 (c)  give  its  details;

 (d)  what  specific  steps  Government
 propose  to  take  in  this  direction;  and

 (e)  hes  Government  written  any
 letter  to  the  U.K.  Government  to
 make  necessary  changes’  in  the  Bri-
 tish  Immigration  Laws?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  Yes,  Sir

 (b)  to  (e):  The  Indian  delegation
 took  up  the  question  at  the  recent
 meeting  of  the  U.N.  Human  Rights
 Commission  at  Geneva  in  February/
 March,  1979,  On  5th  March  the  Com-
 mission  adopted  a  resolution,  the  text
 of  which  is  placed  on  the  Table  of
 the  House,  The  British  representative
 apologised  on  behalf  of  hig  Govern-
 ment  for  the  incident  at  the  London
 Airport  and  to  the  lady  herself.

 The  Government  of  India  and  the
 UK  are  in  touch  with  each  other  on
 matters  relating  to  immigration  and
 race  relations  in  Britain  in  so  far  as
 Indians  are  concerned.  Government
 will  continue  to  take  up  with  the
 British  authorities  instances  of  unfair
 or  discriminatory  treatment  of  Indians
 in  the  operation  of  the  Immigration
 Lews.

 Copy  of  Swedish  Resolution  at  the
 un-Human  Rights  Commission—
 Geneva  5  March  979

 Treatment  of  Non-White  Immigrants

 The  Commission  of  Human  Rights,

 TAKING  into  account  the  state-
 /ment  of  the  representative  of  India
 welating  to  indignities  and  hardships
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 suffered  by  non-white  immigranta
 because  of  treatment  ‘by  the  concerned
 immigration  authorities,

 ACKNOWLEDGING  statements  re-
 lating  to  this  matter  by  other  coun-
 tries;

 TAKING  note  of  the  statement  re-
 garding  the  problem  by  the  Repre-
 sentative  of  the  United  Kingdom,

 EXPRESSES  its  deep  concern  re-
 garding  the  problems  reflected  in  the
 above  statements,

 TAKES  note  of  the  willingness  of
 the  Governments  of  India  and  the
 United  Kingdom  to  have  a  fortnight
 exchange  of  information  and  facts  30
 that  the  situation  can  be  clarified  and
 resolved,

 EXPRESSES  the  hope  that  a  satis~
 factory  outcome  will  be  reported  to
 the  36th  session  of  the  Commission.

 Executive  Directors  appointed  in
 Shipping  Corporation  of  India

 6975.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  SHIPP-
 ING  AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Five
 Executive  Directors  were  appointed  in
 the  Shipping  Corporation  of  India  in
 Bombay  office;

 (०)  whether  it  ig  q  fact  that  this
 was  done  on  the  recommendations  of
 a  Selection  Panel;

 (c)  if  so,  the  names  of  the  mem-
 berg  of  this  Panel;  and

 (d)  what  criteria  qualifications  and
 norms  were  followed  while  making
 the  selection?

 THE  MINISTER.  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  -  OF
 SHIPPING  AND  ‘TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.
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 -(b)  Yes,  Sir.

 (c)  The  Members  of  the  Selection
 Committee  were:

 Gi)  Air  Chief  Marshal  P.  C.  Lal
 representing  the  PESS)

 Chairman,  Air  India  and  Indiaa
 Airlines,

 (ii)  Rear  Admiral  Krishan  Dev,
 Vice  Chairman  and  Managing
 Director,  Shipping  Corporation

 of  India  Ltd.

 Gij)  Shri  P.  J.  Ferandes,  former
 Finance  Secretary  to  the  Gov-
 ernment  of  India—(attended
 ed  the  meeting  on  20-1-78).

 (iv)  Shri  K.  C.  Mahindra,  Chair-
 man,  Mahindra  and  Mahindza
 Ltd.,  Bombay.

 (v)  Shri  A.  Chand  Mal,  Finance
 Director  Tata  Engineering  &
 Locomotive  Company  Ltd.
 Bombay.

 (d)  The  selections  were  made  with
 reference  to  the  responsibilities  of  the
 five  Executive  Directors  which  are  lis-
 ted  in  the  organisation  chart  attached
 to  the  report  prepared  by  the  Indian
 Institute  of  Management  Ahmedabad
 on  “Re-organisation  of  Shipping  Cor-
 poration  of  India  Limited”.

 Channe]  of  promotion  for  Commercial

 6076.  DR.  LAXMINARAYAN  PA-

 NDEYA:  Will  the  Minister  of  RAIL-
 WAYS.  be  pleased  to  state:  |

 (a)  whether  he  in  one  of  hig  reply
 has  assured  to  improve  the  channel
 of  promotions  of  Commercia]  Clerks
 and  do  reduce  the  number  of  posts  in
 initial  grade  by  upgrading  sufficient
 number  of  posts  to  higher  grades;

 (b)  whether  orders  issued  for  re-
 structuring  the  cadre  by  his  Ministry
 vide  their  letter  dated  ist  January,
 3979  calls  for  an  increase  in  number
 of  posts  in  jnitial  grade  of  Commer-
 cial  Clerks;

 (c)  if  so,  details  of  Commercial
 Clerks  viz.  booking|luggage|goods
 clearks  working  on  Ratlan  Division
 of  Western  Railway  grade-wise  as
 at  or  on  3lst  December,  978  and
 after  implementation  of  orders  vide.
 (b)  above  on  ist  January,  99

 with  excess  of  shortfall  in  each
 grade;  and

 (d)  action  taken  to  fulfill  the  assu-
 rance  given  by  him  vide  (a)  above
 and  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS.
 (SHRI  SHEO  NARAYAN):  (a)  and
 (b).  3830  posts  of  Commercial  Clerks
 in  the  various  grades  were  upgraded
 on  all  the  Zonal  Railways  by  reduc-
 ing  the  correspondending  number  of
 post;  in  the  base  grade  of  Rs.  (260-439
 prior  to  .2.°79.  From  ..‘79  the.
 posts  in  the  various  grades  have  beer
 distributed  on  percentage  basis  in
 pursuance  of  the  decision  taken  by  a
 Committee  of  the  Departmental  Coun-
 cil  of  Ministry  of  Railways  under  the.
 Scheme  of  Joint  Consultative  Machi-
 nery.  It  happened  that  on  the  hasis
 of  the  percentage  distribution  in  cer-
 tain  units  the  number  of  posts  in  the
 base  grade  due  was  more  than  the
 posts  existed  prior  to  i--'79,  calling.
 for  a  corresponding  reduction  of  posts.
 in  higher  grades.



 Written  Answers

 (ay  While  issuing  orders  fixing  per-
 centages  of  posts  in  different  grades,
 instructions  were  also  issued  that
 wherever  higher  number  of  posts  are
 already  obtaining  in  a  particular
 category  and  scale  of  pay  than  ad-
 missible  in  that  catagory  as  per  or-
 ders  jssued  on  1-1-79,  the  existing
 number  of  higher  grade  post;  should
 be  retained.  The  excess  number
 ‘of  posts  so  worked  out  have  to  be
 worked  off  over  a  period  of  time
 through  normal  wastage  and  attri-

 a:  balk)

 Cadre  of  Commercial
 Clerks

 6077.  LR,  LAXMINARAYAN  PAN-
 ‘DEYA:  Will'the  Minister  of  RAIL-
 WAYS  b.  pleased  to  state

 Restructuring

 (a)  whether  it  8  8  8९  that  his  Mi-
 nistry  hag  .issued  the  orders  for  re-
 structuring  the  cadres..of  Commercial
 Clearks  from  the  Jst  January  979

 (b)  whether  it  is  also  a  fact  that
 these  orders  cal]  for  a  reduction  in  the
 number  of  posts  in  intermediate
 grades  which  are  to  be  made  good  in
 next  annual  review  marring  future
 promotions  of  Commercial  Clerks;
 and

 (c)  action.  taken  by  Government  tp
 remove  this  anomaly  by  increasing
 the  percentage  in  each  grade  and  de-
 tails  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN)  (8)  Yes

 (b)  The  number  of  posts  of
 mercial  Clerks  in  various  grades  have
 been  distributed  on  percentage.  basia
 With  the,  reduction.in  numberof  posts in  higher  grades  has  increased  corres-
 pondingly.  The  promotional  prospec tus  of  the  Commercial.  Clerks  have
 thus  improved  and  not’  marred,  ™

 (९)  Does  not
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 (c)  Details  of  Commercial  Clerkson  Ratlam  Division:

 Booking  Clerks  Excessor  Luggage  Clerks  Goods  clerks
 ort  fall

 Scale  Snare  aan  Positi Ason  Position  As  tion  Excess  As  on  Pusition  Excess
 gi-72-78  after  full  gie12-78  after  full  or  short  gt-:2-78  or  after  short

 imple-  fall  full  impli-  fall
 menta-  Tnenta-  mentation

 tien  of  tion  of  of  I-4-79
 -I-79  |  हक  ।  तातलां
 jorder  order

 Rs.
 700-900,  q  I  I  क  है।  2  er

 550-750  4  ad  a2  +e  2  >  45

 455-700  .  8  7  न  4  4  9  0  +a

 425-640  9  गत  —6  i  8  —}%  gn  2  —I0

 390-560  4  66  12  40  40  पत्ती  I05  —3

 260-490  75  १5  44  44  8  1B  46

 Tora.  १66  166  99  99  26g  26g

 Fa
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 Unused  irén  Sieevers  ७  NEFR

 6978,  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  RAILWAYS  he
 pleased  to  state:

 (d¥-whethe,  it  is  a  fact  thst  iron
 sleepers  in  huge  quaitities  were  pur-
 chased  for  use  in  the  N.EF.R.  tracks
 mahy  years  ago  and  are  still  lying  un-
 used;

 (b)  whether  it  is  &  fact  that  the
 above  decision  to  replace  the  wooden
 sleepers  with  iron  sleepers  were  taken
 after  due  consideration  by  the  Rail-
 way  authorities;

 tc)  whether  this  action  of  not  using
 the  iren  sleepers  fully  has  led  to  a
 Wot  of  purchase  of  wooden  slippers
 since  that  time;  and

 (d)  whether  any  dead  line  has  been
 fixed  for  the  conversion  of  the  Assam
 track  ६०  iron  glippers  and  what  is  the
 date  by  which  the  work  is  to  be  com-
 pleted?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (b)  No.  Cast  iron  sleepers  were
 purchased  on  the  basis  of  the  actual
 Tequirement  for  programmed  track
 renewal  works.  The  sleepers  were,  as
 such  purchased  after  due  conzderation.

 (c}  ‘The  sleepers  are  being  inserted
 in  thé  track  88  soon  as  all  matching
 materials  such  as  rails  and  fittings
 become  available.  No  additional
 wooden  sleepers  have  been  purchased.

 (a,  Complete  replacement  of  the
 existing  sleepers  inthe  railway  track

 n  by.  caat.iran  sleepers  is  rot
 contemplated...  The  cast  sleepers

 being  ‘need  .  only..on  .  Jengths..of
 a0 track  which  are  ‘being  renewed  on

 war  है;

 246

 >  6079.  औ  रामागष्द'  लिधारी:  गया  चले  मंत्री
 यह  बताते  की  कृपा  करेंगे  कि  :

 )  क्या  रेलवे  सुरक्षा  बल  कल्याण  निश्ति  के
 24  संदस्याँ  में  से  निरीक्षकों  से  सिक्योरिटी  वार्ड
 तक  की  श्रेणी  के  केवल  नौ  सदस्य  हैं;

 (=)  क्यों  रेलबे  सुरक्षा  बल  में  सिक्‍योरिटी
 गार्डों  की  संब्यों  50,000  है  ;

 (ग)  क्या  मुख्य  सुरक्षों  प्रधिकारी,  सुरक्षा
 अधिकारी  अर  सहायक  सुरक्षा  प्रधिकारियों  की
 सब्या  बॉवल  200  है

 (घ)  50,000  की  संख्या  में  सिक्मीरिटी
 गालों  के  बीच  से  कल्याण  निधि  की  कार्मकारी

 मुत
 I5  सदस्य  रखे  जाने  के  क्‍या  कॉरण

 ;  और

 i.
 (®)  ऐसी  समिति  के  गठन  का  उदिगय॑  क्या

 रेल  मज़ालय  में  पाज्य  मंत्री  eft  fire नारायण  )  :  (क)  रेल  युरक्षा  कल्याण.  निध
 भ्रधिशासी  परिषद्‌  में  सम्प्रति  33  सकस्य  हैं  t
 इनमें  &  2  सदस्य  रक्षक से  लेकर  निरीक्षक  तक
 की  कोटियों  के  है  |

 जख)  और  (ग).  जी,  हां  a

 (थं)  और  (ड).  इस  अ्रंधिशासी  परिष
 रक्षक,  वरिष्ठ  रक्षक  भौर  प्रधान  रक्षक  की
 में

 से
 i0  सदस्य

 ढ्
 5  नहीं)  ।  प्रधिशासी

 परिषद्‌  एक
 rT

 pul  है  जो  निधि
 को  नियंत्षित  करता  है  ।  यह  परिषद्‌  रेल  सुरक्षा बल  के  व्यापक  हित  में  झपना  उत्तरदायित्व  का
 निर्वाह  करे  इसके  लिए  यह  जरूरी  है  कि  उसमें
 वर्षेबेकक  ,  प्रधिकारियों  सहित.  विभिन्न  कोटियों  को
 पर्याप्त  प्रतिनिश्नित्व  प्राप्त  हो.  1  भ्रधिशोंसी  बैरिचंद
 में  रक्षक,  वरिष्ठ  रक्षक  भौर  प्रधान  रक्षक  कोटियों
 का  प्रतिनिधित्व  पर्याप्त  समझा  जाता  है  ।

 पूर्वी  रेखबे  का  TTT  खिवीजन

 6980.  शी  etter  तिवारी:  क्‍या  रेल  मंत्रों
 बहू  बताने  की  कृपा.  करेंगे

 (क)  क्या  पूर्वी  रेलवे  fiver
 wo)

 बीं

 Pt
 हि” Ks
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 (7)  क्‍या  बढ़ते  हुए  हिन्दी  के  काम  को
 सुचार  रूप  से  करने  के  लिए  डिवीजन

 p  थ दानापुर  के  अनुरोध  पर  पूर्वी  रेलवे  के  जनरल
 मैनेजर ने  i:00-i600  रुपये  के  उच्च  वेतनमात
 सें  हिन्दी  श्राफितर  नियुक्त  किए  जाने  की  मांग
 की  है;

 (ग)  यदि  हां,  तो  यह  पद  अब  तक  न  बनाए
 जाने  के  क्‍या  कारण  हैं;

 (घ)  क्‍या  यह  सच  है  कि  श्न्य  रेलों  में  इस
 प्रकार  के  पद  बनाए  गए  हैं  परन्तु  दातापुर  डिवीजन
 के  हिन्दी  विभाग  में  उपरोक्त  वेतनमान  में  कोई
 पद  नहीं  बनाया  गया  है  ;

 (ह)  यदि  हां,  तो  क्या  सरकार  का  विचार
 उपरोक्त  बेतनमान  में  हिन्दी  आफिसर  का  एक  पद
 बनाने  का  है  ;  और

 (च)  यदि  हां,  तो  कब  तक  और  यदि  नहीं,
 तो  इसके  क्‍या  कारण  हैं  ?

 रेल  मंत्रालय  में  राज्य  सेंत्रो  (भो  शिव  नारायण  ):
 (क)  जी,  हां  ।

 ख)  जी  नहीं  t

 (ग)  प्रश्न  नहीं  उठता  t

 (घ)  पबें  ध्ौर  दक्षिण  रेलवे  को  छोड़कर,
 प्रत्येक  क्षेत्रीय  रेलवे  के  मुख्यालय  में  100-
 4600  रुपए  के  वरिष्ठ  वेतनमान  में  हिन्दी  भ्रधि-
 कारी  का  एक-एक  पद  सुजित  किया  गया  है  ।
 प्रभी  तक  रेलों  के  किसी  भी  मण्डल  में  वरिष्ठ
 बेतनमान  में  हिन्दी  अधिकारी  का  कोई  पद  सुजित
 नहीं  किया  गया  है  ।

 (६४)  धौर  (च).  प्रश्त  के  भाग  (घ)  के  उत्तर
 दो  देखते  हुए  प्रश्न  नहीं  उठता

 इलाहाबाद  डिजीजन सें  श्रेणी  लीन  के  पदों  पर  पदोन्तल
 चतुर्थ  श्रेणी  के  कर्मचारी

 6981.  श्री  रासानन्द  तिथारी  :  क्या रेल  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 जनवरी
 इलाहाबाद  मण्डल  (उत्तर  रेलबे)  में

 ,  976  से  मारे,  .977  तक  कुल  कितने
 श्रेणी  कर्मचारियों  को  पदोन्नत  कर  के  तृतीय में  लगाया  गया  भर  उन  के  नाम,  पते,  जाति

 झौर  पढ़  ताम  क्‍या  हैं;  और

 ख)  उस  में  से  खन  कर्मचारियों  के  नाम  क्या
 हैं  जिन्हें  पे  io7e  में पुनः  चतुर्थ  श्रेणी  में
 'पदावप्र  कर  दिया  गया  ४२
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 रल  मंत्रालय  में  राज्य  मंत्री  (  भरी  शिद  ताराषण):
 (क)  भौर  (ख):  सूचना  इकट्ठी  की  जा  रही  है

 शौर  सभा  पटल  पर  रख  दी  जायेगी  |

 रेल वे  बुकिंग  कार्यालय  के  उदघाटन  के  लिए
 यात्रा  भत्ते  प्रादि  का  भुगतात

 6982.  शो  रासानन्द  सिबारी  :  क्‍या  रेल  मंत्री
 पटना  जंकशन  में  रेलये  बुकिंग  कार्यालय  के  उद्घाटन
 के  बारे  में  8  मार्च,  i979  के  श्रतारांकित  प्रश्न  संख्या
 2595  के  उत्तर  के  सम्बन्ध  में  यह  बताने  को  कृपा
 करेंगे  क्रि

 (क)  पूर्वी  रेलवे  के  महाप्रबन्धक  ,  मुख्य  वाणिज्य
 अधीक्षक,  मुख्य  इंजीनियर  (  निर्माण  )  मुझ्य  ६3जी-
 नियर,  अपर  मुख्य  सिगनल  और  दूर  संचार  इंजीनियर,
 मुख्य  सम्पर्क  अभ्रधिकारी,  वाणिज्य  प्रचार  श्रधिकारी
 झौर  सहायक  वाणिज्य  अ्रधिकारी  (खानपान),
 कलकत्ता  को  कलकत्ता  से  पटना  शाने  के  लिए  एक
 दिन  का  कितना-कितना  यात्रा  और  दैतिक-
 भत्ता  देय  है;

 (ख)  6  फरवरी,  i979  को  पटना  जंकशन
 के  दक्षिण  भाग  में  बुकिंग  कार्यालय  के  उद्घाटन
 समारोह  में  भाग  लेने  के  लिए  उपरोक्त  सभी

 प्रधिकारियों  के  भाने  की  क्‍्याआवश्यकता  थी;

 (ग)  साथ  में  इन  उच्चतम  अधिकारियों/उच्च
 अधिकारियों  को  पटना  जंकशन  पर  6  फरवरी,
 979  को  पहुंचने  का  क्‍या  उद्देश्य  था  तथा

 ट्
 किन  स्थानों  पर  साभान्य  निरीक्षण  किया  ;

 और

 (घ)  उस  दिन  6  कार  किराए  पर  लेने  की  क्या
 पझावश्यकता  थी  तथा  कारों  में  कितनी  दूरी  तय  की
 तथा  किन  स्थानों  का  दौरा  किया  ?

 रेल  संत्रालय  a  राज्य  संती  (  भी  शिक्ष
 नारायण  )  (क)  सन्दर्भाधीन  समस्त  घब्रि-
 कारियों  के  एक  दिन  पटना  में  रुकने  तथा  कलकता
 सें  पटना  तक  की  यात्रा  के  लिए  दैनिक/यात्रां

 हा
 की  कुल  स्वीकार्य  राशि  319.  50  रपये

 |

 (ख)  और  (7)  जैसा कि  उपर्युक्त  प्रश्त  सं  2595
 के  भाग  (क)  के  उत्तर  में  पहले  ही  बता  दिया  सया
 था,  इन  रेल  अधिकारियों  ने  स्टेशन  निर्भाण-कार्य,
 गार्ड,  खान-पान  यूनिटों  भादि  के  प्रपने  सामीर्म
 निरीक्षण  कार्य  के  भ्तिरिक्त  इस  उदुधाटंग  समा-
 रोह  में  भाग  लिया  था  तथा  मुख्य  जत-्तम्पर्क
 प्रधिकारी  प्रस  कारफ्रेंस  श्रोयोजित  करने के  लिए  |
 समाशेह  में  शायेधे  ॥।

 .  _  ४४



 कर
 उक्त  दिन  प्रति  महत्वपूर्ण  व्यक्तियों तथा  अधिकारियों  के  लिए  सड़क  परिवहन  की

 पूरक  ;.ब्यचस्था  उपलब्ध  कराने  के  लिए  कारें  भाड़े  पर
 ली  गयीं  थीं।  इन  कारों  के  संचलन  का  विस्तृत  ब्यौरा
 नहीं  रखा  गया  है।

 Purchase  of  French  Mirage  planes
 ‘by  Pakistan

 6983.  SHRI  CHATURBHUJ:
 SHRI  NATVERLAL  B,

 PARMAR:
 SHR]  JANARDHANA ,  POOJARY:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  news  ap-
 pearing  in  the  press  that  Pakistan
 is  negotiating  the  (purchase  of  32
 French  Mirage  fighter  bombers  in

 8  contract  worth  $  250  million;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SAMARENDRA  KUN-
 DU):  (a)  Ye,  Sir.

 (b)  The  Government  of  India  have
 Om  several  occasions  indicated  their
 concern  at  such  arms  sales  to  Pakis-
 tan  as  these  could  lead  to  tne  de-
 stabilisation  of  the  situation  in  South
 Asia  and  upset  the  process  of  normal-
 isation  of  relations  between  India
 and  Pakistan.

 Wagon  holg  up  आ  N.F.  Railways

 6084.  SHRI  AHMED  HUSSAIN:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 "Written  Answere’  CHATTRA  २०;  7907  (SAKA)  Written  Answers  25

 (a)  the  number  of  wagons  that
 have  been  held  up  at  various  places/
 yards  of  North  Rastern  Region  under
 NF  Railway  on  each  occasion  during
 3978  and  2979  alongwith  the  reasons
 and  how  soon  they  were  moved;

 (b)  whether  some  recognised  Rail-

 way  Unions,  affiliated  to  the  Hind
 Mazdoor  Sabha,  have  recently  stopped
 work  and  detained  the  movement  of
 wagons  in  NF  Railway  and  also  de-
 tained|harassed  the  willing  workers;

 (c)  whether  the  Union  had  not  com-
 plied  with  the  rules  in  giving  the
 required  period  of  notice;

 (d)  if  so,  what  action  Government
 have,  so  far  taken/propose  to  take
 in  this  connection  ag  also  to  provide
 security  to  willing  werkers;  and

 (e)  the  details  of  measures  taken
 during  the  wagon  held-ups  to  trans-
 port  essential  and  perishable  goods
 and  whether  any  compensation  is
 being  paig  to  the  affected  business
 community  whose  goods  were  held-
 up?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  On  an
 average  845  Broad  Gauge  and  4240
 Metre  Gauge  wagon;  per  day  were
 helq  up  during  the  year  1978-79,  The
 hold-up  of  wagons  was  due  to  vari-
 aus  factors  such  as  agitations  by  the
 Yard,  Loco  Maintenance  Shunting  &
 Cabin  Staff,  Assam  Bundh,  high  in-
 cidence  of  crew  claiming  rest,  en-

 route  shortage  of  coal,  floods  and
 breaches  on  Eastern  Railways  ete,
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 Clearance  of  stabled  loads  was  done

 expeditiously  but  exact  details  of
 detention  to  each  wagon  is  not  avail-

 able.

 (b)  No.

 (c)  and  (d)  Do  not  arise.

 (e)  Special  attention  is  always  paid
 by  the  Railways  to  rush  the  essential
 commodities  to  different  States,  Dur-
 ing  the  period  when  wagons  were  neld
 up  the  situation  of  stabled  loads  was
 examined  at  the  Division  as  well  as
 Headquarter  levels  and  priority  was
 given  to  clear  the  trains  carrying  es-
 sential  commodities  like  foodgrains,
 salt,  cement,  edible  oil  etc.  preferen-
 tially.  Compensation  claims  are  dealt
 with  as  per  the  rules  in  force.

 New  Cancer  Hospital

 6985.  SHRI  SHYAM  -SUNiUAR
 GUPTA:  Will  the  Minister  of  HEA-
 LTH  AND  FAMILY  WELFARE  2
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  g  new
 Cancer  hospital  is  under  construction
 in  ATIMY,  Ney  Delhi;

 (b)  whether  some  foreign  experts
 Will  alsa  be  associated  with  this  new
 hospital;

 (c)  whether  modern  equipments
 have  since  been  procured;  and

 (dy  if  so,  full  facts  thereof?

 %  THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  Yes,
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 (by  No.

 (c)  Some  equipment  has  been  pro-
 cived  and  the  remaining  is  ‘in  the

 process  of  being  procured.

 (d)  A  Teletherapy  Simulator  with
 SRD  725  Generating  Unit  has  been

 purchased  and  orders  for  the  supply
 of  Theratron-780  Cobalt  60  Unit  with
 6000  Curie  Source  and  RI-250  X-ray
 Generator  for  Intermediate  and  Deep
 Therapy  with  accessorics  :  ave  beer

 placed.

 Cases  pending  at  Central  Labour
 Tribunal,  Dhanbad

 6985.  SHRI  A.  K.  RCY:  Will

 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 ta  state:

 (a)  the  number  of  days  the  Cent-
 ra}  Labour  Tribunals  in  Dhanbad
 worked  in  978  and  the  number  of

 cases  pending  till  1-3-1979,  facts  in

 details  for  each  Court;

 (b)  whether  out  of  three  Tribunals
 two  are  without  judge  putting  the
 concerned  workmen  to  hardship  .ue
 to  indefinite  delay;

 (c)  whether  he  is  aware  that  some.
 dismissed  workmen.  whOse  eases  87९
 pending  before  the  Tribunal  have  de-
 cided  to  sit  on  indefinite  hunger  strike
 before  his  residence  in  Delhi,  if  mo
 judge  comes  by  the  i5th  of  April;  and

 (d)  if  so,  steps  taken  thereon?
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 THE  MNISTER  OF  PARLIAMEN-
 TARY  AFFAIRS:“'‘AND  LAHOUR
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 (SHRI  RAVINDRA  VARMA)  _  ia):
 The  details  ‘are  as  follsws:~-

 No,  of  No.  of
 days  the  cases
 Tribunal  pending
 aworked ‘ked  =  a8  on
 during  =  1-9-1979
 पका

 days
 Central  Government  Industrial  Tribunal  No.  t,  Dhanbad  a5  97

 Central  Government  Industrial  Tribunal  Nol  2,  Dhanbad  Nil*  7०
 Central  Government  Industrial  Tribunal  No.  3,  Dhanbad  +  89  703

 *There  was  no  Presiding  Officer
 during  1978.  However,  '  pending’  cases
 werg  transferred  to  the  other  Tri-
 bunals  to  avoid  delay  in  disposal  of

 ‘vases,

 (b)  The  posts  of  Presiding  Offi-
 cers  of  two  of  the  three  Tribunals
 at  Dhanbad  are  at  present  vacant
 However,  the  work  of  these  Tribu-

 i

 Coai  Staff  Coordinatioa,

 nalg  is  bing  looked  after  by  the
 Presiding  Officer  of  the  other  Tri-
 bunal  at  Dhanbad  and  the  Presiding
 Officer  of  the  Tribunal  at  Jabalpur
 in  addition  to  their  charge.

 (cy  ‘arid  (d);  A  representation  dat-
 ed  24th  November,  975  from  the
 General  Secretary,.:,Bharet  Coking

 Dhanbad,
 urging  early  appointmérit  of  Presiding
 Officers  and  forwarded  by  the  Hon.
 Member  was  received  by  the  Govern-
 ment  ‘an  i5-2-78.  ‘The  post  of  Pre-
 siding:.Officer  of  the  Tribunal  No.  2

 Was.  filled  up-  with  effect  from  the
 ith  January,  1979  St&ps  have  been
 teken  to  fill  up  the  posts  of  the  Pre-
 siding  Officers  of  Tribunals  Nos.  |
 and.3

 Point  demand  of  Exster,  (Railway
 Engineering  Kaingar  Uniiog

 6987.  SHRI  A.  K.  ROY:  “Will  the
 Minister  of  RAILWAYS  be  |  pleased
 to  state  oe

 (8)  whether  the  2l-point  demand
 notice  of  the  Eastern  Railway  Engi-
 neering  Kamgar  Union  adopted  in
 the  Jhajha  Conference  of  the  Gang-
 men  on  the  9th  February,  979  has
 been  recéived;’  and

 (b)  if  so,  details  of  the  point,  and
 the  reaction  thereon?

 THE  MINISTER  OF  STATE  IN
 _THE  MINISTRY  OF  RAILWAYS:
 “(SHRI  SHEO  NARAIN):  Ca)  Yes.

 (b)  In  accordance  with  Govern-.
 ment’s  policy,  staff  -representations
 received  from  any  source  are  given
 due  consideration  and  such  action
 ag  considered  necessary  is  taken.  The
 demands  of.all  ‘vatégories  of  staff,  in-
 cluding  Engineering  staff,  are  consi-
 dered  ang  solved  through  the  various
 tierg  of  the  collective  bargaining
 machinery-—the  ‘Permanent  Negotiat-
 ing’  Machinery  and  the  Joint  Consul-
 tative  Machinery  and  also  in  the  in-
 formal  discussion,  with  unrecognised
 bodies.

 Restoration,  of.  Trains

 6988,  SHRI  BHAGAT  RAM
 SHRI  ANANT  RAM  JAIS-

 4  WAL:  i

 Will  the:  Minister  of  RAILWAYS
 be  pleased  to  state
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 (a)  whether  he  is  aware  that  Mi-
 nister  of  Energy  told  Lok  Sabha  last
 week  that  the  coal  production  has

 reacheg  pre-fiood  level  in  the  month
 of  January,  ‘1979;

 tb)  ita  view  of  thig  fact  why  he  has
 feiled  to  honour  his  public  commit-
 ments  to  reschedule  the  cancelled
 trains;

 (c)  how  many  trains  are  still  can-

 celled  division-wise  and  what  dates
 were  announced  to  reschedule  them;
 and

 °

 (a)  when  Will  these  trains  be  re-

 scheduled  again?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  RAIEWAYS
 (SHRI  SHEO  NARAIN):  (a)’  and
 (b).  Following  improvement  in  the

 supply  of  steam  coal,  70.5  pairs  have
 been  resorted  by  8-4-1979  out  of  222
 ‘pairs  of  trains  that  stood  cancelled  on,
 i-2-979,  Restoration  programme  for
 ‘he  yemaining  cancelled  frains  on  the
 zonal  Railways,  which  receive  their
 coal  supplies  fiom  Bengf)-Bihar
 coalfields,  has  been  delayed  since
 sufficient  stocks  could  not  be  built
 “up.

 (c)  and  (d).  A  statement  showing
 zonewise  break-up  of  trains  which
 still  stand  cancelled,  is  attached.
 Since  most  of  the  trains  run  over
 more  than  one  division  in  the  zone,
 figures  of  cancelled  traing  are  ‘not
 maintained  Division-wise.  Cancelled
 traing  are  scheduleq  to  be  restored
 by  the  end  of  this  month,  subject

 ‘to  the  coal  stock  position  showing
 further  improvement,
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 Statement.

 Zone  No.  of  Trains  .(in
 pairs)  which  still  (as
 on  8-4-79)  stand

 cancelled

 Northern  79

 Western  7  का  8

 Southern  +  43  5
 North  Eastern  70

 TOTAL  '40°5

 Indians  killed  in  Arab  Countries

 6989,  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  how  many  Indiang  are  killed
 and  missing  in  Lebanon,  Iran  and
 other  Arab  countries  during  internal
 disturbances  in  these  countries  in  the
 last  two  years;

 (b)  their  addresseg  in  India  and
 abroad  and  the  causes  of  deaths;

 (c)  in  how  many  cases  their  nearest
 relatives  were  informed  within  8
 month;  and

 (d)  in  how  many  cases  adequate
 compensations  have  been  paid  to
 their  nearest  relative  and  the  amount
 in  each  cage?  Pra

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA’
 KUNDU):  The  persons  killed  and
 missing  are  as  follows:  4

 (a)  Lebanon
 Killed—,
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 Iran
 Killed—t,
 Missing—Nil

 Other  Arab  Countries
 Killed—Nil.
 Missing—Nil
 (b)  Addresses  of  persong  killeq  in

 Lebanon,

 India:  Sh.  Sukhdev  Singh,  S/o  Sh.
 Sujjan  Singh,  Village—Jiwanvala,
 Tehsil  Moga,  District——Faridkot.

 Foreign—Sh.  Sukhdev  Singh  was
 working  with  M/s.  Sai  Bois,  Maka-
 las  (East  Beirut).

 Cause  of  death:  Shri  Sukhdev
 Singh  was  killed  is  a  bomb  blast  at

 a  factory  of  Mis  Sai  Bois  Makalas
 ‘on  30th  September,  4978  alongwith
 two  other  foreign  workerg  during
 the  fighting  between  Christian
 Military  and  Syrian  troops,

 Addresses  ef  persons  killeg  in  Iran—

 India-—Shri  Inderjit  Singh  S/o
 Shri  Sewa  Singh,  Mohalla  Niggaha,
 Mohli  Gate,  Tehsil  Phagwara,  Dis-
 trict  Kapurthala.

 Foreign—Not  knewn.  Sh.  Inder-
 dit  Singh  way  an  illegal  immigrant
 to  Iran.  He  had  not  .  registered
 himself  in  the  Indian  Embassy.

 ‘Cause.  of  death—Sh,  Inderjit
 Singh  was  shet  by  Military  patrol
 On  i-9-978  for  violating  curfew
 orders  (He  was  in  the  etreets  after
 2200  hours)  during  martial  lew,
 (e)  Relatives  of  Sh.  Sukhdev  Singh

 who  wag  killed  in  Lebanoti  were  in-
 Tormed  on  ‘11-10-1978  (within  ee
 days),  Relatives  of  Sh.  Inderjit  Singh
 ‘who  was  killed  in  Iran  were  informed
 On  ‘14-9-1978"  (within  ‘three  days).

 (१)  No  compensation  wag  paid  by
 the  employers  of  Sh.  Sukhdev  Singh
 a3  the  factory  ‘concerned  suffered
 heavy  damages.  during  the  .  fighting
 and  has  not:.re-started  functioning.
 Since  Sh;  Inderjit  Singh  was.an  ille-
 ga)  immigrant  in  Iran  and  had  wio-
 458  LS—9

 ’
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 lated  the  Government  of  Iran’s  cur-
 few  orders  the  Government  of  Iran
 wag  not  approached  “Yor™any  compen-
 sation

 West  Asia  Peace  Accord
 ?

 6390,  SHRI  SHANKERSINHJI
 VAGHELA:  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to
 state:

 the
 West

 (a)  what  is  the  reaction  of
 Government  of  India  to  the
 Asia  peace  accord;

 (bo)  whether  Government  have  de-
 cided  to  establish  diplomatic  relations
 with  Israel  after  the  said  accord  is
 signed  by  Egypt  and  Israel;  and

 (०)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  “EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KRUNDU):  (a)  The  Government  of
 India  is  concerned  that  the  Peace
 Treaty  signeg  in  Washington,  between
 Israel  and  Egypt,  might  heighten  ten-
 sions  jn  the  region.  Our  own  position
 on  the  West  Asian  problems  is  well-
 known.  For  peace  to  be  qurable  there
 must  be  tote]  vacation  of  Arab  lands;
 exercise  of  rights  by  Palestinians  for
 determination  of  their  own  future;
 and  security  in  wel-established.  fron-
 tiers  for  all  States  in  the  region.

 The  Treaty  signed  in  Washington
 falls  short  of  these  conditions.  The
 likeliheog  of  comprehensive  solution
 and  durable  peace  remains  doubtful.
 The  international  community  must
 throw  its  weight  behind  a  comprehen-
 sive  solution,  The  Super-Powers  and
 the  community  of  nations  must  bring
 pressure  on  Israel  for  a  more  far-
 reaching  solution  which  is  in  keeping
 with  basic  element,  mentioned  above.

 In  thig  connection,  the  Foreign
 Minister  has  already  made  a  state-
 ment  in  the  Lok  Sabha-on  2nd  April,
 during  the  debate  on  the  ‘Demands
 for  Grants
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 (b)  No,  Sir.  (

 (c)  Ag  at  present,  Government
 do:

 not  consider  that  any  change  in  our
 policy  towards  Israel  ig  warranted,

 Representation  against  Departmen-
 talisation  of  Catering  System

 6991,  SHRI  G.  M.  BANATWALLA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  representations  have
 recently  been  made  to  him  against
 Government  decision  for  immediate
 departmentalisation  of  existing  cater-
 ing  arrangements;

 (b)  if  so,  the  main  objectiong  rais-
 ed  to  the  departmentalisation;

 (९)  the  number  of  people  engaged
 in  present  catering  arrangements
 liable  to  be  affected;

 (d)  whether  any  priorities  are  con-
 templated  to  absorb  the  employees
 of  the  catering  contractorg  in  the
 proposed  departmentalisation;  and

 (e)  Government  reaction  to  repre-
 sentation,  received?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Yes.

 (b)  The  main  objections  are  that
 extension  of  departmental  catering
 will  deprive  the  existing  contractors
 of  their  livebihood,  hit  hard  a  num-
 ber  of  their  employees  and  depen-
 dents,  entail  heavy  capital  outlay  for
 Railways  which  May  prOve  infruc-
 tuous,  Railways  May  suffer  losses  and
 departmentalisation  is  not  the  only

 ‘way  to  improve  the  catering  services
 ‘on  the  Railways,

 ee
 Gut  of  3000  stations  where

 cal  services  are  provided,  com-
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 prehensive  departmental  catering
 exists  only  at  stations  ang  at  4.
 stations  departmental  catering  co-
 exists  with  contract-catering,  At
 these  4l  stations  full  departmental
 catering  will  be  introduced  at  the
 earliest  to  give  better  service.  74
 pairs  of  traing  have  been  provided
 with  mobile  catering  service  and  out
 of  this  only  45  pairs  of  trains  have
 departinentally  managed  service.  On
 the  remaining  29  traing  which  in-
 cludes  9  Mail,  Expresg  and  Super-
 fast  Express  trains,  the  service  is
 provided  by  contractors,  These  9
 Mail,  Expreag  and  Superfast  traing  are
 being  brought  under  départmental
 management.

 The  information  regarding  the
 number  of  persons  liable  to  be  affect-
 ed  is  being  collected  and  will  be
 placed  on  the  Table  of  the  House.

 (9)  This  will  be  examined,

 (e)  The  various  points  raised  in
 the  representation,  were  considered
 before  announcing  the  policy  in  this
 respect  in  the  Railway  Budget  for
 1979-80.  The  proposal  for;  depart-
 mentalisation  of  catering  services  on
 Mail,  Express  aang  Superfast  trains
 and  other  important  stations,  which  is
 only  an  extension  of  the  departmen-

 ‘tal  catering  introduced  on  the  recom-
 mendations  of  qa  high-power  Com-
 mittee  headed  by  Shri.  con  V.  Alagesan,
 is  being  implemented,  ag  announced.
 Merchant  Shipping  (Amendment)  Bill

 6992.  SHRI  G.  Y,  KRISHNAN;  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  q  strike
 was  launched  in  protest  against  the
 passage  of  the  Merchant  Shipping
 (Amendment)  Bill  in  Parliament
 which  make  it  obligatory  on  prospec-
 tive  Merchant  Navy  Officers  to  serve
 on  Indian  ships  and  shore  establish-
 ments  for  geven  years  after  obtaining
 certificates  of  competency;

 ~

 (b)  if  so,  the  detail,  regarding  its
 affect  in  Bombay  and  Calcutta;  and
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 (९)  what  are  the  details  regarding
 the  expenditure  yearly  by  Govern-
 ment  on  training  q  navigator?

 THE  MINISTeR  OF”  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  (a)  It  is  a
 fact  that  Merchant  Navy  Officers  alb
 of  a  sudden  stopped  the  work  from
 9-3-79  in  protest  against  the  passage
 of  the  Merchant  Shipping  (Amend-
 ment)  Bill,  without  giving  a  regular
 notice.  The  strike  was,  however,
 called  off  on  16-3-78.,

 (b)  Since  the  strike  wag  launched
 all  of  a  sudden,  it  affected  the  move-
 ment  of  Indian  ships  which  in  turn
 resulteq  in  congestion  at  ports  of
 Bombay  and  Calcutta.  About  75
 ships—45  at  Bombay  ang  30  at  Cal-
 cutta,  were  affected  due  to  strike.

 (c)  The  per-capita  expenditure  in-
 curred  of  the  training  of  a  naviga-
 tor  hag  been  presently  assessed  at
 about  Rs,  17,000|~  on  Training  Ship
 Rajendra’.  After  this  ship-board
 training  cost  range,  from  Rs.  50,000|-
 to  Rs,  60,000|-  per  cadet.

 "  ईरान  में  भारतोयों  की  सुरक्षा

 6993.  श्री  गंगा  भक्त  सिह  :  कया  विदेश  मंत्री
 यह  बताने  कि  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ईरान  में  भारतीयों  को
 सुरक्षा  सुनिश्चित  करने  के  लिए  वहां  की  सरकार  से

 |  सम्पर्क  बनाए  हुए  हैं  ;भोर

 te  खि)  ईरान  में  प्रभी  ऐसे  भारतीयों  की  संख्या
 भ्या  है  जो  भअ्रपन  देश  वापिस  प्राना  चाहते  हैं

 हर,
 सरकार  इस  के  लिए  क्या  व्यत्रस्था  कर  रही

 विदेश  मंत्रालय  में  राज्य  मंत्री  (भी  समरेगा
 कुण्ड):  (क)  तहरान  स्थित  भारतीय  राज-
 दूतावास...  वहां  रहने  बाणे.  भारतीमों  की  सुरक्षा  के
 संबंध  में.  ईराम-सरकार  से  चिक,  भोर  निरन्तर
 संपर्क  बनायें  रहता है  a

 (ख)  जो  भारतीम  ईरान  छोड़कर  भारत
 वापस  प्राना  चाहते हैं  उनकी  ठीक  ठीक  संख्या  बताना
 फटिंन.  है.  क्योंकि  केवल  वे  ही  सहायता  के  लिए
 तेहरान  स्थित  भारतीय

 वास
 बास  से  संपर्क

 करते  है  जिनके  सामने  वापस  कोई  दिक्कत
 झालती  है  ।  बहरहाल  उस  देश  को  छोड़ने  के

 पदक भारतीयों  की  संख्या
 ब्ूत

 ल  चट  गई  है

 =  बे
 को  उन्हें  देने  में  कोई  कठिनाई

 न  t

 विभागीय  कबॉटिने

 6994.  भी  राघवजो:  क्‍या  रेल  मंत्री  यहु  बताने
 की  कपा  करेंग  कि  :

 (क)  पूरे  देश  में  रेलवे  द्वारा  चलाई  जा  रही  विभा गीय  कैन्‍्टीनों  की  संख्या  कितनी  है;

 (ख)  गत  दो  वर्षो  के  दौरान  उन्होंने  कितने
 मुनाफा  कमाया;  भौर

 (ग)
 उनके  द्वारा  भपने  प्राहकों  को  दिये  जा  रहे

 भोजन  की  किस्म  में  सुधार  करने  के  लिये  क्‍या  कार्यवाही
 की  जा  रही  है?

 रेल  मंत्रालय  में  राज्य  मंत्री  (ओ  शिव  नारायण)
 (क)  3000  स्टेशनों,  जिय  पर  खान-पान  की  व्यवस्था

 है,  में  से  केवल  70  स्टेशनों  पर  पूर्ण  रूप  से  खान-पान
 सेवा  की  विभागीय  व्यवस्था  है।  भ्रन्य  4  स्टेशनों  पर
 ठेकेदारों  शौर  विभागीय  व्यवस्था  दोतों  द्वारा  खान-
 पान  सेवा  की  व्यवस्था  है।  74  जोड़ी  गाड़ियों  में  से  45
 जोड़ी  गाड़ियों  में  विभागीय  खान-पान  की  व्यवस्था
 है।  इनके  भ्रतिरिक्‍त  2  होटल  रेलों  द्वारा  विभागीय
 रूप  से  चलाये  जा  रहे  हैं।

 (ख)  ‘197677  और  i977~78  वर्षो  के
 दौरान  विभार्ग;थ  1  जन्पान  युनिटों  ने  क्रश:  74,  77
 लाख  शौर  68.35  लाख  रुपये  लाभ  कमाया।

 ह
 आधुनिक  रसोई  गैजटों  और  उपस्करों

 में  'परोसने  के  लिये  तैयार  भोजन'  की  व्यवस्था
 के  लिए  झाधार  रसोइयों  की  स्थापना,  मानक  स्रोतों
 से  कच्चे  सामान  और  माल  की  प्राप्ति,

 उपपुकत
 त  संस्थाओं

 में  खान-पान  कर्मचारियों  के  प्रशिक्षण:  प्रादि  जैसे  भाधुन
 लिक  पाक  तकनीक  अपना  कर  रेलों  पर  भोजन  शौर
 सेवा  के  स्तर  में  सुधार  करने  के  लिए  रेलों  ने  कई  कदम
 उठाये  हैँ।  यात्षी  जनता  के  लिए  अच्छे  स्तर  के  भोजन,
 जाय  काफी  भ्रादि  की  सेवा  सुनिश्चित  करने  के  लिए
 निरीक्षकों.  भौर  भ्रधिकारियों  द्वारा  तियमित  रुप  से
 जांच  और  झचोनक  निरीक्षण  किये  जाते  हैं।
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 Mass  murder  of  Zambian  Freedom
 Fighters

 6995.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  he  is  aware  of  the  fact
 that  the  white  racialist  Rhodesian  Gov.
 ernment  is  commiting  mass  murder  of
 Zambian  freedom  fighters  by  using
 jet  and  modern  weapons  supplied  by
 the  white  capitalist  countries  in  the
 West  including  Britain;  and

 (b)  if  so,  what  steps  are  being  taken
 to  stop  the  mags  murder  and  rendering
 assistance  to  the  heroic  freedom
 fighters  of  Zambia,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OP  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 and  (b).  The  Government  is  _  fully
 aware  of  the  persistent  raids  unleased
 by  the  illegal  racist  regime  of  Sou-
 thern  Rhodesia  against  neighbouring
 countries  like  Zambia,  Anglo
 atid  Mozambique  who  have
 consistently  supported  the
 Wberation  struggle  of  the  people  of
 Rhodesia.  India  has  invariably  con-
 @emned  such  raids  which  involve  a
 dlear  infringement  of  the  sovereignty
 and  territorial  integrity  of  the  Frort-
 ine  Stdtés  and  constitute  a  threat  to
 international  peace  and  security.  India
 fully  supports  U.N.  Security  Council
 Resolution  of  8th  March,  979  on  the
 Question  of  Southern  Rhodesia  which,
 inter  alia,  strongly  condemns  the
 armed  invasion  perpetrated  by  the
 illegal  regime  of  Rhodesia  against
 Angola,  Mozambique  and  Zambia.

 In  this  context,  India  has  declared ‘its  full  support  both  for  a  review  of the  existing  sanctions  against  Southern
 Rhodesia  with  a  view  to  tightening
 ‘and  extending  them  under
 Article  4  of  the  Charter,
 India  wil  continue  to  pro-

 ‘vide  all  possible  political,  moral,  mate-
 rial  and  financial  assistance  to  the
 freedom  fighters  of  Southern  Africa,
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 Non-deposit  of  amount  of  p.F.  and.
 ESIS  by  M/s,

 Ant
 Journale  |

 6996.  SHRI  JYOTIRMOyY  BOSU:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  it  has  been  alleged  that
 M/s.  Associated  Journals  Ltd.  (pub-
 lisher  National  Herald)  have  not
 deposited  employees’  share  of  provi-
 dent  fund  and  ESI  fund  to  the  autho-
 rities  concerned;

 (b)  if  so,  what  are  the  detailg  there-
 of  including  amount  of  money  not
 deposited;  and

 (c)  what  action,  if  any,  has  been
 taken  against  the  company  concerned?

 THE  MINISTER  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (SHRI
 RAVINDRA  VARMA):  (a)  to  (c).
 Two  statements  showing  the  position
 of  provident  fund  arrears  (State-.
 ment-I)  and  Employees’  State  In-
 surance  dues  (Statement-IT)  against
 M/s.  Associatag  Journals  Limited
 and  the  action  taken  againgt  them
 are  laid  on  the  Tabel  of  the  House.
 [Placed  in  Library.  See  No.  LT-
 4297/79.)

 Prevident  Fund  deposits  of  Railway
 Employees

 8997.  SHRI  छू,  A.  RAJAN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  in  view  of  the  fact  that
 the  value  of  the  rupee  has  fallen
 drastically  during  the  last  25  years,  any
 revaluation  of  the  provident  fund
 deposits  of  the  railway  employees  has

 been
 undertaken  by  the  Government;

 an

 (b)  if  not,  in  what  way  Governmetit

 for  the  plan
 neate  the  employeds or  the  s  of  pure!  i basing

 :  ot
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHBO  NARAIN):  (a)  No.

 ‘(b)  By  way  of  improving  the  rate  of
 interest  on  Provident  Fund  balances
 from  time  to  time.

 Payment  of  P.F.  to  Retiring  Employees
 by  R.P.F.C.,  Kanpur

 6998.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased  to
 state:

 (a)  whether  Regional  Provident
 Fund  Commissioner,  Kanpur  has
 received  complete  documents/papers
 regarding  payment  ci  P.F.  to  56
 empioyees  of  Varanasi  Electric  Supply
 Undertaking,  Kanpur  who  were  reliev-
 ed  on  i6th  June,  1978;

 (b)  if  so,  the  particulars  thereof;

 (c)  whether  they  have  not  been  paid
 the  provident  fund  amount  so  far  and
 have  not  been  given  any  reply  in  the
 matter;

 (da)  whether  some  of  the  employees
 who  died  in  1976-77  have  not  been
 given  the  P.F,  amounts;  and

 (e)  if  so,  whether  any  enquiry  will
 be  made  and  action  taken  to  see  that
 amount  are  paid  without  further
 delay?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS.  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  and
 (b).  The  Employees  Provident  Fund
 Authorities  have  reported  that  only  38
 claims  were  received  by  the  Regional
 Provident  Furid  Commissioner,  Kanpur:
 in  respect  of  the  employees  of  Vara-
 nasi  Electric  Supply  Undertaking
 Kanpur,  who  had  left  their  services  on
 I6th  June,.  1978

 (e)  Out  of  the  38  claims  only  2
 could  ‘be.  settled,  Certain  formalities

 remain  to  be  completed  in  respect  of
 the  other  claims.

 (a)  Part  payment  has  been  autho-
 rised  in  respect  of  6  claims  received
 from  the  nominees/heirs  of  the
 employees  who  died  during  the  year
 1976-77.

 (e)  The  Provident  Fund  Authorities
 have  instructions  to  take  expeditious
 steps  to  settle  the  outstanding  claims.

 All  India  Retired  Railwaymen’s
 Association

 6999.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  his  Ministry  has
 received  any  representation  from  the
 Members  of  the  All  India  Retired
 Railwaymen  (P.F.  Terms)  Association,
 requesting  grant  of  ad-hoc  relief;

 (b)  whether  it  is  a  fact  that  the
 relief  granted  to  the  pensioners  were
 denied  to  the  workers  who  retired  on
 P.F.  terms;

 (c)  as  the  cost  of  living  is  common
 to  all,  what  are  the  reasons  for  show-
 ing  this  discrimination;  and

 (d)  will  the  Government  take  early
 steps  to  end  such  discrimination  and
 grant  uniform  relief  to  all  retired
 persons?  ]

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI.
 SHEO  NARAIN):  (a)  Yes.

 (b)  Yes.

 (c)  and  (a).  The  relief  granted  to
 pensioners  is  in  accordance  with  the
 recommendations  of  the  Third  Pay
 Commission  for  pensioners  only.  As
 there  was  no  specifle  recommendation
 of  the  Third  Pay.  Commission  for
 granting  relief  to.  the.  employees
 retired  under  P.F.  terms,  no  relief  has
 been  granted  in  their  case.  Moreover,
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 the  railway  employees  who  have
 retired  under  the  P.F.  (Contributory)
 on  or  after  1-4.57  were  given  ample
 options  to  come  over  to  the  pension
 scheme  and  if  they  have  retired  under
 BF  (Contributory)  Rules,  they  have
 done  so  on  their  own  volition.

 Backward  Areas  of  Maharashtra

 7000.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  have
 receiv:d  a  memorandum  from  the
 Mahareshtra  Chamber  of  Commerce
 regarding  taking  up  for  survey/execu-
 tion  of  various  lines  in  backward  but
 potentially  viable  areas  of  Maharash-
 tra;  3

 (b)  if  so,  furnish  details  of  the  com-
 munication  received  by  the  Govern-
 ment  during  the  current  year;

 (c)  the  reaction  of  Government  to
 the  same  proposal-wise;  and

 (d)  details  of  action  taken/pro-
 posed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes.

 (b)  Maharashtra  Chamber  of  Com-
 merce  in  their  memoranda  dated  9th
 December,  978  and  also  2ist  February,
 i978  have  requested  for  construction
 of  35  Km.  long  railway  line  between
 Dhule  and  Amainer.

 (c)  and  (a).  Dhule  and  Amalner
 are  linked  by  ६  well-developed  road.
 Traffic  On  Chalisgaon-Dhule  branch
 line  is  limited  and  its  extension  to
 Amalner  is  not  expected  to  improve traffic  prospects.  In  view  of  the  tight
 fund  position  and  availability  of  road
 servicea,  construction  of  the  proposed
 Tine  tg  not  contemplated  at  present,

 eee
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 2.56  hes,

 ANNOUNCEMENT  RE:  NOTICE
 RECEIVED  FROM  HIGH  COURT  OF

 KARNATAKA

 MR.  SPEAKER:  I  have  to  inform
 the  House  that  on  the  ilth  April,  1978,
 a  notice  has  been  received  from  the
 Assistant  Registrar  of  the  High  Court
 of  Karnataka  in  the  matter  of  Writ
 Petition  No.  2865  of  1979,  requiring
 the  Secretary,  Lok  Sabha,  to  appear
 in  the  High  Court  in  person  or  through
 an  Advocate  duly  instructed  or  thro-
 ugh  some  one  authorised  by  law  to
 act  for  him  in  the  case  on  the  17th:
 April,  1979.  With  the  notice,  a  copy
 of  the  writ  petition  filed  by  Shri  C.
 Nanjappa,  a  voter  of  Chikmagalur
 Parliamentary  Constituency,  challeng-
 ing  the  validity  of  the  resolution
 passed  by  Lok  Sabha  on  the  19th |
 December,  1978,  and  the  subsequent
 notification  of  that  date  issued  by  the’
 Lok  Sabha  Secretariat,  regarding
 expulsion  of  Shrimati  Indira  Nehru
 Gandhi  from  Lok  Sabha  has  also  peen
 enclosed.

 Ag  per  past  practice  of  the  House,
 the  Secretary,  Lok  Sabha,  has  been
 asked  not  to  respond  to  the  notice.  The
 Minister  of  Law  is  being  requested  to
 apprise  the  High  Court  of  Karnataka
 of  the  correct  constitutional  position  in
 this  regard.

 SHRI  RAJ  NARAIN  (Rae  Bareli):
 On  a  point  of  personal  explanation.

 MR,  SPEAKER:  No,  no.  That  ques-
 tion  is  over.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  On  a  point  of  clarification
 80  far  ag  your  order  in  the  matter  of
 the  expulsion  of  Shrimati  Indira
 Gandhi  is  concerned,  I  would  like  to
 get  the  position  cleared  from  the
 Chair.

 A  particular  notification  has.  been
 issued  by  the  Secretary  of  the  Lok
 Sabha  conveying  the  decision  of”  the
 House.  We  have  got  our  own  objec-
 tions  to  the  ‘interpretation  by  the
 Secretariat  in  this  matter.  We  have
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 taken  q  particular  decision,  the  Secre-
 tary  of  Lok  Sabha  has  sought  to  inter-
 pret  it  in  a  particular  way,  and  thereby
 ‘the  decision  of  the  House  has  not  been
 correctly  conveyed,

 MR.  SPEAKER:  That  stage  is  past
 mow,  You  have  mentioned  that  earlier.

 SHRI  SHYAMNANDAN  MISHRA:
 Arising  out  of  this,  when  we  ourselves
 are  so  much  confused  about  this,  is
 not  the  entire  country  also  bound  to
 feel  confused,  more  so  the  electorate?

 MR.  SPEAKER:  That  is  not  my  sub-
 ject.

 SHRI  SHYAMNANDAN  MISHRA:
 My  point  of  order  is:  was  it  open  to
 the  Secretary  of  the  Lok  Sabha  to
 ‘interpret  the  decision?

 MR,  SPEAKER:  We  are  not  on  that
 ‘subject  now.

 SHRI  SHYAMNANDAN  MISHRA:
 At  arises  from  the...

 MR.  SPEAKER:  It  does  not  arise  at
 all,

 SHRI  SHYAMNANDAN  MISHRA:
 ‘Then  I  shall  raise  it  later.

 —eermeny,

 1340  hrs.
 RE:  SITUATION  IN  JAMSHEDPUR

 SHRI  C.  M,  STEPHEN  (Idukki):
 ‘With  your  permission,  Y  would  like
 to  bring  to  the  notice  of  the  House
 a  very  serious  situation  at  Jamshed-
 pur,  The  whole  of  yesterday,  from
 Morning  onward,  there  were  certain
 clashes,

 MR,  SPEAKER:  You  just  ask  for
 a  statement.  T  have  allowed  a  state-
 Ment  under  Rule  377.

 SHRI  0,  M.  STEPHEN:  In  the
 evening,  clashes  took  place,  a  sort  of
 communal.  riots  have  taken  place.
 Papers  have.  reported  ‘that  deaths
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 have  taken  place.  I  would  just  like
 to  bring  to  your  notice  certain  rul-
 ings  which  have  faken  place  earlier
 when  there  were  serious  occurrences
 which  affected  people,  took  place  and
 when  the  House  is  in  session,  under
 Rule  372,  suo  motu  the  Ministers
 concerned  come  ang  report  to  the
 House.

 MR.  SPEAKER:  I  have  already
 told

 SHRI  C.  M.  STEPHEN:  This  has
 not  happened,  They  should  have
 done  it.  It  is  a  very  serious  matter,
 I  talked  to  the  Prime  Minister,  I  talk.
 ed  to  the  Home  Minister  yesterday
 and  subsequently,  the  Home  Secre-
 tary  talked  to  me  and  told  me  that
 he  would  give  me  full  information.

 I  had  expected  to  them  come  for-
 ward  with  a  statement,  even  without
 asking.  I  would  beseech  of  you  to
 direct  the  Government  to  come  for-
 ward  with  a  statement  today  itself,
 because  they  were  asked  only  yes-
 terday  as  to  what  exactly  the  posi.
 tion  is.  It  is  a  very  serious  matter.
 Clashes  of  communal  nature  are
 taking  place,  People  are  in  a  frantic
 condition.  Reports  are  coming  to  me
 with  a  ring  of  despair.  Military  has
 ‘come  in.  Curfew’  has  been  imposed.
 Many  deaths  have  taken  place.  But
 still,  the  Government  has  not  chosen
 to  come  and  report  it  to  the  House.
 ‘You  must  take  serious  note  of  it  and
 you  must  ask  the  Government  to
 make  a  statement  today  itself,  (In-
 terruptions)

 MR.  SPEAKER:  We  are  in  the  ini-
 tial  stage.  The  Government  has  to
 make  a  statement

 (Interruptions).

 SHRI  A.  C.  GEORGE  (Mukanda-
 puram):  I  have  only  one  point.  The
 House  is  not  sitting  on  Friday  Satur-
 ‘day  and  Sunday,  Let  me  bring  to  the
 notice  of  the  House  the  point  which
 ‘was  not  mentioned  by  the  Leader  of
 the  Opposition.  Tomarrow  is  Friday.
 ‘We  have  reliable  information  that
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 unless  prompt  action  is  taken,  unless
 a  sense  of  urgency  prevails  over  the
 Government,  there  is  likely  to  be
 more  and  more  clashes.  Tomorrow  Is
 Friday.  I  do  not  want  to  explain  it
 further,  Tomorrow  is  8  very  signi.
 ficant  day.

 MR,  SPEAKER:  By  our  making
 noise  in  the  House,  will  tomorrow
 cease  to  be  a  Friday?  You  have
 brought  it  to  the  notice

 CUnterruptions)
 SHRI  A.  C.  GEORGE:  I  say  this

 with  a  full  sense  of  responsibility.
 Unless  we  act  with  a  sense  Of  ur-
 gency,  unless  a  Parliamentary  Dele-
 gation  is  sent  today  (Interrup-
 tions)  You  may  regret  it  later,  We
 are  not  sitting  for  the  next  three
 days.

 MR.  SPEAKER:  It  is  well  known
 that  we  are  having  holidays.

 SHRI  SAUGATA  ROY  (Barrack~-
 pore);  Why  don’t  you  send  some
 people?

 MR.  SPEAKER:  We  cannot  send.
 There  is  no  provision  in  the  Rules.  I
 am  not  an  executive  branch  of  the
 Government,

 (Interruptions)
 MR,  SPEAKER:  I  suppose  one  has

 got  to  acquaint  oneself  with  the
 constitutional  provisions,  I  am  not
 an  executive  branch  of  the  Govern.
 ment,

 (Interruptions)
 MR.  SPEAKER:  I  can  only  do  it  if

 there  is  any  provision  in  the  Rules,
 Otherwise,  I  cannot  do  jt  at  all.

 (Interruptions)
 MR,  SPEAKER:  The  idea  seems  to

 be  that  you  do  not  want  to  discuss
 the  Demands  for  Grants.  If  your
 idea  is  to  cut  down  the  discussion  on
 the  Demands  for  Grants,  then  go  on,

 (Interruptions)

 292.

 MR,  SPEAKER:  You  want  them  to-
 stand  up  and  make  a  statement  im.
 mediately.  >

 (Interruptions)

 MR.  SPEAKER;  I  am  not  compel-
 ling,  ou,  position  is  easier,  you.
 can  say.  But  they  must  collect  the
 tacts  and  mention  it,

 (Interruptions)  *

 THE  MINISTER  OF  PARLIAMEN-.
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  After
 collecting  information,  the  Govern-
 ment  will  make  a  statement  as  early
 as  possible.

 (Interruptions)  *

 MR.  Speaker:  Don't  record.
 (Interruptions)

 ten

 33.05  brs.

 Shri  A.  fom  George  and  some  other
 hon.  Members  then  left  the  Houxe.

 DR,  KARAN  SINGH  (Udhampur):
 Are  they  going  to  make  a  statement?

 MR,  SPEAKER;  They  are  aware
 of  it  and  they  are  trying.

 (Interruptions)
 SHRI  RAVINDRA  VARMA:  I  wilk

 request  them  to  collect  the  informa.
 tion  and  make  a  statement,  (Inter.
 ruptions)

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  The  matter  raised  by
 the  hon.  Leader  of  the  Opposition  is.
 of  extreme  importance.  There  can
 be  no  greater  matter  of  concern  than.
 the  situation  that  is  prevailing  or
 that  has  prevailed

 MR.  SPEAKER:  Has  he  no  said
 all  that?

 SHRI  SHYAMNANDAN  MISHRA:
 He  has.  But  is  not  the  House  entitled.
 to  know  whether  the  situation  har

 *Not  reeorded.
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 been  brought  under  contro]  and  if  it
 hag  not  been  done,  what  steps  have
 been  taken  to  bring  the  situation
 urider  control?  We  are  feeling  con-
 cernéd  and  agitated  over  it.

 MR,  SPEAKER:  I  am.  quite  sure
 that  the  Government  is  quite  con-
 cerned...

 (Unterruptions)

 MR,  SPEAKER:  I  have  no  doubt
 that  the  Minister  will  make  a  state-
 ment  today  if  possiblé.  But  he  has
 to  colicct  the  facts.  He  cannot
 come...

 SHRI  C.  M.  STEPHEN:  There  I
 want  to  make  a  submission  and  tell
 the  House  one  thing,  It  is  net  as  if
 the  Government  was  taken  by  =  sur.
 prise.  I  want  to  tell  the  House  what
 happened.  I  spoke  to  the  Prime
 Minister  last  evening.  Then  I  spoke
 to  the  Home  Minister,  then  I  spoke
 to  the  Home  Secretary.  They  had
 the  whole  time  before  them.  Now  it
 is  one  o’clock  today.

 MR,  SPEAKER:
 tioned  it  already.
 3.07  hrs,

 You  have  men-

 SHRI  C,  M.  STEPHEN:  They
 should  not  take  the  House  that  way.
 They  should  not  behave  as  if  they
 have  no  ears  and  eyes.  This  House
 is  entitled  to  know  what  has  really
 happened  there.  The  House  must  be
 told  about  it,  Tomorrow  is  Friday.
 It  must  be  told  to  this  House,  what
 hag  happened  today.  They  must  not
 Sit  on  it  like  that.  I  would  ask
 you  to  give  a  definite  direction  to  the
 Government  to  make  a  statement.

 SHRI  K.  LAKKAPPA:  There  are
 conventions  (Interruptions)

 MR.  SPEAKER:  There  are  con-
 ventions,  but  there  cannot  be  con-
 vulsions.

 SHRI  K,  LAKKAPPA:  Kindly  ask
 the  Government

 my

 CHAITRA.  22,  490i  (  SAKA)

 (Interruptions)
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 RE:  REPORTED  DISCLOSURE’
 MADE  BY  FORMER  U.  8.  AMBAS-
 SADOR  ABOUT  SHRIMATI  INDIRA
 GANDHI  HAVING  RECEIVED  US
 MONEY.

 श्री  कवर  लाल  गुप्त  (दिल्ली  सदर)  :  भ्रध्यक्ष
 महोदय,  मैने  श्रौर  सभी  पार्टीज्ञ  के  लोगों  ने  आप  को  एक
 चिट्ठी  लिखी  है  जिस  में  इंदिरा  गांधी  ने  जो  पैसा
 लिया  झौर  जो  थू  एस०  ण्०  ा  फार्मर  एम्बैसेडर  ने
 इस  बात  का  डिस्क्‍्लोज्र  किया,  यह  बड़ा  गंभीर  मामला
 हैभौर  हम  चाहते  हैं  कि इस  के  ऊपर  फुल  प्लेज्ड  डिस्कशन
 होना  चाहिए  |  सरकार  को  इस  में  प्रोव  करना  भाहिए।
 अमेरिका  सरकार  ने  हमारे  श्रंदर  हस्तक्षेप  किया  है
 श्र  यह  द्रेजन  का  मामला  है.  ,

 MR,  SPEAKER:
 small  matter.

 That  is  not  a.

 SHRI  C.  M.  STEPHEN:  It  has  been.
 raised  yesterday.

 SHRI  KANWAR  LAL  GUPTA;  It
 amounts  to  treason,  a  crime,  (Jater.
 tuptions)  The  Government  should
 accept  a  full-fledged  discussion.  Mrs.
 Indira  Gandhi  has  denied  it.  But  it
 is  her  habit.  (Interruptions)

 SHRI  छ  M.  STEPHEN:  I  am  on  a
 point  of  order.  He  is  making  certain
 statements  which  are  definitely  defa-
 matory  and  incriminatory.  If  he  has
 given  notice,  of  course,  he  is  entitled
 to  do  that.

 MR.  SPEAKER:  He  has  given  no-
 tice  today.

 SHRI  KANWAR  LAL  GUPTA:
 Shrimati  Indira  Gandhi  has  denied  it.
 There  is  no  point  in  her  denial,  She
 hag  been  denying  so  many  things,
 This  is  a  very  serious  matter.

 MR.  SPEAKER:  There  is  a  flood
 of  notices  under  rule  184,  under  rule
 93  and  Calling  Attention  notices
 also,  will  list  the  matter  before  the
 Business  Advisory  Committee  this
 evening.  I  think,  this  matter  cannot
 be  dealt  with  under  rule  197  It
 should  be  either  under  rule  498  or-
 rule  84



 =275  Rep,  disclosure  by
 former  U.S.  Ambassador
 about  Smt,  Indira  Gandhi
 having  received  U.S.  money

 ‘SHRI  KANWAR  LAL  GUPTA;  We
 “want  a  full.fledged  discussion.

 श्री  ममीराम  बागड़ी.  (मथुरा)  :  प्रध्यक्ष
 गिए मेरा  प्वाइंट  श्राफ  आर्डर  हैं।  श्राप  कुछ

 को  इजाजत  देते  हैं  लेकिन  बाकी  लोगो  की  बातें  नहीं
 सुनते  हूँ  । एक  तरफ  से  बात  उठती  है  कि  श्रार  ०एस ०
 एस०  का  मेम्बर  बनने  के  लिए  कहा  जा  रहा  2  मौर
 एक  तरफ  से  इन्दिरा  वालो  बात  उठती  है|  यह  दोनों
 ठीक  हैं--दोनों  को  उठाने  देना  चाहिए  ।  इनको  एक  दूसरे
 से  दबाया  न  जाये  दोनों  बातें  खतरनाक  हैं  |  देश  जल
 रहा  है,  इंसानियत  कत्ल  हो  रही  है  शौर  लोक  सभा  चुप
 रहे---यह  नहीं  हो  सकता  है।  श्राप  रोक  नहीं  सकते  1

 MR  SPEAKER:  I  have  accepted
 ‘that  it  is  a  matter  of  great  import.
 ance.  This  morning  |  4  contacted  the
 Prime  Minister.  JI  thought  there  was
 no  point  in  discussing  the  matter
 without  getting  the  book.  I  have
 requested  the  Prime  Minister  to  get
 the  book  so  that  there  could  be  a
 truthful  discussion,  not  a  wild  dis-

 cussion,  so  that  we  may  get  all  the
 material.  Let  all  the  sides  have  an
 opportunity  of  getting,  collecting,  all
 the  material.  J  do  not  merely  want
 the  members  to  shout  against  one
 another  (Interruptions)  I  do
 not  know  who  is  a  CIA  agent  and
 who  is  not,  The  matter  is  of  very

 -great  importance.  If  it  is  true,  it  is
 one  thing.  If  it  is  false,  it  is  a  slur  on
 our‘country.  If  it  is  true,  it  is  a  sale

 ‘of  our  country’s  prestige.  Therefore,
 “I  am  going  to  take  a”  very  serious
 “note  of  it.  I  will  give  the  House  full
 ‘opportunity  to  discuss  it.  I  have  re-
 quested  the  Prime  Minister  to  get
 the  book  and  he  has  promised  to  get

 St,
 eeamenemmn

 a  राज  नारायण  (रायबरेली)  :  प्रध्यक्ष
 महोदय,  मैं  झ्रापको

 दक
 देता  कि  भ्रापनें  इस  बात

 की  कोशिश  की  कि  सारी  सज््ची  मिल  जाए।
 भैने  377  में  एक  सवाल  दिया.  .

 MR.  SPEAKER:  We  are  going  to
 ‘have  a  discussion  on  that,

 eft  राज  नारायण  :  मेरे  साथी  भौर  मैं  ae  कल
 अपने  लिर्वाचन  क्षेत्र,  राय  बरेली  गया  था।  मैं  सेल
 से  जाये  वाला  भा  लेकिन  वाराणसी  से  कार  से  भा  गया,
 “चार  भंटा  पहले।  (ध्यवधान)
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 att  सुरेन्द्र  विक्रम  सिंह  (शाहजहांपुर)  :  भध्यक्ष
 महोदय,  मुझे  जान  से  मार  देने  का  प्लान  बनाया  जा
 रहा  है  इसलिए  मैं  श्रापको  इन्फार्म  करना  चाहता  हूं  tv
 मैं  पहली  तारीख  को  भाने  वाला  था  लेकित  पहले  चला
 झापा  |  (व्यवधान)  एक  ्रादमी  पकड़ा  गया  है,  उसने
 कबूल  किया  है  कि  चोरी  डकैती  करने  के  लिए  बह  नहीं
 बैठा  हुआ  था,  मुशे  जान  से  मार  देने  के  लिए  बैठा  था
 (म्यवधान  )

 MR.  SPEAKER:  You  seem  to  think
 that  the  House  can  be  taken  like
 that.  You  give  notice.

 SHRI  SHYAMNANDAWN  MISHRA:
 This  is  a  very  serious  matier.

 MR,  SPEAKER:  Let  him  give  in
 writing.

 (Interruptions)
 ——

 33.2  hrs.
 PAPERS  LAID  ON  THE  TABLE

 STATEMENT  RE:  SUPPLY  OF  COAL  TO
 THERMAL  POWER  STATIONS

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  I  beg

 to  lay  on  the  Table  a_  statement
 (Hindi  and  English  versions)  regar-
 ding  supply  of  coal  to  Thermal  Power
 Stations,  [Placed  in  Library.  See
 No,  LT-4267-79.]
 NOTIFICATION  UNDER  Passports  Act,

 1967,
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  On  behalf  of  Shri  Atal
 Bihari  Vajpayee,  I  beg  to  lay  on  the
 Table  a  copy  of  the  Passport  (Second
 Amendment)  Rules,  979  (Hindi  and
 English  versions)  published  in  Noti.
 fication  No.  G.S.R,  82(E)  in  Gazette
 of  India  dated  the  26th  February,
 1979,  under  sub-section  (3)  of  section
 24  of  the  Passports  Act,  1967.  [Placed
 in  Library.  See  No,  LT-4268/79.]
 REPORT  or  THE  Courr  or  INQUIRY  ON
 ACCIDENT  AT  CENTRAL  SAUNDA  COLLIERY

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  I  beg
 to  lay  on  the  Table  a.  copy  of  the  Re.
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 ‘port  (Hindi  and  English  versions)  of
 the  Court  of  Inquiry  on  the  accident
 which  occurred  on  the  16th  Septem-
 ber,  976  at  the  Central  Saunda  Col-
 Nery.  [Placed  in  Library,  See  No.
 LT-4269/79).

 NorTiricaTIONS  UNDER  Major  PoktT
 Trusts  Act,  1963,  MERCHANT  SHIPPING
 Act,  1958,  Reviews  OW  AND  ANNUAL
 Reports  or  INDIAN  Roap  Construc.
 gTion  Corporation  Lrp.,  New  DEL
 ror  1977-78  anp  CocHIn  SHIPYARD  Ltp.,

 Cocumy  For  1977-78

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  I  beg  to  lay

 on  the  Table:—

 ql)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (3)  of
 ‘section  22  of  the  Major  Port  Trusts
 Act,  963:—

 (i)  The  Tuticorin  Port  Trust
 (Procedure  at  Board  Meeting)

 Rules,  1979,  published  in  Noti-
 fication  No.  G.S.R,  94  (E)  in
 Gazette  of  India  dated  the  ist
 “March,  1979.

 (ii)  The  Board  of  Trustees  of
 the  Port  of  Tuticorin  (Payment
 of  Fees  and  Allowances  to  Trus-
 tees)  Rules,  ‘1979,  published  in
 Notification  No,  G.S.R.  95  (E)  in
 ‘Gazette  of  India  dated  the  Ist
 March,  1979.

 [Placed  in  Library.  See  No.  LT-
 4270/79].

 (2)  A  copy  each  of  the  follow-
 ‘ing  Notifications  (Hindi  and  Eng-
 lish  versions)  under  sub-section

 of  India  dated  the  0th  March,
 1979,

 (i)  The  Merchant  Shipping
 (Registration  of  sailing  Vessels)
 Amendment  Rules,  1979,  publish.
 ed  in  Notification  No.  G.S.R.  386
 in  Gazette  of  India  dated  the  ३4000
 March,  ‘1979.

 [Placed  in  Library.  See  No.  LT-
 4271/79).

 (3)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  reo)  of  section
 69A  of  the  Companies  Act,  956:—

 (a)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the  In-
 dian  Road  Construction  Corpora.
 tion  Limited,  New  Delhi,  for  the
 year  ‘1977-78,

 (ii)  Annual  Report  of  the  In-
 dian  Roaq  Constructioa  Corpora-
 tion  Limited,  New  Delhi,  for  the
 year  1977-78  along  with  the  Audi.
 ted  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor
 General  thereon,

 [Placed  in  Library,  See  No.  LT-
 4272/79).

 (b)  (i)  Review  by  the  Gov.
 ernment  on  the  working  of  the
 Cochin  Shipyard  Limited,  Cochin,
 for  the  year  ‘1977-78,

 (ii)  Annual  Report  of  the
 Cochin  Shipyard  Limited,  Cochin,
 for  the  year  1977.78  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon.

 {Placed  in  Library,  See  No,  LT-
 4273/79}.

 (3)  of  section  458  of  the  Merchant
 Shipping  Act,  958:-—

 (i)  The  Merchant  shipping
 (Examination  of  Engineers  in  the
 Merchant.  Navy)  .  Amendment
 Rules,  1979,  published  in  Noti-
 fication  No,  G.S.R,  385  in  Gazette

 REVIEW  ON  AND  ANNUAL  REPORT  oF
 Ortssa  Roap  Transporr  Company.
 Lrp.,  BERHAMPUR  (GANJAM)  FoR  ‘1975-
 76  aNn  DrreEcTor's  REPORT  THEREON
 AND  a  STATEMENT  FOR  DELAY  IN:  LAYING

 THE  PAPERS

 THE  MINISTER  OF  sTATE  IN
 THE  MINISTRY  OF  RAILWAYS
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 (SHRI  SHEO  NARAIN):  I  beg  to  lay
 on  the  Table:—

 a  A  copy  each  of  the  follow-
 ing  papers  (Hindi  und  Fngli  sh  ver-
 sions)  under  sub.sectioa  (l)  of
 section  6l9A  of  the  Companies  Act
 i956

 (i)  Review  by  the  Govern-
 ment  on  the  working  of  the
 Orissa  Road  Transport  Company
 Limited,  Berhampur  (Ganjam)
 for  the  year  ‘1975-76.

 (ii)  Annual  Report  of  the
 Orissa  Road  Transport  Company
 Limited,  Berhampur  (Ganjam)
 for  the  year  1975-76,

 [Placed  in  Library.  See  No.  LT-
 4274/79).

 (iii)  Director’s  Report  and
 statement  of  accounts  for  the
 year  975.76  of  the  Orissa  Road
 Transport  Company  Limited,
 Berhampur  (Ganjam)  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon.

 (2)  A.  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  papers
 mentioned  at  rep)  above.

 {Placed  in  Library,  See  No.  LT-
 4275/79).

 MR.  SPEAKER:  What  is  your  point
 of  order?

 SHRI  MOHD.  SHAFI  QURESHI
 (Anantnag):  My  point  of  order  is,
 you  allow  Members  to  raise  points
 under  Rule  377,  but  the  trouble  is
 that  when  I  speak,  the  mike  is  put
 off  so  that  you  don't  hear.  It  is  being
 deliberately  done  by  these  people,
 because  they  want  to  hear  the  other
 side  and  not  my  side.

 My  point  is  this,  The  idea  is  not
 only  to  recite,  like  parrots,  what  is
 happening:  you  have  to  give  a  direc-
 tion  to  the  Ministry  and  the  Ministry
 should  inform  either  the  Minister  or
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 you.  My  problem  is,  you  were  kind  ,
 enough  to  permit  me  to  raise  an  issue
 under  Rule  377  about  the  happenings
 in  Srinagar  and  Jammu  &  Kash-.
 mir....

 MR.  SPEAKER:
 notice?

 SHRI  MOHD.  SHAFI  QURESHI:
 Five  days  have  passed,  but  what  has
 happened?  Today  we  have  got  re-
 ports  from  the  newspapers  that  more-
 than  3000  houses  belonging  to  the
 Jamait-i-Islami

 Have  you  given

 MR.  SPEAKER:  Have  you  given
 notice?

 SHRI  MOHD.  SHAFI  QURESHI:
 My  point  is,  if  the  Minister  concern-
 ed,  that  is  the  Home  Minister,  had
 taken  the  matter  seriously——because
 it  was  raised  in  the  House—he  would
 have  made  some  enquiries  about
 what  has  happencd  in  Srinagar  and
 what  has  happened  in  Jammu  &
 Kashmir,  but  nothing  of  the  kind  is
 happening,  So,  I  would  like  to  know
 from  you  whether  the  submissions
 made  under  377  have  any  effect  on
 the  Government  or  it  is  just  like
 water  on  the  duck’s  back  and  nothing
 happens,  nothing  comes  out  of  if.  So,
 how  do  I  know?  Where  do  I  go?
 You  will  not  allow  me  to  move  an
 adjournment  motion  on  this;  you  will
 not  allow  me  to  raise  it  under  377
 without  notice,  But  the  valley  is
 burnt.  Three  thousand  houses,  for
 the  first  time  in  Kashmir,  have  been
 burnt,  two  people  have  been  burnt
 alive  and  more  than  5000.  cattle  have
 been  burnf  “alive.  Is  this  not  a  seri-
 ous  matter?

 MR.  SPEAKER:  Yes,  it  is  a  serious.
 matter.

 SHRI  MOHD,  SHAFI  _  QURESHI:
 But  the  Government  is  sleeping.

 MR.  SPEAKER:  Now  we  come  to
 the  Calling  Attention.

 (Interruptions)

 4  ae
 SPEAKER:  Please  give  notice

 rst.
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 SHRI  SURENDRA  BIKRAM  (Shah.
 jahanpur):  Today  I  have  given  notice
 to  your  Secretary,

 MR.  SPEAKER:  Then  it  is  all
 wight;  I  will  look  into  the  matter.

 श्री
 सर

 ren  विक्रम  :  मैं  पहली  भरप्रैल  को  यहां  झाने
 को  था  निश्चित  समय  से  कुछ  पहले  भेरे  दोह्त
 शाड़ी  ले  कर  पहुंच  गये  और  मैं  यहाँ  चला  भ्राया  ic  (व्यव-
 ान)  खेड़ा  बलेड़ा--फर्तेहगंज  चर्बी  रोड  पर  पुलिस

 ने  एक  व्यक्ति  झोम  पाल  बल्द  मूला  कहार  को  पकड़
 लिया  और  उस  के  पास  से  एक  विलायती  रिवाल्वर
 मय  कारतूसों  के  मिला

 गहन  प
 के  सामने यह  कबूल

 किया  था  कि  मैं  चोरी,  करने  नहीं  प्राया  था
 अल्कि  ऐम0पी0  को  जान  से  मारने  के  लिए  धाया  था
 ज्लेकिन  झाज,  थे  यहां  से  जल्दी  निकल  गये  ।  इस  विषय
 चर  मुझे  पहले  भी  मार्च  i978  में  एक  लेटर  मिला  था
 और  उसकी  फोटोस्टेट  करवा  कर  मैंने  अपने  एक  लेटर
 में  सारी  कांस्पीरेसी  का  जिक्र  करते  हुए,  उस  को  होंभ
 सेभेटरी  go  प्र0  शासन  और  एस0.  पी0  शाहजहपुर
 को

 अर
 था।  मेंरी  जान  को  खतरा  है  ौर  भाप  इस

 सामले  की  देखें  t

 MR.  SPEAKER:  Why  don’t  you
 ‘give  notice  to  me?.  I  could  have  sent
 it  to  the  Home  Mittistry.

 You  are  treating  thig  as  ist  April
 business.  If  it  had  happened  on  Ist

 AN  HON.  MEMBER:  He  gays  he
 ‘has  already  submitted  a  notice  to
 cyour  Secretary,

 MR.  SPEAKER:  No,  no.  No  notice
 ‘hag  come  to  me:  he  has  not  given  it.
 ‘So,  you  please  give  noticé.

 33.20  hre,

 TSakr  Duintworanatg  Basu  in  the
 Chair}

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 \  Unprecepenres  Power  Casts  it
 Wesr  BrencaL

 DR.  SARADISH  ROY  (Bolpur):  I
 tall  the  attention  of  the  Minister  of
 Energy.  tothe  following  matter  of
 ‘Vrgent  public  dmportance  and  request

 beaut
 he:  Mmay.make  a  statement  there-
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 “The  reported  seriotis  situation
 arising  as  a  result  of  unprecedent-
 ed  power  crisis  in  West  Bengal
 resulting  in  closure  of  many  indus-
 trial  units  and  practically  hitting
 people  in  all  walks  of  life  in  the
 State.”  .

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  Mr.

 Chairman,  Sir,  4  fully  share’  the
 anxiety  and  concern  expressed  by
 Hon’ble  Memberg  through  the  Calling
 Attention  notice  about  the  serious
 situation  that  hag  developed  in  West
 Bengal  as  a  result  of  the  breakddwn
 in  the  power  suipply  to  various  consu-
 mers,  particularly  in  such  a  heavy
 load  centre  like  greater  Calcutta,  in
 a  State  where  over  300  MW  of  ins-
 talled  capacify  hag  already  been
 created,  it  jg  distressirig  to  see  that
 ag  much  as  575  MW  should  remain  out
 of  reach  with  a  number  of  plants  hav-
 ing  simultaneously  gone  on  ‘forced  out-
 age’.

 There  are  two  major  power  stations
 under  the  West  Bengal  State  Flectri-

 city  Board,  namely  Santaldih  Ther-
 mal  Power  Station  and  Bande]  Ther-
 mal  Power  Station,  which  together
 account  for  680  MW  of  installed  ca-
 pacity.  Of  this  the  availability  is
 only  280  MWs.  There  i,  another
 Power  Station  controlled  by  a  sepa-
 rate  organisation  the  Durgapur  Pro-
 ject  Limited  under  the  State  Govern-
 merit,  where  the  availability  ig  re-
 duced  by  another  775  MW.  With  s
 fotal  loss  of  575  MWs,  the  available
 capacity  ig  only  of  the  order  of  725
 MWs.  Keeping  in  view  that  thermal
 station  capacity  utilisation  can  rarely
 be  above  6§  per  cent  it  will  be  well
 nigh  Impossible  to  meet  a  peak  load
 of  more  than  900  MW  which  is  the
 system  requirement  today.  I  can
 well  imagine  the  inconvenience  and
 hardships  fo  the  public,  loss  of  indus-
 trial  production  and  the  damage  to
 ‘the  economy.  While  the  Centre  can
 extend  its  help  attd  co-operation  in
 resoWvitig  any  technical  problems,  tt
 is  only  the  State  Govertiment  and  the
 State  Electricity  Board,  with  their
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 direct  responsibility  for  power
 4

 gene-
 ration  and  distribution,  which  can
 identify  the  major  problems  be  they
 organisational,  technical  or  opera-
 tional,  affecting  the  power  sector  and
 take  remedial  action  before  further
 damage  is  done.

 Sir,  ouly  the  other  day  we  discus-
 sed  in  this  House  the  power  situation
 in  West  Bengal  through  a_  similar
 Calling  Attention  notice  and  it  will
 bear  reiteration  that  unless  better
 maintenance  and  operation  of  the
 power  gtations  is  achieved,  industrial
 relation  and  organisational  discipline
 improves  ang  coordination  among  the
 different  power  supply  organisations
 in  the  State  is  brought  about,  the
 power  supply  position  cannot  be  im-
 proved.  I  have  asked  the  Member
 (Operations)  of  the  Central  Electri-

 city  Authority  to  go  to  Calcutta  im-
 mediately  and  offer  whatever  expert
 and  technica)  assistance  that  the
 State  may  need  and  sit  with  the  engi-
 feerg  and  management  of  the  power
 supply  organisations  to  identify  spe-
 cific  difficulties  which  can  lend  them-
 selves  to  immediate  remedies,  But
 as  I  have  mentioned  the  basic  prob-
 Jem  ig  long  term.  It  requires  disci-
 plined  and  concerted  activity  to  im-
 prove  the  operation  and  mamtenance
 of  existing  plants  and  also  to  com-
 plete  on-going  projects  which  have
 long  been  started  and  ate  being  cons-
 tantly  delayed.  If  there  are  cons-
 traints  in  the  availability  of
 Parts,  coal  or  oil,  the  Centre  will  do
 all  it  can  to  help  the  State  Govern-
 ment  to  see  that  such  constraints  are
 removed.  “Not  Jong  ago  the  Central
 Electricity  Authority  had  examined
 through  an  Expert  Committee  ways
 to  miaimise  time  on  maintenance  and
 suggestions  to  reduce  down-time  on
 repairs  and  rectification  have  also
 been  made  from  time  to  time.  There
 is  need  for  an  urgency  and  ६  sense
 of  involvement  of  al}  decision  mak-
 ing  authoritie,  to  implement  these
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 recommendations  for  better.  utilisation
 of  capacity.

 Sir,  it  is  not  my  intention  to  find
 fault  with  organisations.  It  is  too
 serioug  8  problem.  Our  effort,  are
 to  gee  how  we  can  provide  relief  to
 the  State  which  ig  passing  through  a
 difficult  situation.  I  would  Jike  to  in-
 form  the  House  that  we  are  trying
 to  get  assistance,  atleast  to  the  ex-
 tent  of  40  MW  from  Orissa  and  about
 60  MW  of  off  peak  power  from  Nor-
 thern  Regional  Electricity  System.
 The  DVC  on  its  part  will  do  every-
 thing  possible  to  keep  up  the  present
 supply  of  60  MW  if  not  improve  up-
 on  it.  But  whatever  assistance  we
 can  get  from  all  these  sources,  it
 should  not  be  forgotten  that  the  units
 on  Outages  in  West  Bengal  should  be
 brought  back  within  the  quickest
 possible  time.  Any  help  and  coope-
 ration  that  they  require  from  the
 Centre,  from  our  technical  experts

 ang  others  will  be  forthcoming
 readily.  Before  I  conclude  I  would
 like’  to  take  thig  opportunity  to  urge
 that  tha  area  of  power  generation
 should  be  insulated  from  inter-union
 and  intra-union  rivalries  as  I  am  told
 that  in  certain  power  stations,  power
 generation  i,  affected  by  such  prob-
 lems  also.

 I  have  gpoken  to  the  Chief  Minister
 of  West  Bengal  and  assured  him  that
 we  on  our  part  will  give  him  all  pos-
 sible  help  and  cooperation  to  restore
 normal  power  gupply  in  West  Bengal.

 DR.  SARADISH  ROY:  Mr.  Chair-
 man,  Sir,  last  week  we  had.  discussed’
 the  issue  of  power  shortage  in.  West
 Bengal  on  a  call-attention  notice.  So,
 I  do  not  like  to  go  into  detail  and
 repeat  the  aspects  which  were  dealt
 with  last  week.

 In  the  statement,  the  hon.  Minister
 has  mentioned  about  —  ‘coordination
 among  the  different  power  supply
 organisations  in  the  State’:  In  West
 Bengal  power  ig  supplieq..  by..  four
 organisations.  One  क्  the  State  Elec+
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 tricity  Board;  its  capacity  is  704  MW;
 now  jit  is  generating  only  2i5  to  250
 MW:  “The  second  is  the  Calcutta
 Electric  Supply  Corporation;  its
 generating  capacity  is  450  MW,  but
 it  ig  now  producing  only  250  MW  a
 day;  recently  it  hag  Come  down  to
 50  to  80  MW.  The  third  ig  the  DVC
 which  produces  about  400  MW;  it
 used  to  supply  90  MW  a  day  to  the
 West  Bengal  system;  now  in  the  Mi-
 nister’s  statement  it  ig  stated  that  it
 is  60  MW;  but  actually  DVC  is  sup-
 plying  some  30  MW  only.  The  fourth
 ig  the  Durgapur  Projects  Limited,  a
 West  Bengal  Government  undertak-
 ing;  it  has  to  produce  285  MW  a  day;

 now  it  is  producing  70  to  80  MW.
 After  the  establishment  of  the  Left
 Front  Government,  these  four  gene-
 rating  units  have  developed  a  system
 of  coordination  among  them;  it  has
 been  there  for  the  last  two  years.  But
 these  unfortunate  things  have  hap.
 pened  due  to  the  simultaneous  break-
 down  of  some  of  the  units,  specially
 in  Santaldih  and  Bandel.  The  three
 unitg  of  Santaldi  have  been  supplied
 by  BHEL;  the  third  unit,  though  it  is
 instaNeqg  and  generation  is  there,
 even  today  has  not  been  handed  over
 bh  PHEL  to  the  State.  Electricity
 Poard,  that  is,  there  is  some  Snag  in
 the  operation  of  this  Unit.  In  this
 connection,  I:  may  mention  that  the
 hon.  Minister,  a  few  days  ago,  in-
 augurated  another  unit  at  Chandra-—
 pura,  a  D.V.C.  Unit.  But  the  next
 day  that  unit  broke  down.  That  has
 also  been  supplied  from  BHEL  So,
 it  must  be  examined  whether,  in  the
 case  of  these  generating  sets  sup-
 plied  by  the  BHEL  three  at  Santaldih
 and  one  at  Chandrdptira  which  broke
 down  within  24  hours  of  its  inaugu-
 ration  by  the  hon.  Minister  of  Energy,
 there  is  any  snag,  any  manufacturing
 defect,  and  if  there  is  any  defect,  it
 should  be  rectified  immediately.  That
 ig  my  maiy  point.
 Out  of  these  four  units  it  is  a  fact

 that  there  hag  been  a  simultaneous
 breakdown  of  some  of  the  Units.  One
 of  the  reason,  is  inferior  quality  of
 coal  supplied.  The  Calcutta  Electric
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 50  MW.  Only  yesterday  a  report
 has  come  out  in  the  West  Bengal
 papers  that  they  have  got  a  very  small:
 quantity  of  coal  in  their  stock.  Due
 to  shortage  and  inferior  quality  of
 coal  supplied  to  this  unit,  their  gene-
 rating  capacity  hag  come  down.  The
 Minister  of  ‘Energy  should  look  into
 it  whethér  shortage  ang  supply  of  ine
 ferior  quality  of  coal  are  the  reasons.
 why  the  Calcutta  Electric  Supply
 Corporation,  with  it,  optimum  capa-
 city  of  450  MW,  are  now  supplying’
 only  50  to  80  MW.  Due  to  this
 failure,  the  economy  of  West  Bengal
 is  completely  shattered.  All  their  in-
 dustries  have  been  closed  down.  The
 whole  economy  hag  been  paralysed.
 Not  only  have  the  export  industries
 bee,  affected,  but  the  workerg  have
 to  suffer  because  of  the  cut  in  their
 weekly  wage  bill—because  of  enfore-
 ed  lay-olf  due  ‘to  shortage  of  power
 in  that  region.  Sir,  the  total  supply
 was  expected  to  be  200  MW.  Now  it
 ig  only  850  MW.

 In  ,thig  connection,  I  must  say  that
 the  Hon'ble  Minister  has  stateq  in  his
 statement  that  on-going  projects  are
 not  -being  implemented.  In  this  con-
 nection,  I  may  a!so  mention  -how  she
 On-going  projects  sre  being  imple-
 mented.  In  Santaldih  3rd  Unit  was
 to  have  heen  commissioned  in.  Decem-
 ber,  (976—it  was-to  be  done  by.  the
 last  regime.  It  wa,  delayed.  The
 only  thing  je  thet  it  was  tawards
 the  end  of°2678  that  this  unit  was
 commissioned.  So,  there  is  a  gap  of
 two  years,  for  the  third  unit,  Then,
 Sir,  Santaldih,  4th  Unit—this  is  an
 on-going  project—thi,  wag  to  have
 started  overation  in  June  1977.  Now
 even  by  early  1978,  we  have  not  been
 able  to  do  jt.  These  on-going  pro-
 jects  were  not  heing  implemented  by
 the  previous  regime.

 Bandel,  5th  Unit  ag  per  schedule,.
 should  have  heen  commissioned  in
 March  ‘1978.  However.  the  time  was
 extendeg  upto  June,  “1979.  Now  the
 date  has  further  been  extended,  That:
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 means  the  previous  regime  has  not
 been  doing  anything  for  the  project.
 For  the  Kolaghat,  Jst  Unit  wag  te
 have  commissioned  by  the  5th  Plan
 period.  It  was  only  in  December  that
 it  could  start  working.  It  wag  pro-
 vided  in  the  Fifth  Plan  periog  that
 this  first  unit  would  be  completed
 and  would  be  in  working  condition.
 But,  it  has  been  deferred  and  defer-
 red,  For  the  2nd  and  3rd  units,  the
 same  is  the  position.  The  units
 should  have  been  completed  and  com-
 missioned  in  the  Sixth  Plan  period,  that
 is  during  the  first  and  second  years  of
 the  Sixth  Plan.  Now  It

 ‘is  only  in  one  stage.  So,  the  pre-
 vious  regime  hag  not  implemented
 ‘the  on-going  projects.  Now  position
 is  that  even  if  all  the  generating  units
 function  properly,  even  then,  there
 wikt  be  qa  shortage  of  power:  In  West
 Bengal  zone,  thére  ig  a  shortfall  of
 power  of  40  MW.  This  shortfall  fs
 not  new.  Even  from  974  onwards,

 “there  was  rationing  of  energy  in  West
 Bengal]  State.  But,  the  previous  re-
 gimePifd  ffof  taken  any  steps  to  aug-
 ‘ment  the  generation  of  power  ra-
 Pidly.  In  this  connection,  I  will  gay

 ‘that  thiy  region  ig  neglected  for  a
 Jong  time.  If  you  come  to  weatern-

 ‘end.  -

 MR,  CHAIRMAN:  You  wil}  please
 ‘come  to  your  question.

 DR.  SARADISH  ROY:  I  am  coming
 ‘to  the  question.  If  you  come  to  the

 Western-end,  in  Bombay,  in  ‘1956-57
 ‘the  total  generating  capacity  was  669
 thousand  K.W.  whereas  in  West
 Bengal,  it  wag  538  thousand  K.W,  In
 1982,  taking  Maharashtra  and  Guja-
 rat,  the  total  generating  capacity  was
 increasegy  to  482  thousand  K.W.  and

 ‘in  the  West  Bengal  it  was  753  thou-
 sand  K.W.  In  1967,  in  West  Bengal,
 it  went  up  to  067  thousand  K.W.
 But,  in  Bombay  taking  Maharashtra
 aod  Gujarat  together  it  went  up  to
 1.952  thousand  K.W.  in  19867

 MR,  CHAIRMAN:  You  will  please
 “put  your  question
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 DR,  SARADISH  ROY:  I  am  com-
 ing  to  my  question.  In  975  in  Guja-
 rat  and  Maharashtra,  the  total  gene-
 rating  capacity  created  was  of  the
 order  of  2,636  K.W.  whereas  in  West
 Bengal  it  is  only  1.833  M.W,

 So,  Sir,  my  poiat  ig  that  the  pre-
 vious  regime  in  the  last  thirty  years
 or  so  has  not  done  anything  in  the
 Eastern  regions  compared  to  Western
 region  towards  the  installed  power
 generation  capacity  in  the  Plan
 periods,  The  game  thing  persists  now.
 Sir,  the  West  Bengal  government
 gave  a  plan  estimate  for  development
 of  power  in  West  Bengal  and  _  there
 they  proposed  2778  MW  extra  capa-
 city  to  be  created  during  the  Sixth
 Five  Year  Plan.  The  Central  Gov-
 ernment  hag  rejected  the  idea  on  the
 plea  that  Farakka  super-thermal
 power  station,  Tanughat  hydel  power
 station  in  Bihar  and  Chuka  hydel
 power  project  in  Bhutan  will  be  com-
 ing  up.  Sir,  the  Centra}  Electricity
 Authority  has  recommended  that
 generation  of  additional  capacity  ig  a
 must  in  West  Bengal  so  ag  ta  avoid
 shortage  of  power.  The  Central  Gov-
 ernment  hag  not  given  any:

 y  indication of  approval  of  those  schemes.  I,
 therefore,  would  like  to  ask  whether
 it  is  a  fact  or  not  that  there  wag  a
 proposal  from  the  West  Bengal  gov-
 ernment  for  generating  additional
 new  capacity  of  275  MW  over  arid
 above  the  on-going  projects  and,  if
 so,  whether  Central  government  has
 given  its  consent  to  those  things  or
 not.

 Secondly,  the  Minister  has  men-
 tioned  about  Orissa  supply.  Tt  was
 arranged  last  year  but  now  it  is  be-
 ing  diverted  through  DVC  and  Bihar
 with  the  result  that  we  are  not  get-
 ting  our  proper  supply.  ((Interrup-
 tions)

 Then,  Sir,  due  to  ghortage  of  diesel
 many  of  the  captive  power’.  stations
 cannot  work  to  their  full.  capacity.
 Will  the  hon’ble  Minister  look  to  this.
 aspect  and  help  in  arranging  requir-
 ed  supply  of  diesel  so.  that  these
 captive  power  gtatidns  may  achieve
 their  full  capacity.
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 Then,  Sir,  ‘not  only  electricity  but
 also.  keroserie  oil  ig  not  available  in
 the  villages.

 SHRI  P|  RAMACHANDRAN:  Do
 you  want  me  to  answer  to  that  also?
 (interruptions)

 DR.  SARADISH  ROY:  Many  vil-
 lages  stils  remain  in  darkness  be-
 cause  of  non-avatlapffity  of  Electricity
 and  due  to  shortage  of  supply  of
 kerosene  oil.  I  would  like  the  Minis-
 ter  to  give  an  assurance  on  the  ade-
 quate  gupply  of  kerosene  also,

 Then,  Sir,  it  is  welcome  that  the
 Central  Government  hag  given  per-
 mission  to  the  gas-turbine.  It  ig  in
 the  process  of  installation.  Even  in
 respect  of  gasturbine  the  State  Gov-
 ernment  pressed  the  Central  Govern-
 ment  for  more  thaia  one  year  to  give
 sanction  to  purchase  this  by  global
 tender  but  it  was  delayeq  by  one
 year.  Only  recently  it  has  arrived
 and  it  is  being  installed.

 MR.  CHAIRMAN:  Please  wind  up
 now.

 DR,  SARADISH  ROY:  छाए,  ९  have
 already  mentioned  regarding  the
 functioning  of  the  machinery  and
 plants  supplieqg  by  BHEL.  The  Mi-
 nister  of  Industry  visited  Calcutta
 the  other  day  and  it  ig  heartening
 that  he  promised  to  send  a  team  of
 experts  from  BHEL  to  imspect  the
 units  where  there  are  frequent
 breakdowns,

 Then,  Sir,  about  supply  of  coal—
 not  only  coal  but  quality  coal,  So
 far  as  the  quality  of  coal  is  concerh-
 ed,  because  of  the  inferior  quality,
 machinery  gets  affected  very  quickly.
 The  machines  come  under  pressure
 and  they  get  deteriorated  due  to.in-
 ferior  quality  of  coal.  With  one  more
 Point,  I  have  done.  The  Central
 Government  has  refused  to  sanction
 any  nuclear  power  plant  for  the
 Eastern.  Region  on  the  ground  that
 there.  is  abundant..  supply  of  coal
 there  in  the  Eastern  region.  But,
 this  ie  not  the  situation.  I  have  men-
 tioned  already  about  Bombay.  and
 Gujarat,  In  addition  to  their  ther-
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 mal  and  hydro  power  ‘stations  they
 have  nuclear  power  plants.  But  you
 are  not  sanctioning  any  nuclear
 power  plant  for  the  astern  region  at

 .all.  I  request  the  Government  should
 take  advance  action  to  generate  not
 only  thermal  and  hydel  power,  but
 also  nuclear  power  in  fhe  eastern
 zone.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  What
 about  solar  power?

 DR.  SARADISH  ROY:  I  am  grate-
 ful  to  the  hon.  Minister  that  he  has
 been  giving  assurance,  to  help  the
 State  Goernment.  He  has  saig  about
 diversion  of  power  from  Orissa.  He
 hag  not  mentioneg  about  Andhra
 Pradesh  which  is  mentioned  in  to-
 day's  newspapers.  He  has  made  men-
 tion  only  of  the  northern  grid.  He
 said  that  from  Orissa  power  is  di-
 verted  to  West  Bengal,  I  wish  to
 mention  about  DVC.  It  is  a  Central
 Government  organisation.  Its  power
 generation  capacity  is  reduced  to  less
 than  30  per  cent.  They  ghould  in-
 crease  power  production  and  they
 supply  pass  on  power  to  West  Ben-
 gal.  From  Orissa,  U.P.  and  Andhra,
 power  should  be  diverted  to  mitigate
 the  immediate  shortage  in  West
 Bengal.  With  these  words  I  conclude.

 SHRI  P.  RAMACHANDRAN:  Sir,
 what  is  it  that  I  can  reply?  He  has
 made  g  long  speech  only  trying  to
 defeng  the  West  Bengal  Government.
 He  has  matte  long  and  tiring  speech.
 He  hag  mentioned  about  g  number  of
 things  about  which  I  may  not  be  able
 to  answer.  About  setting  up  of  Ato-
 mic  Station  and  stepping  up  of  kero-
 sene_  supply  he  hag  to  put  question  to
 my  colleague.  The  other  thing  is
 this.  He  wag  describing  the  per-
 formance  of  the  generating  tmits  in
 the  State.  He  said  about  4  agencies
 supplying  power.  I  want  to  gubmit
 one  point.  ‘We  do  not  want  to  escape
 from  our  responsibility  at  all,  DVC

 is  there  only  to  help  in.  times  of
 emergency,  Under  ‘the  Act,  it  is  not
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 ‘wnder  any  obligation  to  supply  power.
 But  at  the  same  time  they  have  al-
 ways  trieq  to  give  from  95  MW  to
 00  MW  of  power.  Whenever  there
 ig  crisis  in  Calcutta  they  always  try
 to  come  to  their  rescue  and  supply
 power.

 DR,  SARADISH  ROY:  You  said
 60  M.W.  but  they  have  supplied  only
 30  M.W.

 SHRI  P.  RAMACHANDRAN:  They
 are  trying  to  help  whatever  they  can
 from  DVC  Wo  Ca:cutta,  and  West
 Bengal.  The  other  thing  that  he
 mentioned  relates  to  DPL  CESC  and

 the  Electricity  Board.  They  have  got
 three  agencie,  for  generation  and  dis-
 tribution  of  power.  One  is  DPL
 which  is  under  State  Government
 and  the  other  js  Electricity  Board
 which  is  also  there.  DPL  is  under
 some  other  department.  The  Elec-
 tricity  Board  has  Santaldih  and
 Bandel  power  stations.  DPL  is,  as
 I  said,  a  separate  unit.  There  has
 to  be  coordination  xo  that  full  power
 generation  can  be  made  and  power
 supplied  to  West  Bengal.

 Another  point  which  he  referred  to
 ig  about  the  coal  supply.  I  would
 like  to  draw  the  attention  of  the  hon.
 Member  to  the  fact  that  failure  of
 the  generating  units  is  caused  by  a
 variety  of  reasons,  8  reasons  are
 there  for  the  power  unit  to  go  out
 of  order,  One  of  the  8  reasons  is
 the  quality  of  coal  that  is  used.  But
 that  is  a  very  very  minor  aspect.
 There  are  various  other  reasons  for
 any  unit  to  go  out  of  work.  Accord~-
 ing  to  some  of  the  figures  that  we
 have  collected,  as  you  are  aware,  I
 May  9977९  out  that  the  movement  of
 coal  was  the  difficult  proposition  in
 that  region.  Now,  there  is  some  pro-
 blems  in  the  movement  of  coal.  That
 ig.  why  the  coal  stocks  are  low  in  the
 power  stations.  Otherwise  whatever
 008]  is  needed.  it  is  available  at  the
 pit-heads.  It  is  the  question  08  sup-
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 ply.  छपा  the  supply  cannot  be  dane
 by  me.  It  is  only  the  railways  which
 are  to  move  the  coal  from  the  pit-
 heads  to  the  power  stations,  In
 spite  of  all  these  things,  we  have
 been  supplying  the  coal  with  whatever
 wagons  are  available  to  the  require-
 ments  of  these  power  stations.  No
 power  stations  are  closed  or  power
 generation  affected  for  want  of  coal.

 (Interruptions)

 I  am  ¢elling  you  this  with  whatever
 figures  are  available  with  me.  (In-
 terruptions)  And  with  regard  to  the
 loss  of  industrial  production  ang  other
 things,  I  take  this  opportunity  to
 dispel  from  the  minds  of  the  hon.
 Members  of  this  House  that  it  is  not
 because  of  the  failure  of  power  gene-
 ration  that  the  country  is  losing
 thousands  of  crores  of  rupees  on  in-
 dustrial  production.  It  is  wrong.
 Power  failure  is  not  the  only  reason
 for  the  Joss  of  industrial  production.
 The  power  consumption  in  any  indus-
 try  ranges  between  6  per  cent  and
 30  per  cent  and  according  to  the
 figures  that  ]  have,  if  the  production
 of  power  of  a  400  megawatt  is  lost
 for  24  hours  in  a  day—no  industry
 works  all  the  24  hourg  and  only  a

 few  jndustries  are  working—the  loss
 of  production  due  to  failure  of  power
 will  be  only  about  Rs.  50  lakhs.  That
 is  all  for  a  00  megawatt.  If  it  is
 ]  megawatt,  the  loss  per  day  will  be
 only  Rs,  20,000,  Some  wrong  impres-
 sion  has  been  created  in  the  country
 that  because  of  the  power  failure,  there
 is  a  loss  of  industrial  production  worth
 atout  Rs.  4,000  to  Rs.  5,000  crores

 It  is  absolutely  wrong.  As  I  told  you,
 in  Calcutta,  the  total  ghortage  per  day
 ranges  between  80  megawatt  and  200
 megawatt.  The  highest  shortage  wat
 about  200  megawatt.  If  this  highest
 shortage  takes  place,  that  is,  per  day
 for  the  whole  24  hours,  the  loss  will
 be  Rs,  .0  crore,  if  the  industries  run
 all  the  24  hours.

 DR.  SARADISH  ROY:  “J,  it.a  small
 amount?
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 SHRI  p.  RAMACHANDRAN:  Even

 abt  year,  that  is  1977-78,  in  the  entire
 couritry—we  have  collected  informa-
 tion  from  the  industries  also—the  loss
 in  the  industrial  production  for  want
 of  power  is  not  more  than  200  crores
 of  rupees:  I  can  assure  this  House
 that  these  are  the  figures..  (Interrup-
 tions)  It  may  be  due  to  various
 reasons  (Interruptions)

 MR.  CHAIRMAN:  Let  the  hon.
 Minister  complete  his  reply.

 CUnterruptions)
 SHRI  P.  RAMACHANDRAN:  I  am

 prepared  to  answer  any  question.  I
 am  trying  to  remove  the  misconcep-
 tion  in  the  minds  of  the  people  that
 the  loss  in  the  industrial  production
 is  only  due  to  power  failure,  That  is
 not  the  case.  That  is  what  I  am  try-
 ing  to  explain,  There  may  be  lack
 of  supply  of  raw  materials,  there  may
 be  transport  problems,  there  may  be
 various  other  reasons.  But  why  do
 you  say  that  only  beraver  of  power
 failure,  the  entire  industrial  produc.
 tion  is  lost  in  the  country.  That  is
 a  wrong  misconception.  I  want  to
 remove  that  misconception.

 PROF.  DILIP  CHAKRAVARTY
 ‘Caleutta  South):  The  figures  are

 also  not  correct.

 SHRI  7.  RAMACHANDRAN:  May
 be.  J  would  like  to  take  the  correct
 figures  if  you  give.

 PROF.  DILIP  CHAKRAVARTY:
 Regarding  jute  factories  also,  if  there
 is  no  power  supply,  there  will  be  a
 loss  to  the  tune  of  Rs.  1,700  per  ton
 per  day.  The  jute  industry  produces
 about  3,700  tonnes  of  jute  per  day.
 This  is  only  because  of  the  loss  of
 power.  You  can  varify  this.

 SHRI  P.  RAMACHANDRAN:  If
 you  are  prepared.  to  furnish  the

 Feld
 figures,  I  would  also  consider

 The  other  point  that  was  made
 Was  about.  the  non-sanctioning  of  new
 Projects  in  West  Bengal,  Ag  I  ex-
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 plained  earlier,  you  have  got  300
 megawatts  of  installed  capacity  in  the
 West  Benga)  Electricity  Board,  DPL
 and  CFD.  There  are  also  other
 schemes  sanctioned.  For  Nolaghat,
 three  units  are  sanctioned.  There  is
 9  pending  unit  in  DPL  as  also  Bandel.
 These  units  were  sanctioned  6-7
 years  ago,  but  you  have  not  com-
 pleted  them.  What  is  the  shortage
 of  power  today  in  West  Bengal?  It
 is  not  more  than  at  the  worst  days
 300  megawatts.  Today  if  these  units
 are  commissioned,  your  installed
 capacity  will  go  up  by  another  §00
 to  600  megawatts.  Where  is  the  ques~
 tion  of  shortage?  Jj  told  you  last
 time  in  the  House  that  if  required,
 we  will  not  stand  in  the  way  of
 sanctioning  more  units,  provided  you
 have  got  enough  resources  for  it.  The
 units  sanctioned  in  ‘1972,  973  and
 974  in  DPL  and  the  Electricity  Board
 have  not  been  completed.  What  is
 the  use  of  my  _  sanctioning  new
 schemes.  If  you  commission  these
 projects  and  still  prove  that  there  is
 shortage  of  power,  the  Central  Gov.
 ernment  wil]  not  stand  jn  the  way
 of  sanctioning  new  projects.  The
 machines  are  already  available  in
 DPL,  bit  the  civil  works  are  not
 completed.  What  have  I  to  do?  It
 ig  the  State  Government’s  responsi-
 tility:  they  have  to  commissjon  the
 projects.  We  can  commission  thermal
 power  stations  elsewhere  in  4  years,
 5  years,  or  53  years,  why  should  we
 take  more  time  in  West  Bengal.  It
 is  not  that  I  blame  anybody,  but  it
 is  a  question  of  realising  th»  res-
 ponsibility  and  seeing  that  siippages
 are  avoided  and  schemes  are  com-

 pleted  in  time.

 DR.  SARADISH  ROY:  Even  if
 these  five  units  are  commissioned,  at
 the  end  of  the  Sth  Plan,  there  will
 be  shortage  of  power.  The  on-going
 projects  should.  therefore,  be  ecom-
 pleted  as  proposed  bv  the  West  Pengal
 Government,  The  fault  does  not  lie
 with  the  present  Government

 “SHRI  P,  RAMACHANDRAN:  You
 ere  free  to  criticise  the  past  Gcvern-
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 ment;  it  is  your  privilege  to  do  that
 and  you  have  already  devoted  enough
 time  jin  criticising  the  past  Govern~-
 ment.  I  have  no  quarrel  with  you  on
 that.  My  point  is  that  the  Central
 Government  wili  help  you  in  sanc-
 tioning  more  schemes  provided  you
 complete  all  the  on-going  scl.emes  on
 time  ang  still  ig  you  find  that  there
 is  shortage  of  power,  definitely  we
 will  see  that  new  schemes  are  sanc-
 tioned.

 DR.  SARADISH  ROY:  In  rerly  to
 West  Bengal  Government’s  proposal
 for  sanctioning  extra  power  units,
 the  reply  from  the  Centre  was  that
 Yarakka  was  coming  up  and  that  they
 would  get  power  from  Tamughat  in
 Bihar  and  Chuka  in  Bhutan.  The
 point  of  the  West  Bengal  Government
 is  that  they  would  not  like  to  depend
 on  power  from  Bhutan  etc.  to  meet
 their  requirements.

 SHRI  P.  RAMACHANDRAN:  They
 will  get  power  from  these  sources,
 but  in  spite  of  that  ig  they  s.ill  want
 some  projects,  we  will  consider  that.
 I  have  not  said  ‘No’.  The  only  thing
 is  that  Government  will  see  whether
 by  sanctioning  new  schemes  alone
 your  problem  can  be  solved  or  by
 operating  the  existing  units  to  the
 best  capacity  possible,

 AN  HON.  MEMBER:  एल  want
 power  from  you.

 SHRI  P.  RAMACHANDRAN:  That
 is  al]  right.  We  will  try  to  give  you.
 That  is  why,  we  are  trying  to  get
 some  power  from  Orissa.  I  have  al-
 realy  talked  to  U.P.  friends;  and  we
 are  trying  to  get  some  power  from
 U.P.  From  there,  it  will  be  supplied
 to  Bihar;  and  from  there,  we  will  see
 tha,  some  power  from  DVC  is  trans.
 ferred  to  West  Bengal.  We  are  mak-
 ing  arrangements  in  this  respect.  I
 thave  deputed  one  person  to  go  to
 Calcutta.  He  has  already  jeft.  So,
 jl  ‘these  things  I  have  done.  So,  I
 am  trying  to  do  whatever  jis  possible
 to  see  that  Calcutta  is  also  helped.
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 But,  unfortunately,  if  machines  are
 failed,  we  cannot  help  it,  .Even.to
 put  back  those  machines,  it  takes  ‘a
 longer  time.  That  is  why,  we  have
 established  certain  normg  and  some
 poin’;  for  the  State  Electricity  Board
 to  follov’  so  that  these  machines  -an
 be  put  back  into  operation.  I  think
 I  have  tried  to  cover  all  the  points.

 DR.  SARADISH  ROY:  There  is  a
 break-down  of  the  Chanderpura
 Power  Plant.

 SHRI  P.  RAMACHANDRAN;  When
 a  new  unit  is  commissioned,  after  a
 couple  of  days,  it  will  be  taken  out
 for  examination  to  see  whether  all
 parts  are  functioning  properly.  It  is
 only  in  that  way  that  it  was  taken
 out,  because  it  generated  power,  After
 a  few  days,  it  will  be  taken  out  to
 see  whether  it  is  working  properly
 or  not  or  anything  has  gone  wrong.
 Then  only  it  will  be  put  back  into
 operation.  It  is  in  that  context  that
 a  new  machine  js  taken  out.

 श्री  शंकरसिहुजी  बाघला  (कपड़बंज:  चेप्ररमैन
 साहब,  बिजली  के  स  बुरे  प्रबंध  से  पूर्वांचल  प्रदेश  बहुत
 तंग  है।  विशेष  कर  कलकत्ता  जिसका  कि,  मामला
 यहां  उठाया  गया  है  t  इस  के  बारे  में  माननीय  मंत्री  जी
 ने  बताया  1  कलकत्ता  में  विजली  इतनी  जरूरी  है  कि
 उसके  बिना  इंडस्ट्रीज  को  बहुत  नुकसान  है।  आपने
 जो  फिगर्स  यहां  दिये  हैं  उस  से  बहुत  ज्यादा  नुक्सान  वहां
 द्दो  रहा  है।  इस  के  कारण  वहां  कितने  कर्मचारी  अन-
 एम्प्लाईड  हो  गये  हैं  उनके  भी  फिगस  भाषपको  देने  पड़ेंगे
 वहां  एग्जामिनेशन  बंद  हो  गये  हैं  जिसके  कारण  स्ट्यु-
 डेन्ट्स  में  प्रनरेस्ट  है।  वरियाओं  में  तूफान  की  जो  रडार
 सूचना  देते  हैं  वे  भी  बिजली  से  चलते  है।  वे  रडार  भी
 बंद  हैँ।  प्रगर  वे  श्राफ  बंगाल  में  तूफान  भाता  है  तो
 लोगों  को  उसकी  सूचना  देने  का  स्टेट  गवर्न मेंट  के  पास
 क्या  तरीका  है,  का  नोट  नो  ।  कलकत्ता  में  होस्पिदल्स
 में  बिजली  नहीं  है  वहां  के  कोल्ड  स्टोरेज  में  जो  दवाइयां
 रखी  जातीं  हूँ  थे  कैसे  सुरक्षित  रह  पायेंगी  ?  भ्राप्रेशन
 के  लिए  वहां  बिजलो  नहीं  मिल  रही  है।  बिजली  के
 पम्पों  से  पीने  का  पानी  निकलता  है।  वह  भी  भ्राजकल
 नहीं  निकल  पा  रहा  है  क्योंकि  बिजली  नहीं  मिलती  हैं
 इतनी  सारी  प्राब्लम्स  कलकता  में  हैं।

 जो  जवाब  दिया  गया  है  कि  कलकता  का  जो
 मामला  है  वह  कोयले  की  कमी  का  है।  भगर  वहां  कोयले,
 की  कमी  है  तो  उसके  बारे  में  यहां  इस  हाउस  में  झश्योरेस
 देने  का  कोई  मतलब  नहीं।  वही  बात  झाती  है  कि
 यहां  टाइडल  यावर,  सोलर  पावर,  बाटर  पावर,  होनी
 चाहिए।  जब  वहां  कोयले  की  कमी  हैं  तो  क्या.  रेलवे
 मिनिस्ट्री,  एनर्जों  मिनिस्टी  में  कोई  कोश्मारडिगेशन
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 नहीं  है?  वहां  जनता.  को  इलेबिट्रसिटोी  चाहिए,  चाहे
 बहे  रेलवे  दे,  एनर्जी  मिनिस्ट्री  दे,  साइंस  मिलिस्ट्री  वे  ।
 माननीय  मंत्री  जी  ने  जो  जक्ाब  दिया  है  वह  यह  है--
 “बिश्युत  क्षेत्र  प्र  प्रभाव  डालने  बाली  प्रमुख  समस्याध्रों
 का  पता  केवल  राज्य  सरकार  तथा  राज्य  बिजली  बोर्ड
 ही  लगा  सकते  हैं--चाहे  यें  समस्याएं  संगठनात्मक  हों,
 सकतीकी  हों  या  प्रधालनात्मक  हों--तथा  धौर  अधिक
 क्षति  होने  से  मूबं  उपचारी  उपाय  भी  वे  ही  कर  सकते  हैँ
 क्योंकि  विद्युत  के  उत्पादन  शौर  वितरण  की  सीधी
 जिम्मेवारी  उन्हीं  की  है।  बहू  कांग्रेस  भ्राई

 की  यू
 नियतन

 चल  रही  है,  उसको  मान्यता  मिली  हुई  है  t  क्रुछ
 डिमांडज  है।  वहां  पर  सी०पी०एम०  की  मिनिस्ट्री
 है।  मुख्य  मंत्री  नें  पांच  पांच  भौर  छः  छः  पोर्टफोलियो
 झपने  पोत  रखे  हुए  हैं।  वह  देश  भर  में  धूम
 फिर  रहे  हैं।  झपती  पार्टी  और  संगठन  को  मजबूत
 करने  के  लिए  t

 14.00  brs.

 श्री  ज्योतिबसु  कहां  हैं  ?  बह  मद्रास  में  पार्टी  ड्यूटी
 पर  हैं  ।  प्रगर  वह  ध्यान  नहीं  दे  सकते  हैं  तो  पावर
 पोर्टफोलियो  को  छोड़  क्यों  नहीं  देते  हैं  श्लौर  किसी
 दूसरे  मंत्री  को  सॉप  क्यों  नहीं  देते  है?

 जहां  तक  यूनियंज़  का  सम्बन्ध  है  उनकी  कुछ
 डिमांडज़  हैं।  उन  डिमांड्ज़  के  प्रति  वहां  की  सरकार
 का  जो  रवैया  है  वह  क्लीयर  नह्टी  है।  गड़बड़  जो  है
 बहू  वहां  की  मिनिस्ट्री  ने  की  है--

 DR.  SARADISH  ROY:  On  a  point
 of  order.  The  Chief  Minister  of  West
 Bengal  is  not  here.  Can  he  criticise
 him,  in  his  absence.

 शी  शंफर्रातह  सी  गधेला  :  वहां  का  जो  इलैक्ट्रिसिटी
 बोर्ड  है  उस  में  कोई  डिसिप्लिन  नहीं  है।  कर्मचारियों
 मौर  ध्फसरोीं  में  हाथापाई  तक  हो  जासी  है।  एफिशेंसी
 भी  नहीं  है।  नो  डिसिप्लिन  विदित  झाफिसस  एंड
 बकंज़  ।  स्टाफ  की  भी  वहाँ  कभी  है।  यूनियन  की  बहुत
 ज्यादा  गड़बड़  है।  इस  गड़बड़  को  वजह  से  प्रफसरों
 झौर  कर्मचारियों  में  तालमेल  नहीं  है  ।  इस  बास्ते  काम  में
 गड़बड़ी  पैदा  की  जा  रही  है  भोर  हो  रही  है।  इस  वास्ते
 बिजली  की  सप्लाई  ठीक  नहीं  होती  है।

 आपने  झपने  वक्तव्य  में  कहा  है:

 जब  तक  बिद्युत  केसों
 है

 'रक्षण  भ्रौर
 प्रधालत  बेहतर  नहीं  होता,  पोधोगिक  संबंधों
 में  तथा  संगठनात्मक  भ्रमुशासन  में  सुधार  नहीं
 होता  शोर  राज्य  के  विभिन्न  विद्युत  सप्लाई  संगठनों
 के  बीच  उत्तम  समन्वय  नहीं  होता  सब  तक  विशुत
 को  सप्लाई  की  स्थिति  में  सुधार  नहीं  हो  सकता  ।

 मैं  जानना  चाहता
 दं

 कि  क्‍या
 ्

 राज्य  सरकार  को
 इसके  आरे में  भल,

 फुग्गा
 बेनें  बाले  हैं?  यूमनियंज का जो  ढांचा  है  उसके  भरे  में  प्रापकी  जो  जिम्मेदारी  है

 उप्को  क्या  झ्राप  femme,

 —
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 विजली  सप्लाई  में  जो  गड़बड़ी  हुई  है  उसकी
 झाप  कोई  इलक्वायरी  करेंग्रे  ?

 मेँ  यह  भी  जानना
 आहत  हू

 कि  कितने  कर्मचारी

 |“
 से  बेकार  हुएं  हैं  प्रौर  वे  कब  तक  बेकार

 गे?

 यह  स्थिति  बंगाल  की  ही  नहीं  है  बल्कि  पूरे  देश  मैं
 बिजली  की  कमी  बराबर  बनी  हुई  है।  बिजली  की
 मांग  भी  बढ़ती  चली  जा  रही  है।  में  जानना  चाहता
 हूं  कि  भ्राज  देश  में  कितनी  थर्मल  जैनरेटिंग  कैपेसिटी

 है
 पड़ी  हुई  है  जिस  का  इस्तेमाल  नहों  हो  रहा

 id

 मैं  यह  भी  जानना  चाहता  हूं  कि  चाहे  मशीनरी
 की  गड़बड़.  की  वजह  से  हो  या  स्टाफ  जो  गड़बड़  करता
 है  उसकी  वजह  से  हो  या  इनएफिशेंसी  की  बजह  से
 कितनी  बिजली  का  नुक्सान  होता  है  हस  पर  भी  ग्रापके
 हारा  यदि  प्रकाश  डाला  जाए  तो  मैं  भापका  भाभारी
 हूंगा  और  भ्रापको  धन्यवाद  दूंगा  ।

 SHRI  P.  RAMACHANDRAN:  I  do
 not  know  if  the  hon.  Member  has
 put  any  question.  He  is  trying  to
 say  something  about  the  functioning
 of  the  West  Bengal  Electricity  Board
 and  inter-union  rivalry.  Ag  I  said
 earlier,  the  Central  government  will
 try  and  help  the  neely  West  Bengal
 if  there  is  any  opportunity  to  help.

 श्री  नाथू  सिंह  (दौसा)  :  पश्चिमी  बंगगल  की
 जनता  का  पिछले  एक  साल  से  बहुत  बड़ा  दुर्भाग्य  चला
 झा  रहा  है  1  छः  महीने  पहले  वहां  पर  बड़ा  भारी  फ्लड
 झाया  था  |  ब  बहुत  बड़ा  बिजली  का  संकट  पैदा  हो
 गया  &  जन  जीवन  झ्र८-व्यंस्त  हो  गमा  है,  जीना  दृभर
 हदो  गया  है  भौर  बहुत  ही  मृश्कलिात  जनता  के  सानने
 झा  कर  खड़ी  हो  गई

 दू
 ।  स्कूल,  भ्रस्पताल,  कारखाने

 झादि  सब  बन्द  हो  गए  हैं।  चारों  तरफ  से  लग  रहा  है
 कि  बहुत  बड़ा  प्रकोप  जनता  पर  हो  गया  है।  इतना
 शोर  सकट  बिजली  का  सारे  पश्चिमी  ब॑  गाल  में  पैदा  हो
 गया  है  लेकिन  वहां  के  मुख्य  मंत्री  हैं  जिन  क ेपास  बिजली
 मंत्रालय  भी  है,  उनको  धज  केन्द्रीय  ऊर्जा  मंक्ती  दिल्ली
 में  बैठक  करने  के  लिए  बुलाते  हैं,  विद्युत  संकट  पर
 बालचीत  करने  के  लिए  बुलाते  हैं  तो  वह  उस  बैठक  में
 सम्मिलित  होने  के  लिए  भी  नहीं  पाते  हैं  यह  कितने

 कुक
 की  बात  है।  जनता  को  बहे  किस  प्रकार  से
 कर  रहे

 द
 ?  ब्यगधान),  इन्होंने  गत  शनिवार

 को  एक  मीटिंग  थी,  मैं  झूठ  नहीं कह  रहा  हूं
 झौर उस  समय  वह  उसमें  शामिल  बल्कि  सिली-

 फर
 में  माक्सवादी  देल  की  नियंत्रण  12  अमिक  संघों

 मूलिगन
 का  उदघाटन  करने  के  लिये  वह  वहां  गये  t

 तक.  लगातार  वहाँ  बैठे  रहे  1
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 SHRI  KRISHNA  CHANDRA  HAL-

 DER  (Durgapur):  How  many  times,
 the  Chief  Minister  has  already  met.
 Look  here,  he  is  supporting  me.  You
 do  not  know  the  eography.

 श्री  नाथू  सिंह  :  वहां  पर  सरकारी  आदेश  निकला
 है  कि  7  दिन  तक  सभी  कारखाने  बन्द  रहेंगे  ।  एक
 दिन  में  बहां  पर  05  करोड़  रुपये  का  बिजली  की  कमी
 के  कारण  नुक्सान  हो  रहा  है  ।  इतना  ही  नहीं  वहां  पर  जो
 स्थिति  पभ्रस्त-व्यस्त  हो  रही  है,  उस  बारे  में  श्रमिक  संघों
 के  नेता  मिले  शौर  दूसरे  लोग  मुख्य  मंत्री  से  मिले  कि
 झापको  समय  नहीं  मिलता  है  तो  विद्युत  विभाग  को
 दूसरे  मंत्री  को  दे  दीजिये  लेकिन  उन्होंने  साफ  इन्कार  कर
 दिया  कि  म॑  ऐसा  नहीं  करूंगा।

 मैइस  हाउस  के  माध्यम  से  यह  चेतावनी  देना  चाहता
 हूँ  कि  यह  इसलिये  किया  जा  रहा  है  क्योंकि  इसके  पीछे
 बहुत  वड़ा  षड़यंत्र  है,  यह  जानब॒झकर  संकट  पैदा  किया
 जा  रहा  है।  मैं  बताना  चाहता  हूँ  कि  37  करोड़  रुपया
 नये  टैक्स  के  रूप  में  वसूल  किया  जा  रहा  है,  उसमें
 से  30  करोड़  रुपये  कर्मचारियों  में  बांट  दिया  गया  है  1
 किस  लिये  बांटा  कि  सी०पी०  (एम ०)  की  कर्मचारियों
 की  यूनियन  बनी  हुई  है।

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  North  Bengal  is  far  away  from
 Calcutta.  (Interruption3)

 श्री  नाथू  सिह  :  इस  बिजलो  विभाग  में  जो  करमें-
 जारियों  के  संगठन  हैं,  यूनियनें  हैं,  उन  पर  कांग्रेसियों
 ध्रौर  नक्सलाइटों  का  कब्जा  है,  लेकिन  सी०पी०एम०
 के  मुख्य  मंत्री  चाहते  हैं  कि उत  पर  उनका  कब्जा  हो  ।
 मैं  नहीं  जानता  कि  कांग्रेस  से  उनकी  लड़ाई  है  या  क्‍या
 है।  सी०्पी०(एम०)  सरकार  बहुत  मजबूत  होती  है,
 पहि्चिम  बंगाल  की  सरकार  बहुत  मजबूत  है  में  यह
 समझता  था,

 SHRI  KRISHNA  CHANDRA  HAL.
 DER:  He  speaks  irrelevant.

 श्री  नाथू  सिंह :  I  am  telling  the  facts.
 इतना  ही  नहीं,  मैं  तो  समझता  था  कि  सी०पो०
 एम0  की  सरकार  वहां  पर  सक्षम  है  ले।कन  बाज
 पता  लगा  कि  अन्दर  से  वह  कितती  खोखली  है  इसलिये
 कितनी  प्रसफल  है।  ग्राज  सी०पी०भ्राई०  (एम०)  की
 झरकार  कह  रही  है  कि

 दुरी
 गड़बड़  के  कारण  यह

 स्थिति  पैदा  हो  गई  है।  में  यह  जानना  चाहता  हू  कि
 दो  साल  पहले  से  वह  सरकार  क्या  कर  रही  थी  क्‍या  चह
 सो  रही  शी  7  प्राखिर  बिजली  का  संकट  एकदम  तो
 नहीं  भा  कह  है।  (ब्यवधान)  सभापात  महोदय,  मेरा

 75  परसेंड  टाइम  तो  इन  सदस्यों  ने  ले  लिया  है,  मुझे
 सिर्फ़  29  गरसेंट  टाइम  मिल  रहा  है  t
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 वहां  पहले  .300  मेगावाट  बिजलो  मिलती  थी।
 फिर  क्षमता  50  परसेंट  कम  हुई।  श्रव  25  परसेंद
 बिजलो  बनने  लगी  है---जिस  तरह  कि  इस  समय  केवल
 25  परसेंट  टाइम  मुझे  मिल  रहा  है।  यह  एक  बहुत
 बड़ा  पड़यंत्र  है।  वह  पड़यंत्र  यह  है  कि  वहां  पर  ऐसी
 स्थिति  पैदा  कर  दी  जाये  किससे  वहां  की  जतता  में

 बहुत
 बड़ा  झसंतोष  पैदा  हो,  कर्मचारियों  में  लड़ाई  हो,

 ग्रौर  सी०पी०प्राई०  (एम०)  सरकार  कहे  कि  यह
 स्थिति  केन्द्र  के  कारण  पैदा  हुई  है।  केन्द्रीय  सरकार
 पश्चिमी  बंगाल  के  साथ  न्याय  नहीं  कर  रही  है,  इसलिए
 स्टेट्स  को  ज्यादा  अधिकार  भिलने  चाहिए  t  हस  मांग
 का  समर्थत  करने  के  लिए  सी०पी०भ्राई०  (एम०)
 सरकार  का  यह  ष्ठयंत्र  है।

 वहां  पर  बिजली  की  जो  कमो  हुई  है,  ग्राम  जनता
 उसको  भुगत  रही  है,  आम  प्रादमि  यों  पर  उसका  भार
 पड़  रहा  है।  में  यह  जानता

 चाहता  है
 कि  पश्चिमी

 बंगाल  के  मंत्रियों  को  कोठियों  में  जो  छोटे-छोटे  जेनरेटर
 लगे  हुए  हैं,  क्‍या  वे  भी  बन्द  हैं,  क्योंकि  सी०पी०भाई०
 (एम०)  शौर  उसकी  सरकार  समातता  सें  विश्वास
 करती  है।  (ब्पवधान)

 श्री  कृष्ण  चना  हास्दर  (दुर्गापुर)  :  में  हाउस  को
 साफ़  तौर  पर  बत  ते  चाहत!  हूं  कि  हमारे  मंत्रियों  के
 मकानों  मैं  कोई  जैनरेटर  नहीं  है,  एयर  कन्हीशनर  भी
 नहीं  हूँ  भोर  एयर  कूलर  भी  नहीं  हैं

 श्री  साथू  सिंह:  में  केन्द्रीय  सरकार  को  बधाई
 देना  चाहता  हूं  कि  वह  पश्चिमी  व  गाल  के  प्रति  कितनी
 उदार  है।  वह  इससे  पता  लगता  है  कि  उसने  यह  फैसला
 किया  जि  सुपरथर्मल  पावर  स्टेशन  को  कालगांव  के  बजाये
 फरक्का  में  स्थापित  किया  जाये  V  उसके  में  यह  मन  सें
 भावना  नहीं  है  कि  यहां  एक  पार्टी  की  सरकार  है  और
 वहां  किसी  और  पार्टी  की  सरकार  है,  जैसा  ।क  वे  लोग
 सोचते  हैं।

 भेरे  मित्र  ने  कहा  है  कि  केरल  सरकार  पश्चिमी
 बंगाल  को  बिजली  देगी  ।  सेंकिन  केरल  में  सी०पी ०  भाई०
 की  गवर्नमेंट  है,  जबकि  पश्चिमी  बंगाल  में  सी०पी०
 झाई०  (एम०)  की  गवनेमेंट  है।  जब  पार्टी  लेबल  पर
 उन  दोनों  की  लड़ाई  है,  तो  सरकारी  लैबल  पर  उनमें

 द
 कैसे  होगी,  यह  बात  मेरी  समझ  में  नहीं.  भाती

 a)

 मेरा  पहला  प्रश्न  यह  है  कि  क्या  मंत्री  सहोदय  लोक
 सभा के  प्रध्यक्ष  के  द्वारा  लोक  सभा  के  सदस्यों  की  एक
 समिति  नियुक्त  करवा  कर  उसको  पश्चिमी  बंगाल
 पेजेंग्रे  ताकि  वह  इन  बातों  की  जांच  करे  कि  वहां  पर
 यह  संकट  क्यों  ध्राया,  वहां  की  सरकार  ने  दो  साल
 पहले  इस  बारे  में  कोई  कार्यवाही  क्‍यों  नहीं  की  भौर
 इस  विषय  में  केन्द्रीय  सरकार  से  चिचार-विभर्श  क्यों
 नहीं  किया  ।  जिस  तरह  तूफान  की  पूर्व-सूथनां  पहले
 मिल  जाती  है  और  उससे  बचाव  के  लिए  कार्यवाही
 की  जाती  है  उसी  तरह  बिजली  के  इस  सं  कट  की  चेतावनी...
 दो  साल  पहले  मिल  गई  थी  तो  उसकी  बारे  में  कायबाहीं
 क्‍यों

 ३३
 की  गई  ?  मुझे  तो  इसके  पीछे  एक  चंडपेत

 लगता  है।  ge

 oa
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 बूसरा  मेरा  प्रश्न  यह  है  कि  जिस  तरह  से  झाज
 बक्चिमी  बंगात  में  जिजली  का  संकट  पैदा  हुआ  है  भौर
 इस  समय  वहां  हाहाकार  मच  रहा  है  उसी  तरह  पूरे
 देत  में  कितने  शौर  राज्यों  में  ऐसा  बिजली  का  संकट
 उत्पन्न  होते  की  संभावता  है  जिसके  कारण  उन  राज्यों
 का  भी  जीवन  प्रस्त-व्यस्त हो  सकता  है  जैसे  बिहार  हैं
 और  दूसरे  इस  तरह  के  राज्य  हूँ,  में  जानना  चाहता
 हैं  कि  भाप  को  क्‍या  उस  की  कोई  पहले  से  भ्रभी  से
 जानकारी  है  भौर  ाप  ते  उप  संक्रट  का  सामगा  करने
 के  लिए  बचाव  की  कोई  स्थिति  पैदा  की  है  उस  के  लिए
 क्या  कोई  योजना  पश्राप  के  सामने  है  ?

 तोसरा  मेरा  प्रश्न  यहू  है  कि  पश्चिमी  बंगाल
 जनता  को  तारफालिक  राहत  पहुंचाने  के  लिए  बिना  में  टर स्टेट  रिलेशन  को  बीच  में  लाए  हुए  बिना  कायदे  कानूनों
 को  बीच  में  लाए  हुए,  क्या  कोई  सीधा  कदम  प्राप
 उठा  रहे  है?  क्यों  कि  मैं  साफ  बताना  चाहंता  हूं  कि  कानून शौर  कायदे  इंसानियत  से  ऊपर  नहीं  होते  हैं  ।

 क्
 न  झौर

 कायदे  मानवता  प्लौर  इंसानियत  से  ऊपर  नहीं  होते.
 बन  का  दर्जा  उन  के  नीचे  है  ।  इंसान  कायदे  झौर  कानून
 बनाता  है  ny  इसलिए  मैं  पूछना  चाहता  हूं  कि  तात्कालिक
 राहत  पश्चिमी  बंगाल  की  जनता  को  पहुंचाने  के  लिए
 क्या  कोई  ठोस  कदम  झाप  उठा  रहे  है  शौर  उठा  रहे
 हूँ  तो  वह  क्‍या  है  ?

 SHRI  P.  RAMACHANDRAN:  Mr.
 Chairman,  Sir,  I  do  not  know  what  I
 should  answer  to  the  hon.  Member.
 He  was  mostly  talking  about  the
 political  aspect  of  the  West  Bengal
 Government  about  which  I  do  not
 think  I  am  inclined  to.  answer  any-
 thing.

 With  regard  to  the  Chief  Minister,
 there  was  no  difficulty  in  getting
 facts  from  him.  Whenever  he  comes
 to  Delhi,  he  contacts  me  and  when-
 ever  I  go  to  Calcutta,  I  talk  to  him

 SHRI  NATHU  SINGH:  But  he  has
 No  time  to  talk  to  you.

 SHRI  P.  RAMACHANDRAN;  There
 Is  no  difficulty  in  getting  in  touch
 with  the  Chief  Minister  or  any  other
 Minister.  Ag  8  matter  of  fact,  if  there
 is  any  problem  to  be  solved,  I  always
 Bet-in  touch  with  the  Chief  Minister
 or  his  representative.  Let  there  be
 no  confusion  about  it,

 woe
 other  thing  js  about  the  func-

 Electricity  Board.  That  I  have  already
 explained.  7  We  are  taking  all  neces-
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 sary  steps  to  see  that  these  machines
 function  properly.  We  are  trying  to
 give  them  al]  assistance  by  sending
 our  experts.  _

 The  third  thing  was  whether  other
 States  would  also  suffer  because  of
 this  thing.  Today,  we  afa  very  con-
 fidery  that  the  power  position  in  the
 country,  by  and  large,  is  comfortable.
 It  may  be  thet  in  some  pockets,  the
 power  position  is  bad  but  still  the
 power  pusitiun  comparatively,  by  and
 large,  is  very  comfortable  in  whole
 of  the  country.  So,  let  there  be  no
 fear  about  it,

 sat  erg  त्िहु  :  तीसरे  प्रश्त  का  जवाब  नहीं  ग्राया,
 तात्कालिक  कंदम  क्या  उठा  रहे  हैं  भौर  क्या  कोई
 जाँच  समिति  वहां  भेजेंगे  हस  के  बारे  में  कुछ  नहीं
 कहा  1

 SHRI  ए  RAMACHANDRAN:  Al-
 ready  enough  monitoring  machinery
 ig  there.  They  are  going  into  all
 these  problems  in  varioug  places.
 Electricity  is  in  the  Concurrent  List
 and  the  State  Governments  are  res-
 ponsible  for  generation  and  distribu-
 tion  of  power.  So,  the  Central  Gov-
 ernment  comes  in  as  licencing

 aft
 et

 a
 की  जांच  करने  के  लिए  संसद  से  समिति  भेजिए  कि  क्‍यों
 18  की  गवर्मेमेंट  उदासीन  रही  ?

 SHRI  ए.  RAMACHANDRAN:  I
 think  I  have  already  answered
 enough.

 क्री  लकनी  भारायण  लायक  (खजुराहों) .
 माननीय  सभापति  महोदय,  माननीय  मंत्री
 से  कछ  बातें  जानना  चाहता  हूँ  1  यह  बात  सही
 है  कलकता  में  बिजली  की  कमी  के  कारण
 भयावह  स्थिति  है  झौर  जनजीवन  प्रस्त-
 व्यस्त  ही  गया  हैं।  मैं  केबल यह  जानना  चाहता

 ड््टः
 जो प्रापने  केन्द्रीय  विद्यत्‌  प्राधिकरण  द्वारा  एक

 ह  समित्ति  पहले  भेजो  थी  कौर उस मे उस  ने
 सुझाव  दिय ेथे  ।  उत  सुझांवों पर  क्या  भ्रमल  |  हुभा,
 बौर  उसका  क्या  सतीजा  निकला,  यह  बताते
 के  कृपा  करें  t

 ह्  भाप  प्रधी  अताया  क्  उत्तर  पूर्वी  बिद्ुत्‌  प्रणाली
 सै  60  मेधांवाट,  -.फड़ीसा  40  बॉनावाट
 शौर  वामोंदर  घाटी  निगम  से  60  मेघावाट  विजलों
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 {at  लक्ष्मी  नारायण  नायक]
 देने  की  व्यवस्था  को  है  भौर  यह  इसलिए  की  है  कि
 कम  से  कम  इतनी  बिजली  तो  उन्हें  मल  जाए  t
 इतनी  बिजली  तो  घरों  सें  रोशनी  के  सिये  हदी  पर्याप्त
 रहेगी,  जो  उद्योग  धंधे  बन्द  हो  गये  है,  मजदूर  बेकार
 हो  गये  हैं  उनका  क्या  होगा  ?  अभी  मंत्री
 महोदय  ने  कहा  है  कि  बिजली  के  न  मिलने  से
 उत्पादन  पर  कोई  ज्यादा  बुरा  प्रसर  नहीं  पड़  रहा

 ।  मुझे  यह  सुन  कर  बहुत  प्राश्चर्य  हुभा  t
 वजनी,  झरगर  न  हो,

 7
 झौर  सारी  चीजें  हों  तो

 काम  ठप्प  पड़सकता  है  ।  बिजली  के  बिनातो
 काम  चल  ही  नहीं  सकता  है  ।  इसलिए  मंत्री  जी
 मेरे  श्रम  को  दूर  कर  t  में  मंत्री  जी  स ेकहना  चाहता
 कि  उन्हें  ऐसी  बात  नहीं  कहनी  चाहिए  1  बहां  बिजली

 के  कारण  सारे  काम  ठप्प  हो  गये  हैं  ।  वहां  के
 मिल  मालिकों नने  कहा  है  कि  यदि  is  तारीख
 तक  उद्योग  बंद  रहेंगे  तो  हम  मजदूरों  को  श्राध्री
 भजदूरी  देंगे  ।  इस  से  मजदूरों  को  बहुत  घाटा  हो
 जायेगा  1  मजदूर  प्राजकल  हड़ताल  पर  नहीं  हैं,
 ये  काम  करने  को  तैयार  हैं।  क्‍या  मंत्री  जी  उन
 मजदूरों  को  पूराबेतन  दिलायेंगे  ?

 झभी  भपने  कुछ  वहां  के  लिए  तात्कालिक
 व्यवस्था  की  है  r  a  यह  भी  कहा  है  कि
 बहां  जो  यूमियनें  हैं  उन  में  आपस  में  स्पर्डा  है  ।  तो
 में.  यह  जानता  चाहता  हूं  कि  क्या  मजदूरों  ने  वहां
 तोड़फोड़  की  हैं  या  कौन  सी  ऐसी  बात  हुई  है
 जिस  के  कारण  पावर  स्टेशन  बंद  हो  गये  ?
 यहां  कौन  रो  गड़बड़  हुई  है?

 में  मंत्री  जी  से  यह  भी  जानना  चाहता  हूं  कि  भारत
 हैबी  इलेव्टिकल्स  की  मशीनें  वहां  गयीं,  वे  खराब
 ही  गयीं  ,  क्या  आप  इस  की  जांच  करायेंगे  कि  वे
 क्‍यों  खराब  हो  गयी  हैं?  प्राखिर  ये  मशीनें  सारे
 देश  में  जाती  हैं  भौर  उन  की  तारीफ  होती  है  ।
 मंत्री  भी  यह  बताने  की  कृपा  करेंगे  कि  ये  क्‍यों  खराब
 हुई  हैं?

 अन्त  में  में  यह  जानता  ख्राहता  हूं  कि  वहां  पर
 जो  बिजल।  की  कमी  हो  गयी  है,  उस  को  दूर
 करने  के  लिये  आप  जल्‍दी  से  जल्‍दी  कौन-सा
 प्रयास  कर  रहे  हैं,  प्रान्तीय  सरकार  से  मिल  कर
 झ्ाप  कौन  सी  ऐसी  तात्कालिक  व्यवस्था  कर  रहे  हैं
 जिस  से  थे  कारखाने  चल  से  और  लोगों  को  रोशनी
 मिल  सके  ?  बिजली  का  जो  वहां वह  संकट  खड़ा
 हो  गया  है  वह  जल्दी  से  जल्दी  दूर  हो  सके  ।
 इस  के  लिए  आप  क्या  पग  उठा  रहे  हैं  ?  एक  बात
 शाप ने  यह  बतायी  कि  तात्कालिक  तौर  पर  बिहार
 से  ब्रिजली  लेकर  वहांदेंगे  तो बिहार  तो  पहले  ही
 संकट  में  है,  वहां  से  तो  आप  कुछ  समय  के  लिए  ही
 ब्रिजली  ले  सकते  हूं।  प्राप  तात्कालिक  कौन  सो
 व्यवस्था  करता  चाहते  हैं  कि  जिससे  कि  वहां  बिजलों
 का  संकट  दूरहो?  झापने  यह  भी  कहा.  कि
 साधने  मुख्य  मंत्री  सेबातकी  है  तो.  इस  से  क्‍या
 परिणाम  सामने  श्राया  है  ?  कृपया  इसको  भी
 बताने  की  छुपा  करें  1

 SHRI  P.  RAMACHANDRAN:  Not
 many  new  points  have  been  raised.
 He  has  only  referred  to  implementa-
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 tion  of  the  suggestions  maie  by  the
 Central  Energy  Ministry.  We  have
 advised  the  Electricity  Boards  to
 implement  those  suggestions  and  some
 of  the  Electricity  Boards  are
 implementing  them  in  Calcutta  also.
 Today  our  Member  has  gone  there.
 We  will  look  into  the  whole  problem
 and,  if  mecessary,  advise  them  as  to
 how  best  the  suggestions  could  be
 implemented  for  better  performance
 of  the  power  units.

 Regarding  the  DVC,  it  will  defi-
 nitely  give  them  power  and  it  will
 improve  the  performance  jin  another
 two  days.  If  the  performance  is
 improved,  more  power  woulq  be
 available  and  it  will  be  passed  on  to
 Calcutta.

 .

 He  has  referred  to  Bihar  and  said
 that  we  are  trying  to  take  some  power
 from  Bihar.  We  are  not  taking  away
 any  power  from  Bihar.  We  are  taking
 power  from  UP  and  Orissa,  which
 will  pass  through  Bihar,  I  have  not
 said  that  power  would  be  taken  away
 from  Bihar.  In  fact,  I  had  a  telephone
 talk  with  the  Chief  Minister  of  Bihar
 and  I  hag  discussions  about  the  power
 position  jn  Bihar,  which  has.  improv.
 ed.  So,  I  am  in  constant  touch  with
 the  Chief  Minister  also.

 About  the  labour  problem,  I  think
 my  other  colleague  will  answer  if

 there  are  any  problems  about  labour.

 गौ  श्याम  सुम्बर  लाल  (बयाना)  :  मुझ  से  पूर्व
 बक्ताश्ों  में  काफी  तफ्सील  के  साथ  इस  तमाम
 चीज़  पर  रोशनी  डाली  है  यह  जो  बिजली  की
 समस्‍या  है  यह भाए.  दिन  देश  में  किसी  न  किसी
 भाग  में  पैदा  हो  जाती  है।  सर्बत्न  बिजली  की  कमी
 भी  महसूस  की  जा  रही  है  ।  कोई  भी प्रास्त  ऐसा
 नहीं  है  जो  इस  की  कभी  से

 द
 हो।  हम  लोगों  ने

 जब  हम  जीत  कर  आए  थे  तो  भपनी  पब्लिक
 मीटिंग्स  में  यह  कहा  था  कि  जो  पहले  वाली  कांग्रेस
 की  सरकार  थी  चहु  एयर  कंडिशंड  रूम्ज  में  बैठा  करती
 थी  भौर  इसी  तरह  से  देश  के  गरीबों का  उद्धार  नहीं
 ही  सकता  था।  जो  पहाड़ों  पर  लोग  काम  करते  है,
 जंगलों  में  काम  करते.  हैं,  उनकी  किस्मत का  फैसला
 या  उन  का  उद्धार  एयर  कंडिएंश  कमरों  में  बैंठ  ऋर  .
 नहों  हो  सकता  है.  |  हकूमत  बदली  4  हमसे
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 जो  बादा  किया  थां  उसको.  हमने  पूरा  नहीं  किया  ।
 जनता  पार्टी  की  हकूमत  आई  ।  हम  जो  गरीबों  की
 बात  किया  करते  थे,  किसान,  छोटे-छोटे  मजदूर  दबे  पिसे
 हुए  लोग  जिसकी  बात  हस  किया  करते  थे  भ्राज  हमारे
 जो  मिनिस्टर  हूँ  उनकी  एक  एक  कोठी  में  सोलह-
 सोलह  एयर  कंडिशनर  काम  कर  रहे  हैं,  दफ्तरों  में
 एक  एक  कमरे  में  दो  दो  लगे

 ग्
 हैँ  भौर  वही  तमाम

 बातें  भाज  भी  हो  रही  हैं  जो  राज  में
 नज

 करती
 थीं  ।  देश  धरातल  में  चला  जाये  किसी  को  चिन्ता  नहीं
 है  ।  पहाड़  तोड़ने  वाला  झादमी  ,  मशीन  पर  काम  करने
 वाला  झादमी,  खेत  में  काम  करने  वाला  झादमी  उसके
 पास  पीने  का  पानी  नहीं  है,  बिजली  नहीं  है।  मैं  कहना
 चाहता  हूं  कि जब  तक  उसके  लिए  बिजली

 व्यास नहीं  हो  जाती  है  तब  तक  मंत्रियों  के  कमरों  में  और
 उनके  दफ्तरों  में  एयर  कंडीशंनर्ज़  का  इस्तेमाल  बन्द  हो
 जाना  चाहिये  ।  जब  तक  बिजली  की  कमी  बनी
 रहती  है  उनका  इस्तेमाल  इनके  यहां  बन्द  हो
 जाना  चाहिये  ।  मिनिस्टरों,  भ्रफसरों  भर  व्यापा-
 रियों  ने  बिजली  की

 ह
 मधा  रखी  है  1  जब

 तक  देश  में  घिजली  कमी  है.  कया  झाप  ऐसा
 कानून  बनाने  को  लिये  तैयार  है  कि  जब  तक  देश  की
 पूरी  डिमांड  मीद  नहीं  हो  जाती  है  बिजली  की
 तब  तक  किसी  भी  भादमी  को  एयर  कंडीशनर
 चलाने  की  भ्रमुमतिन  हो,  क्या  मंत्री  से  ले  कर
 सम्तरी  तक  जो  सरकार  में  काम  करता  है  उसके
 लिए  भाप  यह  पाबन्दी  लगाने  के  लिये  तैयार  हैं  कि
 एयर  कंडिशनर  के  लिए  उस  को  बिजली
 नहीं  दी  जाएगी  ?  देश  का  जो  रईस  शभावमी  है,
 बिड़ला,  टाटा,  डालमिया  या  राजे  भहाराजे  हैं
 अगर  कोई  बिजली  लेना  चाहे  एयर  कंडिशनर  चलाने
 के  लिए  तो  कम  से  कम  उस को  बह  बिजली
 आठ  गुना  कीमत  पर  मिलेगी  क्या  भ्राप  इस  तरह  का
 कानून  बनाने  के  लिए  हैवार दें?  एक  तो  मेरा  यह
 सवाल  है

 बिजली  के  मामले  में  वहां  पर  तोड़-फोड़  हुई
 है  t  क्‍या  वजह  रही  है  इस  को  प्राप  तफसील  हे
 बता  चुके  हैं  ।  इसकी  बजह  से  इंडस्ट्री  को  कितना
 नुक्सान  हुभा  है,  कितने  मैन  डेज  बरबाद  हुए  हैं,
 यह  भीझभाप  बता दें.  ।

 मशीनों  का  जो  फेल्योर  हुझा  है  उसकी  क्‍या
 बजह  रही  है,  क्‍या  ऐसा  सैबाटाज  की  बजह  से
 हा  है  या  उपकरणों  में  कोई  खराबी  पैदा  हो  गई
 थी,  इस  बारू

 सहमा
 है,  या  तेल  की  कमी  रही

 है  या  कोल  की  इस  सब  पर  भाप
 रोशनी  डालें  v

 et

 पोलैंड  की  सरकार  मशीनों  को  ठीक  करने  के
 लिए,  बिजली  की  व्यवस्था  को

 युधारने
 के  लिए

 हमारी  मंदद  करता  चाहती  थी,  क्या  यह

 स  बह
 की

 जा
 वजह  रही  कि -  परु  माएं  क्या  उन
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 मुझे  पता  चला  है  कि  यहां  की  सरकार  बिजली
 घरों  को  कलकत्ता  इलैंक्ट्रिसिठों  बो  के  ग्रड़ोन
 करता  चाहती  थी,  समस्त  बिखली  घरों  का
 सैशनलाइजेशन  करना  चाहती  थी,  उन  को
 अपने  हाथ  में  लेना  चाहती  थी  शौर  इस  के  बारे  में.
 उन्होंने  जार्ण  साहब  से  भी  बात  की  थी  शोर  जार्ज
 साहब  ने  उन  को  वर्बली  कह  भी  दिवा.  था  कि
 झाप  टेक  झोवर कर  लो,  क्या  यह  सच्च  है.  (इंटर-
 पशंज)  इस  के  बारे  में  कब  फैसला  होने जा
 रहा  है  a  मैं  तो  कहता  हूं  कि  जितनी
 जरदी  फैसला  हो  जाए  उतना  ही  भ्रष्छा  है  झौर
 मैं  प्रापको  इस  के  लिये  धन्यवाद  दूंगा  ।

 SHRI  P.  RAMACHANDRAN;  I  can-
 assure  the  hon,  Member  that  the
 Energy  Minister  hag  neither  an  ait
 conditioner,  nor  used  at  any  time  any
 air  conditioner.

 श्री  श्याम  सुम्दर  लाल  :  माप  विजली  के  मंत्री
 है,  सब  मंत्रियों  क ेलिए  एयर  कंडीशन  बन्द  कर
 दीजिये  |  डा०  लोहिया  ने  कहा  है  कि  तमाम  के
 तमाम  एयर  कंडीशंत  झाप  बन्द  करें।  झाप  के
 पास  जितना  खाना  है  उतना  दीजिये  v  पूरे
 देश  को  मिलना  चाहिये  v

 SHRI  P.  RAMACHANDRAN:  As
 to  the  steps  that  are  being  taken  jn
 view  of  past  failure  to  add  enough
 capacity  in  the  country,  I  would  like
 to  inform  the  House  that  since  inde-
 pendence  the  addition  to  the  installed
 capacity  was  only  about  22,000  MW.
 We  want  to  correct  it,  and  add  more
 capacity.  That  is  why.  in  the  last  two
 years  we  have  added  roughly  5.000
 MW,  and  we  propose  to  add  another
 5,000—6,000,

 श्री  श्याम  सुन्दर  लाल:  मेरे  सबाल  का  जवाब
 यह  नहीं  है  किहम  बिजली  बढ़ा  रहे  है  उसके
 साथ  पापूलेशन  भीबढ़  रही  है  v

 SHRI  P.  RAMACHANDRAN:  I  am.
 only  trying  to  explain  that  the  crisis
 in  the  country  with  regard  to  power
 will  be  solved  as  soon  as  we  complete
 many  of  the  schemes  that  are  on=
 going.  In  three  years  we  will  have
 enough  additional  capacity  in  the
 country  which  would  solve  the  pro-
 blem.

 He  raised  the  question  of  man-days
 lost.  I.  think  I  will  not  be  in  a  posi-
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 tion  to  answer  the  point  and  it  does
 not  concern  me  at  the  moment,

 About  sabotage,  we  have  drawn  the
 attention  of  the  State  Government  to
 take  preventive  action  against  likely
 sabotage  occurring  in  other  places.  We
 can  only  draw  the  attention  of  the

 ‘State  Government.  I  do  not  think  we
 ean  do  anything  more  than  that.

 श्री  श्याम  सुल्यर  लाल:  क्या  तोड़-फोह
 हुई  है,  क्‍या  सैबोटाज  हुभा  है?

 SHRI  P.  RAMACHANDRAN:  If
 there  are  sets  imported  from  Poland,
 we  always  take  their  assistance  if
 necessary.  There  jis  na  problem.
 There  is  no  question  of  refusing  any
 assistance  given.  The  only  thing  is

 ‘that  every  country  wants  to  sel]  its
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 power  unit.  But  we  have  to  take
 into  consideraiion  various  aspects,
 and  since  we  have  enough  indigenous
 capacity,  there  is  no  need  for  im-
 porling  power  planis.  There  is  no
 question  of  any  other  assistance  given
 by  any  other  State.

 ‘14,33  hrs.

 LEAVE  OF  ABSENCE  FROM  THE
 SITTINGS  OF  THE  HOUSE

 MR,  CHAIRMAN:  The  committee
 on  Absence  of  Membazs  from  the
 Sittings  of  the  House  in  their  Tenth
 Report  have  recommended  that  leave
 of  absence  be  granted  to  the  follow-
 ing  Members  for  the  periods  mention-
 ed  against  each:

 t.  Shri  Mohd.  Shafi  Qureshi
 2.  Shri  Sakti  Kumar  Sarkar

 co  Shri  Govinda  Munda  न

 4.  Shri  Mohan  Bhaiya
 3  Shri  P.P.  Gaekwarl
 6.  Shri  Annasaheb  Magar

 Is  it  the  pleasure  of  the  House  that
 ‘leave  as  recommended  by  the  Com-
 mittee  may  be  granted?

 SOME  HON,  MEMBERS:  Yes,
 MR.  CHAIRMAN:  The  Members

 will  be  informed  accordingly.

 4.35  hrs.
 COMMITTEE  ON  PUBLIC  UNDER-

 TAKINGS
 Forty  ुफाना  Report

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  beg  to  present  the
 Forty-third  Report  of  the  Committee

 ‘on  public  Undertakings  on  Action

 gand  February  to  ath  March,  7979
 (Seventls  Session).

 igth  February  to  r5th  March,  979
 {Seventh  Session).

 aoth  February  to  9th  March,  7979
 (Seventh  Session).

 tgth  February  to  r8th  April.  979
 (Seventh  Session).

 26th  February  to  3:st  March,  7979
 (Seventh  Session).

 igh  February  to  8th  April,  7979
 (Seventh  Session).

 TURE  AND  IRRIGATION

 taken  by  Government  on  the  recom-
 mendations  contained  in  the  Eleventh
 Report  of  the  Committee  on  Extra-
 vagant  Expenditure  on  Guest  Houses
 incurred  by  Public  Undertakings,

 ——

 4.36  hrs.

 STATEMENT  RE:  DECISIONS
 TAKEN  ON  PRICE  AND  PRO-
 CUREMENT  POLICY  OF  RABI
 SEREALS  1979-80  MARKETING

 SEASON

 THE  MINISTER  OF  AGRICUL-.
 (SHRI

 SURJIT  SINGH  BARNALA):  Sir,  |
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 with  regard  to  the  price  and  pro-
 ecurement  policy  for  wheat  for  the
 1979-80,  rabi  marketing  season,  Gov-
 ernment  have  taken  the  following
 ‘decisions:

 (i)  keeping  jn  view  the  need  to
 maintain  the  incentive  for  securing
 increased  production  of  wheat,  it
 has  been  decided  to  fix  the  pro-
 curement  price  at  Rs.  5  per  quin-

 tal;

 (ii)  the  Central  issue  price  of
 wheat  is  to  be  maintained  at  the
 present  Jevel  of  Rs.  30  per  quintal;

 (iii)  free  movement  of  wheat
 throughout  the  country  is  to  be
 continued  and  the  whole  country  is
 to  be  treated  as  a  single  zone  for
 this  purpose;  and

 (iv)  the  procurement  of  wheat
 will  be  by  way  of  price  support
 operations  and  as  such  no  formal
 targets  of  procurement  will  be  fixed,

 Government  are  conscious  of  the
 fact  that  their  support  price  policy
 will  have  little  meaning  unless  it  is
 backed  by  adequate  and  extensive
 purchase  arrangements  in  the  field.
 However,  this  is  q  matter  in  which
 the  major  share  of  responsibility  rests
 on  the  State  Governments.  The  Cen-
 tral  Government  will  continue  to
 make  all  efforts  to  remove  bottle-
 necks  in  laying  down  an  extensive
 network  of  purchase  system  by  the
 public  agencies  in  the  country  and
 will  render  all  assistance  to  the  States
 in  this  respect.

 भी  श्रजभूवण  तिधारी  (खलीला  बाद):
 सभापति.  महोदय,  .सरकार  के  द्वारा  गेहूं  का
 जो. 115  श्प्ये  दाम  तय  किया  गया

 CHAITRA  22,  7907  (SAKA)  3I0

 44.37  hrs.

 STATEMENT  re:  CORRECTING  RE-
 PLY  TO  STARRED  QUESTION  NO.

 43]  DATED  22-3-1979,
 THE  MINISTER  OF  HEALTH  AND

 FAMILY  WELFARE  (SHRI  RABI
 RAY):  Sir,  In  reply  to  the  above
 mentioned  Starreq  Question,  a  state-
 ment  giving  the  requisite  information
 was  laid  on  the  Table  of  the  Sabha
 07  (22-38-1979,  The  statement,  inter-
 alia,  contained  the  list  of  posts  of
 Category  ‘C’  in  respect  of  which
 recruitment  rules  have  already  been
 finalised.  Certain  discrepancies  jn  the
 statement  due  to  clerical  mistakes
 have  since  come  to  my  notice.

 I  now  place  on  the  Table  a  revised
 statement  giving  the  correct  informa-
 tion.

 Statement
 (a)  ta  (c),  Recruitment  Rules  for

 the  following  posts  of  category  ‘C’  in
 the  Lady  Hardinge  Medical  College
 and  Smt.  Sucheta  Kripalanj  Hospital,
 New  Delhi  had  already  been  finalised
 in  973:—

 l.  Medical  Record  Technician
 2.  Technical  Assistant
 8.  Laboratory  Technician
 4.  Laboratory  Assistant

 The  administration  of  the  Lady
 Hardinge  Medical  College  and  Smt.
 Sucheta  Kripalani  Hospital,  New  Delhi
 wag  taken  over  by  the  Government
 with  effect  from  1-2-1978.  Recruit-
 ment  Rules  for  the  post  of  Bursar  in

 category  ‘C'  were  finalised  in  June,
 1978.

 The  Principal  of  the  Institution  has
 prepared  draft  Recruitment  Rules  for
 27  categories  of  posts  in  Group  ‘C’  and
 referred  the  same  to  the  Director

 ‘General  of  Health  Services  in  October/
 November,  1978,  These  were  return-
 ed  to  the  Principa).  for  recasting  them
 in.  the  prescribeqd  proformae.  The
 recast  Rules  were  received  by  the
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 D.G.H.S,  in  February,  979  and  are
 under  examination.

 Draft  Recruitment  Rules  for  30  cate-
 gories  of  posts  in  Group  ‘D’  have  also
 been  prepared  by  the  Principal  and
 referred  to  the  Director  General  of
 Health  Services  on  17-83-1979.

 These  Rules  would  be  finalised  in
 consultation  with  the  concerned  autho-
 rities  as  soon  as  possible,

 —

 4.38  brs.

 PERSONAL  EXPLANATION  BY
 MEMBER

 DR.  KARAN  SINGH  (Udhampur):
 On  the  afternoon  of  Wednesday,  4th
 April  I  was  presiding  over  the  Select
 Committee  on  Air  Pollution  and  was
 therefore  not  in  the  House  when  my
 esteemed  colleague  Shrimati  Akbar
 Jehan  Begum  read  out  her  carefully
 prepared  speech.  When  I  came  into
 the  House  after  the  Select  Committee
 meeting  I  was  told  that  she  had  done
 me  the  honour  of  making  copious
 references  to  me  in  the  course  of  her
 speech.  I  called  for  the  record  and
 found  that  apart  from  trying  to  rebut
 my  political  views  which  she  is,  of
 course,  fully  entitled  to  do,  she  has
 thought  fit  to  cast  certain  grave  asper=
 siong  upon  me.  For  example,  she
 says:  “it  is  well  known  that  through
 his  financial  resources  he  is  recruiting
 teenagers  to  burn  property,  pelt
 stones,  stop  students  from  going  to
 colleges  and  schools.”  |  leave  it  to
 the  House  to  judge  as  to  whether  it  is
 appropriate  for  one  Member  to  accuse
 another  of  such  anti-social  activities.
 All  of  us  in  this  House  are  expected
 to  be  responsible  citizens,  ang  I  have
 personally  held  positions  of  the  high-
 est  responsibility  both  in  the  Jammu

 APRIL  12  979  Bills  Int,  312.

 ang  Kashmir  State  and  at  the  Centre.
 It  is,  therefore,  absurd  and  malicious.
 for  the  lady  member  to  have:
 made  such  a  mention  regardihg  me
 on  the  floor  of  this  House  in  an
 attempt  to  defend  the  authoritarian
 regime  over  which  her  distinguished
 husband  presides.

 4.39  hrs.

 ADDITIONAL  DUTIES  OF  EXCISE
 (GOODS  OF  SPECIAL  IMPORT-

 ANCE)  AMENDMENT  BILL*

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  move
 for  leave  to  introduce  a  Bill  further
 to  amend  the  Additional  Duties  of
 Excise  (Goods  of  Special  Importance)
 Act,  1957,

 MR.  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Additional  Duties  of  Excise  (Goods
 of  Special  Importance)  Act,  1957.”

 The  motion  was  adopted.

 SHRI  ZULFIQUARULLAH;  7  in-
 troduce**  the  Bill.

 —
 34.40  brs.

 UNION  DUTIES  OF  EXCISE  (DIS-
 TRIBUTION)  BILL*

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  move
 for  leave  to  introduce  8  Bill  to  pro-
 vide  for  the  payment  out  of  the  Con-
 solidated  Fund  of  India  of  gums  equi-
 valent  to  a  part  of  the  net  proceeds
 of  certain  Union  duties  of  excise  to
 the  States  to  which  the  law  imposing
 the  duty  extends  and  for  the  distri-

 *Published  in  Gazette  of  India  Ex  traordinary  Part  II,  Section  2,  dated
 12-4-79

 **Inirfoduced  with  the  recommendation  of  the  President.
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 bution  of.  those’  sums  among  those
 States  in  accordance  with  the  princi-
 plés  recommended  by  ‘the  Finance
 Commission  in  itg  report  dated  the
 28th  day  of  October,  1978.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  leave  ba  granted  to
 introduce  a  Bill  to  provide  for  the
 payment  out  of  the  Consolidated
 Fund  of  India  of  sums  equivalent  to
 a  part  of  the  net  proceeds  of  certain
 Union  duties  of  excise  to  the  States

 ‘to  which  the  law  imposing  the  duty
 extends  and  for  tne  distribution  of
 ‘those  sumg  among  those  States  in
 accordance  with  the  principles
 recommended  by  the  Finance  Com-
 mission  in  its  report  dated  the  28th
 day  of  October,  1978."

 The  motion  was  adopted.

 SHRI  ZULFIQUARULLAH:  I  in-
 ‘troduce  the  Bill.

 44.4]  hrs.

 ESTATE  DUTY  (DISTRIBUTION)
 AMENDMENT  BILL*

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  move
 for  leave  to  introduce  8  Bil)  further
 to  amend  the  Estate  Duty  (Distribu-
 tion)  Act,  1982,

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Estate  Duty  (Distribution)  Act,
 1962."

 The  motion  was  adopted.

 ‘SHRI  ZULFIQUARULLAH:  I  in-
 ‘troduce+  the  Bill,

 Smetana”
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 4.42  hrs,

 MATTERS  UNDER  RULE  377
 (i)  RerorTeD  TERMINATION  OF  SERVICES

 OF  CERTAIN  CIVILIAN  EMPLOYEES  OF
 InpiAn  Navy  WorkING  In  ANDAMAN
 AND:  Nicosar  ISLANDS,

 SHRI  MANORANJAN  BHAKTA
 (Andaman  and  Nicobar  Islands):  With
 your  permission,  Sir,  I  wish  to  raise
 the  following  matter  of  urgent  public
 importance  under  rule  377:—

 I  have  received  information  from
 My  constituency,  Andaman  and  Nico.
 bar  Islands  that  the  Flag  Officers,
 Eastern  Command,  has  issued  orders
 to  terminate  25  casual/temporary
 civilian  employees  in  different  cate-
 gories  having  services  from  6  years  to
 6  months  working  in  Indian  Navy  in
 Andaman  and  Nicobar  Islands.  I  also
 understand  that  no  reduction  or  wind-
 ing  up  of  any  Naval  units  occurred  to
 cause  such  large  retrenchment.  If  the
 said  order  is  implemented,  it  will  result
 in  throwing  25  civilian  employees  and
 their  families  to  open  street.

 In  view  of  the  above  report-I  would
 like  to  appea]  through  this  august
 House  to  the  hon.  Deputy  Prime  Minis-
 ter  (Defence)  of  India  Babu  Jagjivan
 Ram,  to  kindly  consider  sympatheti-
 cally  the  cases  of  these  unfortunate
 civilian  employees  of  Indian  Navy
 working  in  Andamans  and  to  kindly
 intervene  to  refrain  from  such  retren-
 chment  immediately.

 (ii)  Enquiry  INTO  THE  AVERTED  TRAIN
 ACCIDENT  AT  BHARTHANA  STATION  ON
 Aprtt  10,  1979.

 SHRI  MUKUNDA  MANDAL
 (Mathurapur):  Sir,  under  rule  377,  I
 wish  to  raise  the  following  matter: —

 On  104.79  I  was  travelling  by  the
 Rajdhani  Express  from  Howrah  to
 Delhi  and  the  train  was  ful  carrying
 over  400  passengers.

 Before  the  train  could  reach  Tundla,
 few  miles  ahead  of  it,  near  Bharthana

 *Published.  in  Gazette  of  India  Extraordinary,  Parh  II,  Section  2,  dated
 1064-79

 tintroduced.  with  the  recommenda  tion  of  the  President
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 station,  at  ‘bout  6.00  a.m.  in  the
 morning,  we  were  all  awakened  by  a
 very  severe  jolt  and  we  were  about  to
 be  thrown  out  of  our  seats.  We  dis-
 covereg  that  the  train  hed  a  very
 narrow  escape  from  a  serious  accident.
 On  the  same  track  on  which  the  Raj-
 dhani  was  running,  there  was  a
 stationary  train  waiting  at  Bharthana
 station  ang  the  collision  was  almost
 inescapable.  But  for  the  presence  of
 mind  and  the  pluck  of  the  driver  of  the
 Rajdhani  train,  the  train  was  brought
 to  a  halt  just  20  to  25  yards  behind
 the  stationary  train  waiting  at  the
 Bharthana  station  thus,  hundredg  of
 lives  were  saved,

 In  this  conection,  I  request  the  Rail-
 way  Minister  through  your  good  offi-
 ces  to  (a)  institute  a  thorough  enquiry
 immediately  and  fix  responsibility,
 (b)  formally  and  officially  appreciate
 and  reward  the  driver  and  engine  crew
 of  the  train  and  (c)  a  statement  giv-
 ing  factual  details  may  please  be
 made  available  on  the  Table  of  the
 House,

 श्री  डो०  लो०  गयई  (बुलडाना  ):  मेराएक
 व्यवस्था  का  प्रश्न  है  इसी  सम्बन्ध  में  |  377के
 अधीन  जो  मामले  उठाए  जाते  हैं  बे  बड़े  महत्वपूर्ण
 होते  हैं।  तो  जिस  मंत्नालय  के  संबंध  में  वे  मामले
 उठाए  जाते  हैं  उस  के  मंत्री  को  यहां  हाजिर  रहता
 चाहिये  ताकि  वह  सुन  सके  कि  उस  के  तिभाग  के  बारे
 में  किस  तरीके  का  मामला  उठाया  गया  1
 भ्रभी  इन्होंने  जो मामला  उठाया  है,  उससे  ही
 सम्बन्धित  मंत्री  यहां  पर  नहीं  हैं।  जिस
 मंत्रालय  से  संबंधित  मामला  उठाया  जाए  उस  के
 मंत्री  को  यहां  रहना  चाहिए  t  377  के
 अन्तर्गत  जो  मामला  उठाया  जाता  है  उसको
 सुनने  के  लिए  मंत्री  जी  को  यहां  हाजिर  रहना
 चाहिए  1

 MR.  CHAIRMAN:  It  ig  not  neces-
 sary.  The  report  will  go  to  the  Minis-
 ter  concerned.  Please  take  your  seat.

 Mr.  Vayalar  Ravi.
 (iii)  Reportep  crises  in  Corr  INDUSTRY

 ™N  KERALA,
 SHRI  VAYALAR  RAVI  (Chirayin-

 kil):  I  stand  to  raise  an  important
 matter  of  public  importance  under
 rule  377.

 Coir  industry  in  India  is  g  small  scale
 cottage  industry.  Labour  intensive
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 nature  of  this  industry,  which  employs
 over  half-a-million  people,  invests  this.
 industry  with  special  .significance,
 particularly  in  Kerala,  where  the
 industry  is  mainly  concentrated,  Even.
 though  the  internal  consumption  and
 marketing  arragement  in  India  have
 improved  considerably  over  the  last.
 few  years  thig  Industry  still  continues
 to  depend  heavily  on  export.  The
 growth  and  survival  of  their  industry
 is  inextricably  boung  with  its  export
 potential  and  performance.  The  export
 of  coir  and  coir  goods  brings  us  a
 foreign  exchange  to  the  tune  of  Rs.  24
 crores  ६  year.

 But  the  export  of  the  coir  products.
 is  \sufering  a  set-back  due  to  the
 shortage  of  raw-material  in  Kerala,
 due  to  some  important  factors,  this
 needs  the  immediate  attention  of  the
 Government.

 Kerala  produces  3443  million  husks
 out  of  5837  million  of  the  total  pro-
 duction  in  the  country.  Yet,  Kerala
 suffers  the  shortage  of  husks  for  the
 coir  industry,  which  naeds  only  40600
 million  husks.

 The  total  production  of  the  coir
 yarn  is  1,286,800  tonnes  and  the  coir
 products  are  29,300  tonnes.  The
 demang  for  the  coir  products  are
 very  high  and  the  industry  is  unable
 to  meet  the  demand  even  though
 higher  price  is  being  offered  by  the
 foreign  countries.

 The  inability  of  the  coir  industry
 in  India  ang  the  failure  of  the  Coir
 Board  to  meet  the  demang  of  the
 foreign  buyers  is  creating  a  threat
 to  the  Indian  markets  abroad,  Some
 other  coir  producing  countries  are:
 enthusiastically  jumping  into  the
 market  to  fill  the  gap  which  ultima-
 tely  harm  the  interests  of  our:
 country.  It  affects  half-a-million.
 people  employed  in  the  rural  areas.

 The  immediate  problem  is  the  acute
 scarcity  of  the  raw-material  of  fibre-
 and  the  coir  for  the  coir  product.  The
 availability  of  the  fibre  can  he ensured  only  through  the  availability
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 of  husk  to  the.  co-operatives  and
 other  fibre  producing  centres.  The
 export  of  coir  yarn  adversely  affects
 the  production  af  coir  goods  which
 keeps  a  heavy  demand  abroad.
 Further  export  of  coir  yarn  is  dis-
 astrous  to  the  employment  of  people
 engaged  in  coir  products  ang  its
 export.

 So,  may  I  demand  immediate
 attention  of  the  Government  to  the
 problem  of  the  Coir  Industry  and  thé
 implementation  of  the  Sivaraman
 Committee  Report  after  discuSsing
 with  the  concerned.  I  demand  imme-
 diate  ban  on  the  export  of  coir  yarn
 to  protect  the  coir  industry  from
 further  ruin.

 (iv)  NEED  FOR  A  NEW  WAGE  AGREEMENT
 FOR  STEEL  INDUSTRY  WORKERS.

 SHRI  ROBIN  SEN  (Asansol):
 With  your  kind  permission,  Sir,  I
 wish  to  nake  the  following  statement
 under  Rule  377:

 The  present  attitude  of  the  Steel
 management  hag  become  g  matter  of
 serious  concern  to  all,  The  last  four
 year  wage  agreement  for  steel  workers
 has  expired  on  3l-8-78.  The  agree-
 ment  had  kept  provisiong  for  fresh
 discussion  for  new  agreement  one
 year  before  the  expiry  of  the  agree-
 ment.  The  steel  management  had
 deliberately  ignored  the  provisions
 and  called  the  meaiing  of  the  National
 Joint  Consultative  Committee  for
 Steel  Industry  only  on  28th  July  1978.
 The  workers’  representatives  have
 submitted  the  Charter  of  Demands  by
 the  middle  of  August  978  and  urged
 upon  the  management  for  a  quick
 settlement.  The  demands  were,
 inter-alia,  need-based  minimum  wage
 on  the  basis  of  the  recommendations
 of  the  l5th  Indian  Labour  Conference,
 full  neutralisation.  of  the  rise  in  cost
 of  living  index,  revision  of  scales,
 incentive,  bonus,  PF  rules,  retirement
 age,  introduction  of  shift-allowance,
 enhancement  of  leave  facilities,  edu-
 cational  facilities,  medical  facilities,
 housing  facilities  abolition  of  contract
 System  and  absorption  of  contractor
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 labourers,  etc.  The  management  has
 given  only  verbal  assurance  of  a
 quick  settlement  but  is  actually  resor--
 ting  to  dilatory  tactics  to  settle  issues.
 The  Steel  management  and  the  Steel
 Ministry  have  lost  all  credibility  as
 they  have  gone  back  from  their  pro-
 mises  to  implement  the  Study  Group
 reports.  The  said  Study  Groups  have-
 given  unanimous  recommendations
 that  include  recognition  through
 secret  ballot  and  that  was  -  accepted
 in  the  plenary  session  of  the  Steel
 union  representatives  under  the-
 Chairmanship  of  Shri  Biju  Patnaik
 himslf.  It  was  never  \implemented.
 Rupees  35  lakhs  have  gone  waste,  The
 presen:  negotiation  also  has  come  to  a
 deadlock  because  of  the  Steel  man-
 agement’s  anti-working  class  attitude
 and  the  Bureau  of  Public  Enterprises
 pulling  of  strings  from  behind.  The
 Government’s  assurance  net  to  inter-
 fere  in  the  negotation  has  been  flou-
 ted  and  the  reasonable  demands  are
 being  rejected  on  BPE’s  instruction.

 .The  situation  is  grave  and  unrest  is
 being  inviteq  in  the  industry  by  the
 anti-worker  attitude  of  the  manage-
 ment  and  the  Government.  In  these
 circumstances,  I  urge  upon  the  gov-
 ernment  to  avert  a  confrontation  and
 help  to  bring  a  peaceful  and  nego-
 tiated  settlement  without  any  further
 delay.

 (v)  ABSORPTION  OF  DEPUTATIONISTS  IN
 FOOD  CORPORATION  OF  INDIA

 PROF.  DILIP  CHAKRAVARTY
 (Caleutta  South):  Under  Rule  377  I
 would  like  to  raise  a  matter  of  urgent
 public  importance  relating  to  5000"
 employees  of  the  Food  Corporation  of
 India.  It  ig  a  matter  of  such  an  urgent
 public  importance:  and  I  am  hapny  to.
 note  that  the  Minister  of  Agriculture
 himself  is  here.

 The  story  of  the  sufferings  of  5,000"
 employees  serving  the  Food  Corpora-
 tion  of  India  on  deputation  for  the  last
 32  years  neeq  to  be  told  to  the  Lok
 Sshha  in  the  hope  that  their  legiti-
 mate  grievances  may  be  removed  by
 the  Government  of.  India  and  parti-
 cularly  by  the  Ministry  of  Agriculture.



 “B19,  Matters  under

 {Prof.  Dilip  Chakravarty]
 By  an  agreement  executed  between

 the  Government  of  West  Bengal  and
 the  Food  Corporation  of  India  dated
 26-11-1986,  5000  State  Government

 -employees  (Food  and  Supplies  Depart-
 ment)  joined  the  Food  Corporation  of
 Andia  on  12-12-1966,

 In  the  agreement  in  clauses  9A,  B
 and  C,  there  was  a  clear  provision  for
 eventual  absorption  of  the  deputatio-
 nists  by  the  FCI  but  the  FCI  is  yet  to

 ‘take  any  decision  for  their  absorption.
 The  direct  recruits  who  came  in

 F.C.I.  in  969  as  Grade  III  employees
 have  by  now  become  Assistant  Man-
 agers  by  promotion;  on  the  other
 hand,  the  State  Government  deputa-

 ‘tionists  from  West  Bengal  have
 remained  in  the  same  grade  and  post
 since  1966.  Now  they  are  a  little
 more  than  4000  in  number,  the  rest
 having  retired.

 In  1966,  the  work-load  (storage
 capacity)  was  around  I.5  lakh  tonnes,
 but  in  978  the  storage  capacity  in
 ‘West  Bengal  region  alone  has  been
 raised  to  3  lakh  tonnes.  Moreover,
 the  F.C.  has  constructed  puffer
 Bodownsg  with  capacity  of  2  lakh
 tonnes  and  in  A.R.D.C.  Programme.

 The  F.C.I.  have  undertaken  pro-
 grammes  to  construct  godowns  having
 5  lakh  tonnes  capacity  within  1980,

 According  to  storage  capacity,  the
 job  guarantee  which  is  often  being
 claimed  by  the  F.C.I.  from  the  West
 Benga}  Government  does  not  arise.
 Incidentally,  in  1973,  2000  casual
 labourers  were  absorbed  in  F.C.I.
 without  any  job  guarantee  But
 nothing  was  done  for  these  employees
 who  were  taken  from  West  Bengal
 But  the  case  of  absorption  of  the
 deputationists  was,  it  is  learnt,  not
 effected  by  the  F.C.I.  on  the  plea  of
 job  guarantee

 In  gll  other  States,  except  West
 Bengal,  F.C.I.  maintaing  its  awn  staff-
 ing  pattern  anc  norms,  Introduction

 ‘of  the  same  in  West  Bengal  wil)  in-
 yolve  immediate  employment  of  ano-
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 ther  three  to  four  thousand  persons.
 But  strangely  the  staff.  strength  in
 West  Bengal  has  decreased  from  five
 thousang  to  four  thousand  odd  due
 to  retirements  and  deaths  and  there
 has  been  no  fresh  recruitment.

 F.C.  issued  a  circular  No,  Y1/73-
 EMI  dated  ‘19-6-74  (Parg  7/(3)  of  Staff
 Regulation  97l)  wherein  they  stated
 that  persons  taken  on  deputation  for
 3  years,  in  any  circumstances  to
 Class  I,  I  and  III  employees  should
 not  be  extended  beyond  five  years.
 This  is  the  circular  of  F.C.I.  and
 they  are  violating  the  terms  of  their
 own  circular.  But  strangely  in  West
 Bengal,  the  deputationists  are  work-
 ing  88  such  for  nearly  3  years  now
 without  any  benefit  of  promotion,
 scale  or  deputation  allowances.

 From  the  above,  it  will  appear  that
 by  not  absorbing  the  deputationists,
 the  F.CI.  is  violating  not  only  the
 terms  of  agreement  entered  into  with
 the  Government  of  West  Bengal  on
 26-i-966  but  also  has  thrown  to
 the  winds  its  own  circular  of  12-6-74,

 The  benign  attention  of  Shri  S.  S.
 Barnala,  our  Minister  of  Agriculture
 who  is  here  now—I  am  thankful  to
 him—is  drawn  to  the  plight  of  these
 employees  for  an  early  redress  of
 their  grievances.

 (vi)  Srrvation  Nn  JAMSHEDPUR

 st  विनायक  प्रसाद  यावव  (सहरसा  )
 सभापति  महोदय  “दी  हिन्दुस्तान  टाइम्स  ater
 12  979  एवं घ्रस्य  राष्ट्रीय  झखबारों  के  मुख्य

 पृष्ठ  पर  छपे  ।  जिस  के  मुतालिक  बिहार
 राज्य  स्थित  जमशेदपुर  में  दर्जनों  आदमी
 शोली  के  घाट  उतार  दिये  गये  हैं।

 सभापति  महोदय:  दो  लाइन  हिस्दुस्तान
 टाइम्स  का  मैं  पढ़  देता  हूँ ा

 “UNI  correspondent  from  Jam-
 shedpur  reported  that  he  saw  six.
 ‘bodies.  They  are  lying  at  one
 place  and  thev  are  being  carried
 away  by  the  police.  In  addition,  a
 doctor’s  wife  told  him  that  six
 bodies  were  lying  in  her  com-
 pound.”  00  rae
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 से

 लोक  बाज...  महल  के  गहने  भाग

 के
 लुक बम  हैं,  आग

 जा  रहे  हैं,  समूर्च शहर  मे  क्यू लागू  कर  दिया  गया
 है  और  झमन  तथा  शांति  के  बहाने  समूचे  शहर  को
 सेना  के  हवाले  कर  दिया  गया  है  t  फलत:
 में  श्रातंक  समाया  हुआ  है  झौर  लोग  घर
 बार  छोड ़कर  भागने की  ताक  में  हैं  ।  देश  के
 सब  से  बड़े  भौर  पुरानेस्टीलसीटी  कीइस  भयावह
 स्थिति  की  झोर  मृ  विभाय  का  ध्यान
 बिलाते:

 (क
 अ्रधतम  स्थिति से सबन  को  अवगत

 कराने  की  सांगकरता  हूं  तथा  बह  भी  मांग  करता
 हूं.  कि  झविलस्थ  सरकार  इस  सदन  के  भागनीय
 शदस्यों  का  एक  शाल  पार्टी  डैसीरेशन  जमशेद-
 युर  बीकानेर  भौर  भमन्दसोर  भेजकर  पता  लगावे  कि
 इन  साम्प्रदायिक  दंगों  के  पीछे  किस  का  हाथ है  t

 MR.  CHAIRMAN:  Mr.  Yadav,  you
 should  have  stuck  to  the  statement
 which  you  are  making.

 Somme

 24.54  hrs.

 DEMANDS  FOR  GRANTS,  1979-80
 —Contd.

 Ministry  oF  AGrIcILTURE  AND  Irpica-
 ttion—contd,

 MR.  CHAIRMAN:  Now,  we  take  up
 further  discussion  and  voting  on  the
 Demands  under  the  contro]  of  the
 Ministry  of  Agriculture  and  Irrigation.
 Shri  M.  A,  Hannan  Alhaj.

 SHRI  M,  A.  HANNAN  ALHAJ
 (Basirhat):  Mr.  Chairman,  Sir,  I  rise
 to  support  the  Demands  for  Grants
 of  this  Ministry.

 Afforestation  activities  should  be
 undertaken  in  right  earnest.  One  of
 the  basic  responsibilities  of  the  Gov-
 ernment  is  to  ensure  adequate  pro-
 duction  and  availability  of  food  to  the
 people  all  over  the  country.  The
 Government  should  undertake  dyna-
 mic  programmes  to  increase  produc-
 tion.  The  price  stability  and  distri-
 bution  are  the  two  important  compo-
 herits  of  this  policy.  Export  and
 storage  are  the  new  elements  in  our
 food  economy,  High  yielding.  varie-
 ties,  multiple  cropping’  have  inereased
 Production.  of  food,  fibre  and  indus-
 trial  raw  materials.  But  there  is  कक
 need  for  research  and  extension  effort.
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 availability  of  the  required  inputs,
 aNd  economic  incentives,

 is  need  for  taking  concerted
 efforts  for  the  preservation  of  various
 specie,  of  wildlife.  The  number  of
 National  Parks,  wildlife  sanctuaries
 and  zoological  gardens  in  the  country
 should  be  increased.  The  Himalayan
 flora  and  aung  is  fast  dwindling.  We
 should  give  urgent  attention  to  this
 aspect.  The  State  Governments  should
 be  given  more  financial  assistance  for
 the  efficient  management  of  National
 Parks  and  sanctuaries.

 Our  national  animal,  Tiger,  needs
 special  protection.  There  is  alarming
 decline  in  its  number.  The  Govern-
 ment  should  provide  intensive  pro-
 tection  to  the  different  habitats  where
 it  thrives:

 34.59  hts.

 [Sarr  M.  Satyanwarayan  Rao  in  the
 Chair]

 Regional  rural  banks  are  a  new  set
 of  institutions  sponsored  jointly  by
 Government  of  India,  State  Govern-
 ments  ang  commercial  banks.  These
 are  being  established  in  areas  where
 the  existing  institutional  structure  is
 inadequate  and  potential  for  agricul-
 tural  development  is  good.  They  have
 a  special  responsibility  for  financing
 weaker  sections  of  the  society.  The
 number  of  regional  Rural  Banks
 should  ag  be  increased.  These  banks
 and  their  branches  should  advance
 more  money  to  small  and  marginal.
 farmers,  landless  labourers  and  rural
 arfisans,  and  to  all  the  districts  and
 the  areas  where  the  existing  institu-
 tional  credit  structure  is  inadequate.

 Pulses  are  one  of  the  main  ingre-
 dients  of  our  food  preparations,
 Pulses  have  a  prominent  place  in  our
 diet.  Our  country  has  a  large  vege-
 tarian  population  and  therefore  pulses
 .provide  the  main  source

 oo  con
 A

 "promotes  a  balanced  diet.
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 [Shri  M.  A.  Hannan  Athaj)
 25.00  hrs.

 The  increasing  prices  of  pulses  are
 causing  us  concern.  The  supply  of
 pulses  is  not  keeping  pace  with  the
 demand.  The  roduction  of  pulses  has
 been  more  or  lesg  stagnant,  There  is
 need  to  evolve  a  strategy  so  that  pro-
 duction  of  pulses  may  get  boosted  in
 irrigated  areas,  and  jthere  may  be
 improvement  of  yield  in  unirrigated
 areas,  ,Our  bcientists  should  jwork

 out  for  various  regions  a  number  of
 crop-mixtureg  which  are  suitable  and
 profitable.  The  technology  should  be
 demonstrated  in  different  agro-climatic
 regions  on  different  pulse-crops.  A
 recent  entrant  into  our  ‘pulse  map’  is
 soyabean,  which  is.an  excellent  source
 of  protein.  Soyabean  hag  been  found
 to  do  well  in  many  =  dry-farming
 regions.  Food  technologists  and
 nutritionists  have  to  work  for  its
 increasing  acceptance  by  the  people.

 Sir,  it  is  a  fact  that  we  have  been
 able  to  increase  our  food  output.
 There  is  need  to  achieve  a  measure
 of  stability  in  production.  There  is
 need  for  building  up  a  food  security
 system,  in  which  no  child  need  go  to
 bed  hungry.  If  hunger  is  a  curse,
 mal-nutrition  among  children  can  be
 equally  vicious  in  its  effect.  Thig  can
 be  fought  effectively  only  by  giving
 a  big  boost  to  pulse-production  pro-
 gramme  and  popularising  innovative
 and  cheap  recipes——using  pulse  88  a
 major  ingredient.  Such  recipes  can
 wel)  be  included  in  the  Child  Nutri-
 tion  Programme.

 The  West  Bengal  Comprehensive
 Area.  Development.  Project  (CADP)
 Scheme  is  in  the  doldrums.  The  pro-
 ject  once  considered  sound  financiaily
 is  being  spoon-fed  on  grants  and
 subsidies.  There  has  been  complaints
 of  wrong  sites  for  installing  the  tube-
 wells.  The  former  management  went
 out  of  their  way  in  appeasing  —  the
 rural  elite.  Rura]  Bengal  hag  under-
 gone  8  vast  transformation  as  a  result
 of  actentific  methods  of  cultivation
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 introduced  under  the  Indo-German
 Fertiliser  Educational  Project,  Where
 mono-cropping  was  ०0०७  the  rule,
 now,  small  and  marginal  farmers
 today  are  able  to  harvest  two  and
 often  three  crops  a  year.  This  has
 naturally  brought  prosperity.  and  a
 sense  of  well-being  in  ita  wake,  but,
 along  with  these  are  manifest  some  of
 the  inevitable  problemg  of  the  tran-
 sition,  Fertilizer  is  the  costliest  in
 the  package  of  inputs  that  encourage
 modern  cultivation  practices,  Under
 our  land  reforms,  the  progress  has
 been  slow  and  distribution  of  land
 has  not  been  satisfactory.

 It  is  my  submission  that  the  State
 Governments  should  be  persuaded  to
 take  up  the  task  of  land  distribution
 more  vigorously.  The  Centre  should
 provide  increased  financial  assistance
 to  the  States,  so  that  the  allottees  of
 Jand,  who  are  normally  members  of
 the  weaker  sections  of  society,  may
 take  up  productive  agriculture.  Since
 all  the  States  have  now  legislated  for
 security  of  tenure  steps  should  be
 taken  to  see  that  the  interests  of
 tenants  are  protected.  There  ig  a
 need  to  give  special]  attention  to  con-
 solidation  of  land  holdings  which  is
 the  key  factor  in  promoting  agricul-
 tural  development.  There  is  also  an
 urgent  need  for  updating  of  land
 records  for  effective  implementation
 of  land  reforms  and  expansion  of
 agricultural  credit.  With  these  words
 I  conclude  my  speech,  Thank  you.

 *SHRI  8.  R.  A.  8,  APPALA  NAIDU
 (Anakapalli):  Mr.  Chairman,  Sir,
 while  participating  in  the  discussion
 on  Grants  for  the  Ministry  of  Agri-
 culture  and  Irrigation,  I  would  like
 to  suggest  a  few  things  for  the  kind’
 consideration  of  the  Government.

 Thuogh  agriculture  has  been  our
 main  occupation  throughout  the  ages,
 we  have  not  been  able  to.  produce
 the  graing  we  have  needed.  Happily,
 for  the  last  two  years  we  had  very:
 ‘good  crops  for  various  reasona.  Thus
 ‘we  ate  in  a  comfortable  position  now.  -

 *The-original  speech  wag  delivered  in  Telugu.
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 In  our  country  80  per  cent  of  the
 total  population  lives  in  villages,  Their
 main  occupation  is  agriculture.  In  the
 Budget  proposed  this  year,  the  Gov-
 ernment  has  not  done  any  justice  to
 the  farmer.  The  amount  allocated  to
 agriculture  is  very  meagre.  Many
 people  speak  of  Shri  Charan  Singh’s
 budget  as  the  Farmers’  Budget.  But,
 unfortunately,  these  people  are  not
 realising  that  our  Chaudhari  Sahib’s
 budget  is  in  no  way  beneficial  to  the
 farmers.  There  ig  an  increase  of  only
 One  per  cent  in  allocation  for  Agricul-
 ture.  It  clearly  shows  that  there  is
 no  major  benefit  done  to  the  poor
 farmers.  The  farmers  are  paying  all
 the  taxes  like  all  others.  But  the
 facilities  they  are  receiving  from  the
 Government  are  nil.  The  children  of
 farmers  have  no  schools  in  villages
 where  they  could  study.  Neither  the
 State  Governments  nor  the  Central
 Government  arg  doing  anything  in
 this  regard.  I  am  very  sorry  to  say
 So,  Even  a  farmer  oi  this  country
 finds  it  difficuly  to  go  up  for  educa-
 tion.  He  has  to  face  many  problems.
 There  are  no  educational  facilities  at
 the  village  level,  not  to  speak  of  the
 conditions  in  the  remote  villages.  So
 in  spite  of  these  injustices  done  to
 him,  the  poor  farmer  is  carrying  on
 his  work  very  faithfully.  He  is  going
 on  producing  more  and  more  only  to
 gerve  other  by  starving  himself,
 If  we  have  reached  self-sufficiency
 in  the  production  of  foodgrains,  if
 we  have  comfortable  fo00d  stocke
 today,  it  is  only  due  to  the  toiling  of
 the  poor  and  selffess  peasant  of  this
 land.  He  is  golely  responsible  for  the
 Progress  we  have  made  in  food  pro-
 duction.  If  you  think  that  just  by
 removing  excise  duty  on  fertilizers.
 you  have  done  a  ‘great  favour  to  the
 farmer,  you  are  sadly  mistaken.  On
 the  other  hand,  the  investment  on  the
 land.  hag  increased.  The  cost  of  the
 agricultural  labour  has  also  increased.
 So,  there  is  an  increase  in  the  cost  of
 agricultural]  products.  But,  unfortu-
 mately  the  return  a  farmer  is  getting
 is  very  poor.  Some  times  he  will  not
 even  get  back  the  amount  he  invested.
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 The  profit  that  an  industrialist  gets
 on  his  eapital  is  in  no  way  comparable
 with  the  investment  on  agriculture.
 Every  one  knows  it  very  well

 We  must  have  an  increased  food
 production  to  meet  the  needs  of  the
 growing  population,  The  Govern-
 ment  are  thinking  of  converting  the
 dry  land  into  wet  land.  There  i,  a
 proposal  of  the  Garland  canal,  The
 Government  says  that  there  are  some
 difficulties  in  implementing  it.  I
 request  the  Government  to  implement
 as  soon  as  possible  the  scheme,  Then
 there  is  a  proposal  pending  before  the
 Government  of  linking  Ganga  and
 Kaveri.  I  do  not  understand  what
 the  difficulties  are  in  linking  the  two
 rivers.  I  therefore,  request  the
 Government  to  take  active  interest  so
 that  this  dream  comes  true,  The
 Andhra  Pradesh  Government  in
 consultation  with  the  Orissa  Govern-
 ment  to  sanction  the  Polavarnm  Bar-
 ram  Barrage.  lf  this  is  taken  up,  we
 can  divert  the  Gcdavari  waters  from
 flowing  into  the  sea.  Thus  we  can
 irrigate  a  vast  area  and  bring  that
 under  plough,  I  request  the  Govern.
 ment  to  sanction  the  Polavaram  Bar-
 rage  scheme  immediately.  Similarly,
 if  the  waters  of  the  Brahmaputra  are
 connected  with  Godavarj  waters  via
 the  rivers  Ganga  and  Narmada,  it
 will  help  us  to  irrigate  large  areas
 which  at  present  are  thirsting  for
 water  and  are  lying  fallow.

 Sir,  let  me  also  bring  to  your  kind
 notice  the  sad  plight  of  the  sugaracne
 growers.  A  farmer  invests  about
 Rs,  2000  per  acre  but  the  return  he
 ‘gets  is  very  poor.  For  the  last  two
 years  the  sugarance  crop  in  Andhra
 was  infested  with  red  rot  with  the
 result  that  the  yields  was  very  poor.
 Thus,  the  farmer  has  been  experienc-
 ing  a  heavy  loss.  I  request  the  Gov-
 ernment  to  come  to  the  rescue  of
 farmers,  by  providing  the  pesticides,
 etc,  so  that  the  crops  of  farmers  are
 protected  against  these  diseases,

 The  Government  heve  undertaken
 the  Food  for  Work  programme.  Under
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 thig  programme  they  are  distributing
 wheat;  but,  Sir,  all  of  you  are  aware
 that  people  in  the  South  do  not  con-
 slime  wheat  as  their  staple  food.  They
 esi  rice.  It  would  be  better  for  the
 Government  to  give  cash  or  the  food-
 ‘grains  they  eat,  ie,  rice.  I  request
 the  hon.  Minister  to  kindly  note  down
 My  suggestions  for  implementation.

 With  these,  words,  .I  thank  you  once
 agéin  for  allowing  me  an  opportunity
 to  participate  in  this  debate.

 oft  comer  crt  जाग्रलंहाल  (फ़ैजाबाद  ):  भधि-
 ब्ठाता  महोदय,  लगता  है  कि  झभाव का काल का  काल
 जो  कांग्रेस  राज्य  के  समय  मं  था  और  हर  साल  देखने
 को  पाता  था  बह  समाप्त  होगया  है  ।  कांग्रेस
 राज  के  समाप्त  होने  के  साथ ही  वह  समाप्त  हो
 गया  है।  देश  के  लोग  जो  इससे  परेशान  थे  बेप्रब
 राहुत  महसूस  कर  सकते  हैं  ।  भनाज
 का  रिकार्ड  उत्पादन  भी  इस  सरकार  ने  प्राप्त
 किया  है  |  12 करोड़  60लाख  टन  झनाज
 पैदा  किया.  गया  t  इस  के  झलाया  रूस  का  जो
 गेहूं  का  कर्जा  था  वह  चुका  दिया  गया  ।  सनू
 1977 तक  जो  झनाज  का  यहां  प्र  झ्रायात  होता

 था  वह  भीबंद  होगया  है  t  फिर  मैत्रीभाव
 से  हम  ने  अ्रफगानिस्तान  शौर  वियतनाम  एवं  इन्डो-
 नेशिया  को  भी  झनाज  दिया  है  ।  हमारे
 यहां  भ्रनाज  का  भंडार  भी

 फ
 तत  भारी  है  ny

 दो  करोड़  दन॒  के  झास  पास  भ्राज  देश  के  भंडरों  में
 है  t  उसी  के  साथ  साथ  पहले  के  मुकाबले
 अनाज  का  वितरण  भी  ज्यादा  किया  गया  t
 अनाज  की  सूवमेंट  पर  से  कंट्रोल  उठा  लिया  गया  जिससे
 कमी  वाले  इलाकों  को  बड़ी  राहत  सिली।  मूल्य  स्थिर
 रहे  काम  के  बदले  झनाज  योजता  को  चलाया  गया  है
 जिससे  बढ़े  हुए  अनाज  का  कुछ  हिस्सा  गरीब  को  भी
 मिला  ।  सिंचाई  को  क्षमता  को  बढ़ाया  गया  |  करीब  28
 साख  हैक्टर  भूमि को  प्रतिरिक्त  सिंचाई  की  सुविधा
 मिलेगी,  नई  जमीन  सिंचाई  के  झन्तर्गत  or  जाएसी

 pied  ह
 बिकास

 ह्
 झर  भी

 नि
 ह

 #
 जूड  चाहता  है!  ५०8 |  |
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 क:लिए  भी  पहली  बार  यह  कहा  सपा  है  कि  हां  पर
 जो  स्रचत  की  जाती  है  या  धन  जमा  किया  जाता  है  उसका
 साठ  अतिशत  उसी  इलाके  में  शर्व  किया  जाएगा  ।
 इससे  भी  किसानों  को  राहुत  मिलेगी  इससे  सी  बढ़
 कर  प्लाहवेट  कम्पनियां  जो  हैं  उनको  कहा  गया  है  कि
 वे  देहात  में  विकास  पर  जो  ी  घन  खर्च  करेंगी  उस  पर
 उनको  इनकम  टैक्स  से  छूट  मिलेगी,  यह  भी  नग्रा  काम
 ड््मा  है  -  मतलब  कहने  का  यह  है  कि  झभी  तक

 व
 बड़े

 लोगों  का  और  बड़े  शहरों  करा  विकास  करने  पर  जो  नजर
 न थी  वह  बदल  कर  गांवों  के  गरीब  लोगों  की  तरफ़,  गांवों

 की  तरफ  गई  है  जिसके  लिए  आपको  बहुत  गहुत
 प्रन्यवाद  |

 मैं  भ्रब  भाम  झादमी  की  जो  तसवीर  है  उसकी
 तरफ  आपका  ध्यान  दिलाना  चाहता  हूँ  -  (1960-62
 में  खेती  के  काम  सें  जो  लगे  हुए  थे  किसान  या  खेतीहर
 मजदूर  उनकी  सालाना  भामदनी  272  रुपए  दो  पेसे
 थी  |  किसानों  के  भ्रलावा  की  दूसरे  पेश  जैसे  कम्पनियां
 हूँ,  सरकारी  नौकरी  है,  दस्तकारी  वगैरह  है  उन  में  लगे
 लोगों  की  सालाना  भामदनी  542  रूपए  2  पैसे  प्ले
 झाज  के  मूल्य  के  शाधार  पर  996-77  मैं  एक  तरफ
 तो  बहू  2i22  पैसे  से  बढ़  कर  केवल  574.7
 पैसे

 हू
 झौर  दूसरे  पेशों  के  जो  लोग  थे  उनकी  54.2

 पैसे  से  बढ़कर  2263.7  पैसे  हुई  ।  पहले  दोनों
 आमदनियों  का  फर्क  48  प्रतिशत  था  झब  यहां  किसान
 की  भामदनी  धटकर  केवल  पच्चीस  प्रतिशत  रह  गई
 झौर  जो  साधारण  उपभोक्ता  है  --अनाज  के  भंडारण
 की  हम  चाह्टे  जितनी  बातें  करे  ,  उपज  कुछ  जी  कर
 लें--उसके  लिए  धनत  की  उपलब्धि  का  जहां  तक  सवाल
 है  इस  को  भ्रगर  देखा  जाए  तो  श्रति  ब्यक्ति  यह  सात
 साढ़े  सात  छटांक  के  भ्रासपास  ही  रही  है  ।  जो  झाधिक
 सर्वेक्षण  झापने  दिया  है  उस  पर  श्रगर  आप  नजर  डालेंगे
 तो  आपको  पता  चलेगा  कि  यह  चार  साढ़ें  चार  सौ  ग्राम
 रही  है,  पांच  सौ  ग्राम  तक  तो  गई  ही  नहीं  1  यह  भाजादी
 के  26  साल  में  सात  साढ़े  सात  छटांक  ही  औसतन
 रही  है  1  औसत  का  मतलब  यह  है  कि  ऊपर  भी  झौर
 झौसत  के  नीचे  भी  लोग  हैं।  झौसत  के  नीचे  झाप  समझिये
 थे  लोग  जो  ज्यादा  मेहनत  करने  वाले  हैं,  रिक्शा  चलाने
 बाले  है,  फौज  में  काम  करने  वाले  हैं  या  इसी  तरह  के
 जो  मेहनत  करने  वाले  हैं  उनकी  झन  कौ  खपत
 भी  ज्यादा  है।  जो  थोड़ा  बहुत  विकास  होता  है,  तो
 शाव  पे  इन  पेशों में  भी  लोग  जाते  हैं,  उसके
 अन्त  की  खप्तत  बढ़  जाती  है  भर  बढ  कर  ag
 झामतौर  पर  2  के  भ्रासपास  प्रहुंच  जाती  है,  शकित
 उपलब्धि  में  कोई  फर्क  तहीं  हुआ  है  तो  बढ़ा  हुआ  भस्त
 किस  जगह  से  भाता  है  ?  बढ़ा  ह्धा  नन  तो  यही  जो
 बोत है.  निचले  खोगों  का  पेट  काटकर  उनका  पेट  भरा
 जाता  है  जो  कि  4  य  साढ़े  4  छटाक  रह  जाता  है  ।

 उस  दिन  तियोजन की  मांगों  पर  जब  मैं  बोल  रहा
 था,  तो  मैंने  कहा  था  कि  कम-से-कम  5,6  करोड़  कोस
 ऐस ेहैं  जितका  मुश्किल  से  4  या  साढ़े  4  छटांक  अनाज
 मिलता  है  ।

 -  तक बाल
 का  उत्याहह

 है,
 हमे  पहने

 जो  सज्जन
 1)

 ज
 Wh  ax

 ai  बीर
 25,  2

 साल  में  था  पूरे  प्लान  पौरियड  दाल  की  (1  यहां  है
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 भी  जो  कि  25  या  26  साल  पहले  थी  7955
 या  956  मे  जहां  यह  भ्ौसत  थी  70  प्राम  वह  झाज
 भटकर  a4  प्राम  हो  गई  है  1  दाल  में  तो  प्रोटीन  मिलता
 है।

 सभापति  महोदय  :  जायसवाल  जी,  होम  मिनिस्टर
 साहब  स्टेटमेंट  देने  वाले  हैं,  श्राप  भ्रभी  कितना  समय
 हेंगे ?

 भरी  अ्रनस्तराम  जायसवाल  :  मैने  तो  भ्रभी  शुरू
 &  किया  है।

 सभापति  सहोदय  :  झाप  फिर  मनडे  (सोमवार)
 को  बोल  लीजिये  ।

 शनी  रामलाल  राही  (मिसरिख)  सभापति
 महीदय,  मैं  निवेदन  करना

 दि  ्
 कि  कृषि  और  सिचाई

 के  बारे  में  बहुत  से  सदस्य  चाहते  हैं।  समय

 बहुत
 कम  रह  गया  है  t  मंत्री  जी  भी  बैठे  हैं  भौर  वर्मा

 भी  बैठे  है।  मैं  निवेदन  करता  हूं  कि  इसका  ठाइम
 4  घंटे  झौर  बढ़ाया  जाये

 सभापति  भहोंबेय  :  सोमवार  को  प्राप  यह  कह
 सकते  हूँ  ।

 5.22  प्रात,

 STATEMENT  RE:  SITUATION  IN
 JAMSHEDPUR

 THE  MINISTER!)  OF  HOME
 AFFAIRS  (SHRI  H.  M.  PATEL):  T
 wish  to  make  a  brief  statement  on  the
 situation  in’  Jatnshedpir.  The  Home
 Secretiry‘  Hag  been  in  touch  ‘with’  the
 Govetnment  of  Bihar  in  regard  to  the
 tetision’  that  Hatl’  dévelopéd  in:  Jath
 shedpux’  corlsdquérit  upoh’  a  dispute
 régarding  the  of  Raninavatni
 pttcersion.  The  district  authorities
 nad  rot.  alréed  to  a  70708  intistéd
 upon’  by”  the’  ofpaniséts  und  the’  pfo-
 ९९886  wig  not’  taken  on  the  Rama
 vari  day.  Stme  preventive  artests
 has  been  made.

 Day  before  yesterday,  an  agrettrent
 was  reached  whereby  the  procession
 would  have,  by  taking  a  slight  detour,
 avoided  certain  sensitive  spots.  When
 the  procession  was  taken  out  on  the
 lith,'  trotible  unfortunately  broke  out
 near  thig  serisitive'  area  and:  this  soon
 escalated;  The  police  had  to  7680४
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 to  firmg  on  a  number  of  occasions.
 There  are  reports  about  private  fire.
 armg  having  been  also  used.  There
 were  a  number  of  incidents  of  arson,
 and  stabbing.

 Curfew  was  imposed  ang  the  Army
 was  called  to  aid  of  civil  power  in  the
 evening.  The  Army  is  now  patrolling
 in  Jamshedpur;

 According  to  information  received
 on  telephone  from  the  State  Govern-
 ment,  80  persons  were  injured  and
 only  one  charreg  body  was  recovered.
 According  to  information  from  other

 fears
 eleven  persons  have  lost  their

 We  are  in  constant  touch  with  the
 Bihar  Government.  Two  Ministers  of
 the  Bihar  Government.  Sarvashri
 Shankar  Prasad  and  Zabir  Husain
 have  reacheq  Jamshedpur  yesterday
 evening.  The  Chief  Secretary,  we
 Home  Secretary  and  the  IG  of  Police
 of  Bihar  have  also  left  for  Jamshedpur
 today  morning  for  an  on-the-spot
 study  of  the  situation.

 According  to  another  telephonic
 information  received  at  2.5  P.M.
 from  Bihar  Government,  the  situation
 deteriorated  when  curfew  was
 relaxed  today.  There  have  been
 several  mcidents  of  arson  and  police
 had  to  open  fire  on  a  number  of
 oceasions.  The  situation  in  Jamshed.
 pur  is  very  tense,  Additional  reinfor-
 cements  are  being  despatched.

 We  are  keeping  in  touch  with  Bihar
 Government,  and  will  see’  that  all
 necessary  assistance  is  made  available.

 श्री  अ्रलैग  (देवरिया)  :  माननीय  शेयरमेन  साहब
 वहां की  स्थ्ति  इतमी  खराब  होती  गई  तो  बिहार  सरकाए
 में  पहले  से  ही  te  ए०  सी०  का  इंतजाम  नयों  नहीं.  कर
 लिया  था  जबकि  उनको  मालूम  था  कि  मजदूर  एरिया
 है।  मंत्री  जो  ने  भी  कहा  है  कि  सैंसेटिग  एरिया  है।

 तो  भाववाचक  संज्ञा में  मंत्री  जी  का  भाषण
 है।  बहां  दी  दलों  के  लोग  मारे  गये  हैं,  यह  मजद्र  एरिया
 है  a  हम  पिछले  40  बरस  से  यूनियन  में  काम  करते  रहे
 हैं।  वहां  टैंस  एटमौसफीयर  कभी  नहीं  था  ौर  कौमुनल
 भावनाएं  कभी  त्रहीं  भी  !  यह  बिहार  गवर्मैंट  का  फैल्योर

 ८  है,  झाई  कंडम  बिहार  गवर्मेमेंट  a
 comand
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 DEMANDS  FOR  GRANTS,  1979-80,
 —Contd.

 Miistay  07  AGRICULTURE  AND  IRRIGA-
 Tron—Contd.

 सभापति  महोदय  :  श्री  जायसवाल  |
 श्री  ममत  राम  जामसबाल  (फैजाबाद)  :  सभापति

 महोदय,  जहां  तक  प्रति  ब्यक्ति  त्न  की  उपलब्धि  का
 सम्बन्ध  है,  उसमें  पिछले  पच्चीस,  तीस  सालों  में  कोई
 फर्क  नहीं  हुआ  है---वह  जहां  की  तहां  है  ।  इसलिए
 इस  तरफ  पूरी  तबज्जुह  देनी  चाहिए  |  भ्रनाज  की  पैदावार
 में  जो  वृद्धि  हुई  है,  खाली  उससे  संतोष  कर  लेना  उचित
 नहीं  हैं  ।

 हमें  कभी  नहीं  भूलना  चाहिए  कि  हमारे  देश  में  छः
 सात  करोड़  लोग  ऐसे  है,  जिनको  या  तो  रोज  दोनों  वक्‍त
 खाना  नहीं  मिलता  है,  या  दूसरे  तीसरे  दिन  खाना  मिलता
 है।  जब  सरकार  दाल  की  पैदावार  को  बढ़ा  नहीं  पाई  है,
 तो  दाल  की  प्रति  व्यक्ति  उपलब्धि  भी  घटती  रही  है  ny

 मैंने  हकानोमसिक  सरवे  में  बहुत  तलाश  करने  की:
 कोशिश  की  कि  कहीं  मिल  जाये  कि  हमारे  देंश  में  लोगों
 की  दूध  कितना  मिलता  है,  लेकिन  वे  भ्राकड़े  मुझे  कहीं
 भी  नहीं  मिले  हैं  कि  इस  देश  में  प्रति
 फितना  मिलता  है।  गोरे  देशों  में

 ह्
 की  भौसत  खपत

 झाधा  लोटर  प्रति  ब्यक्ति  द्वोगी,  लेकिन  हमारे  देश  में
 एक  श्रावमी  को  शायद  कुछ  बूंद  ही  दूध  मिलता  है  t
 हसलिए  सरकार  ने  इस  तथ्य  को  कभी  लोगों  के  सामसे
 लाने  को  कोशिश  नहीं  की  है  ny  मैं  माहता  हूं  कि  मंत्री
 महोदय  भ्रपने  उत्तर  से  बतायें  कि  हमारे  देश  में  दूध  की
 खपत  क्या  है!  मेरा  ख्याल  है  कि  शायद  झाध  चम्मच  के
 झास-पास  की  झौसत  होगी  ny

 हमारे  देश  में  झाम  आदमी  शी  यह  हालत  है  ।
 मैंने  जो  तस्वीर  यहां  रखी  है,  श्रगर  सरकार  इसको
 सुधारना  चाह,  तो  इसके  लिए  बहुत  पैसे  की  जरुरत  है---
 इतने  पैसे  की,  जिसका  झन्दाजा  नहीं  लगाया  जा  सकता
 है।  यहां  पर  पहले  पंग्रेज

 श
 बली,  झौर  स्वराज्य

 मिलने  के  बाद
 नि

 पिछले  तीस  सालों  के  दौरान
 गांवों  के  की  हालत  में  सुधार  नहीं  हो  पाया  है
 और  गावों  का  विकास  नहीं  हो  पाया  है।  इसके  लिए  बहुत
 पैसे  की  जरूरत  है।  सरकार  टैक्स,  लगा  देती  है,  एक्साइज
 ड्यूटी  को  बढ़ा  देती  है  भौर  इस  तरह  लोगों  की  ज़िन्दगी
 को  ौर

 द्ग
 बना  देती  है--भर  यह  इसका  उपाय

 थ 1४

 में  प्लापके  सामने  एक  उपाय  रखता  हूं,  हालांकि
 मुझे  शक  है  कि  सरकार  इसको  कर  पायेगी  या  महीं  ।

 पहले  कहा  गया  भा  कि  इस  देश  को  बनाने  के  लिए
 लोगों  के  च  पर  पाजंदी  लगा  दी  जाये  ।  उससे

 8  भझरब  रपये--शायद  उससे  ज्यादा--अच  जायेंगे  ।
 ः  उस  रकम  को  खेती  शौर  गांवों  क ेविकास.  झौर  कारखानों

 के  सुधार  में  लगाया  जा  सकता  है।  इस  सदन  में  इस  बारे
 में  चर्चा  भी  हो  जुको  है  ।

 सभापति  महोदय  :  मानतीय;सदस्य  झपना  भाषण
 .  अगले  दिन  कन्टीस्यू करें  4

 45.29  rhs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS  BILLS  AND  RESOLUTION

 THIRTY-FIST  Report

 sit  राम  बिलास  पासवान  (हाजीपुर)  :  सभापति
 महोदय,  मैं  प्रस्ताव  करता  हूं

 “कि  यह  सभा  गैर-सरकारी  सदस्यों  के  विधेयकों
 तथा  संकल्पों  सम्बंधी  समिति  के  3:4  प्रतिवेदन
 से,  जो  77  अप्रैल,  979  को  सभा  में  प्रस्तुत
 किया  गया  था,  सहमत  है  ra

 MR.  CHAIRMAN:  The  question  is:

 “That  this  House  do  agree  with
 the  Thirty-first  Report  of  the  Com-
 mittee  on  Private  Members’  Bijls
 and  Resolutions  presented  to  the
 House  on  the  llth  April,  1979.”

 The  motion  was  adopted.
 ean

 5.30  hrs.

 RESOLUTION  RE:  BAN  ON  COW
 SLAUGHTER—contd.

 MR.  CHAIRMAN:  The  House  will
 now  take  up  further  discussion  of  the
 following  Resolution  moved  by  Dr.
 Ramji  Singh  on  2  March,  979:—

 “Thig  House  directs  the  Govern-
 ment  to  ensure  total  ban  on  the
 slaughter  of  cows  of  all  ages  and

 _falves:  in  consonance  with  the
 Directive  Principles  lsid  .  down  in
 Article  48  of  the.  Constitution  as
 -interpreted  by  the  Supreme  Court

 as  well  ag  necessitated.  by  strong
 economic  considerationg  based  en
 the  recommendations  of  the  Cattle
 Preservation  and  Development  Com-
 mittee  and  the  reported  fast  by
 Acharya  Vinoba  Bhave  from  a
 Apri,  1979."

 Shri  Nathu  Singh  may  continue  his

 aft  rg  fag.  (दौसा):  सभावतिपूमदोबन,
 न्  पिछली  बार  बता  | 0  कि

 यह  ह
 आवश्यक

 हैकि  भारत, में  ग्रोहत्या  बस्द  हो  नि  बताना  था..
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 कि  गाय  भारत  की  झात्मा  है--भारत  के  साथ  गाय
 का  नाता  बहुत  गहरा  है।

 प्रभी  मेरे  मित्र  कह  रहे  थे  कि  ह + ल  नहीं
 मिलता

 एक  मानमीय  सदस्य  :  भैंस  ज्यादा  दूध
 देतो  है।

 श्री  नाथू  सिंह  :  जो  मेरे  मित्र  भैंस  को  माता
 सानते  हैं  वह  मानें  मुझे  कोई  एतराज  नहीं  है  भौर
 झगले  जन्म  में  वह  भैंस  के  बेटे  भी  बनना  चाहें  तो  भी

 ह
 कोई  ऐतराज  तहीं  है,  जैसा  भी  बनना  चाहें  तो

 ग  |

 यह  कहां  गया  है  यहां  पर  कि  गाय  की.  हत्या
 बन्द  कर  देंगे  तो  माइनारिटीज़  की  भावताझों  के  साथ
 बड़ा  खिलवाड़  करेंगे  ।  लेकिन  मैं  प्रश्न  करता  हूं
 कि  यदि  आप  ग़ोवध  पर  पाबन्दी  नहीं  लगाएंगे  तो  क्या
 हिन्दुस्तान  में  बहुमत  की  भावनाओं  के  साथ  श्राप
 खिलवाड़  नहीं  करेंगे  ।  क्या  लोक  तंत्न  में
 झाप  बहुमत  की  राय  (ध्यवधान ) ......

 मेने  गाय  चराई  है  इसलिए  बोल  रहा  हूं।  गाय
 का  महत्व  मैं  जानता  हूं।  शाप भी  मेरे  साथ  चलिये
 मैं  समझाऊंगा  |

 तो  में  यहू  कह  रहा  था  कि  क्या  यह  बहुमत
 के  निर्णय  का  झनादर  नहीं  है।  कुछ  लोग  जो  यह
 कह  रहे  हैं  कि  माइनारिटीज़  की  भावनाओं  के  साथ
 जेल  रहे  हैं  यह  गलत  है।  में  श्राप  को  सदाहुरण  देता
 आाहूंगा कि  गाय  का  कितना  महत्व  है।  हमारे  भारतवर्ष
 में  i957-58  से  पहले  शोहत्या  नहीं  हुआ  करती
 की  1  वैदिक  काल  से  से  कर  प्रंग्रेज़ों  क ेजमाने  तक
 कभी  भी  गोहत्या  इस  देश  में  नहीं  हुई  ।  इस  के

 प्रमाण  मैं  रखना  चाहता  हूं  वैदिक  काल
 गाय  को  गो;

 द  ड  पह  द्
 जिस का

 मतलब  भ्रहमनीय'  जिस  का  हनन  नहीं  होता,  होता है,
 इस  तामों  से  पुकारा'  जाता  ग्बा।  पाणिति  के

 हि
 _

 में  एक
 ञ्  ग्

 है
 पद्

 ससने
 है---खुसम्पन्ने  यं  देशो  शाति  ---मह  देश  शुसम्पन्न

 सु
 श्  1"  शीमान  चर  0,  हे 1  Li

 by  recent
 wat  पर  पहल  गांवों  में  थायों
 गाय

 का  अत
 महत्व  हुआ

 करता  था  और  बोधन  के  ऊपर  ही  लोग  का  जीवन
 / विरेर हुभा करता था । हर्षा  करता  था  7  ओऔक्षष्ण ने  भी  बचपन  में

 की  यो
 जो.

 का  झल्ल
 हुए

 हैं।  te  हमारे  इतिहास
 $  हुए  हैं  फिरहोंवे  (  चरायी थी  i...  (्यवधान)  ee

 है.  मुह  थी  या
 ॥  मैं उन

 ड्
 चाहता

 ॥  सौभाष्य  प्राप्त  ह््भा  कितान
 है;  कहे,  तन  धर  ट्  पॉम  ध्द  झौर  मैं
 गाय  के  महत्व  को  जानता  हूं।  857 की  क्रान्ति
 की  ज्योति  जलाने  का  कारण  सी  पही  था,  शामव  मेरे
 कि

 भी  बह  हक बुक  -
 पक

 हु  3 स्ताव  से  का  राज जिस  में  कि  कभी
 भस्व  होता  यहाँ था  समाप्त हो हो  गया  t  उस  के
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 से  5खड़  मए झौर  मुझे  डर  है  कि  झगर  झापने  ब  -
 मत  फी  भावनाझों  के  साथ  खेलने  की  कोशिश  की  की
 झाप  के  पांव  भी  उखड़  जाएंगे  ।

 804 तक  राजपूत  राजाभों ने  जितने  भी  समझते
 किए,  संधियां  की  उस  में  वे  यह  शर्त  रखते  थे  कि
 ज़िस  प्रदेश  में  पंग्रेज़ों  का शासन  होगां,  जहां  'उन  का
 प्रशासन  चलेगा  वहां  गोहत्यां  बन्दी  होगी  1

 इस  के  झलावा  ग्राप  माइनारिटीज़  की  बात  करते
 हैं।  शहंशाह  बाबर,  हुमायूं,  अकबर  इन्होंने  भी
 थीहत्या  बन्दी  के  फरमान  जारी  किए  थे  |  टीपू

 झ
 4  अपने  राज्य  में  गोहत्या बन्द  की  थी  भौर

 तिलक,  पंडित  मदन  मोहन  मालवीय,
 लाला  लाजपत  राय,  गांधी  जी,  लाल  बहावुर  शास्त्री,
 विवेकानन्द  इन  सब  को  झाप  देखें  तो  श्राप  को  पता
 लगेगा  कि  सब  ने  यह  राय  जाहिर  की  है  कि  गौहत्या
 बन्द  होनी  खाहिए  |  यहां  तक  कि  गांधी  जी  ने
 25-I-l925  को  एक  जगह  लिखा  है  कि  —

 “मेरी  राय  के  मुताबिक  गो*रक्षा  का  प्रश्त  स्व॒राज्य
 के  प्रश्न  से  छोटा  नहीं  है  rae

 यानी  स्वराज्य  से  भी  इस  को  अधिक  महत्व  देते  थे।

 “एक  तरह  से  तो  वह  स्थराज्य  से  भी  भ्रधिक  महात
 बात  है।  मेरे  मत  के  प्रनुसार  गोहत्या  पौर  मनुष्य
 हत्या  के  बीच  कोई  कके  नहीं  है  vw

 सभापति  महोदय,  गांधी  जी  जिनको  हम
 झ्  3 मानते  हैं,  राष्ट्रपिता(कहते  हैं,  वे  हिन्दू,  मुसलमान  सभी  के

 लिये  झादों  म्रें।  फिर  बह  कहा  जाता  है  कि  वह
 माइनोरिटी  का  प्रश्न  है,  घामिक  मामला  है  हुरी
 समझ  में  नहीं  झाता  कि  यह  क्यों  है  ?

 सभापति  महोदम,  बहुत  ह]  दिये  गये  कि  यह
 प्राधिक  मामला  है।  इस  से  हमारा  बहुत  भाषिक

 क्सान  हो  जाएगा  ।  मैं  प्रांकड़ों  स ेसिद्ध  कर  सकता
 कि  यदि  गौ  हत्या  बर्द  कर  दी  जाए  तो  उस  से
 नुक्सान  नहीं,  लाभ  होगा  ।  गो  हत्या  करने  से

 को  नुक्सान  होता  है  ।  इससे  कितनी  7  देश
 होगी  बहू  मैं  झापके  सामते  रखना  चाहता  हूं

 सभापति
 सु

 इस  देश  में
 ड् 90  साख  t  यह  सारा  पशुधन

 लाभ  कम  है  बह  झांकड़े  में  झ्पके  सामने
 रहा  हूं।  हमारे  देश  में  जितने  बड़े  उद्योग  हैं
 देश को  2243  करोड़

 जोन  ह्
 करोड़  बैल के  वास
 होती है  वह  4  हजार  6  सौ  करोढ़ रपये जाल  को

 :
 ठ

 ह््क

 में
 43  में पूरे

 4

 श

 q

 44484

 5
 844

 44

 देने
 |  |  ें  पह  कहां  4  फूड

 |
 44

 3१88
 ्
 2?
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 [at  arg  fee]
 में  राजस्थान  से  पाता  हूं  .  पश्चिमी  राजस्थान

 में  झापकों  हजारों  परिवार  ऐसे  मिलेंगे  जिनका  जीवन
 पशुधन  पर  आधारित  है।  वहीं  से  पशु  सारे  भारत
 में  झौर  पूर्वी  प्रान्तों  में  भी  झाते  हैं।  वहां  पर  हजारों
 परिवार  पशुधन  पर  निर्भर  हैं।  फिर  कैसे  कह  सकते
 हैं  कि  इस  स  हमें  आर्थिक  नुक्सान  होगा  ?  भ्रगर
 हमने  थो  हत्या  बंद  नहीं  की  तो  जो  हमने  दस  साल  में
 बेरोजगारों  दूर  करने  का  जो  लक्ष्य  रखा  है  वह  पूरा
 नहीं  होगा  ।  बैलगाड़ी  वाले  हमारे  देश  में  एक  करोड़
 से  भधिक  हैं।  पशुपालक  हमारे  देश  में  50  लाख
 हैं।  ईल  पेलने वाले  6  लाख  50  हजार  हैं।  दूध
 का  व्यापार  करते  वाले  हमारे  देश  में  लगभग  वो
 करोड़  लोग  हैं  t

 शु  मे  हुत
 ल॑  मिला कर  करोड़ों

 व्यक्ति:  पशुधन  से  रोजगार  पाते  हैं  -  भ्रगर  झापने
 मो  हत्या  बालू  रखी  तो  पशुक्तन  के  झाधार  पर  लोगों
 को  जो  रोजगार  मिल  रहा  है  उसको  झाप  छीन  लेंगे  ny
 उनको  भयंकर  बेरोजगारी  का  सामना  करना  पड़ेगा  t
 अमर  हम  अपने  देश  में  सम्पूर्ण  रूप  से  गो  हत्या  बन्द
 कर  देते  हैं  तो  हम  पांच  वर्षों  में  दो  करोड़  नये  लोगों
 को  रोजगार  दे  पायेंगे  ।  इसलिए  यह  कहना  कि
 केवल  झ्राथिक  कारण  से  ही  इसे  बन्द  महीं  किया
 जा  सकता  क्योंकि  इससे  भ्राथिक  नुक्सान  हो  जाएगा,
 इसे  मैं  मातने को  तैयार  नहीं  हूं  ।  हम  लोग
 प्रति  वर्ष  225  करोड़  का  फटिलाइजर  श्रायात  करते
 हैं।  हम  पशुभों  को  रक्षा  करें  तो  खाद,  गोबर,  ईंधन
 हमें  काफी  मिल  सकता  है।  यह  225  करोड़  हमारा
 बच  सकता  है।  यह  लाभ  तो  हम  को  होगा  दी  इसके
 अलावा  जो  96  करोड़  46  लाख  का  दूध  का  पाउडर
 हम  प्रायात  करते  हैं  इसका  झायात  भी  हम  बन्द
 कर  सकेंगे  और  यह  भी  एक  लाभ  हम  को  मिलेगा  |

 मिला  कर  इस  तरह  से  हमारे  देश  की  भ्राथिक
 सुदृढ़  होगी  ।  विदेशी

 मृदा
 का  जो  लालच

 बताया  जाता  है  उसके  बारे  में  कहना  चाहता  हूं
 कि  हमारे  कुल  पशु  जो  22  करोड़  90  लाश  हैं
 यदि  उनको  हत्या  न  हो  तो  हम  दूसरी  दूध  की  बीजे
 aac  भेज  सकते  हैं  सौर  विदेशी  मुद्दा  प्राप्त  कर  सकते

 ई
 यह  कहना  कि  गो  हत्या  बन्द  करने  से  हमारे

 को  प्राथिक  नुक्सान  होगा  इससे  में  सहमत  नहीं

 4  सलह
 हैं  कि  यदि  गो  हत्या  बन्द  न  की  गई

 हमें  भयंकर  परिणाम  भुगतने  पड़  सकते  हैं।  ,

 SHRI  VASANT  SATHE  (Akola):
 Mr,  Chairman,  Sir,  this  Resolution
 which  has  been  brought  by  my  friend,
 Dr.  Ramji  Singh,  is  of  great  import-
 ance  for  the  whole  country  for  more
 than  one  reason.  I  will]  not  deal  with
 this  subject  from  emotional  angle
 although  it  cannot  be  denied  that
 human  beings  are  emotional  people.
 It  cannot  be  denied  that  man  lives
 and  is  willing  to  die  for  -emotions.
 Why  .do  we  eulogise  the  concept  of
 motherland  if  we  were  to  say  that
 after  ail  land  is  land,  earth,  moun-

 APRIL  12,  799  slaughter  (Res.)  336

 tains  and  trees?  Why  do  you  call  it
 mother  land?  Why  do  you  want.  to
 die  for  the  whole  concept  of  a  mother-
 land?  Because  may  is  emotional,  lives
 by  emotion.  He  is  willing  to  die  for
 a  flag.  Why  does  one  die  for  a  flag?
 After  all,  it  is  a  piece  of  a  cloth.
 Therefore,  to  dismisg  the  emotional
 aspect  88  irrational  is  to  make  it  very
 cheap.  Someone  feels  that  although
 there  is  no  religious  sanction  in  terms
 of  killing  a  particular  animal,  yet  he
 takes  shelter  under  a  region  and  says:
 “Because  it  ig  permissible  in  my
 religion,  therefore,  treat  it  as  a  reli-
 gioug  sanction  and  protect  my  religious
 right.”  But  when  other  people  have
 been  feeling  so  emotionally  strongly
 for  centuries  on  a  particular  issue,  you
 want  to  dismiss  it  lightly  by  saying
 irrational.  Therefore,  I  will  not  go
 into  the  question  of  emotionalism.

 The  consensus  of  the  whole  debate
 that  I  have  been  listening  to  for  the
 last  three  sittings  is  that  let  us  take
 a  pragmatic  approach,  a_  scientific
 approach  and  consider  it  partly  on
 economic  basis.  It  is  agreed  that  cow
 playg  a  very  important  role  in  the
 economy  by  providing  milk  and  bul-
 lockg  which  are  even  today  the  major
 support  of  our  agrarian  economy  both
 for  transport  and  cultivation  and
 which  cannot  be  replaced.  Therefore,
 having  accepted  this,  people:  say  “let
 us  protect  the  milch  cow,  let  us  pro-
 tect  the  calf  which  will  become  ¢ither
 @  cow  or  a  bulleck”.  Ag  far  as  this
 is  coneerned,  there  is  overall  agree-
 ment.  Or  this  point  we  alk  broadly
 agree;  even  the  pregresstve  friend

 House  on  the  economic  aspect,  agrées
 that  only  the  old,  useless’  cows
 should  be  allowed  to  be  slaughtered,
 because  they  are  otherwise  a  burden
 on  the  economy.  So,  the  whole  argu-
 ment  is  that  section  of  cows  whith
 are  old,  sick  ang  useless,  they  alone
 should  be  slaughtered.

 What  will  be  the  percentage  of  such
 ola  cows?  My  hon:  friend,  thé  Minis-
 ter  of  Agriculture,  will  give  us  the
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 facts,  if  he  has  any,  But  I  have  been
 talking  to  some  of  our  friends,  who
 know  about  agriculture.  better.  The
 useful  period  of  a  cow’s  life  is  between
 30  to  2  years.  I  am  also  tolg  that
 the  moment  it  stop  milching,  it  sur-
 vives  hardly  two  or  three  yearg  more.
 Therefore,  the  percentage  of  such
 cows  would  be  hardly  i0  to  i5  per
 cent  of  the  entire  cow  population.

 Are  We  going  to  say  that  80  per  cent
 of  the  cows,  which  are  milching  and
 good,  should  be  properly  looked  after,
 but  the  rest  20  per  cent  should  be
 allowed  to  be  slaughtered?  The
 Supreme  Court  has  dealt  with  this  and
 I  am  coming  to  it  presently.  Here
 the  difficulty  is.  that  you  do  not  have
 ‘birth:  certificates  stamped  on  a  cow.
 You  cannot  starve  a  cow  because  next
 morning  it  is  going  to  be  slaughtered.
 Who  is  to  certify  it?  How  can  you
 say  that  a  cow  is  4  years  old?  Who
 has  to  determine  it?  In  any  case,  it
 becomes  arbitrary.  That  is  why  it
 Wag  argued  that  if  you  seriously  think
 that  cowg  should  be  protected,  then
 you  may  consider  how  the  burden  of
 this  20  per  cent  can  be  reduced.  But
 do  net  kep  gq  leophole,  Because,
 the  moment  you  keep  a  loophole,  peo-
 ple  will  take  advantage  of  it.  Because,
 if  you  go  to.a  slaughter  house  in  Cal-
 cutta  or  Kerala,  you  will  invariably
 fing  that  it  is  the  young  one  and  the
 calf  which  is  butchered  because  the
 butcher  wants  to  have  only  the  one
 which  sells...  (Interruptions).  I  am
 thinking  of  the  society  as  a  whole.  and
 what  should  be  our  responsibility
 while  speaking in  Parliament.  When
 you  want  beef,  whose  beef.  will  you
 have?’  Will  you  have  the  beef  of.  a
 decrepit,  skinny,  ricketty,  diseased
 cow?  No,  people  want  the  beef  of  a
 Young  cow  ora  g0oq  calf,  Go  to
 any  slaughter  house  and  you  will  find
 this  is  the  position.  Therefore,  how
 do  you  protect  good  cows  unless.  you
 have  full  cow  protection?

 Then,  take  the  economic  of  it,
 ‘Let  me  qudte  here  what  is  the  eco-

 _Momics  of  the  cow  in  the.  country.  It
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 “The  cow  gives  milk  for  food,
 bulig  for  draught  and  manure  for
 agriculture.  In  India,  where  a  large
 section  of  the  population  consists  of
 vegetarians,  there  is  a  huge  shortage
 in  the  supply  of  milk.  Therefore,
 cows  and  other  milch  cattle  are  of
 great  value  to  the  country.  Nearly
 95  per  cent  of  agriculture  is  depen-
 dent  on  bullocks.  Because  of  indis-
 criminate  slaughter  of  cows  there  is
 a  growing  shortage  of  bullocks,
 Today  a  pair  of  bullocks  costs
 Rs.  2,000  as  against  Re.  200-250  in
 ‘1967.  At  the  turn  of  the  century
 they  cost  only  Rs,  three.  Now,  you
 can’t  even  hire  a  pair  of  bullocks
 for  Rs.  30  per  day.”

 “The  Indian  farmer  is  at  a  severe
 handicap  because  of  this”,  they  ex-
 plained.  “There  are  40  crore  acres
 of  land  under  cultivation.  To
 switch  over  to  mechanised  farming
 we  shall  need  five  million  tractors
 against  which  we  have  only  31,000
 at  present.  To  make  these  tractors
 we  wil]  need  30  million  tonnes  of
 steel  and  our  annual  production  of
 stee]  is  hereby  4.5  million  tonnes,
 The  capital  expenditure  estimated
 would  be  Rs.  14,000  crores.  We  will
 also  need  40  million  tonneg  of  dif-
 ferent  fertilisers.  Where  are  we
 going  to  get  these  from  and  at  what
 cost?  We  have  40,670,000  tradition-
 al  ploughs  and  only  79  million  bul-
 locks....”

 MR  CHAIRMAN:  You  may  please
 conclude:  now.

 SHRI  VASANT  SATHE:  I  have  to
 make  a  clear  statement.  No  one  has
 spoken  on  this  subject  at  length,

 “We  need  84.3  million  bullocks.
 Where  will  they  come  from  if  the
 cows  are  slaughtered.  indiscrimina-
 tely?  Don’t  you  see  how  you  are
 devitalising  rural  India,  how  you
 are  neglecting  the  crying  needs  of
 rural  India  for  milk,  bullock  power,
 manure  and.  methane  gas  when  you
 indulge  in.  indiscriminate  cow
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 slaughter?  By  destroying  the  cow
 population  you  are  destroying  the
 poor.  We  don’t  .want  to  impose
 anything  on  you  we  are  trying  to
 save  our  people.”
 This  is  from  Sunday  issue  on  Cow

 Slaughter  of  llth  February  ‘1979,  at
 page  23.

 Now,  you  consider  the  economics.
 It  is  all  right.  There  are  the  cham-
 pions  of  cow  slaughter.  But  where
 is  the  cow  slaughter?  In  big  cities
 like  Calcutta?  Who  gets  the  benefit?
 I  am  thankful  to  Sham  Babu  for  hav-
 ing  reminded  me  just  now.  Does  the
 man  in  the  village  get  the  benefit?
 The  man  who  sells  the  cow,  does  he
 get  the  benefit  of  the  slaughter?  No.
 Does  he  get  the  benefit  of  the  sking  or
 horns  or  the  bones?  No.  The  man
 who  buys  and  sells  it  to  the  slaughter
 house,  it  ig  that  person  in  the  urban
 area  who  gets  the  benefit.  By  this,
 how  do  you  help  the  rural  economy?
 How  are  you  helping  the  poor  even
 by  slaughtering  the  cows?  Therefore,
 thi,  argument  that  we  are  doing  it  for
 the  benefit  of  the  poor  people  is  fal-
 lacious.  I  do  not  want  to  make  this
 8  political  issue.  I  know  my  friends
 from  the  Leftist  parties  have  been
 championing  this  cause  and  making  as
 if  it  was  a  political  issue  because  in
 West  Bengal  and  Kerala  they  have
 different  political  parties.

 SHRI  0.  N.  VISVANATHAN:
 In

 Tamil  Nadu  -also  there  is  a  different
 political  party.  (Interruptions).

 SHRI  VASANT  SATHE:  Then  it

 says’
 “T  don’t  want  this  issue  to  become

 a  Communism  vs.  non-Communism
 issue”,  said  Vinobaji  in  reply  to  my
 written  question  as  to  why  he  wish-
 ed  to  impose  his  will  on  the  Gov-
 ernment  of  West  Bengal  and  Kerala.
 “T  am  not  against  the  Government.
 We  are  not  in  the  Opposition,  why
 should  we  be  against  the  Govern-
 ment?  I.  have  nothing  against
 Communiem.  All  I  am  asking  is
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 that  enactment  be  made  within
 limits:  laid  down  by  the  Supreme
 Court.”  Vinoba  is  q-  man  of  few
 words...One  realises  ag  one  sits
 before  him  that  words  are  so  un-
 necessary  when  one  talks.  of  one’s
 convictions.  He  continued:  “The
 cow  is  to  rural  India  what  electri-
 city  is  to  urban  India.  The  ban  on
 cow  slaughter  is  a  secular,  cultural
 demand.”

 The  Supreme  Court  having  dealt
 with  all  the  arguments  said:

 “The  cow  soon  became  the  back-
 bone  of  the  Indian  economy  as  it
 turned  agrarian  and  began  to  be
 considered  an  object  of  wealth  and
 veneration.  The  court  also  found
 that  the  quality  of  our  cattle  was
 poor  and  their  number  large.  There
 was  a  shortage  of  milch  cows,  breed-
 ing  bulls  and  working  bullocks.  It
 realiseq  that  though  the  cattle  stock
 must  improve  and  unless  cattle
 were  a  drain  on  the  nation’s  cattle-
 feed  resources,  a  total]  ban  on  the
 slaughter  of  all  cattle  would  severe-
 ly  disrupt  the  trade  of  butchers  and
 merchants  in  skins  ang  hides,  Sec-
 tions  of  the  poor  would  be  deprived
 of  whatever  little  animal  protein

 .they  could  afferd.  When  it  comes
 to  milk,  the  she-buffalo  is  preferred.

 |  Whe  breeding  bulls  and  working
 *pullocks  ‘are  economic  animals’  and
 ४5  need  no'protection.  An.  age.  .con-

 "straint  ‘was  difficult,  to,  impose  and
 "Often  animals  were  brutally  maimed
 ‘to:  get  them  9  certificte  for  slaugh-

 ‘ter.  Considering  all  this,  the  court
 concluded  that  (i)  a  total  ban  on
 the  slaughter  of  cows  of  all  ages,
 calves  of  cows  and  ‘she-buffaloes,
 male  and  female,  she-buffaloes  and
 breeding  bullg  (cattle  as  well  as
 buffalow  as  long  ag  they  are  milch
 and  draught  cattle)  wag  reasonable
 and  valid,

 “(ii)  a  total  ban  on  the  slaughter
 of  she-buffaloes.or  breeding  bull,  or
 working  bullocks  (cattle  or  buffa-
 Joes)  after  they  cease  to  be  capable
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 of  giving  milk  or  breeding  or  work-
 ing  ag  draught  animals  cannot  be
 supported  as  being  reasonable  and
 in  public  interest.”

 Therefore,  what  is  the  position?  Beef
 eating  is  not  stopped.  Why  are  you
 raising  a  hue  and  cry  that  somebody
 is  deprived  of  beef?  Bullocks  can  be
 butchered,  beef  is  available,  buffalo
 beef  is  available.  So,  it  is  not  that
 beef  ig  not  available.  All  that  is  be-
 ing  said  that  because  it  is  not  possible
 to  make  a_  reasonable  classification,
 you  cannot  make  a  partial  distinction
 like  old,  decrepit  etc.  ag  that  would
 leave  loopholes,  the  present  decision
 has  been  given.

 6.00  hrs,

 Now  only  two  States  remain  viz.,
 West  Bengal  and  Kerala.  The  cows
 go  right  from  Haryana  to  Calcutta,
 right  from  ll  parts  of  Central  India
 to  Kerala.  That  becomes  a  slaughter
 house.  That  is  why  these  two  States
 must  fall  in  line  with  the  other  parts
 of  the  country.  Vinobaji  hag  been
 pleading  with  the  Governments.  He
 was  reasonable  enough.  They  said:
 “we  will  implement  Article  48  in
 spirit”.  It  wag  done  in  most  of  the
 States,  except  these  two  States.  Now
 you  ask  the  question:  Why  is  this
 man  threatening?  Why  is  thig  moral
 pressure?  Why  should  we  yield  to
 the  moral  pressure?  I  would  like  to
 ask:  What  was  the  pressure  when
 Morarjibhai  fasted  for  elections  in
 Gujarat?  Was  that  not  a  moral  pres-
 sure?  Our  Government  yielded  to  it
 and  held  elections  even  in  summer.
 People  do  it  for  elections.

 There  is  a  saying  and  let  me  con-
 clude  by  saying  that.  The  country
 has  worshipped  the  Raja,  the  presen-
 tative  of  the  people  and  the  Rishi.
 But  whenever.  there  hag  been  a  clash
 between.a  Rishé  and  a  Raja.  it  is  the
 Raja  who  hag.  suffered  and  not  the
 Rishi.  Therefore,  do  everything  pos-
 sible  in  the  hands  of  the  Government
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 or  the  country  or  the  Parliament  to
 save  the  life  of  the  modern  Rishi
 whom  Gandhiji  himself  accredited  as
 his  mora]  successor.  Therefore,  save
 his  life.  If  you  do  not  do  that  and  if
 he  sacrifices  hig  life,  I  tell  you,  the
 shap  of  this  man’s  soul,  moral  soul,
 will  fall  on  this  Government  and  on
 the  Governments  of  the  two  States.

 With  these  words,  I  conclude.

 SHRI  NARENDRA  P.  NATHWANI
 (Junagadh):  The  question  of  total
 banning  of  cow  slaughter  has  not  crop-
 ped  up  suddenly  in  this  House.  The
 debate  has  gone  on  for  a  considerable
 time  and  I  would  like  to  be  ag  brief
 as  possible.  There  are  two  aspects  to
 this  question,  one  is  religious  or  senti-
 mental  and  the  other  is  the  economic
 aspect.  A  question,  therefore,  arises,
 what  should  be  the  correct  approach
 to  this  proklem?  I  think  the  Supreme
 Court’s  decision  in  Quresi’s  case
 (reported  in  AIR  58  Supreme  Court

 at  page  73)  furnishes  the  answer.

 But  before  I  refer  to  this  case,  let
 me  reming  this  House  of  the  provi-
 sions  of  Articles  48  and  37.  It  is  very
 necessary  to  stress  the  relevant  provi-
 sions  of  Article  48.  Since  the  Consti-
 tution  came  into  force,  Article  48  has
 been  there.  It  reads—I  read  the  rele-
 vant  part—

 .  “The  State  shall  endeavour  to
 ,  Organise  agriculture  and  animal

 husbandry  on  modern  and  scfentific
 lines  and  shall,  in  particular,  take
 steps  for  preserving  and  improving
 the  breeds  and  prohibiting  »  the
 slaughter  of  cows  and  calves  and
 other  milch  and  draught  cattle.”

 So,  thig  is  the  specific  instance  given
 of  developing  animal  husbandry  on
 modern  and  scientific  basis.  One  of
 the  specific  directions  given  is  to  take
 steps  for  prohibiting  the  slaughter  of
 cows  and  calves..  In  express  words,  it
 enjoing  the  States  to  follow  this  policy.
 I  refer  to  Article  37.  Of  course,  these
 ate  Directive  Principles.  They  cannot
 be  enforced  in  a  court  of  law,  though
 ‘as  the  House  knows,  the  opinion  has
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 Changed  from  time  to  time  regarding
 the  construction  of  Directive  Princi-
 ples.  But  I  do  not  want  to  go  into
 that.  Let  us  read  Article  37:

 “The  provisions  contained  in  this
 part—Part  IV—shal]  not  be  en-
 forceable  by  any  court,  but  the
 principles  therein  laid  down  are
 nevertheless  fundamental  in  the
 Governance  of  the  country...

 “ang  it  shall  be  the  duty  of  the
 State  Minister  to  apply  these  prin-
 ciples  in  making  laws.”

 ‘Therefore,  it  does  not  lie  in  the  mouth
 “of  any  State  to  dispute  this  proposi-
 tion.  It  is  their  duty.  Maybe,  if
 there  are  practical  difficulties  in  en-
 acting  such  a  law,  they  can  ask  for

 ‘time  and  they  can  try  to  get  over
 these  difficulties.  But  ag  the  position
 stands,  it  is  obligatory  upon  them  to
 see  that  these  principles  are  given
 effect  to.

 Now,  I  go  to  the  Supreme  Court
 case.  I  have  not  heard  any  single
 argument  from  the  opposition  side,
 that  is  to  say,  those  who  have  been
 opposing  the  banning  of  cow  slaugh-
 ter,  which  has  not  been  effectively
 and  cogently  dealt  with  and  disposed
 of  by  the  Supreme  Court  decision.
 After  the  Constitution  came  into  force,
 the:  States  of  Madhya  Pradesh,  Bihar
 and.  UP  enacted.  suitable  legislation  to
 ben  total.  slaughter  of  certiin  animals
 including.  cows.  Certain  persons

 “‘pelonging  to  the  Muslim  community
 md  the  persons  doing  the  business  of
 butchers  filed  writ  petitions  and  the
 matter  came  before  the  Supreme
 Court.  The  arguments  were  three-
 fold  two  of  which  have  been  trotted
 out  here  again:and  again  in  spite  of
 this  decision

 '  In  the  very  beginning,  the  Supreme
 ‘Court  deals  with  the  question  of  senti-
 ment  or  religious  aspect.  Ags  to  what
 shoula’be  our  approach  to  the  religious
 and  sentimental  aspect,  I  ‘say,  the
 Supreme  ‘Court  has  itself  given  an
 answer‘:on  p.  145,  It  is  in  these

 ed
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 “While  we  agree  that  the  consti-
 tutional  question  before  us  cannot
 be  decided  on  grounds  of.  mere
 sentiment,  however  passtionate  it
 may  be,  we  nevertheless  think  that
 it  has  to  be  taken  into  consideration,
 though  only  as  one  of  the  many
 elements,  in  arriving  at  a  judicial
 verdict  as  to  the  reasonableness  of
 the  restrictions  sought  to  be  placed
 under  the  three  enactments,”

 So,  the  Supreme  Court  was  concerned
 to  see  whether  the  restriction  that
 was  sought  to  be  placed  on  butchers
 carrying  on  their  business  of  slaugh-
 tering  of  animals,  selling  beef  and
 other  articles,—whether  the  total  ban-
 ning  of  cow  slaughter,—had  placed  an
 unreasonable  restriction,  was  a  reason-
 able  restriction  in  the  interest  of  gene-
 ral  public.  The  Individuals’  funda-
 mental  rights,  citizens’  fundamental
 rights,  can  be  deprived  of  only  if  the
 restriction  is  found  to  be  in  the  public
 interest.  The  answer  given  was  that
 it  was  a  reasonable  restriction  on
 individuals’  rights  to  carry  on  business
 in  the  public  interest  and  interest  of
 Particular  communities  religious
 people  and  so  on

 I  would  like  to  be  very  brief—I
 merely  want  to  sum  up  what  the
 Supréme  Court  considered  in  arriving
 at  the  above  decision  was  this.  Tiiey
 considered’  the  triple  role  that  cow
 Plays’  in  Inia,  it  produces  mitk  १0९
 food;  it  produces  bulls  foi  draugiit
 and  it  gives  manure  for  agricultiral
 purposes,  This  ig  the  triple  rok
 which  the  Supreme  Court  considered
 and  the  argurients  that  were  advanced,
 by  the  petitioners  in  support  of  their
 contention  were  taken  into  considera-
 tion,  The  arguments  were  that  beef
 forms  an  item  of  food  for  a  large  sec~
 tion  of  the  people  in  the  country  and
 that  too  of  very  poor  people.  The
 second.argument  was  that  the  continu+
 ance  of  unless  cows  and  other.  animal
 would  ‘strain  the  scanty  fodder  and
 feed  resources  of  the  country.  They.
 ‘also  urged  that  the  presence  of  a  large
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 number  of  old  and  useless  cattle  had
 a  bad  effect  on  the  quality  of  their
 breed  also,  These  were  the  three
 arguments  that  were  advanced,  The
 Supreme  Court  also  took  into  account,
 before  giving  their  decision,  the  point
 ag  to  whether  the  ban  on  cow  slaugh-
 ter  could  be  restricteg  to  only  cows
 which  were  useful,  which  gave  milk
 and  which  could  be  made  use  of.  But
 they  pointed  out  the  practica]  difficul~
 ties  invelved;  they  gave  the  figures
 and  said  that,  if  it  was  tried  to  be
 restricted  to  only  useless  cows  and  if
 cows  which  were  advancéd  in  age  and
 which  had  become  useless  for  further
 economic  use  were  to  be  allowed  to
 be  slaughtered,  then  it  would  leave
 the  door  wide  open  for  premature
 slaughter  of  useful  cows  also.

 The  arguments  given  by  the
 Supreme  Court  have  been  reinforced
 by  the  recent  study  of  agrarian  pro-
 blems  made  by  experts.  But  before
 referring  to  it  let  me  say  that  at  that
 stage,  even  before  the  Supreme  Court,
 the  counsel  who  appeared  for  the
 petitioners  did  not  go  to  the  extent  of
 suggesting  that  there  should  be  no
 tota]  ban  so  far  as  the  cows  were  con-
 cerned;  he  did  not  think  jt  worth-
 while  to  advance  such  an  argument.
 Now,  of  course,  we  are  arguing  this
 point.  Let  it  be  argued.  We  have
 the  right,  the  privilege,  the  freedom
 of  expression.  I  do  not  attribute  any
 motives.  But  this  was  the  position
 in  ‘1958.

 Acharya  Vinobha  Bhave’s  fast  also
 has  not  come  up  suddenly.  As  far
 back  ag  1976,  he  drew  the  attention
 of  the  Government  to  their  failure  in
 fulfilling  their  assurance  and  declared
 his  intention  to  go  on  fast.  At  that
 time  the  Government  of  India  gave  an
 assurance  and  in  pursuance  of  that
 assurance,  the  Central  Government
 adviseg  four  States  and  the  Union
 territory  of  Goa  to  pass  a  suitable
 legislation  which  wes  done.  Now,  I
 ask  one  question,  I  have  been  sitting
 here  throughout  the  ‘debate.  I  have
 not  ‘heard  a  single  Memiber  say  or
 Point  out  how  the  prevalance  of  these
 Acts  banuiag  total  cow  slaughter  in
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 all  the  States  of  India  except  two  has
 burdened  or  caused  inconvenience  to.
 the  persons  whose  food  includeg  beef
 also.  Novcdy  has  pointed  out  any
 such  difficulty.

 Now,  in  addition  to  the  arguments
 that  were  sdvanced  before  the  Sup-
 reme  Court,  may  I  point  out  that,
 recently,  6०9  more  ground,  a  very
 cogent  grovnd,  has  been  added  ag  to
 why  there  should  be  a  total  ban  on
 cow  slaughter.  Not  only  does  it  97005
 vide  manure,  but  with  the  recent
 invention  of  gober  gas  plant,  a  new

 source  of  cnergy  has  also  been  made
 available.  The  other  day  I  was  atten.
 ding  a  Seminar  in  Gujarat  where
 alternative  sources  of  energy  were
 being  discussed,  and  several  speak-
 erg  dwelt  at  length  on  the  immense
 possibilities  of  aveiling  of  this  source.

 Secondi  ६  may  also  point  this  out
 to  the  Merners  from  West  Bengal.
 Recent'y  Siri  Satish  Chandra  Das
 Gupta  made  speech  at  Calcutta
 where  he  has  tried  meet  the  argument,
 namely,  thai  there  were  not  enough
 fodder  and  feeding  resources  available
 for  unless  «cws.  And  he  hag  tried  to
 meet  that  argument.  I  would  only
 refer  to  a  couple  of  sentences  from
 his  speech  mode  on  26th  February,
 i979  at  Calcutta.  I  need  not  try  to
 point  out  Shri  Setish  Chandra  Das

 .Gupta’s  aualifications  to  speak  on  the
 subject.  Tlis  is  what  he  says.  He
 calig  the  pclicy  of  the  Chief  Minister
 ag  a  short-sighted  one.  He  says  there
 are  4.5  million  acres  of  such  type  of
 laterite  fallow  land  in  four  distriets
 of  West  Bengal—he  says  ‘I  am  willing
 to  demonstrate,  and  I  have  demonstra-
 ted,  that  these  fallow  lands  can  be.
 made  available  for  getting  necessary.
 resources  for  fodder,  etc’  and  he
 ‘posits  out  ‘If  this.  fallow  is  brought
 under  cultivation  and  which  can  be
 done  easily  a;  demonstrated  by  me,  &
 very  Jarge  population  of  cattle.  will

 dpe  manageable  and  they  will  net  oaly
 give  milk  and  work  but  will  give  their
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 {Shri  Narendra  P.  Nathwani]
 Gobar  and  urine  which  have  very
 important  organic  manurial  value
 needed  for  the  crops.’

 I  am,  therefore,  surprised  when
 some  memberg  repeated  the  same

 ‘arguments  which  were  rejected  by  the
 Supreme  Court—unless  they  do  not
 know  the  Supreme  Court  judgment
 and  the  present  constitutional  provi-
 .sions,  and  I  am  not  attributing  any
 motives,  They  honestly  fee]  that  guch
 -a  step  should  not  be  taken  in  their
 respective  States.  We  have  seen  how
 far  their  arguments  are  sound,

 Now,  ६  am  referring  to  Vinobaji’s
 fast,  all  those  steps  by  four  States

 “were  taken,  he  hag  postponed  his  fast.
 “When  Again,  after  some  time,  he
 declared  ‘hig  decision  to  go  on  8  fast
 berause  the  remining  two  States  had
 not  been  proceeding  in  that  direction,
 Even  after  that,  whon  he  waited  when
 the  reprvesentutives  of  the  Krishi  Go
 Seva  Sangh  met  the  Chief  Ministers,
 certain  assurances  were  given.  One
 of  the  wssurances  given  by  the  West
 Bengal  Government  was  to  see  that
 the  existing  legislation  and  rules  were

 -strictly  enforced  because,  of  late,  dur-
 ing  the  last  3-4  years,  instead  of  en-
 forcing  strictly  whatever  provisions
 are  there,  they  were  being  relaxed.
 Government  had  stated  that  they
 would  give  up  the  recent  practice  of
 relaxing  the  rule  whereunder  cow
 slaughter  in  individual  premises  was

 -not  permissible.  West  Bengal  govern-
 ment  had  started  giving  such  permis-

 sion  during  the  last  3  years.  During
 ‘the  discussions  the  representatives  of
 Go  Seva  Sangh  had  with  the  govern-

 ‘ment,  the  Government  had  assured  to
 -gee  that  they  would  review  the  posi-

 tion,  but,  unfortunately,  they  dig  not
 ‘live  upto  the  expectation  and  granted
 such  permission  on  the  night  of  ‘11th.
 November,  978  te.  on  the  eve  of

 ‘Bakrig  day,  with  the  result  that  such
 8  permission  wag  granted,  and  that

 ‘*precipitated  the.  matter  because  on
 2th  November  1979  Vinobaji  announ-

 ced  Bis  decision  to  go  on  a  fast  from
 “let  af  January.  We  all  know  even
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 subsequently  when  approached,  he
 postponed  his  fast

 To-day  what  is  the  position?  Those,
 Who  are  opposing  the  total  ban  on
 cow  slaughter  say  it  is  not  possible
 or  practicable  or  does  not  seem  to  be
 justified,  ‘but  they  would  take  all
 possible  care  to  enforce  the  existing
 legislation  an@  or  rules.’  That  is
 what  Vinobaji  and  those  who  work
 for  prevention  of  cow  slaughter  are
 told.  But,  what  is  happening?  It  is
 very  unfortunate,  Sir,  I  would  only
 point  this  out  to  you  that  I  have  got
 before  me  Shri  R.  K.  Patil’s  statement
 about  what  he  saw  there  at  Calcutta
 in  a  slaughter  House.  I  have  got  a
 copy  of  it,  a  copy  of  his  statement
 which  bears  the  date  37  January
 1979.  He  points  out  that  practically
 the  existing  legislation  ang  rules
 made  thereunder  are  not  enforced.
 According  to  him,  and  he  has  given
 the  ficures.  if  the  existing  rules  or
 provisions  are  rigidly  enforced.  90  to
 96  per  cent  of  the  cows  that  were
 slaughtered  weuld  have  been  saved
 from  being  slaughtered,  ang  hardly
 five  to  ten  per  cent  of  the  number  of
 cows  that  came  to  be  killed  would
 have  been  killed.

 Even  in  such  a  situation  what  do
 We  expect  Vinobaji  to  do?  Members
 after  members  have  appealed  to  him
 but  in  the  same  breath  at  least  some
 of  them  also  said  this.  Mr.  Chairman,
 I  cannot  resist  the  temptation  of
 quoting  their  exact  words.  You
 Please  give  a  couple  of  minutes.  I
 have  taken  down  verbatim  as  to  what
 these  Honourable  Members.  stated.  I
 Was  surprised  and  pained  to  hear  them

 ay  such  things.  Some  hon.  Members
 referred  to  his  fast  as  nothing  but
 violence  in  thought,  “a  national  black-
 mail  or  ag  one  which  would  only  help
 in  embittering  the  feelings  among  the
 communities.”  The  people  who  ex-
 press  themselves  in  such  a  manner
 obviously  forget  that  here  is  a  person,
 great  saint  and  one  of  the  greatest
 living  Gandhians  who  had  served  our
 country  and  our  country  people  in

 many  varied  ways.
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 Even  then  they  go  to  the  extent
 .of  saying  such  things.  I  personally
 feel  that  these  people  forget  the  pro-
 visions  of  the  Constitution  the  back-
 ground  of  Supreme  Court  decision
 the  situation  ag  it  has  developed
 from  time  to  time  regarding  enacting
 legislation  for  total  banning  of  cow
 slaughter.  They  also  forget  the  sacri-
 068  that  Vinobaji  has  made.  I  feel
 that  if  at  all,  there  would  be  an  ill-
 wilh  or  embitterment  of  feelings,  it
 would  be  only  because  of  the  utter-
 ances  like  the  one  that  I  have  refer-
 red  to.

 Therefore,  I  would  urge  upon  the
 hon,  Memberg  who  talked  in  this
 strain  to  desist  from  such  utterances
 and;  if  they  are  really  sincere  in  see-
 ing  that  Vinobaji  does  avoid  his  forth-
 coming  fast,  they  should  advise  and
 try  to  persuade  their  respective  Gov-
 ernments  to  take  positive  and  concrete
 steps  at  least  to  becin  with  by  enforc-
 ing  strictly  the  existing  provisions
 and  by  formulating  a  policy  where-
 under,  total  ban  can  be  ensured  if  not
 now,  at  least  later  within  a  reasonable
 time.  You  can  ask  for  giving  you  a
 little  more  time  so  that  you  could
 adjust  ang  try  to  arrange  things
 accordingly.  It  ig  only  in  that  way
 that  you  can  persuade  Vinobaji  to
 give  up  or  at  least  postpone  hig  fast.

 I  am  concluding  by  saying  one
 thing  more.  I  have  heard  many  voci-
 ferous  voices  and  many  full-throated
 Cries  mine  is  also  one  though  I  have
 not  got  the  lung  power.  If  you  really
 want  to  save  the  cows  from  being
 slaughtered,  not  on  the  religious
 basis—I  am  not  concerned  with  reli-
 gion  as  such—but  if  you  want  your
 economy  to  be  based  on  agriculture.
 and  cow,  then  it  is  a  joint  responsi-
 bility.  Vinobaji  himself  says  that.  It
 ig  not  only  the  responsibility  of  the
 Government  but  also  of  the  people.
 It  won't  be  enough  to  pass  the  suitable
 legislation.  But,  it  woulg  throw.  more
 responsibility  on  the  people,  especial-
 ly..on.  the  workers  ang  on  legislators
 and.on.the  publicmen  in  the  country
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 to  see  that  protection  of  cows  is  not
 wasted  in  the  sense.  that  no  further
 steps  are  taken  to  see  that  if  a  cow
 becomes  useless,  even  then,  it  is  look-
 ‘ed  after  properly  by  ensuring  proper
 fodder  anq  shelter.

 Sir,  I  thank  you  for  giving  Me  an
 opportunity  to  participate  in  this
 debate.

 MR.  CHAIRMAN:  Shri  Pius  Tirkey.

 मी  पीषूष  तिरकी  (पलीपुर  द्वार)  :  सभापति
 महोदय,  गो-धन  की  रक्षा  के  लिए  eto  रामजी  सिह
 ने  जो  प्रस्ताव  रखा  है,  उससे  स्वाभाविक  है  फि  जितना
 भी  पशुधन  हमारे  देश  में  है,  उसकी  रक्षा  हो।  उसका
 मूल्यांकन  कर,  व्यवहार  के  श्रनुसार  उसकीं  रक्षा  की
 जाए।  यह  सही  है  कि  हमारा  देश  कृषि  प्रधान  होने
 के  कारण  सारे  पशु्नों  को  माता  का  साआदर  दिया  जाता
 है।  हमारे  देश  में  बहुत  सी  माताएं  हैं।  धरती  माता
 है,  गऊ  माता  है,  गंगा  मां  भी  है  और  बहुत  सारी  शीखें
 हमारे  यद्दा  धर्म  क ेसाथ  जड़ी  हुई  है  -  इसलिए
 स्वाभाविक  ही  हैं  कि  गऊ  हमारे  देश  की  बहुत  बड़ी
 जन  संख्या  का  आकषिंत  कटता  है  ।  गऊ  की  रक्षा
 का  एक  बहुत दी  बाइटल  इश्यू  है।  स्वाभाविक
 रूप  से,  धामिक  रूप  से  हर  इंसाव  बह  सोचना  शुरू
 कर  देता  दै  कि  यह  होना  चाहिए  v  किन्तु  इस  के
 दो  पहल  है।  हमारे  यहां  बहुत  से  जीव  जन्तु  है  ।
 गाय  के  श्रलावा  भी  जीव-जन्तु  हैं  -  वे  भी  प्पनी-
 झपती  जगह  पर  हितकारी  हूँ  ।  बहुत  सारी  जगहों
 में  हमारे  देश  की  जनसंख्या  का  खान-पान,  बोल-
 चाल,  रहन-सहन,  भ्राचार-व्यवहार  भिन्न  भिन्न  हैँ  1
 हमारा  देश  एक  महादेश  है।  पहाड़ी  प्रंचलों  में  रहने
 वाले

 डी
 दूसरे  ही  भोजन  और  वस्त्र  की  दरकार

 करते  ।  प्रनगर  उनका  भोजन  शौर  वस्त्न  दिल्ली  में
 रहने  वालों  को  दे  दिया  जाए  तो  वह  उनके  लिए  भसहाय
 हो  सकता  है।  इसलिए  खान-पान  और  रहन-सहन
 में  हमारे  यहां  भिन्नता  है  |  -स्वास्म्य  की

 ु
 से

 भी  हर  जगह  में  भिन्नता  है,  एकरूपता  है  ।
 हिन्हुस्तान  में  जब  इतनी  भिक्नता  है,  किसी  का  कुछ  खान-
 पान  है,  किसी  का  कुछ  तो  बितोबा  जी  ने  जो  प्रपनी
 शोर  से  सारे  देश  के  सामने  यह  भ्रामरण  अनशन  करच
 का  जो  प्रश्न  रख  दिया  है  बह  हम  सब  के  लिए  बहुत
 दुखदायी  है।

 गाय  को  गांवों  में  स्लोटर  करने  के  लिए.  कोई  नहीं
 पालता  है।  उसको  तो  लोग  इसलिए  पालते  हैं  कि
 उससे  झ्श्चिक  से  भ्रधिक  लाभ  उठाया  जाए।  किसान
 या  कोई  भी  व्यक्ति  जो  भी  जीव-लन्तु  का  पालन-रोषण
 करता  है  गह  फिसी  सहात्मा के  कहने  से  नहीं  करता  है  1
 हमारे देश  का  जो  भी  व्यक्ति पशु॒  रखता है  बह  भ्पती
 जरूरत के लिए रखता है। के  लिए  रखता  है।  आय  शोर  बैल  भी  प्रपनी
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 [ली  पीयूष  तिरकी]
 जरूरत  के  लिए  ही.  रखता  है।  यदि  हम  बह
 कह  दें  कि  जो  ,भी  हि

 कुल्ली
 झपने  को  बोलता हैं

 जौर  ह... ह  गाय  का  दूध  चाहता  है  तो  वह  गाय  को
 पाल  कर  उसका  दूध  पी  सकता  है,  तो  जो  हमारे  शहर-
 वासी  हैं  उनको  तो  गाय  का  दूध  पीना  कठित  होगा।
 क्योंकि  उनके  पास  गाय  पालने  की  लिए  जगह  नहीं  है,
 घरागाह  नहीं  है  t

 गाय  का  भ्ादर  भिन्न  भिन्न  जाति  के  लोग  करत
 हैं।  यह  जो  कहा  जा  रहा  है  कि  माइनोरिटी  के

 लोग  गो  भक्षक  है,  में  गाय  के  सलोटर  के  पक्ष  में.  हैं,
 यह  बिल्कुल  गलत  है  ।  वे  लोग  भी  गाय  शौर  अन्य
 जानवरों  के  भक्त  हैं।  भ्रन्तर  इतना  ही  है  कि  जब
 तक  उतकी  दरकार  होती  है  तब  तक  रखते  हैं,  उसके
 बाद  बेच  देते  हैं।  बड़े  खेद  को  बात  है  कि  प्रजाब

 "सै  गाय  बिकी  के  लिए  पश्चिम  बंगाल  में  जाती  हैं।
 ये  बेचने  वाले  कौत  हैं?  क्‍या  वे  लोग  जो  गाय  को
 माता  समझते  हैं  यह  नहीं  जानते  हैं  कि  वह  सस्‍्लोटर
 के  लि  जा  रही  है?  मौतों  कहता  हूं  कि  ग्रदि
 हम  अपने  झपने  धर्म  का  ठीक  ढंग  से  पालम  करें  तो

 इस  किस्म के  आइन  बनाने  की  जरूरत  नहीं है  t
 शाय  की  रक्षा  झाप  एक्ट  बनाकर  नहीं  कर  सकते  हैं,  एक
 नहीं  दस  भाप  बना  लें  इस  तरह  से  उसकी  रक्षा  नहीं  हो
 सकती  है  |  मौखिक  रूप  से  दिखावे  के  लिए  आप  कहें  कि
 गौमाता  की  रक्षा  होनी  चाहिये  याधर्म  का  शाप

 द्ग
 दें  तो इस  तरह  से  गाय  की  रक्षा  नहीं  हो  सकती

 आपने  देश  में  बहुत  सी  जगहों  पर  देखा  होगा  कि
 गायों  को  रखने  वाला  कोई  नहीं  है,  उनको  खिलाने  वाला
 कोईनहीं  है  बहुत सी  मागं  बेचारी  आपको इधर  उधर  घूमती
 मिलजाएंगीवहुत  सी  ऐसी  भी  हैं  जो  कृषि  को  प्राग्रे  बढ़ाने  में
 बाधा  उत्पन्न  कर  रहीं  है।  चूंकि  उसका  रखने  बाला  कोई
 नहीं  होता  है  इस  वास्ते  बह  दूसरे  के  खेतों  पर  धावा
 बोल  देती  है  भ्रौर  बहुत  सी  फसल  का  नाश  कर  देती  हैं।

 झाज  शाप  देखें  किद  स  तरह  की  गायों  जिनकी  कोई
 खपयोगिता  नहीं  है  संडया  कितनी  है।  हमें  भ्राजाद  हुए
 सीसबरसहो  चुकेहे।  बहुतबड़ी  तादादमेंइस तरह  की
 गार्मे  आपको  इधर  उधर  चरती  हुई  मिल  जाएंग्री  ।

 श्ाज  झाजाय  बिनोवा  भावे  की  बात  की  जाती
 है।  भाज  भ्रचानक  कौत  सी  परिस्थिति  पैदा  हो  गई  है  कि
 उनको  झामरण  झनशन,  करने  की  घोषणा  करनी  पड़ी
 है।  एमरजेंसी  जब  लागू  की  गई  थी  तब  उन्होने  कहा
 आ  कि  यह  प्रनुशासन पर्व  शुरू  हुआ  है।  जितने  भी  उस
 समय  काले  कानून  बनाये  गये  थे  उत  सबका  समर्थन
 उन्होंने  किया  था।उस  समय  भी  तो  बहदश  उतना  ही
 जटिल  था  जितना  शध्राजइसको  समक्षा  जा  रहा  है।

 .' झच्छा  होता  तब  बह  यह  निर्णय  करते  लेंकिम
 सन्होंने  ऐसा  नहीं  किया  n  शायद  इसलिए  नहीं  किया
 कि  इन्दिरा  जो  उनको  प्यारी  बीं।  भ्रथ  जनता  सरक्षार

 _अर्भ  सनको  सजा  देने  की  चेष्टा  कर  रही  हैं  भौर  स्पेशल
 WE  fer  साई  है  भें  समझता  हूं  कि  यह  भी  उनके

 ड
 का  और  भामरण  अनशन  रखने  का  एक  कारण

 शकता  है
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 जो  भी पशु  हैं  श्रगर  उसको  पालता  है,
 तो  अ्रपने  .फायद ेके  लिए  पद

 प्
 1

 योगिता  उसके  लिए  होती  है  इस  ! बहू  उसको
 पालता  पोसता  है।  वह  कभी  दुधार  गाय को  बेजता
 नहीं  है।  लेकिन  जब  बहू  उसके  लिए  बोझा  बन
 जाती  है  तभी  वह  उसको  बेचता  है।  ग्रदि  सरकार
 के  पास  हिम्मत  है  तो  वह  बेकार  गाय-बैल  उस  से  लेकर
 उसको  पैसा  दे  दे  ताकि  बहू  झच्छा  जोतन  वाला  बैल
 या  भ्रच्छा  दूध  देने  वाली  गाय  ले  कर  झपना  काम
 चला  सके  ।.  कोई  भी  उस  तरह  की  गाय  बैल  को
 पाले  पोसे  हमें  कोई  आपत्ति  नहीं  है  लेकिन  ज़िस  पर
 बह  बोशा  हैं  जो  कृषक  हैं  जो  गरीब  किसान  हैं
 'जिस के  पास  भपने  भौर  भपने  बाल  बच्चों  को  पालने
 के  लिए  पैसा  नहीं  होता  है.  झपना  खर्च  चला  नहीं  सकता
 &  जिस  में  उसको  रखते  की  शक्ति  नहीं  है  उस
 पर  भ्रगर  भाप  यह  बोझा  भी  लाद  देते  हैं  तो उसके  लिए
 यह  बड़ी  भारी  मूसीबत  सिद्ध  होगी  और  इससे  लाभ
 के  बदले  हानि  ज्यादा  होगी  और  लोग  बहुत  ज्यादा
 इसका  वर्ड  फील  करेंगे  |  a सरकार  उनके  लिए  व्यवस्था
 करे  जो  बेकार  हो  गए  हैं  जो  कृषि  कार्यों  के  लिए
 उपयोगी  नहीं  रह  गएहेँ  उनको  सरकार  ले  ले  शौर
 बदसे  में  दूसरे  दे  दे  तो किसी  की  कीई  झापत्ति  नहीं  हो
 सकती  है।  कृषक  बेचेगा  तो  थे  स्लाटर  हाउसिस  में
 जाएंगी  ही  और  इसको  कोई  रोक  नहीं  सकता  है  a

 MR.  CHAIRMAN:  We  have  already
 taken  one  hour  and  five  minutes.  Th*
 time  extended  for  this  was  about  one
 hour  and  forty  minutes  or  so.  Now
 only  35  minutes  are  left.  Within  this
 time,  the  Minister  has  to  reply  and
 the  mover  will  also  speak.  The  time
 has  already  been  extended;  only
 thirty-five  minutes  are  left.  The
 Minister  has  to  intervene  and  the
 mover  has  also  to  reply,

 The  hon.  Minister,

 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  -Mr.
 Chairman,  Sir,  there  have  been  no
 two.epinions  inthe  House  ‘regarding.
 the  ‘importanee  ef:;cow.:  “ALL  the  +
 speakers  fram  thig  side  or  that  side
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 States,  though  having  different  views
 on  the  subject  under  discussion,  have
 emphasised  the  importance  of  cow.

 There  has,  however,  been  some
 differences  in  approach  to  this  ques-
 tion.  While  some  hon,  Members
 stated  that  there  should  be  total  ban
 on  cow  slaughter  and  also  on  the
 progeny  of  cow,  the  other  hon.  friends
 stressed  that  there  may  be  a  ban  on
 slaughter  of  useful  cows,  useful  pro-
 geny  of  the  cow,  there  should  not  be
 a  total  ban  on  the  cow  slaughter.
 These  are  the  two  main  views  given
 from  both  sides.  Some  hon.  Members
 have  advanced  the  arguments  basing
 it  on  religious  sentiments,  historical
 aspects  ag  also  on  economic  aspects;
 while  some  of  the  other  hon.  Members
 have  mentioned  about  the  economic
 aspects  of  the  problem  only  for  which
 reason,  total  ban  on  cow  slaughter  is
 not  proper.

 When  we  look  into  the  history  of
 this  question,  it  arose  mainly  during
 the  Second  World  War.  When  there
 were  a  large  number  of  Allied  forces
 present  in  India,  there  wag  a  rampant
 slaughter  of  animals  in  the  country.
 It  became  al  matter  of  worry  and
 concern  that  in  this  manner,  useful
 cows  and  even  useful  calveg  were
 being  slaughtered.  So,  under  the
 Defence  of  India  Rules,  some  provi-
 sions  were  made  under  which  cattle
 below  three  years  of  age  could  not  be
 slaughtered;  male  cattle  between  three
 and  ten  yearg  of  age  which  were  being
 used  or  were  likely  to  be  used  as
 work  cattle  could  not  be  slaughtered,
 cows  between  three  and  ten  years  of
 age  which  were  capable  of  producing
 milk,  other.  than  the  cows  which.  were
 unsuitable.  for  bearing  offsprings,  and
 all  cows  which  were  pregnant  or  were
 in  milk  .  could  not  be  slaughtered.
 This  ban  wags.  imposed  under  the
 Defence  of  India  Ruleg  in  the  late  40s.
 On  30th  September,  1946,  after  the
 expiry  of  the  powers  under  the
 Defence  of  India  Rules,  it  was  again
 considered  and  decided.  that  somehow
 in  areas  where’  the.  ban  had.  been
 imposed;  3६  should  ‘be  continued.  So,
 the  Government:  saked  the  State  Gov-
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 ernments  to  consider  the  feasibility  of
 introducing  legislation  for  continuing
 the  restriction  imposed  during  the
 War.  In  November,  1947,  the  ques-
 tion  was  raise@  on  the  floor  of  the
 legislature  and  an  expert  Committee
 was  formed  to  go  into  this  matter,
 This  Expert  Committee,  which  was
 called  the  Cattle  Preservation  and
 Development  Committee  made  certain
 recommendations  in  1948,  This  has
 been  referred  to  in  the  Resolution
 also.  The  main  recommendations
 were:  (i)  the  slaughter  of  all  useful
 cattle  should  be  immediately  prohi-
 bited;  (ii)  unlicensed  and  unautho-
 rised  slaughter  of  cattle  should
 be  immediately  prohibited;  and
 made  a  cognizable  offence
 under  the  law;  (iii)  Slaughter  of
 cattle  should  be  prohibited  totally
 as  early  as  possible;  (iv)  Necessary
 arrangements  on  the  lines  indicated
 should  be  made  for  the  maintenance
 and  care  of  serviceable  and  unprodut-
 tive  cattle;  (v)  Gowshala  cess  such  as
 ‘Laga’,  ‘Biti’,  ‘Katauti’  and  ‘Dharama-
 da’  should  be  legalised;  (vi)  An
 additional  cess  should  be  levied  for
 raising  funds  required  for  establish-
 ing  Go-Sadans  etc.  and  collected
 through  the  existing  collection
 machinery.

 These  were  the  main  recommenda-
 tions.  Government  of  India  accepted
 the  r:commendations  of  the  Com-
 mittee.  but  in  the  meantime  the  Con-
 stitution  of  India  was  also  promul-
 gated,  and  this  matter  was  taken  up
 in  Article  48,  At  that  time,  in  1949,
 the  Minister  of  Agriculture  informed
 the  Constituent  Assembly  about  the
 past  recommendations  and  announced
 that  the  Government  had  accepted  its
 recommendationg  so  far  as  they  réela-
 ted  to  prohibiting  of  slaughter  of  all
 useful  cattle,  because  the  recommen-
 dation  was  that  the  slaughter  of
 useful  cattle  should  be  immediately
 prohibited.  So,  this.  was  mentioned
 by  the  Minister  of  Agriculture  in
 March  949  before  the  Constituent
 Assembly,
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 PSari  Surjit  Singh  Barnala]
 -  With  regard  to  the  recommenda-
 ‘tions  of  the  Committee  for  legislative
 measures,  Government  of  India  were
 of  the  opinion  that  this  was  a  matter
 which  primarily  concerned  the  State
 Governments,  as  even  at  that  time,
 the  power  of  legislation  in  regard  to
 such  matters  was  vested  in  the  pro-
 vincial  Governments.  Nevertheless,
 Government  of  India  prepared  a
 Model  Bill  on  the  lines  of  the  recom-
 mendations  of  this  Committee  and
 circulated  the  same  to  the  provincial
 Governments  for  their  guidance  and
 enactment  of  suitable  legislation.

 The  reactions  of  the  State  Govern-
 ments  were  varied  to  that  Mode]  Bill
 also.  Some  States  passed  some  legis-
 lation.  Some  did  not  do  that.  Then
 the  Government  of  India  felt  that
 some  State  Governments  were  under
 the  impression  that  the  spirit  of  the
 Constitution  was  to  stop  the  slaughter
 of  cattle  completely.  Government  of
 India  accordingly  addressed  the  State
 Governments  on  the  subject  in  Dece-
 mber  950  clarifying  the  legal  and
 economic  aspects.  Drawing  the  atten-
 tion  of  the  State  Governments  to
 Article  48  of  the  Constitution,  Gov-
 ernment  of  India  wrote:

 “It  is  clear  from  the  above  article
 that  what  is  really  intended  is  not
 a  total  prohibition  of  all  cattle
 slaughter  but  prohibition  of  slaugh-
 ter  of  cows  and  calves  and  other
 milch  and  draught  cattJe  only.  The
 directive  ig  thug  subordinate,  and
 in  a  sense,  ancillary  to  two  impor-
 tant  provisions  in  the  Article,  viz.,
 (a)  Preserving  and  improving  the
 breeds  of  cows  and  calveg  and  other
 milch  and  draught  cattle:  and  (b)
 Prohibiting  the  slaughter  of  the
 above.  ‘Milch  and  draught  cattle
 would  cover  only  cattle  capable  of
 giving  milk  or  of  being  employed
 for  draught  purposes  or  in  other
 words  ‘useful’  cattle.  A  total  ban

 .on  the  slaughter  of  all  cattle  is
 thus  not  an  obligation  imposed  on
 the  States  by  the  Constitution,

 Regarding  th:  economic  aspect  of
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 the  matter,  a  complete  ban  on  the
 ‘slaughter  of  cattle  would  appear  to

 be  wasteful.  If  enforced,  it  is
 ‘bound  to  lead  to  a  lower  standard
 of  cattle  life  and  breeding  in  the
 country.  The  enormoug  expenditure
 On  the  maintenance  of  a  large
 number  of  unproductive  cattle
 makes  it  impossible  to  provide  that
 care  and  nourishment  to  productive
 cattle  which  is  essential  for  improv-
 ing  their  milk  capacity  and  traction
 power.  The  result  is  that  even  the
 productive  cattle  which  are  already
 smalj  in  number,  will  gradually
 deteriorate  and  cease  to  be  produc-
 tive.  From  the  Expert  point  of
 view  also,  the  problem  has  consi-
 derable  significance.  Hides  from
 slaughtered  cattle  are  much  superior
 to  hides  from  felled  cattle  and  fetch
 a  higher  price.  In  the  absence  of
 slaughter,  the  best  type  of  hide
 which  fetches  good  price  in  the
 export  markets  woulg  no  longer  be
 available.  A  total  ban  on  slaughter
 is  thus  detrimental  to  the  export
 trade  and  works  against  the  inte-
 rests  of  tanning  industry  in  the
 country.”

 So,  this  was  a  letter  written  in
 December  1950.  Thereafter,  the
 Government  of  India  made  efforts  to
 set  up  goshala,  ctc.,  because  in  some
 legislation,  it  was  provided  that  there
 should  be  goshalas,  etc.  But  that  did
 not  work  very  well;  and  ultimateiy  it
 wag  found  that  it  was  not  possible
 It  was  a  great  financial  burden  on  the
 States’  as  well  as  the  Central  exche-
 quer.  Then  this  matter  went  to  the
 Supreme  Court.  Many  of  my  friends
 had  referred  to  that  judgment  of
 1958,  that  is,  Mohd.  Hanif  Quareshi
 and  otherg  v/s.  State  of  Bihur  and
 others.  The  Articie  48  was  interpre-
 ted  by  the  Supreme  Court  in  this
 manner.  There  are  three  aspects:

 (a)  “That  a  total  ban  on  the  slaugh-
 ter  of  cows  of  -all  agea  and

 calves  of  cows  and  calves  of
 she-buffaloes,  male.  and  female,
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 ‘is  quite.reasonable  and  is  in
 consonance  with  the  Directive
 Principles  as  laid  down  jn
 Article  48;

 That  a  total  ban  on  the  slaugh-
 ter  of  she-buffaloes  or  brecd-
 ing  bulls  or  working  bullocks,
 as  long  as  they  are  capable  of
 being  used  as  milch  or  draught
 cattle,  is  also  reasonable  and
 valid;  and—for  the  purpose  of
 this  resolution,  we  are  not
 concerned  with  this  observation;

 <b  ~

 (७)  “That  a  total  ban  on  the  slaugh-
 ter  of  she-buffaloes,  bulls  and
 bullocks  after  they  cease  to  be
 capable  of  yielding  milk  or  of
 breeding  or  working  as  draught
 ‘animalg  cannot  be  supported
 and  reasonable  in  the  interest
 of  the  general  public  and  is
 invalid.”

 This  is  the  finding.  According  to  this
 finding,  slaughter  of  cows  was  tvtally
 banned.  Slaughter  of  progeny  vf  the
 cow,  that  is,  catves  of  the  cow  and
 bulls  and  bullocks.  38  long  as  they  are
 useful,  also  was  banned.  But,  accord-
 ing  to  (०)  it  was  mentioneq  that
 “bulls  and  bullocks  after  they  cease
 to  be  capable  of  yielding  milk  or  of
 breeding  or  working  ag  iraught
 animals.__they  could  be  slaughtered.
 So,  thig  is  the  interpretation  of  the
 Supreme  Court  on  Article  48  cf  the
 Constitution.  The  position  is  very
 ciear.  Under  Article  48,  a  provision
 has  been  made  in  the  Constitution.  We
 are  bound  by  that  provision.  That
 provision  has  been  interpreted  by  the
 nighest  legal  authority,  that  is  the
 Supreme  Court,  in  a  judgment.  It
 has  not  been,  later  on,  in  any  way,
 revised  or  reconsidered.  That  is  also”
 binding.  So  far  as  the  position  of  the
 Government  is  concerned  we  are
 bound  by  the  provision  of  the  Consti-
 tution  arig  also  by  the  finding  of  the
 Supreme  Court.  .  So,  My  position,  as
 Minister  of.  thig  Department,  is  that
 according  to.  Article  48,  it  has  been
 Provided  “that’‘cows.  and.  calves  and
 cow  pi  eannot..be  slaughtered, rogeny
 but  the  bulls:  and:  bullocks:  after.  they
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 cease  to  be  useful,  could.  pe  slaugh-
 tered,  This  is  the  interpretation  of
 the  Articte  48.  Buffaloes  are  also
 useful  as  we  get  milk  from  them;
 calves  of  the  buffaloes  are  also  useful
 because  they  are  also  used  for  draught
 and  progeny  purposes;  and  that  is
 why,  the  Supreme  Court  has,  in  part
 (b)  mentioned  that  there  is  a  prohi-
 bition  of  slaughtering  those  animals
 because  they  are  useful.

 SHRI  A.  fom  GEORGE  (Mukanda-
 puram):  If  the  whole  thing  is  to  be
 seen  in  the  proper  perspective,  if  the
 buffalo  is  yielding  and  is  of  use,  if
 the  goat  is  yielding  and  is  of  use  and
 if  the  chicken  is  yielding  and  is  of  use,
 how  do  you  |  differentiate  between

 God's  creation?  As  he  was  mention-
 ing  as  Minister  for  Agriculture,  he
 has  got  certain  views  and  responsibi-
 lities.  Like  that,  why  not  the  Kerala
 Government  has  certain  views  accord-
 ing  to  the  popular  will  of  the  Kerala
 people?  The  Kerala  people  are  of  the
 unanimous  view  that  there  should  be
 १0  ban  on  cow  slaughter.

 SHRI  SURJIT  SINGH  BARNALA:
 So  far  as  my  position  is  concerned.  I
 am  bound  by  the  Constitution:  and  T
 am  also  bound  by  the  judgment  of  the
 Supreme  Court.  I  do  not  give  any
 interpretation  of  my  own  to  this,  I
 only  go  by  the  interpretation  given
 by  the  Supreme  Court.  That  is  the
 position.  In  view  of  these  observa-
 tions,  I  do  not  want  to  add  anything
 more.  I  hag  meetings  with  the  Gov-
 ernments  of  West  Bengal  and  Kerala
 and  I  had  discussion  with  the  previous
 Chief  Minister  of  Kerala  also.  I  will
 discuss  the  matter  with  Shri  Jyoti
 Bosu  even  in  the  present  context,
 because  a  lot  of  things  have  been  dis-
 cussed  in  this  House  and  many  deve-
 lepments  have  taken  place.  We  also
 visited  Paunar  recently,  Mr.  Stephen
 was  also  to  accompany  us;  for  certain
 reasons  he  was  not  able  to  go  with
 ‘us.  So  the  leaders  of  varioug  political
 parties  in  Parliament  ang  some  of  the
 ministers  algo  went  and  had  discus.

 sions  with  Vinobajii  We  are  even
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 {Shri  Surjit  Singh  Barnala)
 now  having  some  follow  up  of  these
 discussions  and  we  are  trying  to  give
 our  views  to  the  two  governments.
 That  is  all  I  have  to  say  on  this,

 cote  रामजी  सिह  (भागलपुर  )  :  अभ्रधिष्ठाता
 महोदय  में  माननीय  सदस्यों  का  बहुत  प्राभारी  हूं
 कि  उन्होंने  झपने  विचार  हस  संवेदनशील  भौर  एक

 1 अ
 प्रश्न  पर  बहुत  संयत  ढंग  से  रखे।  मैने

 पहले  ही  निवेदन  किया  था  कि  गाय  के  प्रशन  को  जब
 हम  एक  धामिक  झौर  साम्प्रदायिक  प्रश्न  से  जोड़  देते
 है  तो  वह  सचमुच  में  विवादास्पद  बन  जाता  हैं  लेकिन
 जब  उस  पर  हम  पग्राथिक  दृष्टिकोण  से  विचार  करते
 हैं  तो  सारा  विवाद  समाप्त  हो  जाता  हैं।  यही  कारण
 है  कि  भारतीय  संविधान  के  निर्माताशों  ने  जब  धारा
 48  झौर  37  का  प्रावधान  किया  था  तो  हमारे  मित्र
 ऋन्द्रप्पन  साहब  को  मानता  चाहिये  कि  वह  सर्वेसम्मति
 से  फैसला  किया  गया  था  कि  गोहत्या  बन्द  होनी
 आहिये  ।  डायरेक्टिव  प्रिसिपल्स  भ्राफ  स्टेट  पालिसी
 ज्यादा  इम्पाटेंट  हैं  बनिस्बत  फण्डामेण्टल  राइट्स
 के---पह  हमने  देखा  है  ।  इसलिए  इसके  पीछे
 झाधिक  कारण  था  ।  मैँ  प्रापका  ज्यादा  समय  नहीं
 लेना  चाहता  -  लेकिन  जब  हमारे  मित्र  कहते  है  कि
 यह  केवल  साम्प्रदायिक  हैं.  (ध्यवघान)

 SHRI  0.  K.  CHANDRAPPAN:  Two
 Chief  Ministers  are  going  to  see
 Vinoba  Bhave;  he  should  be  persuad-
 ed,

 SHRI  A.  C.  GEORGE:  No  single
 political  party  including  Janata  Party
 is  favouring  ban  on  cow  slaughier.

 SHRI  VASANT  SATHE:  On  behalf
 of  the  Congress  (I)  party,  we  are  for
 a  total  ban  on  cow  slaughter;  I  say
 this  on  behalf  of  my  party.

 SHRI  A.  C.  GEORGE:  Let  his  leader
 say  this.

 डा0  रामली  सिह  :  जार्ज  साहब,  झा5
 कितना  सुन्दर  बोले  7  में  तो  कुछ  नहीं.  बोला  ?

 (Interruptions)
 MR.  CHAIRMAN:  When  he  is

 speaking  on  behalf  of  hig  party  and
 :  the  Leader  of  the  Opposition  is  there,

 and  he  ig  silent,  he  is  accepting  it;
 why  do  you  compe]  him  to  say  8०76०
 thing?

 SHRI  A,  C.  GEORGE:  It  is  a  dis-
 crimination  based  .on  sex;  .  bullocks
 ean  be  killed,  not  cows.

 APRIL  12,  799  360

 SHRI  C.  K.  CHANDRAPPAN:
 Gandhiji  wag  against  a  total  ban.

 DR.  RAMJI  SINGH:  I  will  reply  to
 you.

 गांधी  जी  पर  मैं  बाद  में  कहूंगा।  यह  एक  रिपोर्ट  है।
 Report  of  the  Committee  on  the  Pre-
 vention  of  slaughter  of  cattle  in
 India,  ‘1955,  recommendation  No.  4
 under  item:  preventing  killing  of
 cows  particularly  in  the  cities  of  Cal-
 cutta  and  Bombay  even  when  they
 had  gone  temporarily  dry.  The  re-
 commendation  says:
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 “Wholesale  removal  of  milch  cat-
 tle  from  the  cities  and  the  replace-
 ment  of  city  produced  milk  by
 milk  produced  by  animals  kept  in
 the  natural  surroundings  in  rural
 areas  is  the  only  permanent  method
 of  solving  the  problem  of  preven-
 tion  of  slaughter  of  milch  animals.”

 यह  रिपोर्ट  इस  समय  की  बनाई  हुई  नहीं  है।  टेक्निकल
 लोगों  के  द्वारा  प्रनुशंसा  की  गई  हैं  कि गोवध  बन्द  होना'
 चाहिये  ।  सभापति  महोदय,  इस  के  बाद  इस
 एक्सपर्ट  कमेटी  की  रिकमण्डेशन  भी  है

 Report  of  the  Special  Committee  on
 Preserving  High-Yielding  Cattle-
 Recommendation:

 “In  order  to  prevent  the  deple-
 tion  of  stock  of  good  quality  cattle
 from  breeding  tracts  through  un-
 restricted  remova]  of  a  large  num-
 ber  of  high-Yielding  milch  cattle  to
 areag  outside  the  States,  the  States
 concerned  should  undertake  legis-
 lation  for  the  registration  of  milch
 cattle  and  for  controlling  their
 removal  outside  the  State.”

 अध्यक्ष  महोदय  यह  तीसरी  रिपोर्ट  भी  देखिए  झौर
 इसकी  भ्रमुशंसा  भी  सुने

 Report  of  the  Cattle  Preservation  and
 Development  Committee:

 “This  Committee  is  of  opinion
 that  slaughter  of  cattle  is  not  de-
 sirable  in  India  under  any  circum-
 stances  whatsoever,  ‘and  that  its
 prohibition  shali  be  enforced  by
 Jaw.  The  prosperity  of  India  to  a
 very  large  extent  depends.  on.  her
 cattle  and  the  soul  of  the  country
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 can  feel  satisfied  only  if  cattle  slau-
 ghter  is  banned  completely  and
 ‘simultaneous  steps  are  taken  to  im-
 prove  the  cattle...”

 सभापति  महोदम  यह  रिपोर्ट  बोर्ड  प्राफ  नेशनल
 'कमीशम  झाफ  एग्रीकल्थर  की  हैं  जो  कि  जभी  की  है।
 इस  रिपोर्ट  के  चैप्टर  में  बताया  गया  t  fa--

 Maximum  area  of  land  which  can  be
 cultivated  by  a  pair  of  bullocks  will
 not  only  depend  on  work  efficiency
 of  bullocks

 उसके  बाद  बताया  गया  है  कि  हिन्दुस्तान  की  जो  कृषि
 है,  भभी  भी  तीस  साल  के  बाद  67  परसेंट  कषि  बैलों
 से  होती  है  V  बैल  भाता  है  गाय  से।  इसलिए  गाय  को
 नष्ट  करना  हिन्दुस्तान  के  किसानों  के  साथ,  कृषि
 के  साथ  खिलवाड़  होगा  1  इसलिए  सिक्‍सथ  फाइव  इयर

 द्  1
 जो  ड्राफ्ट  है,  उसके  शुरू  के  चैप्टर  झाठमें

 खा  है

 Chapter  VIII  Draft  Sixth  Five  Year
 Plan—

 “Livestock  production  practices
 in  India  have  been  found  to  be  not
 only  labour  intensive  but  also
 labour  distributive  and  rural  in
 nature.”

 सो  रूरल  इंडस्ट्रीज  को  खत्म  करने  के  लिए  ये  सारी  बातें
 हैं  ।  यह  जो

 Indian  Livestock  Census  1966—1st.
 line:

 “Unlike  the  western  countries
 where  cattle  are  kept  for  milk  and
 meat,  in  India  they  are  maintained
 for  milk  and  draught  power.

 They.  are  also  the  source  of  a
 large  portion  of  the  manure  used
 by  the  farmers.”

 इसलिए  यह  कहूता  कि  इसके  पीछे  झाथिक  कारण
 है,  कसबे  देखा  लगता  है  कि  उन  लोगों  ने  इन  रिपोर्टो
 को  नहीं  देखा  है  जो  कि  बी  से  तिकली  हुई  है

 aera  महोदय,  में  ध्रपने  भाषण  में  पुनराबृति  नहीं

 सखा  दुरू  1  बा  कप ।  जब  गाय  ye
 rd भी  उपयोग  में  ्  है,  उससे  लाभ  होता

 हैः
 उससे  हौन

 770  22722,
 नहीं कर  सकते

 न्युब
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 झापस  में  सम्बस्ध  है।  हम  [्  गहरा  सम्भेरध  रच  सकते
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 हैं।  जहां  तक  प्रशासनिक सवाल  है,  इसको  करने  के  सिवाम
 हूसरा  कोई  उपाय  नहीं  है।  संधिधान की  धारा  48  शौर

 35  में  स्पष्ट  बात  किया  गया  है  कि  इस  को  सचमच
 में  लागू  करना  चाहिए।  सरकार  के  ध्मात  में  भी  मैं  लाना
 चाहता  हूं  जो  कि  उसने  झाश्वासन  विया  है--

 Sth  January  1967,  assurance  igs  there
 by  the  Government  of  India  on  the
 floor  of  Parliament,
 On  720  March,  Shri  Jagjivan  Ram,
 the  then  Agriculture  Minister  gave
 an  assurance.
 On  8th  September,  976  Shri  Om
 Mehta  gave  similar  assurance,
 ये  सब  प्राश्वासन  हैं  ।  किसी  प्रास्त  का  रेफ्ेंस  देने  से  हमारे
 माननीय  सदस्य  यह  सोचें  और  देखें  कि  मैं  क्यों  इसकी
 मांग  कर  रहा  हूं।  स्थिति  क्या  रद्ीी  है  इस  को  भी  भाप  देखें
 झकबर  पौर  झौरगंजेब  के  मुगलकालीन  पीरियड  में  गो
 बघ  पर  रोक  लगी  हुई  थी।  काश्मीर  में  अस्सी  प्रतिशत
 मुसलमान  हैं  ।  वहां  पर  इसके  खिलाफ  शेख  प्बदुल्ला
 ने  कानून  बना  रखा  है  जिस  के  तहत  ऐसा  करने  बालों
 को  दस  बरस  की  सज़ा  होती  है  केरल  के  बिशप-  (इंटर-
 “<रंज  गांधी  जी  ने  क्‍या  कहा  था  उसको  भी  झाप
 को  मैं  बताता  हूं.

 17.00  hrs.

 SHRI  A.  C.  GEORGE:  Gandhiji
 said,  “The  Hindu  religion  prohibits
 cow  slaughter  for  the  Hindus;  not  for
 the  world.  The  religious  prohibition
 comes  from  within.  Any  imposition
 from  without  means  compulsion.”
 (Interruptions).

 sro  रामजी  सिह:  यह  झाज  का  सवाल  नहीं  है
 ए  सेनानियों  को  झाप  छोड़  दें  ।  पूराने  जो  स्वातंत्रता
 संग्राम  के  सेनानी  थे  वह  जानते  हैं  कि लिसाफत  म्‌वमेंट
 के  समय  हिन्दू  मूसलमानों  की  जो  एकता  हुई  थी  वह
 गौवध  बन्दी  पर  हुई  थी  ।  मेरे  पास  यह  केरल  के  बिशप
 का  कोटेशन  है  (इंटरप्शंज)  Y  मैंने  भ्रापके  सामने
 झाधिक  दृष्टि  से  इस  पर  झपते  विचार  रखे  हैं।  गांधी
 जी-सैजिस्लेशन  के  पक्ष  में  थे  या  नहीं,इसके  सम्बन्ध
 में  भी  मेरे  पास  उनका  यह  स्टेटमेंट  हैं  जो  चार  बने  का
 है।  मैं  सारा  नहीं  पढूंगा.  क्योंकि  समय  नहीं  है।  लेकित
 गांधी  जी  इसमें  कहते  हैं  :

 Gandhiji_  says,
 “t  have  received  letters  from  the

 cow  protection  societies  in  Mysore
 protesting  against  my  letter  to  the
 Mysore  Cow  Protection  ‘Committec

 fappainted: by  the’  State,  My  letter
 yowag'  in,  atiswer  to-a  large  question-
 “ginire  issued  by  that  committee,  Ex-
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 fete  रामजी  सिंह]

 tractg.from  the  letter  published  in
 the  Madrag  press  led  to  the  cow
 protection:  societies  to  think  that  I
 was  totally  against  legal  prohiki-
 tion  of  cow  slaughter  under  any.
 circumstances  whatsoever.  I  was
 surprised  to  receive  this  letter  and
 I  wondered  whether  in  a  moment
 of  forgetfulness  I  had  said  that
 there  should  never  be  any  legisla-
 tion  against  cow  slaughter.  J  there-~
 fore  asked  for  a  copy  of  my  letter
 from  the  cow  protection  suciety

 which  they  have  finally  sent,  As
 the  letter  represents  my  considered
 opinion  and  has  been  given  some
 importance  by  the  committee  and
 hag  caused  misunderstandings
 among  the  public  :f  Mysore  I  re-
 produce  the  whole  lettcr  below...”
 (Interruptions),

 जो  यह  कह  रहे  हैँ  कि  गांधी  जी  इसके  विरुद्ध  थे  वह
 गलत  बात  है

 मैं  साम्प्रदायिक  सबाल  को  उठाना  नहीं  चाहता
 था  इसलिए  मैने  ाधिक  प्रश्न  आपके  सामने  रखा  है

 और  गांधी  जी  को  कोट  किया  है।  गांधी  जी  से  स्पष्ट
 कहा  है  कि  वह  इसके  झगेन्स्ट  नहीं  थे,  लैजिस्लेशन
 के  विरुद्ध  नहीं  थे  ।  और  गांधी  जी  क्या  झाप  कहते  हूँ
 ठीक  है  ।  विनोबा  जी  को  कुछ  कहें  ,  लेकिन  भाज  जो
 जयप्रकाश  नारायण  हैं,  वह  किसी  से  कम  सैकूलर
 नहीं  है  जो  कि  सो  कॉल्ड  सैकलर  है।  लेकिन  जय  प्रकाश
 नारायण  से  लोगों  को  कह।  है,  ज्योति  बस  को  भौर  सारे
 देश  को  खत  लिखा  है  कि  गोवघ  बद  होना  चाहिये  t

 pied
 चर्चा  कोजिए,  सैकूलरिज्म  को  र्था  नहीं  होनी

 बाहिये  ।

 जय  प्रकाश  बाब्‌  का  लैटर  है  _—
 “Dear  Jyoti  Basu,

 You  may  have  learnt  from  the
 newspaperg  about  Acharya  Vinoba
 Bhave's  announcement  to  go  on  a
 fast  which,  in  his  age,  is  almost  a
 complete  fast,  in  support  of  a  ban
 On  cow  slaughter,  in  accordance
 with  the  interpretation  given  by
 the  Supreme  Court.  In  thig  con-
 nection,  I  wrote  to  you  a  letter  on
 May  30th,  (copy  enclosed),  in
 which  I  had  explained  this  position.
 Subsequently,  when  you  were  good

 ‘enough  to  pay  a  visit  to  me  at
 Patna,  I  understood  you  to  say  that
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 the  interpretation  given  ..by  a  the
 Supreme  Court  was:.reasonable  and
 that  there  should  be  no.  :  difticulty
 in  giving  effect  to  it.”  —  5

 तो  भांधी  जी  साम्प्रदाग्रिक  है,  कौमूनल  हैं,  जय  आकाश
 जी  कौमुनल  हैं,  विनौया  जी  कौमुनल  हैँ भर  सैकुल-
 रिज्म  का  सबसे  बड़ा  सरताज  हमारे  झाप  हो?

 इसलिए  झाज  मैं  कुछ  विशेष  नहीं  कहता  चाहता
 कौमुनल  राइट  की  मैसे  5  गरस  की  सारी  रिपोर्ट  को
 देखा  है  भौर  वहां  भी  जज़ेज  ने  यह  रिकर्मंड  किया  है
 कि  हिन्दु-मुस्लिम  टेंशन  का  एक  प्रमुख  कारण  कभी-
 कभी  गो-हत्या  के  साथ  हो  जाता  है।  झगर  गोहृत्या
 बन्द  कर  दी  जाये  तो  हिल्दु

 हज
 का  सौहाद  बढ़

 जायेगा  ।  इसलिए  चाहे  वह  हिन्दु-मुसलमान  के  प्रेम
 का  हो  गोबद्ध  बन्दी  जरूरी  है।  क्रानशरीफ  में  गों-
 हत्या के  लिये  प्रौगलीगेटरी  नहीं  कहा  गया,  एक
 जगह  भी  बाइबल  में  नहीं  कहा  गया;  इसलिए  इसको
 साम्प्रदायिक  बात  कहना  गलत  है  t

 श्रीलंका
 ि  राष्ट्र

 नहीं  है,  लेकिन  श्रीलंका  ने
 गाय  वध  को  बन्द  है  a  इसलिए  हम  तो  झादरणीय
 मंत्री  जी  के  इस  भाषण  से  बहुत  प्राश्वस्त  हैं  कि  उनके
 सामने  तो  संविधान  की  धारा  [  ॥  संविधान  का  जो  भ्रादर
 नहीं  करता  है,  वह  भारतवर्ष  की  संसद  में  रहने  का
 प्रधिकारी  नहीं  है।  तो  संविधान  की  धारा  का  वह  भादर
 करते  प्रौर  हिन्दुस्तान  की  जो  सबसे  सर्वोच्च  न्याय-
 पालिका  है,  उनके  इंटरप्ररेशत  को  मानते  हैं  n  हससे
 अधिक  हमारे  संकल्प  में  कुछ  नहीं  है  प्रौर  इसीलिए
 बह  हसको  स्वीकार  कर  लें  तो  हम  समझते  हैं  कि  उनको
 कोई  कष्ट  नहीं  होगा  ।

 एक  ात  मैं  यह  जरूर  कहना  भाहता  कि  यह
 कसे  कहें,  क्योंकि  हमारा  फैडरल  स्ट्रक्‍्चर  ?  बैस्ट
 बंगाल  सरकार  को  हम  कैसे  कहेंगे  ?  हम  उनसे  कह  सकते
 हैं,  भगर  ग्बाहें  तो  थोड़ा  सा  उसमें  सुधार  कर  #  rs

 «
 In  the  Resolution,  after  the  words

 “This  House  directs  the  Govern-
 ment,”  insert  the  words  “to.  advise
 the  States  of  West  Bengal  and
 Kerala”

 एक  मैनढेंट  देता  है  भी
 भी  करेंगे,  लेकिन  जो

 4  4  पह.  करते  शक  ae  F) व.



 365  Ban  on  Cow

 इस  लिए  हम  समझते  हैं. कि,  जब  संविधान,  श्र्वोच्च
 '“ज्यायपॉलिका  और  जनता  की  इस  संवोच्च  सेभा.  का
 स्वर  मिल  जायेगा,  तो  वह  काम  जो  दस  बीस  बचों  में

 झ
 बह  दस  बीस  दिनों  में  हों  जायगा  ।

 'है  कि  मेरे  सेशॉघत  को  सरकार  मान  1
 झौर  उसके  बाद  उसे  इस  संकल्प  को  स्वीकार  करत  में
 कोई  कठिनाई  नहीं  होगी  ।  हम  केरल  झौर  वेस्ट[बंगाल की  सरकार  से  कोई  संघर्ष  नहीं  चाहते  हैं।  बरल  शौर
 बैस्ट  बंगाल  के  मुख्य  मंज्नी  विनोबा  जी  के  पास  जा  रहे
 है  t  इन  शब्दों  के  साथ  मैं  पते  माननीय  मित्रों  से  प्रार्थना
 करूंगा  कि  वे  हस  संकल्प  को  निविधन  रूप  से  मान  लें।

 MR.  CHAIRMAN:  ‘There  is  one
 amendment  by  Shri  Vinayak  Prasad
 Yadav  to  this  Resolution,  [  find  he
 is  absent.  So,  I  will  put  it  to  the
 vote  of  the  House.

 The  amendment  was  put  and  negativ-
 ed.  .

 MR,  CHAIRMAN:  We  shall  now
 take  up  the  main  Resolution  by  Dr.
 Ramji  Singh.

 SHRI  SURJIT  SINGH  BARNALA:
 Since  he  has  mentioned  about  some
 amendment,  I  want  to  say  something
 on  it.

 MR.  CHAIRMAN:  There  is  no  am-"
 endment,  excepting  one  by
 Vinayak  Prasad  Yadav.

 Shri

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangbad):  Sir,  I  rise  on  a  point
 of  order,  Rule  345  reads:

 “Notice  of  an  amenment  to  a
 motion  shall  be  given  one  day  be-
 fore  the  day  on  which  the  motion
 is  to  .be  considered,  unless  the
 Speaker  allows  the  amendment  to
 be  moved  without  such  notice.”

 Now  you,  as  Chairman,  have  got  the
 powers  of  the  Speaker.  Anyone  in
 the  Chair  has  got  the  power  of  the

 ae  Bueaker,  Apart  from  that,  see  the
 Wording  of  the  rule  “one  day  before

 the  day  on  which  the  motion  is  to  be
 considered”.  a,

 MR,  CHAIRMAN:  What  is  your
 contention?

 CHAITRA  22,  1902,  (SAKA)

 4
 slaughter  {Res,)  366

 “SHRI  HARI’  .VISHNY  KAMATH:
 I  have  given  notice  of  an  amendment.
 I  gave  notice  74  days  ago.

 MR  CHAIRMAN;  It  is  not  here.

 SHRI  HARI  VISHNU  KEAMATH:
 It  is  not  my  fault.

 MR.  CHAIRMAN:  There  is  only
 one  amendment,  by  Shri  Vinayak
 Prasad  Yadav.

 SHRI  HARI  VISHNU  KAMATH:
 J  am  sure  the  House  would  agree  to
 my  amendment...

 MR.  CHAIRMAN:  My  information
 ig  that  the  hon.  Speaker  has  already
 rejected  one  amendment  on  these
 lines.  That  amendment  was  not  al-
 lowed  by  the  Speaker.  So,  I  am  not
 allowing  this  amendment  also.

 SHRI  KANWAR  LAL  GUPTA:  Sir,
 Government  can  move  an  amend-~
 ment  at  any  time.

 MR,  CHAIRMAN:  Under  what  rule?
 No,  I  am  not  allowing  it.

 SHR]  SURJIT  SINGH  BARNALA:
 The  Mover  of  the  Resolution  in  the
 course  of  his  speech  referred  to  one
 amendment.  I  want  to  refer  to  it,

 THE  MINISTER  OF  PARLIAMEN
 TARY  AFFAIRS  AND  LABOUF
 (SHRI  RAVINDRA  VARMA):  In  th
 cousre  of  &  debate,  if  an  amendment
 is  moved,  it  is  allowed  by  the  Chair:

 SHRI  Cc  K.,  CHANDRAPPAN:
 There  should  be  sufficient  notice.

 MR.  CHAIRMAN:  Mr.  Kamath,  the
 difficulty  is  that  sufficient  notice  -is
 not  given.  But  if  the  hon,  Minister
 ig  moving  it,  if  it  is  the  pleasure  of
 the  House,  it  can  be  permitted.

 SHRI  RAVINDRA  VARMA:  It  has
 happened  many  times.  In  this  very
 session  there  was’  a  Private  Members’
 Resolution  on  the  land  army  and
 there  was  an  amendment  of  this
 kind,  proposed  ‘and  accepted,  and  the
 Chair  allowed  it.
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 SHRI  VASANT  SATHE:  Sir,  on  8
 point  order.  Rule  345  is  quite  clear.
 It  says:

 “Notice  of  an  amendment  to  a
 motion  shall  be  given  one  day  be-
 fore  the  day  on  which  the  motion
 ig  to  be  considered;  unless  the
 speaker  allows  the  amendment  to
 be  moved  without  such  notice’

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  He  has  not  allowed  it
 in  this  case,

 SHRI  VASANT  SATHE:
 Here  what  is  the  whole  procedure?
 There  should  be  adequate  notice  so
 thal  we  all  know.  But  in  case  the
 notice  is  short,  it  is  procedural.  But
 if  the  House  agrees  and  if  the  mover
 moves  an  amendment..  (Interrup-
 tions).  Here  is  q  question  only  of
 procedural  part.  The  Speaker  has
 the  power  to  condone  the  period  and
 allow.

 SHRI  K.  P.  UNNIKRISHNAN:
 He  has  rejected  it  already.  There

 is  no  amendment  as  of  now.  The
 moment  the  Speaker  rejects  it,  there
 is  nc  amendment.

 SHRI  RAVINDRA  VARMA:  The
 amendment  of  Dr.  Ramji  Singh  now
 referred  to  has  not  been  considered
 and  rejected  py  the  Speaker.

 SHR]  K.  P.  UNNIKRISHNAN:
 It  has  been  considered  and  rejected
 by  the  Speaker.

 (Interruptions)

 MR.  CHAIRMAN:  If  we  accept
 this  amendement,  then  other  amend-
 ‘ments  have  to  be  accepted.  There
 should  not  be  any  discrimination
 between  this  and  the  others  if
 ‘we  accept  this,  we  have  to  accept  the
 other  amendments  also.  That  is  the

 “difficulty,

 DR.  RAMJI  SINGH:  It  depends  up-
 on  the  pleasure  of  the  House,  Sir

 (Interruptions)
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 MR.  CHAIRMAN:  Since  one
 endment  has  already  been  reject-

 ed  by  the  hon,  Speaker,  I  don't  think
 there  is  any  substance  in  accepting
 this.  So,  I  am  not  allowing  this
 amendment.

 (Interruptions)
 SHRI  SHAMBHU  NATH  CHA-

 TURVEDI:  Whose  amendment  was
 rejected?  Was  it  Mr.  Kamath’s
 amendment?

 "MR.  CHAIRMAN:  Not  Mr.
 Kamath’s,  Shri  R.  D.  Gattani's
 amendment.

 SHRI  SHAMBHU  NATH  CHA-
 TURVEDI:  What  happened  to  Mr.
 Kamath’s  amendment?

 MR,  CHAIRMAN:  Mr  Kamath’s
 amendment  is  not  there  at  all.  I
 do  not  know.  Nothing  is  before  me.

 SHRI  HARI  VISHNU  KAMATH:  I
 gave  notice  of  it  a  fortnight  ago.

 MR.  CHAIRMAN:  But  it  is  not
 before  me.

 SHRI  HARI  VISHUN  KAMATH:I
 do  not  know  why  it  is  not  admitted.

 SHRI  SHAMBHU  NATH  CHA-
 TURVEDI:  His  amendment  is  exac-
 ly  on  the  same  lines.

 MR.  CHAIRMAN:  But  that  amend-
 ment  is  not  here.

 (Interruptions)

 SHRI  SURJIT  SINGH  BARNALA:
 Sir,  this  being  a  State  subject,  under
 the  Constitution  we  won't  be
 able  to  enforce  this  Resolution,  so
 we  cannot  support  the  passing  of  this
 Resolution.  Under  the  Constitution
 it  cannot  be  done

 MR.  CHAIRMAN;  You  cannot.  sup-
 port  it?

 SHRI  SURJIT  SINGH  BARNALA
 We  cannot  support  it.  Under  the
 Constitution,  it  is  a  State:  subject  and
 ‘we  cannot  enforce  it  on  the  State
 Governments

 (Interruptions)  ray  a  _
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 SHRI  A.  C.  GEORGE:  The  Gov-

 vernment  has  taken  a  very  correct

 attitude.

 (Interruptions)

 MR.  CHAIRMAN:  He  says  that  the
 Government  cannot  support  this  Re-

 solution.

 The  question  is:

 “This  House  directs  the  Govern-
 ment  to  ensure  total  ban  on  the
 slaughter  of  cows  of  all  ages  and
 calves  in  consonance  with  the  Di-
 rective  Principles  laid  down  in
 Article  48  of  the  Constitution  as
 interpreted  by  the  Supreme  Court
 as  well  as  necessitated  by  strong
 economic  considerations  based  on
 the  recommendations  of  the  Cattle
 Preservation  and  Development
 Committee  and  the  reported  fast
 by  Acharya  Vinoba  Bhave  from  2l
 April,  1979."

 The  Lok  Sabha  divided:

 Division  No.  34  27.26  bars.

 AYES

 Amin  Prof.  R.  K.
 Argal,  Shri  Chhabiram
 Balak  Ram,  Shri
 Berwa,  Shri  Ram  Kanwar
 Chakravarty,  Prof.  Dilip
 Chaturvedi,  Shri  Shambhu  Nath
 Chhetri,  ‘Shri  Chhatra  Bahadur
 Dasgupta,  Shri  K.  N
 Dawn,  Shri  Raj  Krishna
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 Dhurve,  Shri  Shyamlal
 Dutt,  Shri  Ashoke  Krishna
 Gaww,  Shri  D.  G.

 Gomango,  Shri  Giridhar
 Gupta,  Shri  Kanwar  Lal
 Kamath,  Shri  Harj  Vishnu
 Khan,  Shri  Kunwar  Mahmud  Ali
 Krishan  Kant,  Shri
 Mahale,  Shri  Hari  Shankar

 Malthotra,  Shri  Vajay  Kumar
 Mhaigi,  Shri  R:  छू,
 Mondal,  Dr.  Bijoy
 Mritunjay  Prasad,  Shri
 Naidu,  Shri  P.  Rajagopal
 Nathwani,  Shri  Narendra  P.
 Nayak,  Shri  Laxmi  Narain
 Pandit,  Dr.  Vasant  Kumar
 Pradhan,  Shri  Gananath
 Pradhan,  Shri  Pabitra  Mohan
 Raghavji,  Shri
 Ramji  Singh,  Dr.
 Sai,  Shri  Narhari  Prasad  Sukhdeo
 Samantasinhera,  Shri  Padmacharan
 Saran,  Shri  Daulat  Ram
 Satapathy,  Shri  Devendra
 Sathe,  Shri  Vasant
 Shastri,  Shri  Y.  P.
 Stephen,  Shri  C.  M.
 Suman,  Shri  Surendra  Jha
 Swamy,  Dr.  Subramaniam
 Tej  Pratap  Singh,  Shri
 Verma,  Shri  Raghunath  Singh
 Verma,  Shri  Sukhdeo  Prasad

 NOES

 Alhaj,  Shri  M.  A.  Hannan
 “Deshmukh,  Shri  Ram  Prasad
 Faziur  Rahman,  Shri
 Kolur,  Shri  Rajshekhar
 Mahata,  Shri  C.  R.
 Roy,  Dr.  Saradish

 ‘Saha,  Shri  AL  Kx
 Tirkey,  Shri

 ee  eee  get  ee  hin

 i
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 MR.  CHAIRMAN:  Subject  to  cor-
 rection,  the  *result  of  the  division  is:
 Ayes-—42;  Noes—8

 The  motion  wes  udorted,

 47.86  hrs,

 RESOLUTION  RE:  PROCEDURE
 FOLLOWED  REGARDING  PROMO-

 TION  OF  A  JUDGE.
 MR.  CHAIRMAN;  We  now  toke

 up  the  next  Resolution.  Shri  Stephen.
 SHRI  C.  M.  STEPHEN  (Idukki):

 Mr,  Chairman,  Sir,  I  rise  to  move  the
 resolution  which  stands  in  the  name
 of  Mr.  Veerabhadrappa  and  under
 his  authorisation,  as  permitted  by  the
 Speaker,  I  move: —

 “Having  considered  the  statement
 made  by  Shri  Shanti  Bhushan,  Mi-
 nister  of  Law,  Justice  and  Company
 Affairs  on  the  floor  of  the  House
 on  6th  March,  979  on  the  circum-
 stances  under  which  the  promotion
 of  Shri  O.  N.  Vohra  took  place
 after  the,  pronouncement  of  judg.
 ment  in  ‘Kissa  Kursi  Ka’  case.

 This  House  records  its  displeasure
 over  the  procedure  adopted  in  con-
 nection  with  the  said  matter.”
 This  resolution  arises  out  of  a

 statement  made  by  the  Law  Minister
 in  this  House  spelling  out  the  cir-
 cumstances  under  which  Shri  0.  N.
 Vohra,  the  sessions  judge,  was  pro-
 motei  as  a  High  Court  Judge,  the
 timeiy  promotion  at  the  conclusion  of
 the  trial  of  the  ’Kissa  Kursi  Ka’

 SHRI  KANWAR  -LAL  GUPTA
 (Delhi  Sadar):  Sir,  I  rise  on  a  point

 of  order.
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 It  is  unconstitutional  (Interrup-
 tions)

 SHRI  M.  N.  GOVINDAN  NAIR
 Any  resolution.  can  be  be  passed
 here.

 SHRI  KANWAR  LAL  GUPTA
 To  my  mind,  it  is  unconstitutional
 and  it  cannot  be  discussed

 SHRI  K.  S.  RAJAN:  As  if  the
 earlicr  resolution  was  constitutional.

 SHRI  KANWAR  LAL  GUPTA:
 Let  me  first  read  out  the  resolu-
 tion  which  has  been  moved  bv  Shri
 Stephen,  the  Leader  of  the  Opposi-
 tion.

 It  reads:
 “Having  considered  the  statement

 made  by  Shri  Shanti  Bhushan,  Min-
 ister  of  Law  Justice  and  Com-
 pany  Affairs  on  the  flcor  of  the
 House  on  6th  March,  3979  on  the
 circumstances  under  which  the  pro-
 motion  of  Shri  O.  N.  Vohra  took
 place  after  the  pronouncement  of
 judgment  in  ‘Kissa  Kursi  Ka’  case.
 This  House  records  its  displea-
 sure  over  the  procedure  adopted  in
 connection  with  the  said  matter.”
 Let  me  read  article  241,  It  says:

 says:
 “(l)  “Parliament  may  by  law
 constitute  a  High  Court  for  a  Union
 territory  or  declare  any  court  in
 such  territory  to  be  a  High  Court
 for  all  or  any  of  the  purposes  of
 this  Constitution.

 (2)The  provisién  of  Chapter  V
 of  Part  VI  shall  apply  in  relation  to
 every  High  Court  referred  to  in
 clause  qd)  as  they  apply  in  relation
 to  a  High  Court  referred  to  in
 article  24  subject  to  such’  modifi-

 “The  following  Members  also  recorded  their  Votes:

 AYES  Servashri  RLF.  Verma,  Dharm  Singh  Bhai  Patel,  Motibhai
 Ri  Chudhary  Atal  Bihari  Vajpayee,  Narendra  Singh,  Madan  Lal  Shuklas,
 8.  P.  Mandal,  Rejendra  Kumar  Sharma,  Shri  Gev.  M.  Avari,  Shri
 Krishna  Singh  and  Ram  Prasad  Deshmukh.

 NOES:  ‘Sarvashri.-Rem  Awadhesh  Singh,  C.  K.  “Chandrap:  A.
 Rajan  dJadunath  Kisku,  Begud  Sambrui  K.  FP,  Unni  Krishnan,
 Shrimati  Rashida  Haque  Chaudhary,  Shri  A.  C.  George.
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 ‘eations  or  exceptions’as  Parliament
 ‘may  by  law  prvolde.”

 Now,  article  277  says:

 “Ly:  "Every  judge  of  3  High
 Court  shall  be  appointed  by  the
 President  by  warrant  under  his
 hand  and.  seal  after  consultation
 with  the  Chief  Justice  of  India,  the
 Governor  of  the  State,  and,  in  the
 case  of  appointment  of  a  Judge  other
 than  the  Chief  Justice,  the  Chief
 Justice  of  the  High  Court,  and  shall
 nold  office,  in  the  case  o2  an  ad-
 ditional  or  acting  Judge,  as  provid-
 ed  in  article  224,  and  in  any  other
 case,  until  he  attains  the  age  of
 sixty-two  wear.”

 “Provided  that

 a  Judge  may,  by  writin»  under
 his  hand  addressed  to  the  President

 resign  his  office....”  and  sO  on  and
 so  forth.

 There  is  a  procedure  laid  down  in
 the  Constitution  in  article  217,  This
 procedure—as  laid  down  in  articles
 247  and  24l—has  been  fully  followed
 and  has  been  explained  by  Mr.  Shan-
 ४  Bhushan.

 Now,  if  you  see  the  Rules  of  Pro-
 cedure,  Rule  352  says:

 “A  member  while  speaking  shall
 not—~

 (i).  refer  to  any  matter  of  fact
 on  which  a  judicial  decision  is

 pending;

 (ii)  make  a  personal  charge
 against  a  member;

 (iii)  use  offensive  expressions
 about  the  conduct  or  proceedings
 of  Perliament  or  any  State  Legis-
 lature;

 (iv)  reflect-on  any  determination
 Of  the  House  except  on  a  motion
 for  rescinding  it:.”
 The  next  one:  is  ‘very’  important

 “(v)  reflect  upon  the.  conduct:  of
 Persons  ‘in  high  authority  unless

 a  Judge  (Res,)
 the  discussion  is  based  on  a  sub-
 stantive  motion  drawn  :  proper
 terms;”

 ‘persons  in  high  authority’  include
 High  Court  Judge.
 lf  vou  see  the  statement  which  wat

 made  by  Shri  Shanti  Bhushan  07
 6th  March,  1979......

 MR.  CHAIRMAN:  Mr,  Kanwar
 Lal  Gupta,  the  Speaker  has  already
 considered  this  matter.

 SHRI  KANWAR  LAL  GUPTA:  The
 Speaker  might  have  considered.  But
 it  is  for  you  to  rule  out  my  voini
 of  order  or  accept  it.  You  are  the
 Speaker  at  the  moment.  The  Srea-
 ker  might  have  admitted  a  certain:
 Pesolution  in  his  Chamber.  Later
 on,  as  has  happened  many  times,  it
 has  not  been  accepted  by  the  Spea-
 ker  or  by  the  Chair.  So,  you  have
 the  authority.  You  are  the  Speaker
 now  end  you  have  to  decide  here.
 You  have  got  all  the  powers  that  the
 Speaker  has.  My  submission  before
 you  is  this.  Please  see  the  statement
 of  Shri  Shanti  Bhushan.  He  has  given
 the  procedure  and  what  haprened.
 or  instance,  he  has  said;

 “Shri  Vohra  is  the  senior-moat
 officer  of  the  Delhi  Higher  Judicial
 Service.  The  proposal  for  his  ap-
 pointment  as  Additional  Judge  of
 the  Delhi  High  Court  was,  in  ac-
 cordance  with  the  procedure  laid
 down,  initiated  by  the  Chief  Justice
 of  the  Delhi  High  Court.  At  that
 time  there  were  20  Judges  in  posi-
 tion  in  the  High  Court  and  five  ap.
 pointments  remained  to  be  made.
 Although  there  is  no  legal  require-
 ment  to  this  effect....”

 AN  HON.  MEMBER:  He  is  going:
 into  the  details

 SHRI  KANWAR  LAL  GUPTA
 “Although  there  is  no  legal  require-
 ment  to  this  effect,  an  effort  is  made
 to  the  proportion  of  service  Judges
 at  one-third  of  the  total  strength.  of:
 the  High  -Court....
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 SHRI  VASANT  SATHE:  This  is  a
 speech  under  the  guise  of  a  point  of
 >  +  (Interruptions)

 MR.  CHAIRMAN:  Mr.  Kanwar  Lal
 Gupta,  I  want  to  make  ft  very  clear.
 It  has  already  been  admitted  by  the
 hon.  Speaker.  I  cannot  reopen  it.  I
 dave  no  power  at  all.

 SHRI  KANWAR  LAL  GUPTA:
 flere  ३  do  not  agree  with  you.

 MR.  CHAIRMAN:  There  is  no
 question  of  your  agreement  here.

 SHRI  KANWAR  LAL  GUPTA:
 There  are  precedents,  not  one  but
 many,  where  a  Resolution  had  been
 accepted  by  the  Speaker,  but  later  on
 some  objection  had  been  raised  here
 and  the  Resolution  was  disallowed.
 “You  are  the  Speaker  at  the  moment.
 Here  my  learned  friend,  the  Leader
 of  the  Opposition,  wants  to  discuss
 the  statement  of  Shri  Shanti  Bhushan
 regarding  the  appointment  of  Shri
 Vohra  as  a  judge.  He  is  challenging
 his  appointment...

 “SHRI  VASANT  SATHE:  The  Man-
 ‘ner  of  appointment.

 SHRI  KANWAR  LAL  GUPTA:
 "What  do  you  mean  by  ‘manner’?

 SHRI  VASANT  SATHE:;  Don"t  you
 see  the  difference?

 SHRI  KANWAR  LAL  GUPTA‘  I
 understand  what  you  mean.  I  under-
 stand  your  political  motive  behind  it.

 SHRI  VASANT  SATHE:  We  8७९
 ‘Saying  it  openly.  There  is  nothing
 hidden,  We  are  making  an  open  alle-
 gation,  an  open  charge  of  mala  fide.
 ‘What  is  hidden  in  that?

 SHRI  KANWAR  LAL  GUPTA:
 “That  is  highly  objectionable.  Because
 Mr,  Vohra  committed  .  Mr,  Sanjay
 Gandhi,  you  got  offended.

 +  SHRI  VASANT  SATHE:  I:  am
 ‘not’  saying  that  Mr,  Vohra  is  not

 _;Sompetent  to  be  a  High  Court  Judge.
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 (Res,

 We  are  saying  that  the  manner  in
 which  he  has  appoihted  is  mala.  fde
 (Interruptions)  a

 SHRI  KANWAR  LAL  GUPTA:
 Only  if  they  keep  quiet  and  control
 themselves,  I  will  not  take  much
 time,  Don’t  lose  your  temper,

 When  the  recommendation  of  the
 ,Chief  Justice  of  Delhi  High  Court
 end  the  Chief  Justice  of  India  has
 been  received,  the  proceedings  in  the
 Kissa  Kursi  Kq  case  were  at  an  ad-
 vanced  stage  and  the  recording  of  the
 prosecution  evidence  was  almost  com-
 plete.’
 He  has  explained  everything.  Now  es
 Mr.  Sathe  says,  they  want  to  criticise
 the  bona  fides  of  the  Judge.  They
 want  to  attack  his  character.  My
 question  is:  if  you  want  to  discuss
 the  appointment  of  any  Judge  here,
 is  there  any  limit?  If  you  want  to
 impeach—I  can  understand  that—
 you  can  bring  forward  a_  resolution
 for  impeachment,  There  is  a  certain
 procedure  for  that.  But,  so  far  as  ap-
 pointment  is.concerned,  it  cannot  be
 discussed  here  and  this  House  is  not
 competent  to  discuss  the  procedure  of
 appointment  of  a  High  Court  Judge.
 You  can  impeach  by  a  majority  of
 two-thirds.  There  is  provision  in  the
 Constitution  and,  to  find  out  a  way  to
 accuse  and  abuse  a  Judge  for  some-
 thing  which  he  has  done,  [  think,  is
 bad.|

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  One  feels  inclined  to
 sympathise  with  you  in  your  predi-~
 cament  because  the  resolution  has
 been  admitted  by  the  hon.  Speaker.
 But  for  the  Chair,  at  any  particular
 point  of  time,  to  take  a  view  that

 <since  the  hon.  Speaker  has  admitted
 ‘it,  so  the  Chair  would  not  go  into  the
 points  of  order  raised  by  an  hon.
 Member  does  not  seem  to  be  a  correct
 ‘view  to  take,  because,  it  may  well  be
 that  these  points  were  not  placed  be-
 fore  the  hon.  Speaker  and  the  points
 raised.  by  the  hon.  Member  have  to
 be  met  and  they  have  to  be.  put  on
 ‘record  that:  these  things:  which  have
 ‘peen  raised  by  ‘him:do  net  -arise  pro-
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 perly  in  the  particular  context  and
 so  the  resolution  would  be  gone  thro-
 ugh.  That  point  of  view  one  can  take.
 But  the  points  must  not  remain  un-
 met.  Because  the  points  have  been
 made,  they  have  to  be  met.  Otherwise
 if  the  Chair  takes  the  view  that  the
 hon.  Speaker  has  already  ruled  that
 it  is  in  order,  that  is  not  a  proper
 thing  to  do  in  this  matter.  This  is  my
 humble  submission,  You  may  take
 your  own  time  about  thig  and  we  can
 proceed  with  it.  But  this  is  not  the
 procedure  which  the  House  should
 be  asked  to  accept  in  the  matter  of
 rulings.

 SHRI  C.  छू.  CHANDRAPPAN:
 Mishraji,  you  were  not  here  when  a
 few  minutes  ago  the  House  passed
 by  a  majority  and  adopted  a  resolu-
 tion  which  wag  absolutely  unconsti-
 tutional.

 SHRI  SHYAMNANDAN  MISHRA:
 That  view  you  can  take.

 SHRI  C.  M.  STEPHEN:  The  matter
 is  very  simple.  A  statement  was
 Made  on  the  floor  of  the  House.  The
 simple  question  is:  once  a  statement
 is  made  on  the  floor  of  the  House,
 whether  thig  House  has  got  a  right

 to  consider  that  statement.  This  is
 the  essence  of  this

 SHRI  KANWAR  LAL  GUPTA:
 Statement  on  what?

 SHRI  C.  M.  STEPHEN:  Anything.
 A  statement  was  permitted,  it  was
 shown  to  the  Speaker  and  a  State-
 ment  was  made  on_the  floor  of  the
 House.  The  question  is:  whether
 this  House  must  leave  the  statement
 there  or  whether  it  can,  ig  it  80
 chooses,  -consider,  even  otherwise
 then  by  a  resolution,  a  statement
 made  on  the  floor  of  the  House.  A
 statement  made  on  the  floor  of  the
 House.  cannot’  be  the  end  of  the
 matter  2  0  ao

 SHRI  SHYAMNANDAN  MISHRA:
 That,  of  course,  you  can  do,

 a  Judge  (Res.)
 SHRI  C.  M.  STEPHEN:  Having

 considered  that  statement.  The
 house  expresses  its  opinion.  This  is
 all  that  is  done.  Having  considered
 that  statement,  the  House  expresses’
 its  opinion  and  this  resolution  is
 perfectly  in  order.

 (2)  Rules  773  and  474  must  be
 read  together.  The  admissibility  of
 resolutions  is  spelt  out  in  Rule  73.
 Rule  74  says:

 “The  Speaker  shall  decide
 whether  a  resolution  or  a_  part
 thereof  is  or  ig  not  admissible
 under  these  rules  and  may  dis-
 allow  any  resolution  or  a  _  part
 thereof  when  in  his  opinion  it  is
 an  abuse  of  the  right  of  moving

 a  resolution  or  calculated  to
 obstruct  or  prejudically  affect  the
 procedure  of  the  House  or  is  in
 contravention  of  these  rules.”

 There  are  two  or  three  stages.  A
 resolution  is  alloted:  the  resolution
 has  come  and  the  Speaker  has  consi-
 dered  it  and  under  Rule  ‘184,  he  holls
 that  the  resolution  is  valid  and  ad-

 missible.  He  can  amend  the
 resolution.  ह  may  submit  it  for  the
 information  of  the  House  that  the
 Speaker  did  amend  the  phraseology
 of  the  Resolution.  He  felt  that
 certain  phrases  were  to  be  amended
 and  so  be  amended  a  certain  phraeo-
 logy  and  he  gave  the  order  and  then
 the  Resolution  is  admitted  under
 Rule  174,  This  was  put  on  the  order
 paper  in  the  week  before  last.  It  is
 not  coming  up  for  the  first  time.

 In  the  meanwhile,  if  anybody  has
 got  any  objection,  probably,  he  could
 have  taken  the  objection  with  the
 Speaker.  Even  then  I  would  say
 that  the  Speaker  was  out  of  bounds
 at  that  point  of  time.  Anyway  the
 matter  has  come  up  after  all  these
 things.  This  is  a  simple  thing  that
 the  statement  made  by  the  Minister
 be  taken  into  consideration.  Nothing
 more  than  that..  And  then  the  House
 proceed,  to  express  an  opinion—or  it
 May  or  may  not.  express  an  opinion.
 But,  to  say  that  the  statement  made
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 im  the  House  should  not  be  taken
 into  consideration  by  the  House  is
 Boing  rather  too  far.  This  ig  all  that
 T  can  say.

 Having  considered  the  statement
 made  by  Shri  Shanti  Bhushan,  the
 Minister  of  Law,  Justice  and  Com-
 pany  Affairs  on  such  and  such  a
 date,  the  House  records  on  the  Cir-
 cumstances  under  which  Shri  0.  M.
 Vohra’s  promotion  took  place  after
 the  pronouncement  of  the  judgment.
 That  was  not  what  he  explained.
 This  House  records  its  displeasure
 over  the  procedure  adopted  in  con-
 nection  with  the  said  matter.
 (Interruptions)

 SHRI  SHYAMNANDAN  MISH-
 RA;  That  was  about  the  manner  in
 which  he  was  appointed.

 SHRI  ८.  M.  STEPHEN:  For
 Mr.  Mishra’s  information,  I  may  say
 that  two  wordings  were  there  origi-
 nally.  The  word:  chosen  by  the
 Speaker  was  ‘procedure’,  There  was
 some  other  word.  He  altered  and  the
 word  ‘nrocedure’  was  put  in.  Tt  is
 not  as  if  he  casually  admitted  it:  he
 considered  it  in  details  ang  he  ad-
 mitted  it:  he  exercised  his  jurisdic-
 tion  under  Rule  174,  It  is  here.  It
 does  not  lie  in  the  mouth  of  any
 Parliamentarian  to  say  that  the
 statement  made  in  this  House  is
 beyond  the  arms  of  the  House  for
 consideration.  (Interruptions),  I  say
 say  that  it  shall  not  lie  in  the  mouth
 of  any  Parliamentarian  to  say  that
 the  statement  1-1 15  not  be  con-
 sidered  by.  the  House.  This  is  a
 simple  thing.

 SHRI  SHYAMNANDAN'  MISH-
 RA:  The  hon.  Léader  of  the  Opposi-
 tion  would  have  been  in  a  much
 better  position  to  argue  his  case  if.
 in  place  of  the  word  ‘procedure’
 were  the  words  ‘the  manner  in
 which  the  appointment  has  been
 made’;  So,  the  procedure  that  has
 been  adopted  in  this  particular  case
 wa,  strictly  in  accordance  with  the
 Constitution,

 (Res,.)
 ‘SHRI  SHAMBHUNATH  CHATUR-

 VEDI:  Sir,  I  rise  on  a  point  of  order.

 MR.  CHAIRMAN;  What  is  your
 point  of  order?  And  under  which
 rule  you  are  raising  it?

 SHRI  SHAMBHUNATH  CHATUR-
 VEDI:  I  am  speaking  about  Rules
 3738  and  174,  What  was  said  in  the
 Statement  absolutely  in  accordance
 with  the  procedure  laid  down  for  the
 appointment  of  a  judge.

 Now,  if  the  House,  expresses  its
 displeasure,  it  would  certainly  be
 an  expression  of  displeasure  against
 the  Chief  Justices  of  the  High  Court
 and  Supreme  Court.  This  ig  the
 implication  of  this  Resolution.  So,
 Sir,  the  appointment  was  made  per-
 fectly  in  accordance  with  the  cons-
 titutional  provisions.  Now  to  say
 that  the  House  expresses  its  dis-
 pleasure,  it  means  that  either  the
 Chief  Justice  of  Supreme  Court  or
 the  Chief  Justice  of  High  Court  has
 erred  and  thereby  displeasure,
 attaches  to  their  actions.  Car  it  be
 said  in  this  manner?

 MR,  CHAIRMAN:  Mr.  Gupta  and
 Mr.  Mishra,  all  these  aspects  have
 been  considered  by  the  hon.  Speaker
 and  he  has  come  to  this  conclusion
 that  it  may  be  admitted.  And  since
 he  has  already  admitted  it,  I  have  no
 authority  and  I  have  no  competence
 in  the  matter.  So,  I  am  ruling  out
 these  points  of  orders.  Mr.  Stephen.
 you  may  go  ahead.

 SHRI  SHAMBHUNATH  CHATUR-
 VEDI:  This  is  a  very  had  precedent.
 This  wag  never  done  before.

 SHRI  KANWAR  LAL  GUPTA:
 You  are  as  good  as  Speaker.

 MR.  CHAIRMAN;  I  have  already
 ruled  out  all  points  of  orders,
 Mr.  Gupta.  Lt

 SHRI  KANWAR  LAL  GUPTA:
 Even  the  Speaker  has  considered.  it.

 SHRI  K.  P.  UNNIERISHNAN:  ‘You
 should  give  your  ruling.
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 MR.  CHAIRMAN:  T  am  giving:  my
 ruling  that  there  is  no  point  of  order.
 The  point  of  order  does  not  arise  at
 al.  I  am  ruling  it  out.  You  go
 ahead  Mr.  Stephen,  (Interruptions)

 Once  I  have  given  m
 cannot  ques  7  be  len  oe  pa
 comment  on  it.

 SHRI  KANWAR  LAL  GUPTA:
 You  give  your  ruling,  just  now.

 MR.  CHAIRMAN;  I  have  given
 my  ruling  Mr.  Stephen  you  go  ahead.

 SHRI  SHYAMNANDAN  MISHRA:
 Then,  Sir,  let  us  be  quite  clear
 in  our  minds  that  it  is  a  no-confidence
 motion  against  both  the  Government
 and  also  an  impeachment  of  the
 Chief  Justice  of  the  Supreme  Court.
 Let  us  take  it  in  that  form  that  this
 is  an  outright  motion  of  no-confi-
 dence  against  the  Government  and
 an  impeachment.

 SHRI  C.  M.  STEPHEN:  When  I
 make  my  submission,  you  will  come
 to  understand  what  I  say,  The  grave-
 men  of  my  charge  is  that  the  Chief
 Justice  was  placeq  out  of  the  picture
 and  the  appointment  wag  effected
 without  the  knowledge  of  the  Chief
 Justice.  ‘

 SHRI  KANWAR  LAL  GUPTA:
 Have  you  ruled  out  my  objection?

 MR,  CHAIRMAN:  Yes,  ruled  out.

 wonkl
 KANWAR  LAL  GUPTA:

 ithout  giving  any  reasons?  Without
 applying  your  mind?

 MR.  CHAIRMAN:  I  have  applie pplied

 Gi,  Tk  -
 After  applying  my  mind

 (Unterry  2a ae
 to  this  conclusion.

 “nee
 MINISTER  OF  STEEL  AND

 -
 (SHRI  BIJU  PATNAIK):

 Says,  you  did  not
 Mind.  (Interru:  tions).

 “tev,

 MR.  CHAIRMAN:  The  hon

 coeaker
 has  taken  all  aspects  into

 -  ie  ton.  He,  hag  considereg  all

 (Res,,)
 SHRI  BIJU.PATNAIK;  It  has  been

 said  that  yqu  dig  not  apply  your
 mind;  you  cannot  change  it.

 MR.  CHAIRMAN:  There  is  no
 ‘question  of  my  changing.  Hon.
 Speaker  has  considered  all  these

 aspects  in  detail.  I  fully  agree  with
 him.  Whatever  he  hag  done  is

 correct.
 SHRI  BLU  PATNAIK:  But  it

 was  not  possible  for  him  to  go  into
 all  these  aspects.  So,  let  the  matter

 be  taken  up  by  the  Speaker  once
 again.  Let  it  be  takefi up  again  and
 it  may  be  that  the  Speaker  may  give
 another  ruling  perhaps.  It  is  a  very
 serious  matter  of  propriety.

 SHRI  छू.  P.  UNNIKRISHNAN:
 What  is  the  hurry,  Sir?  We  can  take
 it  up  later.

 SHRI  BIJU  PATNAIK;  The

 Speaker  can  always  review  matters.

 SHRI  K.  P.  UNNIKRISHNAN:
 Admitting  is  one  thing.  Now  objec-
 tions  are  taken  when  it  ig  being
 moved.  That  is  a  different  stage.

 SHRI  SHYAMNANDAN  MISHRA:
 And  the  Chair  has  to  record  its

 ruling  on  the  points  raised  by  us.

 SHRI  KANWAR  LAL  GUPTA:
 With  comma  and  full  stop  and  sign
 it...

 SHRI  0.  M.  STEPHEN:  After
 having  moved  the  Resolution,  may
 I  now  proceed,  Sir?

 SHRI  BIJU  PATNAIK:  How  can
 the  Chair  say,  you  go  on,—-to  accuse
 the  Chieg  Justice  of  Ifidia,  to  accuse
 the  Chief  Justice  of  a  High  Court?
 How  can  the  Chair  allow  this  thing?
 It  cannot  be  aijowed.  Constitu-
 tionally  it  cannot  be  allowed.  (Inter-
 ruptions).—  a.

 SHRI  P.  RAJAGOPAL  NAIDU:
 (Chittoor):  Nobody  can  challenge

 the  ruling.
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 SHRI  ‘BIU  PATNAIK:  Nobody

 can  challenge  the  constitutional  pro-
 vision  governing  the  functioning  of
 the  House.  Nobody  can  accuse,  ex-
 cept  through  impeachment,  the  Chief
 Justice  of  India  or  the  Chief  Justice
 of  a  High  Court.  You  cannot  do  it.

 The  House  is  debarred  from  doing  it.
 (Interruptions)

 SHRI  KANWAR  LAL  GUPTA:
 May  I  make  a  submission?  If  you
 want  to  overrule  My  point,  you  have
 got  every  right  to  do  that.  But  have
 the  reasons  recorded  ang  then  do  it.

 MR.  CHAIRMAN:  Mr.  Kanwal  Lal
 Gupta,  I  have  already  given  my
 Tuling.  I  have  already  given  reasons
 why  I  am  doing  that.

 SHRI  BIJU  PATNAIK:  Because
 the  Speaker  has  admitted,  you  cannot
 do  it.  That  is  what  you  have  said.
 The  Chair  said,  ‘The  Speaker  has
 already  considered.’  The  Speaker

 may,  in  his  Chamber,  also  review
 the  thing.  We  are  only  requesting
 the  Chair  to  consider  whether  this
 may  be  postponed.

 SHRI  VASANT  SATHE:  It  has
 already  been  decided;  no  question  of
 postponement.  The  question  of  vali-
 dity  of  the  resolutidn  can't  be

 questioned.
 SHRI  KANWAR  LAL  GUPTA:

 Let  it  be  referred  to  the  Speaker.
 Let  the  Speaker  decide.  (Interrup-
 tions)

 SHRI  BIJU  PATNAIK;  Sir,  the
 House  may  adjourn  now.  I  move  a
 .Tesolution  that  the  House  may  ad-
 journ  because  of  the  seriousness  of
 the  matter.

 (Interruptions)
 MR.  CHAIRMAN:  I  have  already

 ruled  out  your  point  of  order.

 .  SHRI  BJU  PATNAIK:  I.  move
 that  the  House  may  adjourn,  Sir  you
 have  to  admit  it.  I  have.  moved  a
 formal  resolution  that  the  House  may.

 adjourn.

 promotion  ofa  Judge  384.
 s.,)

 MR,  CHAIRMAN:  Under  what.
 rule?

 SHRI  C.  M.  STEPHEN:  This  is
 something  else.  You  ‘have  nothing
 to  do  with  this”  You  please  sit
 down.

 ~

 SHRI  BIJU  PATNAIK:  I  move  that
 the  matter  be  referred  back  to  the
 Speaker.

 HRI  KANWAR  LAL  GUPTA:
 Sir,  there  is  a  formal  resolution
 moved  by  the  hon.  Minister  which
 shoulq  be  considered.

 MR.  CHAIRMAN:  Under  what
 rule?

 SHRI  SHYAMNANDAN  MISHRA:
 The  resolution  cannot  be  moved
 in  the  way  the  hon.  Minister  is
 moving.  I  am  always  trying  to  take
 a  right  stand  in  this,  Now,  a  resolu-
 tion  can  be  moved  only  according  to
 the  particular  procedure  and  that  pro-
 cedure  hag  not  yet  been  adopted.
 But  this  request  can  be  made  to  you
 that  the  matter  can  be  held  over  for
 the  consideration  of  all  the  points
 that  have  been  raised  in  this  parti-
 cular  context.  Now,  if  it  is  your
 pleasure  to  say  that  the  Chair
 means  the  Speaker  and  no  other
 occupant  of  the  Chair,  then  of  course
 the  decision  of  the  Speaker  would  be
 binding  on  the  House  that  way.  But
 so  far  aS  we  are  concerned,  we  find
 that  the  occupant  of  the  Chair  at
 any  particular  point  of  ‘time  is  the
 Speaker  and  we  go  by  that.  Now...

 MR.  CHAIRMAN:  When  you  ac-
 cept  me  as  Speaker,  you  ‘accept  my
 ruling  that  I  have  ‘ruled  out  your

 oint  of  order.
 (Interruptions)

 SHRI  C.  M.  STEPHEN;  I  have
 already  moved  my  resdlution.  Don’t
 try  to  stall  it.  It  has  already  been
 moved.  I  spoke  for  two  or  three
 minutes,  Then  the  point  of  .  order

 came  up.  Therefore,  ‘the  matter  35



 385  Procedure  followed  CHAITRA  22,  90l  (SAKA)  re:  promotion  of  a  386

 not  closed.  Don’t  waste  time.  I  have
 already  spoken  for  two  or  three
 minutes,  (Interruptions)

 SHRI  KANWAR  LAD  GUPTA:
 You  have  to  apply  your  mind.

 SHRI  SHAMBU  NATH  CHATUR-
 VEDI:  I  am  challenging  your  ruling.

 SHRI  BIJU  PATNAIK:  No  Mem-
 ber  of  Parliament  can  challenge  the
 ruling  of  the  Chair.

 SHRI  0.  M.  STEPHEN:  Nothing
 woulg  have  been  lost  if  the  hon.
 Minister  left  it  at  that.

 SHRI  KANWAR  LAL  GUPTA:
 Sir,  there  was  a  point  of  order.

 MR.  CHAIRMAN:  The  point  of
 order  wag  ruleq  out.

 SHRI  C.  M.  STEPHEN:  Sir,  the
 statement  made  by  the  Minister  on
 the  floor  of  the  House  has  raised
 many;  issues  of  fundamental
 character  which

 pave
 got  to  be  con-

 sidered  by  this  House.  It  is  in  that
 spirit  that  this  resolution  has  been

 GMOIPND—Job  I—490  LS—20.6.70—  800

 Judge  (Res,)

 moved.  If  one  goes  through  the
 statement  of  the  Minister,  it  will  be
 seen  that  the  provisions  of  tte  Arti-
 cle,  that  is  Article  27  of  the
 Constitution,  whereunder  High
 Court  Judge  has  to  be  appointed  by
 the  Government  were  violateg
 (Interruptions).  An  analysis  of  the
 statement  made  by  the  Minister
 will  indicate  that  the  appointment
 was  in  violation  of  Article  3!7  of  the
 Constitution.

 MR.  CHAIRMAN:  You  may  please
 continue  next  time.

 ee

 Y7.56  brs.

 BUSINESS  ADVISORY  COMMIT-
 TEE  Tmery-Seconp  Report.

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Sir,  I
 beg  to  present  the  Thirty-second
 Report  of  the  Business  Advisory
 Committee.

 VST  brs.

 The  Lok  Sabha  then  adjourneg  till
 Eleven  of  the  Clock  on  Monday
 April  16,  979/Chattra  26,  1961
 (Saka).


